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 ध
 The  Lok  Sabha  met  at  Eleven  of

 the  Clock

 (Mr.  SpEaken  in  the  Chair].

 ORAL  ANSWERS  TO  QUESTIONS

 सरकारी  एजेन्सियों  ह्वारा  भारतीय  श्रमिकों
 का  विदेश  भेजा  जाना

 513.  डा०  महादोपक  सिह  शाक्य  :

 क्या  संसदीय  कार्य  तथा  शम  मंत्री यह  बताने
 की  का  करेगे  कि  :

 (क)  क्‍या  भारतीय  श्रमिकों  को  विदेश

 भेजने  में  व्यापत  गम्भीर  भ्रनियमितताप्रों  प्रौर

 व्यापक  भ्रष्टाचार  को  ध्यान  में  रखते  हुए,
 सरकार  का  विचार  यह  कार्य  किसी  सरकारी

 एजेंसी  को  सौपने  का  है  ;

 (ख)  यदि  हा,  तो  प्रस्ताव  की  मुख्य
 बाते  क्‍या  2  ,  और  5

 (ग)  यदि  नहों,  तो  इसके  क्‍या  का  रण

 हैं.  ?
 THE  MINISTER  OF  PARLIAMEN-

 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA)  (a)  fo
 (c),  A  statement  is  laid  on  the  Table
 of  the  House

 Statement

 (a)  to  (c)  According  to  a  policy
 decision  taken  by  the  Government  in
 June,  1976.  no  firm  or  organisation
 or  individual  shall  engage  in  the  rec-
 ruitment  of  skilled,  semi-skilled  and
 unskilled  workers  from  India  for  being
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 taken  fo:  employment  abroad  unless
 registered  and  duly  approved  for  the
 purpose  by  the  Ministry  of  Labour.
 Foreign  firms  and  organisations  are
 not  eligible  for  registration  but  they
 may  engage  an  Indian  company  or
 organisation  registered  with  the  Minis-
 try  of  Labour  to  act  on  their  behalf.
 Indian  Firms  or  organisations  engaged
 in  consultancy  or  execution  of  works
 on  contract  or  sub-contract  basis,  are,
 however,  allowed  to  recruit  directly
 without  going  through  =  recruiting
 agency  their  own  requirements  ot
 skilled,  semi-skilled  and  unskilled
 workers  for  service  abroad  on  the
 terms  and  conditions  of  employment
 ६०  be  approved  by  the  Munistry  ot
 Labour.  An  official  Committee  has
 recently  been  appointed  to  examine
 the  whole  question  of  overseas  recruit-
 ment  ani  to  streamline  the  procedure
 for  registration  of  recruiting  agents,
 deployment  of  workers,  etc.  One  of
 the  terms  of  reference  of  this  Com-
 mittee  is  to  suggest  ways  and  means
 of  deployment  of  workers  on  Govern-
 ment  to  Government  basis.  On  receipt
 of  the  recommendations  of  this  Com-
 mittee,  the  question  will  be  further
 examined  by  Government  and  a  deci-
 sion  taken

 ao  महादीपक  सिह  शाक्य  अ्रध्यक्ष

 महोदय,  मुझे  बडा  खेद  है  कि  मत्री  महोदय  ने

 जो  उत्तर  दिया  है  वह  मेरे  प्रश्न  से  परे  दिया

 है।  मैंने  जो  प्रश्न  किया  है  उस  का  कोई
 भी  स्पष्ट  उत्तर  इस  स्टमेट  में  नहीं  दिया  है  ।

 मेरा  प्रश्न  यह  है  कि--

 क्या  भारतीय  श्रमिकों  को  विदेश

 भेजने  में  व्याप्त  गम्भीर  झनियमितताओं  भौर

 व्यापक  भ्रष्टाचार  को  ध्यान  मे  रखते  हुए,
 सरकार  का  विचार  यहू  कार्य  किसी  सरकारी

 एजेंसी  को  सौंपने  का  है
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 wat  महोदय  ने  झपने  पूरे  स्टेटमेंट  में

 यह  कहो  नहों  बताया  है  कि  इस  (प्रकार  का
 व्याप्त  भ्रष्टाचार  है,  इस  का  कहीं  जिक्र

 नहीं  किया  है  ।  मंत्री  महोदय  ने  जो  स्टेटमेंट
 दिया  है  उस  में  यह  बताया  है  कि  कोई  भी
 विदेशी  संगठन,  व्यक्ति  या  फर्म  तब  तक  इस
 प्रकार  के  कार्य  नहीं  कर  सकती  जब  तक  कि  बहू
 भारतीय  फर्म  जो  पजक्ृत्त  है  उस  से  स्वीकृति
 न  लेते  श्रौर  सरकार  द्वारा--श्रम  मंत्रालय
 द्वारा--उसका  झनुमोदन  न  कर  दिया  जाये  ।
 मैं  जानना  चाहुता  हूं  क्या  प्रापने  इस  सम्बन्ध  में
 कोई  जांच  कराई  है  कि  कसे  इतने  विदेशी
 व्यक्ति  शरीर  संगठन  कार्यरत  हैं  जो  न  ्रापसे

 अनुमोदित  हैं  झौर  न  ।जो कृत  फर्मों  से  स्वीकृति
 प्राप्त  कर  चुके  हैं  ?

 SHRI  RAVINDRA  VARMA:  I.  am
 sorry  that  the  hon.  Member  is  sorry:
 he  does  not  find  the  answer  to  his
 question  in  the  statement.

 वे।  11  सनोवर  सदह्य :  हिल्दो  में  उतर

 दीजिए  i!
 SHRI  RAVINDRA  VARMA:  This

 question  has  been  raised  in  the  House
 and  the  Chair  has  ruled  that,  accord-
 ing  to  the  rules,  a  Minister  can  choose
 the  language  of  his  reply.  He  can
 listen  to  the  translation.

 The  question  of  the  hon.  Member  is
 ‘whether  the  Government  propose  to
 assign  this  work  to  some  Government
 agencies’,  and  in  my  answer  we  have
 pointed  out  the  existing  system  for
 registering  recruiting  agencies,  and  we
 have  also  said  that,  in  view  of  the
 fact  that  in  spite  of  this  process  and
 procedure  for  registration  there  are
 causes  which  are  brought  ६०0  light  of
 irregularities  or  cumplaints  ubout  ‘iv-
 ing  conditions  or  injustices  to  our
 workers  deployed  elsewhere,  we  have
 appointed  a  Committee  to  go  into  all
 aspects  of  this  question  to  streamline
 the  existing  procedures  and  to  examine
 among  other  things,  the  steps  that  we
 have  to  take,  both  on  the  govern-
 mental  plane  and  in  regard  to  regula-
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 tion  of  non-governmental  agency  १०
 ensure  that  there  is  no  injustice  done
 to  our  workers.

 To  महादीपक  सिह  शाक्य  :  भ्रध्यक्ष
 महोदय,  मैं  भ्रापके  माध्यम  से  मानतीय;(  मंत्री
 जी  से  जानता  चाहता  हूं  कि  इसी  प्रकार  का
 एक  प्रश्न  पहली  मार्च,  78  में  उठाया  गया  था
 शीर  उसमें  समय  भपने  स्टटरेन्ट  में  भ्ापने  कहा
 था  कि  गैर  पंजीकृत  भर्ती  एजंटों  के  द्वारा
 भ्रनधिकृत  रूप  से  भरती  करने  के  सम्बन्ध  में
 शिकायते  प्राप्त  हुई  हैं--यह  प्रापने  स्वयं
 स्वीकार  किया  था  तो  आपने  उनके  सम्बन्ध
 में  प्रभी  तक  क्‍या  किया  ?  झ्रापकों  कितनी
 शिकायत  प्राप्त  हुई  हैं  भौर  जो  व्यक्ति  इस
 प्रका र  से  भ्रपराधी  पाये  गए  हैं  उनके  सम्बन्ध  मे
 क्या  किया  है  ?

 SHRI  RAVINDRA  VARMA:  There
 are  two  aspects  of  this  question.  One
 is  about  what  the  hon.  Member  says,
 that  there  are  individuals  who  have
 not  registered  themselves  and  who,  ॥'
 spite  of  the  fact  that  they  have  not
 registered  themselves,  are  recruiting
 for  the  purpose  of  deployment  or  em-
 ployment  in  other  countries.  It  is
 obvious  that  this  is  done  without  the
 cognizance  of  the  Labour  Ministry  and
 in  spite  of  the  fact  that  the  Govern.
 ment's  decision  in  this  regard  clearly
 stipulates  the  necessity  for  registra-
 tion.  It  is  not  pogsible  for  the  Govern-
 ment  to  say  who  are  the  people  who
 are  illegally  recruiting.  If  it  comes  to
 our  knowledge  that  somebody  is  illeg-
 ally  recruiting  persons,  of  course,  we
 take  such  action  as  we  have  to  take
 against  him.  Therefore,  if  the  hon.
 Member  expects  me  to  furnish  a  list
 of  the  people  who  are  illegally  recruit-
 ing  workers  for  deployment  elsewhere,
 I  am  afraid  this  is  not  possible  because
 whatever  information  we  have,  we  use
 it  to  take  action  against  such  people.

 The  second  point  is  about  cases
 where  there  have  been  complaints
 about  registered  agencies.  Wherever
 there  have  been  complaints  about  re-
 gistered  agencies,  we  have  taken
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 action.  I  do  not  think  it  is  possible
 for  me  to  give  all  the  instances.  All
 I  can  say  is  that,  in  such  cases,  what
 we  do  is  to  make  enquiries  through
 our  Embassies  in  these  countries,
 through  intelligence  and  through  all
 other  means  available  to  the  Govern-
 ment,  and  where  the  cases  are  such
 that  we  deem  it  necessary  to  send  a
 team  from  here  to  make  an  on-the-
 spot  inquiry,  we  send  a  team  from
 here  to  make  an  on-the-spot  inquiry.
 Therefore,  whenever  complaints  are
 received,  we  take  action,  There  are
 cases  where  the  registration  of  fi:ms
 has  been  cancelled  because  such  irre-
 gularities  have  come  to  light.  I  can
 assure  the  hon.  Member  and  the
 House  that  whenever  any  such  re
 ports  are  brought  to  our  notice,  we
 take  action  on  those  :eports.

 sit  उपसेन :  मंत्री  महोदय  ने  बताया

 है  कि  इम  बारे  में  एक  समिति  का  निर्माण
 किया  गया  है,  जो  तमाम  अ्रनियरमितताश्रों  को
 देखेगी  ब्ौर  दागे  के  लिए  सुझाव  देगी  |

 उन्होंने  यह  भी  कह।  है  कि  उन्हें उन  रजिस्टर्ड
 एजन्सीज़  के  विरुद्ध  भी  शिकायल  मिली  हैं,
 जो  यहां  से  लोगों  को  रेक्ूट  कर  के  बाहर  भेजती

 हैं।  मैं  उनसे  यह  स्पष्ट  रूप  से  जानना
 चाहत  हु  कि  क्या  वह  श्रम  मत्रालय  में  कोई  ऐसा
 विभाग  खोलेंगे,  जो  बाहर  से  सरकारी  स्तर
 पर  कोई  मांग  प्राने  पर  यहां  से  सरकारी
 स्तर  पर  लोगों  को  रेट  कर  के  बाहर
 भजेगे।  इससे  बीच  में  होने  बाला  भ्रष्टाचार
 और  देर  भी  खत्म  हो  जायेगी  ।  उन  लोगों  से
 पांच  पांच  हजार  रुपये  वीसा  के  लिए  लें  लेते
 हैं  ।  क्‍या  मंत्री  महोदय  इस  काम  के  लिए
 कोई  सरकारी  विभाग  खोलेंगे  या  इसे  किसी
 एजन्सी  के  जरिये  करायेंगे  ?

 SHRI  RAVINDRA  VARMA:  The  hon.
 Member  is  near  the  truth  of  the  mat
 ter  when  he  says  that  in  the  Labour
 Ministry,  there  js  a  Cell  which  deals
 with  this  question  It  it  the  Overseas
 Employment—Cell  of  the  J,nbour
 Ministry.  The  work  of  this  Cell  is  to
 see  that  those  who  want  to  recruit  h.-
 dian  workers  for  deployment  else
 where  on  behalf  of  foreign  companies
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 are  registered.  They  suply  to  the
 Ministry  the  terms  of  contract  under
 which  these  workers  are  recruited  so
 that  the  Ministry  has  a  chance  (l)  to
 enquire  into  the  antecedents  of  the
 employers  abroad,  (2)  to  enquire  into
 the  entecedents  of  the  recruiting
 agent,  (3)  to  look  into  and  scrutinise
 the  conditions  of  employment  and
 (4)  then  to  communicate  with  our
 Embassies  in  these  countries  to  ensure
 that  these  terms  of  the  contract  are
 not  violated.

 The  second  part  of  the  hon.  Mem-
 ber’s  question  ig  about  the  advisability
 of  having  a  governmental  agency  for
 the  purpose  of  recruitment  I  would
 like  to  state  in  answer  to  this  question
 that  we  have  already  nine  public  ec-
 tor  agencies  which  are  also  recruiting
 workers  for  deployment  elsewhere  and
 two  State  Governments  have  also  for-
 med  Corporations  of  their  own  one,
 the  Kerala  Government  and  the  other,
 the  Orissa  Government  for  recrutt-
 ment  for  deployment  elsewhere.

 The  next  question  that  arises  from
 what  the  hon.  Member  has  said  is
 whether  the  Government  thinks  ह ज
 necessary  at  this  stage  to  have  4
 monopoly  for  the  recruitment  and
 deployment  of  workers  in  other  coun-
 tries.  This  is  a  matter  which  has  been
 examined  and  which  is  under  cr-
 amination.  We  do  not  feel  that  at
 this  moment,  the  objective  of  makine
 full  use  of  opportunities  of  employ-
 ment  elsewhere  can  be  served  by
 monopolising  the  recruitment.

 SHRI  K.  A.  RAJAN:  I  can  very  well
 understand  what  the  hon.  Minis‘er

 says.  We  know  that  so  many  people
 are  going  abroad  for  employment
 Why  not  consider  to  have  an  Overseas
 Employment  Corporation  so  that  th.«
 sort  of  mal-practices  could  be  rectified

 SHRI  RAVINDRA  VARMA:  I  have
 already  stated  thai  this  is  one  of  the
 ideas  being  considered.

 SHRI  BALWANT  SINGH  RAMOO
 WALIA:  I  would  like  to  draw  the  at-
 tention  of  the  hon.  Minister,  through
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 you,  to  something  which  happened  be-
 fore  June  1976.  In  Punjab  and  some
 other  provinces,  some  unauthorised
 agents  recruited  thousands  of  people
 for  employment  outside,  ‘brought  them
 to  Delhi  ang  then  gave  them  tickets
 and  sent  them  to  Amritsar  or  Bom-
 bay.  Thousands  of  people  have  comp-
 lained  that  they  were  cheated  by  un-
 authorised  agents  and  they  have  been
 mulcted  of  thousands  of  rupees,

 Will  the  hon.  Minister  assure  the
 House  that  he  will  set  up  an  inquiry
 committee  to  inquire  how  many  agents
 looted  and  cheated  innocent  people  ‘u
 the  country  so  that  a  proper  inquiry
 is  made  to  find  out  who  ‘s  primarily
 responsible  and  necessary  :emedia)
 measures  taken?

 SHRI  RAVINDRA  VARMA:  The
 hon.  Member  referred  to  something
 that  has  happened  before  ‘1976.  There
 are  many  things  that  happened  in
 972  and  4974  also  prior  to  1976.
 (Interruptions)

 SHRI  K.  LAKKAPPA;  They  are
 angels,

 SITRI  RAVINDRA  VARMA:  It  is
 precisely  because  such  reports  came
 to  the  knowledge  of  the  government
 and  the  happenings  that  the  hon  Mem-
 ber  referred  to  came  to  the  attention
 of  the  Governemnt  that  in  976  a
 decision  was  taken  that  recruitment
 should  be  through  registered  agents.

 SHRI  M.  RAM  GOPAL  REDDY:  Just
 now  the  Minister  has  said  that  he  has
 constituted  a  committee  to  go  into  the
 details  of  all  these  affairs.  4  want  to
 know  the  names  of  the  members  of
 this  committee  and  what  are  its  terms
 of  reference?  And  does  he  intend  to
 include  one  or  two  members  of  Parlia-
 ment,  especially  from  the  Opposition
 in  it?

 MR.  SPEAKER:  And  especially  Mr.
 Ram  Gopal  Reddy.

 SHRI  RAVINDRA  VARMA:  *  am
 well  aware  of  the  keen  interest  that
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 the  hon.  Member  takes  on  this  sub-
 ject.  So  I  am  not  quite  sure  whether
 the  hon.  Member  is  unaware  of  the
 terms  of  reference  of  the  comunittee
 or  its  composition.  It  will  not  be,  I
 think,  possible  in  the  limited  time  at
 my  disposal  to  read  out  its  terms  of  re-
 ference....

 MR.  SPEAKER:  No,  no.  You  may
 lay  it  on  the  Table.

 SHRI  RAVINDRA  VARMA:  I  shall
 lay  it  on  the  Table  because  it  is  quite
 a  long  thing.

 But,  as  far  as  the  compvsition  of
 the  committee  is  concerned.  I  must
 say  that  it  is  a  committee  consisting
 of  representatives  at  Joint  Se..etaries
 level  from  the  Ministries  that  are  con
 cerned  and  involved  including  the
 Labour  Ministry,  Ministry  of  External
 Affairs,  the  Ministry  of  |  Commerce,
 the  Ministry  of  Finance  and  th?  Minis-
 try  of  Home  Affairs  and  this  com-
 mittee  will  get  the  opinion  of  all  those
 who  are  interested,  including  organi-
 zations  of  registered  agents,  ‘rade
 unions  and  others  who  have  expressed
 their  interest  on  this  subject  ani  who
 have  stated  that  they  have  suggestions
 to  make  for  streamlining  the  whole
 thing.

 CHOWDIHRY  BALBIR  SINGH:  Mr
 Speaker,  Sir

 MR.  SPEAKER  Qustion  N?  Bit
 Shri  Saughta  Roy  Atsert

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  I
 am  to  answer  his  question  but  the
 number  is  absent  Sometimes  hon
 Members  table  their  questions  but  they
 are  not  present  to  put  their  questions.
 They  make  us  do  the  home-work  but
 they  do  not  come.  There  must  be
 some  provision  to  penalise  them.

 SHRI  K.  LAKXAPPA  What  about
 Ministers?

 SHRI  KANWAR  LAL  GUPTA:  What
 about  the  Ministers  who  are  not  ready
 with  their  answers?
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 SHRI  BIJU  PATNAIK:  They  are  at
 least  present,

 SHRI  KANWAR  LAL  GUPTA;  But
 there  are  many  Mia's:icrg  who  do  not
 know.

 MR.  SPEAKER:  Question  No.  55—
 Shri  Subhash  Ahuja.

 बंलाडिला  में  लोह  झयस्क  पेलेट-संयंत्र

 515.  श्री  सुभाव  झाहुजा :  क्‍या

 इस्पात  और  खान  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  लौह  अयस्क  के  पेलेट  बनाने
 के  लिए  संपत्र  स्थापित  करने  की  सरकार  की

 कोई  योजना  है,  क्योंकि  बलाडिला  क्षेत्र  मे  यह
 अयस्क  प्रचुर  मात्रा  मे  उपलब्ध  है  ;

 (ख)  यदि  हां,  तो  क्या  बैलाडिला  में

 पेलेट  बनाने  का  संयत्र  स्थापित  किया  जायगा;
 और

 (ग)  यदि  हा,  तो  इस  सयंत्र  को  स्थापित

 करने  मे  कितना  समय  लगेगा  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 and  (b).  The  proposal  for  setting  up
 a  pelletisation  plant  for  utilising
 Bailadila  iron  ore  fines  is  under
 active  consideration  of  the  Govern-
 ment.

 (c)  Constructio.  of  the  plant  is
 expected  to  take  about  3  to  4  ycars
 after  investment  decision.

 श्री  सुभाष  झाहूजा  :  प्रध्यक्ष  महोदय,
 जसा  कि  मंत्री  जी  ने  बताया  है  कि  बालाडीला
 से  निकलने  वाले  लौह-भ्रयस्क  के  चूरे  का
 उपयोग  करने  के  लिये  एक  का  रखाना  लगाने
 का  सरका'र  का  विचा र  हैं  t  मैं  माननीय
 मंत्री  जी  से  जाता  चाहूंगा--सरकार  ने  इस
 संयंत्र  को  स्थापित  करने  के  लिये  किन-किन
 स्थानों  का  सर्वे  किया  है  तथा  किस  स्थान  पर
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 इस  प्लॉट  को  स्थापित  करने  का  सरकार  का
 विचार  हैं  ?

 SHRI  BIJU  PATNAIK:  I  have  said
 that  it  is  under  the  active  considera-
 tion  of  the  government.  What  more
 does  he  want  to  know?

 श्री  सुभाष  आाहूजा :  मैं  माननीय  मंत्री
 जी  से  जानना  चाहता  हूं  कि  स्थानों  का  सर्वे
 कब  तक  किया  जायेगा  और  श्राप  कितने  समय
 में  इस  का  रखाने  को  लगा  दंगे  ?  मध्य  प्रदेश
 सरकार  की  तरफ  से  श्राप  के  पास  ऐसा  प्रस्ताव
 आया  हैं  कि  मध्य  प्रदेश  सरकार  इस  कारखाने
 को  स्थापित  करने  के  लिये  तैयार  है,  वह  इस
 कारखाने  को  नेशनल  डबलप्मैन्ट  कारपोरेशन
 की  सहायता  से  स्थापित  करना  चाहती  है।
 क्या  मध्य  प्रदेश  में  इस  कारखाने  को  लगाने
 की  सम्भावना  है  ?  यदि  सम्भावना  है  तो
 कब  तक  लगा  सकगे  ?

 SHRI  BIJU  PATNAIK  The  hon.
 member  ig  giving  information.  I  do
 not  have  that  information

 MR.  SPEAKER:  He  has  usked  by
 what  time  you  are  likely

 SHRI  BIJU  PATNAIK:  After  the
 decisions  are  taken,  it  will  take  three
 {o  four  years

 MR.  SPEAKER:  Are  you  willing  to
 entrust  it  to  the  Madhya  Pradesh
 Government?

 SHRI  BIJU  PATNAIK  There  is  no
 such  proposal.

 SHRI  VEERABHADRAPPA:  When
 will  the  pelletisation  plant  at  Dona-
 wal:  commence?

 MR.  SPEAKER:  This  does  not  arise
 from  this.  This  is  only  about  Baula-
 dila  Plant.

 SIRI  BEDABRATA  BARUA:  The
 location  of  Bailadila  is  such  that  it
 ts  almost  a  loss  to  transport  this  ore
 as  it  is,  I  think,  through  Vizag  to
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 Japan  and  all  that.  Al  the  cost  is
 taken  away  by  transporting  it  by  the
 railways.  It  takes  about  60  to  70  per
 cent  of  the  cost.  So,  it  is  not  the
 question  of  ‘under  consideration’.  May
 I  know  from  the  Minister  will  he
 immediately  take  a  decision  in  the
 national  interest  that  the  pelietisation
 plant  is  established  there  or  elsewhere.
 There  are  other  pelletisation  plants
 in  this  country.  But  why  =  should
 Bailadila  be  left  out  and  postponed
 or  delayed  in  that  manner.  It  should
 be  immediately  located  or  the  whole
 thing  should  be  stopped.  There  is  no
 point  in  spending  everything  on  trans-
 port  and  get  very  little  price  for  ore.

 SHRI  BIJU  PATNAIK:  If  the  life
 was  so  simple  as  the  hon.  member
 depicts,  they  would  have  themselves
 started  this  plant  when  they  were  in
 power.  Obviously  there  is  difficulty
 of  marketability  of  that  product.  To-
 day  there  is  depressed  demand.  One
 has  to  think  carefully  before  making
 an  investment  of  Rs.  00  crores.

 SHRI  BEDABRATA  BARUA:  I
 think  situation  changes  everywhere.

 SHRI  BIJU  PATNAIK:  Situation  in
 the  world  just  now  is  towards  the
 diminishing  return  in  the  steel  indus-
 try.  So,  this  Government  is  not  pre-
 pared  to  make  statements  which  will
 just  those  made  at  the  time  of  laying
 of  foundation  stones  during  election
 kind  of  business.  We  do  not  do  that
 kind  of  thing.

 श्री  भागीरथ  भंवर  :  अध्यक्ष  महोदय,
 बैलाडिला  में  कच्चा  माल  उपलब्ध  है  झौर
 बैलाडिला  एक  ऐसा  स्थान  है  जो  बिल्कुल
 पिछड़ा  हुआ  है  और  वह  एक  आदिवासी  क्षेत्र
 है  ।  वह  एक  ऐसा  क्षेत्र  है,  जहां  पर  मजदूरों
 की  बहुत  तादाद  हैऔर  उनमें  बेकारी  दूर
 करने  की  दृष्टि  से  वहां  पर  एक  कारखाना
 खोलना  बहुत  जरूरी  है  ।  भ्रभी  झप  ने
 कारखाना  खोलने  के  लिए  कोई  स्थान  तम

 नहीं  कया  है  मैं  मानतीय  मंत्री  जी  से  यह
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 जानना  चाहता  हूं  कि  क्‍या  मध्य  प्रदेश की
 सरकार  ने  कोई  योजना  भाप  के  पास  भेजी  है
 और  यदि  भेजी  है  तो  भ्राप  वहां  पर  एक  कार-
 खाना  खोलने  की  सस्‍्कीकृति  देंगे  ?

 SHRI  BIJU  PATNAIK:  I  have  al-
 ready  answered  that  question.  I  have
 nothing  more  to  add.

 SHRI  M.  8,  SANJEEVI'  RAO:  You
 are  well  aware  that  Chougule  have
 put  first  pelletisation  plant.

 MR.  SPEAKER:  We  are  on  Baila-
 dila.

 SURI  M.  s.  SANJEEVI  RAO:  They
 are  likely  to  take  one  more  plant  also.
 Your  answer  that  there  is  no  demand
 for  pelletisation  does  not  hold  good.
 I  wonder  whether  your  attachment  for
 the  private  sector  is  the  reason  for
 the  delay?

 SHRI  BIJU  PATNAIK:  Chougule
 plant  was  started  when  the  hon.  mem-
 ber  was  in  the  treasury  benches,  I
 did  not  start  that.  You  must  not
 forget  your  past  before  you  point  out
 anything  on  the  Janata  Government.
 In  the  second  Chougule’s  plant,  the
 sale  of  that  product  which  was  con-
 tracted  before  in  which  the  Govern-
 ment  of  India  or  the  Steel  Authority
 of  India  have  got  really  33-I/3  per
 cent  shares  is  also  facing  some  diffi-
 culty.  We  have  to  plan  it  carefully
 for  the  marketability  and  take  intelli-
 gent  risk.  As  I  said,  it  is  under  active
 consideration  of  the  Government.

 Project  Allowance  to  P  &  T  Staff,
 Bokaro

 *5i6.  SHRI  BIRENDRA  PRASAD:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  the  steel  plant  at
 Bokaro  steel  city  (Bihar)  is  still  under
 construction;

 (b)  whether  there  is  any  provision
 for  the  payment  of  project  allowance
 te  the  Central  Government  employees
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 working  in  the  project  area  and  the
 P  &  T  staff  of  Bokaro  steel  city  are  not
 paid  the  same;  and

 (ec)  the  reason  of  non-payment  of
 the  project  allowance  to  the  P  &  T
 Steff  of  Bokaro  steel  city;  and

 (d)  what  action  Government  pro-
 pose  to  take  to  grant  this  allowance

 to  them?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-

 DEO  SAI).  (a)  Yes,  Sir.
 (b)  No  project  Allowance  being  paid

 now  to  Central  Government  employees
 including  P&T  staff

 (ec)  The  Project  Allowance  is  no
 longer  admissible,  to  the  employees  of
 the  Bokaro  Steel  Ltd.  Similarly  the
 same  is  not  being  paid  to  the  P&T
 employees  also.

 (d)  Does  not  arise  in  view  of  (b)  and
 (ec)  above.

 श्री  बीरेन्दर  प्रसाद  भ्रध्यक्ष  महोदय,
 सर, गर  ठे  उत्तर  से  पता  चलता  है  कि  बोकारो
 इस्पात  नगए  में  उस्पात  संयंत्र  का  कार्य  अ्रभी
 निर्माणाधीन  है  ।  अत'  में  आपने  माध्यम
 से  माननीय  मत्री  जी  से  जानना  चाहता  हूं
 कि  बोकारों  उस्पात  नगर  के  इस  मयत्र  से  काम
 करने  वाले  डा  तार  विभाग  ने  फ्र्मंचारियों
 की  कुल  स्पा  या  हैँ  ?  क्‍या  उनके  श्रावास
 की  और  आने-गाने  की  कोई  व्यवस्था  बहा
 @?

 श्री  नरहरि  प्रसाद  सुखदेव  साथ  प्रध्यक्ष
 महोदय,  यह  ब्रन  श्रगाउं  के  हारे  में

 पूछा  गया  था  कर्मचारियों  को  संख्या  के
 बारे  में  मुझे  नोटिस  चाहिए  |

 श्री  बीरेन  प्रसाद  दर्मचारियों  के
 आझावास  ओर  झाने-जाने  की  कठिनाई  में  अलाउंस
 का  भी  तो  सवाल  खड़ा  होता  है  ।

 श्री  नरहरि  प्रसाद  सुखदेव  साथ  :
 झध्यक्ष  महोदय,  पहले  जो  प्रोजक्ट  अलाउंस
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 दिया  जाता  था  वह  वही  दिया  जाता  था  जो
 प्रौजक्ट  ग्रथारिटी  से  पहले  सेंक्शन  होता  था  +
 वही  हम  उन्हें  देते  थे,  श्रलग  से  कोई  नही  देते
 थे  wa  प्रोजैक्ट  अ्रथारिटी  च्े  स्टेट
 गवर्नमेंट  की  हो,  चाहे  हाण्डरटेकिग  की  हों
 जब  पहले  वे  सेक्शन  करती  थी  तो  हम  देते  है
 लेकिन  शय  दोनीं  ने  देता  बेद  कर  दिया  हैं,
 इसलिए  हमने  भी  बन्द  कर  दिया  है  1  यह
 फाइनेस  डिपार्ट"ट  रा  झा?  है,  उस>े  श्ननशार
 बन्द  किया  गया  हैं

 खौधरी  बलबोर  सिह  मी  गहोदग
 क्या  बतायेंगे  कि  पोजैकर  अ्रलाउंप  के  झस्यवा
 आपका  डिपार्टमेट  vit  और  फैसिनिटीज
 भी  छपने  तमंचारियों  न्ेदे  रण  है  या  नही  दे
 रहा  है  ?  जय  आग  प्रोजेक्  अलाउस  अपने
 कर्मचारियों  को  नही  दे  रहे  है  तो  क्या  उसकी
 एवज  में  कोर्र  ौर  सुविधाएं  दाप  कर्मचारियों
 को  दे  रहे  है  जिससे  fr  saat  वहां  वास
 करने  में  जो  त“लीफ  हलो  हैं  नह  प्रोजेक्ट
 अलाउंस  मेन  मिला  से  भी  दर  हो सरे  ?

 श्र  जरहूरि  प्रसाव  सुखदेव  साथ  एक  तो
 प्रोजेक्ट  ऋथारिटीज  न  प्रोजेक्ट  अलाउस  बन्द
 कर  दिया  है  इसलिए,  ह्म  लोगों  ने  भी  बन्द
 कर  दिया  है।  सृविधाए  जॉ  दसरे  एरियाज  मे
 हम  देते  है  वही  सुविधाएं  हम  वहां  देत  है  t

 चोधघरी  बलबीर  सिंह:  आ्रायक्ष  भहोंदय,
 मेरे  सवाल  का  क्या  उत्तर  दे  रहे  है  ?
 मैने  पूछा  है  कि  श्र  7  oc  एवज  में  आप
 अपने  स्मेचारियों  का  कया  सुविधाए  देते  है  ?

 श्री  नरहरि  प्रसाद  सुखदेव  साय ..  पी०
 एड  डी०  के बामन  न्ण्पों  को  जो  भी  सुविधाएं
 दी  जाती  हैं वा  सताएं  उनको  दी  जाती
 है  (व्यवधान)

 MR.  SPEAKER:  His  question  is,
 apart  from  project  allowance  are  yeu
 giving  any  other  facilities.
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 चौधरी  बसबोर  सिह:  अध्यक्ष  महोदय,
 पहले  प्रोजक्ट  अलाउंस  दिया  दाता  था,  ब
 नहीं  दिया  जाता  है  ।  मैंने  पूछा  है  उसकी
 एवंज  में  झ्राप  क्या  सुविधाएं  दे  रहे  हैं  ?  ये
 कहते  हैं  कि  पी०  एण्ड  टी०  डिपार्टेमेंट  के
 एम्प्लाईज  को  जो  सुविधाएं  दी  जाती  है  वे  ही
 सुविधाएं  उनको  भी  दी  जाती  हैं  ।

 श्री  भारत  भूषण  :  डाकतार  विभाग  के
 जो  कर्मचारी  इस  प्रोजेक्ट  एरिया  में  वाम
 करने  है,  क्‍या  उन्हें  वही  सुविधाएं  दी  जाती  हैं
 जो  कि  प्रोजेक्ट  मे ंकाम  करने  वाले  कर्मचारियों
 को  दी  जाती  हैं?  क्‍या  आपको  मालूम  है
 कि  आपके  कर्मवारियों  को  इस  प्रोजेक्ट
 एरिया  में  किन  परिस्थितियों  मं  काम  करता
 पड़ता  है?  क्‍या  आपके  कर्मचारियों  ने  वहां
 काम  करने  के  लिए  आपसे  अ्रधिक  सूुविधाश्रों
 की  मांग  की  थी  ?  वहा  काम  कर  रहे  कर्म-
 चारियों  को  सुविधाएं  देने  के  बारे  में  तो  झ्रापको
 स्वथ  निर्णय  करना  है  7  क्‍या  आपने  इन
 सुविधाओं  को  देने  के  बारे  में  सोचा  है  क्‍योंकि
 अब  उन्हें  प्रोजेक्ट  भत्ता  भी  नहीं  मिलता  है  t

 att  नरहरि  प्रसाद  सुखदेव  साथ :  ग्रध्यक्ष
 महोदय,  में  माननीय  सदस्य  को  इतना  ही
 बता  सकता  हूं  कि  फाइनेंस  डिपार्टमेट  ने  जो
 रादेश  दिया  था  उसी  के  अनुसार  प्रोजेक्ट
 अलाउंस  देते  थे  ।  जब  उन्हांने  इसे  बन्द  करने
 का  झादेश  दिया  तो  इसे  देता  बन्द्र  कर  दिया
 गया  1  प्रोजेक्ट  ग्रथास्टीजु  ने  भी  श्रपने
 लोगो  को  प्रोजक्ट  भत्ता  देना  बन्द  कर  दिया  है  |
 जब  उन्होंने  बन्द  कर  दिया  है  तो  हम  लोगों  ने
 भी  बन्द  कर  दिया  है

 att  भानु  कुमार  शास्त्रों  :  माननीय
 अध्यक्ष  महोदय,  मझ  बड़ा  आश्चर्य  होता  है
 कि  जो  हमारे  डाक  और  तार  विभाग  के  मंत्री

 हैं  उनका  एक  डाकिये  का  काम  है  t  क्या  वह
 भी  वही  काम  कर  रहे  है  ?  वे  कह  रहे  है
 फि  फाइनेंस  बिभाग  ने  बन्द  कर  दिया  इसलिए
 आपने  भी  सुविधाएं  देना  बन्द  कर  दिया  ।
 इससे  क्‍या  होगा  ?  क्‍या  व  विभाग  के  बारे  में
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 स्वयं  निर्णय  नहीं  कर  सकते  हैं  ?  क्‍या  वे
 स्वयं  यह  निर्णय  करने  को  तैयार  नहीं  हैं  कि
 अपने  विभाग  के  कमंचारियों  को  भत्ता  देता
 है  या  नही  देना  है।  मैं  उनसे  चाहता  हुं  कि
 इस  सम्बन्ध  में  वे  स्वयं  निर्णय  करें,  दूसरे
 विभागों  का  निर्णय  हम्प्लीमेंट  न  करें  1

 श्री  नरहरि  प्रसाद  सुखदेव  साथ  :  प्रध्यक्ष
 महोदय,  मै  थोड़ा  सा  भीर  बता  देना  चाहता  हूं
 कि  जो  प्रोजेक्ट  अलाउन्स  दिया  जाता  था
 वह  भ्रगर  लैक  आफ़  एमेनिटीज़  हों  तभी  दिया
 जाता  था,  नहीं  तो  नहीं  दिया  जाता  था  t
 अब  प्रोजेक्ट  अ्थौरिटीज  ने  प्रोजेक्ट  ब्रताउन्स
 बन्द  कर  दिया  है,  पहले  जब  वह  देते  थे  उसके
 अनुसार  हम  भी  देते  थे,  लेकित  चूंकि  उन्होंने
 बन्द  कर  दिया  है  तो  हमने  भी  बन्द  कर  दिया
 है।

 MR.  SPEAKER:  Q.  No.  58.
 SHRI  RAJ  NARAIN:  Rose.
 PROF.  P.  G.  MAVALANKAR  Who

 is  this  hon.  Member?
 SHRI  K.  GOPAL:  Sir,  there  ig  a

 stranger  in  the  House!
 MR.  SPEAKER:  He  is  the  Minister

 for  Health.  Is  that  all  right?

 स्वास्थ्य  और  परिवार  कल्याण  मंत्री
 (श्री  राज  नारायण)  :  मान्यवर,  श्रगर
 सदन  के  सम्मानित  सदस्य  खड़े  हो  जाते  है,
 तो  अपनी  सध्यता  के  मुताबिक  हम  बैठ
 जाने  हैं  ।

 MR.  SPEAKER:  I  introduce  you.

 दिल्‍ली  में  मेडिकल  छात्रों  द्वारा  हड़ताल  की

 धमको,
 8518.  श्री  विनायक  प्रसाद  यादव  :

 श्री  सनोरंजन  भवत :

 क्या  स्वास्थ्य  और  परिवार  कल्याण
 मंत्री  महू  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  7  मार्च,
 i978  के  दि  टाइम्स  श्राफ  इंड्या'
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 मेडिकल  स्टूडेंट्स  टू  भो  जान  इंडेफिनेट
 स्ट्राइक  (मेडिकल  छात्रों  द्वारा  भ्रनिश्चित
 कालीन  हड़ताल  किया  जाना)!  शीर्षक  से
 अ्रकाशित  समाचार  की  शोर  दिलाया  गया  हूँ;
 और

 ब)  मदि  हा,  तो  क्‍या  मेडिकल  छातों
 की  मार्गे  श्रौर  उन  मांगों  पर  सरकार  द्वारा
 की  गई  कार्यवाही  दर्शान  वाला  विवरण  सभा
 पटल  पर  रखा  जायेगा  ?

 «  waren  wie  परिवार  कल्याण  मंत्री

 (क्री  राज  नारायण)  :  (क)  जी  हां

 (लत)  श्रपेक्षित  सुचना  का  एक  विवरण
 सभा  पटल  पर  रख  दिया  गया  हूँ  ।

 विधरण

 3  और  14 मार्चे,  978  को  साकेतिक
 हड़ताल  करते  के  अपने  इरादे  की  सूचना  देने
 के  लिए  श्राज़ाद  मेडिको  यूनियन  के  अध्यक्ष
 ने  स्वयं  तारीख  i:  मार्च  i978  को  एक
 सोटिस  मौलाना  झाजाद  मेडिकल  का  नेज,
 नई  दिल्‍ली  के  डीन  को  दिया  था  ।  उनकी
 मायो  के  नोटिस  का  मूल  पाठ  उस  प्रकार
 @

 “झाजाद  मेडिको  यूनियन

 मौलाना  आजाद  मेडिकल  कार्नेज  और
 सम्बद्ध  लोकनायक  जयप्रकाश  एवं  गोविन्द
 बललभ  पत  भ्रस्पताल  के  छात्रों  श्रौर  इन्टर्नी
 की  जनरल  बाडी  ने  i3  मार्च,  978  से
 i4  मार्च  978  सके  साकेतिक  हडताल

 करने  के  लिए  ii  art,  978  को  प्रस्ताव
 पारित  किया  ।  इस  हडताल  का  उद्देश्य
 मह  है  कि  जिन  डाक्टरों  को  सीटे  नहों  मिली
 हैं  उन्हें  प्रथम  वर्ष  जूनियर  रेजीडेन्सी  में  सीटे
 दी  जाए  ।

 वर्तमान  तरीके  से  लगभग  57  डाक्टर
 बिना  नौकरी  के  रह  गये  जो  वस्तुतः  नौकरी
 के  पात्र  है  स्योकि  चिकित्सा  कार्य  का  सस्थागत
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 अनुभव  उनके  भविष्य  के  लिए  प्रावश्यक  हो
 गया  हैं  ।  विशेषज्ञता  के  यूग  में  डाक्टरों
 को  5  वर्ष  तक  प्रशिक्षित  करने  के  पश्चात्‌
 जूनियर  रेजीडन्सी  का  विकल्प  दिए  बिता
 उन्हे  छोड  देना  न्यायोचित  नही  है  सीटों
 को  यह  बहाली  स्थायी  होनी  चाहए  ।

 मौलाना  श्राजाद  मेडिकल  कालेज  एव
 सम्बद्ध  लोफ  नाथक  जयप्रकाश  तथा  गोविन्द
 बल्लभ  पत  भ्रस्पतालों  के  इन्टर्नी  की  जनरल
 बाड़ो  यह  भी  पारित  करती  है  कि  जैसा  कि
 पडौसी  राज्यों  मे  किया  गया  है,  दिल्ली  के
 इन्टर्नी  का  वजीफा  भी  बढाया  जाना  चाहिए।

 हस्ता०  दीपक  तटराजन
 अध्यक्ष,

 झाजाद  मेडिको  यूनियन
 दिनाक  I-3-978"

 इन  विद्यार्थियों  ने  इन  तारीखो  को  हडताल
 की  थी।

 इम  माम ने  पर  दिल्ली  प्रशासन  ने  दिल्ली
 के  उपराज्यपाल  की  भ्रध्यक्षता  मे  1-3-78
 को  राज  निवास  में  हुई  बैठक  में  विचार
 किया  था  जिसमे  कार्यकारी  पार्षद  (आयु-
 विज्ञान),  दिल्‍ली  प्रशासन,  केन्द्रीय  स्वास्थ्य
 सचिव,  स्वास्थ्य  सेवा  महानिदेशक  श्ौर
 केन्द्रीय  स्वास्थ्य  घौर  परिवार  कल्याण  मवालय
 और  दिल्ली  प्रशासन  के  वरिष्ठ  अ्रधिकारियों
 ने  भाग  लिया  था।  इस  बैठक  में  यह  निर्णय
 किया  गया  कि  स्वास्थ्य  सेवा  महानिदेशक
 की  श्रध्यक्षता  मे  एक  विशेषज्ञ  तकनीकी
 समिति  मौलाना  आजाद  मेडिकल  बालेज
 और  शअ्रस्पताल  कम्पलेक्स  के  कार्यभार  और
 अन्य  पहलुओं  पर  विचार  करेगी  और  वह
 इस  कालेज  में  प्रथम  वर्षीय  जूनियर  रेजीडेन्टों
 को  स  खूया  बढाने  के  प्रश्त  के  साध  मे  यथाशीक्र
 झपनी  सिफारिश  देगी  ।  तकनीकी  समिति
 वे  श्रन्य  सदस्य  इस  प्रकार  थे

 L.  डा०  शरद  कुमार,  निदेशक  राष्ट्रीम
 स्वास्थ्य  श्रोर  परिवार  कल्याण  सस्थान  |



 १9  Oral  Answers

 2.  डा०  एस०  के०  लाल,  डीन,  मौलाता
 झ्राज़ाद  मेडिफल  कालेज  t

 3.  डा०  एच०  के  चूटानी,  निदेशक.
 गोविन्द  बल्लभ  पन्त  अस्पताल  ।

 4.  डा०  पी०  बी०  मजूमदार,  चिकित्सा
 भ्रधीक्षक,  लोकतायक  जगण  पी०  ग्रस्पताल  t

 5.  डा०  नारायणन,  झध्यक्ष,  हृदय  रोग
 विज्ञान  श्रौर  हृदय  शल्य  चिक्त्सा  विभाग,
 जी०  बी०  पन्त  अस्पताल  ।

 इस  बैठया  में  इस  बात  पर  भी  सहमति
 प्रकट  की  गई  कि  सरकार  3.  मा  978
 तक  इस  मामले  में  प्रन्तिम  निर्णय  लेने  व  लिए
 हर  कोशिश  मरे  ।

 तकनीकी  समिति  जो  22  और  23

 मार्च,  978  को  स्वास्थ्य  सेवा  महानिदेशक
 की  श्रध्यक्षता  में  मिली  थी,  ने  श्रपनी  सिफारिशे

 प्रस्तुत  कर  दी  हैं  जिन  पर  24  मार्च,  978
 को  केन्द्रीय  स्वास्थ्य  और  परिवार  कल्याण
 मत्री  की  प्रध्यक्षता  में  हुई  उठक  में  विचार
 किया  गया  जिसमे  त्यों  के  साथ-साथ  दिल्ली
 प्रशासन  में  कार्यकारी  पार्षद  (चिकित्सा)
 भी  उपस्थिति  थे  |

 इस  बैठक  में  निम्नलिखित  प्रस्ताव
 पारित  किए  गए  थे  ine

 (Q)  लोकतायक  जयथ्प्रकाश  नारा-
 यण  प्रस्पताल  के  रेनल  डायलिसिस  यूनिट
 के  लिए  प्रथम  वर्षीय  जूनियर  रेजीडेन्ट्स
 के  दो  पदों  की  स्वी  सि  ।

 (2)  जी०  बी०  पस्त  अस्पताल  के

 लिए  प्रथम  वर्षीय  जूनियर  रेजीडेन्ट्स  के
 झाठ  पदों  की  स्वीकृति  ।  जिनमें
 से  तंत्रिका  विशान,  हृदयरोग  विज्ञान
 जठरागम  वक्ष,  शल्य  चिकित्मा  एवं
 मनश्चिकित्सा  यूनिटों  के  लिए  दो-दो
 पद  स्वीकृत  किए  गये  ny
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 (3)  प्रापाती  एवं  दुर्घटता  सेवाओं
 के  लिए  प्रथम  वर्षीय  जूतियर  रेजीडेन्टस
 के  तीन  पदों  की  स्वीकृति

 (4)  सात  प्रथम  वर्षीय  जूनियर
 रेजिडेन्टस्‌  जिनका  खर्च  भारतीय  प्रायु-
 विज्ञान  अनुसंधान  परिषद्‌  तथा  दिल्‍ली
 विश्वविद्यालय  वहन  करते  हैं  प्रथम
 वर्षीय  जूनियर  रेजीडेन्ट्स  की  संध्या
 निर्धारित  करने  के  प्रयोजन  के  लिए
 केबल  इस  वर्ष  के  लिये  नहीं  गिने
 जाएंगे  ।

 बैठक  में  यह  भी  माना  गया  कि  दिल्ली
 के  सभी  प्रस्पतालों  में  प्रथम  वर्षीय  जूनियर
 रेजीडेन्टों  के चयत  को  केन्द्रीकृत  करने
 सम्बन्धी  भारत  सरकार  के  प्रस्ताव  १र  दिल्‍ली
 प्रशासन  अपने  विचार  भारत  सरकार  को
 भेजेगा  ।

 जहा  तक  वजीफं  की  दरों  में  व॒द्धि  करने
 की  मांग  का  सम्बन्ध  है  इस  विषय  पर  भव
 दिल्‍ली  प्रशासन  विचार  कर  रहा  हूँ  t

 श्री  विनायक  प्रसाद  यादव  :  श्रध्यक्ष  जी,
 यह  जो  मार्च  महीने  मे  मेडिकल  छातों  की
 हडताल  हुई  थी  उनकी  दो  मांगे  थी  :  एक  मांग
 ता  यह  थी  कि  iso  मेडिकल  छात्रों  ने  इस
 बार  पास  किया  था  और  हाउस  जोब  सिर्फ
 1 24 को मिला ।  उनका  कहना  था  कि  जितने

 लोग  पास  किये  है  उन  सब  को  हाउस  जोघ
 मिलना  चाहिये।  दूसरी माग  यह  थी  कि  इन्टर्नी
 लोगों  का  स्टाइपेंड  बढ़ाया  जाये  1  पध्यक्ष
 महोदय,  पहले  के  घक्‍्त  में  i24  हाउस
 जोन्स  थे  प्रौर  i00  मेडिकल  छात्रों  का
 ऐडमिशन  होता  था  जिसके  भ्रगेन्स्ट  24
 हाउस  जौब्स  रहते  थे  ।  इधर  सीटे  बढ़ा  कर
 के  90  हो  गई  शौर  हाउस  जौब्स  उतने  ही
 रह  गये।  विगत  वर्ष  ऐडहाक  बेसिस  पर  80
 छात्रों  क ेपास  करने  के  बाद  हाउस  जौब  मिल
 सके  इसके  लिये  ऐडहाक  बेसिस  पर  हाउस
 जीव्स  को  24  से  बढ़ाकर  76  कर  दिया
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 भ्रया  था,  जिसको  इस  साल  मौजूदा  सरकार
 ते  खत्म  कर  दिया  और  इसीलिये  छाको  ने
 यह  हड़ताल  की  थी  ।

 '
 #  मंत्री  जी  ने  जो  जवाब  दिया  है  उसमे

 इन्होने  कही  स्पष्ट  नहीं  कहा  है  ।क  जो  57
 मेडिकल  छात्र  है  उनको  जौब  देने  के  लिए
 सरकार  ने  क्या  व्यवस्था  पी  है,  इसका  काई
 जिक्र  नही  है  ।  तो  एक  तो  यह  बात  साफ  करे
 कि  जो  57  छात्र-जौवलैस  «  उनव  लिये
 सरकार  क्या  निर्णय  बस्ती  है  ?

 श्री  राज  नारायण  उतरने  वाले  अभी
 बाम  स  ने  उतरे,  तडप  चाले  तच्प  बर  फलव,
 को  छु  झाए।  '्रध्यक्ष  महादय,  में  श्र।/वनायक
 प्रसाद  यादल  का  बहुत  ही  प्रणुग्रहीत  ह
 कि  ठनका  ध्यान  मेडिकल  कालज  के  छात्रा  की
 झोर  गया।  जिन  मामलो  का  लेवर  घिद्याथियों
 ने  हण्ताल  की  थी,  श्री  यादव  को  यह  मालूम
 हो  गया  हागा  कि  वह  हडता व  समाप्त  हो  गई,
 शब  बाई  हडताल  नही  है  श्रीर  घह  सतुष्ट
 हा  गये  है  t

 हमारे  दिल्‍ली  क  कार्यवारी  परि्विद्‌
 श्री  खुराना  श्राये,  उन्होने  बैठवर  सारी  बाते
 तय  की  और  उनका  समझा  दिया  गया,  बह
 समझ  गय  और  हडताल  धापिस  हो  गई,
 ब  हडताल  कही  नही  है  ।

 श्री  बिनायक  प्रसाद  यादव  जैसा  कि
 मंत्रो  महोदय  ने  कहा  कि  हडताल  खत्म  हो  गई,
 मै  जानना  चाहता  हू  कि  3न  लागो  की  मागो
 के  बारे  मे  सरकार  ने  क्‍या  निर्णय  किया  ?
 जब  सरकार  के  ज़रिये  लोगो  की  मागो  की
 तरफ  ध्यान  नहीं  दिया  जाता  है  तभी  मजबूर
 होकर  कोई  हडत।ल  की  जाती  है,  मत्नी  महोदय
 बताने  की  कृपा  करे  कि  समस्या  का  क्‍या

 हि  हुआ  है  ?

 भरी  राज  नारायण  प्रश्न  बहुत  ही  सरल
 है,  इसलिये  उत्तर  भी  सरल  ही  होना  चाहिये
 झाप  यह  देखे  कि  30  वर्ष  तक  जितनी  गड़बड़ियां
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 मैडिकल  विभाग  में  रही,  उन  सबको  हमे  दुरुस्त
 करना  है।  माननीय  सदस्य  का  कथन  सत्य
 है  कि  गड़बड़ियां  हैं।  विभिन्न  जगहो  पर  विभिन्न
 व्यधस्थाए  हैं,  मगर  कुछ  मागे  ऐसी  है,  जिनको
 पूरा  नही  किया  जा  सकता  है।  कुछ  मागे  ऐसी
 है  जनको  पूरा  किया  जा  सकता  है।

 केद्रीय  स्वास्थ्य  परिषद्‌  की  बैठक
 जनथरी  में  हुई  थी  ।  जितनी  गरड़बड़िया
 इनटनंशिप,  हाउस  जाब  धर्गरा  की  है,  उनकी
 जाच  के  लिये  बोर  स  पर  भपने  सुझाव
 देने  क ेलिये  एक  कमेटी  बनाई  गई  थी,  जिसरे
 #मारे  डायरेक्टर  नजरल  स्वाभी  राम  लिगम.
 पी०  जी०भ्राई०  चडीगरट  के  डाबटर,  भैडिबल
 काउसिल  के  चेयरभन  झौर  बडे-बठ  डाक्टर
 है  1  सब  लोगों  को  उसमे  रखा  है  कि  सारी
 बातो  का  भ्रध्ययन  वर  सुझाध  दे  जिससे  रोज
 उठने  घाली  समस्याए  न  उठे  ।

 मेरे  माननीय  मित्र  प्रश्न  कर  रहे  है  वि
 जितने  व्यक्ति  हो  उन  सभी  को  हाउसजाब
 दे  दिया  जाये  2  क्या  यह  वभी  सभव  हा  सकता
 है?  श्गर  i2  हजार  व्यक्ति  दिल्‍ली  म
 होते  है  तो  2  हजार  को  ही  हाउस  जाब  देना
 पड़ेगा  ?  फिर  दूसरी  माग  उठ  सकती  है  कि
 जब  इनको  हाउस  जाब  दिया  है  ता इन  i2
 हजार  को  नौकरी  भी  दी  जाये  ।  यह  किसी
 भी  सरकार  के  लिये  सभ  नही  है  ।  इसलिये
 जा  सभष  मागे.  हम  बिना  हडताल  के  पूरी  कर
 सकते  है,  बिना  किसी  तकलीफ  के  पूरी  कर  सकते
 है,  उन्हे  पूरी  करने  के  लिये  हम  लोग  जौर
 दिल्‍ली  प्रशासन  के  श्री  खुराना  बैठकर  बात
 कर  रहे  है,  8,  8  भ्रौर  0,l088  तक  बैठकर
 भ्रच्छी  तरह  से  बात  बर  रहे  है  ।

 मुझे  अफसोस  है  कि  चीप  पापूलैरिटी,
 सस्ती  लोकप्रियता  का  जमाना,  जो  कि  झब
 चला  गया  है,  उसमे  लोभ  मे  कुछ  लोग  काम  कर
 रहे  है  जो कि  नही  करना  चाहिये  ।

 कल  हमारे  यहा  0  बज  से  पहले
 तो  केन्द्रीय  भारतीय  चिकित्सा  पढ़ति  की
 बैठक  थी  .....
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 MR.  SPEAKER:  You  have  answered
 the  Question.

 श्री  ईश्वर  चौधरी:  प्रभी  मंत्री  जी  ने  बताया
 किस्वास्थ्य  विभाग  ने  एक  श्रौपचारिक
 संगठन  बना  दिया  है  सभी  तथ्यों  की  जानकारी
 के  लिये,  मैं  समझता  हू  कि  उसके  सामने
 सभी  तथ्य  श्र  गये  होंगे  ।  मंत्री  जी  ने  यह
 भी  बताया  कि  प्रदर्शन  समाप्त  हो  गया  है,  मैं
 समझता  हूं  कि  मांगे  भी  समाप्त  हो  गई  होंगी
 लेकिन  मैं  जानना  चाहता  हू  कि  क्‍या  भपनी  मांगे
 मनवाने  के  लिये  उन  लोगों  का  कोई  प्रदर्शन
 आपके  यहां  जाया  था  और  उनके  अ्रसतोष
 के  कारण  क्या  है

 श्री  राज  नारायण  :  यह  प्रश्न  इसमे
 सीधे-सीधे  नही  उठता  है।  माननीय  सदस्य
 इन्डायरेक्टली  पूछ  रहे  है।  मैं  उस  समय  गघनिंग
 बाड़ी  में  प्रेजाइड  कर  रहा  था।  हमारी  बैठक
 चल  रही  थी।  मैं  ने  भ्रपने  पी  ०  ए०  को  भेजा  1
 यी०  ए०  ने  जाकर  उन  की  डिमांड्ज़  लेलीं
 और  वे  लोग  चले  गये  ।  एक  बहुत  ही  कुशल
 अखबार  ने---उस  के  कौशल  की  दाद  देनी
 चाहिए---,जिस  का  नाम  है  पेट्रियट  लिख
 दिया  कि  पुलिस  वालों  ने  कहा  कि  भागों,  हम
 को  दे  दो।  यह  बिल्कुल  ग़लत  बात  है।  मैं  ने
 अपने  पी०  ए०  को  भेजा,  क्योकि  मैं  ने  सोचा
 कि  यह  इतना  उलझा  हुभ्रा  मसला,  है,  इसको
 छोड़  कर  जाने  से  मामला  गड़बड़  होगा  t  पौर
 वे  लोग  कोई  नोटिस  देकर  तो  श्राये  नही  थे
 कि  चार  पांच  झ्रादमियों  को  बुला  लें  t  रेस्ट
 'एशोर्ड  --माननीय  सदस्य  संतोष  रखें  कि  हम
 विद्याथियों  को  हडताल  पर  न  जाने  देने  के
 लिए  भपनी  तरफ़  से  पूरा  सतत  प्रयत्न  करेंगे  ।

 मुझे  उम्मीद  है  कि  वे  हड़ताल  पर  नहीं  जायेंगे  1

 PROF.  DILIP  CHAKRAVARTY:  Is
 the  hon.  Minister  aware  of  certain
 very  “legilimate’  demands  of  the
 medical  students  in  certain  parts  of
 the  country  for  granting  them  grace
 marks?  Is  he  aware  that  in  a  parti-
 cular  university  in  West  Bengal,  in
 between  the  interregnum,  that  is  bet-
 ween  the  suppression  of  the  syndicate
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 and  the  formation  of  that  particular
 university  the  authorities  allotted  67
 marks  as  grace  on  a  la  carte  basis  and
 declared  many  plucked  candidates  as
 passed?

 MR.  SPEAKER:  I  understand  your
 point.  But  it  does  not  arise  here.
 Next  question.

 सस्‍्कलों  सें  परिधार  कल्याण  को  झमिवार्य  विधय
 बनाना

 *520.  डा०  रामजी  सिह  :  क्या
 स्वास्थ्य  शौर  परियार  कल्याण  मत्री  यह
 बताने  की  क्रपा  करेगे  कि  :

 (क)  क्या  परिचार  कल्याण  योजना
 की  सफलता  हेतु  एक--पत्नि  घिघाह  कानून
 बनाना  भ्रावश्यक  नही  है  जैसे  कि  बाल  धिधाह
 रोक  अधिनियम  बनाया  गया  है  ;

 (ख)  क्या  सरकार  का  घिचार  इस  बारे
 में  कानून  बनाने  का  है  ;

 (ग)  क्या  स्कलो  में  परिवार  कल्याण
 को  अनिवार्य  विषय  बनाना  जनता  को  शिक्षित
 करने  में  मदद  नही  देगा  ;  श्रौर

 (घ)  यदि  हा,  तो  क्या  सरकार  इस
 संबंध  में  कार्यवाही  करेगी  ?

 स्वास्थ्य  और  परिवार  कल्याण  मंत्री

 (श्री  राज  नारायण  )  :  (क)  जी  नहीं  t
 यह  आ्रावश्यक  नहीं  है  ।

 (ख)  जी नहीं ।

 (ग)  बौर  (घर)  जनसंख्या  शिक्षा  को,
 जिसमें  स्थास्श्य  शिक्षा  और  परिचार  कल्याण
 भी  शामिल  है,  स्कलो  में  पढ़ाए  जाने  घाले
 अन्य  विषयों  वे  साथ  धीरे-धीरे  मिलाया  जा

 रहा  है।  इससे  नई  पीढी  को  जनसंख्या  मूल्यों
 को  समझाने  में  महायता  मिलेगी

 ‘Bo  रामजी  सिह  :  मंत्री  महोदय,  ने
 श्पने  उत्तर  में  कहा  है  कि  परिचार-नियोजन
 की  दृष्टि  से  एक-पत्लीव्रत  के  सिद्धान्त  पर
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 झाधारित  कोई  कानून  बनाना  ठीक  नहीं  है  ।

 हू  जानते  है  कि  भारतवर्ष  में  जनसख्या  का

 विस्फोट  हमारी  समस्त  योजनाझों  को  भ्रस्त-
 व्यस्त  कर  देने  घाला  है।  दूसरी  तरफ  हमने
 जबर्दस्ती  तसबन्दी  की  गाशधिक  परम्परा  का
 भी  परित्याग  किया  है  1  स्वास्थ्य  मत्री  के

 बहमचर्य  आदि  के  सिद्धान्त  भलेही  ग्रादर्शवादी

 हो,  लेकिन  सामान्य  जनता  के  लिए  वे  अभो
 लोक़प्रिय  नही  है  1  इसी  दुशिट  से  मैने  उनसे  यह
 निवेदन  किया था वि  या  ताकानून  का  सहारा
 लेना  चाहिए  था  जन-शिक्षण  का  सहारा
 लेना  चाहिए  ।  जहा  तक  कानून  का  सम्बन्ध

 है,  भ्रभी  हम  ने  एक  विधेयव  द्वारा  विधाह  की
 उम्र  बढाई  है।  हमारे  स्वास्थ्य  भत्री  भारतीय
 परम्परा  के  बडे  प्रवर्त क  है  अर  उन्हांने  परिचार-
 नियाजन  के  सिलसिले  में  रामचन्द्र  जी  ते  विषय
 में  कहा  था  दुद  सुत  सुल्धर  सीता  जाए  ।
 जब  रामचन्द्र  जी  एक  पत्नीव्रत  थे,  ता  एक-
 पत्नीव्रत,  मोनोगेगी,  के  सिद्धान्त  क ेआधार  पर,
 जो  सम्यता  के  लिए  भी  बिल्कुल  अनुकूल  है,
 क्षीर  महिलाओ  का  जा  शापण  होता  है
 उसके  विरुद्ध  भी  एवं  जवर्दस्त  वीमा  है,  वानून
 बनाने  में  क्या  अ्रडचन  है  ?  ,

 श्री  राज  नारायण  सम्मानित  सदस्य
 डा०  रामजी  सिह  ने  जा  विधय  उठाया  है  वह
 बडा  गभीर  है।  गे  स्वत  उनमें  ग  विवार  से

 सहमत  हू  कि  एक  पति  श्रीर  एव पत्नी  यह  आदर्श
 है  t  उन्होन  रामाप्रण  थे  जा  आधी  चापाए  पही
 उसका  मैं  परा  कर  दा  है

 दुड  सूत  सुन्दर  सीग  जाये  ।

 लव  कुश  वेद  पुराणन  गाये  ।।

 सीता  के  दो  पुत्र  थे  जिन  का  नाम  था
 लघ  झोर  कुणश  ।  चार  भाइयो  में  हर  एक  के
 दो  दो  ही  पुत्र  थे  ।  इसलिए  वह  इस  बात  को
 समझ  ले  कि  मै  भारतीय  सभ्यता  श्री  र भारतीय
 संस्कृति  का  पुजारी  जरूर  हू,  इस  के  कहने
 में  मुझे  कोई  संकोच  नही  है  प्रौर  मैं  भ्रपना
 झादर्श  मानता  हू  तो  राम  को  मानता  हू,  दशरथ
 को  नहीं।  मैं  भ्रपना  आदर्श  मानता  हूं  तो  कृष्ण
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 को  भी  मानता  हूं,  मगर  कंस  को  नहीं  सातता

 हूँ  |

 दूसरी  बात  यह  है  कि  जहा  तक  प्रन्य  लोग
 है,  मैं  चाहता  हू  कि  हर  मती  एक  पति  बौर
 एक  पत्ली-ब्रती  हो  ।  मैं  चाहता  ह्  ि  हर
 व्यक्ति  एक  पति  शरीर  एक  पत्नी  ब्रती  हा  ।
 सरकारी  कमंचारियों  के  लिए  तो  कानून  है
 ही  किवे  वह  यह  हो  7  श्र,  जो  बार-बार
 प्रश्न  उठा  करता  है  चह  मुस्लिम  ला  का  लेबर
 के  उठा  करता  है
 MR  SPEAKER  Should  we  go  and

 give  religious  discourses  or  Hari-
 katha?

 श्री  राज  नारायण  मै  उस  में  नही  जा
 रहा  हु  ।  इसलिए  में  भ्रपने  सम्मानित  भाई
 डा०  राम  जी  सिह  का  कहुगा  कि  देखिए,
 मुस्लिम  परसनल  ला  को  इस  समय  चेंज
 करने  की  बात  ाप  नहीं  कर  सकते  |  ह

 मुस्लिम  फ्म्यूनिटी  स्वत  अगर  इतना  झावश्यक
 इसको  समझे  झौर  अपनी  ओर  से  इस  बात  को
 रखे  कि  हम  परसनल  ला  का  बदल  देंगे  तो
 घहबा  दूसरी  है।  उस  समय  सरकार  भी  सोच
 सकेगी  ।  मगर  हम  क्सी  के  ऊपर  लाद  नही
 सकते  ।  जो  उन  की  एक  सम्कृति  चली  शा
 रही  है,  जा  एक  उसूल  चला  भ्रा  रहा  है,  बह
 बराबर  चल  रहा  है।  उस  समय  सरकार  उस
 में  छेड़बानी  नही  करना  चाहती  |  दूसरा  तनाथ
 पैदा  करने  से  हमारे  देश  आर  राष्ट्र  को.  कोई
 फायदा  नही  होगा  ।  मगर  एन  बात  मै  बता
 देना  चाहता  हू  ।  धन  पार्ड  गवर्नमेट,  (वा  घिश्व
 सरकार  की  कल्पना  सभी  करते  है,  वसप्ैव

 कुटुम्बकम  की  बात  हम  करते  है  तो  धीरे-धीरे
 समय  आएगा  पि  हर  आदमी  प्रेरणा  लेगा

 दुनिया  के  एक  दूसरे  हिस्से  से  ।  भ्रपन  श्राण
 मामला  बन  जायगा  |

 डा०  रामजी  सिंह  मै  ने  तो  मुस्लिम
 ला  का  सघाल  उठाया  नहीं  था  ।  मै  ने  केवल
 यह  कहा  था  कि  यह  जो  एक
 पत्नी  ब्र्त  का  सिद्धांत  है.  उस  सिद्धांत
 के  ऊपर  वे  बयो  न  घिचार  करें  ?
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 झसल  प्रश्न  यह  है  कि  भ्रगर  उस  सिद्धान्त  को
 छोड़  देते  हैं  श्र  कानून  भी  छोड़  देते
 हैंतो  परियार  नियोजन  करने  के
 संबंध  में  क्या  मंत्री  महोदय  परिवार  नियोजन
 की  शिक्षा  का  'चिधान  और  सेक्‍स

 एजुकेशन  का  दृष्कोण  स्कूलों  भौर
 कालेजों  मे  लाएगे  ?  चल्डे  हेल्‍थ  प्रार्गनाइजे  शन
 की  साउथ  ईस्ट  एशिय!  इटर  कंट्रीज़  कसल्टेटिय
 मीटिंग  ने  यह  प्रस्ताव  किया  था  कि  यौन
 सबंधी  शिक्षा  को  स्कूलो  हौर  कालेजों  में
 एडाप्ट  किया  जाय  तो  मैं  पूछना  चाहता  ह्
 कि  इस  वैज्ञानिक  दृष्टिकाण  को  रखते  हुए
 श्र  हमारे  ऋषि  वात्स्यायन  ने  भी  जब  काम-
 सूत्र  की  रचना  की  थी,  उस  का  भी  देखते  हुए
 स्कूलों  और  कालेजों  में  स्वास्थ्य  थीन-शिक्षा
 को  लागू  करने  के  विषय  मे  कुछ  विचार  करेगे  ?

 शो  राज  नारायण  :  श्रीमनू,  सम्मानित
 सदस्य  ने  बहुत  ही  बजा  शौर  उचित  सघाल
 किया  है।  इसका  सामयिक  उत्तर  भी  होना
 चाहिए  लेकिन  ाप  हमें  रोक  देंगे  कि  इतना
 लम्बा  मत  जाओ

 MR.  SPEAKER:  No,  No.  Long  ques-
 tions,  short  reply.

 sit  राज  नारायण  :  भब  हम  प्रध्यक्ष  कहते
 हैं,  पहले  प्रमुख  कहते  थे  t  अ्रध्यक्ष  का  अनुवाद
 क्या  है  ?  श्रध्यक्ष को  प्रमुख  कहा  जाना  चाहिए
 झाप  कहते  हैं  प्रध्यक्ष,  इसलिए  श्रापकी  बात
 फो  मान  कर  हम  भी  भअ्रध्यक्ष  कहने  लगे  लेकित
 सही  है  प्रमुख  |

 SHRI  A.  K.  ROY:  On  a  point  of
 order.

 MR.  SPEAKER:  During  Question
 hour,  there  is  no  point  of  order.

 SHRI  A.  K.  ROY:  There  is  point  of
 order.  The  question  hour  time  must
 not  be  spent  in  amusement.

 MR.  SPEAKER:  That  is  true.  That
 is  what  I  am  trying  to.  Kindly  assist
 me  by  not  interfering.

 att  राज  मारायण  :  माननीय  सदस्य
 भगर  उत्तर  को  पढ़ेंगे  तो उनको  मालूम  होगा
 कि  स्कूलों  में  पढाये  जाने  बाले  ग्रन्य  जिषयों

 MARCH  30,  3978  Oral  Answers  28

 के  साथ  धोरे  घीरे  परिवार  सह्याण  ो  भी

 हेम  शामिल  करने  का  प्रयश।  कर  रहें  हैं  1
 इससे  आने  वाली  पीढ़ी  को  जनसंख्या  मूल्यों
 को  समझने  में  सहायता  मिलेगी  ।  उन्होंने  जो
 योव  शिक्षा  की  बात  की,  वह  मैं  चाहता  हूं
 शौर  शिक्षा  मंत्री  से  बात  कर  रहा  हूं  परन्तु
 वहा  न  जाकर,  जितन  सात  झाठ  सौ  सम्मानित
 सदस्य  हे  वे  कभी  हमारे  यहा  श्र  जाया  करें,
 हम  आपको  याति  सम्बन्धी  शिक्षा  दे  सकते
 है,  बहुत  भ्रच्छी  तरह  से  समझा  सकते  है  ।
 Construction  Jobs  in  Bharat  Alum.

 nium  Corporation
 "52l.  SHRI  A.  K.  ROY:  Will  the

 Minister  of  STEEL  AND  MINES  be
 pleased  to  state

 (a)  whether  st  is  a  fact  that  cons-
 truction  job  of  Bharat  Aluminium
 Corporation  Profile  and  Tube  shop  in
 Korba,  Madhya  Pradesh,  was  given  to
 the  H.S.C.L.  involving  crores  of
 rupees;

 (b)  whether  it  is  a  fact  that  recent-
 ly  that  work  has  been  handed  over  to
 a  Calcutta  firm  namely,  Central  Syndi-
 cate  Engineering  Works  without
 calling  any  tender;  and

 (c)  if  so,  the  reasons  for  this?
 THE  MINISTER  OF  STEEL  AND

 MINES  (SHRI  BIJU  PATNAIK):  (a)
 M/s.  Bharat  Aluminium  Company  have
 entrusted  a  major  part  of  the  civil
 and  structural  works  of  the  Korba
 Smelter  and  Fabrication  Units,  includ-
 ing  Profile  &  Tube  Shop,  to  M/s.
 Hindustan  Steel  Works  Construction
 Limited,  a  Government  of  India
 Undertaking.  The  total  value  of  work
 awarded  is  about  Rs.  8.48  crores.

 (b)  and  (c).  While  BALCO  has  not
 given  any  work  to  M/s,  Central  Syndi-
 cate  Engineering  Works,  HSCL  have
 sub-contracted  a  part  of  the  Civil
 Engineering  Works  for  Profile  &  Tube
 Shop,  sheet  rolling  shop  and  pilot
 plant  to  this  firm.  The  value  of  work
 sub-constructed  is  Rs.  65.28  lacs  out
 of,  as  I  said,  Rs.  8.48  crores.  This
 work  was  awarded  in  view  of  the
 need  to  execute  the  work  in  a  time
 bound  manner;  and  taking  into  ac-
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 count  the  resources  available  with  the
 sub-contractor  and  experience  of  pre-
 vious  similar  works,

 SHRI  A.  K.  ROY:  Only  the  other
 day,  the  hon,  Minister  has  said  in  the
 Parliament  that  HSCL  has  got  sur-
 plugs  man-power  and  he  is  worried,
 how  to  deply  them.  HSCL  is  having
 17,000  workmen  and  they  are  now
 working  at  Bokaro.  The  hon.  Minister
 was  planning  to  send  them  to  Kuwait,
 Iran,  Iraq  and  any  part  of  the  Globe
 When  he  is  ready  to  send  them  to
 Kuwait,  what  prevented  him  =  trom
 sending  them  to  Korba  because  n
 Korba,  HSClL  has  got  the  technical
 personnel  to  do  the  civil  work  also
 and  instead  of  doing  it  departmentally
 by  HSCL,  he  is  sub-letting  that  work
 amounting  to  Rs.  68  lakhs;  not  a  very
 small  amount,  to  some  other  firm  with-
 out  having  any  tender  and  without
 any  usual  norms  of  selection.  That  3s
 why,  I  want  to  ask  the  Minister  as
 to  what  prevented  him  from  doing  that
 work  departmentally  with  the  alleged
 surplus  man-power  now  working  at
 Bokaro.

 SHRI  BIJU  PATNAIK:  There  are
 different  personnel  being  employed  as
 the  hon.  Member  knows  very  well.  This
 is  a  very  small  part  of  the  work  and
 this  had  to  be  done  speedily  and
 therefore,  this  small  particular  work
 in  a  critical  area  has  been  given  to
 them.

 SHRI  A.  K.  ROY,  This  is  not  the
 correct  answer.  HSCL  people’  are
 more  experienced  than  this  Calcutta
 firm.  If  we  say  that  HSCL  people  are
 not  experienced  and  that  is  why  this
 work  has  been  given  to  some  other
 firm,  it  will  not  be  a  correct  state-
 ment.  I  dispute  this  statement

 My  second  supplementary  is  that
 without  raising  any  tender  and  with-
 out  having  any  formality,  how  the
 Minister  could  choose  that  particular
 firm  and  entrust  this  work  of  Rs.  68
 lakhg  to  it?  That  firm  may  be  good,
 there  may  be  even  better  firms  in  the
 country.  Mr.  Speaker,  I  want  to
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 emphasise  to  you  and  to  this  House
 that  this  is  the  way  by  which  all  sorts
 of  corruption  enter  in  contracts,  sub-
 contracts  and  sub  sub-contracts,  and  in
 that  wuy  the  departmental  work  is
 hampered,  the  entire  public  sector  gets
 damaged  and  we  just  open  the  flood-
 gates  of  all  sorts  of  corruption.  In  view
 of  that,  I  want  to  know  what  is  that
 basis  of  the  Mnnister's  sclection  that
 only,  and  only  this  firm  can  do  it  in  a
 time-bound  programme  you  have  as-
 signed  to  it.

 SHRI  BLJU  PATNAILK  The  _  hott.
 Member  38  only  piesuming.  The  hon.
 Member  should  know  that  I  personally
 went  and  inspected  the  BALCO  works
 which  he  had  not  done.  The  work  was
 flagging  I  have  to  ensure  that  the
 work  is  done  in  time  and  BALCO
 and  its  fabrication  shops  go  into  full
 production  quickly  because  that  is
 being  done  with  the  help  ot  Russians
 and  it  is  quite  expensive.  So,  small
 works  are  given  out  not  only  to  this
 firm,  I  told  them  not  to  bother  about
 small  things  excepting  the  main  work,
 so  that  something  of  the  power  sector
 is  given  to  somebody  else  and  seme-
 thing  to  somebody  else.  The  other
 known  countrywide  contractors  were
 doing  it.  I  want  to  see  that  the  job
 38  done  in  time  and  there  is  no  ques-
 tion  of  this  corruption  being  there
 which  the  hon.  Member  is  repeating
 every  time.

 MR.  SPEAKER:  His  question  is.  why
 tenders  were  not  called  tor

 SHRI  BIJU  PATNAIK  Which  ten-
 ders?

 MR  SPEAKER  For  these  works

 SURJ  BIJU  PAINAIK  Their  work
 rates  we  lower  then  HS  CTI.  rates

 SHRI  K.  VIJAYA  BHASKARA
 REDDY:  Sir,  this  answer  opens  flood-
 gates.  Though  it  is  said  Rs  8  lakhs
 works,  if  you  want  to  show  any  favour-
 itism,  a  big  work  can  he  divided  into
 small  pieces  and  given  without  observ-
 ing  any  norms.  This  is  a  very  danger-
 ous  trend  that  has  come  about  since
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 the  last  one  year.  Will  the  hon.  Minis-
 ter  assure  that  whatever  the  work  may
 be,  whether  small  or  big,  the  normal
 procedures  that  should  be  adopted  will
 be  acopted.  Even  after  adopting  it,
 you  can  get  the  work  done  quickly.
 Will  the  hon.  Minister  see  that  it  does
 not  happen  hereafter?

 ‘SHRI  BIJU  PATNAIK:  ‘Sir,  the
 H.SCL.  always  functions  with  many
 sub-contractors,  They  give  a  tender
 and  the  sub-contractors’  rates  are  less
 than  H.SCI's  own  tender.  There-
 fore,  there  is  no  question  of  not  ten-
 der.  or  giving  them  any  exhorbitant
 prie  or  having  any  corruption  what-
 soever.

 SHRI  kK.  VIJAYA  BHASKARA
 REDDY:  There  may  be  others  who  are
 prepared  to....

 SHRI  BIJU  PATNAIK:  ILS.C.L.  is
 the  mum  contractor  which  tenders.
 The  HS.C.L.  has  got  the  main  contract.
 For  expediting  the  work  they  must
 choose  the  firms  on  which  they  have
 conhdence  But  neither  you  nor  |  can
 intrefere  or  should  interfere  because
 you  want  the  job  to  be  done  at  tendered
 price.

 WRITTEN  ANSWERS
 TIONS

 TO  QUES

 Employees  working  in  Bhilai  Steel
 P.ant  and  20685  lying  Vacant

 457!,  SHRI  MOHAN  BHAIYA-  Will
 the  Alinster  of  STEEL  AND  MINES
 be  pleuse!  to  Jay  a  statement  show-
 ing:

 (७)  the  tow!  number  of  employees
 working  om  Bhila,  Steel  Plant  and
 Depurtment.wise  details  thereof  and
 the  number  of  posts  lying  vacant  there
 at  present;  and

 (b)  the  action  taken  so  far  to  absorb
 in  operation  the  employees  working  in
 the  Construction  Department  of  Bhilai
 Stee!  Plant  and  the  manner  in  which
 and  the  time  by  which  this  work
 weuld  be  completed?
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 THE  MINISTER  OF  STEEL  AND

 MINES  (SHRI  BIJU  PATNAIK);  (a)
 The  total  number  of  employees  work-
 ing  in  Bhilai  Steel  Plant  department-
 wise  as  On  the  ist  February,  978  is
 as  below:—

 S  No  Department  ‘Lotal
 Number

 employees

 r,  Wok,  .  29,781
 2  General  Administration  3,602
 3  towndup  है  डर  Grae
 4  Mines  9259

 Constiuchen  +  5.g01 uw

 545225

 At  present,  there  are  about  000  posts
 which  would  be  filled  up  in  due  course
 aug  and  when  the  need  arises.

 (b)  The  process  of  absorption  of  con-
 struction  workers  in  operation  depart-
 ment  or  making  them  regular/perma-
 nent  in  construction  department  itself
 with  all  attending  benefits  as  for  per-
 manent  workers,  igs  a  continuous  one.
 Such  an  absorption  is  being  done  regu-
 larly  depending  upon  the  studies  car-
 ried  out  on  manning  of  posts,  progress
 in  expansion  work  and  suitability  of
 candidates  etc.

 The  present  position  is  that  out  of
 540l  construction  workers,  only  4
 are  temporary/casual.

 Use  of  Hindi  in  Indian  Embassies

 *5l2,  DR.  MURLI  MANOHAR
 JOSHI:  Will  the  Minister  of  EXTER-
 NAL  A¥FAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 official  work  of  the  Indian  Embassies,
 High  Commissions  and  Consulates  is
 proposed  to  be  done  in  Hindi  which
 ig  also  the  Official  Language  of  the
 Union;
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 (b)  if  so,  whether  Government  have
 formulated  any  scheme  in  this  regard
 and  the  details  thereof;

 (ec)  whether  Government  have  also
 instructed  the  foreign  missions  abroad
 to  communicate  with  the  Ministry  in
 Delhi  in  Hindi;  and

 (d)  whether  Government  have  made
 any  assessment  of  the  staff  posted  in
 the  missions  abroad  who  have  work-
 ing  knowledge  of  Hindj  and  the  staff
 proposed  to  be  recruited  for  facilitat~
 ing  the  use  of  Hindi  in  Indian  mis-
 sions?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  (a)  It  is  the  intention  to
 increase  progressively  the  use  of  Hindi
 for  official  work  in  our  Missions  abroad
 in  accordance  with  Government  policy.

 (b)  Arrangements  for  imparting
 knowledge  of  and  training  in  the  in-
 creased  use  of  Hindi,  in  accordance
 with  the  Official  Language  Policy  of
 the  Government  are  applicable  to  this
 Ministry  and  are  being  availed  of  by
 our  personnel

 (c)  Presumably  the  Hon'ble  Member
 is  referring  to  Indian  Missions  abroad.
 Our  officials,  whether  in  our  Missions
 abroad  or  at  Headquarters  are  free
 to  correspond  with  the  Ministry  in  the
 language  in  which  they  are  proficient.

 (d)  An  assessment  of  the  Hindi
 knowing  staff  in  our  Missions  abroad
 is  being  made,  in  terms  of  the  assur-
 ance  given  in  answer  to  Unstarred
 Question  No.  3229,  on  769  March
 1978.  Government  is  aware  of  the
 need  for  staff  to  ensure  the  progres-
 sive  use  of  Hindi  in  our  Missions
 abroad  and  are  making  all  necessary
 arrangements  for  the  purpose.

 Reinstatement  of  Workers  in  Durga-
 pur  Steel  Plant

 #514,  SHRI  SAUGATA  ROY:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  among  the  many  wor-
 kers  of  the  Durgapur  Steel  Plant  who
 485  LS—2.
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 were  dismissed  during  emergency, some  have  been  reinstated;

 (bd)  if  so,  whether  it  is  true  that  all
 the  reinstated  workers  belong  to
 CITU;  and

 (c)  if  so,  the  reasons  thereof?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 All  the  9  workerg  of  the  Durgapur
 Steel  Plant,  whose  services  were  ter-
 minated  because  of  detention  under
 MISA/DIR  or  for  security  reasons,
 have  been  reinstated.

 (b)  Government  have  no  informa-
 tion  about  this.

 (c)  Does  not  arise.

 Survey  of  Heart  Disease

 9517.  SHRI  C.  K.  JAFFER  SHA-
 RIEF:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state:

 (a)  whether  Government  have  con-
 ducted  any  survey  regarding  the  heart
 disease  in  India;

 (b)  whether  it  is  a  fact  that  this
 disease  has  become  very  common
 among  the  children  in  the  country;
 and

 (c)  if  so,  what  steps  Government
 have  taken  to  prevent  this  disease?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  Survey  on  _  heart
 disease  have  been  carried  out  under
 the  auspices  of  the  Indian  Council  of
 Medical  Research  with  respect  to
 ischaemic  heart  disease,  hypertension
 and  rheumatic  heart  disease.

 (b)  In  children  rHéumatic  heart
 disease  and  congenital  heart  disease
 are  the  most  common  types.  How-
 ever,  statistics  for  different  periods
 are  not  available  to  substantiate  that
 heart  disease  has  become  common
 among  children,
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 (c)  A  pilot  project  to  explore  pre-
 ventive  programmes  has  been  started
 by  the  Indian  Council  of  Medical  Re-
 gearch  at  Delhi  ang  Hyderabad,  Cons.
 tant  efforts  are  also  being  made  to
 improve  the  standard  of  medical  care
 and  health  education.

 Retrenchment  in  Family  Welfare
 Centres

 9519,  SHRI  K.  MALLANNA;  Will
 the  Minister  of  HEALTH  AND  £AMI-
 LY  WELFARE  be  pleased  to  state:

 (a)  whether  there  has  been  any
 retrenchment  in  the  staff  employed
 in  various  Family  Welfare  Centres
 working  under  the  Ministry  during
 last  one  year;

 (b)  if  so,  the  number  of  such  em-
 ployees  retrenched  Centre-wise;  and

 (c)  the  arrangements  made  to
 absorb  the  affected  employees  in  other
 departments  etc.?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  The  Government  of
 India  have  not  :ssued  any  orders  relat.
 ing  to  retrenchment  of  staff  in  Family
 Welfare  Centres  under  the  Ministry  of
 Health  and  Family  Welfare  during  the
 last  one  year.  Asg  such  the  question  of
 rerenchment  of  staff  does  not  arise,

 (b)  and  (c),  Do  not  arise.

 Rock  Phosphate  Deposits  at  Jhamer
 Kotra,  Rajasthan

 #523,  SHRI  8.  S.  SOMANI:  Will  the
 Minister  of  STEEL  AND  MINES  te
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  rock
 phosphate  deposits  at  Jhamer  Kotra
 in  Rajasthan  has  been  assessed  as  one
 of  the  richest  deposits  in  the  world;

 (b)  whether  it  is  a  fact  that  the
 World  Bank  has  shown  a  keen  interest
 in  aiding  a  beneficiation  plant  at  Jha-
 mer  Kotra;  and
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 (c)  if  so,  the  details  regarding  the
 interest  shown  by  the  Central  Govern-
 ment  in  this  regard?

 THE  MINISTER  OF  STEEL  AND..
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 Rock  Phosphate  deposit  at  Jhamer
 Kotra  is  the  richest  deposit  known  80
 far  in  the  country.  However,  quanti-
 tywise,  this  deposit  is  a  small  one  com.
 pared  to  deposits  in  U.S.A,  U.S.S.R.
 and  Africa  where  much  larger  depo-
 site  of  better  quality  rock  phosphate
 exist.

 (b)  and  (c).  At  the  instance  of  the
 Government  of  India,  in  973  the
 Worlq  Bank  got  &  feasibfuty  report
 prepared  on  Jhamer  Kotra  deposit.
 After  review  of  this  report  by  qa  Com-
 mittee  set  up  by  the  Government  of
 India,  it  was  decided  to  carry  out  fur-
 ther  tests  on  beneficiation  and  to  get
 the  mine  feasibility  report  prepared.
 A  World  Bank  Review  Mission  held
 discussions  with  the  Governmenis  of
 India  and  of  Rajasthan  and  the  Rajas-
 than  State  Mines  and  Minerals  Lid.  in
 June,  ‘1977,  when  progress  on  the  Jha-
 mer  Kotra  project  was  reviewed.  It
 hag  now  been  decided  that  since  the
 feasibility  report  on  the  project  may
 be  ready  only  by  the  end  of  1978-74,
 the  World  Bank  may  be  involved  at
 that  stage  only.

 महाप्रबन्धक  टेलीफोन

 52  rs  ओर  फिरंगी  प्रसाद  :  क्या  संचार
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  कुछ  वर्ष  पूर्व  उनके  मंत्रालय
 के  अन्तर्गत  पी  ० एम०  जी  ०  (डाक  तथा  तार  )
 के  पद  के  समान  महाप्रबन्धक  टेलीफोन  के
 नये  पद  बनाये  गए  थे  तथा  क्‍या  इन  पदों
 के  प्रधिकारियों  के  वेतन,  प्रावास  प्रादि
 जैसे  भ्रनेक  शीर्षो  के  अन्तर्गत  भारी  व्यय  किया
 जा  रहा  है  ;

 (ख)  यदि  हां,  तो  गत  तीन  वर्षों  के  दौरान

 दूरसंचार  विभाग  में  कितनी  कार्यकुशलता
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 बढ़ी  तथा  कितना  लाभ  प्राप्त  हुभा  (जो  पहले
 कभी  नहीं  प्राप्त  हुआ  था)  ;  शौर

 (ग)  इस  पर  सरकार  की  क्या  प्रतिक्रिया
 है  ?

 सच्चार  संत्रालय  में  राज्य  मंत्री  (श्री
 रहरि  प्रसाद  सुखदेव  साय)  (क)  से  (ग)
 देश  से  दूरसचार  सेथाप्रो  के  विस्तार  के  प्रनुरूप
 धौर  चिकास  सबधी  कार्यक्रमों  को  अधिक
 कारगर  तरीके  से  श्रौर  तालमेल  के  साथ
 कार्यान्धित  करने  के  लिए  बर्ष 1974  में  डाब-
 तार  विभाग  का  पुनगंठन  किया  गया  था।  इस
 पुनर्गठन  में  प्रधिकाशत  मौजूदा  पदो  मे  से  कुछ
 पदों  का  पदमान  बदल  दिया  गया  था  शरीर
 कुछ  नये  पदो  की  रचना  की  गई  थी।  इसके  साथ
 ही  कुछ  मौजदा  पद  त्याग  दिए  गए  थ  ।  इस
 पुनर्गठन  मे  भ्रतिरिक्त  व्यय  नही  हुश्रा  ।  विभाग
 की  दूरसचार  शाखा  ने  वर्ष  i974-75
 1975-76  श्रौर  976—77  के  दौरान  कुल

 मिलाकर  क्रमण  259  5  करोड़  रुपये
 35  7  करोड  रुपये  और  425  १  करांड
 रुपये  का  रास्वज  भ्रजित  क्या  था  और  इससे
 उसे  क्रण  38  2  करोड  रुपये  43  33
 करोड  रुपये  शरीर  3)  06  करोड़  रुपये  का
 लाभ  हथ्ा।  टन  तीन  बर्षा ये  दौरान  देश  में
 दूरसचार  सेवा  का  बडी  तेजी  से  विस्तार
 हुआ  है  |  इसके  साथ  ही  इन  संवाझओं  के
 कार्यकरण  में  सुधार  लाने  के  लिए  जगातार
 प्रयास  भो  क्या  गया  है  |

 Supply  of  Gur  to  Dusting  Employees

 *525  SHRI  AHMED  M_  PATEL
 Will  the  Minister  of  PARLIAMENTI-
 ARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state

 (a)  whether  ‘Gur”  Is.  being  supplied
 in  the  Industrial  units  to  the  labourers
 who  are  working  in  workshop  (mou-
 Iding  departments)  where  dust  38  pre-
 vailing,  and

 (b)  whether  there  38  any  scheme  to
 provide  “Gur”  m  Government  Offices
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 to  employees  employed  on  cleaning
 and  dusting  work  which  is  very  es-
 sential  for  maintaining  their  health?

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA)  (a)  No  Sir.
 Government  are  not  aware  of  such
 supply

 (b)  There  ig  no  guch  scheme

 Restructuring  of  CGHS
 *526  SHRI  VASANT  SATHE  Will

 the  Minister  of  HEALTH  AND  FAMI-
 LY  WELFARE  be  pleased  to  state

 (a)  whether  Government  are  consi-
 dering  a  proposal  for  restructuring
 the  CGH  Scheme,  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN)  (a)  No  Sir

 (b)  Does  not  arise

 Sterihsation  Cases
 *527  SHRI  B  P  MANDAL  WU

 the  Minister  of  HEALTH  AND  FAMI-
 LY  WELFARE  ७९  pleased  to  sta‘

 (a)  the  number  of  vasectomy  and
 sterilisation  operations  performed  in
 the  period  between  March  1977—
 March  ‘1978,

 (b)  the  number  of  the  above  opera-
 tions  performed  m  March  976—March
 1977,

 (c)  the  budgetary  grants  in  March
 i976—March  977  and  Mach  977—
 March  978  separately,  and

 (da)  in  view  of  the  vast  difference,
 how  the  budgeted  money  in  the  Iat-
 ter  period  of  March  977—March  978
 has  been  spent?

 TF 2  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN)  (a)  to  (d)  A  statement  38
 placed  on  the  Table  of  the  Sabha
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 Statement
 i.  During  the  period  April  977  to

 February  1978  a  total  number  of
 773,935  voluntary  _  sterilisations  have
 been  performed  in  the  country  and  of
 these  144,218  are  vasectomy  operations
 (male  sterilisation).  The  figures  for
 the  month  of  March,  978  are  not  yet
 available.

 2.  During  the  period  April  976  to
 March  3977  a  total  number  of  8,259,075
 sterilisation  operations  were  performed
 in  the  country  and  of  these  6,197,778
 were  vasectomy  operations,

 3.  Budget  provisions  is  made  on  the
 basis  of  financial  year  (April  to
 March)  and  the  funds  provides  in  the
 central  budget  during  the  financial
 years  ‘1976-77  and  ‘1977-78  are  indica-
 ted  below:—

 1976-77  Rs.  6gq9-00  lakhs.
 In  addition  Rs’

 79t:°  74  lakhs
 were  obtained
 through  supple-
 mentary  grants
 during  =  476-77-

 1977-78,  Rs.  9817" 67  lakhs
 4.  The  utilisation  of  the  budget  pro-

 vision  is  on  many  different  items  be-
 sides  on  compensation  for  sterilisations
 ang  IUD  insertion.  The  different
 broad  groups  of  activities  and  the
 estimated  expenditure  in  respect  of
 1976-77  and  budget  provision  for  1977-
 78  is  indicateq  below:

 (Rs  in  lakhs)
 1976-97  1977-78 (Estmated  —  (Budget

 expenditure)  —  provision)
 10  Services  and  sup-

 Ples  excluding
 compensation  56033  5981  62

 (ii)  Compensation
 for  Steriisation
 &  IUD  inver-
 trons  7786-04  2000°00

 (iii)  Training  189597  275°  00
 (iv)  Mass  Education  208°  59  350°  00
 (v)  Research  &

 Evaluation  740  B3  143°0°
 (vi)  India  Population

 Project  §07°29  65°00
 (vin)  Maternity  &

 Chitd  Health  (64°70  263°00
 (viii)  Organisation  22009  Ig0.00
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 Leprosy  Patients  in  India
 #528.  SHRI  JANARDHANA  POO-

 JARY:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state;

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  speech  made
 vy  Shri  Browne,  Secretary  General  of
 the  International  Leprosy  Association
 on  28th  January,  978  in  New  Delhi
 and  published  in  Times  of  India  on
 the  29th  January,  978  that  4  /5th  of
 the  World's  leprosy  patients  are  in
 India;  ang

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  Yes,  Sir.

 (b)  According  to  qa  W.H.O.  estimate,
 there  are  .2  million  leprosy  patients
 (excluding  those  for  China)  in  the
 World.  Out  of  these,  it  is  estimated
 that  there  are  3.2  million  leprosy
 patients  in  India.  Out  of  these  cases,
 2.3  million  cases  have  already  reen
 detected  and  .9  million  have  been
 brought  under  treatment.  [ft  is  plan-
 ned  that  by  the  end  of  the  Sixth  Plan,
 no  leprosy  case  would  remain  undetec-
 ted  ang  unprovided  with  treatment.

 Extending  I.  D.  Act  to  College
 and  University  Employees

 #529.  SHRI  CHITTA  BASU:  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state:

 (a)  whether  Government  propose
 to  amend  the  Industrial  Disputes  Act
 to  cover  college  and  university  em-
 ployees  (non-teaching)  and  supervi-
 sory  employees  drawing  a  salary  upto
 Rs.  2000/.  p.m.;  and

 (b)  if  so,  the  decision  thereon?
 THE  MINISTER  OF  PARLIAMENT-

 ARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  (a)  and  (b).
 The  entire  matter  is  under  éxamina-
 tion  in  the  overall  context  of  the  In-
 dustrial  Relations  Bill.
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 Seats  in  Medical  Colleges  in  Gujarat

 #530,  SHR]  DHARMASINHBHAI
 PATEL:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state:

 (a)  when  the  Gujarat  Government
 submitted  their  latest  demands  to
 the  Central  Government  in  respect  of
 increasing  seats  in  the  medical  col-
 leges  in  the  State  and  restoring  the
 seats,  for  the  old  and  fresh  medical
 students  in  the  medical  colleges,  Jam-
 nagar  and  Ahmedabad  from  _  the
 new  session  of  978  and  the  nature  of
 the  demands  made:  and

 (b)  the  action  taken  or  proposed  to
 be  taken  by  the  Central  Government
 thereon  and  when  action  will  be  taken
 in  respect  of  the  remaining  demands?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  The  Education  Minister
 of  the  Government  of  Gujarat  has  m
 hig  communication  dated  30-12-1977,
 addressed  to  the  President  of  the
 Medical  Council  of  India,  New  Delhi
 sought  the  approval  of  the  Medical
 Council  of  India  to  increase  the  in-
 take  of  students  in  medical  colleges
 in  Gujarat  by  209  additional  seats
 during  the  course  of  24  yearg  from
 June  977  to  November  1979,  in  a
 phase  programme  of  admission.

 (b)  It  has  been  ascertained  from  the
 Medica]  Council  of  India  that  the  Exe-
 cutive  Committee  of  the  Council  consi-
 dered  the  matter  on  I6th  March,  978
 and  decided  to  appoint  a  Sub  Commit-
 tee  to  study  the  whole  problem  keep-
 ing  in  view  the  facilities  available  at
 (i)  Medical  College,  Baroda  and  (ii)
 B.  J.  Medical  College,  Ahmedabad,
 and  other  Colleges  in  the  State  in  the
 light  of  the  latest  inspection  reports
 and  other  information  available  in
 order  to  assess  the  quantum  of  addi-
 tional  admission  that  could  be  allow-
 ed  as  ‘one  time  exemption’  ag  per  the
 Gujarat  Government’s  request,  and
 the  President  of  the  Medical  Council
 of  India  was  authorised  to  take  fur-
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 ther  necessary  action  in  the  light  of
 the  recommendations  of  the  Sub  Com-
 mittee.  The  Government  of  India
 will  consider  the  matter  further  when
 a  recommendation  ig  received  by  them
 from  Medical  Council  of  India  on  the
 Gujarat  Government’s  request.

 The  admissions  in  8.  J,  Medical
 College,  Ahmedabad,  have  already
 been  restored  to  20  by  the  Govern-
 ment.  Ag  regards  M.P.  Shah  Medical
 College,  Jamnagar,  the  Medical  Coun-
 cil  of  India  have  pointed  out  that  no
 increase  is  possible  in  the  absence  of
 necessary  facilties,

 Power  Rates  for  Aluminium  Industry
 4838.  SHRI  K.  PRADHANI;  Will  the

 Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  whether  any  new  formula  for
 power  rates  for  aluminium  industry
 has  been  evolved  by  Government;

 (b)  if  go,  the  details  thereof;  and

 (c)  whether  these  new  rates  would
 be  made  applicable  to  the  new  indus-
 tries  which  are  in  the  process  of  set-
 ting  up  of  plants?

 THE  MINISTER  OF  STATE  IN  IHE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  No,
 Sir,

 (b)  and  (c)  Do  not  arise.

 Making  of  Atom  Bomb  py  Pakistan
 4839.  SHRI  PARMANAND

 GOVINDJIWALA:
 SHRI  B.  P.  MANDAL,

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  Government’s
 attention  has  been  drawn  to  the  re-
 port  that  Pakistan  would  be  able  to
 make  Atom  Bomb  within  eight  years;

 (b)  whether  Government  have  re-
 ceived  any  information  in  this  respect;

 (c)  if  so,  whether  he  had  any  talks
 ih  this  respect  with  the  Pakistan  Gov-
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 ernment  during  his  recent  visit  to
 Pakistan,  and

 (9)  ४  so,  whether  Government,  will
 inform  the  house  about  the  outcome
 of  the  talk?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  5  KUNDU)  (a)  to  id)  In
 connection  with  the  Government  ot
 Pakistan  s  agreement  of  976  with  the
 Government  of  France  for  the  setting
 up  of  a  nuclear  fuel  reprocessing  plant
 in  Pakistan  some  speculative  reports
 about  Pakistan  s  capacity  to  manutac-
 ture  atomic  weapons  have  been  «P-
 pearing  in  the  presg  from  time  to  time
 Government  consider  it  premature  to
 comrrent  on  this  possfBility

 Memo  from  Stainless  Steel  Re-rollers
 Association,  Jagadhri

 4840  SHRI  THARMAVIR  VASI
 SHT  Will  the  Minister  of  STEEL
 AND  MINES  be  pieaseg  to  state  whe
 ther  Government  have  received  a  me-
 morandum  fiom  fhe  Stainless  Steel
 Re  rollers  Association  Jagadhri  re
 garding  protection  of  this  labour  in-
 tensive  small  scale  and  cottage  indus-
 try  in  the  country  and  if  so  the  action
 taken  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINSTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA)  Yes,  Sir  A
 memorandum  of  thi,  nature  has  been
 received  from  the  Stainless  Steel  Re-
 rollers  Assoviation  Jagadhri  All  rele
 vant  factors  including  the  points  made
 in  this  memorandum  as  well  as  in  re-
 presentations  from  others  would  be
 taken  into  consideration  while  finalis-
 ing  the  policy  for  1978-79

 Forbidding  Employees  to  participate  in
 Struggle  by  Delhi  Administration
 4841  SHRI  C  K  CHANDRAPPAN

 Will  the  Minister  of  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state

 (a)  whether  Government  are  aware
 that  the  Delhi  Admunistration  have
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 declared  that  employees  would  not
 be  allowed  to  participate  in  struggle
 for  ther  demands  as  all  the  services
 would  be  declared  ag  essential  ser-
 vices,  and

 (b)  ४  so,  Government's  opinion  on
 Mt  aud  details  thereof?

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  (SHRI RAVINDRA  VARMA)  (a)  The  Delhi
 Administration  has  not  issued  anv
 such  declaration  except  for  notifying certain  industries  for  a  specified Period  ag  public  utility  under  the
 Industrial  Disputes  Act

 (b)  Does  not  arise

 Seizure  ०  Cradleless  Telephones
 4842  SHRIMAT]  PARVATHI  KRI-

 SHNAN  Will  the  Muanister  of  COM-
 MUNICATIONS  be  Pleased  to  state

 (a)  whether  ‘Cradleless  tele-
 Phones  were  seized  in  a  raid  ona hotel  building  in  Delhi

 (b)  af  So  the  details  thereof,
 (0)  whether  an  inquiry  hag  been

 conducted  into  the  matter  to  detect
 how  they  managed  to  get  such  a  tele-
 Phone  connection  ang

 (d)  if  so  the  details  and  action  be-
 ing  taken  thereon?

 THE  MINISTER  OF  STATE  IN  THH
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI)  (a)  Yes  Madam

 (b)  to  (d)  A  raid  was  conducted
 by  the  Delhi  Police  on  a  Hotel  in
 Fatehpuri  area  Delhi  Some  docu-
 ments  were  seized  The  matter  ३8
 under  investigation

 Thyroig  Cancer
 4843  SHRI  MADHAVRAO  SCIN-

 DIA  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  vieased
 to  state

 (a)  whether  Government  are  aware
 that  researches  for  detection  of  early
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 thyroid  cancer  cases  ere  going  on  in
 the  Medical  Research  Centres  of  the
 country,

 (b)  if  so,  results  so  far  achieved  in
 this  field,  and

 (९)  the  details  of  the  researches
 carried  out?

 THE  MINISTER  OF  STATE  (४  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV)  (a)  Yes  Studies
 for  early  detection  of  thyroid  cancer
 876  being  carried  out  in  a  number  of
 cancer  centres  and  medical  institutions
 where  facilities  for  radio-isotope,  and
 scanning  and  aspiration  biopsy  are
 availble

 (b)  and  (c)  It  35  possible  to  detect
 Thyroid  Cancer  at  an  early  stage  w.th
 the  help  of  Ultra  Sonic  scanning &  I,
 i3l  scanning  A  study  entitled  ‘Epide.
 mology  of  thyroid  neoplasm  in  Kerala
 with  special  reference  to  its  possible
 relation  to  high  background  radiation’
 was  undertaken  by  the  Indian  Council
 of  Medical  Research  The  study  did
 not  reveal  any  high  incidence  of  nodu-
 lar  lesion  or  neoplasm  in  the  area  with
 bigh  background  radiation

 Reduction  of  House  Jobs  in  Hospitals
 in  Capital

 4844  SHRI  MOHINDER  SINGH
 SAYIAN  WALA

 SHRI  OM  PRAKASH  TYAGI

 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state

 (a)  whether  it  is  a  fact  that  house
 surgeon  Jobs  ain  hospitals  in  the  Capi-
 tal  have  been  reduced  and  there  8
 great  resentment  among  the  medical
 students  on  this  account,  and

 (9)  if  80,  the  reasons  for  the  same?

 THE  MINISTHR  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV)  (a)  and  (b)  In
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 consequence  of  the  introduction  of  the
 residency  gcheme  im  the  variOus  cent-
 ral  institutions/hospitals  with  effect
 from  the  ist  January  ‘1974,  the
 strength  of  resident  doctors,  jumior  and
 senior,  in  a  unit  in  each  clinica)  and
 para-clinical  department  in  the  difte-
 rent  teaching  .nstitutions/hospitals
 Was  required  to  be  fixed  in  accordance
 with  the  need  of  each  teaching  institu-
 tions/hospitals  depending  upon  the
 bed  strength,  patient  care  work-load
 and  the  facilities  available  ana  taking
 into  consideration  the  norms  laid  down
 by  the  Medical  Council  of  Inda  Ac-
 cordingly  on  the  basis  of  the  atove
 noms  the  strength  of  residents,  yunor
 and  senior,  has  been  fixed  by  the
 Government  in  the  different  institu-
 tions/hospitalg  covered  by  the  resi-
 dency  scheme  No  reduction  in  the
 number  of  posts  of  residents  has
 been  effected  by  the  Government
 thereafter  im  any  of  the  concerned
 institutions/hospitals  A  section  of  the
 junior  doctorg  in  certain  hospitals  in
 Delt:  however  went  on  a  strike  re-
 cently  demanding  that  all  the  stuients
 who  complete  their  internship  train-
 ing  should  be  provided  facilities  for
 undergoing  the  housemanship  (l  year
 junior  residency)

 RM:S  Division  at  Berhampur

 4845  SHRI  GIRIDHAR  GOMANGO.
 Will  the  Minister  of  CUMMUNICA-
 TIONS  be  pleased  to  state

 (a)whether  his  Ministry  is  aware
 of  the  necessity  to  open  third  RMS.
 Division  at  Berhampur,  Ganyjam  in
 Orissa  Circle  for  effective  mal
 arrangement  administrative  conve-
 nience  and  Improvement  in  efficiency
 of  service  of  postal  employe*s  of  Gan-
 yam  Koraput,  Phulbam:  and  Kala-
 hand:  Districts  of  South  Orissa,

 (9)  38  it  not  a  fact  that  these  said
 Districts  come  under  the  identified
 postally  backward  areas,

 (c)  xf  so,  the  reasons  for  delay  nm
 decision  to  open  third  RMS  Division;
 and
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 (da)  if  not,  what  are  the  bottlenecks
 and  difficulties  coming  in  the  way?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI):  (®)  The  question  of  open-
 ing  a  third  R.M.S.  Division  in  Orissa
 Circle  wag  examined,  but  according
 to  standards  laid  down,  a  new  R.MS.
 Division  was  not  found  justified.  The
 proposal  ig  being  exam:.rci  again.

 (b)  Yes,  Sir.

 (९०)  and  (d)  As  at  \a)  alove,

 Economy  in  the  Health  Ministry

 4846.  SHRlL  DURGA  CTIAND:  Wul
 the  Minister  of  HEAL'II]  AND  FAMI-
 LY  WELFARE  be  pleased  to  state:

 (a)  steps  taken  by  his  Ministry  in
 4977  to  effect  economy  in  the  admi-
 nistration;

 (b)  the  saving  in  terms  of  money  as
 a  result  thereof;  ang

 (c)  what  further  steps  are  being
 taken  in  978  in  thig  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  All  instruc-
 tions  issued  by  the  Ministry  of  Finance
 in  regard  to  the  economy  in  adminis-
 trative  expenditure  on  Government  in
 2877  were  brought  to  the  notice  of  2l
 ccncerned  in  the  Ministry  of  Health
 and  Family  Welfare.  These  envisage,
 among  other  things,  a  ban  on  creation
 of  posts  other  than  posts  required  for
 fulfilling  statutory  requirements  and
 operational  and  technical  posts  con-
 nected  with  new  Plan  projects.  Posts
 lying  vacant  for  a  period  of  more  than
 six  months  are  fille  only  77  absolutely
 necessary  and  with  the  concurrence  of
 the  Integrated  Financial  Adviser.  Res-
 trictions  have  been  placed  on  payment cf  Over-Time  Allowance,  expenditure
 on  and  purchase  of  staff-cars,  expendi-
 ture  on  travel,  telephones,  etc.  Cons-
 tzuction  activity  hgg  been  restricted  to
 Luilding  of  essentiai  and  functional
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 ratuure  avoiding  use  of  expensive
 Lwiding  material,

 (b)  These  instruction  have  teen  kept
 in  view  by  this  Miaistry  and  it8  sub-
 ordinate  offices.  However,  considering
 the  fact  that  this  Ministry  ig  concerned
 with  delivery  of  heaita-care  services
 and  has  launched  the  country-wide
 Community  Health  Worgers’  Scheme
 and  taken  steps  to  encourage  Ayurve-
 da,  Unan:  siddha,  Yoga  and  Nature-
 cure,  it  will  be  difficult  to  assess  and
 quantify  economy  in  administrative
 expenditure.

 (०)  The  existing  economy  measuures
 would  be  continued  during  978  aso.

 Amount  spent  on  House  construction
 and  Welfare  of  Mines  Labourers  of
 Goa  from  Mine  Labour  Welfare  Fund

 4847.  SHRI  AMRUT  KASAR:  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state.

 (a)  the  amount  spent  on  the  wel-
 fare  of  the  mine  labourers  in  the
 Union  Territory  of  Goa  for  the  finan-
 cial  year  ‘1977-78  from  the  Mine  La-
 bour  Welfare  Fund;

 (b)  whether  the  amount  gpent  on
 housing  for  the  labourers  is  inade-
 quate  to  meet  the  demand  from  the
 labourers;  and

 (c)  if  so,  what  steps  have  been
 taken  to  provide  adequate  housing
 facilities  for  the  labourers  jn  the
 mines?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR  AND  PAR-
 LIAMENTARY  AFFAIRS  (SHRI
 LARANG  SAI):  (a)  The  Iron  Ore
 Mines  Labour  Welfare  Organisation,
 under  the  Ministry  of  Labour,  with
 an  office  at  Panaji,  Goa,  is  looking
 after  the  welfare  work  relating  to  the
 iron  ore  miners  of  Goa-Maharashtra
 region.  The  estimated  expenditure  of
 the  Organisation  in  this  region  during
 the  financial  year  ‘1977-78  is  approxi-
 mately  Rs.  27  lakhs.
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 (b)  and  (c),  The  Welfare  Fund  Orga-
 nisation  has  so  far  sanctioned  subsidy
 for  constructing  05l  houses  in  this
 region.  Of  these,  6i2  houses  have  al-
 ready  been  constructed.  Provision  of
 housing  facility  for  workers  is  a  con-
 tinuing  programme,  and  the  Organisa-
 tion  is  constantly  in  touch  with  the
 Mine  Managements  to  undertake  con-
 struction  of  more  houses

 गुजरात  के  उपलेटा  ताल्लुक  में  कालकों  से
 खाकीमालिया  के  बीच  डाक  ऑटना

 48  48.  श्री  धर्मोसह्‌  भाई  पटेल  :
 क्या  संचार  मत्री  यह  बताने  की  कृपा  करेगे
 कि

 (क)  क्‍या  यह  सच  है  कि  कालकी  से
 खाकीजालिया  के  बीच  डाक  बाटने  मे  दो  से
 तीन  दिन  लगते  है  प्रौर  गुजरात  के  सौराष्ट्र
 क्षेत्र  क ेराजकोट  जिले  में  उपलेटा  तालुका  की
 खाकीजालिया  ग्राम  पचायत  ने  ग्रनेक  बार
 माग  को  है  कि  खाकीजालिया  में  डाक  बाटने
 की  व्यवस्था  कालकी  डाकघर  से  न  की  जाकर
 उपलेटा  डाकघर  से  की  जानी  चाहिए  ,

 (ख)  यदि  हा,  ता  उन्होंने  उक्त  माग
 कितनी  बार  की  तथा  किन-किन  तारीखो  को
 की  श्र  उनकी  माग  का  स्वरूप  क्‍या  था  ,
 झौर

 (ग)  खाकीजालिया  गाव  में  नियमित
 दैनिक  डाक  बाटना  सुनिश्चित  करने  के  लिये
 झब  तक  क्‍या  कार्यवाही  की  गई  है  अथवा
 करने  का  विचार  है  ,  झौर

 (घ)  नियमित  दैनिक  डाक  बाटना
 सुनिश्चित  करने  के  उद्देश्य  से  खाकोजालिया
 गाथ  का  कालकी  डाकघर  से  निकालकर  उपलेट?
 डाकघ र  के  भ्रन्तगंत  लाने  के  लिये  क्या  कार्य  थाही
 करते  का  विचार  है  और  उक्त  कार्यवाही  कब
 तक  की  जायेगी  ?

 संचार  मंत्रालय  में  राज्य  संत्री  (ओ  मरहरि
 प्रसाद  सुखवेब  साथ)  (क)  जी  हा  ।  कालकी

 $०

 से  खाकीजालिया  के  लिए  ढाक  के  वितरण
 में  दो  दिन  लगते  हैं।  खाकीजालिया  ग्राम
 पंचायत  ने  उपलेटा  ढाकघर  से  डाक
 के  वितरण  के  लिए  केवल  एक  बार
 अभ्यावेदन  दिया  है  ।

 (ख)  खाकीजालिया  शाखा  डाकधर
 को  उपलेटा  उप-डाकध र  के  भ्रधीन  क  रने  के  बा  रे
 में  ग्राम  पच्ायत  ने  सिर्फ  एक  बार  माग  की
 हैं।  यह  माग  29-4-77  को  प्राप्त  हुई
 थी।

 (ग)  ऐसा  फैसला  किया  गया  है  कि
 उपलेटा  और  खाकीजालिया  से  होकर  जो
 राजकीय  रोडवेज  बस  जूनागढ  झौर  ढ।क  के
 बीच  लती  है,  उसका  I-4-978  से  डाक
 की  बुल्गई  के  लिए  उपयोग  किया  जाय  |
 खालीजालिया  शाखा  डाकधर  को  प्रब  उपलेटा
 उप  डाकघर  के  भ्रधीन  कर  दिया  गथा  है।इस
 व्यवस्था  स ेखाकीजालिया  के  लिए  जाने  घाली
 डाक  वस्तुओ  का  थितरण  दूसरे  दिन  भ्रथश्य
 हो  जाया  करेगी  धौर  इससे  खाकीजालिया
 ग्राम  पचायत  की  माग  पूरी  हो  जाएगी  |

 (घ)  ऊपर  भाग  (ग)  के  उत्तर  मे  जो
 कार्रवाई  बताई  गई  है,  उसे  ध्यान  मे  रखते
 हुए  इस  सम्बन्ध  मे  आगे  कोई  कार्रवाई  करने  की
 आवश्यकता  प्रतीत  नही  होती  है  t

 गंगानगर  जिले  में  बअजवाला  डाकधर  के
 पुराने  सार्वजनिक  देलीफोन  को

 बदलना

 4849.  श्री  बेगाराम  चौहान  :  ब््ण
 संचार  मत्री  यह  बताने  की  क्ृपा  करेगे  कि:

 (क)  क्‍या  राजस्थान  के  गगानगर  जिले  के
 बजवाला  डाकधर  में  लगाये  गये  सावंजनिक
 टेलीफोन  काम  करने  योग्य  नही  रहा  है  जौर
 परिणामत  उसमे  झावाज  साफ  सुनाई  नहीं
 देती  है,

 (ख)  क्‍या  वहा  पर  टेलीफोन  का  होना
 झावश्यक  है  क्योंकि  राजस्थान  नहर  पर  रह
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 रहे  प्रनेक  प्रधिकारियों  को  टेलीफोन  कनेक्शन
 के  अभाव  मे  कठिनाई  हो  रही  है  ,  भौर

 (ग)  यदि  हा,  तो  क्या  इसके  स्थान  पर
 नया  टेलीफोन  लगाया  जायेगा  ?

 संचार  संत्रालय  में  राज्य  मंत्री  (शी
 मरहरि  प्रसाद  सुखदेव  साय)  (क)  जी  नही।
 बजवाला  का  पी०  सी०  A ity  कुशलतादूर्वक
 काम  कर  रहा  है पौर  उसका  स्पीच  का  स्तर
 भी  प्रच्छा  है  ।

 (व)  टेलीफोन  कनेक्शन  के  लिये  प्रभो
 तक  कोई  माग  प्राप्त  नही  हुई  है।  माग  के
 प्राप्त  होते  ही,  मामले  की  जाच  की  जाएगी  ।

 (ग)  प्र  न  ही  नहीं  उठता  ।

 गुजरात  में  क्षय  रोगो  धौर  कुष्ठ  रोगी

 4850.  भ्रो  छीतृभाई  गामित  :  क्‍या
 स्वास्थ्य  और  परियार  कल्याण  मत्री  यह
 बताने  की  कृपा  करेगे  कि

 (क)  घर्य  972%  977  की  अवधि
 के  दौरान  गुजरात  राज्य  मे  क्षय  रोगियों  शौर

 कुष्ठ  रोगियों  की  जिले-वार  सख्या  कितनी  है;

 (ख)  यदि  हा,  तो  क्‍या  गुजरात  में
 दोनो  प्रकार  के  रोगियों  की  सख्या  में  वृद्धि  हो
 रही  श्रौर  यदि  हा,  तो  इसके  क्या  कारण  है  ,

 (ग)  इन  दानो  बीमारियों  को  राकने
 के  लिए  सरकार  क्‍या  कार्यवाही  कर  रही  है
 शौर  क्‍या  करने  का  प्रस्ताव  है;

 (घ)  क्‍या  कुष्ठ  रोगियों  झौर  क्षय
 रोगियों  को  अपना  इलाज  कराने  के  लिए
 सभी  सुविधाओं  से  युक्त  नये  प्रस्पताल  खोले
 जायेगे  ,  श्रौर

 (ड)  यदि  हा,  तो  ऐसे  प्रस्पताल  जिन
 स्थानों  पर  खोले  जायेंगे  उनके  जिला-बार
 नाम  क्या  हैं  भ्रौर  वें  कब  तक  खोल  दिये  जायेगे  |
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 स्वास्थ्य  औौर  परियार  कश्याण  संभालय
 में  राज्य  मंत्रो  (थी  जगदम्बी  प्रसाद  पाद)  :

 (क)  झौर  (ख)  गुजरात  राज्य  मे  क्षय
 शझ्ौर  कुष्ट  के  रोगियो  की  सख्या  जानने
 के  लिए  i972-77  में  कोई  सर्वेक्षण  नहीं
 किया  गया  )  तथापि,  इस  बात  का  कोई  प्रमाद
 नही  है  कि  उस  राज्य  मे  क्षय  भौर  बुष्ठ  के
 रोगियो  की  सश्या  बढ़  रही  है।

 (ग)  और  (घ)  भ्रपेक्षित  सूचना  का
 एक  वि०रण  सभा  पटल  पर  रख  है।  (प्रन्यालय
 में  रखा  गया  |  देखियं  सख्या  एल०  टी०-
 973  78)

 (3)  जिला  क्षय  रोग  कार्यक्रमों  के
 झतर्गत  गुजरात  के  लगभग  सभी  जिलो
 मे  क्षय  रोग  के  बिस्तरों  की  व्यबस्था  कर  दी  गई
 है  1  केवल  बलसर  झौर  गाधी  नगर  ही  दो
 ऐसे  जिले  हे  जहा  इस  समय  क्षय  रोग  बिस्तरे
 नही  है।  छठी  योजना  के  दौरान  इन  जिलों
 में  क्षय  रोग  विस्तरो  की  व्यवस्था  करने  और
 ऐसे  जिलो  मे  जहा  ऐसे  बिस्तरों  की  सख्या
 कम  है,  उनकी  सख्या  बढाने  का  विचार  है  1

 चोथ-का  बरवाड़ा,  उणियारा  शौर  सवाई  माधोपुर
 सिटी  में  टेलीफोन  एक्सचेजो  का  काम  न

 करना

 485l.  श्री  मीठालाल  पटेल  :  क्‍या
 संचार  मत्री  यह  बताने  की  ड््पा  करेगे  कि  :

 (क)  क्‍या  सवाई  माधोपुर  सब  डिवीजन
 (कोटा-राजस्थान)  के  अन्तर्गत  चौथ-का
 बरवाड़ा,  उणियारा  झौर  सवाई  माधोपुर
 सिटी  के  देलीफोन  एक्‍्सचेज  (एस०  ए०
 एक्स ०)  पिछले  काफी  समय  से  खराब  रहते
 है,

 (ख)  यदि  हा,  तो  इसके  क्‍या  कारण
 है  श्रौर  यदि  नही,  तो  पिछले  एक  साल  मे
 उक्त  तीनो  देलीफोन  एक्सचेज  कितने  दिन
 खराब  रहे,  और
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 (7)  कया  सरकार  का  विचार  ल्टियों
 को  दूर  करने  के  लिए  कोई  कार्यवाही  करने
 का  है  मौर  यदि  हा,  ता  तत्सम्बन्धों  ब्यौरा

 रा
 है  बौर  यदि  नहीं  तो  इसके  क्या  कारण

 ?

 संधार  मंत्रालय  में  राज्य  मत्री  थी

 बह
 प्रसाद  सुखदेव  साथ)  (क)  जी

 ’

 (@)  अौर  (ग).  प्रश्न पुन  ही  नही  उठता  I

 Threat  to  Mini  steel  Plants
 4852  SHRI  RAJKESHAR  SINGH

 Will  the  Minster  of  STEEL  AND
 MINES  be  pleased  to  state

 (a)  whether  his  attention  has  been
 drawn  towards  news-item  entitled,
 ‘Threat  to  mini  stee]  plants’  published
 in  the  National  Herald  dated  4th
 March,  ‘1978,

 (b)  uf  so  whether  the  apprehension
 of  threat  to  the  mim  plants  is  based
 on  facts  and

 (९)  the  steps  proposed  to  be  taken
 by  Government  in  this  direction?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STLEL  AND  MINES
 (SHRI  KARIA  MUNDA)  (a)  Yes  Sir

 (b)  and  (c)  So  far  as  the  qirect
 incidence  of  the  increased  levy  on  the
 products  of  the  integrated  steel  plants
 is  concerned  the  Joint  Plant  Commit-
 tee  has  already  announced  appro-
 priate  revision  of  prices  As  min

 steel  plants  products  enjoy  exemption
 from  excise  duty  to  that  extent  as
 a  result  of  increased  levy,  their  com
 petitive  position  vis-a-vis  the  integra-
 ted  steel  plants  is  expected  to  improve
 As  regards  increased  levy  on  the  in-
 puts  like  power  coal  etc  it  is  expec-
 ted  to  adversely  affect  the  cost  of  pro
 duction  of  both  the  mtegrated  steel
 plants  as  well  as  mini  steel  plants

 Government  have  allowed  export  of
 a  limited  quantity  of  scrap  of  certain
 specified  categories  after  taking  into
 consideration  the  demand  and  avail-
 ability  position  in  the  internal  mar-
 ket,
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 Representation  by  Indians  working  in
 Bahrain  Shipyard

 4853  SHRI  K  KUNHAMBU:
 SHRI  VAYALAR  RAVI

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state

 (a)  whether  Government  received
 any  complaints  and  representations
 from  the  Indians  working  on  Govern-
 ment  shipbuilding  yard,  Bahrain;  and

 (b)  ए  so,  what  action  has  been
 taken  to  redress  their  grievances?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  S  KUNDU)  (a)  Yes,  Sir

 (०)  The  representations  were  re-
 ferred  to  our  Embassy  in  Bahrain,
 on  whose  intervention  the  matter  has
 been  settled  amicably

 Primary  Health  Centres  in  Tripura
 4854  SHRI  KIRIT  BIKRAM  DEB

 BURMAN  Will  the  Munster  of
 HEALTH  AND  FAMILY  WELFARE

 be  pleased  to  state

 (a)  whether  any  scheme  for  aget-
 ting  up  Primary  Health  Centres  in
 Tripura  during  the  current  year  has
 been  submitted  to  Government,  and

 (b)  xf  so  the  details  thereof  and
 Government’s  reaction  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV)  (a)  Yes

 (9)  During  ‘1977-78  tthe  approved
 outlay  is  Rs  3200  lakhs  and  the  anti-
 cipated  achievement  is  (l)  to  com
 plete  backlog  construction  of  4  PHCs
 along  with  4  staff  quarters  (2)  to  pro-
 vide  drugs  for  existing  27  PHCs  (3)
 to  complete  construction  of  6  new
 sub-centres  and  backlog  construction
 of  2l  sub-centres  (4)  to  upgrade  2
 PHC,  into  rural  hospitals  (5)  to
 strengthen  the  existing  3  sub-centre
 with  additional  inputs
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 Telephone  Complaints  in  Delhi

 4855.  SHRI  s.  R.  DAMANT:  Will  the
 Minister  of  COMMUNICATIONS  be
 pleased  to  state:

 (a)  the  average  number  of  tele-
 phone  complaints  registered  with
 “198”  per  day  in  Delhi  during  1977-
 78  and  how  it  compares  with  the
 previous  two  years;

 (b)  the  average  time  taken  to  set
 right  a  complaint  from  the  time  of
 its  reporting;  and

 (९)  the  reasons  for  the  inefficiency
 of  the  Department  and  the  action
 taken  to  improve  the  service?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-

 DEO  SAI):  (a)  The  average  net  num-
 ber  of  telephone  complaints  per  day
 received  on  ‘98’  is  4390  during  1977-
 78.  During  the  previous  two  years  the
 figure  was  of  the  order  of  4200  per
 day.

 (9)  The  average  time  taken  38  about
 21  to  2.4  hours  per  fault.

 (c)  There  has  been  no  deterioration
 in  the  working.  To  maintain  a  high
 order  of  efficiency,  the  following
 measures  are  adopted,

 (i)  Periodical  check  of  exchange
 equipment  and  removal  of  faults.
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 (ii)  The  performance  of  all  the  ex-
 Changes  is  observed  by  a  service
 quality  observation  team  regularly.

 (iii)  Check  and  rehabilitation  of
 external  plant  including  subscribers’
 telephones  to  bring  them  into  proper
 working  condition.

 (iv)  Upgradation  of  working  cros-
 sbar  exchanges  to  incorporate  known
 improvements.

 Postg  of  Officers  created  in  I.C.C.R.

 4856.  SHRI  ARJUN  SINGH  BHA-
 DORIA;  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state:

 (a)  how  many  posts  of  Officers
 were  ०  ०९४९०  in  the  Indian  Council
 for  Cultura]  Relations  during  the  last
 four  years  and  on  what  dates;

 (b)  were  they  advertised  through
 the  press;  and

 (c)  if  not,  why  not?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  S.  KUNDU):  (a)  A  statement
 Siving  the  required  information  is  laid
 on  the  Table  of  the  House.

 (b)  and  (c).  The  posts  were  filled
 by  promotions  and  transfers  within
 the  department,  in  accordance  with
 prescribed  rules  and  regulations  of
 LC.C.R.,  which  do  not  oblige  advertis-
 ing  of  such  posts.

 Statement

 S.  No.  Category  of  Post  No  of  Date  of  creation
 Post

 i  Under  Secretary  (Indo-US-Sub-Commission  Secretariat)  I  B1-7-1975,
 2  Sr  Programme  Officer  (Deptt  of  Culture  Visitors

 Programme)  I  2I-7+3975
 3  Officer  on  Spl.  Duty  (Africa)  .  5  Fi  l  J-I0°974

 B  alo’ 8 Ri 4  Regio  al  Representative,
 5  Programme  Officer  Gr  IE  (for  visitors  programme)  I

 I  I97-I2°I974
 2I-7-975
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 Employees  in  Hindustan  Latex  Ltd.

 4857.  SHRI  SHIV  NARAIN  SAR-
 SONIA:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state:

 (a)  the  class-wise  (I,  वा,  पा  &
 TV)  total  number  of  persons  in  Hin-
 dustay,  Latex  Ltd,

 (b)  the  number  of  Scheduled  Castes
 &  Scheduled  ‘Tribes  in  each  class
 separately;

 (c)  whether  the  Government  of
 India’s  Orders  relating  to  reservation
 of  vacancies  are  followed  in  the  matter

 Written  Answers  CHAITRA  a  900  (SAKA)  Written  Answers  58

 of  recruitment  and  promotion  in  the
 Undertaking;  and

 (d)  76  not,  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)  and
 (b),  A  statement  is  attached.

 (c)  Yes,  Sir  Government  Orders
 in  respect  of  reservation  of  vacancies
 are  being  followed  by  Hindustan
 Latex  Ltd

 (a)  Does  not  arise

 Statement

 Statement  shounne  the  Clary  we  total  nu  nber  of  persons  in  Hindustan  Latex  Ltd  and  the  number  of
 S  heduled  Castes  and  “hed  ded  Irihis  tn  each  class

 (११७  fotal  Nu  Sche  Inied  Scheduled  Reinarks
 empl  wees  =  Castes  Tribes

 I  .  9  One  plac*  has  been  reserved  for  a  suitable
 candidate

 8  |

 दा  4t2  48  2

 IN  av  at  Ig

 Cancellation  of  Licences  due  to
 adulterations  in  Drugs

 4858  SHRI  C  K  CHANDRAPPAN
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state

 (a)  how  many  medical  companies
 licences  were  cancelled  as  they  were
 found  practising  adulteration  in  drugs
 during  the  last  three  years,

 (b)  whether  such  companies  were
 made  to  pay  a  lot  of  money  to  Gov-

 ernment  as  penalty  for  their  crimes;
 and

 (c)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV)  (a)  to  (c).
 Information  is  being  collected  from
 the  State  Governments  and  will  be
 laid  on  the  Table  of  the  Sabha
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 होस्पोपेधिक  श्रौषधियों  का  झायात

 4859.  थी  श्याम  सुन्दर  गुप्त  :
 क्‍या  स्वास्थ्य  और  परिवार  कल्याण  मत्री
 यह  बतामे  की  कपा  करेगे  कि

 (क)  क्‍या  जडी  बूटियों  से  तैयार

 होम्योपेथिक  भ्ौषधियों  के  शरायत  पर
 भारी  मात्रा  मे  विदेशी  मुद्रा  खर्च  होती  है
 बौर  उनका  हवाबन्द  सील  की  हुई  (हर-
 मेटीकैलसील्ड  )  भ्रवस्था  में  आयात  न  करके

 सूखी  जडी  बूटी  के  रूप  मे  मगाया  जा  रहा  है
 जिससे  इस  अयातित  जडी  बूटियों  की  झ्रीषधि
 क्षमता  बुरी  तरह  क्षोण  हीती.  जाती  है  (श्रार्गे-
 नन  पन्ना  33  फूट  नॉट-1)  और  प्रौष-
 घिया  गलत  तथा  धोखा  मात्र  हा  जाती  है
 (फुट  नोट  742  भौर  266),  भौर

 (ख)  यदि  हा,  ता  इसका  झ्रापत्ति  जनक
 तरीके  से  श्रायात  राकने  के  लिए  सरकार  क्या
 कार्यवाही  कर  रही  है  ?

 स्वास्थ्य  और  परिवार  कल्याण  मंत्रालय
 में  राज्य  मंत्रो  (श्री  जगदम्यी  प्रसाद  यादव)  :

 (क)  ग्रौर  (ख)  देश  म  हाम्यापैथिक
 झौपधियो  का  आ्ापात  =  श्रौषधि

 शौर  प्रसाधन  सामग्री  अधिनियम  के
 उपबंधों  के  ग्रधीन  उन  कन्द्रीय  श्रौपधि
 मानक  नियत्रण  सगठन  के  अ्रधिकारिया  के
 माध्यम  से  विनियमित  क्या  जाता  है  जा
 बन्दरगाहों  पर  तैनात  होते  है।  होम्यो  थिक
 दवाश्या  जैसे  मदर  टिक्चर  और  घाल  श्रादि
 बने  बनाये  रूप  में  अ्रायात  की  जाती  है
 अशोधित  प्रौषधियों  और  कच्चा  माल  भी
 सीमित  मात्रा  में  श्रायात  किया  जा  रहा  है  t
 वर्ष  1976-77  में  झौर  ब्ब्रैल  से  दिसम्बर,
 977  की  ऑ्रचध  के  दौरान  की  गई  होम्या-

 पैथी  की  दवाइयों  का  जिनमें  जड़ी  बूटिया  भी
 शामिल  है  मुल्य  नीचे  दिया  गया  है
 भ्रवधि  =  9  76-77  977

 (अप्रेल-  से
 दिसम्बर  )

 रपये  14,40,927  21,74,390

 MARCH  30,  978  Written  Answers  60

 अनुमान  है  कि  कच्ची  भौषधियों  का  झायाल
 होम्योपैथी  की  दवाइयो  के  कुल  प्रयात  का
 केवल  10-15  प्रतिशल  ही  है  ।  कच्ची
 झषधियो  मोहरबन्द  पोलिथीन  थैलो  मे
 आयात  की  जाती  है  जिन्हे  भ्रम्तत  लकड़ी  के
 बक्सों  ध्रौर  बोरियो  मे  भरा  जाता  है  ।  यह
 कहना  सही  नही  है  कि  जब  सूखी  जडी  बूटियों
 का  भ्रायात  किया  जाता  है  तो  उनके  श्रौषधि
 गुण  बुरी  तरह  नष्ट  हो  जाते  है  भौर  दवाइया
 खराब  श्रौर  प्रविश्वलनीय  हो  जाती  है  ॥
 किन्तु  डिजिटालिस  और  एल्यूमसेपा  आदि
 कुछेव  मामलो  में  यह  सच  है  कि  सूखने  से
 उनका  श्रीपधिय  गण  काफी  घट  जाता  है  t

 “आगेनन  श्राफ  मेडिसन”  (भाग  237
 झौर  268  )  में  भी  सूखी  जड़ी  बूटिया  के
 इस्तेमाल  की  मनाही  नही  है  ।  'ट्रारगेनन
 आफ  मेडिसन”  (पाचवा  सस्करण)  मे
 हनेमान  ते  यह  बात  स्पष्ट  कर  दी  हैकिकई
 बार  जब  ताजे  पौधे  न  मिले  तो  सूखे  पौधों
 का  इस्तेमाल  क्या  ज।  सकता  है,  परन्तु
 इन  ताजे  पौधों  का  उसी  ढंग  से  सुखाना
 चाहिए  जैसा  कि  इस  पुस्तक  में  बतलाया
 गया  है  ।  जा  जटी  बूटिया  हमारे  देश  में
 नहीं  हाती  है,  उन्हें  सुखा  ही  श्रायात  करता
 पडता  है  ।  इन  जड़ी  बूटियों  का  हवाबद
 डिब्बों  मे  आयात  करना  कठिन  होगा  क्योंकि
 इन  पर  पत्तन  सगराधन  विनियमा  की  तें

 लागू  होती  है।  इसके  भ्रतिरिक्त  इस  प्रक्रिया
 पर  झाने  बाली  कीमत  की  दष्टि  सेयह  घ्जित
 हो  सकता  है  तथा  ताजे  पौधों  से  बनी  मदर
 टिक्मर  क।  ्रायात  काफी  सस्ता  भौर  सविधा-
 जनक  रहेगा  ।  भारत  सरक।र  द्वारा  गठित
 होम्यापैथिक  भेषज  समिति  फ्च्चे  मालके  मानक
 निर्धारित  करने  शौर  होम्योपैथिक  द्बाइयो
 को  तैयार  करने  लिए  क्‍या  किया  जाए  इसके
 बारे  में  कायं  कर  रही  है  ।  दधा  की  उप-
 लब्धता  गुणाहास  की  सभाधना,  चिकित्सीय
 प्रभावकारिता,  श्रादि  बातों  के  बारे  म ेसमिति
 उन्ही  हिदायतो  पर  अमल  करेगी  जिनका
 उल्लेख  “प्ार्गेनन  श्राक  मेडिसन”  में  किया
 गया  है  |



 6x  Written  Answers

 Committee  to  review  working  of  Em-
 ployment  Exchanges

 4860  SHRI  हू,  A  RAJAN:  Will  the
 Minister  of  PARLIAMENTARY  AF-
 FAIRS  AND  LABOUR  be  pleased  to
 state:

 (a)  whether  a  Committee  has  been
 appointed  to  review  the  working  of
 the  employment  exchanges,

 (b)  if  so,  the  details  thereof,
 (९)  whether  the  representatives  of

 the  trade  unions  are  not  included  in
 this  Committee;  and

 (8)  ४  so,  the  composition  of  the
 Committee  and  the  reason  for  non-
 inclusion  of  trade  unions  representa-
 tives  therein?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA)  (a)  Yes,  Sir

 (b)  to  (9)  The  composition  ot  the
 Committee  and  its  terms  of  reference
 are  given  in  the  Resolution  No  DGET
 5  (9)/77-EE  I  of  ist  March  4978  laid
 on  the  Table  of  the  House  [Placed  ४४
 Library  See  No  LT—974/78]  The
 Committee,  which  consists  of  officials
 concerned  with  the  administration  and
 operation  of  Employment  Exchanges
 and  a  few  experts  is  mainly  to  iden-
 tify  specific  deficiencies  at  the  opera-
 tional  level  and  to  take  appropriate
 remedial  measures  While  Govern-
 ment  consider  that  a  Committee  con-
 sisting  of  persons  having  the  necessary
 administrative  background  would  be
 more  effective,  they  would  always
 welcome  any  suggestion  from  the  trade
 union  organisation,  for  fhe  better
 operation  of  Employment  Exchanges
 Trade  union  organisations  and  em-
 ployers’  organisations  will  have  oppor-
 tunities  to  present  their  points  of
 view  to  the  Committee

 Telephone/Telex  Connections  -gtven
 on  priority  basis  under  Foreign  Ex-

 change  Earning  Category
 4861  SHRI  AHMED  HUSSAIN:  Will

 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state

 (a)  the  number  of  telephone/telex
 connections  given  by  various  circles
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 Circle-wise  on  priority  basis  to  various
 organisations/business  organisations
 under  “Foreign  Exchange  Earning
 Category”;

 (b)  who  87९  the  authorities  nomi-
 730९6  to  sanction  such  connections
 and  who  are  nominated  to  ascertain
 the  correctness  of  the  category;

 (c)  whether  such  subscribers  are
 ever  required  to  deposit  foreign  ex-
 change  before  or  after  the  connection
 is  given;  and

 (da)  if  so,  the  details  ang  amount  of
 foreign  exchange  earned,  Circle-wise
 during  the  last  3  years  and  number
 of  connections  given  on  FEE  category?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKHDEO
 SAI)  (a)  Information  ३5  being  collec-
 ted  and  will  be  placed  before  the
 House  subsequently

 (hb)  Heads  of  Cuircles/Districts  are
 competent  to  decide  the  cases  falling
 under  Foreign  Exchange’  category.

 (c)  No  Sir,  such  subscribers  are
 not  required  to  deposit  foreign  ex-
 change  before  or  after  the  connection
 38  given  These  cases  are  decided  on
 the  basis  of  certificates  issued  by  the
 Reserve  Bank  or  any  other  Schedule
 Bank  certifying  foreign  exchange
 earned  by  the  parties

 (d)  Question  does  not  arise
 Yogic  Hospital

 4862  SHRI  PADAMACHARAN
 SAMANTSINHERA.  Will  the  Minister
 of  HEALTH  AND  FAMILY  WELFARE
 be  pleased  to  state

 (a)  whether  Government  are  con-
 sidering  to  open  new  Yogic  hospital;

 (b)  ४  so,  what  35  the  programme
 for  ‘1978-79  and  the  places  where
 such  hospitals  will  be  set  up,  and

 (c)  the  amount  earmarked  for  this?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)  Open-
 ing  of  hospitals  ig  the  responsibility
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 ०  State  Governments.  Government
 of  India  have  no  such  proposals  under
 consideration.  However,  the  Govern-
 ment  of  India  have  been  requesting
 the  Sfate  Governments,  from  time  to
 time,  for  imparting  Yoga  education
 in  schools  and  colleges  and  also  for
 the  establishment  of  new  Yoga  Cen-
 tres  The  Central  Research  Institute
 for  Yoga,  New  Delhi,  which  is  entirely
 financed  by  the  Government  of  India,
 has  a  35-bedded  hospital  for  clinical
 research  in  Yoga

 (b)  and  (c).  Do  not  arise

 Foreign  Dignitaries  invited  by  Indian
 Council  of  Cultural  Relations

 4863  PROF  P  G  MAVALANKAR:
 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state

 (a)  the  names,  designations  and
 broad  achievements  of  the  foreign  dig-
 nitaries  invited  by  the  Indian  Council
 of  Cultural  Relations  to  visit  India
 during  the  years  1975,  976  &  ‘1977,

 (b)  the  duration,  tofal  expenses, etc  of  such  visits  for  the  said  period,
 (c)  whether  the  said  visiting  digni-

 taries  visited  places  other  than  Delhi
 and  if  so,  where  and  for  how  long, and

 (d)  broad  outling  of  the  concrete
 gains  accrued  due  to  such  visits?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  S  KUNDU)  (a)  to  (d)  294
 foreign  dignitaries  and  6  delegations
 were  looked  after  by  ICCR  during  the
 years  mentioned,  as  per  details  given
 below  ‘
 1975-76  80  individual  visitors  &  3

 delegation  (comprising  40
 members  9  all)

 ‘1976-77,  00  individual  visitors  &  5
 delegations  (total  mem-
 berg  75)

 ‘1977-78  i4  individual  visitors  &  7
 delegations  (total  mem-
 bers  731),
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 Most  of  them  visited  places  outside
 Delhi  also  Detailed  information  as
 sought  in  (a),  (b),  (c)  &  (d)  of  the
 Question  38  being  compiled  and  will
 be  placed  on  the  Table  of  the  House  as
 early  as  possible.

 झलोगढ़  में  ढलवां  लोहा  अर्थात्‌  पिग  द्यायरता
 से  चस्तु  निर्माण  करने  बाले  लोगों  को

 उसका  कोटा

 4864.  श्री  राम  प्रसाद  देशमुज  :
 क्या  इस्पात  शौर  खान  मत़ी  यह  बताने  की
 कृपा  करेंगे  कि  क्या  सरकार  प्रलीगढ  के  उन
 गरीब  लोगो  को  ढलवा  लोहे  अरयात
 पिग  ऑयरन  का  कोटा  भजूर  करेंगी  जो  इस
 लाहे  से  वस्तुएं  बनाने  के  काम  में  लगे  हुए  है
 ताकि  उन्हे  कालाबाजारी  से  बचाया  जा  सके  ?

 इस्पात  जौर  खान  मत्रालय  में  राज्य  संत्रो
 (६) ह  करिया  स॒ुण्डा)  )  इस  समय  लोहे
 गौर  इस्पात  की  किसी  भी  श्रेणी  के,  जिसमे
 कच्चा  लोहा  भी  शामिल  है,  वितरण  धझौर
 भूल्यो  पर  काई  नियत्रण  नहों  है  !  इसलिए
 कच्चे  लाहे  के  “काटे”  देने  शभ्रथवा  “काला-
 बाजारी  का  प्रश्न  नहीं  उठता  ।  लघु
 इकाइयों  का  चाहिए  कि  लाहे  प्रौर  इस्पात  की
 अपनो  श्रावश्यक्ताओ्रो  को  पूरा  करने  के  लिए
 सम्बन्धित  राज्य  लधु  उद्याग  निगम  से  सम्पर्क
 करे  ।  हिन्दुस्तान  स्टील  लि०  के  प्रागरा,
 कानपुर,  इलाहाबाद  शौर  गाजियाबाद  स्थित
 स्टाकयाडों  से  भी  माल  लिया  जा  सकता
 है  1

 Misuse  of  Relief  Supplies  sent  by
 Indian  Red  Cross  Society

 4865  SHRI  R  P  DAS  Will  the
 Minister  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 265  on  the  9th  March,  i978  re  Misuse
 of  Relief  Supplies  sent  by  Indian  Red
 Cross  Society  and  state:

 (a)  whether  enquiry  in  regard  to
 the  misuse  of  goods  worth  crores  of
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 rupees  received  by  the  Intlian  Red
 Cross  Society  in  797  for  distribution
 among  the  refugees  from  Bangladesh
 has  been  completed;  and

 (©)  if  80,  with  what  result?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG~
 DAMBI  PRASAD  YADAV):  (a)  No,
 Sir.

 (b)  Does  not  arise.

 ere  ऑथारिटी  झाफ  इंडिया  सिलिटेड  का
 सस्यालय

 4866.  शी  खम्ददेख  प्रसाद  वर्मा  :  क्‍या
 शस्पात  झौर  खानमत्री  यह  बताने  को  कृपा
 करेंगे  कि

 (क)  क्‍या  स्टील  अभ्रथारिटी  आफ
 ऊंड़िया  लि०  के  मुख्यालय  के  लिए  किराय
 के  रूप  मे  प्रतिवर्ष  20  लाख  रुपए  खर्च  हो
 रहे  हैं,

 (@)  क्या  सरकार  ने  स्टील  प्रथारिटी
 झाफ  इंडिया  लि  के  मुख्यालय  का  राची  में
 रखने  का  निर्णय  लिया  है।  भौर

 (ग)  यदि  हा,  तो  इसके  मुख्यालय  को
 अब  तक  दिल्ली  मे  रखने  का  क्‍या  पभीचित्य

 है?

 इस्पात  और  खान  मंत्रालय  में  राज्य  मंत्री

 (1 इ  करिया  सुण्डा)  :  (क)  जी,  नहीं।
 कम्पनी  नई  दिल्‍ली  स्थित  झपने  कार्यालय  के

 लिए  प्रतिवर्ष  9  64  लाख  रुपए  किराया
 देती  है  ।

 (ख)  भौर  (ग).  सेल  के  मुख्यालय  को
 चरणों  में  सथा  उपयुक्त  समय  पर  रांची  ले
 जाने  के  प्रस्ताव  पर  सरकार  सक्रिय  रूप  से
 विचार  कर  रही  है
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 Closing  of  Burmese  Consulate  in
 Calontts

 4867.  DR.  SUBRAMANIAM  SWAMY:
 Will  the  Minster  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  the  Government  of
 Burma  have  decided  to  close  dowr
 their  Consulate  in  Calcutta  as  re-
 ported  in  the  Hindustan  Standard  af
 February  23,  978  due  to  difficulties
 with  Indian  Employees  of  the  Consu-
 late;

 (b)  whether  the  Burmese  Embassy
 in  New  Delhi  has  also  expressed  ite
 unhappiness  to  the  Government  of
 India  regarding  the  termination  of  an
 Indian  Employee;

 (c)  whether  the  Embassy  of  Burma
 has  accepted  to  implement  the  mini-
 mum  Model  Contract  of  Employment
 circulated  by  the  Ministry  in  Novem-
 ber;  1975;  and

 (d)  if  not,  the  List  of  Embassies
 which  lke  the  Burmese  have  yet  not
 accepted  the  Model  Contract?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  S.  KUNDU):  (a)  The  Govern-
 ment  of  Burma  informed  this  Ministry in  end  of  January,  ‘1978,  that  they
 have  decided  to  close  their  Consulate
 General  at  Calcutta  in  pursuance  of
 their  policy  to  reduce  the  number  of
 their  Diplomatic  Missions  and  Consu-
 lar  posts  abroad  as  a  measure  of  eco-
 nomy.

 (b)  and  (c)  The  Government  of
 India  are  not  aware  of  any  urhappi-
 ness  expressed  by  the  Burmese
 Embassy  regarding  termination  of  the
 services  of  Indian  employees  by  that
 Mission.  The  services  of  two  local  em-
 ployees  were  terminated  last  year.
 In  arriving  at  an  amicable  settlement
 of  the  dispute  that  arose  therefrom,
 Ministry  of  External  Affairs  extended
 its  good  offices  to  both  the  parties  to
 reach  an  amicable  settlement.  To  the
 extent  that  the  settlement  took  into
 consideration  the  terms  of  the  Model
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 Contract  Form,  the  Burmese  Embassy
 hag  signified  its  recognition  of  the
 provisions  of  the  Model  Constract  in
 this  case.

 (a)  The  contents  of  the  circular  is-
 sued  by  this  Ministry  to  Foreign
 Missions  in  November,  1978,  sugges-
 ting  Mode]  Contract  Form  prescribing
 minimum  terms  and  conditions  for
 local  employees  were  noted  by  a  num-
 ber  of  foreign  Missions.  Some  of  the
 Missions  intimated  that  they  were  ob-
 serving  their  own  rules  and  regula-
 tions  for  local  employees.  A  few  of
 these  Missions  further  indicated  that
 their  own  terms  and  conditions  for
 local  employees  were  no  less  favour-
 able  than  those  suggested  in  the  Model
 Contract  Form.

 Definition  of  industry  ag  per  judge-
 ment  of  Supreme  Court

 4868.  SHRI  AMARSINH  Vv.
 RATHAWA:  Will  the  Minister  of
 PARLIAMENTARY  AFFAIRS  AND
 LABOUR  be  pleased  to  state:

 (a)  what  is  the  recent  judgement
 of  the  Supreme  Court  on  the  scope  of
 the  definition  of  industry;

 (b)  the  details  thereof;
 (९)  the  reaction  of  Government,

 industrial  organisation  workers  unions
 and  representatives  and  officers  there-
 on;

 (d)  whether  keeping  in  view  of  the
 said  judgement,  Government  will
 bring  forward  a  fresh  bill  or  legisla.
 tion  in  Parhament  to  protect  the
 interest  of  the  workers  and  emplo-
 yees;  and

 (e)  if  60,  the  details  thereof  and  if
 not,  the  reasons  therefor?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABQUR (SHRI  RAVINDRA  VARMA):  (a)  and
 (b)  The  Supreme  Court  in  its  judge-

 ment  delivered  on  the  2lst  February,
 ‘078,  In  Civil  Appeals  No.  753-754(T)
 ef  i975,  etc.  in  the  case  of  “The
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 Bangalore  Water  Supply  and  Sewerage  /
 Board,  etc.  versus  A.  Rajappa  and
 Ors,  etc.”,  while  overruling  the  Safdar-
 jung,  Solicitors’  case,  Gymkhana  Dejhi
 University,  Dhanrajgirj!  Hospital  and
 similar  other  judgements  and  rehabili-
 tating  the  decision  in  the  Hospital
 Mazdoor  Sabha  case,  enunciated  the
 following  main  principles  for  deter-
 mining  whether  aan  activity  ig  an
 ‘industry’  under  the  Industrial  Dis-
 putes  Act:—

 (a)  Where  (i)  systematic  activity,
 (it)  organized  by  co-operation  bet-
 ween  employer  and  employee  (iii)
 for  the  production  and/or  distri-
 bution  of  goods  and  services  calculated
 to  satisfy  human  wants  and  wishes
 (not  spiritual  or  religious  but  inclusive
 of  material  things  or  services  geared
 to  celestial  bliss  eg.  making,  on  a
 large  scale  of  prasad  or  food),  prima
 facie,  there  is  an  ‘industry’  in  that
 enterprise.
 =

 (b)  Absence  of  profit  motive  or
 gainful  objective  38  irrelevant,  be  the
 venture  in  the  public,  joint,  private  or
 other  sector,

 (ce)  The  true  focus  ig  functional  and
 the  decisive  test  is  the  nature  of  the
 activity  with  special  emphasis  on  the
 employer-employee  relations.

 (d)  If  the  organization  is  a  trade
 or  business  it  does  not  cease  to  be  one
 because  of  philanthropy  animating  the
 undertaking.

 (c)  to  (९)  The  entire  issue  is  under
 examination  in  the  overall  context  of
 the  Industrial  Relations  Bill

 गलगण्ड  रोग

 4869.  भी  दलपत  सिह  परास्ते  :

 क्या  स्वास्थ्य  झौर  परिवार  कल्याण  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  देश  के  किन  राज्यों  में  गलग्रष्ड
 रोग  पग्रत्याधिक  व्याप्त  है  प्लौर  उसके  कारणों
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 का  पता  लचाने  व  उसके  इलाज  के  लिए  सरकार
 ारा  कौत-कौस  से  उपाय  किये  जा  रहे  हैं  ,

 (ल)  कथा  मध्य  प्रदेश  के  पहाड़ी  इलाकों
 में  विशेष  रूप  से  शाहडोल  जिले  के  |झ।दियासी
 भावों  में  सैकड़ों  लोग  इस  रोग  से  पीडित  है  भौर
 दि  हां,  तो  इस  रोग  के  नियज्रण  के  लिए
 सरकार  द्वारा  क्या  उपाय  षिये  जा  रहे  है,

 (ग)  क्‍या  इस  रोग  का  कारण  भ्रपोषण
 एब  दूषित  जल  है  और  यदि  नही  तो  उसके  प्रन्म
 कारण  क्या  हैं,  और!

 (घ)  क्या  केन्द्रीय  सरकार  ने  राज्य
 झरमारों  को  इस  रोग  के  कारणो  ने  सबध  से
 अनुसधान  करने  के  सुझाव  दिये  हैं  ।

 स्वास्थ्य  भ्रोर  परिवार  कल्याण  मंत्रालय  में
 राज्य  मत्रो  (भो  जगपम्थो  प्रसाद  यादव)  :
 (ग)  गलगण्ड  का  रोग  जम्मू  व  कश्मीर,

 हिमाचल  प्रदेश,  सिविवम  नागालेण्ड  में
 झौर  हरियाणा  पञाब  उत्तर  प्रदश  बिहार
 मध्य  प्रदेश,  पश्चिम  बगाल  मिजोरम  शौर
 भणिपुर  के  कुछ  जिला  म॑  स्थानीम  रूप  से
 'निरतर  फैलने  वाला  रोग  है  ।  राष्ट्रीय
 गलगण्ड  नियन्नण  बायत्रम  जब  से  शुरू  किया
 शया  तब  से  ऐसे  स्थार्न|य  रूप  से  रोग  के  शिकार
 लाने  गये  क्षेत्रों  म  सर्वेक्षण  षिये  जा  रहे  है
 झौर  बहा  पर  श्रायोडीकत  नमक  देना  शुरू  कर
 दिया  गया  7  ।

 (ख)  मध्य  प्रदण  वे  शाहूड।ल  जिले  मे
 1976  मे  किए  गए  गलमण्ड  राग  सर्वेक्षण

 मे  पता  चला  है  वि  वहा  पर  लगभग  50
 अतिभात  लोगो  को  यह  बीमारी  है  ।  सभी
 गलगण्ड  वाले  क्षेत्रों  मे  प्रायोडीश्त  नमक
 चरणबद्ध  ढ्ग  से  दिये  जाने  भा  प्रस्ताव  है  t

 (ग)  कुपोषण  और  दूषित  जल  भलगण्ड
 के  कारण  नहीं  है  ।  गलगण्ड  भोजन  मे
 शा  पानी  म  झ्ायाडीन  की  बसी  के  कारण
 होता  है  t

 (घ)  जी  नहीं  |  प्रव  राज्य  सरकार
 से  अनुरोध  किया  गया  है  कि  वह  इस  शोग
 के  फैलाव  को  आनने  के  लिए  न्य  जिलों  के
 गलगण्ड  सर्वेक्षण  करे  ।

 सथाई  भानासह  सेडिकल  कालेज  झाक  जयपुर
 का  दर्जा  बढ़ाया  जाना

 4870.  शी  नाथू  सिह  :  गया  स्वास्थ्य
 झौर  परिवार  कल्याण  मत्री  यह  बताने  की
 कृपा  करेगे  कि

 (=)  क्या  सवाई  मानसिदह््‌  मेडिकल
 कालेज  झाफ  जयपुर  का  मेडिकल  इन्स्टीट्यूड
 के  रूप  में  दर्जा  बढाने  का  है  ,

 (ख)  क्या  राज्य  सरकार  ने  इस  बारे
 में  केन्द्रीय  सरकार  से  अनुराध  किया  है;
 और

 (ग)  यदि  हां,  तो  इस  बारे  भे  सरकार
 द्वारा  क्या  कदम  उठाये  जा  रहे  है  ?

 स्वास्थ्य  झौर  परियार  कल्याण  सश्रालय
 में  राज्य  मत्री  (श्री  जगवस्थी  प्रसाद  यादव)  :
 (क)  सवाई  मानसिह  मेडिवल  कालेज
 जयपुर  का  चिकित्सा  सस्थान  के  रूप  मे  दर्जा
 बढ़ाने  का  भारत  सरकार  का  कोई  विचार
 नहीं  है  1

 (ख)  और  (ग)  इस  सबंध  में  भारत
 सरकार  को  राज्य  सरकार  का  कोई  प्रस्ताव
 प्राप्त  नही  हुआ  है  1

 Number  of  complaints  received  against
 Indian  Embassies

 4871  SHRI  KANWAR  LAL  GUPTA
 Will  the  Mmuster  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state

 (a)  the  total  number  of  compluints
 received  by  Government  in  the  last
 One  year  against  Indian  Embassies  in
 foreign  countries,
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 (b)  the  salient  features  of  the  com-

 (c)  what  steps  Government  have
 taken  over  those  complaints;  and

 (8)  what  specific  instructions  have
 been  iasued  to  make  our  Embassies
 more  effective  and  helpful  to  Indians
 there?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  S.  KUNDU):  (a)  to  (c)  Gov-
 ernment  receive  complaints  of  an
 ephemeral  nature,  including  during  the
 last  one  year,  in  regard  to  the  func-
 tioning  of  Indian  Missiong  abroad.
 These  complaints  pertain  to  Consular
 services,  educational  facilties,  com-
 mercial  &  trade  matters  No  register
 of  such  complaints  is  maintained,  as
 instructions  are  sent  to  the  Missions
 concerned  for  corrective  or  remedial
 action  as  appropriate  in  each  case

 (a)  All  Missions  abroad  are  under
 clear  instructions  to  keep  in  close
 touch  with  Indians  and  also  to  render
 such  assistance  ag  38  possible  when
 they  are  in  need  of  help  Heads  of
 Mussions  have  been  recently  addressed
 to  make  special  efforts  in  this  direc
 tion  and  to  ensure  that  they  are  acces-
 sible  to  Indians  abroad

 दिल्‍ली  के  अस्पतालों  में  झ्रापात  विभाग  में
 झोषधियों  को  कमो

 4872.  श्री  लालजो  भाई:  क्या
 स्वास्थ्य  शौर  परिवार  कल्याण  मत्री  यह
 बताने  की  कृपा  करेगे  कि

 (क)  क्या  यह  सच  है  कि  दिल्‍ली  के
 लगभम  प्रत्येक  सरकारी  भ्रस्पताल  में  औष-
 ियों  की  भारी  कमी  रहती  है  ,

 (@)  क्‍या  आपात  विभाग  में  आने
 बाले  रोगियों  शौर  उनके  साथ  झाने  बाले
 व्यक्तियों  के  साथ  बुरा  व्यवहार  किया  जाता

 है  ;  ौर
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 (ग)  यदि  हा,  तो  क्या  सरकार  इस
 बारे  में  कार्यवाही  कर  रही  है  ?

 स्वास्थ्य  और  परियार  कल्याण  मंत्रालय

 में  राज्य  मंत्री  बी  जगवस्यो प्रसाद  यादव)  :

 (क)  से  (ग)  इस  सम्बन्ध  में  दिल्ली  के
 विभिन्न  अ्रस्पतालों  से  जानकारी  हासिल  की
 जा  रही  है  1

 रायसेन  जिला  (मध्य  प्रवेश)  में  टेलीफोन
 उद्योग  को  स्थापना

 4873.  भ्री  राधवजी  :  कया  संचार
 मत्री  यह  बताने  की  कृपा  करेगे  ि

 (क)  क्‍या  सध्य  प्रदेश  मे  रायसेन  जिले

 में  टेलीफोत  बनाने  का  कारखाना  स्थापित

 करने  के  बारे  मे  सरकार  को  पअभ्यावेदन  प्रापक

 हुए  है  भौर  यदि  हा,  तो  क्‍या  संरकार  उसकी

 जाच  कर  रही  है  ,

 (ख)  क्‍या  सरकार  की  नई  श्रौद्योगिक

 नीति  के  ग्रनुसार  उक्त  कारखाने  के  लिए
 स्थान  का  चयन  करने  के  मामलों  मे  प्रामीण

 और  पिछड़े  क्षेत्रों  मे  स्थानों  की  प्राथमिकता

 दी  जायेगी,  और

 (ग)  इस  सम्बन्ध  में  निर्णण  कब  तक

 कर  लिया  जायेगा  ?

 संचार  मजालय  में  राज्य  मत्रो  (को

 बरहरि  प्रसाव  सुखदेव  साथ)  :  (+)  जी  हा  ।

 (ख)  शौर  (ग)  इण्डियन  टेलीफोन

 इण्डस्ट्रीज  के  नए  एकको  के  लिए  स्थान  लप

 करते  का  प्रश्त  सरकार  के  विचाराधीन  है  ।

 निकट  भविष्य  में  इसके  बारे  में  निर्णय  लिबि

 जाने  की  संभावना  है  ।
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 Mames  of  Indian  Economic  Missions
 Abreed

 4874  SHRI  G  Y,  KRISHNAN,  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state

 (a)  the  names  of  the  countries
 where  economic  missions  are  working
 independently  or  attached  to  Indian
 Embassies/High  Commissions,

 ¢b)  whether  it  is  a  fact  thit  the
 Personnel  at  higher  level  woiking  m
 those  economic  mussiong  are  also
 selected  from  the  university  level
 apart  from  the  All  India  Services,
 and

 (९)  the  pohcy  followeg  by  Govern-
 ment  for  recruitment  for  these  econo-
 mic  misuons?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  8  KUNDU)  (a)  There  are  no
 economic  mission,  which  ire  working
 independently  of  or  ittached  to  our
 Missions,  abroid  Hlowever  in  all  our
 missions  there  35  at  least  one  officer
 who  38  designated  to  do  economic  and
 eommercial  work  as  part  of  his  over
 all  duties  A  lst  of  countries  in  which
 there  are  officers  77  our  missions  who
 are  specifically  designated  solely  to  do
 economic  and  commercial  work  is  laid
 on  the  table  of  the  House

 (b)  and  (c)  At  present  officers
 working  agwnst  economic  and  com-
 mercial  posts  mentioned  in  (a)  above
 are  normally  government  servants  who
 were  recruited  through  open  competi-
 tive  examinations  There  are  excep-
 tiens  to  this,  however  eg  the  officer
 working  as  Minister  (Economic)  in
 the  High  Commussion  of  India  London
 was  formerly  a  University  Professor

 Statement

 $  Australia
 2  Bangladesh
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 Belgium
 Bulgania
 Burma
 Canada
 Czechoslovakia
 Arab  Republic  of  Egypt
 Ethiopia

 France
 German  Democratic  Repubhe
 Ghana
 Federal  Republic  of  Germany
 Hong  kong  (Brit  sh
 Colony  )

 Hungary
 Indonesia
 Iran
 Iraq
 Italy
 Japan
 Kenya
 Kuwait
 Libya
 Nepal
 Nigeria

 Crowa

 Philippines
 Poland
 Rumania
 Saudi  Arabia
 Sin,  apore
 Repubhe  of  Sri  Lanka
 Sudan
 Sweden
 Sw  t  e:lind
 Syrian  Arab  Republic
 Thailand
 funisia
 United  Arab  Emirates
 United  Kingdom
 United  States  of  America
 Union  of  the  Soviet  Socialist
 Republics
 Yugoslavia
 Zambia
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 घटिया  इस्पात  की  छड़ें

 4875-  श्री  राजेस  कुमार  दार्मा  :
 क्या  स्वास्थ्य  शौर  परिणयार  कल्याण  मंत्री
 यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  सरकार  को  पता  है  कि

 झस्थि  रोग  विशेषज्ञों ने  हाल  ही  मे  कहा  है  कि
 एक  व्यक्ति की  हड्डी  टूट  जाने  के  बाद  सहारे  के

 रूप  में  लगाई  जाने  वाली  कील  में  मिलावट

 पाई गई  है  |

 (ख)  यदि  हां,  तो  लोहे  की  इन  कीलों

 की  (जो  विदेशों  से  शायात  की  जाती  है)
 सप्लाई  करने  वाली  फर्भों  को  दोषी  प।या  गया

 है  भोर  थदि  ही,  तो  उनके  विरुद्ध  क्‍या  कार्यवादी
 की  गई,  झौर

 (ग)  रोगियों  के  जीवन  की  रक्षा  के

 लिए  सरकार  द्वारा  क्या  कार्यवाही  की

 जाएगी  V

 स्वास्थ्य  और  परिवार  कल्याण  मंत्रालय

 में  राज्य  मंत्री  (भो  जगदस्यो  प्रसाद  यादव)

 (=)  सरकार  को  यह  बात  भ्रखबारो  से

 सालूम  हुई ।

 (ख)  मामले  की  छानबीन  की  जा  रही

 है  ।

 (ग)  खासकर  भ्रस्थि  रोग  चिकित्स के  क्षेत्र

 में  विभिन्न  किसमो  के  रोपो  (इस्लान्ट्स)  के

 लिए  भारती4  मानकसंस्थान  के  मानक  विनिदेश

 निर्धारित  किए  हैं।  सरकारी  अस्पतालो/

 संस्थाझ्ो/सभी  राज्य  सरकारों  के  स्वास्थ्य

 सेवा  निदेशकों  भर  चिकित्सा  शिक्षा  निदे-

 शकों  को  प्रनुदेश  दे  दिए  गए  है  कि  वे  भारतीय

 मानक  संस्थान  द्वारा  श्रनुमोदित  रोपों  का  ही
 प्रयोग  करे  ।
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 Walving  of  Deposit  for  Telephone
 Connection

 4876  SHRI  ANNASAHEB  GOT.
 KHINDE,  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  Government  have  been
 considering  a  proposal  for  waiving/
 reduction  in  the  amount  to  be  deposit-
 ed  (by  the  intending  rural  subscribers
 of  telephones,  and

 (b)  if  so,  the  decision  taken  in  the
 matter?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI):  (a)  and  (b).  Yes  Str,  thie
 is  being  examined  in  depth  and  a  deci-
 sion  is  expected  shortly.

 राजसाथा  प्रधिनिष्म,  i968  शोर
 उसके  झन्तगंतत  1976  र्भे  बनाए

 गये  नियम

 4877.  शो  नवाब  सिह  चोहान
 क्या  स्वास्थ्य  और  परिवार  कल्याण  मंती
 पह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  उनके  मंत्तालय/विभाग  ने
 झपने  सम्बद्ध  तथा  भधीनस्थ  कार्यालयों  को
 राजभाषा  भ्रधनियम,  i968  भौर  जून,
 976  में  उसके  झन्तगंत  बने  नियमों  के

 बारे  में  जानकारी  करा  दी  है  झौर  उनका  पाखन
 करने  के  लिए  भी  उनसे  कहा  है  ;

 (ख)  यदि  हा,  तो  क्या  उनके  मतालय/
 विभाग  ने  यह  सुमिश्वत  कर  लिया  है  कि
 उपर्युक्त  अधिनियम  और  नियमों  का  पालन
 पूरी  तरह  से  हो;  शौर

 (ग)  यदि  नही,  तो  इसके  क्या  कारण
 हैं  और  राजभाषा  श्रधिनियम  सबधी'  नियमों
 को  पूरी  तरह  से  पालन  किये  जाने  के  लिए  क्या
 कदम  उठाये  जा  रहे  हैं  ?
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 ्  और  परियार  कल्याण  मंत्रालय

 सें  शख्य  मंत्री  110 अ  जगदस्थी  प्रसाद  यादव)  :

 (क)  जी  हा

 (@)  जौर  (ग)  राजभाषा  प्रधितियम

 और  उसके  झन्तगंत  बनते  नियमों  को  सम्बद्ध

 और  प्रधीन  कर्यालयों  को  अ्रनुपालनाथे
 भेजने  के  बाद  मतालय  के  सबंधित  भ्रधिकारी

 गृह  मत्रनालय  के  राजभाषा  विभाग  के  उप-

 सचिब  को  लेकर  दिल्ली  स्थित  अधीनस्थ

 क।र्यालियों  में  यह  देखने  के  लिए  गये  कि  वहा
 पर  इन  नियमो  का  प।लन  हो  रहा  है  या  नहीं

 ह

 शर  यदि  इस  कार्य  मे  उनको  किसी  प्रकार  की

 कठिनाइयां  हो  तो  वे  क्‍या  हैं  ।  ग्रधीनस्थ

 कार्यालयों  से  हिन्दी  वे  काम  के  लिए  हिन्दी
 अधिकारी  अनुवादक  जैसे  पदों  की  माग  शाने

 पर  मत्रातय  के  7  अधीनस्थ  कार्यालयों  को

 ये  पद  मजूर  कर  दिये  गये  है  ।

 यह  देखने  वे'  लिए  कि  वहा  पर  इन  नियमों
 का  पालन  हो  रहा  है  या  नही  इन  कार्यालयों
 से  प्रगति  रिपोट  मत्ालय  को  भेजने  को  वह
 दिया  गया  है  1  इसके  अलावा  राजभाषा

 विभाग  बे'  भ्रधियारी  मी  यदा-क्दा  इन  कार्या-

 लयो  का  दौरा  करते  रहते  है  a  दिल्‍ली  से

 बाहर  श्रन्य  कार्यावयों  का  इस  प्रयोजन  से

 दौरा  करने  के  लिए  इस  मत्रालय  के  कुछ
 अधिकारियों  को  भी  वहा  भेजने  का  निर्णय

 किया  गया  है  |

 Growth  of  Population

 4878  SHRI  SAMAR  GUHA  Will  the
 Minister  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased  to  state

 (a)  whether  Government  have
 made  any  scientific  study  of  program-

 mes  on  growth  of  population  in  our
 country,

 (b)  if  so,  facts  thereabout,  and

 (e)  of  not,  will  Government  set  up
 an  expert  committee  for  the  purpose?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV)  (a)  The  subject  of
 population  growth  has  been  under  con-
 tinuous  study  ever  since  the  initiation
 of  the  first  five  year  plan  at  the  gov
 ernmental  level  Non  official  podues
 such  as  the  Indian  Association  for  the
 Study  of  Population  and  the  Demo-
 graphic  Research  Centres  have  also
 been  conducting  studies  related  to
 population  growth  from  time  to  time.

 ‘Ihc  Sample  Registration  Scheme
 (SRS)  operated  by  the  Registrar-
 General  piovides  annual  estimates  of
 birth  and  death  rates  at  the  all-India
 level  as  well  as  at  the  State  level,
 separately  for  rural  and  urban  areas,
 and  these  provide  current  estimates  of
 the  natural  growth  rate  Estimates  of
 population  growth  aie  also  available
 from  the  decennial  censuses  conducted
 ty  the  Registrar  General

 The  Planing  Commission  has  set  up
 from  time  to  time  Expert  Committees
 on  P  pulation  Projections  for  working
 out  population  projections  The  pre~
 sent  committee  set  up  in  974  has  re-
 cently  brought  out  its  revised  projec
 tions  upto  3997

 (b)  The  population  of  India  increas-
 ed  by  248  per  cent  during  the  decade
 ending  1971  as  compared  to  an  increase

 of  2i6  per  cent  during  the  decade
 ending  96l  and  33  per  cent  during
 the  decade  ending  95]  The  latest
 available  estimates  available  from  s
 R  S  indicate  an  annual  growth  rate
 of  about  94  per  cent  for  1976,  compa-
 red  to  the  average  annual  growth  rate
 of  224  per  cent  during  the  decade
 96i-7l  The  latest  population  pro-
 yections  worked  out  by  the  Expert
 Committee  on  Poulation  Projections,



 79  Written  Answers  MARCH  30,  978  Written  Answers  80

 set  up  by  the  Planning  Commission,are  given  below:—-

 (Population  (’o0o)  as  on  Ist  March)

 Sex  1g7  7976  4984  3986  599I

 Persons  +  कार  609,094,  072  ०३  735,994  799.950
 (a)  Sexwise  break  up

 Males  283,503,  315427 347.6  32  379,833,  412,436
 Females  द  263,634,  294,667  924,382,  955,261  986,528
 (9)  Rural/Urban  break  up

 Urban  .  ०  108,880,  127,60),  14Byrn2  170,248  194.956

 Rural  438,257  $8i,489  523,902  564,846,  G0  g,572
 (०)  Does  not  arise

 Enquiry  re:  Distribution  of  Medical
 Supplies  to  Cyclone  Hit  Victims

 4879.  SHRI  SHARAD  YADAV:
 DR.  BALDEV  PARKASH:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 atate.

 (a)  whether  it  i5  a  fact  that
 Ghri  Subimal  Datt  left,  without  com-
 pleting  the  enquiry  re:  distribution  of
 medical  supplies  to  cyclone  hit  vic-
 tims  of  Andhra  Pradesh,  set  up  by  the
 {Indian  Red  Cross  Society,  and

 (b)  37  so,  what  is  the  reason  there-
 of?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)  There
 has  neither  been  any  enquiry  by  Shri
 Subimal  Datt  nor  was  he  entrusted
 with  any  enquiry  regarding  distribu-
 tion  of  medical  supplies  to  cyclone  vic.
 tims  in  Andhra  Pradesh.  Shri  Datt
 was  however  entrusted  an  December
 i977,  with  the  enquiry  regarding  Red
 Cross  relief  operations  during  ‘1971-72
 relating  to  Bangla  Desh  and  the  al-
 fleged  mirmanagement  in  the  admunis-
 tration  of  the  society  but  he  decided

 to  withdraw  from  this  enquiry  without
 completing  it

 (9)  Does  not  arise  in  regard  to
 Andhra  Pradesh

 Opening  of  SAX  and  Telecom  Train-
 ing  Centre  in  Orissa

 4880  ‘SHRI  GANANATH  PRA-
 DHAN.  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  from  June  79775  to
 February  1978  Government  have
 opened  a  number  of  PCO,’s/S.A  X  /
 Exchanges/Telecom  training  centres  in
 Orissa  Circle,

 (b)  how  many  of  them  will  cover
 tribal  and  industrial  areas;

 (c)  what  are  the  existing  number
 of  different  categories  of  offices  of  the
 circle  and  how  do  they  compare  with
 the  national  ratio  on  the  basis  of
 population  and  area;  and

 (d)  what  steps  are  being  taken  to
 bring  the  number  at  par  with  national
 ratio?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKHDEO

 SAI):  (a)  During  the  period  June,  75
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 ‘
 to  February,  78  following  officers  have
 been  opened  in  Orissa  Circle:— ‘

 (i)  Long-distance  PCOs  ;  96

 (n)  SAXs  77

 (au)  CB  Exchanges  t

 (iv)  Felecom  Traming  Cent ¢  Ni

 (b)  Out  of  the  above  mentioned  offi-
 ees,  the  following  were  opened  in  tr-
 bal  and  industrial  areas

 Trbal  Areas

 Long-distance  PCOs  4

 SAXs  3
 Indusinial  Areas
 PCOs  and  ५४१७  Na

 CB  Exchanges  |
 (ce)  and  (a)  There  are  371  Long

 Distance  PCOs  apart  from  about  460
 exchanges  The  average  population
 and  average  area  served  by  PCOs  in
 Orissa,  as  compared  to  the  all  India
 figures  as  on  L5-2  78,  are  as  follow

 Average  populition  Average  area  शा  ७
 served  by  a  PLO  Km  owerved  29

 PCO

 Orus2  rs!  42)
 All  Inca  73.408  11

 The  average  figures  for  Orissa  are  bet-
 ter  than  the  average  figures  for  the
 country

 द... थ  प्रदेश  में  राजघाट  स्थित
 इस्पात  सयत्र

 488i.  to  लक्ष्मीनारायण  पांडेय  :
 क्या  इस्पात  और  खान  मत्री  यट  बचाने  की
 कृपा  करेंगे  कि

 (क)  क्‍या  मध्य  प्रदेश  में  राजघाट  7
 लौह  '्रयस्क  के  निक्षेपा  पर  ग्राधारित  इस्पात
 सयत्र  की  रथापना  की  कोई  योजना  है  ,  शौर

 (0 १  यदि  हा,  तो  इस  मामले  से  भव
 तक  क्या  कार्यवाही  की  गई  है  ?
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 इस्पात  झौर  खान  मंत्रालय में  राज्य  मंत्री
 (जी  शरिया  मुष्डा)”  (क)  जी,  नही।

 (ख)  प्रश्न  नहीं  उठता

 होमियोपंधिक  झौर  झायुबे दिक  डाक्टरों  को
 प्रेक्टिसबन्दी  से  का  भुगतान  करना

 4882.  थी  महीलाल  :  क्या  स्वास्थ्य
 और  परियार  कल्याण  मत्री  होम्योपैथिक

 और  आयुर्वेदिक  डाक्टरो  को  प्रैक्टिसवन्दी
 भत्ते  के  भुगतान  करने  के  बारे  म॑  22  दिसम्बर,
 977  के  भ्रताराकित  प्रश्न  संध्या  4782
 के  उत्तर  के  सबंध  में  यह  बताने  की  कृपा  करेंगे
 कि

 क)  क्‍या  विचाराधीन  प्रस्ताव  पर
 इस  बीच  कोई  निगय  लिया  गया  है  ,  भौर

 (ख)  यदि  हा,  तो  तत्सबधी  ब्यौरा  क्‍या
 है  बौर  यदि  नही,  तो  इसमे  प्रसाधारण  विलम्ज
 के  क्या  कारण  है  ?

 स्वास्थ्य  और  परिवार  कल्पाण  मंत्रालय
 में  राज्य  मत्री  (श्री  जगवस्यी  प्रसाद  यादव)  :

 (क)  शौर  (ख)  केन्द्रीय  सरकार  के
 श्रयीन  कार्य  वर  रहे  भारतीय  जिक्त्सा
 पद्धतियों  के  चिक्रित्वका  को  प्रैक्टिस  न  करने
 का  भत्ता  दिये  जान  के  प्रस्ताव  पर  सरकार
 पढते  हीं  सत्रियता  से  विचार  वर  रही  है।
 वयापि,  श्रन्तिस  निर्णय  तभी  लिया  जा  सदेता

 है  जब  इस  प्रस्ताव  मे  निहित  वित्तीय  भ्रपेक्षाये
 नप  कर  ना  जायेगी  ।

 बम्बई  शौर  कराची  में  वाणिज्य  दुतावासों  का
 खोला  जाता

 4883  थो  यादवेख  बत  :  क्‍या  विदेश
 मंत्रों  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  भारत  सरकार  ने  वाविस्तान
 को  पारस्परिक  भ्राघार  पर  बम्बई  सौर  कराची
 में  वाणिज्य  दूतावास  खोलने  की  पेशकश  की
 थी;  झौर
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 (a)  यदि  हां,  तो  कब  शर  किस  प्रकार
 पेशकश  की  गई  थी  और  उसका  क्या  परिणाम
 निकला  है  ?

 विदेश  मंत्रालय  में  राज्य  मंत्री  (श्री
 एस०कुण्डू)  :  (क)प्रौर  (व)  राजनयिक  सम्बन्ध
 पूरन:  स्थापित  होने  के  बाद  भारत  सरकार  हे
 अपनी  यह  इच्छा  और  तत्परता  व्यक्त  की  है
 कि  वहू  पार&्परिकता  के  झ्राधार  पर  कराची
 मे  एक  प्रधान  कॉसलाजाू  खोलता  चाहती  है
 और  इसके  बदले  बह  पाकिस्तान  सरकार  को
 बम्बई  मे  इसी  प्रकार  की  सुविधा  देगी  ।
 पाकिन्तान  सरयार  के  लिए  सभी  तक  इस
 प्रस्ताव  को  सवो  कार  करना  सं  मंत्र  नही  टी  पाया
 है।

 बंगाल  पेपर्स  सिलम,  रानोगंज  हारा  भविष्य  निधि
 तथा  फर्मंचारी  राज्य  बीमा  योजनाज

 को  राशि  जमा  न  कराया
 जाना

 488  4.  श्री  हुकम  चन्द्र  कछवाय:  क्या
 संसदीय  कार्य  तथा  श्रम  सती  यह  बतानें  की

 कृपा  करेंगे  कि

 (कफ)  क्या  बंगाल  पेपर  निल,  रानीयज
 ने  गत  तीन  वर्षों  स ेभविष्य  निधि  तथा  करमेचारी
 राज्य  बीमा  योजना  की  राशि  जमा  नहीं
 कराई  है  ;

 (ख)  यदि  हां,  तो  इस  मित्र  थे  वर्ष-बार
 कितनी  राशि  जमा  फरानी  है  और  ?से  वसल
 करने  के  लिए  क्‍या  कार्यवाही  की  गई  है,
 ओर

 (ग)  क्‍या  मिल  के  कर्मेचारियों  को  गत
 दो  वर्षों  से कोई  बानस  अदा  नहीं  रिया  गया

 है  और  उन्हें  श्रमिक  कल्याण  कानूनों  के  अधीन
 मिलने  वाले  श्न्य  लाभों  से  भी  वंचित  रखा
 गया  हैं  ;  भर  यदि  हा,  तो  उन  कर्मचारत्यों
 को  श्रमिक  कल्याण  कानूनों  का  लाभ  दिलाने
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 के  लिए  सरकार  द्वारा  क्या  कार्यवाही  की  जा
 रही  है  ?

 अम  तथा  संसदोय  कार्य  संत्रालय  लें
 राज्य  मंत्री  (डा०  राम  कृपाल  सिह)  :

 (क)  और  (ख).  कम चारी  भविष्य  निधि
 शर  कर्मचारी  राज्य  बीमा  प्राधिकारियों
 दवारा  सूचित  की  गई  स्थिति  नीचे  दी  गई  है  :--

 कमेंचारी  भविष्य  निधि  भ्रधिनियम

 दस  मिल  ने  दिसम्बर,  .977  तक  भविष्य
 निधि  की  राशि  जमा  कर  दी  है  1  जनवरी
 और  फरवरी,  1978  के  महीनों  के  सम्बन्ध
 में  भविष्य  विवि  की  अनुमानित  काया

 राशि  4,98,262,  00  रुपये  है  |

 कर्मचारी  राज्य  बोमा  प्रधिनियम

 कर्मचारी  राज्य  बीमा  योजना  बनी  तक
 रानीगज  क्षेत्र  स  कार्यास्वित  नहीं  को  गई  है  ।
 इसविए,  यह  मित्र  कमेनारी  राज्य  बीमा
 अधिनियम,  1948  %  ्न्तगंत  नहीं  आती  ।

 (ग)  इस  मिल  के  कर्मचारियो  को  भविष्य
 निधि  जाभ  दिए  जा  रहे  है  ।  जहा  तक
 बोनस  को  ग्रदायगी  के  प्रश्न  जा  सम्नस्ध  है,
 प्रह  मामला  राज्य  के  क्षेत्राधिवार  मे  आता  है  q

 खनिजों  के  लिये  पर्वों  क्षेत्र  का  सर्वेक्षण

 4885.  श्री  ईश्वर  चौधरी  :  क्‍या
 इस्पात  और  खान  मंत्री  यह  बताने  की  कृपा
 करेगे  कि

 (कफ)  क्‍या  सरकार  न  देश  के  पूर्वी  भाग
 में  खनिजों  के  निक्षेपों  का  पता  लगान  के  लिए
 हाल  ही  मे  सर्वेक्षण  किया  है  और  यदि  हा,  तो
 तत्सम्बन्धी  ब्यौरा  क्या  है;  शौर

 (ख)  क्‍या  इन  निक्षेपों  के  विदोहन  के
 लिए  सरकार  ने  कोई  प्रयास  किये  है  श्ौर  यदि
 हां,  तो  इस  सम्बन्ध  मे  कितनी  प्रगति  हुई  है  ?
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 इस्पात  धौर  जाम  मंत्रालय  में  राज्य  मंत्रो
 दी  करिया  मुष्डा) :  (क)  भारतीय

 भू-वैज्ञानिक  सर्वेक्षण  दुबारा  देश  के  पूर्वी  भाग,
 जिनमें  प्ररणाचल  प्रदेश,  असम,  नागालैंड,
 अनिपुर,  मेद्यालय,  त्रिपुरा,  मिजोरम,  सिविकम
 आऔर  पश्चिमी  बगाल  राज्य  शामिल  है,  में  किए
 गए  सर्वेक्षण  के  सतत  कार्यक्रम  के  फलस्वरूप
 अभी  तक  जिन  प्रमुख  खनिज  भंडारों  से  पता
 लगाया  गया  है  उनमे  लौह-प्रयस्क,  सीमा-
 जस्ता-लांबा  अ्रयस्क,  चूना  पत्थर,  डोलोमाइट,
 खनिज  मिट्टी,  कोयला,  काइनाइट  श्रौर
 सिलिमेनाइट  शामिल  है

 (ख)  खनिजों  के  दोहन  का  काम
 अल्पकालीन  शौर  दीघेकालीन  जरूरतों  तथा
 संभावनाझों  को  ध्यान  में  रख  कर  भ्रनेक
 केन्द्रीय  भौर  राज्यीय  तथा  गैर  सरकारी
 एजेंसियों  द्वारा  किया  जाता  है  7  केन्द्र
 सरकार  के  खनिज  दोहन  के  कार्यक्रम  प  चर्षीय
 योजनाधों  के  समग्र  ढांचे  के  अन्तरगत  शुरू
 किए  जाते  हैं  ।

 Survey  for  finding  Minerals  in  M.P.

 4886.  SHRI  SUKHENDRA  SINGH:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  the  areas  in  Madhya  Pradesh  in
 respect  of  which  survey  was  conduct-
 ed  by  Government  to  find  out  mineral
 deposits  during  the  last  two  years:

 (b)  the  areas  being  surveyeg  at
 present;  and

 (c)  the  details  of  progress  in  respect
 of  areas  already  surveyed  for  the  pur-
 pose?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):

 (a)  During  the  last  two  years,
 Geological  Survey  of  India  carried
 out  surveys  for  minerals  in  parts  of
 Jhabua,  Sagar,  Chattarpur,  Bastar,
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 Durg,  Rajnandgaon,  Balaghat,  Sidhi
 and  Hoshangabad  districts  ang  various
 coal  field  areag  in  the  State.

 (b)  Geological]  Survey  of  India  is
 continuing  surveys  in  above  areas,
 In  addition  surveys  in  West  Nimar,
 East  Nimar,  Dewas,  Jabalpur  and
 Gwalior  districts  are  also  being
 carried  out.

 (९)  As  a  result  of  the  surveys,  the
 reserves  of  various  minerals  inferred
 by  G.S.I.  include  about  4.5  million
 tonnes  of  phosphorite  in  Jhabua  dis-
 trict;  .4  million  tonnes  of  phospho-
 rite  in  parts  of  Sagar  and  Chattarpur
 districts;  9  million  tonnes  of  bauxite
 in  Bastar  district;  5  million  tonnes  of
 bauxite  in  parts  of  Durg  and  Raj-
 nandgaon  districts;  200  million  tonnes
 of  iron  ore  in  part  of  Rowghat  de-
 posit  in  Bastar  district;  4.27  million
 tonnes  of  manganese  ore  in  parts  of
 Balaghat  district  and  about  987  mil-
 lion  tonnes  of  coal  in  different  coal
 fields  in  the  State.

 Recommendations  of  Doraiswamy
 Commission

 4887.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 be  pleased  to  state:

 (a)  whether  the  Federation  of
 Indian  Medical  Practitioners’  Associa-
 tion  of  Bombay  has  expressed  strong
 resentment  against  the  meager  rise  of
 42  paise  per  month  sanctioned  by  the
 ESI  Corporation  under  the  orders  of
 Union  Health  Ministry;

 (b)  what  were  the  recommendations
 of  Doraiswamy  Commission  (970U)
 and  how  many  of  them  have  been  ac-
 cepted  and  implemented  and_  since
 when;  and

 (c)  what  is  the  demand  for  rise  by
 the  ESIC  Doctors  and  on  what  basis
 was  the  rise  of  42  paise  granted  by
 Government?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LABOUR  AND
 PARLIAMENTARY  AFFAIRS  (DR.
 RAM  KRIPAL  SINHA):  (a)  Yea,  Sir.
 The  Federation  has  passed  a  Resolu-
 tion  expressing  resentment.

 (b)  The  Doraiswami  Committee
 had,  :nteralia,  recommended:

 ,  (i)  Increase  of  capitation  fee  to
 Insurance  Medical  Practitioners
 from  Rs.  7.50  to  Rs.  80/-  per  in-
 sured  person  per  annum,  subject
 to  certain  improvements  being
 made  in  the  panel  system;  and

 (ii)  The  Corporation  to  stream-
 line  the  procedure  for  dis-entitle-
 ment  and  re-entitiement  of  insured
 persons  for  medical  benefit  under
 the  Est  Scheme.

 Tre  Corporation  had  increased  the
 rate  of  capitation  fee  from  Rs.  7.50
 to  Rs.  20/-  per  insureg  person  per  an-
 num  with  effect  from  Ist  January,
 1971  and  from  Rs.  20/-  to  Rs.  25/=
 per  insured  person  per  annum  with
 effect  from  ist  October,  1971.

 The  Corporation  hag  also  taken
 steps  for  streamlining  the  procedure
 for  dis-entitlement  etc.

 (c)  The  Federation  has  demanded
 capitation  fee  of  Rs.  5.00  per  month
 per  family  woth  retrospective  effect
 from  April,  1974.  The  Corporation
 hes,  however,  decided  to  increase
 capitation  fee  from  Rs.  25/-  to
 Rs.  80/-  per  insured  person  per
 annum  with  cffect  from  ist  April,
 1978,  The  decision  is  based  on  the
 recommendation  made  by  a  Sub-
 Committe  of  the  Regional  Board  of
 ESI  for  Maharashtra.

 डुर्गापुर  इस्पात  कारखाने  को  पाइपलाइन
 में  गस  से  मृत्यु

 4888.  श्री  बयाराम  शाकवय  :  क्‍या
 इस्पात  और  खान  मंत्री  यह  बताने  की  छपा
 करेंदे  कि  :
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 (क)  दुर्गापुर  इस्पात  कारखाने  की
 पाहप  लाइन  में  मैस  से  तीन  व्यक्तियों  की  मृत्यु
 होने  के  कारणों  की  जांच  के  क्या  परिणाम  निकले
 है;  और

 (ख)  भविष्य  में  इस  प्रकार  की  दुर्घटनापों
 को  रोकने  के  लिए  क्‍या  कदम  उठाये  गये  हैं
 झोर  मृतकों  के  परिवारों  को  बया  सहायता  दी
 गई  है?

 इस्पात  झोर  खान  संत्राशय  में  राज्य  मंत्री
 (श्री  करिया  स॒ण्डा)  :  (क)  प्रश्न  का

 अभिपष्राय:  सम्भवतः  दुर्गापुर  इस्पात  कारखाने
 में  i4  फरवरी,  1978  को  हुईं  दुधेटना  से
 है  1  जाच  से  पता  चला  है  कि  बुर्धटना
 निम्नलिखित  कारणों  से  हुई  थी  :

 मस  वाशर  संख्या  7  और  8  की  (जल
 श्रापूत्तिलाइन  की  मरम्मत  की  जा  रही  थी  दमोर
 नाली  का  वाल्व  खोलकर  इस  लाइन  का  पानी

 निकाल  दिया  गया  था  ।  सप्रवाहक  जल  लाइन
 बा  जल  वाल्व,  जो  उपर्युक्त  लाइन  को  सेमिक्लीन
 गैस  के  मेन  से  जोड़ता  है,  लीक  कर  रहा  था
 और  सेमिक्लीन  गैस  क॑  मेन  से  गैस  लीक
 करके  नाली  के  खुले  वाल्व  में  होकर  पिट  मे
 चली  गई  ।  लाइन  को  चाल  करने  से  पहले
 जब  पहला  कामगार  वाशर  लाइन  के  डन
 वाल्व  को  बन्द  करने  डे  लिए  पिट  में  उतरा
 तो  वह  गैस  के  प्रभाव  से  मर  गया  दो  भ्रन्य
 कामगार,  जो  एक-एक  करके  उसे  बचाने
 के  लिए  पिट  में  उतरे  गैस  के  प्रभाव  मे  मर  गए  ।

 यह  भी  पता  लगा  है  कि  सम्बन्धित
 कर्मचारियों  ने  सुरक्षा  के  लिए  निर्धारित  किए
 गए  उपायों  का  पालन  नहीं  किया  था  t

 (ख)  :  सेल  के  झध्यक्ष  अनुवर्ती  कारवाई
 करने  के  लिए  जांच  समिति  की  रिपोर्ट  की
 समीक्षा  कर  रहे  हैं  ।  इस  कार्रवाई  में  ऐसी

 दुर्घटनाभों  की  पुनरावृत्ति  को  रोकने  के  लिए
 निवारक  कारंवाई  भी  शामिल  है  t
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 मृतकों  के  परिधारों  को  सहायता  देने  के
 लिए  निम्नलिखित  उपाय  किए  गए  हैं  किए
 जा  रहे  हैं  m—

 qa)  तीनों  कामगारों  की  विधवाओ  को
 प्र्येक  को  09l'-eTt  की
 अनुप्रहपूवंक  भ्रदायगी  की  गई  है  ।

 (2)  दो  कामगारों  नामत'  सर्वश्री  मण्डल
 शर  गुप्ता  को  कमंनगारी  मुआवजा
 अधिनियम  के  प्रल्तर्गत  मुश्रावजा
 देने  और  मृतक  अधिकारी  श्री  चक्रवर्ती
 को  हिन्दुस्तान  स्टील  लिमिटेड
 के  नियमों  के  अनुसार  मुन्नावजे  के
 बदले  मे  अनुग्रहपृ्वंक  राशि  देने  के  लिए
 आवश्यक  कार्रवाई  आरम्भ  कर  दी
 गई  है  हिन्दुस्तान  स्टील  लिमिटेड
 के  नियमों  के  अनुसार  मृतक  श्रधिकारी

 का  परिवार  24  महीनो  का  वेलन,
 जिसमे  महगाई  भत्ता  और  वैयक्तिक
 बेतन,  यदि  कोई  हो,  शामिल  है,  का
 हकदार  है  |

 (3)  तीनों  कर्मचारियों  कौ  विधवाओ्रों  को
 कारखाने  में  नौकरी  देने  को  पेशकश
 की  गई  है  सर्वश्री  मण्डल  तथा
 चक्रवर्ती  की  विधवाग्रों  ते  नोकरी  पाने
 की  पेशकश  स्वीकार  कर  ली  है  और
 इनमामलो  पर  कारंवाई  की  जा  रही
 है  ।  श्री  गुप्ता  की  विधवा  स्वयं  नौकरी
 करना  नहीं  चाहती  और  उन्होने
 कहा  है  कि  यह  नौकरी  उनके  छोटे
 बट  को  दे  दी जाए  जिसकी  ह 6  6
 बप  6  महीने  है  क्योकि  उनका  बडा
 बेटा  इस  समय  इजीनियरी  का  कोस
 कर  रहा  है  श्रौर  वह  अपनी  पढ़ाई
 छोडना  नही  चाहता  ।  यह  फैसला
 किया  गया  है  कि  क्योंकि  छोटे
 लड़के  को  नाबालिग  होने  के  कारण
 नौकरी  नहीं  दी  जा  सकती  है,  इसलिए
 फिलहाल  दोनों  लडको  को  श॑क्षणिक
 सहायता  दी  जाये  झौर  जैसे  ही  बढ़ा

 a
 Written  Answers  90

 लडका  अपनी  पढाई  पूरी  कर  ले
 अ्रथवा  जब  छोटा  लड़का  व्यम्क
 हो  जाए  तो  उनमे  से  एक  को  नौकरी
 देदी  जाए  |

 Important  aspects  of  Indo-Freach
 Collaboration  in  Salem  Steel  Piant

 4889.  SHRI  K  RAMAMURTHY: Will  the  Munister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  the  important  aspects  of  techni- cal  collaboration  recently  entered  intg by  the  Salem  Steel  Plant  with Peugeot  Loire  of  France;

 (b)  the  names  of  Indian  experts who  visited  a  number  of  stainless  steel plants  in  variots  countries  in  June-
 August,  1977,

 (९)  the  countries  visited  by  them; and

 (d)  the  names  of  stainless  steal
 manufacturers  who  had  responded  te
 the  global  tender  floated  by  Salem
 Steel  Plant?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):
 (a)  Salem  Steel  Limited  signed  an
 agreement  with  M/s.  Peugeot  Loire of  France  on  January,  26,  ‘1978.
 Unde:  the  agreement,  M/s.  Peugeot Loire  are  :equired  to  render  the  fol-
 lowing  services‘ —

 l  Supply  of  technical  informa-
 tion  and  know-how  in  the  form  of
 documents,  standards,  data  ete.;

 2  Advice  on  design  and  engineer-
 ing  including  clearance  of  layout,
 specifications  and  tender  evaluation;

 3.  A  xstance  in  setting  up  of
 customer  service,  product  applica~
 tion  and  development;
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 4.  Training  services  of  salem
 personnel  etc.

 5.  Deputation  of  experts  to  India.
 The  total  value  of  the  contract  will

 be  about  Rs  5.40  crores  and  pay-
 ments  will  be  made  m  instalments
 over  @  period  of  time.  The  prices
 quoted  are  firm  and  are  not  subject
 to  any  escalation.  All  taxes  will  be
 borne  by  M/s.  Peugeot  Loire.  The
 agreement  will  be  effective  for  a
 period  of  ten  years  from  the  date  of
 signing  the  agreement  or  five  years
 from  the  date  of  commissioning  of
 the  plant,  whichever  is  later.

 (b)  The  team  of  officers  from
 Salem  Steel  Limited  and  M.  N.  Dastur
 and  Co.  (P)  Ltd.  which  visited  the
 various  installations  of  the  know-how
 bidders  and  their  hcensees  comprised:

 S/Sbri  द  Subramaniam

 »  T.R  Ramaswamy;  |  Salem  Stcel  Ltd
 w  &  C  Reddy
 »  PS  Ramaatnan  J
 »  N  V.Ramam,  &

 Dasturca
 »  R  Kamak

 (९)  Italy.  Spain,  France,  U.S.A,
 Japan  and  South  Kotea.

 (d)  .  USS  Engineeis  ang  Consul-
 tants  Inc.  of  USA  along  with
 TERNINOSS  Acciai  Inossidabil,  S.p.
 A  9  (TERNINOSS)  of  Italy;

 2  Peugeot  Aciers  and  Creusot  Loire
 of  France,  subsequently  merged  into
 Peugeot  Loire;

 3  Armco  Steel  Corporation  of  USA;
 4  Crucible  Stamless  Steel]  Division

 of  Crucible  Inc,  of  USA.

 5.  Allegheny  Ludlum  Steel  Cor-
 poration  of  USA;

 6.  Nisshin  Steel  Co  Limited  and
 Nippon  Stee]  Corporation  of  Japan.
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 Malaria  Cases

 4890.  SHRI  M,  RAMGOPAL
 REDDY:

 SHRI  MADHAVRAO
 SCINDIA;

 Will  the  Manister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Malaria  cases  in  the  capital  were
 more  in  977  a8  compared  to  ‘1976;

 (b)  if  80,  the  total  number  of  cases
 in  976  and  ‘1977;  and

 (c)  the  reasons  for  increase  and
 remedial  measures  taken?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)
 Yes.

 (b)  The  total  number  of  malaria
 positive  cases  recorded  in  Delhi  dur-
 ing  the  years  976  and  977  are
 49,330  and  1,78,196-  respectively.

 (c)  The  main  reasons  for  the  in-
 crease  in  the  number  of  malaria
 positive  cases  in  Delhi  during  4977
 were  abnormal  floods  and  a  mild
 summer.

 The  folloving  remedial  measures
 have  been  taken  for  the  contamment
 ef  malaria  cases:

 l.  The  following  agencies,  which
 are  ;esponsible  for  carrying  out
 anti-malarryg  measures  have  been
 requested  to  gear  up  the  pro-
 gramme:—  \

 G)  Delhi  Municipal  Corpora-
 tion.

 Qi)  New  —_—  Delhi  Municipal
 Committee.

 (in)  Zoological  Park.
 (av)  All  India  Radio.
 (v)  President’s  Estate.
 (vi)  Indian  Institute  of  Tech-

 nology.
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 (vu)  Northern  Railway.
 (vm)  Defence  Authorities

 To  bring  about  an  effective  co-
 erdynation  of  these  various  agencies,

 ea  special  Covordinating  Officer  has
 been  appointed  under  the  Govern-
 ment  of  India

 2  Government  of  India  have  pro-
 videq  adequate  matenal  and  equip
 maent  and  given  financig]  assistance
 for  meeting  the  operational  cost  to
 the  concerned  agencies  The  total
 assistance  during  1977-78  was  of  the
 order  of  about  Rs  32  lakhs  and  an
 amount  of  Rs  3845  lakhs  has  been
 ear-marked  for  this  purpose  durmg
 1978-79

 3  The  Municipal  Corporation  of
 Delhi  have  extended  the  anti-la:val
 operations  [rom  90  Sq  mules  to  280
 Sq  mules  In  addition  to  anti-lar-
 val  work,  spraying  with  BHC  will  be
 taken  up  in  rural  areas  and  riverine
 belt  from  ist  June  978

 4  50  Malatia  Clinics  are  function-
 ing  in  Delhi  and  50  more  arc  being
 opened  Over  500  Fever  Trcatment
 Depots  are  also  being  set  up

 5  40  teams  for  checking  mosquito
 breeding  in  domestic  situations  have
 been  put  on  the  field

 6  The  Dhurector  NMEP  and  the
 Comnussioner  Delh:  Municipal  Cor-

 poration  ate  holding  periodical  meet-
 ings  to  review  the  situation  and  co-
 ordinate  activities  of  various  organi
 sations

 Accidents  in  Industrial  Units  during
 current  year

 4697  SHRI  D  8  CHANDRE
 GOWDA  Will  the  Munster  of
 PARLIAMENTARY  AFFAIRS  AND
 LABOUR  be  pleased  to  state

 (a)  the  number  of  labourers  in-
 jured/killed  in  various  industrial  units
 in  the  private  and  public  sectors  s0
 fer  during  the  current  year,  and
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 (b)  what  remedial  steps  are  being
 taken  by  Government  to  prevent  the
 recurrence  of  guch  incidents?

 THE  MINISTER  OF *PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA)  (a)
 and  (b)  The  Factories  Act,  4948
 (which  छ  implemented  by  the  State
 Governments  and  Union  Territory
 Admunistrations)  has  been  amended
 recently  to  strengthen  safety  provi-
 sions  therein  Figures  relating  to  the
 number  of  labourers  injured  and
 kulleg  in  accidents  in  various  indus-
 trial  units  are  collected  quarterly  for
 each  calendar  year  The  figures  for
 the  first  quarter  of  the  current  year
 are  not  yet  available  as  they  will  be
 compiled  only  after  March,  978

 Condition  of  Indians  in  U  K.

 4892  SHRI  MANORANJAN
 BHAKTA

 SHRI  YASHWANT
 BOROLE

 Wil  the  Minster  of  EXTERNAL
 AFFAIRS  be  pleased  to  state

 (a)  whether  Governments  atten-
 tion  has  been  drawn  to  the  news  item
 an  the  Indian  Express  dated  the  6th
 Mich  978  under  the  caption  UK
 Indians  victim  of  terror  tactics  ,

 (9)  if  so  the  full  facts  in  the  mat-
 ter  and  reaction  of  Government
 thereto

 (c)  whether  reports  often  appear
 an  the  press  about  the  ill-treatment
 of  Indian  visitors  to  England  and
 harassment  meted  out  to  them,  and

 (a)  ४  so  what  effective  steps  are
 being  taken  by  Government  to  safe-
 guard  the  interests  of  Indians  in
 England  or  the  tourists  visiting  that
 country?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HBXTERNAL
 AFFAIRS  (SHRI  S  KUNDU)  (a)
 Yes,  Sir
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 (b)  In  recent  months,  British  poli-
 tical  leaders  have  meade  statements
 about  immigration  and  race  relations.
 Both  the  ruling.  Labour  Government
 and  the  Conservative  Party  favour
 dermonious  racial  relations  based  on
 non-discrimination.  The  Government
 welcomes  this.

 (०)  and  (d).  While  there  may  be
 a  tew  instances  of  victimisation,  they
 are  not  frequent  or  numerous.  When-
 ever  a  report  is  received  about
 damage  tp  the  interests  of  Indians  3n
 England,  whether  they  are  tourists

 -or  residents,  Government  take  up  the
 «case  with  the  British  authorities  and
 have  received  satisfactory  cooperation
 from  them.

 बरभंगा  में  स्वचालित  टेलोफोमन  एक्सचेंज  को
 स्थापना

 4893.  शमी  सुरेख जा सुमन at  सुभन  :  क्‍या
 संचार  मंत्री  यह  बताने  की  कपा  करेगे  कि

 (क)  क्‍या  सरकार  का  विचार  बिहार
 राज्य  के  दरभंगा  नगर  मे,  जो  कमिश्नरी  का

 मुख्यालय  है  एक  स्वचालित  टेलीफोन  एक्सचेंज
 स्थापित  करने  का  है  ;  भौर

 (ख)  यदि  हां,  तो  कब  तक,  श्रौर
 यदि  नही,  तो  इसके  क्‍या  कारण  है  ?

 संचार  मंत्रालय  में  राज्य  मंत्रों  (६.६
 नरहरि  प्रसाद  सुखदेव साथ)  :  (क)  झौर  (ख).
 दरभगा  मे  600  लाइनों  का  एक  झाटोमेटिक
 टेलीफोन  एक्सचेंज  पहले  से  ही  काम  कर  रहा
 है!

 Time  bound  Programme  to  provide
 Pest  Offices  in  ght  Big  Villages

 4804.  SHRI  RAJSHEKHAR  KO-
 LUR:  Will  the  Minister  of  COMMU-
 NICATIONS  be  pleased  to  state-

 (a)  whether  Government  have  any
 time  bound  programme  to  provide
 Post  Offices  at  least  jn  all  big  villages
 -of  Karnataka;  and

 MARCH  978
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 (b)  if  so,  the  number  of  Post  Offices
 to  be  opened  during  the  current  year
 and  details  thereof?

 THE  MINISTER  OF  STATE  I
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  and  (b).  The
 Post  Offices  are  opened  in  villages
 which  fulfil  the  norms  prescribed.
 Out  of  26,826  villages  n  Karnataka,
 74  have  sq  far  been  provided  with
 Post  Offices.  It  was  decided  to  open
 13  Post  Offices  in  the  rural  areas  of
 Karnataka  during  the  current  finan-
 cia]  year  and  l06  were  opened  upte
 28-2-78.

 रखोनानाथ  टंगोर  झस्पताल

 4895.  ी  भ्रधन  सिह  ठाकुर:  क्‍या
 स्वास्थ्य  और  परिवार  कल्याण  मत्री  यह
 बताने  की  कया  करेंगे  कि  :

 (क)  क्या  केन्द्रीय  सरकार  का  विचार
 रवोन्दर  नाथ  टैगोर  भ्रस्पताल  की  (कोण्डा,
 गाव,  परवानजोर,  बस्तर,  मध्य  प्रदेश  में)
 राज्य  सरकार  को  सौपने  का  है  ,  जौर

 (ख)  यदि  हा,  तो  इसके  क्‍या  कारण  हैं  ?

 सस्‍्वास्व्य  श्रोर  परिवार  कल्याण  मंत्रालब
 में  राज्य  मंत्री  (भी  जगरस्थो  प्रसाद  यादण)  :

 (क)  और  (ख).  स्वास्थ्य  और  परिवार
 कल्याण  मतालय  के  पशासनिक  नियंत्रण  भे
 मध्य  प्रदेश  राज्य  में  रवीन्द्रनाथ  टैगोर  भस्पतान
 नामक  कोई  अस्पताल  नही  है  ।  अतः  इसको
 राज्य  सरकार  को  हस्तान्तरित  करने  का  प्रश्न
 नही  उठता  ।

 Abuse  of  Power  in  grant  of  exemption
 ang  not  recevering  P.F.  arrears

 4896.  SHRIMATT  AHILYA  ड्,
 RANGNEKAR:  Will  the  Minister  of
 PARLIAMENTARY  AFFAIRS  AND
 LABOUR  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
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 No,  542  on  the  28rd  June,  977  and
 state:

 (a)  whether  the  information  already
 eollected  by  the  Ministry  of  Labour
 jn  this  regard  discloses  the  abuse  of
 power  by  the  presént  Cenfral  Provi-
 dent  Fund  Commissioner  in  regard  to
 grant  of  exemption  and  not  taking
 action  to  recover  the  arrears  of  provi-
 dent  fund;  and

 (b)  if  so,  Government’s  reaction
 thereto?  se

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LABOUR  AND
 PARLIAMENTARY  AFFAIRS  (DR.
 RAM  KIRPAL  SINHA):  (a)  and
 (b).  The  available  information  is
 being  studied.

 Withdrawal  of  Prosecution  Cases
 against  Defaulters  of  P.F.  dues

 4897.  SHRI  KALYAN  JAIN:  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased

 0  sfate:

 (a)  whether  there  are  numerous
 cases  where  prosecutions  launched
 against  defaulters  of  provident  fund
 dues  were  withdrawn  from  the  Courts
 by  the  Commissioners  of  the  Emplo.
 yees’  Provident  Fund  Organisation;

 (b)  if  so,  the  number  of  such  cases
 alongwith  the  names  of  establishments
 in  each  region  against  whom  the
 prosecution  after  being  launched  was
 withdrawn;

 (c)  whether  the  default  in  all  these
 cases  was  the  first  default  or  a  sub-
 sequent  default  and  what  was  the
 amount  of  default  on  each  occasion
 at  the  time  of  launching  of  prosecu-
 tion;  and

 (d)  what  are  the  grounds  in  each
 case  for  the  withdrawal  of  prosecu-
 tion?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LABOUR  AND
 PARLIAMENTARY  AFFAIRS  (DR.
 RAM  KIRPAL  SINHA):  The  Em-

 35  LS—4
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 ployees’  Provident  Fung  Authorities
 have  intimateq  follows:—

 (a)  Since  inception  and  upto  30th
 September,  977  out  of  79,455  prose-
 cution  cases  launched  against  de-
 faulters  of  Provident  Fung  9,986
 cases  were  withdrawn.  These  figures
 include  the  cases  of  prosecutions
 sanctioned  by  the  various  State  Gov-
 ernments,  as  appropriate  authorities,
 prior  to  lst  November,  973  and  the
 cases  withdrawn  at  their  instance.

 (b)  to  (d).  According  to  entry  59
 of  Appendix  II  to  paragraph  47  of  the
 Employees’  Provident  Funds  Manual
 of  Accounting  Procedure,  Vol.  I,  Pro-
 secution  Registers  are  required  to  be
 preserved  for  one  year  only  after  the
 last  prosecution  is  decided.  Conse-
 quently  the  required  information  is
 not  available  in  respect  of  a  number
 of  cases.

 Violation  of  Mines  Safety  Rules  by
 Indian  Explosive  Ltd.

 4898.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  PARLIAMEN-
 SZARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  whether  it  has  been  alleged  that
 the  multinational  British  Company,
 M/s,  Indian  Explosive  Ltd,,  a  major
 manufacturer  of  all  explosives  for
 coal  mifaes  in  India  had  been  systema-
 tically  violating  Mines  Safety  Rules;

 (b)  whether  he  has  received  speci-
 fic  allegations  in  this  regard;

 (c)  if  so,  the  details  thereof;  and

 (d)  what  action,  if  any,  is  being
 taken  on  these  allegations?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
 to  (ce).  No  allegations  regarding  vio-
 lation  of  Mines  Safety  Rules  by
 Messrs  Indian  Explosives  Ltd,  have
 been  received.

 (d)  Does  not  arise.



 हु

 99  Written  Answers

 Creation  of  post  of  Coordination
 Officer  in  ICCR

 4899.  SHRI  SHANKAR  DEV:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  when  was  the  post  of  Coordina-
 tion  Officer  created  in  the  Indian
 Council  for  Cultural  Relations;  and

 (b)  what  are  the  prescribed  essen-
 tial  qualifications  for  the  post?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  S.  KUNDU):  (a)
 One  of  the  existing  posts  was  up-

 graded  to  that  of  a  Coordinating  Offi-
 cer.  with  effect  from  8th  November,
 1975  in  keeping  with  the  increased
 responsibilities  of  the  incumbent  as  a
 result  of  the  growing  and  varied  acti,
 vities  of  I.C.C.R.

 (b)  It  was  considered  essential  that
 the  post  should  be  occupied  by  a
 person  with  experience  and  know-
 ledge  of  the  organisation,  The  present
 incumbent  of  the  post  was  appointed
 in  accordance  with  the  rules  and  re-
 gulations  of  I.C.C.R.
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 Employment  to  B.Ed.

 4900,  SHRI  RAM  KANWAR  BER-
 WA:  Will  the  Minister  of  PARLIA-
 MENTARY.AFFAIRS  AND  LABOUR
 be  pleased  to  state?

 (a)  the  ‘aumber  of  B.Ed,  qualified
 candidates  who  got  themselves  regis-
 tered  in  various  employment  exchange
 of  Delhi  for  the  posts  ef  teachers  in
 Secondary  Schools  during  the  last  3
 years,  year-wise,  and  the  number  of
 Scheduled  Castes  and  Scheduled
 Tribes  candidates  among  them;

 (b)  the  number  of  high  caste  can-
 didates  and  also  of  Scheduled  Castes
 ang  Scheduled  Tribes  candidates,  se-
 parately  who  got  employment  during
 the  same  period;  and

 (c)  the  special  effortg  being  made
 to  give  employment  to  the  remaining
 Scheduled  Castes  and  Scheduled
 Tribes  candidates?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA);  (a)
 The  number  of  B.Ed,  (including  M.Ed.
 candidates  who  got  themselves  regis-
 tered  with  the  Employment  Exchan-
 ges  in  Delhi,  for  the  posts  of  teachers
 in  Secondary  Schools  quring  the  last
 three  years  (1975-77)  is  as  under:—

 Total  Scheduled  Scheduled Year
 Castes  Tribes

 (mcluded  (included
 in  total)  in  total)  »

 झन rr
 ३3975  6027  3०8  2

 I976  '  a  4563  I74  II

 7077  2754  32  2
 कण.

 (b)  The  number  of  candidates  who  got  employment  as  teachers  through
 Employment  Exchanges  in  Delhi  during  the  last  three  years  (1975-76)  is
 as  under:—

 Year  Total  Scheduled  Scheduled.
 Py  Castes  Tribes

 (included  (included

 _  9070)  =  ay
 total)  in

 ‘a
 975  209  2  Nil

 3976  न  हट  .  167  20  Nil

 3877  765  8  Nil
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 (०)  .  Apart  from  reserved  vacan-
 cies,  scheduled  castes  and  scheduled
 tribes  candidates  are  also  sponsored
 against  the  unreserved  vacancies  no-
 tified  to  the  Employment  Exchanges.

 2.  Arrangements  have  been  made
 to  guide  the  scheduled  castes  and
 scheduled  tribes  m  the  interview
 technique  and  thus  improve  their
 ch  of  selection/employment

 Postal  Store;  Depots  at  Ambala

 4901.  SHRI  SURAJ  BHAN:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  two  Postal  Stores  De-
 pots  are  functionng  im  the  same
 building  at  Ambala  in  the  North  Wes-
 tern  Circle  for  over  two  years,  if  80,
 the  date  from  which  they  are  so
 functioning  and  why  it  was  necessary
 to  bifurcate  the  Postal  Stores  Depot
 at  Ambala;

 (b)  whether  the  desired  objective
 is  being  achieved  in  the  present  situa-
 tion  when  the  procurement  and  supply
 of  stores  is  being  managed  from  the
 same  location;

 (c)  why  was  it  considered  necessary
 to  incur  expenditure  entailed  in  bi-
 furcation  when  arrangements  could
 not  be  made  till  date  to  locate  the
 Stores  Depot  in  the  area  to  which  it
 is  to  cater  in  view  of  the  poor  finan-
 ces  of  the  Postal  Branch  of  the  De-
 partment;  and

 (d)  what  steps  are  now  proposed
 to  be  taken  to  remedy  the  situation?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  to  (d)  As  the
 bifurcation  of  the  Postal  Store  Depot
 at  Ambala  became  necessary  as  per
 standards  laid  down,  one  more  Postal
 Store  Depot  was  sanctioned  to  be  lo-
 cated  at  Ludhiana.  Two  store  De-
 pots  are  functioning  at  Ambala  in  the
 combined  building  since  29th  June,
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 1974,  The  Postal  Store  Depot  sanc-
 tioned  for  Ludhiana  will  be  shifted
 when  the  requireq  accommodation  be-
 comes  available.  Efforts  are  continu-
 ing  to  get  the  needed  accommodation,

 With  the  two  Stores  Depots,  better
 supervision  and  control  are  being  ex-
 ercised  in  the  procurerent  and  supply
 of  stores,

 Setting  up  Overseas
 Corporation

 4902.  SHRI  P.  K.  KODIYAN:  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state:

 Empleyment

 (a)  whether  the  Union  Government
 has  a  proposal  under  consideration  to
 set  up  an  Overseas  Employment  Cor-
 poratien  at  the  Centre  on  the  Kerala
 mode];

 (b)  if  8०,  the  details  thereof;

 (c)  whether  any  other  State  Gov-
 ernment  has  proposed  to  set  up  such  a
 Corporation  to  help  those  seeking  jobs
 im  Arab  and  Middle  East  countries;
 and  )

 (a)  if  so,  the  details  thereof?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
 No  such  proposal  is  under  considera-
 tion  at  present,

 (b)  Does  not  arise.

 (०)  and  (da).  At  the  request  of  the
 Government  of  Orissa,  Industrial  Pro-
 motion  Investment  Corporation  of
 Orissa  Limited  has  been  granted  re-
 gistration  as  a  recruiting  agency  for
 handling  recruitment  of  Indian  skilled,
 semi-skilled  and  unskilleq  workers.
 The  Government  of  Bihar  have  ex-
 pressed  their  desire  to  get  two  of  their
 existing  Corporations  viz.  Bihar  Cons-
 truction  Corporation  and  Bihar  Hous-
 ing  Board  to  be  registereq  as  recruit-
 ing  agents  far  deployment  of  workers
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 in  Middle  East  countries.  The  Gov-
 ernment  of  Gujarat  have  under  con-
 sideration  a  proposal  to  set  up  an
 Overseas  Employment  Board  on  the
 lines  of  the  Kerala  Organisation,

 Strike  in  Bharat  Gold  Mine  Project

 4903.  DR.  BIJOY  MONDAL:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  the  workers  of  Bharat
 Gol@  Mines  Project  Ltd.,  Ramagiri,
 Anantapur  are  on  indefinite  hunger
 Strike  since  5th  March,  1978;

 (b)  whether  this  has  been  repre-
 sented  to  the  Ministry;  and

 (९)  if  so,  what  action  hag  been  taken
 or  proposed  to  be  taken  to  call  off  the
 strike  and  meet  the  justified  demands?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a)
 No,  Sir.  The  temporary  and  casual
 labourers  of  Ramagiri  Project  of  Bha-
 rat  Gold  Mines  Limited  went  on
 strike  on  22nd  February,  1978,  which
 was  called  off  from  l5th  March,  1978.

 (b)  Yes,  Sir.

 (c)  The  workmen  called  off  the
 strike  unconditionally  from  5th
 March,  978  All  reasonable  demands
 of  the  temporary  and  casual  labourers
 are  heing  looked  into  by  Bharat  Gold
 Mines  Limited.

 उत्तर  प्रदेश  के  जिला  मुख्यालय  के  डाकघरों  में
 सार्थेजनिक  ट ेलीफोन  लगासा

 4904.  श्री  गंगा  भक्‍त  सिह  :  क्‍या

 संचार  मंत्री  यह  बताने  की  कपा  करेगे  कि  :

 (क)  क्‍या  उत्तर  प्रदेश  के  उन  डाकधरो

 में,  जो  जिला  मुख्यालयों  में  है,  श्रथवा  न्य

 महत्वपूर्ण  शहरों  भें  सरवेजनिक  टेलीफोन
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 लगाने  के  लिये  कोई  प्रस्ताव  सरकार  के

 विचाराधीन  है  ;  श्रौर

 (ख)  यदि  हां,  तो  उत्तर  प्रदेश  के  किन-

 कित  जिनों  में  यहू  कार्य  क्रम  लागू  किये  जाने  का

 प्रस्ताव  है  ;  शौर

 (ग)  क्‍या  सरकार  को  इस  बारे  मे

 लोगों  से  कोई  मांग  भी  प्राप्त  हुई  है  ?

 संचार  मंत्रालय  में  राज्य  मंत्रों  (रो

 मरहरि  प्रसाद  सुखदेव  साय) :  (क)  से  (ग).
 वांछित  सूचना  एकत्र  की  जा  रही  है  और  इसे

 सभा  पटल  पर  रख  दिया  जायेगा  1

 Import  of  Crossbar
 Equipments

 Telephone

 4905.  PROF,  P.  G.  MAVALANKAR:
 Will  the  Munister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  Government  have  im-
 ported  Cross  Bar  equipments  for  tele-
 phones  in  the  country  during  the  years
 1975,  976  and  ‘1977,

 (b)  if  so,  the  full  facts  thereof,  in-
 cluding  countries/firms  from  where
 the  said  equipments  were  brought
 and  at  what  total  cost;

 (९)  the  places  ia  India  where  the
 said  equipment  js  installed;

 (d)  whether  it  is  found  satisfactory
 or  defective;  and

 (e)  if  so,  broad  details  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA~
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  Yes,  Sir.
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 (b)  The  details  are  as  follows:—

 Written  Answers  06

 Year  Name  of  the  firm  Country  Cost

 5974°75  M/s  LM  10,000  Sweden  SW,  Kr  13,021,873,

 1976-77  M/s  NEC  30,000  Japan  Yen  1,821,789,719

 1970-77,  6  Itoh  Japan  Yen  2,88  93730720
 (M/s  Elntach)  50  000

 (०

 Name  of  the  place  Name  of  firms  No  of  hines  Date  of  cut  over

 New  Dalm  Ms  LME  i0,000  Idgah  28-8-76
 Ms  NEC  0  0900  Hauz  Khas  25-2-978

 10,000,  Shakti  Nagar  Under  Installation
 20.000  Jas  Hazari  Do.

 Bombay  ¢  20000  Malabar  Hilts  Do,
 J  &  वा

 Ahm-dabacd  10,000  Railwaypura  Do,
 iil

 Calcutta  20  090  Ter  tta  Bavar  Do
 We  Hi

 (0)  The  exchanges  supphed  by  (b)  7  ‘$0,  what  were  the  points  rais-
 M/s  LME  and  one  Exchange  at  Hauz
 Khas  supphed  by  M/s  NEC  have  been
 commissioned  so  far  These  exchan-
 8९8  are  working  satisfactorily

 (e)  Does  not  arise

 Representative  of  Technical  Staff  of
 HSCL  Associatio,  Bokaro  Steel  City

 4906  SHRI  A  K  ROY  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state

 (a)  whether  the  representation  of
 Hindustan  Steel  Construction  Ltd.,
 Technical  Staff  Association,  Bokaro
 Stee]  City  dated  20-2-78  has  been  re-
 ceived;  and

 ed  there  and  what  step  Government
 proposes  to  take  to  meet  them?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA).
 (a)  Yes,  Sir

 (b)  The  representation  has  referred
 to  a  letter  dated  4th  January,  978
 sent  by  the  Minister  of  Steel  and
 Mines  to  the  Hon'ble  Member  and  has
 pointed  out  what  in  the  opmuion  of
 the  Association  78  the  correct  position
 mm  respect  of  some  of  its  demands
 which  are  listed  jn  the  statement
 laid  on  the  Table  of  the  House.  [Plac-
 ed  w  Library.  See  Na  LT-975/78].
 The  points  made  in  the  representa-
 tion  are  being  examined
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 Memorandum  issneqg  by  National
 Council  of  Safety  in  Mines  ip  respect

 of  N.C.S.M.

 4907.  SHR3  DHARMAVIR-  VAS-
 ISHT;  Will  the  Minister  of  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  g  memorandum  issued  by  the
 National  Council  of  Safety  in  Mines
 Dhanbad  in  respect  of  worsening  situ-
 ation  in  the  N.C.S.M.;  and

 (b)  if  so,  the  action  taken  thereon?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHR]  RAVINDRA  VARMA):  (a)
 and  (b).  Presumably,  the  reference  is
 to  a  pamphlet  entitled  “SOS”  issued
 by  the  NCSM  Employees’  Association,
 Dhanbad,  a  copy  of  which  was  re-
 ceived  by  Government,

 The  matter  has  been  taken  up  with
 the  National  Council  for  Safety  in
 Mines  which  is  an  autonomous  body
 registered  under  the  Societies  Regis-
 tration  Act.

 Discussions  with  Pakistan  re,  Reduc-
 tion  of  Forces

 4908.  SHRI  MADHAVRAO  SCIN-
 DIA;  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  he  had  discussions  dur-
 ing  his  recent  visit  to  Pakistan  re-
 garding  mutual  and  balanced  reduc-
 tion  in  military  forces  of  Pakistan
 and  India  in  Jammu  and  Kashmir;  and

 (b)  if  so,  the  views  expressed  by
 him  in  this  ragard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  S.  KUNDU):  (a)
 No,  Sir.

 (b)  and  (c).  Do  not  arise.
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 Integration  of  Health  and  Nutrition
 Services

 4909.  SHRI  MADHAVRAO  =  SCIN-
 DIA:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state:

 (a)  whether  it  ig  8  fact  that  Inter-
 national  Conference  on  Community
 Action-Family  Nutrition  Programme
 held  during  October  977  at  Hydera-
 bad,  have  suggeSteg  for  integration  of
 health  and  nutrition  services;

 (b)  if  so,  whether  Government  have
 taken  some  steps  in  consultation  with
 the  State  Governments  in  this  regard;
 and

 (c)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)  Yes.

 (b)  and  (c).  The  nutritional  activi-
 ties  within  the  Health  Sector  are  al-
 ready  integrated  with  the  Maternity
 and  Child  Health  (MCH)  Services  at
 the  State  level.  The  health  com-
 ponents  of  the  nutrition  programmes
 under  other  departments  are  already
 being  looked  after  by  the  State  Health
 Department.  State  level  Coordination
 Committees  have  been  established  in
 most  of  the  States  for  coordination  of
 various  sectors.  The  main  nutrition
 prograrr.mes  implemented  in  this  coun.
 try  by  different  Departments  of  the
 Government  of  India  are  as  follows
 and  there  work  is  co-ordinated  by  the
 Department  of  Social  Welfare.

 l.  Apphed  Nutrition  Programme
 implemented  by  Department  of  Rurai:
 Development.

 2.  Special  Nutrition  Programme  im-
 plemented  by  the  Department  of  So-
 cial  Welafere.

 3.  Mid-Day  Meals  Scheme  for  pri-
 mary  School  children  implemented  by
 the  Department  of  Education.
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 4.  Integrated  Child  Development
 Gervices  implemented  by  the  Depart-
 thent  Of  Social  Welfare

 5.  To  combat  specific  deficiency  dis-
 eases,  there  are  two  natlonal  schemes
 implemented  by  the  Department  of
 Family  Welfare  in  the  Ministry  of
 Health  Family  Wellare  They  are  Vita-
 min  A  deficiency  Pro-phylaxis  Scheme
 and  Scheme  tor  Prevention  of  nutri-
 tional  anaemia.

 Further  steps  for  more  Integration
 of  Health  and  Nutrition  Services  will
 be  taken  on  receipt  ot  details  of  re-
 commendations  and  proceeding  of  the
 Conierence  on  ‘Community  Action—
 Family  Nutrition  Pp  gramme’

 Kashmir

 4910.  SIIRE  MADHAVRAO  SCIN-
 DIA,  Wil  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  after  his  recent  visit  to
 Pakistan  there  has  been  a’n  agreement
 for  ‘soft  frontier’  on  actual  control  of
 Jammu  and  Kashmir  by  India  and
 Pakistan;

 (b)  if  so,  whether  any  steps  have
 been  taken  by  the  two  Governments
 in  this  regard;  and

 (c)  if  ४०,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  S  KUNDU)  (a)
 No,  Sir.

 District

 Koraput  न
 Kalahand

 Phulbani  ५
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 (b)  and  (०),  Do  not  arise.

 Connecting  Bhubaneswar  with  Districts
 of  Koraput,  Kalahandi  and  Phulbani

 4911.  SHRI  GIRIDHAN  GOMANGO:
 Will  the  Minster  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  the  programmes  and  proposals
 under  consideration  of  Orissg  Circle
 of  Directorate  of  Telephones  to  con-
 nect  direct  telephone  facilities  bet-
 ween  the  State  Capital  Bhubaneswar
 and  the  District  headquarters  of  Kora-
 put,  Kalahandi  and  Phulbam:  Districts
 of  South  Orissa;

 (b)  money  spent  in  the  year  ‘1977-
 78  and  number  of  tclephone  lines  con-
 nected  to  Block  headquarters  in  these
 Districts,  ang

 (c)  proposals  for  the  year  1978-79
 by  this  circle  to  provide  the  tele-
 phones  to  Block  headquarters  and
 Sub-post  offices  of  these  Districts?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  The  District
 Headquarters  at  Koraput,  Kalahandi
 and  Phulbani  are  already  connected  to
 the  State  Capital  at  Bhubaneswar  by
 direct  telephone  links.

 {by  The  money  spent  in  1977-78
 and  service  provided  to  Block  Head-
 quarters  in  these  Districts  is  as  fol-
 lows

 No  of  |  Money  Facility  provided Rock  spent
 Head-  FR  *
 quarirns

 I  20,000  PCO

 4  30,0n0  PCO
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 (९)  Subject  to  availability  of  stores,
 9  Block  headquarters  in  Koraput  Dis-
 trict,  8  in  Kalahandi  District  and  2  in
 Phulbani  District  are  proposed  to  be
 provided  with  P.C.O.  facilities.

 Shifting  of  Aluminium  Plant  at  Korba

 4912,  SHRI  PARMANAND’  GO-
 VINDJIWALA:  Will  the  Minister  of
 STEEL  AND  MINES  be  pleaseg  to
 state:

 (a)  is  it  a  fact  that  the  Govern-
 ment  of  India  is  considering  to  shift
 the  aluminium  plant  of  Korba,  M.P.
 to  some  other  place;

 (b)  if  so,  the  reasons  for  it;

 (c)  is  it  also  a  fact  that  the  State
 Mineral  Corporation  js  ready  to  sup-
 ply  bauxite  to  the  Bharat  Aluminium
 Company;  and

 (d)  if  so,  is  there  any  difficulty  in
 getting  the  raw  material  from  the
 State  Mineral  Corporation?

 THE  MINISTER  OF  STATE  IN
 THE.  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a)
 No,  Sir.

 (b)  Does  not  arise.

 (९)  and  (d).  Madhya  Pradesh  State
 Mineral  Corporation  have  recently
 shown  interest  in  supplying  bauxite
 for  the  Aluminium  Plant  at  Korba,
 and  the  matter  is  presently  under  dis-
 cussion  between  the  two  companies.

 Stoppage  of  Programme  for  Expan-
 sien  of  Steel  Industry

 4913.  SHRI  PARMANAND  GOVIND-
 JIWALA:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whetier  it  is  a  fact  that  the
 programme  of  expansion  of  steel  in-
 dustry  has  been  stopped  by  Govern.
 ment;

 २४5)  if  so,  the  reason;  and
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 (c)  is  it  not  also  a  fact  that  now
 there  is  an  increase  in  the  demand  of
 steel?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  No,  Sir.

 (>)  Does  not  arise.

 (९)  Yes,  Sir.

 There  is  an  increasing  trend  in  de-
 mand  for  steel  in  the  current  year.
 Steel  sales  during  April,  1977—
 February.  ‘1978  were  higher  by  45  per
 cent  as  compared  to  the  same  period
 during  last  year.

 Accumulated  Mica  at  Pit  Heads  after
 Nationalisation  of  Mica  Mines

 in  Rajasthan
 4914,  SHRI  s.  S.  SOMANI:  Will  the

 Minister  of  STEEL  AND  MINES  ४९
 pleased  to  state  :

 (a)  the  quantity  of  mica  that  has
 accumulated  at  pit-heads  after  na-
 tionalisation  of  mica  mines  in  Rajas-
 than;  and

 (b)  the  arrangements  made  for
 disposal  of  the  accumulated  stock  of
 mica?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  Mica
 Mines  have  not  been  nationalised  in
 Rajasthan.  However,  the  mica  export
 trade  wag  canaliseq  through  Minerals
 and  Metals  Trading  Corporation
 (MMTC)  w.e.f.  (24-1-72,  and  subsequen-
 tly  through  Mica  Trading  Corporation
 (MITCO)  from  1-6-74,  The  stocks
 at  the  end  of  the  years  972  to  977
 at  pit-heads  were  as  under:  -—

 Year  Stocks  (in
 tonnes)

 w972—s  +  Fi  डे  जण्ठ
 I973  .  88
 974s  मु  84
 1975,  हि  206
 976  नि  47
 1977  .  है  4०
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 (०)  The  mica  is  being  purchased  by
 the  private  exporters  who  are  export-
 ing  it  through  MITCO.  In  addition
 the  MITCO  is  also  purchasing  mic
 from  time  to  time  through  its  Train-
 ing-cum-Purchase  Centre  at  Bhilwara.
 The  MITCO  has  drawn  up  a  program-
 me  to  purchase  Rajasthan  mica  to
 the  tune  of  about  Rs.  20  lakhs  by  the
 end  of  the  current  financial  year,

 Economic  conditions  of  Miners

 4915.  SHRI  DURGA  CHAND:  Wl]
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  Government  have
 taken  any  measures  in  977  to  find  out
 the  economic  conditions  of  miners  in
 various  mines  under  his  Ministry;

 (b)  if  so,  the  details  thereof;

 (c)  the  number  of  miners  working
 in  each  mine  under’  each  category
 under  his  Ministry;

 (d)  the  daily  wages  paid  to  these
 miners;  and

 (e)  what  further  steps  are  being
 taken  to  improve  the  living  and  work-
 ing  conditions  of  the  miners?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 No,  Sir.

 (b)  Does  not  anise.

 (ce)  to  (e).  The  collection  of  this
 information  from  all  the  mines  will
 involve  inordinate  expense  and  time.

 स्मारक  डाक  टिकट  जारी  करने  को  सीति
 झौर  कसौटी

 4916.  डा०  शामजी  सिंह  :  क्या
 संचार  मंत्री  यह  बताने  की  कृपा  करेंगे कि  :

 (क)  भारत  के  महापुरुषों  की  स्मृति
 में  डाक  टिकट  जारी  करने  की  सरकार  की
 नीति  और  कसौटी  क्या  है  ;
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 (@)  उन  स्वतंत्रता  सेनानियों  के  नाम
 क्या  हैं  जिनकी  स्मृति  में  डाक  टिकट  जारी
 किए  गए  हैं;

 (ग)  बिहार  के  उन  झाधुनिक  निर्मा-
 ताझों  के  नाम  क्या  है  जिनकी  स्मृति  में  डाक
 टिकट  जारी  किए  गए  है  भौर  सर्वश्री  अ्रज
 किशोर  प्रसाद,  रामधारी  सिह  दिनकर”,
 सहजानन्द  सरस्वती,  श्रब्दुल  वाली  की  स्मृति
 में  कोई  डाक  टिकट  जारी  न  किए  जाने  के
 क्या  कारण  है  ;  और

 (घ)  क्या  सरकार  निकट  भविष्य  में
 स्व०  ब्रज  किशोर  बाबू  की  स्मृति  में  डाक
 टिकट  जारी  करेगी  जिनकी  इस  वर्ष  i008%
 बरसी  मनायी  गयी  है  ?

 संचार  मंत्रालय  मे  राज्य  मंत्री  (श्री
 नरहरि  श्रवाव  सुखदेव  साथ):  (क)  स्मारक
 डाक  टिकट  जारी  करने  के  लिए  नीति  निर्देशक
 सिद्धान्तों  का  एक  विवरण  संलग्न  है  |

 (ख)  जिन  स्वतंत्ता  सेनानियों  की
 स्मृति  मे  डाक  टिकट  जारी  किए  गए  हैं,  उनके
 नामों  को  एक  सूची  संलग्न  है।

 (ग)  बिहार  के  नीचे  लिखें  महापुरुषों
 के  संबध  में  स्मारक  डाक  टिकट  जारी  किए
 गए  है

 L.  डाक्टर  राजेन्द्र  प्रसाद
 श्री  कुंबर  सिह

 3.  श्री  ललित  नारायण  मिश्र

 to

 सर्वेश्री  ब्रज  किशोर  प्रसाद  और  'रामधारी
 सिंह  'दिनकर'  के  सम्मान  में  डाक  टिकट  जारी
 करने  के  प्रस्ताव  फिलेटली  सलाहकार
 समिति  के  सामने  3i-2-77  को  विचारार्थ
 रखे  गए  थे  किन्तु  समिति  ने  उनकी  सिफारिश
 नही  की  झन्य  कोई  प्रस्ताव  प्राप्त  नही  हुए
 हैँ  1

 (घ)  इस  समय  ऐसा  कोई  प्रस्ताव  नहीं
 है
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 लोक-सभा'  में  डा>  रामणों  सिंह  हारा

 पूछे  गए  प्रााराधित  प्रश्न  सं०  496  के
 भाग  (क)  और  (ख)  के  उत्तर  में  30-3-
 L978  को  सभा  पल  पर  रखी  जाने  वाली

 नीति  निर्देशक  सिद्धान्तों  की  प्रतिलिपि  श्र
 उन  स्व॑तत्रता  सेनानियों  के  नामो  की  सूची,
 जिनकी  स्मृति  में  डाक-टिकट  जारी  किए  जा

 चुके  है  1

 विशेष  स्पारक  डाकहूटिकट  जारी  करने  के

 लिए  विर्जारित  नोति  निर्देशक
 सिद्धान्त

 i  असामान्य  परिस्थितियों  को  छोड-

 कर,  स्मारक  डाक  टिकट  जारी  करने  के
 किसो  प्रस्ताव  पर  आमतौर  पर  तब  तक
 विचार  नहीं  किया  जाएगा,  जब  तक  उसके
 संबध  में  विभाग  को  8  महीने  पहले  सूचता
 ने  दे  दी  जाय  ।

 2  किसी  व्यक्ति  के  सम्मान  में
 सामान्यत  स्मारक  डाक  टिकट  तब  तक
 जारी  नहीं  किया  जाएगा  जब  तक  कि  उसकी

 room  जप्रती  या  बरसी  का  अवसर  न

 हो  ।  किसी  व्यक्ति  की  पहली  या  io  वी

 बरसी  पर  भी  स्मारक  डाक  टिकट  जारी
 किया  जा  सकता  है  ।
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 3  किसी  भी  घटना  के  उपलक्ष्य  मे
 स्मारक  डाक  टिकट  सामान्य  रुप  से  तब
 तक  जारी  नहीं  किया  जाएगा,  जब  तक  कि
 उसकी  ज्र्घ  शताब्दी  या  शताब्दी  द. 28  भ्रवसर
 नहों।  भ्रतर्राष्ट्रीय  महत्व  की  घटनाप्रो
 पर  ही  विशेष  डाक  टिकट  जारी  करने  के
 प्रस्तावों  पर  विचार  किया  जाय  ।  झन्य
 घटनाओ  की  स्मृति  में  केवल  विशेष  कसिले०
 शन  जारी  किए  जाए  ।

 4  किसी  वर्ष  मे  जारी  किए  जाने  वाले
 डाक  टिकटों  में  से  (24  25  डाक  टिकटों
 से  अधिक  नही)  प्रसिद्ध  व्यक्तियों  पर  उरी
 किए  जाने  वाले  स्मारक  डाक  टिक्‍्टो  की
 सख्या  6  से  अधित  नहीं  होनी  चाहिए  ।

 5  साहित्य  अकादमी  की  राय ले  लेने
 के  बाद  ही  साहित्यकारों  पर  हाक  टिकट
 जारी  किए  जाने  के  प्रस्तावों  पर  विचार
 किया  जाय  a

 6  प्रत्येक  डाक  टिकट  जारी  करने  की
 योजना  पर  भामान्यतया,  जारी  करने  की
 तारीख  से  कम  से  कम  एक  वर्ष  पहले  कारंवार्ड

 शुरू  कर  दी  जाय  झौर  डाक  टिकट  की
 डिजाटन  बनाने  तथा  उसके  मुद्रण  के  लिए
 भारतीय  सुरक्षा  प्रेस  को  पूरे  छह  महीने  का
 समय  दिया  जाय  T

 °  कम  स०  नाम  जारी  होने  की  तारीख

 4  महात्मा  गाधी  +15-8-48,  21  0-69

 2  रवीन्द  नाथ  टंगोर  I-0—52,  7-5-62  24-  2-77

 3  लोकमान्य  वॉलगंगाधर  तिनक  29-7«56

 A  झासी  की  रानी  15-8-57

 5,  बिपिन  चद्ध  पाज  .  I-11-58

 6.  भोतीलाल  नेहरू  6-5-6

 7.  मदन  मोहन  मालवीय  25-10-61

 6.  भीकाजी कामा... »  है  26-l=62
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 ऋ्रम  सं०  नाम  जारो  होने  की  तारीख

 a  गणेश  शंकर  विद्यार्थी  .  (25—-3-62

 l0.  डा०  राजेन्द्र  प्रसाद  हे  «  13-5-62
 ll.  रमाबाई  रानाडे. .  +15-8-62
 2  डा०  दादाभाई  नौरोजी  मु  «.  4-9-63
 3  डा०  [श्रीमती)  एनी  बेसेट  .  1+10-63

 14,  गोपवन्धु  दास  7  -  4-I-64
 ls.  सुभाष  चन्द्र  बोस...  .  23-I~64,  2I-0-68
 I6.  सरोजनी  नायडू...  :  +  13-2-64
 17.  कस्तूरबा  गाधी  22-2—64
 18.  जवाहरलाल  नेहरू  12-6-64,  l4-lI-64,  27-5-65

 I-2—67
 19.  सर  अरविन्द  5-864,  58-72
 20.  लाला  लाजपत  राय  (28-11-65
 21  गोविन्द  बल्लभ  पत  10-9-65
 22  सरदार  बल्‍लभभाई  पटेल  3I-i0-65,  3I-0-75
 23.  सी०  आर०  दास  5-I-65
 24.  लाल  बहादुर  शास्त्री  .  26-1-66
 25  बी०  आर०  अम्बेडकर  ‘14—4-66,  Anh 73
 26.  कुंवर  सिह  (23-4-66
 27.  जी०  के०  गोखले  9-5-66
 28  अबल  कलाम  आजाद  l-lI-66

 29.  रासबिहारी  बसु  हे  (26-1  2-67

 30.  भगत  सिह  9-l0-68
 3i.  खिस्टर  निवेदिता  (27-10-68
 32.  रफी  भ्रहमद  किदवई  I-4-69

 33.  काशीनधूनी  नागेश्वर  राव  पातुलू  I-5-69
 34.  डा०  जाकिर  हुसैन  i-6-69

 35.  बी०  डी०  सावरकर  28-5-70

 36.  बंतीन्द्र  नाथ  मखर्जी  नि  ४.  9-9-70

 37.  जमनालाल  बजाज  है  4-LI-70
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 जारी  होने  की  तारीख क्रम  सं ०  नाम

 38.  सी०  एफ०  एण्ड्यूज  12-2=71

 39]  श्ाचायें  नरेन्द्र  देवी  9-2—7]

 40]  बी०  शो०  चिदम्बरम  पिलने  5-9~72

 4i,  ao  प्रकाशम  ले  16-10-72
 42.  विट्ठलभाई  पटेल.  27-9-73

 43.  सी०  राज्णोपालाचारी  25-12-73
 44.  जय  नारायण  व्यास  ‘3-7-74
 45.  उत्वल'  गौरव  मधसूदन  दास.  «.  RN T4
 46.  कमला  नेहरू  1-8-74

 47  वी०  बी०  गिरि  (24-8-74

 48.  बी०  के०  कृष्ण  मेनोन  (24-10-75

 49.  बहादुर  शाह  जफर  (24-10-75

 50.  एन०  सी०  बारदले  ७  %lI-75

 5i  ललित  नारायण  मिश्र  3-1-76

 52  के०  कामराज  है  .  +  5-7—76

 53  gear  कुमारी  चौहान  6-8-76
 54  हीरालाल  शास्त्री  24-11-76

 55  तरुण  राम  फूकन.  22——77

 56  फखरुद्दीन  झली  श्रहमद  22-3-77

 57  डा०  राम  मनोहर  लोहिया  12-10-77

 58  सेनापति  बापट  मु  28-—77

 Development  of  Area  around  Steel
 Plants

 49l8.  SHRI  YASHWANT  BOROLE:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  the  steel  plants  in  the
 country  have  been  urged  to  take
 responsibility  to  develop  the  neigh-
 bouring  areas  within  a  particular  ra-
 dius;  and

 (b)  if  so,  what  particular  guidelines
 have  been  given  to  these  plants  in

 this  context?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA),  (a)  and  (४).
 The  public  sector  undertakings  =  (in-
 cluding  pubhe  sector  steel  plants)
 under  the  Ministry  of  Steel  and  Mines
 have  been  recently  advised  to  adopt,
 as  a  measure  of  social  welfare,  one
 or  two  villages  around  the  area  of
 their  operation  and  to  formulate  prac-
 tical  and  effective  schemes  for  their
 development.
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 International  Telex  Service

 4919.  SHRI  VIJAY  KUMAR
 MALHOTRA:  Will  the  Minister  of
 COMMUNICATIONS  be  pleased  to
 State:

 (a)  when  was  the  -international
 Telex  Service  introduced  and  to  which
 centres  was  it  available  to  telex  subs-
 eribers  at  the  end--of  Third  Five  Year
 Plan  and  how  has  the  international
 coverage  expanded  since  then  in
 terms  ef  number  of  countries  linked
 to  it;  and  as

 (b)  when  was  the  International
 STD  Call  Service  introduced  and  to
 which  countries  and  how  has  its
 coverage  expanded  since  then  in
 terms  of  number  of  countries  served?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI):  (a)  The  international  telex
 service  was  introduced  from  Bombay
 and  Ahmedabad  to  London  on  16-6-1960.
 At  the  end  of  the  Third  Five  Year
 Plan  (March  966)  direct  international
 telex  service  was  available  to  the  U.K.,
 Japan,  West  Germany  &  Phillipines;
 switched  telex  service  via  these  direct
 routeg  was  available  to  another  58
 countries.  At  present  we  have  direct
 telex  links  with  23  countries  and
 switched  telex  service  available  to
 another  68  countries.

 (b)  i  Automatic  subscriber  dialling
 on  international  telex  service  was
 started  on  a  trial  basis  with  effect
 from  24-10-1977  to  seven  countries
 namely  Australia,  Bahrain,  France,
 Hongkong,  Italy,  Singapore  and  U,A-E.
 At  present  this  service  is  available  to
 8  countries,  Australia,  Austria,
 Bahrain;  Frante,  West  Germany,
 Hongkong,  Iran,  Italy,  Japan,  Kuwait,
 Newzealand,  Singapore,  Sri  Lanka
 Switzerland,  UAE,  UK,  USA  and  USSR.

 (ii)  Direct  subscribed  dialling  on  in-
 ternational.  telephone.  service  was  in-
 troduced  to  London  from  Bombay  on
 10-10-1976  and  from  New  Delhi  on
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 ‘31-12-1976,  This  service  was  extended
 to  the  whole  of  the  U.K.  on  round-the--
 clock  basis,  from  2-l0-977.  Extension
 of  direct  subscriber  telephone  dialling.
 to  a  few  major  cities  in  the  USA  is.
 under:  ‘<unsideration.

 Foreign  going  Post  Parcels

 4920.  SHRI  VIJAY  KUMAR  MALHO-
 TRA  >  Will  the  Minister  of  COM--
 MUNICATIONS  be  pleased  to  state:

 (a)  what  was  the  gross  weight  and.
 value  of  the  outward  parcels  (air  and
 surface)  indicated  in  reply  to  Unstar-
 red  Question  No.  396  on  the  2nd.
 March,  1978;  and

 (b)  what  were  the  corresponding,
 figures  for  foreign  going  outward  air
 parcels  and  surface  parcels,  at  the
 end  of  the  First  Five  Year  Plan  and.
 at  the  end  of  the  Third  Five  Year
 Plan?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS.

 ASHRI  NARHARI  PRASAD  SUKHDEO
 SAI):  (a)  (i)  Parcels  are  classified  into
 aitfferent  weight  steps  as  per  Article  5
 of  the  UPU  Parcel  Post  Agreement  of
 Lausanne  974  viz.  upto  |  Kg,  4  to  3
 Kgs.,  3  to  5  Kgs.,  5  to  0  Kgs,,  0  to  15
 Kgs.,  and  5  to  20  Kgs.  whilé  exchang—
 ing  the  same  with  other  postal  ad-
 ministrations.  It  is,  therefore,  not  pos-
 sible  to  know  the  exact  total  weight  of
 all  the  outward  parcels  despatched.
 during  the  year  1977.

 (ii)  Post  Offices  do  not  maintain
 the  record  of  the  value  of  contents  of
 parcels;  as  such  this  information  is.
 not  available.

 (०)  ()  Total  number  of  outward
 parcels  (Air  and  Surface)  at  the  end  of
 First  Five  Year  Plan=2,50,754,

 (2)  At  the  end  of  Third  Five  Year
 Plan=2,50,824.
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 Names  of  Indian  Diplomatic  Officers
 Abroad

 4921.  SHRI  VIJAY  KUMAR  MALHO-
 TRA:  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state:

 (a)  what  are  the  designations  of
 Indian  diplomatic  officers  in  our  Em-
 bassies,  High  Commissions  and  Cen-
 sulates  etc.  abroad  who  are  designa-
 ted  to  attend  to  commercial/Trade
 work  and  what  are  the  designations
 of  diplomatic  officers  specifically  desig-
 nated  solely  as  Commercial  Represen-
 tatives  vide  reply  to  Unstarreq  Ques-
 tion  No.  895  on  the  2nd  March,  1998;

 (b)  the  reasons  for  the  decline  in
 number  of  separate  trade  representa-
 tives  im  India  as  per  reply  to  said
 Unstarred  Question  No.  895  Part  (b)
 and  what  are  the  functions  of  such
 ‘Trade  Representatives  in  India;  and

 (c)  what  are  the  functions  perform-
 ed  by  the  58  Indian  Commercial  Re-
 presentatives  abroaq  and  how  much
 expenditure  was  incurred  on  them
 last  year  and  in  the  last  years  of
 the  first  and  the  third  five  year  plans?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  8.  KUNDU)  (a)  Officers  in  our
 Embassies,  High  Commissions  abroad
 who  attend  to  commercial/trade  work
 are  designated  as  Ministers,  Counsel-
 lor,  First/Second/Third  Secretary  and
 Attache  in  order  of  semority,  with  an
 indication  that  they  look  after  com-
 mercial/trade  work  eg  First  Secretary
 (Commercial).  Officers  designated

 solely  as  Commercial  Representative
 are  also  officers  with  the  same  diplo-
 matic  ranks  ag  above.

 In  Indian  Consulates,  Officers  are
 designated  as  Consul  General/Consul
 and  Vice  Consul  in  order  of  seniority.

 (b)  The  decision  on  whetber  to  main
 tain  separate  offices  of  trade  represen-
 tatives  ig  largely  that  of  the  foreign
 Governments  concerned.  However,  the
 decline  in  the  number  of  such  offices
 may  he  partly  due  to  the  merging  of
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 such  separate  offices  with  the  diploma-
 tic  missions  maintained  by  foreign
 countries  in  India,  as  also  due  to  the
 fact  that  trade  offices  maintained  by
 countries  who  formerly  did  not  have
 diplomatic  missions  here,  have  ceased
 to  exist  separately  since  the  opening  of
 such  missiens.

 The  main  function  of  Foreign  Trade
 Representatives  in  India  38  to  promote
 trade  and  economic  relations  with
 India.

 (c)  The  main  function  of  officials
 engaged  in  commercial  work  38  to  pro-
 mote  India’s  commercial],  economic  and
 industrial  interests  abroad.

 The  expenditure  incurred  on  the  es-
 tablishments  of  Commercial  Represen-
 tatives  abroad.

 (3)  in  ‘1976-77  was  Rs.  2.26,77,000.

 (ii)  in  the  last  year  of  the  First
 Five  Year  Plan  was  Rs.  51.69,619.00.

 Qii)  m  the  last  year  of  the  Third
 Five  Year  Plan  was  Rs.  ‘71.51,185.00.

 जनागढ़  जिले  के  भ्ज्रत  भझोर  लेरगढ़  गांबों  में
 उलीफोनों  कनेक्शनों  को  मंजूरी

 4922.  श्री  धर्म  सिह  भाई  पटेल  :
 क्या  संचार  मंत्री  यह  बताने  की  कृपा  करेगे
 कि  :

 (=)  गुजरात  में  जूनागढ़  जिले  के
 कंशोद  तालुक  में  शेरगढ़  गाव  के  किसने
 कम्पनियों,  लोगो  से  टेलीफोन  कनेक्शन  के
 लिए  कितनी-कितनी  राशि  कहां-कहां  और
 कब-कब  जमा  की  है  ;

 (ख)  टेलीफोन  एक्सचेंज  की  क्षमता
 क्या  है  भर  शेरगढ़  से  लीन  किलोमीटर

 दूरी  पर  स्थित  श्जबन  गांवों  में  कितने
 टेलीफोन  हैं  ;

 (ग)  शेरगढ़  गांव  के  आवेदकों  को
 टेलीफोन  सुविधा  कहां  से  श्रौर  कब  दी
 जायेगी;
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 (8)  क्या  झजब  गाव  के  निवांसमो  मे
 हेलीफान  कमेक्शनो  के  लिए  पुन  माग  की  है,
 और

 (ड)  झजब  झौर  शेरगढ़  गावों  में
 डेलीफ़ास  कनेक्शन  की  माये  पूरी  न  करने  के
 जया  कारण  हैं  ?

 सचार  मत्रटलय  में  राज्य  सत्रो  दो
 मरहरे  झ्ासाव  सुखदेव  साथ)  (क)  से

 (ड)  बाछित  सूचना  एकल  की  जा  रही  है
 और  तैयार  होते  ही  समा-पटल  पर  रख  दिया
 जाएगा  |

 Coalfields  Telephone  in  Disarray

 4०23  SHRI  A  K  ROY  Wall  he
 Mimster  of  COMMUNICATIONS  be
 pleased  to  state

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  news
 item:  Coalfields  Telephones  in  total
 disarray  published  in  the  Coalfield
 Times  ,  dated  24-2-78,  and

 (b)  it  so
 Mat  er?

 action  taken  in  the

 T  {k  MINISTER  OF  STATE  IN  THE
 MINUSTRY  OF  (COMMUNICATIONS
 (sh  फा  NARHARI  PRASAD  SUKTi-
 DEO  SAI)  (a)  Yes  Sir  The  news
 item  ;u  lished  in  Coalfield  Times  was
 rega  ding  uns®tisfactory  local  tcle-
 phone  services  difficulties  in  getting
 num  शाद  irom  Jhana  to  Dhanbad  and
 Vice  ersa  difficulty  in  getting  special
 servi  es  after  22  hours  and  inflated
 and  lite  receipt  of  telephone  bills

 (b)  Investigation  made  in  the  matter
 dicate  that  local  services  of  coalfield
 «exchanges  are  fairly  satisfactory  Com-
 pluint  and  fault  figures  are  near  nor-
 mai  Average  duration  is  also  near
 normal  Grade  of  service  of  junction
 (lls  3७  also  satisfactory  No  com.
 plant  regarding  poor  response  of
 Special  services  received  from  any  sub
 8criber  prior  to  this  news  items
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 Telephone  bilis  are  issued  and  des-
 patched  in  time  by  ordinary  post  as
 per  departmental  rules  and  reminders
 given  to  all  subscribers  before  discon-
 nection  of  their  telephones

 Telephone  Exchange  at  Gangapur  City

 4924  SHRI  MEETHA  LAL  PATEL:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state

 (a)  whether  great  problem  ig  be-
 ing  faced  in  getting  new  telephone
 connections  and  putting  into  order
 the  old  ones  for  want  of  additional
 equipments  in  Gangapur  city  Tele~
 phone  Exchange  (Bharatpur-Rajas-
 than),  and

 (b)  if  so,  why  and  the  time  by
 which  arrangements  will  be  made  in
 this  regard’?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI)  (a)  and  (b)  No  Sir  at  pre-
 sent  only  3  apphcations  for  new  tele-
 phone  connections  are  pending  tor
 want  of  partnership  deeds  trom  the
 parties  No  aaditional  equipment  is  re
 quired  for  giving  either  these  new  con-
 nections  o:  for  putting  in  order  the
 old  ones

 शगापुर  सिटो  में  लाइनसेनो  को  कमो

 4925  शी  मोढठालाल  पटेल  क्या
 संचार  मत्री  यह  बताने  की  $पा  करेगे  वि

 (व)  गगापुर  सिटी  टेलीफान  एक्स-
 चेंज  (भरतपुर-राजस्थान)  म  इस  समय
 कितने  टेलीफ/न  है

 (ख)  इन  टेलीफानों  का  देखत  हुये
 फकितन  लाइनमैंनों  की  जरूरत  हे  और

 (ग)  क्या  इस  टेलीफोन  एक्सचेज  में

 बहुत  समय  से  लाइनमैंनो  की  कमी  के  बावजद
 वहा  पर्याप्त  सख्या  मे  लाइनमेन  नियुक्त  नहीं
 किये  गये  भौर  यदि  हा,  तो  इसके  क्या  कारण
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 हैं  तथा  वहां  पर्याप्त  संख्या  में  कब  तक  लाइन-
 मैंन  नियुक्त  कर  दिये  जायेंगे  ?

 संचार  मंत्रालय  में  राज्य  मंत्री  (श्री
 नरहरि  प्रसाद  सूखदंव  साथ)  :  (क)  82

 (ख)  5

 (ग)  वहां  आवश्यकता  के  अनुसार
 लाइनमैंनों  की  व्यवस्था  पहले  ही  की  जा  चुकी
 है  ।  उपर्युक्त  टेलीफोन  एक्सचेंज  में  लाइन-
 मैनों  की  कोई  कमी  नहीं  है  t

 Growing  number  of  Blind

 4926.  SHRI  S.  R.  DAMANIT:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased  to  state:

 (a)  whether  he  has  expressed  con-
 cern  over  growing  numbers  of  blind
 and  those  suffering  from  other  eye
 diseases  while  addressing  a  meeting
 in  the  A.I.I.M.S.  recently;

 (b)  if  so,  the  full  facts  and  figures
 for  the  last  three  years;  and

 (c)  the  reasons  for  this  growing
 incidence?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  Yes.

 b)  No  survey  has  been  conducted
 during  the  last  three  years.  However
 on  the  basis  of  studies  conducted  by
 the  Indian  Council  of  Medical  Research
 in  (1972-75,  it  ig  estimated  that  about
 45  million  people  are  suffering  from
 visual  impairment  and  over  nine  mil-
 lion  people  are  blind.

 (c)  The  reasons  for  the  growing  inci-
 dence  are:—

 ‘(i)  Growing  population.

 (ii)  Lack  of  availability  of  opthal-
 mic  services  to  the  community.

 (iii)  Low  socio-economic  status  of
 the  people  including  inability  to  have
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 nutritious  balanced  diet  which  has
 lowered  the  resistance  to  infection
 of  the  people.

 The  Government  of  India  have
 launched  a  programme  for  the  preven-
 tion  of  Visual  Impairment  and  Control
 of  Blindness  to  provide  increased
 medical  facilities  for  combating  this
 problem.  हु

 Ayurvedic  Hospital  under  C.G.HS.

 4927.  SHRI  s.  R.  DAMANI:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased  to  state:

 (a)  the  details  of  the  first  Ayurvedic
 Hospital  opened  ‘by  the  Minister  of
 Health  on  l0th  March,  978  under  the
 C.G.HLS.;

 (b)  the  qualifications  of  doctors  and
 other  staff  manning  this  hospital  and
 their  remuneration;

 (c)  whether  it  is  supposed  to  work
 in  coordination  with  other  CGHS  hos-

 pitals  and,  if  so,  the  details  thereof;
 and  oo

 (d)  the  future  programme  for  open-
 ing  more  such  hospitals  including  for
 other  systems  of  Indian  medicine?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)  The
 Hospital,  which  is  located  at  Aliganj,
 Lodi  Road,  New  Delhi,  has  20  beds
 The  patients  admitted  to  the  Hospital
 will  be  treated  in  Ayurvedic  System  of
 medicine.  The  Hospital  has  arrange-
 ments  for  Panchkarma,  a  special  treat-
 ment  in  Ayurveda.

 (b)  The  details  of  the  qualifications
 and  remuneration  of  doctors  and  other
 staff  working  in  the  Hospital  are  given
 in  the  annexed  statement.

 (c)  This  Hospital  will  work  in  close
 coordination  with  CGHS  Ayurvedic

 al
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 Dispensaries  functioning  in  Delhi/New  (a)  There  is  no  immediate  proposal Delhi  It  will  also  make  use  of  the  for  the  opening  of  more  such  hospitals
 diagnostic  facilities  in  other  Central  under  any  of  the  Indian  Systems  of
 Government  Hospitals  m  Delhi  Medicine

 Statement

 si  Designation  No  Quahfications  possessed  Seale  of  Pay No  by  the  present
 Plus  usual  allowances  ad

 mussible  to  the  Central
 Governmcnt

 zvent
 in

 r  Ayurvedic  Physwian  (look-  One  Diploma  in  Ayurveda  Post  Rs  325800  (pre-revised ing  after  the  work  of  Medi  Graduate  Degree  from  scale) cal  Supdt  pom
 re  Guyarat  Ayurvedic  The  scale  of  pay  of  the cruitment  of  a  regular  in  University  Jamnagar  post  of  medical  Supdt

 cumbent)  8  Rs  11001600,
 2  Ayurwedic  Physician  Two

 Dy)  Male  AMBS  Rs  650—:200
 (revised  scale  of  pay)

 (n)  Female  8  ५८,  DAMS  Do

 3  Pharmaci  t  cm  Clerk  One  Matric,  Up  Vaid  Rs  330—560 Ayurveda

 4  Pharmacist  Avurveda  Two  Q)  Matne  Vaid  Vishard  Rs  330—560

 5  Panchkarma  Aswtant  Male  One  SSLO,BA  Part  I  Rs  330—  ,60

 6  Nurve  Ayurveda  One  =  a)  Higher  Secondary  Rs  425—640
 ft)  Registered  as  Ayurvedic Nurse

 7  LDC  One  Higher  Secondary  Rs  20)  -400

 8  Nursing  Orderly  One  Middle  Rs  :96—232

 9g  Cook  Ounce  Nal  Rs  2!I0—270

 i0  Ayah  fhree  Q)  Higher  Secondary  Rs  96  (23k
 part  I

 wy  8th  class
 (m)  Vth  class

 tt  Mate  cum  “Manalehi  One  ged  class  था  Aimy  Rs_  :96—232

 12  Sweeper  Three  |  Nil  Rs  96  —232

 785  LS—4
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 Namber  of  Employees  in  Hindustan
 Teleprinters  Ltd.  and  Indian  Tele-

 phone  Industries  Lti.

 4928,  SHRI  SHIV  NARAIN  SARSO-
 NIA’  Will  the  Minister  of  COMMUNI
 CATIONS  be  pleased  to  state

 (a)  the  total  number  of  employees
 in  Class  I,  II,  UI  &  IV  class.wise  in
 Hindustan  Teleprinters  Ltd,  and
 Indian  Telephone  Industries  Ltd.,

 (b)  the  number  of  Scheduled  Castes
 and  Scheduled  Tribes  in  each  class
 in  each  undertaking,  separately;

 (c)  whether  Government’s  order
 relating  to  reservation  of  vacancies  are
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 followed  in  the  matter  of  recruitment
 and  promotion  in  these  undertakings;
 and  i

 (d)  af  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI):  (a)  and  (9)  The  total
 number  of  employees  in  Groups  A,
 8,  ए,  and  D  (previously  Classes  I,  II,
 TIT  and  IV)  in  HTL  and  ITI  Ltd  and
 the  number  of  Scheduled  Castes  and
 Scheduled  Tribes  in  each  Group  in
 each  undertaking,  as  on  Ist  January,
 3978  ३8  indicated  below

 Hindustan  Teleprinters  Ltd

 Total  Scheduled  Scheduled
 number  =  Castes  Tribes

 ot
 employees

 Group  A  34  2  '
 Group  B  7  4
 Group  ¢  1,617  apy  7
 Group  D  T86  98  i

 Toran  '  944  369  Ze

 Indian  Telephone  Industries  Ltd

 Total  number  Scheduled  Scheduled of  employees  —  Castes  Tribes

 Group  A  609  VW
 Group  B  7470  73  3
 Group  C  20,575  3229,  62
 Group  D  2,377  go2  5

 Tora  24,671  4,235  4०

 (c)  Yes,  Sir
 (d  Dose  not  arise
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 Employees  including  SC/ST  working
 in  undertakings  under  the  Ministry  of

 Steel  and  Mines

 4929.  SHRI  SHIV  NARAIN  SARSO-
 NIA;  Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  the  class-wise  (I,  II,  III  &  Iv)
 total  number  of  persons  in  each  of
 the  following  undertakings  function.
 ing  under  his  Ministry;  (l)  Bharat
 Aluminium  Co.  Ltd.,  (2)  Bharat  Gold
 Mines  Ltd.  (3)  Hindustan  Copper
 Ltd,  (4)  Hindustan  Zine  Ltd.,  (5)
 Mineral  Exploration  Corporation  Ltd.,
 (6)  Bharat  Refractories  Ltd.,  (7)  Bo-
 karo  Steel  Ltd.,  (8)  Bolani  Ores  Ltd.,
 (8)  Hindustan  Steel  Ltd.,  (10)  Hindu-
 stan  Steelworks  Construction  Ltd.,
 (l)  Indian  Fire  Bricks  &  Insulation
 Co,  Ltd.,  2)  Indian  Iron  &  Steel  Co.
 Ltd.,  (18)  Kudremukh  Iron  Ore  Co,
 Ltd,  (4)  Metallurgical  Engineering
 Consultants  (India)  Ltd,  (i5)  Metal
 Scrap  Trade  Corporation  of  India
 Ltd.,  (16)  National  Mineral  Develop-
 ment  Corporation  Ltd.,  7)  SAIL  In-
 ternationa}  Ltd.,  (18)  Salem  Steel  Ltd.
 and  (19)  Steel  Authority  of  India
 Ltd.;

 (b)  the  number  of  Scheduled  Castes
 and  Scheduled  Tribes  in  each  class
 and  each  Undertaking  separately;

 (c)  whether  the  Government  of
 India's  Orders  relating  to  reservation
 of  vacancies  are  followed  in  the  mat-
 ter  of  recruitment  and  promotion  in
 these  Undertakings;  and

 (d)  if  not,  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  to  (d)
 The  total  number  of  employees  as  on
 3l-2-977  in  Groups  A  to  C  and  the
 number  of  employees  belonging  to
 Scheduled  Castes  and  Scheduled  Tri-
 bes  in  the  following  undertakings  is
 given  in  the  attached  statement.

 l.  Bharat  Refractories  Limited.
 2.  Bokaro  Steel  Limifed.
 3.  Hindustan  Steel  Limited.
 4.  Hindustan  Steelworks  Construc-

 tion  Limited.
 5.  Metallurgical  and  Engineering

 Consultants  (India)  Ltd.
 6.  Metal  Scrap  Trade  Corporation

 Ltd,
 7.  National  Mineral  Development

 Corporation  Limited.
 8.  SAIL  International  Limited.
 9  Salem  Steel  Limited.
 10.  Steel  Authority  of  India  Limited.

 ll.  Kudremukh  Iron  Ore  Company
 Limited.

 A  directive  has  been  issued  to  all
 these  companies  under  their  Articles
 of  Association  for  the  implementation
 of  Government  orders  relating  to  re-
 servations  for  SC/ST  candidates  in
 direct  recruitment  and  promotions  in
 their  services.

 Similar  information  in  respect  of
 the  remaining  Companies  is  being  col-
 lected  and  will  be  placed  on  the  Table
 of  the  House.

 Statement

 Name  of  Undertakings  Number  of  Employees  as  on  ‘WH12-1977

 7  Group  ‘A*  Group  ‘3”  Group  ‘©

 Excluding  Sweepers
 Sweepers

 I  2  3  4  5
 :  Bharat  Refractorics  Limited  Total  37  37  7  8

 .  S.C,  TOD  8
 Ss.  Ts,  65
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 I  2  3  4  5

 2  Bokaro  Steel  Lid...  .  Total  3,083,  4,318  29,160  906
 8.  Cs,  22  79  35333  836
 S.Ts.  3I  23  2,632  67

 3  Hindustan  Steel  Led.  ;  Total  8,930  8,469  1,13,248  25937

 8.Cs.  423  ait  r7,048  2,425
 S.Ts.  33  79  10,358  99

 ma 4  Hindustan  Steel-works  Construc-

 a  tion  Limited.  +  Total  1,779  396  23,149  73

 के  SCs.  20  7  3,094  64
 S.Ts.  6  2  3,084  5

 5  Metallurgical  and  Engineering
 Consultants  (India)  Limited.  Total  1,460,  209  ‘1,410  68

 §.Cs,  29  I  i00  54

 8.Ts.  56  107  304  i4

 6  Metal  Scrap  Trade  Corporation,  Total  9  4  18

 Ltd.  S.Cs.  3
 s  S.Ts.

 7  National  Mineral  Development  Total  506  6,611  172

 Corporation  Ltd.  596
 5.Cs.  25  i6  प्रा  १25
 S.Ts.  I  6  45574  2

 8  SAIL  International  Limited.  Total  67  4  86  I

 S.Cs.  a7  I

 S.Ts.  I

 g  Salem  Steel  Ltd.  .  Total  66  I4  gt  2

 8.Cs.  5  I  74  It

 S.Ts.
 6

 10,  Steel  Authority  of  India  Limited.  Total  4  gr  १90
 $.Cs.  3  2  22
 S.Ts.

 tr  Kudremukh  Iron  Ore  Company  Total  202  AL  517  2

 Limited,  S.Cs.  6  54  2

 S.Ts.
 Ss

 i9

 Note  :
 A

 a)  Group  A  posts  carry  a  pay  or  scale  of  pay  with  a  maximum  of  not  less  than  Rs.  ‘1300.

 (2)  Group  B  posts  carry  4  pay  or  scale  of  pay  with  amaximum  of  notless  than  Rs.  900  but  less

 than  Rs.  g00.

 (3)  Group  G  posts  carry  4  pay  or  scale  of  pay  with  a  maximum  of  over  Rs.  2

 Rs.  goo.

 (4)  Total  means  total  number  of  employees.

 (5)  8.Cs.  means:  number  of  Scheduled  Castes  employees.

 (6)  S.Ts.  means  number  of  Scheduled  Tribes  employees,

 go  but  less  than
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 होस्योपैथिक  प्रौषधि

 4930.  भ्री  श्याम  सुन्दर  गृप्त  क्‍या
 स्वास्थ्य  शौर  परिवार  कल्याण  मती  यह  बताने
 की  कृपा  करेगे  कि

 (के)  क्‍या  तरल  रूप  में  तैयार  की  गई
 होम्योपैधिक  भ्रौषधिया  एक  स्थान  से  दूसरे
 स्थान  पर  ले  जाने  से  (आयात,  निर्यात
 अथवा  परिवहन)  पनी  क्षमता  सतुलन
 चा  देती  है  प्ौर  ऐसी  सभावना  हा  सकती
 है  कि  यह  रागी  को  लाभ  पहुचा  सकती  है
 झथवा  रोगी  का  नुक्सान  पहुचा  सकती  है
 (श्रारगानन  श्राफ  सेडिसन)  ,  और

 (ख)  इस  गलत  तरीके  को  रोकन  वे
 लिए  सरकार  क्‍या  बायंबाही  १२  रही  है
 (झारगानन  बाउड)  |

 स्वास्थ्य  ओर  परियार  कल्याण  सत्रालय
 में  राज्य  मत्रो  (श्री  जगवम्बी  प्रसाद  यादव)  :

 (१)  थह  कहना  ढीव  नही  है  नि  तरल  रूप
 में  तैयार  हाम्यापथिक  दवाइया  एक  स्थान  से

 दूसरे  स्थान  लाने  ले  जाने  में  अपना  शक्ति
 सतलन  (पाटेन्सी)  खो  देती  है  a  हाम्यो-
 पैथिकः  दवाइया  की  पाटेन्सी  का  जानने  के
 लिए  श्रभी  तब  काई  साधन  उपलब्ध  नही  है  ।
 तथापि  प्रनुभव  यह  बतलाता  है  कि  एक  स्थान
 से  दूसर  स्थान  ले  जाने  में  तरल  हाम्यापैथिक
 दवाइया  श्रपनी  पांटनसी  नहीं  खाती  है  ।
 प्रारगानन  भ्राफ  मडिसन”  के  प्रनुसार

 पोटेन्सी  एक  विहित  तरीके  से  बढाई  जाती  है
 जिसके  प्रनुसार  दवाइयो  वाली  शीशी  को
 इसरे  हाथ  की  हथेती  पर  निर्धारित  बार,
 जोर  से  और  एक  जैसे  तरीके  से  मारा  जाता
 है।  लाने,  ले  जाने  के  दोरान  ऐसे  झाघात
 सभव  नही  हैं।  पीछे  100 से भी  अधिक
 वर्षों  से  होप्योपेथिक  दवाइयों  को  एक  स्थान  से

 दूमरे  स्थान  तक  ले  जाया  जाता  रहा  है  लेकिन
 इससे  उनकी  सभावित  गुणकारिता  में  कोई
 झग्तर  नहीं  अाय।  भौर  वे  सेवन  करने  पर

 पूरो  तरह  से  गुणकार्री  पायी  जाती  रही  है।

 इसके  प्रलाव।  फार्मेसियों  मे  होम्योप॑चिक
 दवाइयों  की  इन  शीशियो  को  दिन  में  अनेग
 बार  उठाया  और  खोला  जाता  रहता  है  ।
 इससे  भी  इन  दबाइया  की  पोटेन्सी  नहीं
 बदलती  ।

 (ख)  प्रश्न  नहीं  उठता  |

 होम्पोपेथिक  इलाज

 493i  ओर  श्याम  सुम्दर  गुप्त  क्‍या
 स्वास्थ्य  और  परियार  कल्याण  मत्री  यह
 बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  भार्गेनन  श्राफ  मेडिसन
 और  “मेटीरिया  मेडिका  प्योरा'  होम्योपैथी
 पर  साधिकार  ग्रन्थ  हैं  भौर  क्या  इन  किताबों
 की  अवहेलना  करके  होम्योपैथिक  इलाज
 निरर्थन  है  ओर  लोगो  को  इसका  बाछित
 लाभ  नहीं  मिल  रहा  है,

 (ख)  कया  सरकार  ने  तकंसगत  होम्यो-
 पैथी  लागू  करने  के  लिए  वर्ष  i968  और
 i97:  मे  प्रवर  समिति  नियुक्त  की  थी

 परन्तु  केन्द्रीय  होम्योपेथी  परिषद्‌  विधेयषा

 लागू  होने  के कारण  आज  भी  लोगो  को  शुद्ध
 हाम्योपैथी  उपलब्ध  नहीं  है  और

 (ग)  यदि  हा,  तो  लोगों  को  शुद्ध
 हाम्योपैथी  का  इलाज  उपलब्ध  करने  के  लिए
 सरकार  क्या  कार्यवाही  कर  रही  है  ?

 स्वास्थ्य  और  परिवार  कल्याण  मंज्रालय
 में  राज्य  मंत्री  (भी  जगदम्यो  प्रसाद  यादव)  :

 (क)  “भार्गेनन  अाफ  मेडिसन''  मास्टर  हनेमन
 द्वारा  लिखित  एक  पुस्तक  है  भौर  इसमे
 होम्योपथी  के  सिद्धान्त  तथा  बीमार  को  राहत
 पहुचाने  के  लिए  होम्योपैथिक  दवाइयों  के
 सेवन  के  व्यावहारिक  निर्देश  दिये  हुए  है।
 मेटीरिया  मेडिका  प्य्रा  मास्टर  हनेमन  द्वारा
 लिखित  एक  दूसरी  पुस्तक  है  जिसमे  प्रमाणनों
 प्रौर  न्य  प्रयोगो  से  विकसित  भौषधियों  के

 गुण  धर्म  बर्णन  किया  गया  है।  होम्योपैथी
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 चिकित्सा  प्रणाली  से  चिकित्सा  कायें  करने  के
 लिए  इन  प्रमाणिक  पुस्तकों  के  संदर्भ  जरूरी
 हैं।  विभिन्न  होम्योपेथिक  शिक्षा  संस्थाओं
 द्वारा  विभिन्न  कोसों  के  लिए  ये  पुस्तके  पाठ्य-
 पुस्तकों  शौर  संदर्भ  ग्रन्थों  के  रूप  सें  निर्धारित
 की  गई  हैं  श्रौर  उनके  पाठ्य  विषयों  में  शौर
 पाठयचर्याप्नों  में  शामिल  की  गई  हैं।  तथापि
 यह  कहना  शायद  ठीक'  नहीं  होगा  कि  बिना
 इन  पुस्तकों  के  संदर्भ  के  होम्योपैथी  भ्र्थहीन
 शर  लोग  उसके  लाभों  से  वंचित  रह  जायेगे
 क्योंकि  मेंटीरिया  मेडिका  प्यूरा  में  केवल
 67  आऔषधियो  के  गुण-धर्म  वणित  है  जो  सभी
 रोगों  के  इलाज  के  लिए  अपर्याप्त  है।  यद्यपि
 मास्टर  हनेमन  केवल  इन  67  झषधियों  के
 गुण-धर्म  'रिकाई  कर  सके  है,  लेकिन  यह
 निष्कर्ष  निकालना  सही  नहीं  होगा  कि
 मेटीरिया  मेडिका  प्यूरा  होम्योपथी  मेंट्रीरिया
 भेडिका  पर  यह्  वाक्य  हैं।  इस  समय  लगभग
 800  होम्योपैथिक  दवाइयां  प्रचलन  में  है
 जो  मास्टर  हनेमन  द्वारा  दिये  गये  निर्देशों
 के  भ्रनुसार  तैयार  की  गई  हैं  शर  जिन्हें  तैयार
 करने  के  प्रयोगों  का  व्यौरा  विभिन्न  मानक
 पुस्तकों  जैसे  एलेन्स  इन  साइक्लोपीडिया,
 हेरिग्स  गाइडिग  सिम्पटम्स  और  क्लाक्स
 डिक्शनरी  श्राव  प्रेक्टिकल  मेटीरिया  मेड़िका
 आदि  में  दिया  हुआ  है।

 (ख)  झौर  (ग).  भारतीय  चिकित्सा
 पद्धति  शौर  होम्योपैथी  की  प्रैक्टिस  को
 विनियमित  करने  के  प्रश्न  की  जाच  करने  के
 लिए  सरकार  ने  एक  संयृकत  प्रवर  समिति

 नियुक्त  की  थी।  लेकिन  बाद  मे  97  में
 होम्योपैथी  का  एक  अलग  विधेयक  संसद  में
 पेश  किया  गया।  इसे  दूसरी  विशेष  संयुक्त
 प्रवर  समित्ति  को  भेज  दिया  गया।  यह
 समिति  देश  भर  के  विभिन्न  संस्थानों  मे  गई
 शौर  उसने  देश  के  विभिन्न  भागों  में  होम्योपैथी
 के  विशेषज्ञों,  शिक्षा-विदों  प्रौर  प्रमुख
 चिकित्सकों  से  प्रमाण  एकत्र  किये।  इन
 प्रमाणों  के  श्राधार  पर  संसद  में  एक  विधेयक
 पेश  किया  गया  जो  बाद  में  होम्योपैथी  केन्द्रीय
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 परिषद्‌  अधिनियम,  973  बन  गया।  इस
 झधिनियम  के  उपबंधों  के  भ्रधीन  केन्द्रीय
 होम्योपैथी  परिषद्‌  की  स्थापना  हुई  ताकि
 देश  में  होम्योपथी  चिकित्सा  के  लिए  विनियम
 निर्धारित  किये  जाये  और  होम्योपयी  के
 उपयुक्त  शिक्षक  मानक॑  निर्दिष्ट  किसे  जायें।
 ये  मानक  और  विनियम  होम्योपैथी  के  मूल
 सिद्धान्तों  के  प्रनुसार  बनें,  यह  देखने  के  लिए
 सरकार  उचित  सावधानी  बरतेगी  और  इस
 प्रकार  यह  सन्देह  करने  का  कोई  कारण  नहीं
 है  कि  देश  में  लोगो  को  शुद्ध  होम्योपथिक
 उपचार  उपलब्ध  नहीं  है।

 होम्योपैथिक  चिकित्सा  पद्धति

 4932.  श्री  श्याम  सुन्दर  गुप्स  :  क्‍या
 स्वास्थ्य  और  परिवार  कल्याण  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  होम्योपैथी  चिकित्सा  पद्धति
 प्रपनी  साधिकार  पुस्तक  “भ्रार्गनलन  झाफ
 मेडिसन”  की  श्रवहेलना  करके  जनता  को
 सफल  परिणाम  नही  दे  सकती  है  मगर  देश  में
 जो  कुछ  इस  नाम  से  चलाया  जा  रहा  है  वह
 आअधिकाश  रूप  मे  इसकी  अवहेलना  करके
 चलाया  जा  रहा  है,  श्रौर

 (ख)  यदि  हा,  तो  होम्योपथी  को
 आर्गेनन  बद्ध  चलाये  जाने  के  लिए  सरकार
 क्या  कार्यवाही  कर  रही  है?

 स्वास्थ्य  और  परिवार  कल्याण  मंत्रालय
 में  राज्य  मंत्री  (शी  जगदम्बी  प्रसाद  यादव)  :
 (क)  “ग्रागतन  श्राफ  मेडिसिन”  मास्टर

 हनेमन  द्वारा  लिखी  गई  एक  पुस्तक  है  जिसमें
 उसने  होम्योपेंथी  के  सिद्धान्तों  का  वर्णन  किया
 है  शौर  बीमार  व्यक्ति  का  होम्योपैथी  चिकित्सा
 से  इलाज  करने  के  लिए  विभिन्न  प्रनुदेश,
 नियम  भौर  विनियम  दिये  है।  इसके  सिद्धान्तिक
 पक्ष  में  होम्योपैथी  विज्ञान  के  बुनियादी  सिद्धान्त
 &  और  इसके  प्रायोगिक  पक्ष  में  बीमार  व्यक्ति
 पर  इसका  प्रयोग  करने  के  लिए  विभिन्न  निर्देश
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 fat  हुए  हैं।  यह  एक  निश्चित  बात  है  कि
 “झार्गेनन  झाफ  मेडिसिन”  की  उपेक्षा  करके
 होस्योपथिक  चिकित्सा  पद्धति  सफल  नहीं
 हो  सकती  ।  यह  कहना  सही  नहीं  है  कि  देश  में
 होम्योपैथी  के  नाम  पर  जो  कुछ  भी  हो  रहा  है
 उसमें  प्रधिकतर  उक्त  पुस्तक  की  उपेक्षा  की
 जा  रही  है।  होम्पोपैथी  की  प्रत्येक  शिक्षा
 संस्था  में  “ग्रागंनन  श्राफ  मेडिसिन”  को
 पढाया  जाना  श्रनिवाय  है  शौर  यह  उनके
 पाठ्यक्रम  तथा  पाठ्यचर्या  में  भी  शामिल  है।
 प्रत्येक  विद्यार्थी  को  निर्धारित  समय  तक
 “प्रार्गेनन  श्राफ  मेडिसिन”  का  अ्रध्ययन  करना
 पड़ता  है  ब्रौर  उसे  उत्तीर्ण  होने  से  पहले  इसकी
 विशिष्ट  परीक्षा  में  उत्तीर्ण  होना  पडता  है।
 सरकार  एक  जैसा  पाठ्यक्रम  निर्धारित  कर,
 जिसमें  विभिन्न  विषयो  के  अलावा  “आार्गेनन
 प्राफ  मेडिसिन”  का  विस्तृत  अ्रध्ययन  भी
 निहित  होगा,  देश  में  होम्योपैथिक  शिक्षा  में
 एकरूपता  लाने  के  लिए  प्रयत्न  कर  रही  है

 (ख)  यह  प्रश्न  नहीं  उठता  |

 Earnings  from  P.C  Os.  ang  P.C.O.
 proposed  to  be  given  in  Assam

 4933  SHRI  AHMED  HUSSAIN:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state’

 (a)  the  amount  earned,  year-wise
 ‘A’,  ‘B’  and  ‘C’  Class  Cities  of  our
 country  during  the  last  three  years
 ending  3l-l2-77,  and

 (b)  the  number  of  PCOs  proposed
 to  be  increased  by  the  end  of  the  cur-
 rent  year  in  the  state  of  Assam  and
 the  places  where  PCO  will  be  estab.
 lished?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI):  (a)  and  (b).  The  infor-
 mation  is  being  collected  and  will  be
 laid  on  the  table  of  the  House.
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 Insurance  of  agricultural  labour

 4934.  SHRI  YADVENDRA  DUTT:
 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  he
 pleased  to  state:

 (a)  whether  Government  are  con-
 templating  any  scheme  for  the  life
 insurance  of  agricultural  Labour;  and

 (b)  if  so,  the  brief  outline  thereof;
 and  if  not,  why  not?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR  AND
 PARLIAMENTARY  AFFAIRS  (SHRI
 LARANG  SAI):  (a)  and  (b).  There
 is  no  such  proposal  under  considera-
 tion  of  the  Government.  However,
 as  a  result  of  the  Special  Conference
 on  Rural  Unorganised  Labour  held
 on  25th  January  ‘1978,  there  is  a  pro-
 posal  to  constitute  a  Central  Standing
 Committee  on  Rural  Unorganised
 Labour  to  look  into  the  entire  question
 of  welfare  and  conditions  of  service
 of  the  rural  unorganised  workers.

 Alcoholic  drinks  and  narcotic  drugs
 among  college  students

 4935.  SHRI  SHYAM  SUNDAR
 GUPTA):  Will  the  Minister  of
 HEALTH  AND  FAMILY  WELFARE

 he  pleased  to  state:

 (a)  whether  a  survey  was  under
 taken  by  the  Uniteq  Nations  in  rela.
 tion  to  the  use  of  alcoholic  drinks  and
 narcotic  drugs  among  college  students;
 and

 (b)  if  80,  the  number  of  such  sur-
 veys  so  far  undertaken  by  the  World
 body  and  what  were  the  conclusions
 arrived  at?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OFr  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)  Gov-
 ernment  are  not  aware  of  any  such
 survey  having  been  undertaken.

 (b)  Does  not  arise
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 Agreement  with  Iran  for  supply  of
 crude

 4936  SHRI  AHMED  M  PATEL
 Will  the  Mmister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state

 (a)  whether  there  has  been  an)
 new  agreement  between  the  Govern-
 ment  of  India  and  Shah  of  Iran  re-
 cently  in  regard  to  import  of  addi-
 tional  crude  from  Iran,  and

 (b)  ४  80,  the  quantity  of  additional
 crude  to  be  imported  and  on  what
 terms?’

 THE  MINISTLR  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  S  KUNDU)  (a)  and  (b)
 Tran  has  offered  to  make  availabe
 additional  crude  oil  supplies  annuall
 at  OPEC  price  on  credit  terms  or  lum-
 psum  payment,  8५  may  be  suitable
 The  rupee  equivalent  of  these  instal-
 ments  or  the  lumpsum  would  be  fun-
 ded  in  India  as  required  whether  for
 investment  or  expenditure  or  could  be
 used  to  finance  approved  projects  such
 as  Alumina  Project  for  the  Eastern
 Coast  Deposits  of  bauxite  Paper  and
 Pulp  Facto  .  tor  Tripura  and  Second
 Stage  of  R.jisthan  Canal

 Detatls  including  quantity  of  crudc
 to  be  imported  aie  yet  to  be  decided
 upon  hy  the  two  Governments

 मेर-लेबो  एल्पूमोनियम  को  बस्तुओ  के  मूल्य
 बढ़ाने  का  अनुरोध

 4937.  डा०  सहादीपक  सिह  शाकक्‍्य  :
 क्या  इस्पात  शझौर  जान  मज्री  यह  बताने  की
 कृपा  करेंगे  कि

 (क  )  क्‍या  एल्यूमिनियम  निर्माताओ्रो  ने
 गैर-लेवी  एल्यूमिनियम  की  वस्तुओं  के  मूल्य
 बढाने  का  श्रतुरोध  किया  है,

 (ख)  क्या  उक्त  निर्माताग्रो  की  उत्पादन
 लागत  मे  भारी  वृद्धि  हुई  है  श्रौर  उक्त  उच्चोग
 हानि  से  चल  रहे  हैं,  और
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 (ग)  यदि  हा,  तो  सश्कार  द्वारा  यह
 सुनिश्चित  करने  के  लिये  क्‍या  प्रयास  किये
 जा  रहे  हैं  कि  उक्त  उद्योग  को  हानि  न  हो  ?

 इस्पात  झोर  खान  मत्रालय  मे  राज्य  मंत्री
 (थी  करिया  मुण्डा)  (क)  जी  नहीं।

 (@)  और  (ग)  गैर-लेवी  एल्यूमिनियम
 के  मूल्य  पर  कोई  नियत्रण  नही  है।  बजट  के
 बाद,  हाल  ही  में  चार  एल्यूमिनियम  निर्माताओो
 ने  गैर-एल्यूमिनियम  पिण्डो  के  मूत्यो  में
 पलग-प्रलग  वृद्धि  की  धोषणा  की  है  जो
 750  रु०  से  i000  रु०  प्रति  टन  के  बीच  है,

 य  बुद्धिया  बजट  में  लगाई  गई  नई  लेवियो
 और  निवेश-सामग्री  के  मूल्यों  म॑  वृद्धि  वे
 फलस्वरूप  बढी  हुई  लागत  १२  आधारित
 बताई  गई  है।  निर्माताझा  ने  गैर-लेबी  धातु
 के  मूल्य  निर्धारित  करते  समय  निसदेह  घाटे
 से  बचने  और  लाभ  कमाने  के  उहेश्य  का  ध्यान
 में  रखा  होगा  ।  सरकार  ने  बजट  में  लगाई  गई
 लेविया  के  फलस्वरूप  बढ़ी  हुई  उत्पादन  लागत
 का  ध्यान  में  रखत  हुए  लेवी  एल्यूमिनियम  के
 मूल्यों  में  बुद्धि  की  घोषणा  की  है।

 लूप  के  प्रयोग  से  कंसर

 4938  डा०  सहादीपक  सिह  शाक्य  :
 क्या  स्वास्थ्य  झौर  परियार  कल्याण  मत्री  यह
 बताने  की  कृपा  बरेगे  कि

 (क)  क्‍या  लूप  के  प्रयोग  के  कारण
 अनेक  मामलो  में  कैसर  की  उत्पत्ति  हुई
 है  के

 (ख)  यदि  हा,  तो  देश  में  राज्यवार
 ऐसे  कितने  मामले  हुए,  और

 (ग)  सरकार  ने  इस  बारे  में  क्या
 उपचारात्मक  कार्यवाही  की  है?

 स्वास्थ्य  प्रौर  परिवार  कल्याण  मंत्रालय  में
 राज्य  मंत्री  (भी  जगदस्थों  प्रसाद  यादव)  :

 (क)  परिवार  कल्याण  कार्यक्रम  के  प्तर्गंत
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 लूप  झौर  कापर  टी-200  इन  दो  प्रकार  की
 भ्राई०्यू०्डी०  का  प्रयोग  किया  जा  रहा  है।
 इन  के  प्रयोग  से  किसी  स्त्री  को  केसर  होने  की
 कोई  सूचना  प्राप्त  नदी  हुई  है।  लूप  भौर  दूसरी
 झाई०यू-  डी०  से  कंसर  होने  की  शका  निवारण
 के  लिए  भारत  व  अन्य  देशो  मे  कई  वर्षों  से
 शोध  कार्य  चल  रहा  है  और  भ्रभी  तक  के
 परिणामों  के  झ्राधार  पर  यह  कहा  जा  सकता  है
 कि  लूप  के  प्रयोग  से  केसर  होने  की  कोई
 झाशका  नही  है।  जहा  तक  लूप  से  होने  वाली
 दूसरी  कठिनाइयो  का  सबंध  है  वह  कापर-
 टी-200  मे  लूप  की  भ्रपेक्षा  कम  हाती  है।

 (ख)  शौर  (ग)  ये  प्रश्न  नही  उठते

 Derecognition  of  Ayurved  Ratna  of
 Allahabad  University  and  Acharya

 Pariksha  of  Delhi  Vidyapeeth
 4939  DR  MAHADEEPAK  _  SINGII

 SHAKYA  Will  th;  Minister  ot
 HEALTH  AND  FAMILY  WFI  FARE
 be  pleased  to  state

 (a)  whether  it  is  a  fact  that  Ayurved
 Ratna  of  Allahabad  University  and
 Acharya  Pariksha  of  Delhi  Vidyapeeth
 have  been  derecognised  and

 (b)  whether  many  _  students  have
 been  rendcred  idle  as  a  result  theieof,
 and  if  so  the  reasons  therefor?

 THE  MINISTER  OF  SIATE  IN  TIE
 MINISTRY  OF  HEALTH  AND
 FAMIL\  WELFARE  (SHRI  JAG
 DAMBI  PRASAD  YADAV)  (a)  and
 (b)  The  Allahabad  University  does

 not  award  any  Ayurvedic  qualification
 However,  Ayurved  Ratna  qualifica-
 tion  is  awarded  by  Hindi  Sahitya  Sam-
 melan  Prayag  This  qualification
 awarded  between  1991  and  967  35  al-
 ready  included  in  the  Second  Schedule
 of  recognised  qualifications  under  the
 Indian  Medicine  Central  Council  Act,
 970  The  Hind:  Sahitya  Sammelan
 however  continues  to  award  the  quali-
 fication  of  Ayurved  Ratna’  The
 qualification  awarded  after  967  5
 not  recognised  for  the  purposes  of
 IMCC  Act

 If  thig  Institution  provides  for  regu-
 lar  teaching  in  accordance  with  the

 CHAITRA  9,  900  (SAKA)  Written  Answers  46

 curriculam  and  syllabus  prescribed  by
 the  Central  Council  of  Indian  Medicine
 then  the  qualification  to  be  awarded
 by  them  will  be  recognised  under  this
 Act

 All  India  Ayurved  Vidyapeeth,
 Delhi,  awards  the  following  qualifica
 tions

 Ayurveda-Visharad
 Ayurveda-Bhishak
 Vaidyacharya
 Prajavaidya  Pariksha
 Vaidya-Visharad
 Ayurvedacharya

 me
 &
 ND

 Me

 cw
 All  of  them  are  included  in  the  Second
 Schedule  of  IMCC  Act,  970  and,
 therefore,  they  are  recognised  for  prac-
 tice  etc

 In  Septembe:  1976,  the  Government
 ot  India  approved  the  Ayurvedic  sylla-
 bus  among  others  recommended  by
 the  Central  Council  of  Indian  Medicine
 and  this  735  to  be  uniformaly  imple-
 mented  all  over  the  country

 Section  7  of  the  IMCC  Act  970
 has  been  implemented  with  effect
 liom  ‘1 10-1976  Those  who  do  not
 hold  a  recongmsed  qualification  are
 not  entitled  to  registration  and  prac-
 tice

 मध्य  प्रवेश  में  'राउघाट  लोह  प्रयस्क  पर
 झ्राधारित  इस्पात  कारखाना

 4940.  श्री  सुभाष  झाहूजा  :

 शी  गोविन्द  रास  मिरी  :

 क्या  इस्पात  झौर  खान  मत्री  यह  बताने
 की  क्ृपा  करेगे  कि

 (क)  क्‍या  मध्य  प्रदेश  मे  राउधाट  लौह
 ग्रयस्क  पर  प्राधारित  इस्पात  कारखाना
 स्थापित  करने  के  प्रस्ताव  पर  विचार  किया
 जा  रहा  है,

 (ख)  यहि  हा,  तो  क्‍या  राउषाट  मे
 कारखाना  स्थापित  करने  के  लिए  परियोजना
 प्रतिवेदन  तैयार  कर  लिया  गया  है,  भौर
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 (+)  यदि  हां,  तो  कारखाना  कब  तक
 स्थापित  करने  का  विचार  है?

 इस्पात  झौर  खान  मंत्रालय  में  राज्य  मंत्री
 प्भी  करिया  मुण्डा)  :  (क)  जी,  नही ।

 (@)  भोर  (ग).  प्रश्न  नहीं  उठते  ।
 Enforcement  principle  of  equal  pay  for
 equal  work  by  Engineering  and  instru-

 mentation  Industries

 4g4l,  SHRI  C.  K.  JAFFER  SHARIEF:
 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  the  names  of  the  _  industries
 which  have  enforced  the  principle  of
 ‘equal  pay  for  equal  work’;

 (b)  whether  engineering  and  instru-
 mentation  industries  have  been  covered
 under  the  scheme;  and

 (९)  if  not,  by  when  this  principle
 would  be  enforced  in  these  industries?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  (a)  The  Equal
 Remuneration  Act,  976  which  pro-
 vides  for  the  payment  of  equal  re-
 muneration  to  men  and  women  wor.
 kers  for  the  same  work  or  work  of  a
 similar  nature  has  so  far  been  extend-
 ed  to  2l  employments,  viz.,—

 l.  Plantations  (covered  under  the
 Plantations  Labour  Act,  1951).

 2.  Local  Authorities,
 4%.  Central  and  State  Governments
 4.  Hospitals,  nursing  homes  and  dls-

 pensaries.
 5.  Banks,  Insurance  Companies  and

 other  financial  institutions.
 6.  Educational,  teaching,  training

 and  research  institutions.
 7  Mines.
 8.  Employees  Provident  Fund

 Organisation,  Coal  Mines  Provident
 Fund  Organisation  and  Employees
 State  Insurance  Corporation.

 9.  The  Food  Corporation  of  India,
 Central  Warehousing  Corporation  and
 State  Warehousing  Corporation.

 MARCH  80,  978  Written  Answers  148

 l0.  Manufacturing  of  Textiles  and
 Textile  Products.

 ll.  Factories  located  in  Plantations.
 12,  Manufacturing  of  Electrical  and

 electronic  machinery  apparatus  and
 apphances.

 l3.  Manufacture  of  chemical  and
 chemical  products  (except  Products  of
 Petroleum  and  Coal).

 i4.  Land  and  Water  Transport.
 16.  Manufacture  of  Food  products.
 18.  Other  manufacturing  industries.
 47.  Electricity,  Gas  and  Water.
 18.  Wholesale  and  Retail  Trade.
 i9.  Construction  including  activities

 allied  to  construction.
 20.  Transport,  storage  and  com-

 munications.
 2i.  Agriculture  and  activities  allied

 to  agriculture.
 22.  Air  Transport  Industry.
 23.  Real  Estate  and  Business  Ser-

 vices  and  Legal  Services.

 (b)  Yes,  Sir.

 (c)  Does  not  arise.

 कालाजार

 4942.  भी  विनायक  प्रसाद  यादव  :

 क्या  स्वास्थ्य  झौर  परिजार  कल्याण  मंत्री  यह
 बताने  की  कृपा  करेगे  कि

 (क)  क्या  सरकार  का  ध्यान  दिसम्बर,
 1977  में  छपे  'नादंन  इंडिया”  पत्निका  में

 “यूनानी  ड्रग  फार  काला  अजार”  शीर्षक  से

 प्रकाशित  समाचार  की  ओर  दिलाया  गया  है;
 शौर

 (ख)  यदि  हां,  तो  क्या  सरकार  ने  इस
 दवा  का  इस्तेमाल  करके  इस  रोग  को  रोकने
 के  लिये  इन  क्षेत्रों  में  यूनानी  डाबटरों  को

 भेजा  है?

 स्वास्थ्य  ओर  परिवार  कल्याण  मंत्रालय
 में  राज्य  संत्रो  (ओ  जगवस्थो  प्रसाद  मादव)  :

 (क)  जी  हां  ।



 749  Written  Answers

 (ख)  जी  नहीं।  तथापि  कालाजार से
 निबटने  के  लिये  यूनानी  भ्ौषधि  की  गुण-
 कारिता  निश्चित  करने  के  लिए  वैशानिक

 मूल्याकन  करने  सबधी  प्रबन्ध  किये  गये  है।

 ग्रामीण  क्षेत्रों  मे ंडाकपरों  का  खोला  जाना

 4943.  श्री  बिनायक  प्रसाद  यादव  :
 क्या  सचार  मली  यह  बताने  की  कपा  करेगे
 कि

 (क)  बिहार  राज्य  में  सहरसा  जिले  में
 5000  या  इससे  अधिक  जनसख्या  वाले

 कितनी  पंचायतों  में  श्रब  तका  डाक  घर  नही
 खोले  गये  है,  और

 (ख)  क्या  यह  सच  है  कि  उक्त  जिले
 मे  कोशाली  पट्टी  और  चोराहा  गावो  मे
 डाकघर  खोले  जाने  के  लिये  प्रनेक  बार
 पत्र  लिखें  गये  हे  परन्तु  ब्भी  तक  डाक  घर  नहीं
 खोले  गये  हे  *

 सचार  मत्रालय  में  राज्य  मत्री  (भी
 नरहरि  प्रसाद  सुखदेव  साय):  (क)  28

 (ख)  विभागीय  मानदडो  के  अनुसार
 कोशाली  पट्टी  और  चोराहा  गावो  मे  डाकघर
 खालने  का  ओऔचित्य  नहीं  पाया  गया  है।

 ESI  Scheme  for  Rural  Workers

 4945  SITRI  K  MALLANA  Will  the
 Minster  of  PARLIAMENTARY  AF-
 FAIRS  AND  LABOUR  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No  520  on  22nd  December
 977  and  state

 (a)  whether  Government  have  ex-
 amined  the  possibility  of  extending  the
 scheme  of  Employees’  State  Insurance
 Scheme  to  rural  workers,  and

 (b)  if  so,  the  details  thereof  and  if
 not,  by  when  a  decision  in  this  regard
 would  be  taken?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR  AND
 PARLIAMENTARY  AFFAIRS  (DR
 RAM  KRIPAL  SINHA)  (a)  and  (b)
 The  matter  78  under  consideration

 Restrictions  on  quota  of  stainless  stee:
 to  newly  licensed  steel  rerolling

 factories

 4946.  SHRI  3  M  BANATWALLA.
 SHRI  MUKHTIAR  SINGH

 MALIK
 Will  the  Minster  of  STEEL  AND

 MINES  be  pleased  to  state,

 (a)  whether  it  is  a  fact  that  restric-
 tions  on  the  issue  of  quota  of  stainless
 steel  sheets  to  the  newly  licensed  stain-
 less  steel  rerolling  factories  is  leading
 to  black-marketing  in  stainless  steel
 sheets,  and

 (b)  7[  so,  what  action  Government
 have  taken  to  remedy  the  situation?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA)  (a)  and  (b)
 There  is  no  control  on  the  distribution
 and  supply  of  stainless  steel  sheets
 The  question  of  issuing  any  quota”
 or  black-marketing’  in  stainless  steel
 sheets,  therefore,  goes  not  arise

 Visit  of  Afghan  President

 4947  SHRI  G  M  BANATWALLA
 SHRI  MUKHTIAR'  SINGH

 MALIK
 SHRI  ८  K  CHANDRAPPAN.

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state

 (a)  whether  President  of  Afghanistan
 visited  India  during  the  month  of
 March,  1978,

 (b)  if  so,  the  salient  features  of  the
 discussions  held  with  the  leaders  of
 the  Government  of  India,  and
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 (c)  whether  any  fresh  agreement
 has  been  made  if  so,  the  details
 theieot?

 THE  MINISTER  OF  SIATE  IN  LE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  S  KUNDU)  (a)  Yes  Sir  lhe
 President  of  Afghanistan  paid  a  state
 visit  of  India  from  the  ३70  to  the  Sth
 of  March  3978

 (b)  and  (c)  The  discussions  con-
 cerned  matter,  of  international  and
 regional  significance  and  bilateral  co
 operation  The  two  sides  expressed
 complete  satisfaction  at  the  progress
 of  their  bilateral  relation,  in  the  poli-
 tical,  economic  and  cultural  fields  und
 decided  to  explore  further  avenues  for
 consohdating  and  enlarging  them
 The  discussions  revealed  a  close  iden-
 tity  of  views  reflecting  the  deep  under.
 standing  which  has  existed  between
 the  two  countries  An  agreement  for
 delivery  of  50,000  tons  of  wheat  to
 Afghanistan  as  a  Commodity  Loan  wa.
 concluded  during  the  visit

 Request  to  launch  crash  programme  to
 develop  telecommunicationg  by

 Rajasthan  Government

 4948  SHRI  S  S  SOMANI  Will  the
 Minister  of  COMMUNICATIONS  be
 pleased  to  gtate

 (a)  whether  the  Government  ot
 Rajasthan  has  requested  the  Central
 Government  to  launch  a  crash  pro-
 gramme  to  develop  the  telecommunica-
 tions  sector  in  the  State  for  which  all
 possible  help  at  all  stages  will  be
 made  readily  available  by  the  State
 Government  and

 (b)  7  so  the  reaction  of  the  Central
 Government  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEV  SAI)  (4)  No  Sir

 (b)  Question  does  not  arise
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 Post  Offices  in  rural  areas  in  Gujarat
 during  1978-79

 4949  SHRI  AHMED  M  PATEL
 Will  the  Minster  of  COMMUNICA-
 TIONS  be  pleased  to  state  the  num-

 be:  of  Post  Offices  whiuh  are  proposed
 to  be  opened  in  the  rural  areas  of
 Gujarat  during  the  year  1978-79  dis-
 trict-wise?

 THE  MINISTER  OF  STALE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEV  SAI)  It  35  tentatively  proposed
 to  open  250  Post  Offices  in  the  rural
 areas  of  Gujarat  during  the  year  1978-
 79  Statement  showing  the  district-
 Wise  target,  is  enclosed

 Statement

 ‘I  Name  olf  the  district  Post
 ७८  offices

 proposed t  be
 cpencd
 dung,
 1976  79
 (ientat
 wely

 .  Ahmed  ai  6
 2  Nnreh  t3
 3  Banaskanths  Az
 4  Bharuct  30
 y  Whavor  ar  >
 &  Danes  +
 7  Gandlunaga  1
 B  Jamo  ४४  ६  29
 9.  Junagidh  5

 i0  =  =Kheda  5
 mi)  kachchh  7
 32.0  Mehsans  30
 13  Panchmat  u  a2
 4  Raykot  \7
 i5  Sabarkar  tha  1s
 36  Siat  20
 AT  Surendranag  ir  75
 18  ‘Vadodrt  I5
 i9  Valsad  33

 “‘ToraL  35
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 Loss  in  Durgapur  and  ISCO
 4950  SHRI  VASANT  SATHE  Will

 the  Minister  of  STEEL  AND  MINES  be
 Pleased  to  state

 (a)  whether  it  is  a  fact  that  the  two
 public  sector  steel  plants  77  West  Ben-
 gal—Durgapur  Steel  Plant  and  Indian
 Iron  &  Steel  Co  are  likely  to  incur
 huge  losses  during  the  current  year

 (b)  if  so  furnish  details  thereof
 and

 (c)  what  effective  steps  are  taken/
 proposed  to  make  these  units”  run
 profitably?

 THE  MINISTER  OF  STA™E  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KAR\IA  MUNDA)  (a)  and  (b)
 The  loss  hkely  to  be  incurred  by  the
 Durgapur  Steel  Plant  durmg  1977-78  is
 estimated  at  Rs  356  crores  while
 Indian  Iron  und  Steel  Company  Limit
 ed  is  expected  to  incur  a  loss  of
 Rs  ३  29  crores  during  the  same  period
 These  figures  tre  provisional  at  pre-
 sent

 c)  Durga  Steel  Plant

 (3)  Getting  reasonable  prices  for
 its  product,  from  the  Indian  Ral
 ways

 The  Inaian  Railways  are  the  only
 buyers  of  some  of  its  products  and

 it  is  fclt  that  the  prices  pad  for  them
 are  not  reasonable  The  issue  has
 been  remittcd  to  the  Chief  Cost  Ac
 counts  Officr  undcr  the  Ministry  of
 Finance  for  making  suitible  recom-
 mendation  about  a  reasonable  price
 for  the  products

 QQ  Maximising  prod  iction  —Steps
 have  heen  taken  to  maximise  pro-
 duction  in  the  wheel  and  axle  plant

 Qui)  Diversifying  production
 Schemes  for  diversifying  production
 are  under  consideration  of  the  nlant
 and  Steel  Authority  of  India  I  td

 (iv)  Supply  of  good  quality  of  coal
 and  adequate  power  —The  plant's
 production  suffered  considerably
 during  the  current  vear  due  to  short-
 age  of  good  coal  and  power  experi-
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 enced  by  the  plant  The  matter  is
 being  pursued  continuously  with  the
 agencies  concerned  for  putting  matters
 right

 Indian  Iron  and  Steel  Company
 Limited

 0७)  Schemes  are  being  implemented
 for  restoring  the  capacity  of  the  steel
 plant  of  the  company  to  its  rated
 leve}  and  to  sustain  the  production
 at  the  rated  level  Various  schemes
 for  diversification  of  production,
 modernisation  of  iron  and_  steel
 making  facilities  and  setting  up  of  a
 Sintering  Plant  are  being  formu-
 lated

 Qy)  It  hag  been  decided  that  in
 oider  to  enSure  a  coordinated  deve-
 lopment  of  the  company  and  ४०
 make  lor  better  management  of  its
 technological  production  and  4n-
 danciul  problems  the  shares  present-
 ly  held  by  the  Central  Government
 in  this  company  should  be  transfer-
 red  to  Steel  Authority  of  India  Limit.
 ed  (SAIL)  when  it  would  become  a
 subsidiaiy  of  SAIL  It  38  also  2ro-
 posed  to  acquire  the  shares  held  vy
 the  publhe  financial  institutions  pnd
 others  and  to  transfer  these  to  SAIL
 so  that  IISCO  mav  become  a  DivisiOn
 of  SAIL

 Gu)  In  order  to  hghten  the  exceos-
 Sive  interest  burden  of  the  com
 pany  it  has  been  decided  that  fin-
 ancial  45  istance  to  he  extended  to
 the  company  for  expenditure  on
 capital  schemes  during  the  three
 year,  from  4977  78  should  be  in  the
 form  of  equity  It  has  also  been
 decideq  that  moratorium  of  ‘three
 years  should  be  alowed  on  payment
 of  interest  on  the  loans  granted  to
 the  company  during  the  current  vear
 to  meet  cash  losses

 Percentage  of  educated  and
 uneducated  unemployed

 49%  SHRI  8  P  MANDAL  will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state  the  percentage  of  educated
 and  uneducated  unemployed  at  pre
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 sent  in  India  as  a  whole,  Statewise?  tion  ig  not  available  but  the  enclosed
 statement  gives  the  percentage  of  edu-

 THE  MINISTER  OF  PARLIAMENT-
 “ated  (Matric  and  above)  out  of

 those
 ARY  AFFAIRS  AND  LABOUR  (SHRI  _—  registered  with  Employment  Exchan-

 RAVINDRA  VARMA):  Such  informa-  ges.

 Statement

 Percentage  of  educated  {Matsic  and  Above)  and  uneducated  (Below  Matric,  including  illiterates)
 ह

 ca,  job-seekers
 on  the  Live  Register  of  Employment  Exchanges  at  the  end  of  June,  Oh  in  various  State  |  Union  Territories

 and  at  all  India  level.

 States/Union  Territorics  Percentage  Educated  Percentage
 Uneducated

 States
 Te  Andhra  Pradesh  वि  47*5  2"
 ae  Assam  :  :  4779  58
 co  Bihar  .  ह  48°5
 ro  Gujarat  50°79  497  7
 5.  Haryana  53  3  46-7
 है.  Himachal  Pradesh  59  5  49°5
 7.  Jammu  &  Kashmir  7  4oe  8  53  2
 8.  Karnataka  $  59  8  qo  2
 cn  Kerala.  .  54°5  45"  5

 10,  Madhya  Pradesh  +  डे  43  ७  47  ©
 ir.  Mahrashtra  हि  हे  54°3  अर
 Ag.  Manipur  56:4  49  9
 135  Meghalaya  439  “orl
 me  Nagaland  37°  4  ba  0
 ‘T5.  Orissa  :  i  :  7  39:  &  656
 r6.  Punjab.  :  487  5ा१
 7.  Rajasthan  7  कुए  47°9
 18.  Sikkim*  ड़  कई
 tg.  Tamil  Nadu  डर  526  का  4
 20.  Tripura  50९4  +3'  9
 14  Uttar  Pradesh  :  ¢  54  3  46-7
 22.  West  Bengal  :  49  6  yo  4

 Union  Territories
 i.  Andaman  &  Nicobar  Islands.  i0°2  Bq  8
 2.  Arunachal  Pradesh*
 3.  Chandigarh  526  47°4
 4.  Dadra  &  Nagar  Haveli*  .
 a  Delhi  Bort  9
 6.  Goa  53°3  46°7,
 7.  Lakshadweep  पक्  O79
 8.  Mizoram  :  '  .  AL  0  5B  4
 9.  Pondicherry  .  5  ड़  60-8  39°2

 ALL  INDIA  1  8  48  2

 Non  tobe  *No  Employment  Exchange  ts  functioning  in  these  States/Union  ‘Vcrritories.

 he  Exclude  figures  in  respect  of  University  Employment  Information  and  Guidance  Bureaux
 except  for  Dethi  and  Maharashtra

 eo  Alljob-seekets  on  the  Live  Register  of  Employment  Exchanges  are  not  necessarily
 unemployed.

 4.  Registration  being  voluntary,  all  the  unemployed  persons  may  not  get  themselves  registered
 with  the  Employment  Exchanges.
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 Production  of  stee!  in  public  sector

 4952.  SHRI  8,  P,  MANDAL:  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleaseg  to  state:

 (a)  the  total  production  of  steel  in
 public  sector  and  private  sector  in
 (1976-77,  and  ‘1977-78;  and

 (b)  the  reasons  for  increase  or  de-
 crease  ag  the  case  may  be?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA);:  (a)  The  total
 production  of  saleable  steel  in  Public
 and  Private  Sector  in  ‘1976-77  nd
 1977-78  (estimated)  is  as  follows:—

 (‘900  tonnes)

 1976-77 1977-78 (Estimated  |

 :  Pabhe  Sector
 Integrated  Steel
 Plants  537?  4273

 2  Private  Sector
 Integrated  Steel
 Plants  7550  १586

 उ  Minuteel  Plants  700  950

 (0)  The  production  in  Public  Sector
 Steel  Plants  in  ‘1977-78  has  been
 affected  adversely  on  account  of  4
 number  of  factors  such  as  frequent
 restrictions/interruptions  th  the  supniy

 of  power,  particularly  at  Bokaro,
 Durgapur  ang  Indian  Iron  and  Steel
 Co.,  certain  problems  in  the  supply  of
 coking  coal  fn  quantity  and  quality.
 strike  at  Dugda  and  Bhojudih  Coal
 Washeriegs  in  October  797  and  ‘ndi-
 fferent  industrial  relations  in  some  of
 the  plants,  particularly  at  Indian  Iron
 and  Steel  Co.  However,  production
 in  the  Ministeel  Plants  has  improved
 on  account  of  raise  in  demand  and  as
 a  result  of  the  certain  measures  taken
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 by  Government  such  as  revision  'n
 excise  duty  and  import  duty,  permis-
 sion  to  diversify  production  etc.

 Linking  of  Madhopura  Telephone
 Exchange  with  Patna

 4953,  SHR]  B,  P,  MANDAL:  Will  the
 Minister  of  COMMUNICATIONS  be
 pleased  to  state:

 (a)  whether  the  Madhopura  (Bihar
 Circle)  telephone  exchange  has  no
 direct  link  with  Patna,  and  calls  are
 rcuted  through  Saharsa,

 (b)  whether  Government  propose  to
 link  Madhopura  Exchange  with  Patna;
 and

 (९)  if  so,  when?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI);  (a)  Yes  Sur.

 (b)  No  Sir.

 (c)  Does  not  arise.

 Shortage  of  Low  Ash  Coking  Coal

 4954.  SHRI  JANARDHANA  POO-
 JARY:  Wil,  the  Minister  of  TEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  there  is  a  shortage  of
 low  ash  coking  coal  and  Government
 propose  to  import  this  variety;  and

 (b)  if  so,  the  total  preductiun  in  our
 country,  shortage  and  the  quantity  to
 he  imported?

 THE  MINISTER  OF  STATE  IN  ‘IHE
 MINISTRY  OF  STEEL  ANU  MINES
 (SHRI  KARIA  MUNDA):  (a)  Yes,  Sir.

 (b)  No  low  ash  coking  coal  is  ovail-
 abie  in  our  country  for  use  in  the
 steel  plants  It  is  proposed  to  import
 initially,  one  million  tonne  of  low  ash
 coking  coal  for  use  in  blend  with  indi-
 genous  coal  at  the  steel  plants,
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 Industrial  Truce

 4955.  SHRI  CHITTA  BASU;  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state  at  what  stage  the  proposal  of
 Industrial  Truce  rests  now?

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  Government
 welcomes  the  concept  of  ‘Industrial
 Truce’  8  proposal  made  in  thus
 regard  was  generally  welcomed  also  by
 both  the  employers  and  the  em-
 ployees.

 Victimisation  of  SC/ST  workmen  of
 Rourkela  Steel  Plant  during  Emergency

 4956.  SHRI  CHITTA  BASU;  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  whether  it  has  been  brought  to
 the  notice  of  Government  that  400
 Scheduled  Castes  and  Scheduled
 Tribes  workers  were  victimised  in  the
 Rourkela  Steel  Plant  during  the
 emergency;  and

 (b)  at  so,  the  steps  taken  for  their
 leinstatement?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA);  (‘a)  and  (b)
 The  facts  are  being  ascertained  and
 a  statement  will  be  placed  on  the  Table
 of  the  House,

 Demand  for  a  probe  into  INA  treasure

 4957.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  EXTERNAT,.
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  demand  for  probe  into  INA
 treasure;

 ‘b)  77  so,  the  details  thereof  and  the
 action  taken  by  Government  thereon;

 (०)  whether  Government  have  “on-
 tacteq  the  senior  officers,  who  are  sup-
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 posed  to  know  the  facts  and  checked
 all  the  relevant  records;  and

 (d)  if  so,  what  is  the  result  and
 what  action  has  been  taken  by  Gov-
 ernment  on  it?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  S.  KUNDU):  (a)  Government
 have  been  reports  in  the  press  that
 proble  shou'd  be  conducted  into  the
 INA  treasure.

 (b)  and  (०),  In  95l,  the  Head  of
 the  Indian  Taaison  Mission  in  Tokyo
 was  contacted  by  some  Indians  who
 were  associated  with  Netaji  Subhash
 Chandra  Bose  They  informed  him
 that  they  were  in  possession  of  some
 Bold  and  jewellery  which,  they  stated,
 had  been  collected  from  the  plane
 which  crashed  with  Netaji.  The  Head
 of  the  Indian  Liaison  Mission  was  7lso
 informed  that  in  addition  to  the  zold
 and  jewellery,  they  were  also  in  pos-
 session  of  Yen  20,000  (then  equivalent
 to  Rs.  265  and  annas  0  only).

 On  instructions  from  the  then  Prime
 Ministesr,  the  Head  of  the  Indian  L.ai-
 son  Mission  in  Tokyo  kept  this  gold,
 jewellery  and  cash  in  our  Mission  un-
 til  further  instructions.

 After  the  signing  of  the  Peace  Treaty
 with  Japan,  these  articles  were  sent  to
 Delhi  in  November  952  through  an
 oficial  of  the  Government  of  India.
 They  were  delivered  to  the  Ministry  of
 External  Affairs,  who  retained  them
 temporarily.  On  December  30,  1953,
 the  gold  and  jewellery  were  handed
 over  to  the  National  Museum  for  safe
 euslody  The  cash  amounting  to
 Rs,  265  and  annag  10,  was,  with  appro-
 val  of  the  then  Prime  Minister,  trans-
 ferred  to  the  INA  Relicf  Fund  on
 Decemher  16,  ‘1954.

 (d)  Government  do  not  consider
 that  further  action  ig  necessary.  The
 gold  and  jewellery  have  been  deposited
 in  the  National  Museum  and  the  cash
 credited  to  the  account  of  the  INA
 Relief  Fund.
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 Expeditions  disposal  of  Labour  Cases

 4958.  PROF.  P,  G.  MAVALANKAR:
 Will  the  Minister  of  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  vast  and  growing  labour  cases
 pending  in  the  courts  and  tribunals
 all  over  the  country;

 (b)  whether  the  said  situation  is
 not  creating  a  climate  of  helplessness
 and  restlessness  among  the  working
 classes;

 (०)  if  so,  the  steps  being  taken  by
 Government  to  improve  the  situation;
 and

 (8)  whether  the  High  Courts  and
 the  Supreme  Court  are  proposed  to  in-
 corporate  additional  special  separate
 judges  for  the  expeditious  disposal  of
 the  said  cases?

 THE  MINISTER  OF  PARLIAMENT.
 ARY  AFFAIRS  AND  LABOUR  (SHRI RAVINDRA  VARMA):  (a)  and  (b).
 On  an  average,  most  of  the  Central
 Government  Labour  Courts  and  In-
 dustrial  Tribunals  take  between
 6  months  to  4  years  to  dispose  of
 references.  While  it  is  appreciated  that
 delay  leads  to  inconvenience  there
 have  been  no  reports  of  disturbed
 industrial  relations  on  this  account.

 (c)  and  (d).  The  entire  question  of
 Prompt  disposal  of  disputes  is  under
 examination  in  the  overall  context  of
 the  proposed  industrial  Relations  ‘Bill

 Ratio  of  Doctors,  Nurses  ang  Techni-
 clans  in  Hospitals

 4959.  PROF.  P.  ७.  MAVALANKAR:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  the  ratio  of  doctors,
 nurses,  technicians  in  all  the  major
 Bospitals  in  the  Union  Territories  is
 adequate  and  satisfactory;
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 (9)  ig  so,  the  details  thereof;

 (c)  if  not,  steps  taken  to  correct
 and  improve  the  said  ratio;  and

 (d)  the  concrete  results  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI

 JAGDAMB PRASAD  YADAV):  (a)  to  (d).
 information  is  being  collected  and  will
 be  laid  on  the  Table  of  the  Sabha.

 Mock  Parliament  Programme

 4960.  PROF.  P.  G.  MAVALANKAR:
 Will  the  Minister  of  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  be
 pleaseq  to  state:

 (a)  whether  the  “Mock  Parliament"
 programme  or  project  for  ‘school  chile
 dren  continued  in  the  years  ‘1975,  1976
 and  1977;

 (b)  if  so,  where  and  at  what  cost
 and  with  what  results;

 (ce)  whether  the  said  programme  or
 Project  is  being  further  improveg  and
 Strengthened  and  extended  to  other
 parts  of  India;  ‘and

 (d)  if  so,  broad  indication  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR  AND  PAR-
 LIAMENTARY  AFFAIRS  (DR.  RAM
 KRIPAL  SINHA):  (a).  Yes,  Sir.

 (b)  The  “Youth  Parliament”  com-
 petitions  are  at  present  held  in  the
 recognised  Higher  Secondary  Schools
 in  Delhi,  and  the  results  are  encourag-
 ing.  The  annual  expenditure  incurred
 by  the  Central  Government  on  these
 competitions  in  the  years  1975,  796
 ang  3977  ranged  befween  Rs,  8,000/~
 to  Rs.  +11,000/-,

 (ce)  and  (d).  Governments  of  the
 States  and  the  Union  Territories  are
 advised  from  time  to  time  to  arrange
 similar  “Youth  Parliament”  competi-
 tions.  Andhra  Pradesh,  Haryana,
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 Kerala,  Tripura  and  Uttar  Pradesh
 have  arranged  Youth  Parliament  com-
 petitiong  in  their  r&apective  States.
 Punjab,  Gujarat,  Bihar,  Orissa,  Naga-
 land,  West  Bengal,  Sikkim,  Manipur,
 Meghalaya,  Gos,  Daman  &  Diu,  Pondi.
 cherry,  Dadra  &  Nagar  Haveli  and
 Andaman  &  Nicobar  Islands  have
 agreed  to  implement  the  Scheme  in
 theiy  respective  States/Union  Territo-
 ties.

 Discontentment  anmtong  Workers  over
 Coneiliation  Proceedings

 496l,  SHRI  AMARSINH  V.  RAT-
 HAWA:;  Wil,  the  Minister  of  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 be  pleased  to  state:

 (a)  whether  there  is  a  great  dis-
 contentment  among  the  workers  and
 trade  unions  of  the  country  regarding
 the  working  of  the  conciliation  pro-
 ceedings  with  reference  to  Industrial
 Tribunal  and  final  disposal  of  cases
 by  them;

 (b)  if  so,  the  main  reasons  for  such
 discontentment;

 (०)  whether  Government  have  di-
 rected  or  propose  for  the  same  to  the
 concerned  authority  to  dispose  of  the
 cases  within  specific  period;

 (d)  if  ao,  the  details  thereof  and  if
 not,  the  reasons  therefor;  and

 (e)  whether  Government  will  bring
 forward  any  bill  in  this  regard  and
 if  so,  when  and  the  details  thereof
 and  if  not,  the  reasons  therefor?

 THE.  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  (a)  to  (ढ).
 Government  have  not  received  any
 specific  reports  in  this  regerd.  The
 entire  question  of  prompt  disposal  of
 disputes  fy  under  examination  in  the
 overail  context  of  the  proposed  In-
 dustrial  Relation:  Bil.
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 Regularization  of  casual  Isbour

 4962.  SHRI  AMARSINH  V.  RAT-
 HAWA:  Will  the  Minister  of  PART.IA-
 MENTARY  AVFAIRS  AND  LABOUR
 be  pleased  to  state;

 (a)  whether  Government  are  aware
 that  in  various  Departments  or  va-
 rious  Ministries  of  Centre  and  States,
 there  are  such  temporary  and  casual
 labourers  and  employees  who  are
 working  there  since  5,  10,  5  years  and
 still  not  made  permanent;

 (b)  if  80,  how  many  such  employe-
 @s  are  in  each  State  and  in  each
 Ministry  and  Establishments;

 (c)  what  steps  Government  have
 taken  to  make  them  permanent  and
 what  ate  the  reasons  that  they  are
 still  as  temporary  and  casual;  and

 (d)  whether  Government  propose
 to  bring  forward  a  bill  in  Parliament
 in  this  regard;  if  so,  when  and  de-
 tails  thereof  and  jf  not,  the  reasons
 therefor?

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  (a)  to  (c).  In-
 formation  is  being  collected  and  will
 be  placed  on  the  Table  of  the  House
 after  it  is  received.

 (ii)  There  is  no  such  proposals  at
 present.

 Removing  Lacuna  Payment  of  Wages
 Act,  Workmen’s  Compensation  Act
 and  other  Labour  Act  in  consultation

 with  workers

 4963,  SHRr  AMARSINH  पफ  RAT-
 HAWA:  Will  the  Minister  of  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  there  are  many  lacuna  in  the
 ह...  Payment  of  Wages Act,  Work-
 men’s  Compensation  Aeb  and  such
 other  Acts  in  which  the  Interest  of
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 the  workers  are  not  being  protected
 properly;

 (b)  if  so,  what  are  these  lacuna;
 (c)  whether  Government  propose to  amend  the  saiq  Acts  in  the  interest of  the  workers  and  employees;
 (d)  if  so,  when  and  how  and  the

 details  thereof;  ang

 (e)  whether  Government  will  con-
 sult  the  workers  representative  im
 this  matter,  if  so,  the  details  thereof
 and  if  not  the  reasons  therefor?

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  (SHRI RAVINDRA  VARMA):  (a)  to  (e).  A
 number  of  proposals  for  amendment  of
 the  Payment  of  Wages  Act,  1936,  the
 Workmen’s  Compensation  Act,  and
 such  other  Acts  like  the  Employees
 State  Insurance  Act,  948  and  Em-
 ployees  Provident  Fung  &  Misc.  Rro-
 visions  Act,  952  are  under  considera-
 tion.  These  proposals  are  being  pro-
 cessed  in  consultation  with  the  State
 Governments  and  other  interests  con-
 cerned,

 Legislation  Regularising  services  of
 Domestic  Servants

 4964  SHRI  AMARSINH  V.  RAT-
 HAWA:  Will  the  Minister  of  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 from  the  muserable  plights  of  the
 domestic  servants  of  Delhi  and  of  the
 country;

 (b)  if  so,  what  action  Government
 have  taken  for  the  welfare  and  bet-
 terment  of  these  servants;

 (c)  whether  Government  propose  to
 bring  forward  any  legislation  to  re-
 gularise  the  service  conditions  of  these
 class  of  employees;  and

 (d)  if  so,  when  and  how  and  what
 would  be  the  main  features  of  such
 legislation?
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 THE  MINISTER  OF  PARLIAMENT.
 ARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  (a)  to  (d).  Re-
 presentations  have  been  received  in
 the  Ministry  of  Labour  jn  this  regard.
 The  question  of  suitable  legislation
 applicable  to  this  category  of  workers
 was  considereqd  some  time  ago  in  con-
 sultation  with  the  State  Governments,
 but  the  proposed  legislation  did  not
 find  favour  mainly  on  the  ground  that
 this  might  lead  to  large  scale  retrench.
 ment  of  domestic  servants  and  of
 shinkage  of  employment  opportunities
 for  them.  Further  it  was  felt  that
 implementation  of  the  proposed  legisla.
 tion  woulg  be  extremely  difficult.

 Bill  extenting  benefits  of  P.F.  to  fac-
 torles  employing  ten  persons

 4965.  SHRI  SHIV  NARAIN  SARSO-
 NIA:  Will  the  Minister  of  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 be  pleased  to  state:

 (a)  whether  the  Labour  Ministry
 has  made  the  public  announcement
 several  timeg  that  the  provident  fund
 benefits  are  being  extended  to  all
 such  factories  and  establishments
 employing  10  or  more  persons;

 (b)  if  so,  whether  the  necessary  bill
 has  been  prepared  to  introduce  the
 same  in  the  current  session  of  Parlia-
 ment  to  provide  benefits  to  the  poor
 workers;  and

 (९)  if  not,  why  not  and  how  much
 time  Government  will  take  to  intro-
 duce  the  bill?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR  AND  PAR-
 LIAMENTARY  AFFAIRS  (DR.  RAM
 KIRPAL  SINHA):  (a)  to  (c).  Certain
 proposals  for  amendment  of  the  Em-
 ployees’  Provident  Funds  and  Miscel-
 laneous  Provisions  Act,  952  including
 the  one  relating  to  extending  the
 coverage  of  the  Act  to  the  establish-
 ments  employing  0  or  more  persons
 are  still  under  consideration  of  the
 Government,
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 Backward  States,  District,  and  sub-
 divisions  in  Communications

 4966.  SHRI  GIRIDHAR  GOMANGO:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  how  many  States,  districts,
 sub-divisions  and  blocks  identified  as
 backward  in  communications  both
 postal  services  and  telecommunica-
 tions  have  received  top  priority  in
 allocation  and  execution  of  postal  ser-
 vices  in  the  year  ‘1977-78;  and

 (b)  planning  and  programmes  pro-
 posed  by  his  Ministry  to  bring  them
 up  to  the  level  of  other  well  developed
 areas  during  the  Sixth  Five  Year
 Plan?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI):  (a)  None  of  the  States,
 sub-divisions  and  blocks  identified  as
 backward  have  been  given  top  priority
 in  allocation  and  executing  postal
 expansion  scheme  ‘1977-78.  Liberaliseq
 financial  norms  are  however  appli-
 cable  to  backward  areas  for  the  pur-
 Pose  of  postal  and  telecommunication
 expansion,

 (b)  Postal.—It  is  tentatively  propos
 ed  to  open  25,000  post  offices  in  the
 rural  areag  of  the  country  during  the
 Sixth  Plan  Period.  Greater  emphasis
 wil)  continue  to  be  given  to  backward
 areas.

 Telecommunications.—It_  is  propos- ed  to  open  5000  new  long  distance
 public  call  offices  and  5000  telegraph Offices  in  the  next  five  year  plan.  A
 good  number  of  them  will  fall  in
 backward  areas.

 Rise  in  price  of  Steel  due  to  electricity
 levy

 4967.  SHRI  K.  PRADHANT:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:
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 (a)  whether  it  is  a  fact  that  the
 mini  steel  industry  fears  that  its  steel
 prices  will  be  pushed  up  by  Rs,  40
 to  Rs.  50  per  tonne  because  of  the  im-
 position  of  duty  on  electricity,  a  gpe-
 cial  levy  of  5  per  cent  on  the  basis  of
 excise  duty  on  items  like  graphite,
 electrodes  and  furnace  oil  and  increase
 in  the  excise  duty  from  2  to  5  per
 cent  on  several  other  inputs;

 (b)  whether  it  is  also  a  fact  that
 this  ‘crippling  burden’  on  the  mini
 steel  industry  will  m.ake  its  prices
 uncompetitive  with  that  of  the  inte-
 grated  steel  plants;

 (ec)  whether  the  Steel  Furnace  As-
 sociation  of  India  has  demanded  that
 the  integrated  steel  plants  should  not
 absorb  the  burden  of  additional  dutie
 and  should  raise  the  prices  of  their
 products  to  the  tune  of  extra  burden
 of  the  fresh  duties;  and

 (d)  if  so,  the  reaction  of  Govern-
 ment  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA);  (a)  Steel
 Furnace  Association  of  India  appre-
 hends  that  cost  of  production  of  ingots
 by  mini  steel  plants  would  go  up  LY
 about  Rs.  73  per  tonne,

 (b)  to  (d).  So  far  as  the  direct  inci-
 dence  of  the  increased  levy  on  the
 productg  of  the  integrated  steel  plants
 is  concerned  the  Joint  Plant  Committee
 has  already  announced  appropriate
 revision  of  prices.  As  mini  steel  plant
 products  enjoy  exemption  from  excise
 duty,  to  that  extent  as  a  result  of  the
 increased  levy,  their  competitive  posi-
 tion  vis-a-vis  the  integrated  steel  plant
 is  expected  to  improve.

 The  increased  levy  on  the  inputs
 like  power,  coal,  etc.,  ig  expected  to
 adversely  affect  the  cost  of  production
 of  both  the  integrated  steel  plants  as
 well  as  mini  steel  plants.
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 साजत्यान  में  समिज  संसाधनों  का  स्रश्चिकतम
 उपयोग  करने  की  योजना

 4068,  श्री  भीठालाल  पटेल  :  कया
 इस्पात  शौर  खान  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  ब्या  सरकार  राजस्थान  के  खनिज
 संसाधनों  का  भ्रधिकतम  उपयोग  करने  की
 कोई  योजना  तैयार  कर  रही  है  ;  और

 (ख)  यदि  हां,  तो  तत्संबंधी  ब्यौरा  क्या
 है  भौर  यदि  नहीं,  तो  इसके  क्‍या  कारण  हैं  ?

 इस्पार  और  खान  राज्य  संत्री  (श्री
 करिया  बुण्डा):  (क)  शौर  (ख).  केन्द्र  सर-
 कार  झौर  राज्य  सरकार  दोनों  ने  विभिन्न
 खनिज  ज्रोतों  के  'इष्टतम  उपयोग  के  लिए
 झनेक  एजेंसिया  गठित  की  है  t

 2.  राजस्थान  में  वर्ष  1977-78
 में  गहन  पृूर्वक्षण  शौर  खनिज  सर्वेक्षण  के
 लिए  बनाए  गए  कार्यक्रमों  में  धात्विक  और
 श्रौद्योगिक  खनिजों  जैसे  कि  श्राधार  धातु,

 फलुझ्स्पार,  कायनाइट,  चूना,  पत्थर,  डोलोमाइट,
 सिलिमेनाइट  और  राक  फास्फेट  के  [लिए
 अन्वेषण  शामिल  हैं  ।

 3.  हिन्दुस्तान  जिक  लि०,  जो  सीसा
 जस्ता  धातू भों  के  खनन  झौर  प्रद्रावण  का  काम
 करता  है,  ने  राजस्थान  के  जावर  इसाके
 में  भोचिया  शौर  बलारिया  सीमा-जस्ता
 खानों  से  उत्पादित  देशी  जस्ता  सांद्रो
 पर  झाधारित  भ्रपने  देवारी  (निकट  उदयपुर)
 स्थित  जरता  स्मेल्टर  से  जस्त्रा  धातु  व  झन्य
 उपोत्पादों  का  वार्षिक  उत्पादन  8,000  टन
 से  बढ़ा  कर  45,000  टन  करने  हेतु  विस्तार
 का  काम  पूरा  कर  लिया  है|  इस  भ्रद्रावक  के
 लिए  देशी  सान्‍्द्रों  की  पूर्ति  बढ़ाने  के  लिए
 हिन्दुस्तान  जिक  लि  ने  उदरपुर  के  निकट

 राजपुक्त  दरीबा  खानों  को  दैनिक  भयस्क
 उत्पादन  क्षमत्रा  3000  टन  करने  के  लिए
 femee  का  'काम  शुरू  कर  दिया  है  ।  इस
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 परियोजना  से  सम्भवतया  =  981-82  %
 उत्पादन  होने  लगेगा  i  हिन्दुस्तान  जिक  लि०
 द्वारा  राजस्थान  के  जावर  क्षेत्र  में  जावरमाला-'
 बरोई  खानों  के  विकास  द्,  पहले  ही  परिमोजनाए
 बनाई  जा  चुकी  हैं  t

 4.  भारतीय  उर्वरक  निगम  जिप्सम  भंडारों
 का  दोहन  कर  रहा  है  जो  सिर्धी'  फर्टीलाइजरः
 कम्पलेक्स  में  इस्तेमाल  होता  है  1  पाइराइट्स
 फास्फेट्स  एंड  कैमीकल्स  लिमिटेड  भी

 सलोदीपुर  (सीकर  जिला)  के  पाइराइट्स
 भंडारों  का  विकास  कर  रहा  है  श्रौर  पाइराइट
 के  इन  अंडारों  धर  भ्राधारित  एक  सल्फूरिक
 प्रम्ल  संयंत्र  स्थापित  करने  का  प्रस्ताव  है  जिसका
 राक  फास्फैट  के  साथ  प्रस्तावित  फर्टीलाइजर
 कप्पलेक्स  दवारा  सिंगल  सुपर  फास्फेट  के
 उत्पादन  में  इस्तेमाल  होगा  1

 5.  हिन्दुस्तान  कापर  लिमिटेड
 (एच०  सी०  एल०)  में  राजस्थान  में  तीन
 परियोजनाएं  स्थापित  की  हैं  1  खेतडी  कापर
 कम्पलेक्स,  जिला  झुझन्‌ू  दवारा  खेंतड़ी
 शौर  कोलिहान  खानों  का  विकास  और  सान्द्र
 संयंत्र,  प्रद्रावक,  शोधशाला  और  अम्लव
 उर्वरक  संयंत्र  का  निर्माण  शामिल  है
 चांदमारी  कापर  परियोजना  देश  की  पहली
 खुली  खान  है  ।  इसकी  दर  क्षमता  500  टन
 झयस्क  दैनिक  है  ।  दैनिक  उत्पादन  क्षमता
 को  बढ़ा  कर  000  टन  झयस्क  करने  के  लिए
 विस्तार  योजना  का  काम  चल  रहा  है।  भ्रलवर
 जिले  में  दरीबा  कापर  परियोजना  विकसित
 की  गई  है  जिसमें  .00  टन  अ्रयस्क  का  दैनिक
 उत्पादन  होगा  और  उत्पादित  अ्रयस्क  के
 सांद्रण  हेतू  समान  क्षमता  का  सान्द्रक  संयंत्र
 बनेगा  ।

 6.  राजस्थान  राज्य  खान  भौर  खनिज
 लि०  फास्फेट  शौर  निष्सम  संसाधनों
 सभुषयोजन  भौर  उपयोगिता  के  काये  में
 लगा  है  जबकि  राजस्थान  भौवृयोगिक  तथा
 खतिज  विक्षास  निगम  प्लूटाइट,  टंगस्टन
 ग्रेनाइट,  मार्बल,  खाइमस्टोन,  जिप्सम,
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 सिलिकेश्रस  र्थ,  जैंटोनाइट,  सीसा-जस्ता-
 तांबा  (आधार  धातु),  ग्रेफाइट  भ्रादि  का

 समृपयोजन  कर  रहा  है।  राज्य  का  खान  और
 भुतत्व  विभाग  विकास  तथा  खनिज  निक्षेपों
 की  खोज  संबंधी  योजनाभों,  खदान  विकास
 योजनाओं  तथा  खनन  पद्टादारों  को  ऋण
 स्वीकृति  योजनाओं  को  कार्यान्वित  करता  है
 तथा  खानों  झर  खदानों  के  लिए  पहुंच
 सड़कों  का  भी  निर्माण  करता  है।  यह  खनन
 उद्योग  को  तकनीकी  सहायता  भी  प्रदान
 करता  है  ।

 हिन्दुस्तान  जिक  लिमिटेड,  उदयपुर  हारा  जिक
 को  बिको  के  लिए  झामन्त्रित  किये  गये

 देंडर]

 4969,  थ्री  लालजी  भाई  :  क्‍या  इस्पात
 शौर  क  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  हिन्दुस्तान  जिक  लिमिटेड

 उदयपुर  (राजस्थान)  ने  कुछ  समय  पूर्व
 जिक  ऐश  की  बिक्री  के  लिये  टेंडर  भ्रामन्त्रित
 किये  थे  ;

 ्)  क्‍या  उसे  बड़ी  संख्या  में  टेंडर
 प्राप्त  हुए  थे  और  उन्हें  खोला  भी  गया  था
 लेकिन  भभी  तक  किसी  भी  व्यक्ति  का  टेंडर
 स्वीकार  नहीं  किया  गया  है  ;

 (ग)  क्‍या  टेंडरों  के  लिये  जमा  कराई
 गई  राशि  भ्रभी  वापिस  नहीं  की  गई  है  ;
 और]

 (घ)  यदि  हां,  तो  इस  बारे  में  विस्तृत
 ब्यौरा  क्या  है  ?

 इस्पात और  खान  संज्रालथ  में  राज्य  मंत्री
 (जो  करिया  मुष्डा)  -_  (क)  हिन्दुस्तान

 जिक  लि०  उदयपुर ने  जून,  1977%  झच्छी
 किस्म  के  जस्ता  धातुमलस  की  बिक्री  के  लिए
 टडर  भामस्तित  किए  थे  ।

 थि)  श्राप्त  i330  बरीद  प्रस्ताव
 30-6-1977  को  खोले  गए  किन्तु  कोई
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 भी  खरीद  प्रस्ताव  स्वीकार  नहीं  किग्रा  गया
 क्योंकि  पार्टियों  दूबारा  प्रस्तावित  मूल्य  जस्ता-
 मल  में  विद्यमान  जस्ता  भातु के  मूल्य  से
 काफी  कम  था  t

 (ग)  जी  नहीं  ।

 (घ)  सव/ल  नहीं  उठ्हा  |

 Demand  for  Higher  Wages  by  workers
 of  Gold  Mines  Ltd,

 4970.  SHRI  G.  Y.  KRISHNAN:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  the  workers  of  Bharat
 Gold  Mines  Limited,  Kolar  have  been
 demanding  higher  wages  and  better
 living  conditions;

 (b)  whether  they  are  being  paid
 less  than  what  is  being  paid  to  work-
 ers  of  public  sector  industries;  and

 (९)  what  steps  Government  have
 taken  for  their  better  wage  structure
 and  living  conditions?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  Yes,

 Sir.

 (b)  The  wages  paid  to  the  workmen
 of  Bharat  Gold  Mines  Limited  com-
 Pare  favourably  with  the  employees
 of  similar  public  sector  undertakings
 in  the  State  of  Karnataka.

 (०)  The  wages  of  the  workmen  of
 Bharat  Gold  Mines  Limited  were  last
 revised  with  effect  from  I-l-973  based
 on  the  recommendations  of  a  one-
 Man-Committee  appointed  by  Sharat
 Gold  Mines  Limited.  Negotiations  are
 currently  going  on  between  the  com-
 pany  and  the  Labour  Unions  for  fur-
 ther  wage  revision.

 Mast  of  the  employees  of  Bharaf
 Gold  Mines  Limited  have  bepn  psovi-
 ded  with  houses  and  the  company  is
 renovating  and’  improving  them,  besi-
 deg  providing  amenities  ike  water
 supply,  sanitation  etc.
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 Relations  with  Angdls  and  Mosambigue

 497l.  SHRI  AMRUT  KASAR:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government  is  aware
 of  the  strategic  position  of  the  newly
 independent  countries  of  Africa,  like
 Angola  and  Mozambique  the  former
 Portuguese  Colonies  in  the  political
 situation  in  Africa;

 (b)  what  steps  Government  has
 taken  to  increase  friendly  relations
 with  Angola  and  Mozambique  in  Af-
 rica;

 (c)  .whether  it  is  a  fact  that  these
 African  countries  have  been  neglec-
 ted  while  framing  our  foreign  policy?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  S.  KUNDU):  (a)  to  (c).  Gov-
 ernment  of  India  is  fully  aware  of
 the  significance  and  importance  of  the
 newly  independent  countries  of  Africa,
 including  countries  like  Angola  and
 Mozambique  with  which  India  has  also
 shared  colonia]  past,  एॉडनय-एंड  the  ex-
 Portuguese  Empire.

 In  so  far  as  Mozambique  is  concer-
 ned,  India  has  had  close  historical  re-
 lations  and  there  is  a  sizable  number  of
 persons  of  India  origin  residing
 there.  Mozambique  is  also  linked  to
 us  by  the  Indian  Ocean.  Government
 of  India  established  diplomatic  rela-
 tions  ambassadorial  level  with
 Mozambique  upon  its  accession  to  full
 independance.  India  has  also  been  ex-
 tending  full  moral  and  material  sup-
 port  to  Maezambique  which,  as  a
 Front  line  State,  has  to  bear  the  prunt
 of  the  burden  and  make  sacrifices
 because  of  the  continuance  of  the  Zim-
 babwe  freedoss  struggie,  both  bilateral-
 ly  and  in  the  framework  of  eom-
 mitments  undertaken  under  the  aegis
 of  the  commonweelth  and  the  United
 Nations.  We  have  concluded  a  gen-
 era@l  agrpamest  ef  eennomic,  scientific
 and  technical  cogperation  with  Moza-
 mbique.
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 As  regards  Angola,  even  before  its
 accession  to  indgpendemoe,  we  had
 provided  material  assistance  for  the
 freedom  struggle  and  had  made  facili-
 ties  available  for  higher  education  for
 Angolan  students  including  grant  of
 senolarships)  Offerg  heave  also  been
 made  recently  for  scholarships  to  An-
 golay,  students  for  study  in  India.

 Immediately  after  independence
 high-level  contacts  were  established
 between  the  two  countries,  Angola  has
 also  been  the  recipint  of  our  bilateral  f
 assistance.  &

 उत्तर  प्रदेश  में  टेलीफोन  एक्सचेंज  बौर
 टेलोफोन.  कनेक्शन

 4972.  भी  राजना  कुमार  शर्मा:  क्‍या
 संचार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  इस  समय  उत्तर  श्रदेश  में  कितने
 टेलीफोन  एक्सचेंज  काम  कर  रहे  हैं  ;

 (ख)  इन  टेलीफोन  एक्सचेंजों  के  झन्तर्गत

 कुल  कितने  टेलीफोन  कनेक्शन  हैं  ;

 (ग)  चालू  वित्तीय  वर्ष  के  दौरान  उत्तर
 प्रदेश  में  किलने  श्रतिरिक्श  टेलीफोन  एक्सचेंज
 खोले  जायेंगे  ;  और

 (घ)  वहां  खोले  जाने  वाले  नये  टेलीफोन
 एक्सचेंजों  पर  अनुमानत:  कितती  धनराशि
 खर्च  की  जानी  है  ?

 संचार  संत्रालय  में  राज्य  मंत्री  (भी
 सरहरि  wee  सुखदेव  साथ):  (क)  466

 (1-477  को  शिथिति  के  लभुसार)

 (ख)  1,20,403

 (14-77  को  स्थिति  के  प्रनुसार)

 (ग)  36

 ष)  22.  55  लाख  रपये  थिफभग)  |
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 we  1978-79  में  उत्तर  प्रदेश  के  प्रामीण
 क्षेत्रों  में  खोले  जाने  चालें  डाफधर

 4973.  शो  शेक  कुमार  शर्मा  :
 क्या  संचार  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  बर्ष  1978-79  %  उत्तर  प्रदेश
 के  प्रामीण  क्षेत्रों  मे ंकितने  नये  डाकधर  खोलने
 का  विचार  है  ;

 (@)  उनमें  शाखा  डाकधरों  उप-
 डाकथरों  तथा  बड़े  डाकधरों  की  संख्या  कितनी
 कितनी  होगी  ;

 (ग)  इनमें  से  कितने  डाकधर  रामपुर
 में  खोले  जायेंगे  ;  और

 (घ)  कितने  ग्रामीण  ब्रांच  डाकथरों
 को  सब-डाकधरों  तथा  कितने  सब-डाकचरों
 को  उप-डाकधरों  में  बदला  जायेगा  ?

 संचार  मंत्रालय  में  राज्य  मंत्री  (भरो
 सरहरि  प्रसाद  सुखदेव  साय)  :  (क)  520

 (@)  (i)  विभागेतर  शाखा  डाकघर  500

 (ii)  उप-डाकपर  20

 (ili)  मुख्य  डाकधर  कोई  नहीं।

 (ग)  8  विभागेतर  शाला  डाकघर

 (णथ)  (i)  उत्तर  प्रदेश  में  विभाभेतर
 शाला  डाकपरों  का  र्क्मा
 बड़ा  कर  उन्हें  विभागीय
 उप-डाकथर  बनाना-35

 (०)  उत्तर  प्रदेश  में  उप-डाकथरों
 का  दर्जा  बढ़ा  कर  उन्हें  म्च्य

 a.  सर  कावा:  4,  .
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 Setting  up  of  a  Committees  to  regulate
 recruitment  of  Labour  for  Abroad

 4974.  SHRI  YASHWANT  BOROLE:
 SHRI  MOHINDER  SINGH

 SAYIAN  WALA:
 Will  the  Minister  of  PARLIAMEN-

 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  whether  a  committee  compris-
 ing  of  representatives  of  various  Mi-
 nistries  has  been  set  up  to  regulate
 procedure  for  recruitment  of  labour
 against  demands  from  abroad;  and

 (9)  if  90,  whether  any  procedure
 has  been  evolved  by  this  committee
 for  recruitment  of  such  labour  keep-
 ing  in  view  the  reports  of  ill-treat-
 ment  meted  out  to  Indians  especially
 in  Arab  countries?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
 Yes,  Sir.

 (b)  The  Committee  is  reviewing  the
 existing  arrangements  with  a  view  to
 streamlining  the  procedure  of  regis-
 tration  of  recruiting  agents  and
 deployment  of  workers  to  better  secure
 the  welfare  of  workers.

 राजभाषा  कार्याभ्थयम  समिति

 4975.  श्री  सथाव  सिह  चौहास:  क्‍या
 स्थास्थ्य  झौर  परियार  कल्याण  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  उनके  मंताणय/विभाग
 में  राजभाषा  कार्याववयन  समिति  बनी

 हुई  है;

 (श्)  यदि  हां,तो  ष  1977 में
 उसकी  बैठकें  कब-कब  हुई  भौर  उनमें
 क्या-क्या  निर्णय  लियें  बयें;

 (ग)  उसे  लि्॑ंयों  में  से  कितने  पूरी
 तरह  से  लॉगू  किये  नग  ;  भौर
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 (4)  शेष  तिर्णयों  को  पूरी  तरह से
 से  लागू  करने में  विलम्य  के  क्‍या  कारण

 स्वास्थ्य  जौर  परियार  कल्याण  संत्रालय
 में  राज्य  मंत्री  (भी  जगदम्यी  प्रसाद  यादव)  :

 (क)
 संखरम

 APF

 eps

 —

 छक्के

 6

 जी,  हाँ  ।  संभिति  का  गठन
 विवरण I  मां  दिया  मया है।

 (ख)  धौर  (ग)  .  दो  बैठकें,
 पहली  29  भगस्त,  T977  को  भौर  दूसरी
 29  दिसम्बर,  977  को  सुध्ावों
 शौर  उन  पर की  गई  कार्यवाही  का
 विवरण  संलग्त  विवरण  II-  में  दिया
 गया  है  ।

 (घ)  प्रण्न  नहीं  उठता।

 विवरण  J

 राजभाषा  कार्यावथवत्त  सलिति  का  गठन

 संयुक्त  सचिव  (प्रशासन)
 उप सचिव...  है  हे

 उप  सचिव  (नीति)
 उप  सचिव  (समन्कय)  -
 उप  सविव  (जन  स्वास्थ्य)
 उप  सचिव  (श्रांतरिक  वित्त)
 उप  सचिव  (प्रंतर्राष्ट्रीय  स्वास्थ्य)
 उप  सचिव  (चिकित्सा)  नि
 उप  सचिव  (सगठित  क्षेत्र  )

 उप  आयुक्त  (टी०  ओन)
 उप  आयुक्त  (पी०ए०)
 उप  अायुक्त  (टी०  एण्ड  एस०)

 .  निदेशक  मृुल्याकन
 चीफ  मीडिया

 .  पझ्रवर  सचिव  (य्राम  स्वास्थ्य  योजन।)

 अवर  सचिव  (विकित्सा  सेवाएं)
 अवर  सचिव  (के०ज््वा०सै०)
 अवर  सच्तिव  (भौषधि)

 झवर  सचिव  (शिक्षा-वृति  )

 सलाहकार  (होम्योपैथी)

 सहायक-सलाहकार  [भायुवेद)
 कितिष  कार्य  ध्िकारी  (ई०  एण्ड  आई)
 उप  परिकहत  मियं्रक.

 वरिष्ठ  हिन्दी  अधिकारी

 *

 °

 .  .  .  were

 °  न  -  सदस्य
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 हवासरुथ्य  और  फरिवार  कल्याण  मंत्ञालय  की
 राजभाया  कार्यान्वयन  समिति

 सुझाव
 —

 की  गई  कार्मवद्धी

 L.  डाक  भ्रवुभाग क्रो  कहा  े  कि  बह  हिन्दी-भाषी राज्यो
 और  महाराष्ट्र,  गुजरात  भौर  पंजाब  के  राज्यों  को  जाने
 वाले  पत्नों  आदि  के  मामले  में  चैक-प्वाइट  का  काम
 प्रभावकारी  ढंग  से  करें  ।

 हिन्दी  भाषी  क्षेत्रों  मे स्थित  कार्यालयों  के  बीच  परल्‍्पर
 पत्न-व्यवहार  में  हिन्दी  के  प्रयोग  को  बढ़ाया  आये  i

 LS)

 3.)  श्रधीनस्थ  कार्यालयों  में  हिन्दी  काम  के  लिए  स्वीकृत
 पदों  को  शीघ्र  भरा  जाये।

 a  हिन्दी-भाषी  राज्यों  आदि  को  जाने  वाले  रैपरों  भौर
 लिफाफों  कर  हिन्दी  में  पता  लिखने  के  लिए  हिन्दी  की
 दो  बडा  मशीनें  तुरन्त  खरीद  ली  जायें

 Al  अधिकारियों  भौर  भनुभागो  को  शब्द-कोश  भौर  अन्य
 हिन्दी  करा  सहायक  साहित्य  उपलब्ध  किया  जाये।

 6.  विलिगक्न  भौर  लेडी  हाडिंग  प्रल्पतालो  के  नाम  बदलने
 पर  विचार  किया  जाये।

 4.  (दिन्दी  जानने  बाले  भ्रधिकारियों  और  कर्मचारियों  से
 अपना  सरकारी  काम  हिन्दी  में  करने  को  कहा  जाये  v

 8.)  अस्पत्ाजो|डिस्पेंसरियों  झादि  मे  हिन्दी  का  प्रयोग
 बढ़ाया  जाये।

 झादेश  जारी  ऋर  दिये  कप  2  बौर
 यहां  पर  यह  काम  होने  लगा  है।

 इस  सुझाव  को  कार्यान्वयन  के  लिए
 सभी  ऐसे  कार्यालयों  में  परिपत्रित

 कर  दिया  गया  है।

 हिन्दी  प्रधिकारियों  के  चार  पदों  को
 छोड़कर  शेष  पद  भर  लिये  गय्रे  हैं
 इन  ग्दार  पदों  के  शीत  ही  भर  द्य
 जाने  की  आशा  है।

 ये  मशीनें  खरीद  ली  गई  हैं।

 यह  कर  दिम्रा  गया  है॥

 इस  सुप्राव  पर  सकिशता  से  विचार
 किया  जा  रहा  है।

 1... अ  कर  दिया  गया  है भौर  कुछ
 प्रक्षकारियों  ने  फाइलों  पर
 टदिप्रणियों और.  मस्चोदं  हिन्दी  में:
 लिखने  शुरू  कर  दिये  हैं

 उन्हें  कह  द्विग्रा  ब्रा  है  कि  वे  अपने
 प्रशासनिक  कार्य  से  हिन्दी  का  प्रयोग
 बढ़ायें।  भ्रधिकारियों  शौर  कर्म-
 आरियां  के  बैज  हिन्दी  ौर  झंग्रेजी
 दोनों  द ,... क  में  शैवार'  कर  दिये
 गये  हैं।  शीहस्कर  श्रादि  भी  कछ्िदी
 केंजरे  मे  के  हैं
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 gare  की  भई  कार्यकाही

 9.  चिकित्सा  ग्रस्थों  को  हिन्दी  में  लिखने  के  कार्य  को  केन्द्रीय  स्वास्थ्य भर  परियार  कल्याण
 प्रोत्साहन  दिया  जाये  भौर  पुरस्कार  देने  की  कोई
 योजना  तैयार  की  जाये  t

 मंत्री  की  अध्यक्षता  में  सुयोग्य
 चिकित्सा  वैशानिकों  की  एक  समित्ति
 गठित  की  जा  रही  है।

 10.  भारत  सरकार  की  हिन्दी  शिक्षण  बोजता  के  झंतगंत  यह  करिमा  जा  रहा  है।
 हिन्दी  प्रशिक्षण  के  लिए  मत्ालय  के  भ्रधिक  ह्धिका  रियों
 और  कमेंच  द्यों  को  भेजा  जाये  |

 Li.  ध्रौर  भ्रधिक  देवनागरी  टाइपराइटर  खरीद  जायें।  इस  सुझाव  का  पालन  करते  हुए  इस
 बीच  .0  देवनागरी  टाइपराइटर
 खरीद  लिये  गये  हैं  ौर  झावश्य-
 कतान्ां  का  नया  मूल्याकव  किग्रा
 जा  रहा  है।

 2.  हिन्दी  में  डिक्टेशन  देने  के  इच्छुक  भ्रधिकारियों  की  इस श्षयोजन  के  लिए  हिन्दी-स्टोनोग्राफर
 झावश्यकताझों  की  पति  के  लिए  हिन्दी  स्टेनोग्राफरो  का
 एक  पूल  बनाया  जाये।

 13.  जिन  स्टेनोग्राफ़रो  का भारत  सरकार  की  हिन्दी  शिक्षण
 योजना  के  अंतर्गत  पहले  ही  हिन्दी-स्टेनोग्राफी  का
 प्रशिक्षण  दिया  जा  चुका  था  उनके  लिये  रिप्रेशर  ट्रेनिंग
 की  व्यवस्था  करना  |

 प्रेड  ॥  के  7  पद  बना  दिये  गये  हैं  ॥«

 चुने  गये  उम्मीदवारों  को  नियुग्ति
 प्रस्ताव  भेज  दिये  गये  हैं॥  जिनमे  से

 6  व्यक्तियों  ने  कार्यभार  सभाल  भी
 लिया  है  शौर  शेष  के  शीघ्र  ही
 ज्वाइन  करने  की  संभावना  है।

 एक  महीने  का  एक  रिफ्रशर  ट्रेनिय  कोसे
 अवतूबर,  977  में  चलाया  गया
 था  ।  जिसमे  i9  स्टेनोग्राफरो  से  एक
 बैच  को  प्रशिक्षण  दिया  गया  था  1

 संत्रालय  में  हिन्दी  का  उपयोग

 4977.  शनी  मयाय  सिंह  चौहान :
 क्या  संसदीय  कार्य  तथा  अम  मंत्री  ag  बताने
 की  छुपा  करेंगें क्रि |: उ  :

 (क)  उनके  मंत्ालय/विधाग  में  इस
 समय  कुल  कतिने  अनुभाग है  भौर  इसमें
 से  ऐसे  कितने  अनुभाग है है  जहां  go  प्रतिशत
 से  झ्धिक  कर्मचारी  हिली  जाते  है;

 (=)  ककने  में  इस  समग्र
 नोट  तथा  मसौदे  में  |... अ  जाते

 हैं  तथा  अन्य  अनुभागों से  ऐसा  न  करने
 के  क्या  कारण  हैं;  भोर

 (ग)  क्‍या  सभी  भनुभागों  में  हिन्दी
 में  नोट  तथा  मसौदे  लिखने के  लिए  स्पष्ट
 कप से  झादेश  जारी  क्यें  गयें  हैं;  भदि
 नही,  तो  इसके  क्‍या  कारण हैं  ?

 संसदीय  कार्य  चा  अब  मंत्री
 रखी  नं)  (क)  मंजासय में  झनुलानी
 की  पुल  संख्या  45  है।  इनमें  से,
 झनुष्तषों में 50 में  20  प्रतिशत  हिन्दी  जतन,
 वाले  कर्मचारी हैं
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 (a)  और  (4).  थोडे  से  ऐंसे
 झनुभागों  को  छोड़कर  जो  प्रधिकांशतः
 वैधानिक  कार्यों  को  निपटाते  है,  शेष  सभी
 झनुभाग,  जहा  कही  संभव  होता  है,  नोट
 शौर  मसौदे  हिन्दी  में  लिख  रहे  हैं।  मंत्रालय
 के  सभी  प्रधिकारियों  मे  कर्मचारियों  को
 निर्देश  जारी  कर  कर  दिये  गये ंहैं  कि  नोटों
 ह. 3  मसौदों  हिन्दी  का  अधिकाधिक
 प्रयोग  करने  के  लिए  हर  प्रयास  किया  जाथ।

 मंत्रालय  में  हिन्दों  जानते  वाले  कर्मचारी

 4978.  औ  नवाज  सिह  चौहान  :
 क्या  संतदीय कार्य  तथा  भ्रम  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  इस  [समय  उनके  मत्ालय  में
 प्रत्येक  श्रेणी  में  कुल  कितने  कर्मचारी
 हैं  भोर  इनमें  से  कितनों  को  हिप्दी  का
 कार्य  साधक  ज्ञान  हैं  या  हिन्दी  में  प्रवीणता
 भ्राप्त  हैं

 (ख)  जिन  कर्मचारियों  को  हिन्दी
 का  कार्यसाधक  ज्ञान  है  या  जो  हिन्दी  में
 प्रवीणता  प्राप्त  हैं  उनमें  से  कितने  कर्मचारी
 इस  समय  हिन्दी  में  नोट  और  मसौदा
 लिखते  हैं;

 (ग)  इनमें  से  जो  कर्मचारी  हिन्दी
 में  नोट  झौर  मसौदा  नहीं  लिखते  उसके
 क्या  कारण  है;  भर

 (थे)  क्या  ऐसे  कमेंचारियों  को
 हिन्दी  में  नोट  और  मसौदा  लिखने के
 झादेश  दिए  गए  हैं  झौर  यदि  नहीं,  तो
 इसके  कया  कारण हैं  ?

 संसदीय  कार्य  तथा  ह, अ  मंत्री  ो
 -रबोल्ा  रमा)  =  (क)  BIW 12-1897
 की  सिकिति  के  अनुसार  इस  मंत्राखम  में
 शाजपन्चित  तथा  शराभप्रपत्तित  क्ेन्रारिकों

 की  Qe  सद्य  कमशः  180  बौर  590
 थी  उनमें  से  i2  शगपत्िस  शा
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 472  प्रराजपत्रित  कर्मचारियों  को  हिन्दी
 का  कार्यसाधक्र  ज्ञान  प्राप्त  था।  39
 राजपत्ितल  शौर  57  प्रराजपत्षित  में
 कमचारियों  ने  हिन्दी  में  प्रवीणता  प्राप्त
 कर  रखी  थी।

 ख)  शौर  (च) .  जहां  कहीं
 संभव  हाता  हैं,  वहां  नोट  भौर  मसौदे
 हिन्दी  में  लिखें  जाते  है।  मंत्रालय के  सभी
 झ्रधिकारियों  तथा  कर्मचारियों  को  हिवायतें
 जारी  की  गई  हैं  कि  वें  नोट  और  मसौदों
 में  हिन्दी  के  प्रगामी  प्रयोग के  लिए  सभी
 प्रयास  करें  ।

 Yogic  system  in  Western  Countries
 4979,  SHRI  SAMAR  GUHA:  Will  the

 Minister  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased  to  state:

 (a)  whether  Yogic  system  of  nature
 cure  is  getting  popular  in  Western
 countries  and  the  communist  countries
 as  well;

 (b)  whether  his  Ministry  have  got  re-
 ports  of  imcreasing  invitations  of
 Indian  experts  by  foreign  countries;

 (c)  if  so,  whether  Government  will
 See  that  a  panel  of  experts  of  such
 Yogic  treatment  is  prepared  for  ready
 reference  for  foreign  countries,

 (d)  whether  Government  have  taken
 steps  for  encouraging  developing  and
 popularising  the  system  of  Yogic  sys-
 tem  of  nature  cure  in  India;  and

 (e)  if  so,  facts  thereabout?

 THE  MINISTER  OP  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)  Youa
 and  Nature  Cure  are  two  different
 systems  of  practice,  According  -to
 newspaper  reports  and  accoynts  of
 visitors/tourists,  these  systems  are
 gaining  populdiity  ‘abroad.

 (9)  No  such  reports  haye  been  re-
 ceivéd  in  the  Ministsy  of  Health  and
 Family  Welfire,  *!
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 (९)  The  possibilty  of  preparation  of
 8  panel  of  experts  in  Yoga  will  be
 considered  when  such  necessity  arises,

 (a)  Yes.

 (९)  (i)  It  has  been  decided  to  esta-
 blish  a  separate  Central  Council  for
 Research  in  Yoga  and  Naturopathy  to
 intensify  promotion  and  propagation
 of  these  systems.  (i)  Research  is  being
 carried  out  at  the  Central  Research
 Institute  for  Yoga  on  various  aspects
 of  Yoga  Therapy  for  the  cure  and
 treatment  of  ailments  in  collaboration
 with  the  All  India  Institute  of  Medical
 Sciences,  New  Delhi.  (iii)  Grants  are
 being  given  by  the  Central  Council  for
 Research  in  Indian  Medicine  &  Homo-
 eopathy  to  the  following  Institutions
 engaged  in  Yoga  system  :

 l,  Indian  Institute  for  Yoga  and
 Allied  Sciences,  Tirupati.

 2.  Yogic  Treatment-cum-Research
 Centre,  Jaipur.

 3.  Shivanand  Math,  Gauhati, Assam.
 4.  Chnical  Research  Unit,  Banaras

 Hindu  University,  Varanasi.
 The  above  {institutions  are  engaged in  finding  out  the  effect  of  ‘Yogasanas’ or  Yogic  Kriyas  in  Diabetes,  Respira-
 tory  diseases,  E.N.T,.  diseases,  Psoria.
 sis  and  other  common  diseases.
 (iv)  Regular  Classes  are  being  held

 at  Teachers  Training  Centre,  Katra
 Vaishndgevi  and  Delhi  Centre  of
 Central  Research  Institute  for  Yoga
 and  Vishwayatan  Yogashram  for  award
 of  Diploma/Certificate  to  Instructors
 in  Yoga  and  for  the  training  of  the
 Beneral  public  in  Yoga.  Similar  cour-
 ses  ate  also  held  at  Kaivalyadham,
 Lonavala,  including  a  9  months  Dip-
 loma  course  in  Yoga.  This  institution
 has  a  training  centre  at  Bombay  also.
 (v)  A  proposal  for  the  setting  up  of
 4  National  Institute  of  Naturopathy  is
 Under  consideration.

 (vi)  Grants  are  given  to  the
 various  Nature  Cure  Institutes/Cen-
 Tres  for  study  beds  and  training  in
 Nature  Cure.
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 Reprinting  of  Commemorative  Stamps.
 4980.  SHRI  SAMAR  GUHA:  Will  the

 Minister  of  COMMUNICATIONS  be
 pleased  to  state:

 (a)  whether  Government  have  re-
 printed  stamps  of  various  denomina-
 tion  issued  in  honour  of  Mahatma
 Gandhi,  Netaji  Subhas  Chandra  Bose
 and  Pandit  Jawaharlal  Nehru  during
 the  years  975—77;

 (b)  whether  such  stamps  have  been
 reprinted  after  formation  of  the  Janata
 Government;  and

 (c)  if  so,  the  facts  there  about  includ-
 ing  number  of  various  stamps  reprinted
 in  honour  of  the  above  during  the
 periods  mentioneg  above?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI):  (a)  to  (०).  Commemorative
 stamps  issued  in  honour
 of  Mahatma  Gandhi  in  1948,  969
 and  1978,  Pandit  Jawaharlal
 Nehru  in  1964,  965  and
 4967  and  973  and  =  Netaji  Subhas
 Chandra  Bose  in  964  and  968  have
 not  been  reprinted.  However.  Govern-
 ment  have  issued  a  stamp  each  on
 Pandit  Jawaharlal  Nehru  on  (27-5-76
 and  on  Mahatma  Gandhi  on  2-10-1976
 in  the  Fifth  Definitive  series  of  starnps.
 The  definitive  stamps  on  Jawaharlal
 Nehru  and  Gandhiji  have  been  reprin-
 ted  after  the  formation  of  the  Janata
 Government.

 While  commemorative  stamps  are,
 printed  only  once,  stamps  in  the  defi-
 nitive  series  are  reprinted  until  they
 are  replaced  by  stamps  with  new
 designs.

 उज्जन  में  टेलीफोन  उद्योग

 498  l,  डा०  लक््मीमारामण  पॉच्िय  :
 क्या  संचार  मंत्री  यह  बताने  की  कृपा:
 करेंगे  कि:

 (क)  क्‍या  मध्य  प्रदेश  में  उज्जैत*
 झौर  भोपाल  में  टेलीफोन  उद्योग  स्थापित.
 करने  का  प्रस्ताव  है;
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 (a)  थदि  हा,्तो  इस  सम्बन्ध

 में  क्या  निर्णय  किया  गया  है;  भौर

 (ग)  इस  काये  के  कब  तक  आरम्भ

 होने  की  संभावना  है?

 संचार  मंत्रालय  में  राज्य  मंत्री  (शो

 नरहरि  प्रसाद  सुखदेव  साथ)  :  (क)
 से  (ग).  इण्डियन  टेलीफोन  [दण्डस्ट्रीज
 के  नये  एककों  के  लिए  स्थान  तय  करने  का
 प्रश्न  सरकार  के  विचाराधीन  है।  निकट

 भविष्य में  इसके  बारे  में  निर्णय  लिये  जाने

 की  संभावना  है।

 जा  लाघारट,  मध्य  प्रदेश  में  ्तंबे  के  बड़े  निलेप

 4982.  डा०  लक्ष्मीमारायण  पाण्डेय  :

 क्या  इस्पात  और  खान  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि:

 (फ)  क्‍या  मध्य  प्रदेश  के  बालाघाट,

 माण्डला,  शहडोल  झादि  के  विभिन्न  भागों
 में  तांबे  के  बड़े  निक्षेप  हैं  श्रौर  यदि  हां,  तो

 इस  कार्य के  लिए  किन-किन  क्षत्रों  का
 सर्वेक्षण  किया  गया  है  ;  भर

 (ख)  क्या  सरकार  की  खनिज  पर
 आधारित  उद्योगों  की  स्थापना  करने  की

 कोई  योजना  है  ?

 इस्फ्त  और  अस्न  मंत्रतलय  में  राज्य  मंत्री
 पुजी  करिया  भष्डा  )  :  (क)  बासघाट

 जिले  के  मालंजखंड  में  तांबे  का  काफी

 सम्पन्न  निर्केप है  '  किए गए  खोज  कार्यों
 के  फलस्वरूप  इस  मिलेप  में  खदान  की
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 सीमाझों  के  झन्तर्गत  + 24%  तावा  वाले

 605  लाख  टन  भ्रयस्क  भंडार  होने  का

 अनुमान  है  1

 (@)  सरफ़ार  ने  मालंजलंड  तांबा

 निक्षेप  के  दोहन के  लिए  एक  योजना  मंजूर
 की  है।  यह  परियोजना  20  लाख  टन

 झयस्क  (23,000  टन  समकक्ष  धातु)
 'बाधिक  उत्पादन  के  लिए  बनायी  जा  रही
 है।  हिन्दुस्तान  कापर  लिमिटेड  द्वारा
 परियोजना  पर  प्रारम्भिक  काम  पहले  ही

 शुरु  किया  जा  चुका  है।

 Expansion  of  Durgapur

 4983.  SHRI  2.  K.  CHANDRAPPAN:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  has  decided  not  to  expand
 the  steel  plant  at  Durgapur;

 (b)  if  it  is  so,  the  reasons  and  de-
 tails  thereof;

 (९)  how  many  public  sectors  steeb
 plants  are  asked  to  expand  and  how
 many  private  sector  steel  plants  have
 been  asked  to  expand;  and

 (d)  the  total  amount  sanctioned  for
 steel  plant  in  public  sector  for  expan-
 sion?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):
 (a)  The  expansion  of  the  Durgapur
 Steel  Plant  igs  not  under  the  consi-
 deration  of  the  Government  at
 present.

 (b)  It  is  considered  that  the  imme-
 diate  objective  should  be  to  utilise
 the  existing  capacity  of  the  plant
 fully  and  to  diversify  production.
 Various  schemes  to  maximise  and
 diversify  preduction  are  under  conh-
 sideration.
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 (ce)  In  the  public  sector,  expansion
 of  production  in  Bokaro  Steel  Pisnt,
 the  Bhilai  Steel  Plant  and  the  Alloy
 Steel  Plant,  Durgapur  has  been
 taken  in  hand.  There  is  no  proposal
 for  expansion  of  any  steel  plant  in
 the  private  sector.

 (d)  The  total  outlay  for  the  five
 ‘year  period  ‘1978-83,  for  expansion
 of  production  in  steel  plants  in  the
 public  sector,  as  tentatively  sug-
 gesteq  by  the  Planning  Commission,
 is  Rs.  287.95  crores.

 Meeting  of  Indo-Soviet  Joint
 Commission

 4984,  SHRI  DHARMA  VIR  VA-
 SISHT:  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state
 whether  any  agreements  were  signed
 for  establishing  joint  ventures  in  their
 countries,  if  so,  the  details  of  the
 same?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  s.  KUNDU):
 During  the  Fourth  Meeting  of  the
 Indo-Soviet  Joint  Commission  held

 mm  New  Delhi  from  March  2  to  March
 6,  ‘1978,  discussions  were  held  on  the
 following  projects:

 (a)  The  establishment  of  a  port-
 based  export-oriented  blast  furnace
 complex  for  the  production  of
 foundry  grade  pig  iron.  Both  sides
 agreed,  in  principle,  to  cooperate  in
 this  project.  Details  wil:  be  dis-
 cussed  later  in  the  year;  and

 (b)  Setting  up  on  compensation
 besis  of  an  alumina  pliant  of  a  capa-
 city  of  about  600,000  tennes  of
 ‘alumina  per  annum  in  Andhra  Pra-
 desh  as  envisaged  in  the  Joint
 Indo-Soviet  Declaration  of  26th
 October,  1977  signed  during  the
 Prime  Minister's  visit  to  the  Soviet
 Union,  Contracts  relating  to  evalua-
 tion  of  the  bauxite  deposits  and
 preperation  of  a  detailed  feasibility
 report  for  this  project  were  signed
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 between  the  concerned  organisa-
 tions  during  the  course  of  the
 Meeting.

 सिंगर  सशीन  कम्पती  द्वारा  सियुक्त  कमें-
 आरियों  को  भजिव्य  निधि  तथा  कर्मणरो

 राज्य  बीमा  योजना  के  लाभ

 4985.  श्री  हुकम  द... उ  कछबाय :.
 क्या  संसदोय  कार्य  त्या  भ्रम  मंत्री  यह  बताने

 की  कृपा  करेंगे  किः

 (क)  सिंगर  मशीन  कम्पनी  में
 झस्थायी,  स्थायी  ठेके  पर  दैनिक  मंजूरी
 पर  और  नभितिक  (कैजुन्नल)  रूप  से  काम
 करने  वाले  श्रमिकों  की  वर्तेमान  संख्या
 कितनी है  तथा वे  कब से  यहां  काम  कर
 रहे  हैं  ;

 (ख)  क्यो  उन्हे  भविष्य  निधि
 तथा  कर्मचारियों  राज्य  बीमा  के  लाभ
 नही दिए  जा  रहे  हैं;  शौर  यद्वि हा,  तो  उन्हें
 श्रमिक  कल्याण  कानूनों  के  झघीन  उपलब्ध
 सभी  लाभ  दिलाने  के  लिए  सरकार  क्‍या
 कार्यवाही  कर  रही  है  ;  और

 (ग)  यदि  उन्हें  भविष्य  निधि  तथा
 कर्मेचारी  राज्य  बीमा  का  लाभ  दिया
 जा  रहा है  तो  झन  तक  कितनी  राशि  जमा
 कराई  गई  हैं  भौर  कितनी  शेष  है  ?

 श्रम  और  संसडोय  कार्य  मंत्रालय  में  राज्य
 मंत्री  (डा०  राम  कृपाल  सिंह) :  (क)
 कर्मचारी  राज्य  बीमा,  निगम  भौर  भविष्य
 निधि  प्राधिकारियों  द्वारा  भेजी  गई  रिपोर्ट
 के  अनुसार  'सिगर  मशीन  कम्पनी,  नाम  की
 कोई  फैक्टरी  नही ंहै,  जो  यातों  कर्मचारी
 राज्य  बीमा  पअ्प्विनियम,  1948 के  भ्रघीन

 [या  कर्मचारी  भविष्य  निधि  झौर  प्रकरण
 उपकध  भ्रधिनियम,  i952  के  भ्रधीन
 ग्राती  हो।
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 (a)  ste  (ग).
 उठते  ।

 प्रश्न  नहीं
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 उल्यन  में  टेलीफोन  लगाना  और  शायल
 व्यजस्था  शुरू  करना

 4987.  भी  हुकम  चम्द कछवाय  :  क्या
 कोनेक्स  टैक्सटाइल  मिल्स  fo  weak  संचार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 झौर  Ho  2  sewer  हारा  ओनस  की
 झदायगी

 4986.  श्री  हुकम  मद  कछवाय  :
 क्या  संसदीय  कार्य  तथा  असम  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  फोनेक्स  टेक्सटाइल  मिल
 Ho  .  बम्बई  तथा  नं०  2  उज्जैन  के  मालिकों
 तथा  प्रबन्धकों  से  श्रमिकों  को  सरकारी
 चोषणा  के  अनुसार  बोनस  की  प्रदायग्री
 नही  की  है;

 (ख)  यदि  हां,  तो  क्‍या  सरकार
 ने  उन्हें  झदायगी  न  करने  की  भ्रनुमति
 दे  दी  है  और  किस  झाधघार पर ;

 (ग)  क्‍या  उपरोक्त  दोनों  मिलों
 में  बोनस  की  श्रदायगी  न  किये  जाने
 के  कारण  हजारों  श्रमिकों  में  बहुत  अधिक
 झसन्तोष  है  ;  श्रौर

 (घ)  यदि  हां,  तो  क्‍या  सरकार
 इन  मिलों  के  सालिकों  को  आदेश  देंगी
 कि  बोनस  की  अदायगी  शीघ्रतासे  की
 जाये  जिससे  श्रमिक  कोई  ऐसा  कदम  न
 उठाले  जिससे  भारी  क्षति  उठानी  पड़े  ?

 संसदीपष  कार्य  तथा  अस  मंत्री  (ी
 बोग  वर्मा)  :  (क)  से  (ग).  बोनस
 संदाय  अ्रधिनियम  के  अ्रधीन  बोनस  का

 भुगतान  करना  एक  साविधिक  दायित्व
 है।  इन  कपड़ा  भिलों के  सम्बन्ध में  उक्त
 झधिनियम  के  प्रधीन  राज्य  सरकारे  समुचित
 सरकारे'  हैं।  दोधी  व्यक्तितयों  के  विरुद्ध
 कार्यवाही  करते  के  लिए  उक्त  भ्रधिनियम
 में  उपबन्ध  विद्यमान  है

 (क)  क्या  उज्जैन  के  टेलीफोन  उप-
 भोक्ताभों  दवारा  भनेक  बार  टेलीफोन  विभाग
 की  य  शिकायतें  की  गई  हैं  कि  टेलीफोन  तम्बर
 मांगने  पर  काफी  देर  से  नम्बर  मिलता  है;
 और

 (ख)  यदि  हां,  तो  क्‍या  सरकार  का
 इस  कठिनाई  को  ध्यान  में  रखते  हुये  भौर
 टलीफोन  कनेक्शतों  के  लिये  भारीहूमांग  को
 देखते  हुये  वहां  डायल  व्यवस्था  शुरू  करने
 का  विचार  है  भौर  यदि  हां,  तो  नई  व्यवस्था
 कब  तक  शुरू  की  जायेगी  ?

 संचार  मंत्रालय  में  राज्य  मंत्री  (भी
 मरहिर  प्रसाद  सुखदेव  साथ):  (क)  जी  नहीं
 wet  व्यवहायं  होता  है,  आवेदन  पत्र  प्राप्त
 होने  के  एक  महीने  के  भीतर  सामान्यतः
 सभी  टेलीफोन  कनेक्शन  दे  दिये  जाते  हैं  t
 इस  समय  केवल  3  भ्रावेदकों  के  ही  नाम  सूची
 में  दर्ज  है।  दी  महीने  से  श्रधिक  समय  से
 6  मामले  भनिर्णीत  पडे  है,  क्योंकि  ये  कनेक्शन
 देना  ब्यवहाम  नही  है  और  25  मामले  एक्सचेंज
 में  पर्याप्त  क्षमता  न  होने  के  कारण  अनिर्णीव
 पड़े  है  उज्जैन  एक्सचेंज  की  वर्तमान  क्षमता
 I800  लाइनों  की  है  |  इसमें  i20  लाइनें

 और  बढ़ाई  जा  रही  है  1  क्षमता  के  बढ़  जाने
 पर  प्रतीक्षा  सूची  मे  दर्ज  जिन  मांगों  पर  टेलीफोन
 कनेक्शन  देना  व्यथहार्य  होगा,  वे  सभी  मांगें

 पूरी  कर  दी  जायेंगी  ।

 (ख)  नये  श्राटोमेटिक  एक्सचेंज
 के  लिये  इमारत  बनवाई  जा  रही  है।  वहाँ
 200  लाइनों  का  एक  झाटोमेटिक  एक्सचेंज
 लगाने  की  योजना  बनाई  गई  है  भौर  आशा
 है  कि  यह  एक्चेंज  1980-81  में  तैयार  हो
 जायेगा ।
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 Economy  in  the  issue  of  Medicines  in
 CGHS  Dispensaries

 4988.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  doctors
 in  the  CGHS  dispensaries  in  New  Delhi
 and  Delhi  indiscriminately  piescribe
 medicines  in  good  quantities  for  a  num-
 ber  of  days  which  leads  to  wastage  of
 medicines  on  a  heavy  scale;

 (b)  if  so,  what  steps  are  being  taken
 to  check  the  wastage  of  medicines,

 (c)  what  is  the  amount  incurred  on
 procuring  medicines  for  these  dispen-
 saries  in  Delhi  during  the  last  three
 years,  year-wise;  and

 (a)  whether  Government  have  issued
 or  propose  to  issue  any  instructions  to
 the  dispensaries  for  effecting  economy
 in  the  issue  of  medicines  to  the
 paticnts?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)
 No,  Sir.  The  medicines  aie  pres-
 enibed  according  to  the  condition  of
 the  patients  as  assessed  by  the  doctor.

 (b)  Does  not  arise.

 (c)  The  expenditure  incurred  by
 CGHS  in  Delhi  on  the  purchase  of
 materials  including  medicines  during
 the  last  three  years  was  as  under:—

 1974-75,  Rs.  -1,76,25,576.00
 1975-76  Rs.  2,57,99,667.61
 1976-77  Rs.  2,89,76,387.45

 (d)  Instructiong  have  been  issued
 from  time  to  time  for  effecting  eco-
 nomy  in  the  issue  of  medicines  to  the
 patients.
 185,  LS—2
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 Streamlining  the  Administration  of
 C.G.H.S.  Dispensaries  in  Delhi

 4989.  SHRI  DURGA  CHAND:  Wiil
 the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  Government  have  taken
 any  steps  in  4977  for  streamlining  the
 administration  of  CGHS  dispensaries  in
 Delhi;

 (b)  if  so,  the  details  thereof;

 (c)  the  results  thereof;

 (d)  whether  there  is  any  machinery
 to  have  an  assessment  of  the  benefi-
 ciaries  on  the  working  of  these  dispen-
 saries;

 (e)  if  so,  the  details  thereof;  and

 (f)  if  the  answer  to  part  (d)  above
 be  in  the  negative,  whether  it  is  propos-
 ed  to  evolve  such  a  machinery  on  the
 smooth  functioning  of  the  dispensaries?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)  to
 (c).  A  study  of  the  working  of
 CGHS  Dispensaries  in  Delhi  was
 undertaken  by  the  Department  of
 Personnel  and  Admunistrative  Re-
 forms  of  the  Government  of  India  in
 the  year  1977.  The  Report  of  the
 study  team  was  submitted  in  Septem-
 ber,  ‘1977,  Some  of  the  suggestions
 made  in  the  Report  for  streamlining
 the  working  procedures  in  the  CGHS
 Dispengaries,  with  a  view  to  provid-
 ing  better  satisfaction  to  the  benefi-
 cianes,  have  been  put  into  practice.
 The  implementation  of  some  of  the
 recommendations,  which  involve
 major  changes  in  the  existing  proce-
 dures,  is  under  active  consideration.

 (व),  and  (०),  A  CGHS  Advisory
 Committee,  which  includes  represen:
 tatives  of  various  associations  of
 CGHS  beneficiaries,  reviews  the  work-
 ing  of  the  C.G,H.  Scheme  periodically
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 and  makes  recommendations  for  im-
 proving  the  services  provided  under
 it.

 (१)  Docs  not  arise.

 Miz.mum  Wage  fer  Forest  Labour
 4990.  SHRI  SUKHENDRA  SINGH:

 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  whether  the  Minimum  Wages
 Central  Advisory  Board  has  proposed
 a  minimum  wage  for  forest  labour;
 and

 (b)  if  so,  the  details  regarding  its
 recommendations  and  what  decision
 has  been  taken  by  Government  in  this
 regard?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
 and  (b).  The  National  Commission
 on  Labour  had  recommended  that  the
 Minimum  Wages  Act,  948  should  be
 extended  to  cover  forest  labour.  This
 matter  was  considered  by  the  9th
 meeting  of  the  Minimum  Wages
 (Central)  Advisory  Board  held  in
 New  Delhi  on  28rd  September,  974
 which  urged  carly  implementation  of
 the  recommendations  of  the  National
 Commission  on  Labour.  Employ-
 ments  in  forest  and  timber  opera-
 tion,  forest  products,  kendu  leaves
 collection  forest  industry,  timber
 trading  including  felling  and  sawing,
 Pamboo  forest  establishments,  _  etc.,
 have  been  included  in  the  Schedule
 under  the  Minimum  Wages  Act  by
 certain  Governments.  Complete  in-
 formation  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House,

 शावों  से  डाकधर

 499i.  sit  सुखेना  सिह  :  क्या  संचार
 मंत्री  यह  बताने  की  त्रपा  करेंगे  कि  :

 (क)  इस  समय  देश  में  राज्यवार
 कितने  गांगों  में  बिक्री  काउंटर  डाक  वितरण
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 व्यवस्था  और  बचतर'  योजना  की  सुविधाझों
 वाले  डाकधर  है  ;  झौर

 (ख)  गांव  में  कितने  डाकबर  ऐसे  हैं
 जिनमे  तार  संबंधी  सुविधाएं  है  ?

 संचार  मंत्रालय  में  राज्य  मंत्री  (श्री

 नरहरि  प्रसाद  सुखदेव  साय):  (क)  भौर  (ख)
 वांछित  सूचना  एकत्र  की  जा  रही  है  शौर  इसे
 सभा-पटल  पर  रख  दिया  जाएगा  |

 Linking  of  Districts  and  Sub-Divisions
 with  Respective  State  Capitals

 4992.  SHRI  PARMANAND  GOVIND-
 JIWALA:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  districts  and  sub.
 divisions  of  the  country  are  directly
 linked  with  telephonic  service  with
 their  respective  State  capitals;

 (b)  :£  not,  whether  Government  are
 considering  any  proposal  in  this  res
 peci,  and

 (2)  if  so,  how  much  time  will  be
 required  in  connecting  the  districts  and
 sub-divisions  with  the  respective  State
 capitals  bv  direct  telephonic  lines?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  No  Sir.

 (b)  It  is  the  general  policy  of  the
 Department  to  connect  each  District
 Headquarters  to  its  State  Capital
 There  is  no  proposal  to  connect  Sub
 Divisiona]  Headquarters  to  State
 Capitals.

 (c)  Specific  time  limit  cannot  be
 laid  down.
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 हुर्गापुर  इस्पात  कारखाने  को  हुश्ा  लास
 तथा  उसके  हारा  कर्म  घारियो  को  दिया

 गया  बोनस

 499%  शी  दयाराम  शाक्य  :  वया
 इस्पात  शौर  खान  मत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  दुर्गापुर  इस्पात  कारखाने  को
 गत  दो  वर्षों  मे कितना  लाभ  ह्भा  तथा  उसने
 अपने  कर्मंचारियो  को  बोनस  के  रूप  मे  कितनी
 राशि  झदा  की  ,  और

 (ख)  कमंचारियो  की  बोनस  की
 बकाया  राशि  की  शअ्रदायगी  के  लिये  सरकार
 हारा  क्‍या  कदम  उठाये  गये  हैं  ?

 इस्पात  और  खान  मंत्रालय  मे  राज्य  मंत्री
 पश्न  करिया  मुण्डा)  (व)  दुर्गापुर  इस्पात

 फारखाने  को  वर्ष  9१75-76  शौर  976—
 77  में  कोई  लाभ  नहीं  हा ।  कमंचारियो
 को  बानस  के  रूप  में  दी  रग  राशि  नीचे  दी
 गई  है

 बप  (जाख  स्पए)
 जाधिक  यानर  रपमश्नदा

 या  *  राशि

 1975-76  काई  राणि  द।  नहीं  थी

 1976-77  72

 (ख)  वर्ष  1976-77  के  लिए
 उत्पादिता  से  सम्बद्ध  वार्षिक  बोनस  तब
 देय  होगा  जब  दुर्गापुर  इस्पात  एरखाने  की
 यूनियने  इस्पात  उद्योग  के  लिए  वा्ीय  सयुकत
 सलाहकार  परिषद  में  स्वी  त  सामान्य
 मार्गदर्शी  सिद्धान्तो  पर  श्  ्ग्ति  बोनस
 स्वीकार  रस  के  लिए  न  हस्ताक्षर
 कर  देग  ।
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 Yardstick  for  Family  Pension  and  Em-
 ployees  Deposit  Linked  Insurance

 4994  SHRI  K  RAMAMURTHY
 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state

 (a)  the  details  of  revised  yard  stick
 recommended  by  the  Centra]  Board  of
 Trustees  of  Employees  Provident  Fund
 on  ‘5-12  77  in  regard  to  Employees
 Family  Pension  and  Employees  Deposit
 Linked  Insurance,

 (b)  whether  this  has  been  implement-
 ed,  and

 (c)  af  not,  the  reasons  for  the  delay?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LABOUR  AND
 PARLIAMENTARY  AFFAIRS  (DR.
 RAM  KIRPAL  SINHA):  (a)  The
 revised  yardsticks  recommended  by
 the  Central  Board  of  Trustees  on
 (‘5-12-1977  relate  to  Provident  Fund
 Work

 (pb)  and  (c)  Dg  not  arise

 Disposal  of  Damaged  Equipments  and
 its  Value

 4995  SHRI  MEEIHA  LAL  PATEL
 Will  the  “Ministe  of  COMMUNICA-
 LIONS  be  p'ca  ed  to  state

 (a)  whether  old  telephone  equip-
 ments  get  dan  aged  in  large  quantities
 in  the  countly  every  year  and  if  so,
 the  vailuc  of  these  equipments  that
 weic  damaged  m  each  ciucle  during
 the  last  three  years,

 {b)  the  manner  in  which  these
 damaged  equipments  are  disposed  of,

 (c)  the  quantity  and  the  estimated
 cost  of  these  old  damaged  equipments
 received  in  Bharatpur,  Kota  and
 Jaypur  di  isions  of  Rajasthar  Cuirele
 during  th  last  three  years,  aid

 (d)  wheiher  no  proper  crount  of
 these  dam  iced  equipments  is  maintain.
 ed  in  the  Rajasthan  Circle,  ac  a  result
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 of  which  Government  are  put  to  loss
 of  croreg  of  rupees  and  if  50,  the  rea-
 sons  therefor  and  the  policy  proposed
 to  be  followed  by  Government  in  this
 regard  in  future?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  No,  Sir.  The
 equipment  generally  becomes  un-
 serviceable  due  to  the  normal  wear
 and  tear.  The  information  about  the
 values  of  these  equipments  damaged
 in  each  circle  during  the  last  three
 years  is  being  collected  and  will  be
 intimated  shortly.

 (b)  The  damaged  or  unserviceable
 stores  are  disposed  of  according  to
 the  rules  laid  down  by  the  depart-
 ment.  In  accordance  with  the  provi-
 sion  made  under  these  rules,  the  re-
 commendations  of  the  Circle  Level
 Stores  Scrapping  Committee  have  to
 be  obtaineg  before  the  stores  are  de-
 elared  unserviceable.  After  these
 stores  are  deciaicd  unseivic.able  by
 the  above  Committee,  they  are
 brought  on  to  a  register  of  un-
 serviceable  stores  and  furthtr  action
 initiated  for  their  fina]  disposal  and
 auction.

 (c)  No  old  damaged  equipment
 received  in  Bharatpur,  Kota  and  Jai-
 pur  division  during  the  last  three
 years.

 (d)  Proper  account  being  main-
 tained.

 Refund  of  E.P.F.  on  Leaving  Schemes

 4996.  SHRI  SHIV  NARAIN  SAR-
 SONIA:  Will  the  Minister  of  PAR-
 LIAMENTARY  AFFAIRS  AND
 LABOUR  be  pleased  to  state:

 (a)  whether  the  subscribers  of  the
 Countributory  Provident  Fund  covered
 under  the  Employees’  Provident  Fund
 Act  and  Scheme  in  respect  of  the  un-
 exempted  establishments,  can  get  the
 full  employers’  share  on  leaving  the
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 service  only  after  the  completion  of  35
 years  of  service;

 (b)  whether  in  so  many  exempted
 units,  Government  undertakings  and
 the  establishments  having  their  own
 trust  refund  the  full  employers’  share
 to  the  outgoing  members  on  completion
 of  5  years  of  service;  and

 (०)  if  so,  why,  and  what  action  Gov-
 ernment  propose  to  take  to  extend  the
 same  bMefits  to  all  the  subcribers
 directly  covered  with  the  Regional
 Offices  of  the  Employees  Provident
 Fund  only  and  if  not,  the  reasons
 therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LABOUR  AND
 PARLIAMENTARY  AFFAIRS  (DR.
 RAM  KIRPAL  SINHA):  The  Em-
 ployees’  Provident  Fund  authorities
 have  intimated  as  follows:

 (a)  Yes;  In  the  following  cir-
 cumstances  subscriberg  to  the  Fund
 are  also  entitled  to  the  ful]  em-
 ployers’  share  notwithstanding  that
 they  have  not  completed  5  years
 of  service’

 G)  On  retirement  from  service
 after  attaining  the  age  of  55
 years,

 (  On  retirement  on  account
 of  totay  and  permanent  incape-
 city  for  work  due  to  bodily  or
 mental  infirmity;

 (iii)  Immediately  before  mig-
 ration  from  India  for  permanent
 settlement  abroad;

 (iv)  On  termination  from  ser-
 vice  in  the  case  of  mass  or  indi-
 vidual  retrenchment;

 (v)  Where  an  establishment  is
 closed  but  certain  employees  who
 are  not  retrenched  are  trans-
 ferred  by  the  employer  to  another
 establishment  not  covered  under
 the  Act;  and

 (vi)  Where  a  member  is  trans-
 ferreq  from  a  covered  establish-
 ment  to  another  establishment
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 not  covered  under  the  Act  but  is
 under  the  same  employer.  न

 (9)  Some  of  the  establishments
 exempted  from  the  provisions  of  the
 Employees’  Provident  Fund  Scheme,
 1952,  refund  the  ful]  employer's  share
 to  the  out-going  members  on  comple-
 tion  of  5  years  of  service.

 (c)  The  Central  Board  of  Trustees,
 of  the  Employees  Provident  Fund  has
 recommended  in  its  74th  meeting
 held  on  the  5th  December,  4977  at
 Bangalore  that  the  period  of  mem-
 bership  for  the  purpose  should  be  re-
 duced  from  5  years  to  0  years.  The
 proceedings  of  the  Board  have  been
 received  and  are  under  consideration
 of  Government.

 Damages  imposed  by  RIPF.C.  re-
 viewed  by  CP.  F  C.

 4997.  SHRIMATI  AHILYA  ए.
 RANGNEKAR:  Will  the  Minister  of
 PARLIAMENTARY  AFFAIRS  AND
 LABOUR  be  pleased  to  state:

 (a)  whether  according  to  legal  opi-
 nion  given  by  the  Legal  Adviser.
 Ministry  of  Labour,  damages  imposed
 on  a  defaulting  establishments  covered
 under  the  Provident  Fund  Act,  by  the
 respective  Regional  Commissioners  can-
 not  be  reviewed  by  the  Central  Provi-
 dent  Fund  Commissioner;

 (b)  whether  that  opinion  was  com-
 municated  to  the  present  Central
 P,  F.  Commissioner;

 (c)  whether  despite  the  legal  opi-
 nion  of  a  competent  authority,  the  Cen-
 tral  P,  F.  Commissioner  continue  to
 review  and  reduce  the  damages  impos-
 ed  by  the  respective  Regional  P.  है
 Commissioner;

 (d)  the  extent  of  damages  so  waived
 or  reduced  by  the  present  Central  P.  F
 Commissioner;  and

 (e)  Government's  reaction  thereto?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LABOUR  AND
 PARLIAMENTARY  AFFAIRS  (DR.
 RAM  KIRPAL  SINHA):  (a)  and
 (b).  It  is  an  expression  of  an
 opinion.

 (c)  and  (e).  Damages  imposed  by
 a  Regiona}  Provident  Fung  Commis-
 sioner  gre  reviewed,  in  certain  cir-
 cumstances,  by  the  higher  authority
 according  to  a  policy  laid  down  in
 this  behalf.  The  scope  and  inter-
 pretation  of  Section  4B  of  the  Em-
 ployees  Provident  Funds  and  Mis-
 cellaneous  Provisions  Act  ere  being
 examined  in  consultation  with  the
 Ministry  of  Law.

 (dy  The  information  is  being
 collected.

 Transfers  in  Provident  Fund  Organi-
 sation

 4998.  SHRIMATI  AHILYA  P.
 RANGNEKAR:  Will  the  Minister  of
 PARLIAMENTARY  AFFAIRS  AND
 LABOUR  be  pleased  to  state:

 (a)  whether  Class  II  and  Class  I
 Officers  in  the  Employees  Provident
 Fund  Organisation  are  being  trans-
 ferred  from  one  station  to  another  on
 completion  of  3  years  service  at  one
 station;

 (b)  whether  certain  officers  in
 Maharashtra,  Karnataka  and  Delhi
 Regional  Offices  are  working  on  the
 same  station  for  more  than  3  years;
 end

 (c)  if  so,  the  reasons  for  this
 discrimination?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LABOUR  AND
 PARLIAMENTARY  AFFAIRS  (DR.
 RAM  KIRPAL  SINHA):  (a)  and
 (b).  Transfer  of  such  Officers  in  the
 Employees’  Provident  Fund  Organisa-
 tion  38  effected  by  and  large  after
 three  years  of  stay  unless  admunistra-
 tive  reasons  warrant  retention  of  an
 officer  in  8  particular  station  for  a
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 longer  period.  In  the  case  of  Provi-
 dent  Fund  Inspectors  (Grade  I)  who
 are  Class  II  Officers,  change  of  juris-
 diction  is  generally  made  once  in
 three  years.  There  are  some  officers
 who  have  been  retained  in  the  same
 stations  for  more  than  three  years  on
 account  of  administrative  exigencies.

 (c)  Does  not  arise.

 Reasons  for  Non-Payment  of  Bonus
 to  EP‘T.  Employees  even  after  dec-

 laring  organisation  as  industry
 4999.  SHRI  KALYAN  JAIN:  Will

 the  Minister  off  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state:

 (a)  is  it  a  fact  that  bonus  ig  admis-
 sible  to  the  employees  of  Public.  Sec-
 tor  Undertakings  and  Statutory  Bodies
 under  Government;

 (b)  is  it  also  a  fact  that  expendi-
 ture  of  the  Employees’  Provident  Fund
 Organisation,  a  statutory  body  under
 the  Ministry  of  Labour  is  met  out  of
 administration  and  inspection  char-
 ges  collected  from  the  establishments
 and  that  there  lies  a  credit  balance
 of  few  crores  in  the  administrative
 account  of  the  E.P.F.  Organisation;
 and

 (c)  if  so,  why  the  employees  of  the
 E.P.F,  Organisation  have  not  been
 Paid  bonus  even  though  the  Organi-
 sation  has  been  declared  as  an  indus-
 try?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LABOUR  AND
 PARLIAMENTARY  AFFAIRS  (DR.
 RAM  KIRPAL  SINHA):  (a)  The
 Payment  of  Bonus  Act,  965  applies
 to  every  factory  and  every  other
 establishment  employing  20  or  more
 persons  on  any  day  during  an  ac-
 counting  year,  subject  to  the  provi-
 sions  of  Sections  16,  20  and  32
 thereof.

 (b)  Yes,  Str.

 (c)  The  Payment  of  Bonus  Act  is
 not  applicable  to  the  employees  of
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 the  Employees  Provident  Fund
 Organisation.

 Import  of  Coal  from  Australia

 5000.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  is  it  a  fact  that  Government
 imported  large  amount  of  coking  coal
 from  Australia  on  C  &  F_  basis
 through  foreign  shippers;

 (b)  if  so,  whether  the  Shipping
 Corporation  of  India  and  the  other
 shippers  were  not  contacted  to  bring
 the  cargo  from  Australia  to  India;

 (c)  if  so,  the  reasons  therefor;  and

 (d)  whether  it  is  also  a  fact  that
 the  Indian  shippers  were  ready  to
 bring  this  cargo?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):
 (a)  No,  Sir.  We  have  not  imported
 any  coal  from  Australie  so  far.

 (b)  to  (d).  Do  not  arise.

 Exemption  to  factories  from  Payment
 of  Bonus

 5001.  SHRI  AHSAN  JAFRI:  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state:

 (a)  how  many  factories  in  India
 have  applied  for  exemption  under
 section  9  of  the  Payment  of  Bonus
 Act  quring  ‘1977-78  State-wise;  and

 (b)  the  policy  of  Government  in
 this  regard?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)  and
 (b).  State  Governments  are  the
 appropriate  Governments  under  the
 Payment  of  Bonus  Act,  965  in  res-
 pect  of  factories  and  they  are  em-
 powered  to  grant  exemption  under
 Section  36  of  the  Act.
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 दिल्‍ली  के  साथ  जिलों  को  ओड़ा  जाता

 Fs002.  st  लालजी  भाई  :  क्या  संचार
 मंत्री  यह  बताने  की  कृपा  बारेगे  कि

 (क)  क्‍या  सरवार  सीधे  डायल  घुमा
 कर  ठेलीफोन  करने  की  पद्धति  द्वारा  दिल्‍ली
 राजधानी  के  साथ  विभिन्न  राज्यों  वे  प्रत्येक
 जिले  को  जोइने  के  लिए  कोई  सर्वेक्षण  करेगी  ;
 और

 (ख)  यदि  नही,  ता  उसके  क्‍या  कारण
 है  ?

 संचार  मंत्रालय  में  राज्य  मत्री  (क्री
 नरहरि  प्रसाद  सुखदेव  साय)  :  (क)  जी
 नही  ।

 (ख)  फिलहाल,  वित्तीय  साधन  इसकी
 इजाजत  नही  देते  ।

 Series  of  New  Postal  Stamps

 5003  DR  VASANT  KUMAR  PAN-
 DIT  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  it  ig  a  fact  that  P  &  T
 Department  is  planning  a  series  of

 Statement
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 new  postal  stamps  during  the  current
 year;

 (b)  what  are  the  recommendations
 of  the  Philatelic  Advisory  Committee
 for  the  issue  of  new  postal  stamps;
 and  -

 (c)  will  Government  issue  a  com-
 memorative  stamp  in  honour  of  the
 Birth  Centenary  of  “The  Mother”  of
 Shri  Aurobindo  Ashram?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  Yes,  Sir.  A
 copy  of  the  programme  is  placed  on
 the  table  of  the  House.

 (b)  All  the  stamps  recommended
 by  the  Philatelic  Advisory  Com-
 mittee  have  been  approved  by  the
 Government.

 (c)  A  commemorative  stamp  on
 the  birth  centenary  of  the  “The
 Mother”  of  Shri  Aurovmdo  Ashram
 was  brought  out  on  the  2ist  February,
 978  in  the  denomination  of  25  paise.

 Programme  of  issue  of  Specral  Commemoratue  Postage  Stamps  during  1978

 si  Particulars  of  stamps  Date  of  No  of  Denomination
 No  issue  stamps  (in  passe)

 x  Conquest  of  Kanchemunga  1571-78  2  25,  I00

 2  27th  Pacific  Area  Travel  Assouaticn
 Conference  +  #  23-1  78  '  t00

 4  Third  World  Book  F.  ir  42-2-78  l  r00

 4  The  Mother  Pondicheriv  डा-2-पी  1  25

 5  Wheat  Research  2-2  8  1  23
 6  Nanalal  Dalpatrh  m  Kivt

 7  Surya  Sen
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 Date  of  No.of  Denomination
 issue  stamps  (in  paise)

 Sl.  Particulars  of  stamps
 No.

 8  Rubens  °  ०  o  .

 g  Charlie  Chaplin
 ro  Syama  Prasad  Mookerji
 it  Bethune  College,  Calcutta

 ig  E.  ५.  Ramaswami  ,  .

 1g  Uday  Shankar  .

 i4  Vallathol  Narayan  Menon

 35  Children’s  Day  .  -  °
 36  Franz  Schubert

 q7  Ravenshaw  College  5
 8  Deen  Dayal  Upadhyaya

 SERIES
 ~

 2  Muscums  of  India

 g  Tribals  of  India  >
 4  Ajanta  Frescoes

 Modern  Indian  Paintings  (to  coincide  with
 the  Forth  Triennale  of  Contemporary  Art)

 4478  a  ३0००

 164-78  है  25

 23-6-78  25
 8-7-78  पर  25  Added  subse-

 quently.
 17-9-78,  I  35

 26-9-78  1  a5
 6-t0-78  1  23
 t4-3-78  I  25

 1-78  |  Added  subsequently.
 denomination  to  ou
 decided.

 1978  I  25
 3978  a4

 25-3-78  4  25,  50,  far,  200

 778  t  25)  5  Tuo,  200

 8-78  4  25,  5०,  I00,  200

 i0-78  4  25  cach

 पारपन्र  काय  लियों  का  बढ़ाया  जाना

 5004.  श्री  सुरेन  झा  सुमन  :  क्‍या
 विदेश  मंत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  देश  में  पास्पत्न  कार्यालय  किन-
 किन  स्थानों  पर  है  और  उनके  क्षेक्नाधिकार
 की  सीमा  क्‍या  है  ;

 (खि)  पारपत  अधिनियम,  1967  में
 किये  गये  सुधार  के  परिणामस्वरूप  प्रत्येक

 कार्यालय  मे  झ्रावेदको  की  संख्या  में  किस  अनुपात
 से  वृद्धि  हुई  है  ;

 (ग)  क्या  आवेदन-पत्नों  की  बढ़ती  हुई
 संख्या  को  शीघ्र  निपटाने  के  विचार  से
 इन  कार्यालयों  की  सख्या  बढ़ाने  का  कोई
 प्रस्ताव  सरकार  के  विचाराधीन  है  ;
 और

 (घ)  यदि  हा,  तो  उसका  विवरण
 क्‍या  है?
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 विदेश  मंत्रालय  में  राज्य  मंत्री  पुनी  एस०
 कुष्डू):  .  (क)

 क्षेत्रीथ  पासपोर्ट
 कार्याशय  का  स्थाम

 कार्यक्षेत्र

 l.  प्रहभदाबाद  गूजरात  राज्य  श्रौर
 दादरा  एवं  नागर
 हवेनो  संघ  राज्य
 क्षेत्र

 मद्गाराष्ट्र

 3  कलकत्ता  पश्चिम  बगाल,  बिहार,
 उडीता,  आसाम,
 मेघालय,  सिक्किम,
 नागालैड,  मणिपुर,
 बितुरा  राज्य  और
 मिजारम  तथा  अरुणा-
 चल  सघ  राज्य  क्षेत्र  tv

 4  डागढ़  परजाब,  हरियाजा,
 हिमाचल  प्रदेश  राज्य
 ग्रौर  चडीगढ  संघ
 राज्य  क्षेत्र  ।

 जम्मू  एवं  काश्मीर,
 राजस्थान  राज्य  और
 दिल्‍लो  संघ  राज्य
 क्षेत्र  |

 6  एर्नाकुलम  केरल  राज्य  और
 लक्षद्वीप  सघ  राज्य
 क्षेत्र  t

 7.  हैदराबाद  श्ान्ध्र  प्रदेश  ।

 Be  लखनऊ  उत्तर  परदेश  और
 मध्य  अदेश  t

 ०»  मेन  पंधितनाडु,.  कर्नादक
 राज्य  और  प/डिचरी
 संघ  राज्य  क्षेत्र
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 जहा  तक  अन्डमान  एवं  निकोबार  द्वीप  समूह
 शौर  गोधा,  दमन  एवं  दीव  संघ  राज्य  क्षेत्र  का
 संबध  है,  वहा  के  सघ  राज्य  क्षेत्र  के  प्रशासनों
 को  पासपार्ट  जारी  करने  का  अधिकार  दिया
 गया  है  ny

 (ख)  पासपोर्ट  भ्रधिनियम,  1967  के
 अधिनियम  के  बाद  से  इसमे  कोई  सशोधन
 नही  किया  गया  है।  लेकिन  इसे  उदार  बनाने
 के  लिए  i5  प्रगस्त,  977  से  कुछ  कदम
 उठाए  गए  है

 L  झगस्त,  977%  3  जनवरी,  978
 तक  का  छमाहों  मे  क्षेत्रीय  पासपोर्ट  कार्यालयों
 में  पासपार्ट  के लिए  7,59,667  प्रावेदन-पत्र
 प्राप्त  हुए  जब  कि  फरवरी,  977  से
 3  जुलाई,  977  की  छमाही  के  दौरान
 पासपार्ट  के  लिए  4,91,000  आअ्रावेदन-पत्र
 प्राप्त  हुए  थे  ।  इस  प्रकार  पासपोर्ट  के  लिए
 प्राप्त  आवेदन-पत्नों  मे  54  7  प्रतिशत  की

 वृद्धि  हुई  हे  ।  12-77  से  3i-7-77  की
 अर्वा  के  दारान  पासपार्ट  के  लिए  प्राप्त
 आवेदन-पत्रा  की  तुलना  मे  -8-77  स
 3i-!-78  की अ्रवधि  म  प्राप्त  आावेदन-पत्नो
 की  सख्या  में  हुई  आन॒पातिक  वृद्धि  का
 कार्यालप्रवार  ब्यौरा  उस  प्रकार  है

 Written  Answers  2 2I0+

 कार्यालय  झानुपातिक  वृद्धि

 प्रतिशत

 l  अहमदाबाद  (-)15.  26

 2  बम्बई  (-)0.07
 3.  कलकत्ता  37.42
 4  चड़ोगढ़  il  63
 5  दिल्‍लो  69  72

 6.  एर्नाकलम  34  82
 7  हैदराबाद  226.98

 8  नखनऊ  93  79
 9  मद्रास  46.72
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 (ग)  और  (4%).  22-78  को
 झ्रतारांकित  प्रश्न  संख्या  428  के  उत्तर  में
 मैंने  सदन  को  बताया  था  कि  अआगामों  वित्तीय

 वर्ष  (के  प्रारम्भ  से  सर्नाठक  श्रीर  राजस्थान
 राज्यों  में  क्षेत्रीय  पासपीर्ट  कार्यालय  खोले
 जाएंगे  ।  यह  भो  बताया  जा  चुका  है  कि
 आगामी  वित्तीय  वर्ष  भें  भोपाल,  पटना,
 भुवनेश्वर,  कालिकट  में  और  पजाब  राज्य  के

 लुधियाना  या  जालधर  में  उपलज्षेत्रीय  पासपार्ट
 कार्यालय  खाले  जायेगे  |

 Appearing  of  Members  of  Parliament
 before  Quasi-Judicial  Government

 Officials

 5005.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  there  are  a  number  of  lawyer
 Members  of  Parliament  (including

 ‘Tax  Consultants)  who  appear  before
 ‘quasi-judicial  Government  officials;

 (b)  whether  Government  are  also
 ‘aware  that  it  creates  an  unhealthy
 practice  which  disturbs  the  normal
 functioning;  and

 (c)  whether  Government  propose  to
 stop  this  practice  by  whatever  r-eans
 it  is  found  necessary?

 THE  MINISTER  OF  PARLIAMEN-
 ‘TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)

 ‘to  (c).  One  of  the  Customs  and
 Conventions  as  inidcated  in  the  Hand-
 book  for  Members  of  Lok  Sabha
 reads:

 “A  member  should  not  in  his
 capacity  as  a  lawyer  or  a  legal
 adviser  or  a  counsel  or  a  solicitor
 appear  before  a  Minister  or  an
 executive  Officer  exercising  quasi-
 judicial  powers.”

 In  view  of  this  position,  no  further
 action  is  called  for  from  Govern-
 ment’s  side.
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 Deaths  of  Brick  Kiln  workers  in
 Delhi

 5006.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state.

 (a)  whether  in  the  recent  period
 there  were  large  number  of  deaths  of
 workers  working  in  the  brick  kilns
 in  Delhi;

 (b)  if  so,  total  number  of  deaths
 during  the  past  6  months;

 (c)  the  factors  responsible  for  these
 deaths;  and

 (d)  the  steps  taken  by  Government
 to  improve  the  working  condition  in
 the  brick  kilns?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)  to
 (d),  According  to  the  information  made
 available  by  the  Delhi  Administration
 in  their  report  dated  March  27,  978
 Delhi  Administration  are  “not  aware
 of  any  such  deaths  during  the  past
 six  months  and  the  circumstances  re-
 sponsible  for  the  same  in  the  various
 Brick  Kilns  in  Delhi  and  that  the  em-
 ployers’  association  ag  also  the  em-
 ployees  represented  by  Dalit  Panther
 have  already  arrived  at  a  settlement
 whereby  the  rates  of  wages  of  _  the
 employees  have  been  increasc”.  Speci-
 fic  instances,  if  any,  about  the  :eported
 deaths.  together  with  the  relevant
 details,  can  be  brought  to  the  notice
 of  the  Delhi  Administration  by  the
 aggrieved  parties  or  their  representa-
 tives  for  enquiry  and  appropriate
 action  by  the  Delhi  Administration.

 Different  types  of  seals  used  in  P  &  T
 Deptt.

 5007.  SHRI  SURAJ  BHAN:  Will  the
 Minister  of  COMMUNICATIONS  _  be
 pleased  to  state:

 (a)  that  a  large  number  of  stamps
 and  seals  are  being  used  in  Post  Offi-
 ces  in  India;  if  so,  the  number  of  the
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 various  types  prescribed  by  the  De-
 partment  and  the  annual  expenditure
 thereon;

 (b)  whether  any  study  was  under-
 taken  to  reduce  their  number  and  de-
 sign;

 (९)  uf  so,  when  were  the  recom-
 mendations  of  the  Study  Group  re-
 ceived  and  whether  any  savings  could
 accrue  to  the  Department  and  if  850,
 to  what  extent;

 (d)  whether  these  recommendations
 were  considered  and  approved  by  the
 P  &  T  Board  for  implementation;  if
 80,  what  action  has  been  taken  there-
 on  and  if  not,  whether  the  decision
 of  the  P  &  T  Board  has  been  rescind-
 ed;  and

 (e)  is  it  not  considered  conducive
 for  economy  in  the  Posta]  Branch  of
 the  P  &  T  Department  which  is  run-
 ning  at  huge  loss  and  in  the  interest
 of  efficient  operational  efficiency  to
 implement  the  recommendations  of
 the  Study  Group  at  an  early  date  and
 the  steps  proposed  to  be  taken  to  ob-
 tain  the  desired  results?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI):  (a)  Yes,  Sir.

 52  types  in  Post  Offices  and  89  types
 for  all  wings  of  the  Department  are
 being  used.  Annual  expenditure  ((1977-
 78)—Rs.  40.23  lakhs  approx.

 (b)  Yes,  Sir.

 (c)  to  (e).  The  report  of  the  Study
 ‘Group  was  received  on  4th  December,
 ‘1975.  The  acceptance  of  all  the  re-
 commendations  was  expected  to  result
 in  an  estimated  savings  of  Rs.  473,613
 per  annum.  The  rocommendations  of
 the  Study  Group  to  the  extent  these
 were  considered  feasible  were  accepted.
 The  accepted  recommendations  have
 been  implemented,  excepting  those
 which  are  pending  finalisation  of  a  new
 agreement  with  the  Postal  Seals  Indus-
 trial  Coop.  Society  Ltd.,  Aligarh  which
 manufactures  these  items.
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 Selection  to  Class  II  Posts  in  Postal

 Branch  of  P  &  T  Department

 5008.  SHRI  SURAJ  BHAN:  Will  the
 Minister  of  COMMUNICATIONS  be
 pleased  to  state:

 (४)  whether  {  ls  a  fact  that  the
 selection  to  Class  Il  posts  in  the  Post-
 al  Branch  of  the  P  &  T  Department
 has  not  been  made  for  quite  a  long
 time  and  ad  hoc  arrangements  are
 being  made  to  fill  in  the  vacancies;

 (b)  ig  so,  the  number  of  vacancies
 and  ad  hoc  arrangements  made  in  the
 different  Circles  with  the  period  for
 which  such  arrangements  have  been
 continuing;

 (c)  the  reasons  for  this  delay  and
 the  steps  taken  to  remedy  the  situa-
 tion;

 (d)  whether  it  is  a  fact  that  the
 present  situation  is  having  adverse  re-
 percussiong  on  the  management  effi-
 ciency  apart  from  being  disincentive
 for  good  performance  to  the  operative

 staff;  and

 (e)  what  steps  are  proposed  to  be
 taken  to  avoid  repetition  of  such  de-
 velopments  ang  why  accountability  of the  higher  management  level  not  be
 enforced?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNIC  ATIONS
 (SHRI  NARHARI  PRASAD  SUKH.-
 DEO  SAI):  (a)  Yes,  Sir.

 (b)  The  approximate  number  of
 vacancies  and  ad-hoc  arrangements made  in  Postal  Superintendent’s  Ser-
 vice,  Class  II  at  present  is  760  and
 Postmasters’  Service,  Class  IJ  is  «ap-
 proximately  50  in  different  Circles.
 The  period  varies  upto  3  years  depend-
 ing  on  duration  of  vacancies.

 (c)  Regular  yearly  selections  fiom
 975  as  per  the  revised  recruitment
 rules  notified  in  975  in  pursuance  of
 recommendations  of  the  IlIrd  Pay
 Commission  could  not  be  held  due  to
 the  opposition  of  concerned  staft  as-
 sociaions  to  the  provision  in  the  1e
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 cruitment  rules  for  filling  up  of  25  per
 cent  of  vacancies  through  a  depart-
 mental  competitive  examination.  It

 has  recently  been  decided  by  the  Gov-
 ernment  to  cancel  this  Examination.

 (d)  it  would  not  be  correct  to  say
 that  the  present  situation  is  having
 adverse  effect  on  the  management  effi-
 ciency  etc.,  since  the  posts  have  been
 filled  up  locally  on  ad-hoc  basis.

 (e)  The  Government  are  proposing
 to  revise  the  recruitment  rules  so  that
 proper  selection  may  be  made  at  the
 earliest.  The  question  of  accountabi-
 lity  of  the  higher  management  levels
 does  not  arise  as  regular  yearly  selec-
 tions  as  per  revised  Recruitment  Rules
 could  not  be  held  mainly  due  to
 opposition  of  the  staff  associations.

 Strength  of  posts  in  senior  and  junior
 administrative  grades  in  P  &  T

 Department

 5009.  SHRI  SURAJ  BHAN:  Will  the
 Minister  of  COMMUNICATIONS  _  be
 pleased  to  state:

 (a)  whether  a  study  regarding  the
 strength  of  posts  of  senior  and  junior
 administrative  grades  in  the  P  &  T
 Directorate  was  proposed  by  the  Staff
 Inspection  Unit  of  the  Ministry  of
 Finance  some  time  back;  and  if  so
 the  action  taken  thereon;

 (b)  whether  in  view  of  the  losses
 suffered  by  the  Department  it  is  not
 considered  necessary  to  effect  economy
 and  eliminate  avoidable  expenditure;
 and

 (c)  whether  the  number  of  posts  im
 these  categories  have  been  percepti-
 bly,  increasing  in  the  past  years;  The
 number  of  posts  existing  on  lst  Jan-
 uary,  1966,  ist  January,  1977  and  Ist
 January,  1978?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKHDEO
 SAI):  (a)  Yes  Sir.  A  study  of  the
 Senior  and  Junior  administrative
 grades  was  proposed  in  i974.  How-
 ever,  ip  i974  an  Internal  Study  of
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 these  posts  was  carried  out  and  cer—
 tain  posts  were  reduced  and  rearrange--
 ments  made  in  the  Directorate.  Also
 in  the  beginning  of  975  a  high-level.
 team  submitted  its  recommendations
 of  the  Department  was  set  up.  This
 team  submitted  its  recommendations.
 by  the  end  of  975  and  made  sugges-
 tions  regarding  re-arrangements  of.
 work  and  functions.  At  this  state
 therefore,  there  is  no  proposal  to
 carry  out  the  study  by  the  S.LU.

 (b)  A  statement  of  profit  and  loss
 and  scale  of  operations  of  the  Depart-
 ment  for  the  last  5  years  is  attached.
 Profits  in  the  year  1976-77  are  nearly
 00  crores.

 (c)  Yes,  Sir.  A  statement  of  the
 posts  is  attached.  The  revenue  of  the
 P&T  in  1966-67  was  59  crores  where
 as  the  corresponding  figure  for  1976—
 77  wag  649  crores.  The  Departments
 assets  grew  during  the  same  period
 from  314,  crores  to  269  crores.

 Statement

 Statement  showing  the  number  of  senior
 Administrative  &  Junior  Administrative  Grade
 posts  in  P  &  T  Directorate.

 i-2-66  ‘Ws1-77,  1-1-78

 SeniorAdministra-
 tive  Grade  «.  .  8  79  ID

 Jr.  Administra-
 tive  Grade  25  52  55

 Profit  and  loss  statementof  the  P  &  T
 Department

 Year  Rs  (in
 crores)

 1972-73,  न  न  +37-  12,

 I973-74  न  .  -  +28-09:

 1974-75  «  5  2  2°33

 1975-76  e  8  +  oo}  404

 1976-77  Lo  ‘F99°  63

 te
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 Shortage  of  Ferrous  Scrap  Metal  for
 Mini  Steel  Plants

 50l0  DR  VASANT  KUMAR  PAN-
 DIT  Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state

 (a)  whether  it  is  q  fact  that  mint
 stee]  units  in  the  country  are  facing
 acute  shortage  of  ferrous  scrap  metal
 and  the  steeply  rising  prices  of  local
 supplies

 (b)  whethc:  Government  has  plan
 ned  some  imports  of  ferrous  scrap  to
 bring  down  the  prices  and  prevent
 shortage  of  this  material,

 (c)  whether  Government  has  been
 influenced  by  local  scrap  monopolists
 to  stop  these  imports,  and

 (a)  xf  80,  the  action  taken  by  Gov-
 ernment  to  solve  the  problems  of
 mini  steel  plants

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEI  AND  MINES
 (SHRI  KARIA  MUNDA)  (a)  to  (d)
 Government  hive  recentl,  tiken  a
 decision  to  allow  the  Electric  Arc
 Furance  Units  to  impoit  hmited  qu  in-
 tity  ot  certain  spe  hed  catesorcs  of
 ferrous  scrap  for  ieltiig  =  This  deci
 sion  was  taken  after  a  carcful  ५  €48
 ment  of  int  cipitced  shortages  in  in
 digenous  availal  hty  and  the  need  for
 inducing  some  stabilisation  in  sciap
 prices  within  the  country

 Discourtesy  shown  to  Indian  Pilgrims
 m  Mecca  and  Madina  by  Indian

 Embassy

 50!l  SHRI  JYOTIRMOY  BOSU
 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state

 (a)  whethe:  Government  are  aware
 of  the  fact  that  Indian  muslims  who
 had  been  to  Mecca  and  Madina  for
 pilgrimage  were  not  at  all  looked  after
 by  Indian  Embassy  in  Saud;  Arabia,

 (b)  if  so,  the  details  thereof,  and

 (ce)  if  so,  action  taken  thereon?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  S  KUNDU)  (a)  No  Sir  The
 Government  are  not  in  possession  of
 any  information  which  would  establish
 that  the  Indian  Haj  pilgrims  aie  not
 properly  looked  ilter  by  the  Indian
 Embassy  in  Saudi  Arabia  No  such
 compl  ants  have  bcen  received  in  res-
 pect  of  Ha;  377  either  fiom  indivi-
 dual  pil,rims  or  from  Muslim  In-
 st  tit  ong  ०07  Organizations

 (9)  and  (०)  The  Haj  pilgrimage  is
 entirely  managed  by  the  Government
 of  Saudi  Alabia  under  well-defined
 rules  and  regulations  The  Govern
 ment  of  India  can  only  provide  mar-
 ginal  services  to  the  pilgrims  for
 their  welfare  through  the  Embassy  As
 for  the  problems  and  difficulties  that
 a  pilgrim  may  face  the  Embassy  can
 only  bring  them  to  the  notice  of  the
 Saud:  Arabian  authorities

 The  Embassy  of  India  has  a  Haj
 Wing  with  2  diplomotic  officers  and  a
 complement  of  Indi2-based  and  local
 "वी  permanent  as  well  is  seasonal  to
 look  afte:  the  pilkrims  trom  the  point
 of  i  ivi]  to  the  point  of  retuin  to
 muntit  constant  bausson  with  the  Haj
 authoutie,  and  with  the  pilerams  im
 Mccca  and  Midina  and  during  the  Haj
 weer  ot  Vuia  nd  Aratat

 the  Government  of  India  maintains
 a  permancnt  dispensiry  in  Mecca
 under  a  Medical  Officer~um-Vice  Con-
 sul  who  coordinates  the  work  of  the
 Indian  Medical  Mission  which  33  de-
 puted  to  Saud:  Arabia  for  the  Haj
 season  and  of  the  seasonal  dispensaries
 which  are  opened  in  Mccca  and
 Madina

 Increase  by  Alum  mum  Manufaeturers
 in  Non  levy  Ingot  Prices

 §02  SIIRI  JYOTIRMOY  BOSU
 Will  the  Minister  of  SIEEL  ANT
 MINES  be  pleased  to  state

 (a)  whether  three  aluminium  ma-
 nufactures—Balco,  Indal  and  Hundal-
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 co—have  uniformly  raised  the  non-
 levy  ingot  prices  by  Rs.  700/-  a  tonne;
 and

 (b)  if  so,  what  are  the  facts  there-
 of?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  The
 three  aluminium  manufacturing  com-
 ‘panies  listed  have  announced  varying
 increases  in  the  prices  of  non-levy
 aluminium  ingots,  the  increases  varyng
 from  Rs.  750  to  Rs,  850  per  tonne.

 (b)  There  is  no  control  on  the  price
 of  non-levy  aluminium.  The  above
 increases  are  stated  to  be  based  on
 increased  costs  arising  from  new
 levies  in  the  budget,  and  increased  in-
 put  prices.

 Defining  Electrical  Supervisors  as
 Workmwen /  Officers

 5013.  SHRI  A.  K.  ROY:  Will  the
 Minister  of  PARLIAMENTARY  AF-
 FAIRS  AND  LABOUR  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 that  the  Electrical  Supervisors  work-
 ing  under  the  Central  Government
 have  been  experiencing  great  troubles
 for  absence  of  any  specification  whe-
 ther  they  are  workmen  or  officer;  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  to  clarify  their  actual  posi-

 ‘tion?

 THE  MINISTER  Ox  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)  and
 (b).  No  such  report  has  been
 received.  However  the  Industrial
 Disputes  Act,  1947,  clearly  provi-
 des  that  “workman”  defined  in  it  does
 not  include  any  person  who,  being  em-
 ployed  in  a  supervisory  capacity,
 draws  wages  exceeding  five  hundred
 rupees  per  meansem  of  exercises,
 either  by  the  nature  of  duties  attached
 to  the  office  or  by  reason  of  the  powers
 vested  in  him,  functions  mainly  of  a
 managerial  nature.
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 2.00  hrs.

 PROF.  DILIP  CHAKRAVARTY
 (Calcutta  South):  Sir,  I  want  to...

 MR.  SPEAKER:
 to  put  questions.

 There  is  no  time

 PROF.  DILIP  CHAKRAVARTY:
 I  am  not  putting  any  question.  I
 would  like  to  raise  a  matter  of  great
 public  importance.  Thirty  teachers
 in  Orissa  were  arrested  gay  before
 yesterday.  They  sent  a  telegram.

 MR.  SPEAKER;  You  could  have
 given  me  some  potice  either  under
 Rule  377  or...

 PROF,  DILIP  CHAKRAVARTY:
 Mr.  Speaker,  Sir,  this  ig  a  matter  of
 great  public  importance.  Thirty  tea-
 chers  in  Orissa  were  arrested.  They
 demanded  retirement  benefits,  regu-
 larisation  of  posts,  and  updating  of
 Orissa  Education  Act.  You  may  ‘be
 aware...

 MR.  SPEAKER:  Mr.  Chakravarty,
 you  give  a  proper  notice  and  I  will
 consider  it.

 PROF.  DILIP  CHAKRAVARTY:
 Then  [will  raise  it  tomorrow.  Thank
 you.

 MR.  SPEAKER:  Papers
 Laiq  on  the  Table.

 Now,

 SHRI  K.  LAKKAPPA  (Tumkur):
 There  is  one  important  point.

 MR.  SPEAKER:  You  have  not
 made  any  unimportant  point.

 SHRI  K,  LAKKAPPA:  They
 demonstrated  and  came  to  the  resi-
 dence  of  Mr.  Raj  Narain,  demanding
 the  redressal  of  their  grievances.
 He  refused  to  meet  them.  (Intr-
 ruptions)

 SHRI  K.  LAKKAPPA:
 point,  Sir...**

 Not  that

 **Not  recorded.

 ip

 wr
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 MR,  SPEAKER:  No,  no.  Nothing
 goes  on  record.

 SIRI  BALDEV  SINGH  JASROTIA
 (Jammu);  JI  have  given  notice  for
 adjournment,

 MR.  SPEAKER:  I  have  disallowed
 it.  I  have  mentioneg  it.  Now,  Mr.
 Advani.

 2.0I  hrs.

 PAPERS  LAID  ON  THE  TABLE

 Derartep  DeMaNnps  FoR  GRANTS  OF
 THE  MINISTRY  oF  INFORMATION  AND

 BROADCASTING  FOR  1978-79

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K  ADVANI):  I  beg  to  lay  on
 the  Table  a  copy  of  the  Detailed
 Demands  for  Grants  (Hindi  and
 English  versions)  of  the  Munistry  of
 Information  and  Broadcasting  for
 1978-79,  [Placed  in  Library.  See  No.
 LT-944/78].

 NOTIEICALION  UNDER  ह  ENTS  Act,  970

 THE  MIN:STER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATY  ABSA  MAITI).  On
 behalf  of  Shey  Geoipe  Feruandes  I
 bey  to  lay  on  the  Table  a  copy  of
 the  Notiticition  No  SO  799  (Hindi
 and  English  varsions)  published  in
 Gavett.  of  India  dated  the  18th
 Match,  1978,  issued  under  sub-section
 (3)  of  section  of  the  Patents  Act,
 1970.  [Placed  in  Library.  See  No.
 LT-945/78].

 ANNUAL  Report  07  NATIONAL  LABOUR
 InstTitutr,  New  DeELHt  For  ‘1975-76

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  T  beg
 to  lay  on  the  Table  a  copv  of  the
 Annual  Report  (Hindi  and  English
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 veisions)  of  the  National  Labour
 Institute,  New  Delhi,  for  the  year
 1975-76  along,  with  the  Audited
 Accounts,  {Placed  in  Library.  See
 No.  LT-946/78].

 SHRI  JYOT/RMOY  BOSU  (Dia-
 mond  Harbour):  Ona  point  of  order.

 SHRI  VAYALAR  RAVI  (Chirayin-~
 kal):  On  a  point  of  order,  (Interrup-
 tions).

 SHRI  JYOTIRMOY  BOSU:  For
 which  year?  Sir,  how  many  times
 have  you  cautioned  Government?
 This  is  for  1975-76,

 SHRI  VAYALAR  RAVI;  Here  you
 made  a  rule.  The  rule  made  was  that
 Members  may  write  to  the  Com-
 mittee.  There  is  no  point  in  writing
 to  the  Committee,  regarding  the  mat-
 ter  of  placing  things  on  the  Table  of
 the  House.  Neither  the  House,  nor
 you  will  be  aware  of  what  is  hap-
 pening  Th  is  the  report  for
 ‘1975-76.  We  ate  yn  ‘1978.  It  is  nota
 big  thing:  this  writing  of  the
 report

 Si.  you  also  sce  item  6.  It  is  about
 the  Cor  Board  which  is  under
 Kumaii  Abha  Muti  All  the  debate
 on  the  Minstyy  of  Industry  was  over
 yertercay;  and  she  is  giving  the  re-
 port.  on  the  Coir  Board  now,  after
 the  debate  is  over.  And  the  Labour
 Minister  is  giving  the  report  now  for
 1975-76,  I  am  binging  two  points  to
 your  observation.  Do  something  on
 this  matter.  Don’t  make  us  raise
 objections  to  placing  the  papers  on  the
 Table  ie.  before  the  House  But  this
 Committee  is  quite  worthless,

 MR.  SPEAKER:  Don't  speak  about
 the  Committees.  Mr  Minister,  what  is
 the  reason  for  the  delay?

 SHRI  RAVINDRA  VARMA:  As  the
 hon  Member  has  said,  this  is  of  course
 for  the  year  ‘1975-76,  (Unterruptions)
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 MR.  SPEAKER:  I  cannot  hear.  Do
 you  not  want  the  reply?  If  you  don’t
 want  it,  I  will  ask  the  Minister....

 SHR]  RAVINDRA  VARMA:  Under
 the  Articles  of  Association  of  the  Na-
 tional  Labour  Institute,  the  Institute  is
 expected  to  place  its  annual  report
 along  with  the  comments  of  its  general
 council,  The  executive  committee  and
 the  gencral  council  are  to  be  reconsti-
 tuted.  But  we  thought  that  this
 should  not  be  the  cause  for  delaying
 the  report  which  is  to  be  presented  to
 the  House,  because  jt  would  have  led
 to  further  delay.  So,  to  avoid  further
 delay,  though  the  comments  are  not
 available,  we  are  placing  the  report  on
 the  Table  of  the  House.

 MR  SPEAKER:  Now  Mr.  Chand
 Ram.

 DETAILED  DEMANDS  FoR  GRANTS  OF
 THE  MINISTRY  OF  SHIPPING  AND

 TRANSPORT

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  R2M):  I  beg  to  lay  on  the
 Table  a  copy  o,  th:  Detailed  De-
 mands  for  Grants  (ied:  and  English
 versions)  at  the  Mumstry  of  Shipping
 and  Transport  for  1978-79.  [Placed
 in  Library.  See  No.  LT-947/78].

 ANNUAL  Report  FOR  ‘1976-77,  AND
 Harr  Yearty  RErort  From  1-477  to

 30-9-77  or  Corr  Boarp

 THE  MINISTER  OF  STATE  IN
 THE  MINISTER  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  |  beg

 to  lay  on  the  Table  a  copy  each  of
 the  following  papers  under  sub-sec-
 tion  q)  of  section  9  of  the  Coir  In-
 dustry  Act,  953:—

 ()  Annual  Report  for  the  year
 ‘1976-27  on  the  activities  of  the
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 Coir  Board  and  the  working  of  the
 Coir  Industry  Act,  1058.

 (2)  Half-yearly  Report  for  the
 period  from  48  April,  977  to  90th
 September,  977  on  the  activities
 of  the  Coir  Board  and  the  working
 of  the  Coir  Jndustry  Act,  ‘1958.
 [Ptuced  in  Library.  See  No.  LT-
 1948-78].

 MR.  SPEAKER:  Why  was  there
 so  much  delay?

 SHRIMATI  ABHA  MAITI:  Since
 we  have  received  them.....

 MR.  SPEAKER:  That  jis  not  an
 explanation.  You  must  tell  us  why

 there  is  delay,  please  see  that  these
 delays  do  not  recur.  Now  Mr.
 Zulfiquarullah.

 NoTIFrIcaTIONS
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  FINANCE
 (SHRI  ZULFIQUARULLAH):  I  beg

 to  lay  on  the  Table:  (l)  A  copy  each
 of  the  following  Notifications  (Hindi
 and  Fnglish  versions)  under  section
 296  of  the  Income-tax  Act,  96l:—

 (4)  SO.  685  to  688,  69l.  692  and
 694  to  706  published  in  Gazette  of
 India  datud a  the  Tlth  March.  ‘1978.

 Qi)  The  Income-tax  (Second
 Amendment)  Rules,  ‘1978,  published
 in  Notification  No.  8.0.  178(E)  in
 Gazette  of  India  dated  the  7
 March,  ‘1978.  [Placed  in  Library.
 See  No.  LT-949/78].

 (2)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English  ver-
 sions)  under  section  59  of  the  Cus-
 toms  Act,  962:—

 (i)  GS.R.  79  (8)  published  in
 Gazette  of  Indiqg  dated  the  8th
 March,  978  together  with  an  ex-
 planatory  memorandum,

 (ii)  Notification  No.  67-Customs
 publisheg  in  Gazette  of  India  dated
 the  28rd  March,  978  together  with
 an  explanatory  memorandum,
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 (iii)  G.S.R.  83  (E)  to  ॥&»7  (E)
 published  in  Gazette  of  India  dated
 the  25th  March  i938  together  with
 an  explanatory  memorandum.
 [Placed  in  Library.  See  No.  LT-
 1950/78].

 (3)  A  copy  of  Notification  No.
 G.S.R.  175  (E)  (Hindi  and  English
 versions)  published  in  Gazette  of
 India  dated  the  l7th  March,  978
 issued  under  the  Central  Excise
 Rules,  944  together  with  an  explana-
 tory  memorandum.  [Placed  in  Lib-
 rary.  See  No.  LT-l95l/78].

 12.03.  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 REPORTED  ATROCITIES  ON  HARIJANS  IN
 VILLAGE  KANIARA  IN  BIHAR

 SHRI  CHITTA  BASU  (Barasat):  I
 beg  to  call  the  attention  of  the  Minis-
 ter  of  Home  Affairs  to  the  following
 matter  of  urgent  public  importance
 and  request  that  he  may  make  a
 statement  thereon:

 “The  reported  atrocities  on  Hari-
 jans  in  village  Kaniara  of  Rohtas
 District,  Bihar  on  the  25th  March,
 978  and  steps  taken  by  Govern-
 ment  in  this  regard.”

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  Sir,
 according  to  informatié”  received  from
 the  Government  of  Bihar,  one  Hira
 Kumari,  a  known  criminal  of  village
 Kaniari  was  shot  dead  on  the  25th
 March,  978  at  about  T0.00  a.m.  by  six

 *persons,  five  of  whom  belong  to  village
 Bishrampur,  P.  S.  Dinara  in  _  the

 ५  Rohtas  District  of  Bihar.  All  the  six
 accused  persons  are  known  criminals

 ~ind  three  of  them  happen  to  be  Hari-

 wd?
 jans.  The  suspicion  that  Hira  Kurmi

 “vag  instrumental  in  the  raid  and  ar-
 rest  of  one  BanSaropan  of  village
 Kaniari  appears  to  be  the  reason  for
 this  murder.  In  retaliation,  a  mob  of

 .  fis
 LS—8.

 500  to  600  persons,  mainly  Kurmis,
 from  Kaniari  and  neighbouring  vil-
 lages,  variously  armed,  surrounded
 Bishrampur  around  3.00  p.m.  on  the
 same  day  and  set  fire  to  8  houses,  in-
 cluding  six  belonging  to  Harijans.  As
 a  result,  three  persons  were  killed  out
 of  whom  two  were  Harijans.  One  per-
 son  is  reported  missing)  Two  heads
 of  cattle  and  two  goats  were  also
 burnt

 For  the  murder  of  Hira  Kurmi,  a
 case  under  Sections  148/149/302  I.P.c.
 and  under  Section  27  Arms  Act  has
 been  instituted  against  six  persons.
 Three  persons  have  been  apprehended,
 In  the  subsequent  incident  in  village
 Bishrampur,  a  case  under  Sections
 47/i48/49/436/302/364/428  LP.C.  and
 Section  27  Arms  Act  has’  been  institut-
 ed  against  33  persons.  Eight  arrests
 have  so  far  been  made.  Efforts  are
 being  made  to  arrest  the  remaining
 culprits  in  both  the  cases  and  coercive
 process  have  been  initiated  against  the
 absconders.  Two  rifles  have  also  been
 seized.

 The  District  Magistrate,  the  Com-
 missioner  and  the  DIG  have  since
 visited  the  spot  and  taken  necessary
 action  to  restore  confiftence  among  the
 people.  A  police  force  has  been  statio-
 ned  in  Bishrampur.  The  officer-in-
 charge  and  a  Sub-Inspector  of  Dinara
 Police  Station  have  been  suspended
 for  failure  to  control  the  situation  in
 time  and  for  negligence  of  duty.  The
 Chief  Minister,  Bihar  has  also  since
 visited  the  spot.  Payment  of  Rs.  5,000/-
 each  has  been  made  to  the  families
 of  those  killed.  Payments  ranging  bet-
 ween  Rs.  500/-  to  Rs.  i,000/-have  also
 been  made  to  each  family  as  house
 building  grant.  Atta,  rice,  clothes  and
 blankets  are  also  being  distributed  and
 tarpaulins  have  been  provided  for
 temporary  shelter.

 It  is  clear  that  the  two  incidents.
 were  the  outcome  of  old  rivalry  bet-
 ween  two  groups  of  criminals  and  their
 supporters  and  were  not  connected
 with  “atrocities  on  Harijans”  or
 land  dispute  between  high  castes  and
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 low  castes.  Reports  published  in
 some  newspapers  about  burning  alive
 of  30  Harijans  ete  .are,  therefore,
 factually  incorrect  and  exaggerated.

 SHRI  CHITTA  BASU:  Sir,  I  would
 like  to  have  at  least  six  minutes.  I
 do  not  want  to  be  disturbed.

 MR.  SPEAKER:  No,  no:  not  more
 than  three  minutes.

 SHRI  CHITTA  BASU:  I  have  got
 a  submission  to  make.  In  that  case,
 you  should  strictly  adhere  to  the  rule
 and  there  should  not  be  any  exception
 right  or  wrong.

 MR  SPEAKER:  Yes,  Please  go  on.

 Every  minute  of  the  time  of  this  House
 costs  a  lot  of  money.

 SHRI  CHITTA  BASU:  If  it  is  your
 order....

 MR.  SPEAKER:  This  discussion  ite
 self  takes  a  few  minutes.

 SHRI  CHITTA  BASU:  This  incident
 is  not  an  isolated  one  and  should  not
 also  be  viewed  in  that  manner.  As  a
 matter  of  fact,  this  is  merely  a  part  of
 the  long-standing  socio-economic  pro-
 blem  which  we  have  inherited,  which
 wil  be  evident  from  the  growing  in-
 cidents  of  atrocities  perpetrated  on

 Harijans  in  our  country.

 If  we  go  by  the  figures,  in  1974,
 according  to  the  Government’s  in-
 formation,  there  were  8,850  cases  of
 atrocities  on  Harijans  all  over  the

 country.  In  49758  the  number  was

 7,78l.  In  978  the  figure  was  5,887.
 In  regard  to  the  number  for  1977,  my
 apprehension  is  that  it  will  touch  the

 figure  of  7,000  because  I  have  got  cer-
 tain  information  which  will  show  that

 as  many  as  05  Harijans  were  murder-
 ed  in  Madhya  Pradesh  alone  between
 March  and  November,  1977;  this  is  in

 accordance  with  the  statement  made

 py  the  Chief  Minister  of  Madhya
 Pradesh.
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 There  were  653  cases  of  atrocities
 on  Harijans  in  Bihar  in  977  accord-
 ing  to  the  statement  made  by  the  In-  5

 spector-General  of  Police,  Bihar.  In
 Maharashtra,  according  to  the  proceed.
 ings  of  the  Maharashtra  Assembly,  it,
 came  to  392.  In  U.P.  it  was  5,047.

 Therefore,  you  will  understand  the

 immensity  of  the  situation.

 It  is  unfortunate  that  Bihar,  of  late,
 has  become  the  focus  of  attention  of
 the  entire  nation. of  this  kind  of  atroci-
 ties.  As  a  matter  of  fact,  Belchi,
 Barahiya,  Dharampur,  Rupetha  and

 Rohtas  have  attained  nation-wisé

 notoriety  due  to  incidents  of  hair-rais-

 ing  aircities  perpetrated  on

 jans.  Rothas  District  has

 particular  distinction  or
 earned.

 notoriety

 the  Hari-

 —

 because  there  have  been  four  cases  oft"
 this  kind  of  atrocities  in  this  district

 during  the  period  January  to  March.

 I  am  astonished,  and  it  cannot

 escape  the  attention  of  any  in  the

 country,  at’  the  amazing  and  perplex-
 ing  similarity  between  the  two  official
 statements  of  the  two  ghastly  carna-

 ges.  one  at  Belchi  and  another  at  Bis-

 rampur.  The  Home  Minister  stated  on

 the  occasion pf  Belchi,  and  I  quote:

 “Mass  murder  has  no  caste,  com-

 munal,  agrarian  or  political  over-

 tones.”

 He  further  said,  and  I  again  quote:

 “It  was  a  clash  between  twa,
 groups  of  hardened  criminals  with

 long-standing  rivalry.”

 You  know  the  statement  made  by  the

 Chief  Minister  of  Bihar  in  the  Assem-

 bly  in  Bihar.  He  said  yesterday:

 “J¢  was,  in  fact,  the  result  of  a

 clash  between  two  river  groups  of
 hardend  criminals.”

 Note  the  similarity  of  the  words  used.

 He  said  further:

 “The  Bisrampur  killings  were
 hei result  of  the  rivalry  between  0

 criminal  gangs  and  had  ne
 overtones.”

 f
 caste

 bam
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 Aliso,  please  note  the  similarity  or
 identity  of  the  phrases  used.  The

 ‘country  did  not  believe  the  statement
 on  the  occasion  of  Belchi.  I  think  the
 House  would  also  not  believe  the  state-
 ment  made  now  by  the  hon.  Home
 Minister  and  the  statement  made  by
 tha_Chief  Minister  of  Bihar.

 May  I,  therefore,  know  whether  the
 Government  would  really  understand
 the  basic  problems?  It  is  a  socio-eco-
 nomic  problem  and  is  an  agricultural
 phenomenon  also.

 The  upper  caste  land-owners  of
 Bihar  maintain  armed  toughts  in  the
 countryside.  The  upper  caste  land-
 owners  are  well-armed,  they  maintain
 well-armed  gangs  of  hoodlums  which
 not  only  murder.  loot  and  pillage  for
 themselves,  but  sell  their  services  for
 a  fee.  This  was  what  was  written  by
 Mr.  K.  C.  Khanna  in  the  Times  of
 india  dated  February,  28th,  1977.  The
 former  Chief  Minister  of  Madhya
 Pradesh,  Shri  Kailash  Joshi,  observed
 very  recently:

 “Ninety  per  cent  of  the  reported
 cases  of  atrocities  on  Harijans  are
 caused  by  land  disputes.”

 In  Bihar,  the  situation  is  all  the
 more  alarming.

 MR.  SPEAKER:  Please  come  to  the
 question.

 SHRI  CHITTA  BASU:  There  has
 been  no  land  reform.  According  to
 the  Government  statement  made
 yesterday  or  day  before  yesterday,  it
 is  found  only  1,25,000  acres  of  land
 have  so  far  been  made  available,  and
 nothing  hag  been  distributed  so  far
 among  the  landless.

 Having  regard  to  all  these  things,
 may  I  know  from  the  hon.  Minister
 whether  be  would  order  a  judicial  pro-
 be  into  the  matter  that  .happened  in
 Bisrampur?,

 My  second  question  is  whether  the
 Tesponsibility  has  already  been  or
 will  be  fixed  upon  the  district  authori-
 ties  as  has  been  advised  by  the  Prime
 Minister  very  recently.

 My  third  question  is  whether,  in
 view  of  ali  these  things,  a  special  pro-
 gramme  of  land  reforms  will  be  under-
 taken  by  the  appropriate  Govern-
 ments  so  that  this  socio-economic  pro-
 blem  can  be  properly  tackled,  As  I
 have  mentioned,  there  are  illegal  and
 unlicensed  arms  with  the  landlords.
 Will  the  Government  of  Bihar  or  the
 Government  of  India  take  appropriate
 steps  to  immobilise  these  arms  which
 have  been  utilised  by  corrupt  land-
 lords  to  destory  the  legal  and  rightful
 movement  of  the  landless  peasants?

 गुह  मंत्री  फी  चरण  सिह)  :  अध्यक्ष

 महोदय,  मेरे  माननीय  मित्र  ने  एक  भाषण
 दे  दिया  है  t

 AN  HON.  MEMBER:  Speak  in
 English.

 SHRI  CHARAN  SINGH:  Although  I
 can  speak  in  English,  you  cannot  com-
 pel  me  to  speak  in  English.

 श्री  चरण  सिह  मैं  यह  अर्ज  कर  रहा  था

 कि,.नियम  के  अनुसार  केवल  प्रश्न  पूछा  जा

 सकता  है,  लेकिन  मेरे  माननीय  मित्र  ने  एक
 भाषण  दे  दिया  है।  भाषण  का  जवाब  मैं

 भाषण  में  देने  के बाद  फिर  उनसे  सवाल  पूछुंगा,
 क्योंकि  उन्होंने  एक  दम  चारे  सवाल  भी  कर
 दिये  हैं  -  मैं  जब  तक  भाषण  समाप्त  करूंगा,
 उनके  सवालों  को  भूल  जाऊंगा,  इसलिए
 सवालों  का  जवाब  बाद  में  दूंगा,  लेकिन  भाषण

 का  जवाब  देना  चाहता  हूं  जो  कि  उन्होंने

 बहुत  जोश  में  दिया  है  ।

 मैं  श्र  करना  चाहता  हूं  कि  हमारे  देश  में

 हरिजनों  की  एक  समस्या  है  जो  किसी  दूसरे
 देश  में  नहीं  है और  उसका  आधार  है  जन्मा-

 धारित  सिस्टम  जांत-पांत  ।  इस  समस्या  के

 दो  पहलू  हैं,  एक  आथिक  और  दूसरा  सामाजिक।
 सामाजिक  आधार  तो  .हमारा  जन्मजात
 जांत-पांत  और  झार्थिक  .  ग्राधार

 इकनामिक  प्रश्न  है,  उसमें  बहुत  लोग  है  1

 हरिजन  करीब-करीब  सारे  हैं  लेकिन  बेकवर्ड



 237  Reported  Atrocities

 [श्री  चरण  सिह]

 क्लासेज,  माइनारिटीज़  ौर  दूसरे  लोग  भी
 हैं  -  कुछ  लोगो  के  हिसाव  से  40  फी  सदी
 उसमे  है,  पावर्टी  लाइन  के  नीचे  रह  रहे  हैं,
 कुछ  के  हिसाब  से  60  प्रतिशत  है  ।  श्रगल-
 अलग  प्रथंशास्त्रियों  वा  कहना  है  स
 समस्या  का  हल  करने  +  लिए  साच  विचार
 कर  कदम  उठाने  हागे।  अब  तक  जो  कदम
 उठाय  जा  रहे  है,  मै  समझता  हु  कि  वह
 काफी  है,  लकिन  इतनी  बात  जरूर  है  कि

 पूर्णतया  उनका  समाधान  नहीं  हुआ  ।  अगर
 विरोधी  पक्ष  १  माननीय  मित्र  मुझे  या  गवर्नमट
 को  काई  रचनात्मक  सुझाव  दे  सके,  या  इधर
 के  लाग  दे  ता  मझे  खशी  होगी,  मैं  उनको
 झवाइड  नही  करना  चाहता,  लेकिन  एफ  बात
 श्जे  करता  चाहता  ह  कि  हरिजनों  के  साथ
 ज्थादती  हाती  है,  मुझे  तस्लीम  हैं  लेफ्नि
 उससे  अब  कार्ड  राजनीतिक  लाभ  उठाने  की
 काशिश  की  जाती  हैं  ता  वह  समस्या  बजाय
 हल  हाने  क  ज्यादा  पचीदा  हा  जाती  है  शरार
 आपस  मे  कडवाहट  बढ़ती  है  1

 जहा  तक  ग्रायका  कहना  यह  है  हि  सभा
 हरिजना  +  खिनाफ  जग  बढ़  रहे  है,  एट्रासिटीज
 बहुत  है,  ता  एक  यही  राम  पब्निक
 लाइफ  में  रह  गया  हे  कि  हरिजन  माइना-
 रिटीज,  बकवई  क्लासज्ञ  ्ोर  ला  एड  ग्राउर  ।
 यह  प्रश्न  है  बेसिक  और  महत्वपूर्ण  है।  लेकिन
 अरब  ऐसा  लगता  हे  कि  मारी  सावजनिक
 राजनैतिक  जिन्दगी  में  आप  हमारे
 ऊपर  और  77  आपके  ऊपर  दोषा-
 रोपण  करत  रहे  ता  इससे  ने  ता
 हरिजना  की  समस्या  हागी  और  न  देश  का
 ्  काम  होगा  ।  बराबर  यह  कहां  जाता  है
 कि  एट्रासिटीज  बढ़  रहे  है  7  इसके  कई  मायने
 है।  सिर्फ  एक  हो  माइना  से  बअतलाता  है  1
 पहले  गवर्नमट  शफ  इंडिया  बावा  आईर
 निकला  था,  उससे  ता  यह  जाहिर  है  कि
 कुछ  लोगों  के  खिलाफ  जाति  या  विरादरी
 के  आधार  पर  जुमं  किये  जात  हा,  उन्हें  एट्रासिटीज़
 कहा  जा  सकता  है  ।  लेक्नि  है,  होते  है
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 are  बहुत  से  होते  है।  उसके साथ  ही  यह  भी  एक
 इम्प्रैशश  क्रिएट  करने  की  कोशिश  की  जाती
 रही  है,  एक  साहब  ने  तो  'ब्याच्यान  ही  दे
 दिया  जो  कि  हमारी  पार्टी  के  है,  जिन्होंने
 मेरा  इस्तीफा  भी  माग  लिया  था  उसी  आधार
 पर  कि  हरिजनों  को  एक्सटमिनेट  करने  की
 कोशिश  फी  जा  रही  है,  खत्म  करने  की  कोशिश
 की  जा  रही  है  1  आज  अगर  कोई  दूसरे  देश
 का  विड़ान  या  पत्रकार  यहा  आय,  शीर  हमारे
 यहा  दो  बार  कखबार  या  आर्टिकलज्ञ  पढ  ले,
 और  यहा  +  भाषण  सुन  ले  तो  वह  अपने  मन  से
 यह  छाप  लेकर  जाएगा  कि  वाकई  सवर्णो  की
 तरफ  से  हरिजना  का  बर्बाद  और  खत्म  करने
 की  कोशिश  की  जा  रही  हे  ।  में  आपकी
 इजाजत  से  बाजदव  अर्ज  करना  चाहता  हू
 कि  यह  वाकेआत  के  विरुद्ध  है।  फैरक्ट्स  एड
 फिगर्ज  इस  बात  का  साबित  नहीं  करत  v

 यह  बात  मझे  पहल  भी  मालूम  थी--
 पिछे  संगत  मे  भी,  फ्नि  शाप  यकीन  करे
 या  न  5  रे,  मैन  बवल  इस  डर  को  वजह  से
 नहीं  बताई  कि  लाग  उससे  यह  नतीजा
 निरालता  चहेगे--और  कुछ  लाग  निकाले  गे
 कफ  जाग  निकानता  चाहत  है  आप  भले  हीनत
 निकाने--वि  हरिजना  +#  साथ  जा
 अय।बार  हा  रहा  है,  उसका  समाधान  कश्न
 की  काणिश  नहीं,  उतटे  सफाई  दी  जा  रही  है  |
 इसतिए  मैन  अब  तक  यह  बात  नही  कही  थी  ।
 लेफ्नि  मै  चाहता  हू  फि  पब्लिक  4  सामने
 वाकआत  सही  तौर  पर  आये,  लाफि  हम  इस
 समस्या  का  सही  पसंपेक्टिव  ह.  देख  सके,
 और  फिर  उसका  समाधान  सांच  सबे  1
 इसलिए  मर  लिए  यह  सवाई  बताना  ज़रूरी
 हा  जाता  है  ।

 जब  से  एरिया  रेस्ट्रिकशन  है,  हमारे  यहा
 हरिजन  भाइयों  की  तादाद  15  परसेंट  है  ।
 ये  आकड़े  श्राज  के  नही  है  i  पिछले  साल  के,
 उसमे  पिछले  साल  i,  दस  साल  के,  बल्कि
 दस  साल  का  छाडे,  जब  जुमं  पूरी  तरह  लिखे
 नहीं  जाते  थे।  लेकिन  i97.  मे
 गवर्मेमट  भ्ाफ  इंडिया  श्रौर  स्टेंट
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 wetter  ने  बल  दिया  कि  हेरिजनों
 के  खिलफ  जो  जम॑  हो,  वे  लिखे  जाये  ।
 ले  सब  आवे  यह  साबित  फरत  है  कि
 हरिजना  क  खिनाफ  जो  जम  हुए  चाहे  वे

 एट्रामिटी  के  वर्ग,  क्लासिफिकेशन  म  जाने  हो,
 था  दूसरे  हो,  वे  परसेट  से  ज्यादा  नही  है  ।
 श्रब  हम टाटन  जा  जुमा  हैं,  हरिजना  भौर  गे  र-
 हरिजनो  क  खिलाफ  ट्‌ए  कुल  जर्मा  के  मीजान
 को  द्खे  ।  हमारी  जनसख्या  म  85  फी  सदी
 बंरहरिजन  है  आर  5  फी  सदी  हरिजन  है  ।
 तो  जो  85  फी  सदी  जोग  है,  उतके  खिलाफ
 हुए  जूमों  की  तादाद  99  aa  परसेट  ह--
 yo  परस  मान  लीजिए  और  हरिजना  के

 खिलाफ  जम  हैं  फी  सदी  5  फीसर्द।  पर
 जा  जूम॑  हात  है,  व  फी  सदी  झौर  85  फी
 सदी  पर  जा  जम  हांत  है  वे  ०9  फीसदी  ।

 इधर  से  कसी  न  कहा--मैं  चाहूगा  कि
 मेरी  बात  शान्ति  से  सुन  लो  जाये--कि
 हरिजना  +  खिलाफ  जां  जम  लिख  जात  है
 हा  सकता  है  जि  उमम  अदर  रिपाटिंग  हो  !
 हो  सकता  है  कि  उसम  भ्रडर-रिपोटिंग  हा  ny
 (व्यवधान )
 AN  HON  MEVBER  You  are  justi

 fying  (Into  rruptions)

 tt  चरण  सिह  वह  ता  मैं  जानता  था।
 इसीलिए  ता  मै  नही  कह  रहा  था  लेक्नि
 मैं  ग्रापसे  दररव|स्त  करूगा  कि  श्रगर  माननीय
 सदस्य  मेरी  बात  नही  सुनना  चाहन  है  तो  मैं
 बैठ  जाता  हु  |

 मैं  जस्टिफाई  नहीं  कर  रहा  हू  ।  जस्टि-
 फिकेशनल  की  कया  बात  है  ?  (व्यवधान)
 अध्यक्ष  महादय,  मैं ग्रापमे  भ्रपील  क्रूगा
 (व्यवधान )
 PROF  DILIP  CHAKRAVARTY

 (Caleutta  South)  It  this  proper?  The
 Home  Mhunister  must  be  allowed  to
 make  hig  statement

 wt  सरल  सिह  मैं  झापके  जरिये  से
 अर्ज  करना  चाहता  हू  (ध्यकधास )
 अगर  हमारी  लोक  सभा  मे,

 जो  हिन्दुस्तान  के  चुने  हुए  लोगो  की  एक
 ब्यवस्थापिका  सभा  है,  विधान  बनाने  वाली
 है,  हम  शान्ति  से  कसी  मामले  पर  बहस  नहीं
 कर  सक्रेगे,  तो  किर  श्रागे  कैसे  काम  चलने
 वाला  है  ?  गाव  के  बहुत  से  लोग  लौक  सभा
 का  देखने  के  लिए  आत  है  विधान  सभाझो  को
 देखने  क  लिए  जात  है,  और  मुझे  प्रफतास  क
 साथ  कहना  पडता  है  कि  बहुत  से  ब्रादमी
 यह  अ्रसर  नेकर  जात  हे  कि  इससे  हमारी
 पचायन  श्रच्छी  है  ।  मझे  हक  है  प्रपनी  बारें
 कहने  का,  भ्रौर  आपकी  ज़िम्मेदारी  है  कि
 अगर  मैं  आपकी  समझ  द औ  प्रनसार  गलत  बात
 भी  कह,  तो  उसे  सुन  ले  ।  वर्ना  श्रगर  शाप
 शोर  मचायेगे  ता  इधरसे  भी  शोर  मचायंगे  t
 और  झगर  दोनो  तरफ  मै  शार  मचाया  जाथगा,
 तो  इस  तरह  से  काम  नहीं  चल  सकता  है  ।

 मैंने  पहले  ही  कहा  है  कि  ये  फैक्ट्स  मक्षे
 पहले  से  मालूम  थे  लेकिन  मैंने  कबल  इसी
 लिए  नहो  बताये  कि  कहा  जायेगा  कि  जस्टिफाई
 करने  की  काशिण  की  जा  रही  हे  ।  कहा  जा
 रहा  है  कि  जस्टिफिक्श  दिया  जा  रहा  है  ।
 कहा  जस्टिफाई  कर  रहा  हु  ?  मै  कंबल  एक
 फैक्ट  बता  रहा  हु  कि  यह  जो  इमप्रैशन  है  कि
 हरिजनां  को  एक्सटमिनेट  करने  की  कोशिश
 की  जा  रही  है,  वह  गलत  है  ।

 एक  सज्जन  ने  यहा  स्पीच  दी  है  कि
 उन्हें  एक्सटमिनेट  करने  की  काशिश  की  जा
 रही  है  t  उन्होने  जो  फक्टस  स्टेट  किय
 एक  खास  जिले  के  वे  गलत  थे  1  मैं  फिर
 दोहराना  चाहता  ह  कि  जो  जुर्म  होत  है,
 उनम  85  फीसदी  जो  सवण  कहलाते  है,
 उनके  खिलाफ  99  i/4  फीसदी  और  हरिजनो
 के  खिलाफ  i  यापीन  पी  सदी  हाते है  ।
 अब  मे  यह  तस्लीम  करता  ह  ि  हो  सकता  है
 यह  भन्‍्डर-र्पोरटिंग  हो  -  झाप  उस  को  दुगुना
 कर  दीजिए  ।  तिगुना  कर  दीजिए,  चार  गुना
 कर  दीजिए  पाच  गुना  कर  दीजिए  लेक्नि
 जो  वाक्यात  है  वे  यह  है  कि  1/20  हो  सकते
 हैं,  9  परमेट ,  8  परसेट,  7  परसेट  हो  सकते
 है।  झाप की  इजाजत  से  भव  मैं  वे  फैक्ट्स
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 श्री  चरण  भिही
 बतला  देता  हूं  फिगर्स  बतला  देता  हूं  पहले  जमा ने
 के  भी  झौर  इस  जमान  के  भी...

 MR.  SPEAKER:  Mr.  Minister  a  are
 you  aware  that  we  are  having  a  dis-
 scussion  on  this”

 att  चरण  सिंह  मै  बादब  श्र्ज  बर  रहा  हूं
 मेरी  बात  आप  सुने,  शाप  से  उन  को  सवाल
 करने  की  इजाजत  दने  से  पहले  अ्ाधे  धटे  की

 MR  SPEAKER:  I  have  not  allowed.

 SHRI  CHARAN  SINGH:  You  have
 allowed  it.  We  know  it  and  it  is
 very  easy  to  make  charges  within  a
 speech  of  ten  nunutes,  bet  it  \.2!]  tuke
 20  minutes  to  reply  to  those  charges.

 तो  श्र्ब  मैं  श्राप  से  वह  फैक्ट्स  बतला  रहा
 हूं ।  सन्‌  72  में  हरिजन  लोगो  के  खिलाफ

 जो  जुम  थे  वह कुल  जुर्मा  बे  0.  34  परसेट थे  |
 973  में  0.57  परमसेट,  74  में  0.74
 परमेट,  75  मे  ५7  परसेट,  76  में  0  56
 परसेट  और  77  के  सितम्बर  तक  की  नौ
 महीने  की  फिगसे  है  0  79  परसेट  ।  श्रब  मै

 इस  को  परसेट  मान  लेता  (व्यवघान )
 SHRI  Cc.  M.  STEPHEN  =  (Idukki):

 Percentage  of  what?

 को  चरण  सिह  जो  टोटल  क्राइम्म  है
 उस  क्राइम  के  मुकाबिले  में  हरिजत  के  ऊपर
 क्राइम्म  का  जो  एरसेट  है  वह  मैं  बता  रहा  7  1
 बन  परसेट  उस  को  मान  लीजिए  2  परमसेट
 मान  लीजिए,  .0  परसेट  मार  लीफिए,
 और  हरिजन  भाइयो  की  पापुलेशन  #  5
 परसेट  .  (व्यवधान)
 SHRI  8.  K.  NAIR  (Mavelikara)  :

 This  is  coming  under  what?

 SHRI  CHITTA  BASU:  If  it  is  not  a
 justification,  then  what  is  it?

 क्री  चरण  सिंह  :  मैं  यह  प्र्ज  कर  रहा  हूं
 कि  टोटल  क्राइस्स  में  स ेहरिजन  को  नान-हरिजन

 MARCH  80,  978  on  Harijans  (CA)  236

 पर  करते  हैं  मौर  नान  हरिजन  जो  हरिजन  पर
 करते  हैं  उस  का  परसेंट  में  बता  रहा  हूं।  जो
 हरिजन  हरिजन'  पर  करते  हैं,  नान-हरिजन
 हरिजन  पर  करते  हैं  टोटल  ऋाइम्स  काजिज  में
 'एक्यूज्ड  की  जो  बिरादरी  है  वह  है  हरिजन  झौर
 नान  हरिजन,  यह  फिगस  मैं  ने  बतायी।  मुझे
 प्रफसोस'  है,  और  मैं  तो  नहीं  चाहता  कि  i
 परसंट  भी  हो,  लेकिन  जुम  होते  है...
 (Bereta)... .  .
 SHRI  rom  M  STEPIIEN:

 people  alive
 Burining

 श्री  चरण  सिंह  :  भ्राप  जरा  शाति  से  मेरी
 बात  सुने  ।  ग्रव  यह  बात  कि  जनता  पार्दी
 के श्रान  के  बाद  जुर्म  बढ़े  है  ,  बेशक  बढ़े  है  1
 लेकिन  सीरियस  क्राइम  कम  हुए  है  और  जो
 मिसलेनियस  क्राइम्स  ह,  माइनर  क्राइम्स
 है  वह  बढ़ ेहै  ।  व्यवधान) ,  .  .  .
 ह: ह  ग्रगर  मेरी  बात  सुनन  ते  लिये  तैयार  नहीं
 होतो  मैं  बैठने  के  लिए  तैयार  है।  आप  फिर
 डीवट  कीजिएगा  तो  किस  से  कीजिएगा
 पहले  मेरी  बात  को  सून  लीजिए  1  श्राप  सवाल
 बाद  में  कर  सकते  है।  मुझ  अ्रपनी  बात  कहने
 का हब  है  t

 SHRI  ae  M.  STEPHEN:  What  is  your
 concept  of  the  minor  crime  and  what
 48  Your  concept  of  the  major  crime?

 SHRL  CHARAN  SINGL,  Do  not  get
 excited  It  does  not  allaw  you  It
 is  injurious  to  your  health.

 SHRI  C  M  STEPHEN  I  am  just
 asking  tor  clarification.  He  spoke
 about  nigor  crime,  and  minor  crumes.
 What  is  the  concept  of  the  major  cirme
 and  what  is  the  concept  of  the  minor
 crime”  Whethe:  burning  people  alive
 lg  ७  mayor  crime  or  uv  minor  crime

 st  चअर्णसिह  प्रध्यक्ष  महोदय  मेजर
 क्राइम  मेजर  होता  है  मसलन  मर है  उकवा-
 ठी  है  रेप  है  बैगरह  बैगरह 1

 These  are  major  crimes  There  are
 seven  major  crimes.  And  others  are-
 in  the  dictionary  of  the  police  and  im
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 the  dictionary  of  every  intelligent  man
 like  Mr.  Stephen—minor  crimes.

 saat  अहिल्या  पी०  रांगनेकर  :

 क  हुँबम्बई  (उत्तर  मध्य)  :  मेजर  क्राइम  और

 [है  माइनर  क्राइम  का  क्‍या  सवाल  है.  ?

 श्री  चरण  सिंह:  मडेर  की  बात  सुनिए

 (व्यवधान)

 मैं  एक  बार  उन  कम्यूनिस्ट  दोस्तों  की  बात

 सुनने  के  लिए  तैयार  हूं  जो  कांग्रेस  से बाहर
 था,  जिन  का  कांग्रेस  से  लायजां  नहीं  था  !
 लेकिन  स्टीफन  साहब  और  दूसरे  लोग  जो
 कांग्रेस  (आई)  या  कांग्रेस  (आर)  वाले  -हैं
 वे  स्वराज्य  के  तीस  साल  के  बाद  यह  उम्मीद
 करें  कि  2  महीते  में  यह  खत्म  हो  जायेंगा  तो

 खत्म  नहीं  होंगे  ।  24  महीने  में  खत्म  नहीं
 होंगे  ।  कैसे  चमक  चमक  पड़  रहे  हैं  -  अब
 आप  अपने  जमाने  के  अपने  आंकड़े  सुनिए
 1975-76  4  भी  जो  सीरियस  क्राइम्स  थे  वे

 कंसील  नहीं  हों  पाये  जोकि  एमर्जैंसी  का  जमाना
 था।  975%  340  सर्डर्स  हुएं।  (व्यव-

 SHRI  8.  SHANKARANAND:  Is_  he
 justifying  the  crimes?  Is  he  justify-
 ing  the  atrocities?

 SHRI  CHARAN  SINGH:  Not  at  all;
 I  am  not  justifying  them.  The  serious
 crimes  have  gone  down.  I  am  only  put-

 qting  the  record  straight,  (Interrup-
 “tions)

 SHRI  B.  SHANKARANAND  :
 :Without  condemaing  the  atrocities,
 what  impression’  is  he-giving  to  the
 House  (Interruptions)

 SHRI  A.  K.  ROY  (Dhanbad):  The
 question  is  one  of  the  spirit  with
 which  he  is  saying!’  He  is  the  Home
 Minister  of  the  country:  When  the

 whole  Country  is  ashamed  of  these,  he
 must  not  speak  like  this.  He  should

 “sit  down

 MR.  SPEAKER:  First.  of  ail,  you
 kindly  sit  down.

 श्री  चरण  सिह  :  अ्रध्यक्ष  महोदय,  मेरी
 समझ  में  नहीं  श्र  रहा  है  कि  मेरा  कसूर  क्‍या

 हो  गया  ?
 कसूर  सिर्फ  यह  हो  गया  कि  आपका

 जो  इल्जाम  था  कि  क्राइम्स  बढ़  रहे  हैं  उसक*
 जवाब  देने  की  मैं  कोशिश  कर  रहा  हूं  ।

 ae
 we

 श्री  राम  धन  (लोलगंज)  (उन्होंने
 क्राइम्स  के  बारे में  नहीं  केहा  ,  एट्रासिटीज  के
 बारे  में  कहा  था  ।

 श्री  चरण  सिह  :  जी  नहीं।  क्राइम्स  बढ़ने
 की  बात  भी  कही  है।  मैं  राम  धन  जी  को  बताना

 चाहता  हूं  कि  टोटल'  नम्बर  श्राफ  क्राइस्स  में

 एट्रासिटीज  भी  शामिल  हैं।  उनका  कहना
 था  कि  क्राइम्स  बढ़े  हैं।  उसमें  एट्रासिटीज
 शामिल  हैं  और  उसी  का  जवाब  मैं  दे  रहा

 हूं  -  अगर  आप  नहीं  चाहते  हैं  तो  मैं  बैठ
 जाता  हूं  (व्यवधान)

 मैं  फिर  दोहराना  चाहता  हूं  और  शांति
 से  कहना  चाहता  हूं  कि  ग्राखिर  किस  बात  की
 शिकायत  है  ।  क्‍या  उन्होंने  यह  नहीं  कहा  कि.
 जनता  में  जमाने  में  क्राइम्स  बढ़े  हैं  ?

 (व्यवधान  r

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar):  We  want  to  have  the
 comparative  figures  in  respect  of  the
 last  four  or  five  years.

 SHRI  K.  LAKKAPPA)  (Tumukur):
 This  is  not  a  political  issue.

 MR.  SPEAKER:  Do  not  record  any-
 thing,  (Interruptions).

 att  रास  विलास  पासवान  (हाजोप्र)  :

 अध्यक्ष  महोदय,  मेरा  प्वाइंट  आफ  शडर  है  t

 यहां  हरिजन  एट्रासिटीज  को  लोंग  पोलिटिकल
 आधार  पर  ले'  रहे  हैं।  हकीकत  यह  है  कि
 बेलची  काण्ड  की  जो  चर्चा  की  गई  है  उस

 काण्ड  के  जो  मुख्य  अभियुक्त  हैं,  नरदेव

 चौधरी

 "MR.  SPEAKER:  No;  we  do  not  want
 to  go  into  that.

 *Not  Recorced.
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 ओ  राम  बिलास  पासवान:  कांग्रेस  पार्टी
 की  ओर  से  बिहार  विधान  सभा  के  समक्ष
 14 माच  को  उनकी  रिहाई  की  मांग  की

 गई  है  और  यहां  पर  यह  हरिजन  एट्रासिटीज
 की  बात  कर  रहे  है।  मै  श्राप  के  माध्यम  से
 अपने  तमाम  माननीय  सदस्यो  से  आग्रह  करूंगा--
 यदि  हरिजन  एट्रामिटीज  वा  मामला  है  तो
 उस  की  निष्पक्ष  रूप  से  ले,  उस  की  झाई
 में  शिकार  करने  की  कोशिश  न  करे.
 (व्यवधान) .
 SHRI  8,  SHANKARANAND  ROSE—
 SHRI  KANWAR  LAI  GUPTA:  They have  a  guilty-conscience;  they  should not  interefere  (Interruptions)
 MR.  SPEAKER:  Mr.  Home  Minister,

 please  go  on.

 श्री  रण  सिंह ।  अध्यक्ष  महोदय,  मै
 फल्मफ़ा  नही  जानता  हूं  श्रौर  न  किसी  फलसफ़
 का  भाषण  दे  रहा  हूं,  जिससे  दो  राये  हो
 सकती  है:  चार्ज  यह  है  कि  मस  और
 क्राइम्ज़  बढ  रहे  है,  मै  यह  कह  रहा  हु  कि
 घट  है,  लेकिन  माइनर-क्राइम्ज़  बढ़े  है  और  मैं
 उसी  के  झाकई  श्रापके  सामने  दे  रहा  था  :
 यह  मुझको  मानम  था  कि  सच्चाई  बडी  कड़वी
 होती  है,  लेकिन  इतनी  कडवी  होती  है,  यह  मुझे
 मालूम  नही  था  कि  दूसरे  झ्रादमी  को  बोलने  ही
 नही  देंगे,  मानो  बोलने  की  आपकी  ही  मोनो-
 पोली  है।  मर्डज्ञ  975  मे,  5  साल  पहले
 नही,  सिर्फ  3  साल  पहले.  (व्यकधान)
 SHRI  B.  SHANKARANAND:

 Whether  by  this  Government  or  by
 the  previous  Government,  are  you  jus-
 tifying  the  atrocities  ....(Interrup-
 tions).

 at  wee  सिह:  क्या  आपने  आंकड़े
 पेश  नही  किये  हैं?  अब  मेरे  आंकड़े  भी
 सुनिये ।

 SOME  HON.  (MEMBERS  |ROSE—-
 MR.  SPEAKER:  Please  sit  down;  7

 am  on  my  legs.  The  question  hag  been
 yut  in  such  a  broad  way;  it  involved
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 Social,  economic  and  political  aspects, and  it  has  provoked  the  Minister  to
 give  all  the  informtaion,  I  would, however,  like  to  tell  one  thing  to both  the  sides  that  there  is  going  to be  a  debate  on  this  very  question  on
 the  4th.  All  these  matters  can  be
 thrashed  out  in  full  and  we  can  be  a8
 brief  as  possible  today,  if  we  are  go-
 ing  to  open  up  the  whole  thing, the  Minister  has  to  reply  to  the  whole
 thing.  In  spite  of  my  repeatedy  re-
 questing  Shri  Chitta  Basu,  he  raised
 questions  of  land  reform,  he  raised
 social  questions  and  he  raised  all  sorts
 of  questions.  He  also  said  that  the
 crimes  have  been  increasing.  The
 Minister  has  to  reply,  otherwise  the
 question  remain  unanswered.

 SHRI  CHARAN  SINGH:  Is  it  not  a
 fact  that  my  hon.  friend  there  quoat-
 ed  certain  statistics  and  have  I  not  a
 right  to  clearify  that  those  statistics
 were  misleading...  (Interruptions).

 झाप  सेरो  फोगर्स  सुनिये--
 Murder  :  1975-340

 1976-270,
 3977—208

 Violence  tesulang  in  grievous  burt

 975  3268
 1276-1074,
 3077  1124,

 Rape........  (Interruptions)
 AN  HON.  MEMBER:  Are  these  ail-

 India  figures?

 mt  wen  सिह  :  जो  फ,  था-भाउट
 इण्डिया  |  स्टेट्स  की  भी  बतला  सकता  हूं  ।

 SHRI  CHITTA  BASU:  On  a  point  of
 order,  I  have  quoted  the  figures  from
 the  proceedings  of  this  House.  These
 figures  have  been  given  in  answer  to
 the  unstarred  question  No.  484  dated
 (22-6-1977....

 MR.  SPEAKER:  There  is  no  point  of
 order.
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 st  चरण  सिह  क्या  मरे  मित्र यह
 समझते  हैं  कि  में  किसी  बनिये  की  दक।न  से
 स्टेटिस्टिक्स  ले  आप्या  ड

 SHRI  CHITTA  BASU  This  ly  dero-
 gatory  I  have  quoted  from  what  you
 have  said  in  this  House  He  cannot
 utter  these  words  in  this  House

 श्री  चरण  सिह  जहा  तक  रेप  के  केसेज
 का  ताहलुक  है  मैं  यह  बतलाना  चाहता
 z g

 MR  SPEAKER  He  did  not  utter
 All  that  he  said  i5  that  these  figures
 are  not  from  a  Bana  shop

 SHRI  CHARAN  SINGH  I  have  not
 got  them  fiom  8  shop  keepe:  They
 aie  offiaal  figures  (Interruptions)

 SHRI  CHITTA  BASU  It  this  Parlia-
 ment  of  India  a  banta  shop?  ‘Your
 Parhament  Library  has  supphed  these
 figures  (Interruptions  )

 MR  SPEAKER  He  sid  ‘My  figures
 are  not  from  the  shop-keeper’  You
 have  not  tollowed  him,  M:-~  Gopal
 What  he  said  sy  ‘My  figures  are  not
 fiom  a  bani  shop’

 SHRI  K  GOPAL  (Kaiur)  He  can-
 not  talk  lake  that  This  is  not  a
 political  issue  This  758  not  a  party
 issue  Calling  Attention  was  given,
 Mr  Home  Minister,  with  all  good  in-
 tentions  and  you  as  the  Home  Minis-
 ter  of  the  country  have  got  to  give
 the  facts  and  do  not  bring  in  polties
 here

 चोधरी  बबबोर  सिह  (हाशियारपर)
 अध्यक्ष  महोदय,  मेरा  प्वाइन्ट  आफ  श्राइर
 है  1

 MR  SPEAKER:  What  pont  of  order
 you  have  here?

 ओघधरी  अलथीर  सिह  प्राप  सुन  ले,
 जो  मैं  कह  रहा  हू।  शगर  मिलिस्टर  साहब
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 ये  गलत  फीगर्म  दे  रहे  है  श्रौर  य ेलोग  सरकारी
 जरिये  से  दूसरी  फीगर्स  लिये  हुए  है,  ता  उसके
 लिए  इनके  पास  इस  सवाल  का  उठाने  के  श्रोर
 ढ्ग  है।

 MR  SPEAKER  That  is  not  a  point ot  order
 CHOWDHURY  BALBIR  SINGH:  मर
 MR  SPEAKER  This  35  not  a  point

 of  order  Please  sit  down  Please  do
 not  record  It  shouting  is  a  point
 of  order  then  yours  is  a  point  ot
 or  er

 श्री  चरण  सिह  मै  सिर्फ  यही  कहना
 चाहता  ह  कि  सननीपर  मित्र  यह  कह  रहे  थे
 कि  उन्होंन  श्राफिशियल  साम  से  काट  क्या  है,
 बह  मन  नहीं  सुना।  मैन  यह  नहीं  सुना  कि
 वे  कहा  से  फीगर्स  लेवर  झाये  है।

 SHRI  CHITTA  BASU  I  have  quoted
 from  official  figures

 श्री  शरण  सिह  मैत  ता  सिर्फ  यह  कहा
 था  कि  मै  किसी  शाप  से  लेकर  ये  फीगर्स  नहीं
 आया  ह  !  My  Stausucs  aro.  also

 Official  That  is  all
 ofhcial  than  yours

 They  are  more

 SHRI  CHITTA  BASU  How  can  it
 be?

 MR  SPLAKER  Please  there  cannot
 be  any  counter  argument  lke  this

 SHRI  CHITTA  BASU  This  35  from
 the  Parhament  Li  rary

 MR  SPEAKER  If  there  is  any  mis-
 take  in  if  there  are  other  procedures
 aven  to  you

 श्री  चरण  सिंह  :  मै  फीगस  दे  रहा  था
 कि  जो  सीरियस  क्राइम्स  है,  वे  पिछले  दो  साल
 के  मुकाबले  मे  बढ़े  नही  है  भोर  झगर  बढ़े  है
 तो  बहुत  थाडे  बढ़े  है।  मै  यह  कहमे  की  कोशिश
 कर  रहा  ह।  समझ  में  नहीं  शाला  कि  झाप
 क्या  परेशान  है।

 **Not  recorded.
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 [शी  चरण  सिंह]

 अब  रेप  के  फीगर्स  सुनिये।  320  हुए

 हैं  सन्‌  i975  में,  34  हुए  हैं  सन्‌  976  4

 और  248  हुए  हैं  सन्‌  977  में  -  आरसन,

 आग  लगाने  के  केसेज  हैं:  774  सन्‌  975

 में,  726  सन्‌  976  में  और  478  सन्‌
 “S077  सें

 अदर  ऑ्राफेस्सेज  जो  हैं,  वे  बेशक  बढ़े  हैं  I

 मैंने  पहले  भी  कहा  है  कि  माइनर  शआ्राफेन्सेज

 बढ़े  हैं।  उनके  फीगर्स  ये  हैं  :

 सने  1975 में  4785

 सन्‌ 1976 में  2946

 सन्‌ 1977 में. .  6379

 मैंने  यही  कहा  था  कि  माइनर  आफेन्सेज  बढ़े  हैं

 और  जो  सीरियस  आफेन्सेज  हैं,  वे  घटे  हैं  ।

 अब  स्टेटवाइज  फीगर्स  आपके  जरिये  से

 बताना  चाहता  हुं।.  (व्यवधान)
 ये  बड़े  रेलेवेन्ट  हैं  :  दो  स्टेट्स  में  जो  कि  जनता

 पार्टी  द्वारा  ्ल्ड  हैं,  उनमें  बढ़े  हैं  और  तीन

 स्टेट्स  जो  कांग्रेस  के  हाथ  में  हैं,  उनमें  क्राइम

 बढ़े  हैं।  इस  तरह  से  पांच  स्टेट्स  में  ऋाइम्स

 बढ़े  नि  |  (Interruptions)

 SHRI  K.  GOPAL:  What  is  all  this?
 It  is  not  fair  on  your  part.  What  is
 the  point  at  issue?....  (Interruptions)
 This  is  not  fair.

 MR.  SPEAKER:  Please  _  sit  down,
 your  assistance  is  not  necessary.

 श्री  चरण  सिंह:  अध्यक्ष  महोदय,  मेरी

 समझ  में  नहीं  आया  कि  सनीय  मित्र  इतने
 नाराज  क्‍यों  होते  हैं  और  जोश  के  साथ

 ऑस्तीन  चढ़ा  लेते  हैं?  अगर  वह  बात  हो
 तो  बह  तो  होगी  बाहर,  लेकिन  यहाँ  तो  शांति
 से  बात  सुनने  को  कोशिश  करनी  चाहिए  :

 मैंने  आपके  जरिये  से  अर्ज  किया  कि  मैं  गलत
 बात  कहने  का  हक  रखता  हूं,  आप  भी  रखते

 हो।  मेरी  बात  आपकी  राय  में  गलत  हो

 सकतो  है।  फिर  खड़े  हो  गये।  आप  किस
 बात  यर  खड़े  हो  गये  ?

 SHRI  MOHD.  SHAFI  QURESHI
 (Anantnag):  What  the  Home  Minister
 has  said—

 “Hon.  Member  should  not  lose
 temper.  In  case  he  wants  to  settle
 scores,  let  him  come  out  and  settle
 scores  outside.”  It’  is  threatening.
 This  should  be  expunged  from  the
 records.

 MR.  SPEAKER:  I  will  examine  that.

 श्री  चरण  सिंह:  अध्यक्ष  महोदय,  कुछ
 माननीय  दोस्त  सफाई  देने  के  लिए  खड़े  हो
 गये  हैं।  मैं  सिर्फ  यह  अर्ज  करता  हूं  कि  गुस्सा
 करके  बात  करना  कहां  तक  मृनासिब  है?

 देट्स  आल  |

 श्री  मोहम्भद  शफी  कुरेशो  :  (व्यवधान)

 MR.  SPEAKER:  I  will  examine  that
 if  that  is  go.

 at  चरण  सिंह:  अगर  गुस्सा  करोगे  तो

 यहां  तय  होगा,  मैं  नहीं  चाहता  हूं  कि  मुस्से
 को  यहां  ठंडा  करें  क्‍या  यहां  लड़ाई  होगी  ?

 यहां  लड़ाई  नहीं  करनी  है।  देदस  आल

 (व्यवधान  )

 आंध्र  प्रदेश  में  सन्‌  74  में  जो  केसिज

 रिपोर्ट  हुए  वे  22  हैं,  फिर  27,  फिर  34,
 फिर  सन्‌  77  में  02  1

 Unterruptions)

 MR.  SPEAKER:  I  will  examine  that,
 if  that  is  so.

 SHRI  K:  GOPAL  (Karur):  I  am  on
 a  point  of  order.

 The  motion  that  has  been  tabled  -is
 to  the  reported  atrocities  on  Harijans
 in  village  Kaniara  of  Rohtas  District,
 Bihar.  Where  is  any  other  place  com-
 ing  in?  How  can  you  allow  him?  That
 is  outside  the  subject.

 MR.  SPEAKER:  Mr.  Gopal,  the  ques-
 tion  would  have  been  very  small  if
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 the  questioner  would  have  confined
 himself  to  that.  The  question  has  been
 enlarged  to  the  entire  gamut  of  it—
 social,  economic  political.  He  has  en-
 larged  it  and  said  that  it  is  all  due  to
 the  present  adminstration.  And  he  is
 answering  that  question.

 SHRI  कट  GOPAL,;  It  is  irrelevant,

 MR.  SPEAKER:  In  the  Call  Atten-
 tion  it  is  irrelevant

 SITRI  K.  GOPAL  You  could  have
 Said  then  if  that  was  irrelevant.

 MR  SPEAKER.  You.  also  did  not  ob-
 ject  to  that

 at  चरण  सिह  अध्यक्ष  महादय,  मझे
 ऐसा  लगता  है  कि  मेरे  माननीय  मित्र  ने

 मुख्तलिफ  स्टेट्स  का  जिक्र  किया  था,  उसी
 का  मैं  जवाब  दे  रहा  5  दा  स्टेट्स  जो  कांग्रेस
 रूल्ड  है  उनमे  भो  क्राइम्स  बढ़े  है।  इसी  तरह
 तीन  स्टेट्स  जो  जनता  ्ल्द  है  उनमे  भी  क्राइम्स
 बढ़े  है।  अ्रध्यक्ष  महोदय,  बिहार  मे  क्राठस्स
 कुछ  बढ़े  है:  258,  2७)  शौर  62It
 पिछले  माल  जा  62  थे  वे  42)  20  यह
 मेरी  गलतों  है  कि  मैने  बिहार  में  बढ़े  कहा  |
 पिछले  साल  62  थे,  अब  वी  बार  422  है।
 (Interruptions.  )

 MR  SPEAKER:  Mr  Chitta  Basu
 referred  to  Bihar  and  U.P.

 att  चरण  सिह  :  ब  लीजिए  मध्य  प्रदेश  t
 मध्य  प्रदेश  म  L578,  ‘587,  829  शौर
 अबकी  वार  2433  ता  इसमे  भी  क्राइम
 बढ़े  हे।  महाराष्ट्र  मे  277  263,  20I,
 59  हैं/।  महाराष्ट्र  मे,  साहब,  मझकों

 याद  नहीं  रहा  है  कि  कसि  पार्टी  की  गवर्नसेट
 हां  पर  है।

 SHRI  8  SHANKARANAND  —  You
 are  the  Home  Minister  of  India.
 Maharashtra  is  in  India.  You  have
 responsibility  tor  it  Don’t  forget
 that  you  are  Home  Minister  of  India
 Don’t  forget  that.  (Interruptions),

 SHRI  CHARAN  SINGH:  In  Kerela,
 crimes  have  gone  down.  (Interruption)

 SHRI  8.  SHANKARANAND,  On  a
 point  of  order.  (Interruption).  ***

 MR.  SPEAKER’:  I  am  not  able  to
 follow.  Don’t  record  anything  Let  us
 goon  We  have  wasted  a  lot  of  time.

 श्री  चरण  सिंह:  ्रध्यक्ष  महादय,  मैं  अर्ज
 कर  रहा  था  कि  केरल  में  क्राइम  बढ़े  है।
 सन्‌  974  में  493  थे,  फिर  33],  फिर
 254 और  अब  (36  |  उत्तर  प्रदेश  प्रे  579I,
 4056,  2447  और  शव  4974  बहा  की

 संख्या  है।  सन.  74-75  के  मवाबते  में
 वहा थ्दे  है  -  सन्‌  76  मे  वहा  बम  थे  आई  एम
 सारी।

 यह  मैन  सारी  फिगर्स  दी  7  मतलब  यह
 है  कि  बांध  में  बढे  और  महाराष्ट्र  में  बढे  v
 राजस्थान  में  पहले  8  थे।  अ्रध्यक्ष  महोदय,
 मुझको  एक  बात  मालम  हुई,  जो  कि  पहले
 मालम  नहीं  थी  पजाब,  हरयाणा  में  ता  यह
 प्राबलम  नहीं  थी।  कश्मीर  में  भी  नहीं  थी
 और  वेस्ट  वगाल  में  भी  नहीं  थी।  यह  मेरी
 रीडिंग  थी  :  लेकिन  ्राज  मुझका  मालूम  टा
 कि  राजस्थान  में  भी  यह  प्रावलम  ऊनत्र-नीच,
 छुटाई-बडाई  का  जाति  पर  आधारित  यत
 प्रावलम  बहल  कम  है:  इससे  भी  जाहिर
 होता  है  कि  1974  में  राजस्थान  से  जुर्म  8

 हुए,  फिर  i00,  फिर  1  शरीर  ब  HI)
 इससे  यह  पता  चला  कि  महाराए्ट्र  में  बटे,
 राजस्थान  में  बढ़े  ओर  आंध्र  प्रदेश  में  बढे
 बिहार  मे  श्रीर  मध्य  प्रदेश  मे,  और  उन्तर  प्रदेश
 में  घटे।  इससे  यह  पेटने  साबित  नहीं  होता
 है  कि  जहा  जनता  पार्टी  की  गवर्नमेट  ह  बहा
 बढ़े  है  और  जहा  (व्यवधान |

 SHRI  8  SHANKARANAND  You
 are  polticalising  it.  Sir.  be  is  accus-
 ing  the  vthe:  person  ०६  poiiticaltsing
 it.  But  he  is  himself  pobticalising  the
 issue,

 ***Not  recorded
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 SHRI  K,  LAKKAPPA:  May  I  give
 the  figures?

 SHRI  B.  SHANKARANAND:  Sir,
 on  a  point  ot  order.

 SHRI  K  LAKKAPPA  He  is  giving
 wrong  informat.on  to  the  House

 SHRI  B  SHANKARANAND:  I  will
 tread  Article  46  of  the  Constitution

 See  the  injustice  done  to  the  Har
 jans  They  are  laughing.

 MR  SPEAKER  Please  go  on  with
 your  point  of  order

 SHRI  B  SHANKARANAND  Article
 46  reads  as  follows

 The  State  shall  promote  with
 special  care  the  educational  and  eco-
 nomic  interests  of  the  weaker  sec-
 tions  ol  the  people,  and,  in  part.
 cular,  of  the  Scheduled  Castes  and
 Scheduled  Tribes  and  shall  protect
 them  from  sovial  injustice  and  all
 forms  of  exploitation
 I,  he  not  responsible  for  anything
 happening  7  this  country?  He  gave
 hguies  State-wise
 MR.  SPEAKER  There  is_  no  point

 of  order  All  that  he  is  saying  is  that
 crime  has  increased  in  all  the  States

 SHRI  8  SHANKARANAND  He  has
 responsibility  for  all]  the  States  Are
 you  satisfied,  Sir?  Are  you  convinced
 with  his  explanation?

 MR  SPEAKER:  I|  am  not  here  to
 satisfy  myself  It  358  not  my  function
 in  the  House

 SHRI  B  SHANKARANAND  He  38
 giving  an  impression  to  the  House  that
 atrocities  on  Harijans  can  be  tolerated
 if  it  38  on  a  lesser  percentage.  He  can-
 not  shirk  his  responsibilty  under  the
 Constitution

 at  wee  fag  मैं  कई  बार  पहले  भी

 बह  चुका  हू,  मैं  समझता  हू  कि  मेरी  नाकाब-
 लियत  है  कि  इतनी  मोटी  सी  बात  मैं  अपने

 कुछ  दोस्तों  की  नहीं  समझा  पाया  1  मैंने  कब

 कहा  कि  मैं  जस्टिफ़ाई  कर  रहा  हु।  मैं  तो

 केवल  इस  चार्ज  का  जवाब  दे  रहा  हूं  कि  जब  से
 जनता  पार्टी  आयी  है  तब  से  सब  जगह  क्राइम्स
 बढ  गये  है।  यह  बात  गलत  है,  जनता  पार्टी
 जब  से  आयी  है  तीन  स्टेट्स  मे  घटे  हैं  जा  कि
 जनता  पार्टी  का  थी,  और  तोन  जो  कांग्रेस  सूल्ड
 है  उनमे  बढ़े  है।  श्रब  यह  'फिगस  अनपैलेटे  बिल
 हो,  हो  सकता  है,  ऑर  राजस्थान  में  जनता
 पार्टी  है  उसमें  भी  बढ़े  है।  ता  कब  मैने  कहा,
 कौन  से  मेरे  तक॑  से  यह  निकला  कि  मै  जस्टी-
 फाई  कर  रहा  हू  ?  मैं  ता  किसो  भो  एक  मडर
 का  जस्टोफाई  करने  के  लिये  तैयार  नही  हूं  ।

 मेरे  पास  द्रभी  एक  नोट  श्राया  जो  मैंने
 फीगसे  जभी  पढ़ी  थी  977  में  एक  स्टेट
 की  पढी  थी  200  नेकिन  गप्रभी  मेरे  श्रफसरों
 ने  मुझे  बताया  हे  कि  वह  टाइपोग्रैफिकल  ऐरर
 है  प्रिटिंग  की,  वह  301  फिगर  है।  मैं  ज्यादा
 बालना  नहीं  चाहता,  सिर्फ  यह  कहना  चाहता
 कि  सामाजिक,  श्राथिक  कारण  है  इस
 समस्या  के।  समस्या  हजारों  साल  पुरानी  है,
 झीर  मैने  कहा  है  कि  विरोधी  दल  के  लोग
 झगर  काई  सुझाव  देगे  तो  विन्तार  करने  के
 बाद  सरकार  उस  पर  अमल  करने  की  काशिश
 करेगी।  लेकिन  यह  जा  बात  प्रचारित  की
 जा  रही  है  किं  जनता  के  श्राने  की  वजह  से
 जुर्म  बढ़े  है  वगैरह  वर्गरह  शौर  पेट्रामिटीज़
 से  ऐक्सटमिनेट  करने  की  काशिण  की  जा
 रही  है,  मैने  उसका  जवाब  दिया ।

 मेरे  माननीय  मित्रों  ने  कहा  कि  बहा
 लैंड  रेकार्ड्स  नही  है।  बेशक  नहीं  है.  भौर
 आज  से  नहीं  पहले  से  नहीं  है,  श्रौर  30  साल
 माननीय  मित्र  पावर  में  रह  चुके  हैं  वह  भी
 तैयार  नही  करा  पाये  शर  श्रब  लैड  रेकार्ड  स
 का  तैयार  करना  आसान  काम  नही  है  क्योकि
 इस  बीच  में  वहा  लेजिस्लेशन  कुछ  हुआ
 जमीदारी  झबालीशन  वगैरह  का।  तो  सारी
 शक्ल  बदल  गई,  लोगो  के  कब्जे हो  गये  ।  किस
 तरीके  से  हो  गये  मुझ  नहीं  मालूम।  लेकिन
 मेरा  बराबर  यह  विचार  रहा  है  कि  जहां  लैंड
 रेकाईस a  ठीक  नही  हैं  वही  एऐक्सट्रीम  फ़िलौसफ़ी
 में  विश्वास  करने  वाली  राजनीतिक  पा्यों
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 ने  जन्म  लिया  या  जहां  अच्छी  तरह  से

 कांग्रेस  के  दोस्तों  से  अगर  नाराज़  न  हों  तो

 कहना  चाहता  हूं,  जहां  ज़मींदारी  अ्वौलोशन

 नहीं  किया,  जिस  तरीके  से  होना  चाहिये  था  +

 वहीं  कम्युनिजम  और  नक्‍्सलिज्म  ने  जन्म

 लिया  और  वहीं  ऐट्रीसिटीज़  या  क्राइम्स

 हरिजनों  के  साथ  हुए  हैं,  यहां  तक  इकोनामिक
 सैटस  का  और  लैंड  डिसप्यूट्स  का  प्रश्न  है

 वहीं  ज्यादा  हुए  हैं  -  अब  उसके  अन्दर  बंगाल
 भी  आता  है,  बिहार  भी  आता  है,  आन्ध्रा  और

 केरल  भी  आता  है।  तो  वह  क्वेश्चन  आसान

 नहीं  है।  लेकिन  अगर  किसी  तरीके  से  लैड

 रिकार्ड्स  ठीक  हो  सकते  हों,  हल  किये  जा  सकते

 हों,  तो  यह  सरकार  उस  पर  विचार  करेगी  ।

 PROF.  P.  G  MAVALANKAR
 (Gandhinagar):  Mr.  Speaker,  Sir,  I  am
 on  a  point  of  order.  Kindly  look  at  the
 calling  attention.  Just  new  you  said
 that  the  scope  of  the  calling  attention
 was  cosiderably  expanded  by  my  hon.
 friend,  Shri  Chitta  Basu  who;  instead
 of  asking  direct  questions  on  the  sub.
 ject  concerned  in  the  notice,  he  ex-
 panded  the  scope.  You  allowed  it
 and,  therefore,  you  naturally  allowed
 the  Minister  to  reply.

 I  was  only  waiting  for  the  Minis-
 tars  whole  reply.  And  having  got  the
 dtiswer,  because  it  is  not  wholly  ans-

 eared
 that  is  why  I  am  rising  on  a

 Gint  of  order.

 ling  attention.

 I  am  not  asking  questions.  This
 caliing  attention
 atrocities  on  harijans  and  not  on  the
 erimes  in  general.  This  is  point  Num-
 ber  l.  You  will  have  to  give  your
 guidance  and  ruling  whether  the  Minis-
 ter  can  answer  on  any  other  ques-
 tion  excepting  the  question  on  the  cai-

 The  Calling  Attention
 is  specifically  on  atrocities  on  hari-
 jans.

 Now,  the  hon.  Home  Minister,
 Chaudhury  Saheb’s  contention,  as  I

 is  specifically  00

 have  understood,  igs  that  he  was  argu~-
 ing  on  the  basis  of  facts.  He  was  try--
 ing  to  argue  on  the  basis  of  facts.
 available  to  him  that  the  crime  in  gen~-
 eral  in  the  country  at  large  has  gone
 down.  I  was  waiting  for  him  to  tell.
 the  House  that  comparatively  atroci-
 ties  on  Harijans  have  gone  down.  If
 he  had  said  that  I  would  have  under--
 stood  but  he  has  kept  silent  on  that
 point.

 3.00  hrs.

 Sir,  if  you  allow  a  Calling  Atten--
 tion  on  a  spcific  subject  then  how  do
 you  allow  ali  other  incidental  things-
 to  be  brought  into  the  discussion  and
 let  the  main  question  remain  unans-
 wered?  Atrocities  on  Harijans  is  the
 focus  of  the  question.  Can  _  that-
 focus  be  changed  either  by  the  ques-
 tiener  and  much  more  by  the  Ministev?

 Secondly,  the  Calling  Attention  also:
 says  “and  steps  taken  by  Government
 in  this  pegard.”  No  answer  has  been
 given  to  this.

 MR.  SPEAKER:  Tt  has  been  answer-
 ed  in  the  main  reply.

 PROF.  P.  ७.  MAVALANKAR:  We
 will  be  satisfied  if  he  answers  on  these.
 points.

 SHRI  CHARAN  SINGH:  I  have  at-
 ready  stated  that  these  atrocities  are-
 on  Harijans.

 MR.  SPEAKER:  Shri  Vayalar  Ravi..

 SHRI  CHITTA  BASU:  Mr.  Speaker,-.
 Sir.**

 MR.  SPEAKER:  Do  not  record.  You
 have  already  put  four  questions  int*
 one  and  you  are  now  repeating  those
 questions.

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  Mr.  Speaker,  Sir,  it  is  quite  un-
 fortunate  that  the  Home  Minister  has
 dragged  politics  into  the  affair  thus
 making  the  Harijans  again  the  casuali-
 ty  of  the  debate.  The  Home  Minister

 **Not  recorded.
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 [Shri  Vayalar  Ravi]
 was  trying  to  justify  the  whole  thing
 quoting  the  figures  but  may  I  inform
 the  Home  Minister  that  this  is  the  first
 time  since  Independence  in  this  coun-
 try  that  Harijans  have  been  burnt
 twice  in  the  same  State  and  this  is
 also  for  the  first  time  that  the  Home
 Minister  hag  tried  to  justify  in  on  the
 Floor  of  the  House.  It  hag  never  hap-
 pened  hefore.  This  3s  the  first  time
 I  wished  he  had  come  before  this

 House  and  said:  J  am  sorry.  (Inter-
 ruptions).

 SHRI  RAM  DHAN:  Forty  Harijanus
 were  burnt  alive  in  Tamil  Nadu,

 SHRI  VAYALAR  RAVI:  Sir,  I  will
 not  mention  Belchi  but  the  Home
 Minister  is  repeating  the  same  sen-
 tence,  namely,  the  incidents  were  the
 outcome  of  old  rivalry  between  two
 groups  of  criminals.  I  also  do  not
 know  who  has  coined  this  term  ‘castz
 Tlindus’.  The  main  point  is  that  the
 Home  Ministry  may  ask  as  to  why  he
 is  being  helq  guilty.  Sir,  he  is  guilty
 because  he  has  failed  to  create  confi-
 dence  among  the  Ilarijans  that  they
 will  be  protected  trom  atrocities.

 Mr.  Spcaker,  Sun,  everyday  we  are
 finding  in  the  news  papers  that  Har-
 jan  girl  has  been  raped  and  raped
 again  Ly  the  police  officer  who  went
 to  investigate  the  case.  It  has  been
 reported  that  there  was  another  mur-
 der.  The  Chief  Minister  of  Bihur  has
 stated  that  the  whole  thing  happened
 in  the  presence  of  the  Police.  The
 leader  ot  the  Congiess--I  is  Sayiuiy
 that  65  people  are  still  missing.  ‘lhe
 hon.  Home  Minister  hus  iniormed  thal
 only  one  person  )७  missing,  He  has
 been  repeating  it  every  time.  In  Bihar
 the:e  i»  complete  chaos  and  caste  war
 is  going  on.  Who  created  the  caste-
 war  in  Bihar?)  Are  you  not  responsik]?
 for  communal  harmony  in  this  coun-
 try?  The  people  of  this  country  should
 Jive  united  together.  But  here  caste-war
 is  going  on.  Mr.  Jayaprakash  Nara-
 yan  has  appealed  to  the  people  of  that
 State  that  they  should  abandon  their
 plang  to  stage  demonstration  for  and
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 against  job  reservation.  The  hou
 Minister  should  come  forward  and  say
 that  he  will  catch  the  culprit  and  that
 he  will  assure  us  that  no  atrocities  on
 Harijans  will  take  place  hereafter.  But
 he  has  never  said  that  so  far.  This
 House  is  interested  to  know  whether
 the  atrocities  on  Harijans  are  increas-
 ing  or  decreasing.  We  want  to  know
 what  steps  you  are  taking  to  put  down
 these  atrocities.  This  is  what  we  are
 interested  to  know.  But  you  have  not
 revealed  any  fact.

 SHRI  CHARAN  SINGH:  Your  charge
 is  that  they  are  increasing.  That  is
 why  I  had  to  reply  to  that.

 SHRI  VAYALAR  RAVI:  Let  us  know
 and  let  the  country  know  what
 concrete  steps  and  what  action
 you  are  taking  in  this  regard.
 It  happens  again  and  again  and  you
 must  stop  it.  It  may  happen  again
 after  some  time,  but  it  all  depends  on
 the  attitude  of  the  Government,  the
 attitude  of  the  Home  Minister  That  is
 our  objection,  The  attitude  of  the
 Home  Minister  is  not  at  all  helpful.  So,
 may  I  know  from  the  hon.  Mhnister
 what  concerete  steps  have  been  taken
 in  this  regard  from  your  side”  In
 order  to  give  protection  and  create
 confidence  in  the  Hatijan  Community.
 what  have  you  proposed  to  do?  Do  you
 propose  to  Hive  girecticn  to  th:  State
 Governments  in  this  connection  and
 enforce  them  to  follow  the  direclhion
 strictly?

 श्री  चरण  सिह  :  अध्यक्ष  महोदय,  मझे
 अफ़नोस  है  कि  माननीय  सदस्य,  श्री  रवि
 बराबर  यह  कह  रहे  है  कि  मैं  जस्टिफ़ाई  करने
 को  कोशिश  कर  रहा  हूं।  यह  बात  नहीं  है|
 मैंने  शुरू  में  ही  कहा  हे  कि  मैं  जस्टिफ़ाई  नहीं
 कर  रहा  हूं।  लेकिन  फ़ैक्ट्स  सामने  शाने
 चाहिए,  क्योंकि  तरह  तरह  के  ग़लत  इमप्रेशन
 लोगो  में  क्रीएट  किये  जा  रहे  है।  मैंने  यह
 भी  कहा  था  कि  अगर  एक  भी  मर्डर  हो,  तो
 मैं  उसको  जस्टिफ़ाई  नहीं  करता।  उस  पर

 मुझ  और  मेरे  सब  साथियों  को  सख्त  तकलीफ़
 होती  है।  यहां  कुछ  सवाल  पूछे  गये  हैं,  कुछ
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 शंकायें  प्रकट  की  गई  हैं  भौर  कुछ  फ़िगर  बवोट
 किये  गये  हैं।  झगर  मैं  उनके  मुकाबले  में
 फ़िगर्ज  क्वोट  करूं,  तो  ब्या  शिकायत  है  ?

 जहा  तक  इस  बात  का  प्रण्न  है  कि  होम
 मिनिस्टर  क्या  कर  रहा  है,  मैं  तो  वही  कर
 सकता  हू,  जो,  गर  माननीय  सदस्य  हाम
 मिनिस्टर  होते,  तो  वह  करते।  और  कल
 तक--सीस  साल  तक--उनके  होम  मिनिस्टर
 रहे।  जो  उन्होंने  किया,  मैं  उससे  ज्यादा
 करने  के  लिए  तैयार  हू,  भ्रगर  वह  मुझे  बता  दे  ।

 पहले  जितने  सर्कुलर्ज  यहा  के  गये  है,  वे  सब  मेरे
 पास  मौजूद  हैं।  काग्रेस  के  ज़म'ने  में  बहुत  से

 सकुल्ज  गये  थे।  अभी  तोन  सकुंलर्ज  गये  है--
 एक  सितम्बर  में,  एक  अक्तूबर  में  और  एक
 उससे  पहले  ।  जा  कुछ  हा  सकता  था,  वह  हम  ने
 किया  ।  उसका  जवाब  माननीय  सदस्य  दे
 सकते  हैं  कि  मकुलरों  से  कुछ  नही  हो  सबता  है  1
 बात  ढीव  है।  लेविन  उनसे  बित्कुल  कुछ

 नही  हाता  है,  यह  बात  गलत  है  ।

 गवर्नमेट  तो  आदेश  दंगी  अपनी  पालिसी
 बतायेगो  |  अगर  उते  पर  झमल  नहीं  हांगा,
 ना  उनसे  जवाब  तलब  होगा  या  उसका
 तदारुक  किया  जायगा।  यहा  द. क  बारह
 महोना  में  तान  श्र  हज  गये  है।  ज  पालिसी
 उस  जमान  म  वाग्रेस  को  था--मैं  यह  नहीं

 हता  कि  प्ह  गलन  पालिसी  थी  बरत  हद
 लक,  शायद  पूरी,  सही  था--उल्ती  लाइग्ज
 पर  जितनी  बाते  हम  साच  सतत  य  उन
 बातों  को  शामिल  बरपे  गट  गवर्नमेटस
 और  इिस्ट्रिकट  मैजिस्ट्रेट्स  का  लिखा  हे।

 माननीय  सदस्य  वा  कहना  है  कि  कास्ट
 बार  हा  रहा  है।  मैं  जानना  चाहता  हू  कि
 क्या  यह  बाकग्रा  हे  या  नहीं  वि  बिहार  में
 एक  बार  l4  या  17  शिडयूरड  ट्राइब्ज्  के
 लोगो  का  एक-दम  जला  दिया  गया  था।
 (स्यषधान)  लेक्नि  इसके  लिए  मैन  श्री

 वयालार  रवि  और  न  उनकी  लीडर  को
 उसके  लिए  ब़िम्मेदार  ठहराता  हू

 SHRI  RAM  VILAS  PASWAN:  rand

 MR.  SPEAKER:  Don’t  record.

 sit  weer  fag  |  भरध्यक्ष  महोदय,  मैं  कह
 रहा  था  कि  स्टेटिस्टिक्स  का  जवाब  मैंने

 स्टेटिस्टिक्स  से  दिया  ।  बाकी  मैं  उसे  जस्टिफाई

 नहीं  कर  रहा  ह  जितने  जुर्म  भ्राज  हो  रहे
 है  वह  भी  नहीं  हाने  चाहिए  हरिजनों  पर  भी

 और  गैर-हरिजनों  पर  भी  और  हरिजनो  पर

 विशेष  रूप  से  नहीं  होने  चाहिए  क्योंकि  वे

 कम्परेंटिबली  वीक  है।

 एक  बात  झौर  कहना  चाहता  था।
 मेरे  दास्त  खडे  हा  गये,  म  भूल  गया,  उसका
 जवाब  नहीं  दे  पाया।  मै  उसको  छोड
 देता  हू

 श्री  राम  प्रवधेदा  सिह  (विक्रमगज)  |
 प्वाइट  आफ  श्ाईर  |  यह  जा  बहस  चल

 रही  है,  जा  जबाब  आया  है  और  जा  सवाल

 हुए  है  उन  पर  में  प्वाइट  आफ  आडेर  उठा

 रहा  है  ।  हरिजन  पर  पढ, सिटाज  की  जो
 बात  कही  जा  रहा  है  उसमे  हरिजन  के  अलावा
 जा  वीवर  सेक्शन  है  उसकी  बात  भी  आती  है
 जैसे  नाई  है  कुम्हार  है  वगैरह  जगैरह।
 जा  विश्वममपुर  म  मार  गये  उसमे  दा  हरिजन
 है  आर  बाका  कक

 MR  SPEAKER  Dont  record.  It
 as  not  a  point  od  He  a  trying  to
 make  a  new  point’  This  is  a  call  at-
 tention  motion  und  he  has  no  locus
 stand:  There  7५  ging  to  be  a  debate
 ang  he  can  take  part  im  it.

 SITRI  M  RAM  GOPAL  REDDY
 (Nizamabad)  It  is  a  badly  worded
 statement  it  ‘Say  ५  076
 Hua  Kum,  a  Known  criminal  of
 village  Kuniaii  wag  shot  dead  on  the
 25th  March  2978  at  about  0  a.m.  by
 six  persons  ”  Is  it  the  way  of

 **Not  recorded.
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 {Shri  M.  Ram  Gopal  Reddy}
 writing  a  statement,  calling  so  and  80
 is  a  criminal.  I  think  the  Home  Minis-
 ter  is  happy  that  at  least  one  crimi-
 nal  has  been  liquidated.  Is  it  the  in-
 tention  of  the  Home  Minister?.... e

 MR.  SPEAKER:  Not  at  ail.  If  he  is
 a  criminal  involved  in  a  murder  case.

 SHRI  M.  RAM  GOPAL  REDDY:  I
 am  not  asking  you:  I  am  asking  the
 Home  Minister  through  you  In  the
 end  also  he  says:  ...Reports  pub-
 lished....are  inccorrect  and  exag-
 gerated.”  Si.ppose  it  is  exuggerted.  If
 instead  of  30,  only  45  weic  murdered
 is  he  satisfied  with  that:  Every  das
 In  papers  we  see  murders  ot  this
 nature  in  the  same  place.  I|  under-
 stand  that  in  Bihar  afte:  the  installa-
 tion  ot  the  Janata  government  people
 have  taken  the  law  into  thei  hanus
 and  whole  nation  has  to  hang  its
 head  in  shame,  the  Janata  party  ros
 In  a  majority  and  that  majorty  ot
 the  people  should  hang  their  heaus
 m  shame.  What  action  is  the  Home
 Minister  going  tu  take  so  that  such
 things  do  not  occur.  It  he  says  that
 the  situation  is  comparatively  pbetter,
 I  want  to  know  if  the  previous  govetn-
 ment  was  vad  bs  thts  per  cent.  «५
 he  accepting  that  his  own  government
 as  bad  by  20  or  20  per  cent?  If  hs
 own  party  leade:  Shi  Rum  Dhan
 Says  that  the  situation  a.  all  right.  T
 have  got  nothing  to  say.

 MR.  SPEAKER.  Shri  Rum  Dhan  ss
 not  going  to  reply  to  your  question

 SHRI  M  RAM  GOPAL  REDDY  It
 his  party  coleague  Ram  Dhan  says
 it  75  correct

 MR  SPEAKER  The  Home  Minister
 did  not  ४७३७  that  what  i>  happening
 is  correct.

 SHRi  M.  RAM  GOPAI  REDDY:
 That  is  why  I  533  :  let  a  leader  of  his
 own  state  clarify  the  position,  I
 cannot  understand  the  stand  of  —  the
 Home  Minister.

 Now  I  want  to  know  from  the  Home
 Minister  whether  he  is  going  to  dis-
 miss  the  Bihar  Ministry  and  instal
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 President’s  Rule  there.  I  understand
 that  the  Bihar  Government  is  not  in
 a  position  to  control  the  situation  and
 if  the  Home  Minister  thinks  that  he
 is  his  heman  and  he  is  not  going  to
 take  any  action,  it  is  very  bad  and
 by  that  he  is  creating  a  bad  prece-
 dent  I  want  the  dismissal  of  the
 Ministry  in  Bihar.  The  Home  Minis-
 tes  has  been  appointing  so  many
 Commissions  and  now  he  has  got  the
 name  of  ‘Commission  Singh’  instead  of
 ‘Charan  Singh’.  I  would  like  to  know
 whether  he  is  going  to  appoint  any
 Commission  to  go  into  the  whole  aff-
 air  and  if  not  ,whether  he  will  appoint
 u  Parliamentary  Committee  which-
 can  go  into  this  matter.  Will  he  or-
 der  an  enquiry?  If  that  is  not  possi-
 ble,  then  at  least  a  Parliamentary
 Delegation  must  be  gent  to  Bihar  con.
 sisting  of  all  parties  so  that  the
 people  may  have  some  confidence  in
 the  Government  and  the  Parliament.
 I  want  to  know  from  the  Home  Minis-
 ter  as  to  when  he  is  going  to  send
 the  team  to  Bihar.

 att  चरण  सिह  :  र् पक्ष  महांदय,
 मझे  माफ  करेगे  माननीय  मित्र  ऊन्होन  एक
 भा  रैनवेट  बात  नहों  कट,  ८  लिहाजा
 जब्र थ.  देने  की  जरूरत  नहीं  हैं  सिफ  एक
 बात  के  कि  गवर्तेमेस्द  को  को!  डरादा
 कमेटी  या  पर्माणन  बिछाने  ता  नहीं  है।
 जनता  पार्टी  आर  यहा  की  गवर्तमन्द  का

 पूरा  विश्वास  है  अपने  बिहार  के  चीफ  मिनिस्टर
 की  काब  fra  में.  ईमानदारी)  मे  12  गराब
 अद्मिया  का  प्रति  हमद्ी  आर  माहब्बा  में  ।
 अभी  वे  85  हेजार  वाट  से  जाने  है,
 उनहाने  हिन्दुस्तान  का  रिकाई  नाड़  था  है,
 लिहाजा  उनके  खिलाफ  कमटी  बगेरह  बिठान
 का  कोई  सवाल  नहों  है  1

 SHRI  K.  LAKKAPPA  (Tumkur)
 Mr.  Speaker,  Sir,  I  will  not  put  a
 question  on  the  political  purt  since  the
 Home  Minister  has  been  grilled  by  the
 Members  who  have  asked  questions  8०
 far.  I  think  there  is  no  justification
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 for  further  roasting  the  Home  Minia-
 ter.  I  would  like  to  say  that  he  has
 given  certain  wrong  information  to
 this  House  on  this  issue.  I  hope  that
 you  will  agree  with  me....

 MR.  SPEAKER:  On  what?

 SHRI  K.  LAKKAPPA:  This  is  the
 seriousness  of  the  situation.  It  has
 been  discussed  not  once  but  several
 times.  It  has  been  brought  to  the
 notice  of  the  Government  and  dis-
 cussed  here  by  way  of  questions,  half-
 an-hour  discussions,  call  attentions  and
 ultimately  on  the  Belchi  incident,  a
 no-confidence  motion  was  brought
 against  this  Government.  It  is  not  an
 isolated  act.  We  are  asking  justice
 for  the  weaker  sections  of  this  coun-
 try.  It  is  the  gangwar  or  the  caste-
 ‘war,  whatever  it  is,  on  every  incident,
 they  come  out  with  this  theory  which
 has  been  the  almost  the  synonym  for
 such  incidents.  The  Bihar  Chief
 Minister  has,  on  the  flour  of  the  House
 referred  to  what  is  called  ‘casteism’,
 castewar  or  gangwar.

 I  would  like  to  quote  what  you  have
 stated  in  reply  to  a  question  put  by
 me  on  this  issue  very  recently  I  just
 want  to  show  how  you  are  giving  in-
 correct  information  to  this  House.  The
 answer  was  given  on  29-3-1978  It
 was  given  by  Mr.  Dhanik  Lai  Mandal.
 I  think  he  is  sitting  behind  you.  The
 question  was,  whether  a  358  a_  tact
 that  several  harijans  have  been  assul-
 ted,  humiliated,  attacked  and  brutal-
 ly  killed  in  any  part  of  the  country
 including  his  own  Constituency
 during  the  months  of  January  and
 February  978  The  figures  given  are:
 Uttar  Pradesh-432,  Maharashtra-69,
 Gujarat-27  and  he  cleverly  managed
 not  to  give  information  with  respect
 to  Bihar  saying  that  so  far  as  the
 other  States  are  concerned,  the  figu-
 res  are  not  available.  You  can  un-
 derstand  the  magnitude  of  the  situa-
 tios.  The  Home  Ministry  has  failed
 to  give  correct  information  to  this
 House.  Within  one  month,  he  has
 stated  jn  Uttar  Pradesh  “declining”.
 785  LS—9

 But  the  number  of  cases  registered
 within  one  month  is  432.

 SHRI  CHARAN  SINGH:  I  quoted
 the  figures  relating  to  the  years  ‘1975-
 76  and  you  are  quoting  the  figures
 reluting  to  one  month  and  drawing
 conclusions

 SHRI  छू,  LAKKAPPA:  During  your
 regime.  Otherwise,  the  number
 would  have  declined.  And  atrocities
 on  Harijans  are  of  various  dimen-
 sions.  ~  am  only  coming  to  Bihar.
 What  is  the  difference  when  the
 aggressive  gang  consists  exclusively

 of  the  Kurmis  and  the  victims  are
 Harijans?  Wherever  such  incidents
 have  taken  place,  the  aggressors  are
 the  caste  Hindus  or  Kurmis.  A  com-
 pletely  caste-ridden  state  has  been
 Organised  in  Bihar  State  through  the
 channels  of  these  gangs  for  the  last
 one  year  and  you  know  how  the  caste
 war  has  gone  into  Bihar.

 MR.  SPEAKER:  You  said  you  are
 confining  yourself  to  the  question?

 SHRI  K.  LAKKAPPA:  I  am  touch-
 ing  only  the  relevant  points,  Sir,  it
 has  been  reported  that  on  learning  of
 the  murder  of  Hira  Kumari,  alleged-
 ly  leader  of  one  of  the  two  gangs,  500
 armed  Kurmis  belonging  to  the  neigh-
 bouring  Kanyari  village  surrounded
 Bishrampur,  set  fire  to  the  huts  ०
 the  Harijans  and  killed  at  least  three
 persons,  The  unofficial  figures  are
 much  higher,  but  these  can  be  disre-
 garded  for  the  purpose  of  this  argu-
 ment.  Surely  most  of  the  members
 of  the  attacking  mob  could  not  have
 been  involved  in  the  activities  of  the
 Hira  gang,  I  may  tell  you  here  that  in
 every  attack  on  Harijans  i:  is  not  that
 the  other  communities  that  have  been
 involved.  All  the  victims  are  Harijans
 only.

 SHRI  CHARAN  SINGH;  No.

 SHRI  K.  LAKKAPPA:  Things  are
 far  worse  in  Bihar  than  one  would
 wish  to  believe  and  call’  for  moré
 drastic  remedies  than  one  would  wish
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 (Shri  K.  Lakkappa.)
 to  suggest  at  ieast  at  this  stage.  In
 the  circumstances  it  will  be  a  fair  as-
 sumption  that  most  of  the  500  Kur-
 mis  responded  to  the  call  for  the  at-
 tack  on  Bishrampur  in  the  name  of
 and  for  the  sake  of  their  caste  The
 Chief  Minister  himself  has  not  claim-
 ed  that  the  attackers  discriminated
 between  members  of  the  rival  gang
 whom  they  held  responsible  rightly  or
 wrongly  for  the  murder  of  Hira
 Kurmi  and  other  innocent  villagers

 who  are  said  to  have  fied  in  sheer
 terror.  Thus,  the  antagonism  and
 gang  war  has  begun  to  reinforce  each
 other  in  Bihar.  But  since  the  victims
 are  the  poor  Harijans,  it  is  rather  diffi-
 cult  to  accept  the  gang  warfare
 theory  at  its  face  value.

 MR.  SPEAKER:  Let  us  have  the
 question.

 SHRI  K.  LAKKAPPA:  Given  the
 calibre  of  the  administration  in  that
 State,  the  growing  power  of  the
 “backward”  castes,  the  reservation

 MR.  SPEAKER:  You  are
 out  something.

 reading

 SHRI  K.  LAKKAPPA:  I  am  giving
 the  correct  information  Because  I
 am  not  so  well-versed  with  the  com.
 munities  and  castes  in  Bihar,  I  am
 reading  it  out.  I  think  you  wil]  be
 more  surprised  if  I  quote  from  the
 letter  J  received  from  the  Harijan
 Sevak  Sangh  because  according  to
 that  the  Prime  Minister  has  not  even
 stated  the  remedy  for  this  malady
 and  he  has  not  only  suggested  any-
 thing,  but  he  has  justified  even  the  at-
 tack  on  Harijans.  I  do  not  under-
 stand  it  because  the  entire  policy  is
 anti-Harijan.  That  is  why  I  am  tell-
 ing  this.  They  have  written  a  letter  to
 Mr.  Morarji  Desai  (Interruptions)

 MR.  SPEAKER:  Where  are  you
 going  now?  First  you  said  that  you

 bend
 confining  yourself  to  the  inci-
 मीन
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 SHRI  K.  LAKKAPPA:  We  have  to
 find  a  remedy.

 MR.  SPEAKER:  You  suggest  a
 remedy.  It  is  a  very  good  thing,  if
 you  can  do  it.

 SHRI  K.  LAKKAPPA:  Por  that  only
 ह 81  pleading.  Under  the  system  of
 Varnashram  Dharma,  the  caste  of  an
 individual  was  determined  on  the
 basis  of  his....

 MR.  SPEAKER:  What  is  all  this?  Is
 the  House  going  into  Varnashram

 Dharma?

 SHRI  K.  LAKKAPPA:  He  does  not
 even  have  dharma.

 SHRI  SOMNATH  CHATTERJEE
 @adavpur):  I  got  only  ten  minutes

 on  the  Ministry  of  Industry.  He  has
 taken,  on  the  Calling  Attention.....

 MR.  SPEAKER:  We  have
 about  -I/2  hours

 taken

 SHRI  K.  LAKKAPPA***

 SHRI
 eae

 SOMNATH  CHATTERJEE:

 SHRI  छू.  LAKKAPPA***
 SHRI  SOMNATH  CHATTERJEE;  I

 am  not  minimizing  the  importance  of
 this  motion  (Interruptions)

 SHRI  C.  M.  STEPHEN:  The  Home
 Minister  was  making  a  speech  for  full
 45  minutes.  Where  were  you?  There-
 fore,  you  have  to  bear  with  it.

 SHRI  SOMNATH  CHATTERJEE***

 MR.  SPEAKER:  Don't  record.
 SHRI  छू.  LAKKAPPA***

 MR.  SPEAKER:  Mr.  Lakkappa,.  Mr.
 Somnath  Chatterjee  did  not  say  any-
 thing  about  you,  Me  merely.  said  that
 he  was  given  only  ten  minutes.  ......

 SHRI  K.  LARKAPPA‘¢e
 १००  Not  recorded,



 SHRI  JYOTIRMOY  80870  (Dia-
 mond  Harbour):  On  a  point  of  order.
 Certain  utterances  of  Mr.  Lakkappa
 hit  the  provisions  of  a  rule  on  the
 ground  that  they  are  indecent..

 MR.  SPEAKER:  Mr.  Bosu,  none  of
 those  things  has  gone  on  record

 SHRI  MOHD.  SHAFI  QURESHI:
 Mr.  Chatterjee  charged  Mr.  Lakkappa
 saying  that***  That  also  should  go  out
 of  record.

 MR.  SPEAKER:  It  has  also  not  gone
 on  record.

 SHRI  K.  LAKKAPPA:  I  would  hke
 to  submit  this  to  the  hon.  Home
 Minister:  he  38  not  justified  in  make
 ing  such  statements  and  giving  such
 information  to  the  House,  according
 to  me.  At  the  same  time,  the  action
 proposed  in  his  reply  is  also  not  con-
 ducive  to  minimizing  the  gravity  of
 the  sttuation.  It  has  been  sugges-
 ted

 MR.  SPEAKER:  Please  come  to
 the  question  now

 SHRI  K  LAKKAPPA  I  am  ques-
 tioning  the  hon.  Home  Minster

 MR.  SPEAKER  There  38  no  hmit
 to  these  things

 SHRI  TYOIIRMOY  BOSU  Sir,  on
 a  point  of  o:der

 MR.  SPEAKER  It  has  not  gone  on
 record  Nothing  has  8०४९  on  record.
 If  anything  has  gone  into  :t,  |  will
 examine  and  set  it  right

 SHRI  JYOTIRMOY  BOSU  I  want
 to  set  the  re.ord  straght.  ir.  rule
 380  says:

 “If  the  Speaker  is  of  opinion  that
 words  have  been  used  in  debate
 ‘which  are  defamatory  or  indecent  or
 unparliamentary  or  undignified,  he
 may,  in  his  discretion,  order  that
 such  words  be  expunged  from  the
 proceedings  of  the  House.”
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 Therefore,  I  think  you  for  expung-
 ing  it.

 SHRI  K.  LAKKAPPA:  Let  him.  He
 is  not  a  lawyer.

 MR.  SPEAKER:  |  think  both  are
 lawyers.

 SHRI  K.  LAKKAPPA:  But  वे  am
 devoting  my  time  fully  to  Parliament.

 MR.  SPEAKER:  Please  come  to  the
 question.

 SHRI  K.  LAKKAPPA:  I  am  coming
 to  the  question.  I  want  the  Home
 minister  to  take  the  advice  of  the
 Prime  Minister,  who  has  recently
 stated  at  Mangalore,  your  place,
 that  the  Centre  proposes  to  appoint  a
 fact-fnding  commission,  full-fledged
 commission  to  go  into  the  conditions
 and  understand  the  gravity  of  the
 situation  of  the  Scheduled  Castes  and
 Adibasig  and  to  eradicate  the  in-
 equalities  in  this  country:  Wall  you
 landly  consider  that  suggestion?  Then,
 regarding  this  incident,  I  demand  &
 judicial  probe,  which  should  cover  the
 entire  country  and  the  entire  problem
 of  the  treatment  of  harijans.

 श्री  चरण  सिह  :  भ्रध्यक्ष  महोदय,  माननीय

 लाकपा  साहब  का  जवाब  देने  में  मै  प्रपने

 आपको  प्रसमर्थ  पाता  हूं,  क्योंकि  उसी  लेविल
 का  जवाब  दिया  जाये  तो  शायद  उनकी  समझ
 में  आगे  1  श्रौर  वह  जवाब  मै  दे  नहीं  सकता  V

 उन्होने  रहा  कि  यह  गैगवार  है  या  कास्टवार

 है?  तो  बिहार  सरकार  की  यह  राय  है  कि
 गैगवार  है।  लेसन  अपनी  शरवनी  राय  हर
 आदमी  को  रखने  वा  अश्रधिकार  है।  तथ्य

 यह  हैं,  फैक्ट्स  यह  हैं  कि  6  आदमियों  ने

 कत्ल  किया  एक  हीरा  कुर्मी  को।  उनमे
 तीन  हरिजन  ये  शौर  तीन  गैर  हरिजन।
 यह  0  बजे  सबेरे  की  बात  है।  फौरन  ही
 उन  लोगों  में  प्रतिक्रिया  हुई,  भौर  जो  प्रादमी
 कत्ल  हुआ  था  भ्चिकतर  उसी  बिरादरी  के
 झपने  लोगों  को  लेकर,  ह  तो  खैर  मर  ही
 चुका  था,  शौर  लोग  जो  होंगे  उसके  समर्थक

 *#*°  Not  recorded.
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 [att  चरण  सिंह]

 उन्होंने  श्रटेक  कर  दिया  उसी  गांव  पर  जोकि
 बीच  &  तालाब  था,  दोनों  गांव  करीब  करीब
 मिले  हुए  थे।  और  उसमें  दो  हरिजन  कत्ल
 हैए  पौर  एक  गैर-हरिजन।  तो  झब  इसको
 कास्टवार  भी  कह  सकते  हैं,  गैंगवार  भी  कह
 सकते  हैं,  जो जिसकी  मर्जी  श्राये  कह  सकते  हैं।
 फ़ैक्ट्स  यह  हैं  जो  मैंने  बताये।

 भ्रव  जो  भौर  बातें  उन्होंने  कही  हैं  बह
 मैं  समझता  हूं  कि  अधिकतर  गैर-मुताल्लिक
 हैं  भौर  उनके  जवाब  की  जरूरत  नहीं  है।
 झौर  जो  मुताल्लिक  भौर  रेलीबेंट  बातें  हैं
 उनका  जवाब  मैं  दे  चुका  हूं  पहले।

 SHRI  K.  LAKKAPPA:  I  have  drawn
 attention  to  the  statement  of  the
 Prime  Minister.

 MR.  SPEAKER:  The  Prime  Minister
 always  makes  suggestions  on  behalf
 of  the  Government.

 SHRI  K.  LAKKAPPA:  Let  him  say
 no.

 MR.  SPEAKER:  He  canont  say  “no”
 or  “Yes”  to  that.

 SHRI  K.  LAKKAPPA:  He  has  not
 repled  to  my  question.

 MR.  SPEAKER:  It  the  Prime  Miu.s-
 te:  made  a  statement,  he  has  made
 the  statement  on  behalf  of  the  Gov-
 ernment.

 SHRI  K.  LAKKAPPA:  I  have  asked
 him  whether  he  would  concede  that.

 MR.  SPEAKER:  It  is  not  for  him  to
 say.

 SHRI  K.  LAKKAPPA:  It  is  not
 something  I  have  suggested;  it  was
 suggested  by  the  Prime  Minister.

 MR.  SPEAKER:  I  have  not  said  you
 have  suggested  it.  It  js  a  suggestion
 for  action.

 SHRI  K.  LAKKAPPA:  Sir,  when
 you  go  to  that  side,  you  can  give  ans-
 wers.
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 MR.  SPEAKER:  No,  no.  I  have  no
 anxiety  to  be  in  that  seat

 SHRI  B.  SHANKARANAND:  Sir,
 on  a  point  of  order.

 MR  SPEAKER:  On  what  point  is
 this?  id

 SHRI  B.  SHANKARANAND:  I  do
 not  do  it  without  any  basis.  The
 Home  Minister  in  his  statement  under
 rule  97  has  referred  only  to  murders,
 He  has  given  facts  and  figures  only
 about  murders  and  crimes  during  all
 hig  replies,  but  the  motion  is  about
 atrocities.  To  the  question  of  Mr,
 Lakkappa,  he  has  only  replied  about
 katal,  he  has  not  mentioned  about
 the  atrocities.  Mr.  Lakkappa  raised
 the  issue  of  atrocities,  he  has  not
 replied  to  that.  What  is  the  dictio-
 nary  meaning  of  “atrocities’?  I  will
 read  out.

 MR.  SPEAKER:  What  is  the  breach
 of  any  law  or  rule,  I  cannot  under.
 stand.

 SHR  8  SHANKARANAND:  He
 has  to  make  a  statement  as  per  rule
 ‘197.

 MR  SPEAKER  Ile  has  made  a
 statement.

 SHRI  B.  SHANKARANAND.  No,
 he  his  not  made  as  per  the  motion.
 The  motion  speaks  about  atrocities.

 MR  SPEAKER  Atrocities  relating
 to  the  cimes  that  have  happened.

 SHRI  8  SHANKARANAND:  But
 he  haus  not  referred  to  them.  He  has
 spoken  only  in  terms  of  katal.

 MR.  SPEAKER.  Atrocities  commit-
 ted  and  the  incidents  that  have  taken
 place.

 SHRI  B.  SHANKARANAND:  May
 I  know  whether  the  Home  Minister
 knows  the  meaning  of  “atrocities”?

 MR.  SPEAKER:  We  are  not  having
 an  examination  here.

 SHRI  C.  M.  STEPHEN  (Idukki):
 On  point  of  order.
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 ओ  रास  झचधेझ  सिह  :  मेरा  प्वाइन्ट  आफ
 आडर  है

 MR  SPEAKER:  Let  me  hear  him.

 SHRI  C.  M  STEPHEN:  I  rose  ear-
 Her.

 श्री  राम  अवधेश  सिंह:  यह  जो  गृह-मत्री
 जी  का  जवाब  भाया  है,  उसो  पर  मेरा  प्वाइन्ट
 आफ  झार्डर है  इन्होंने  जो  हाउस  में  बयान
 दिया  है  वह  बिल्कूल  गलत  है  ।

 MR.  SPEAKER:  What  is  not  a
 point  of  order:

 श्री  राम  झषधेश  सिह  :  में  कहना  चाहता
 हूँ  कि  यह  मरे  क्षेत्र  का  मामला  हैं,  मेरो

 कांस्टीटयूएंसो  का  मास ना  है  ।

 MR.  SPEAKER:  Please  don’t  record.

 SHRI  RAM  AWADHESH  SINGH:**

 SHRI  C.  M.  STEPHEN:  The  point
 of  order  I  raise  is  this,  only  for  the
 purpose  of  setting  a  precedent  about
 Calling  Attention.  Under  the  rules,
 the  Memvter  concerned  is  entitled  to
 put  certain  questions.  Mr.  Chitta  Basu
 put  certain  questions.  Although  those
 questions,  according  to  what  you
 said,  were  beyond  the  scope  of  the
 Calling  Attention  notice,  on  the  plea
 that  the  questions  were  put,  the
 Home  Minister  took  a  long  time  to
 answer  all  that  and  made  a  speech.
 Mr,  Lakkappa  put  certain  questions.
 You  permitted  those  questions,  The
 questions  are  there  The  questions
 were  put  and  they  were  answered
 earlier.  With  respect  to  the  other
 question,  although  the  question  did
 not  come,  according  to  you,  within  the
 scope  of  the  calling  attention.  the
 Home  Minister  went  out  of  the  way
 to  make  a  long  speech.  With  respect
 of  this  question,  the  question  is  put
 and  the  question  must  be  answered.

 **Not  recorded.

 MR.  SPEAKER:  Suppose  he  does
 not  answer,  what  is  my  authority? Tell  me  the  remedy.

 SHRI  C.  M.  STEPHEN:  If  that  is
 the  way,  then  I  have  nothing  to  say.
 The  rule  says  that  there  shall  be  no
 debate  but  each  member  in  whose
 name  the  item  stands  in  the  list  of
 business  may,  with  the  permission  of
 the  Speaker,  ask  a  question.  Mr.
 Lakkappa  put  the  question  with  the
 permission  of  the  Speaker.  Once  the
 question  is  there,  the  task  of  the
 Minister  is  to  answer  that  question.
 If  you  ask  me:  “What  am  I  to  do  if
 the  Minister  does  not  answer?”  then

 2  have  nothing  to  say.  Once  the
 question  is  put,  if  it  is  now  answered,
 the  Minister  has  no  business  to  sit
 there.  The  question  was  put  but  it
 has  not  been  replied.  To  that  extent,
 the  rule  has  been  violated.

 SHRI  B.  P,  MANDAL  (Madhepura):
 Everybody  has  got  equal  right.  Now,
 some  Members  manage  to  have  their
 say  through  point  of  orders.  If  you
 allow  this  sort  of  thing....

 MR.  SPEAKER:  You  are  doing  the
 same  thing.  Everybody  is  making  a
 speech,

 SHRI  R.  K.  MHALGI  (Thana):  Sir.
 it  is  a  matter  of  eternal  shame  that
 atrocities  continue  to  be  committed
 on  Harijans.  The  cases  of  oppression
 and  tyranny  on  the  weaker  sections
 of  the  community  like  Harijans  and
 Tribals  are  too  frequent,  in  spite  of
 the  protection  assured  to  them,  by
 the  Constitution  and  various  legisla-
 tions.  The  recently  reported  grue-
 some  cases  of  human  deaths,  under
 discussion,  are  haunting  every  heart
 anq  are  the  talk  of  every  individual
 in  the  country.  I  share  the  deep
 feelings  expressed  in  this  House  to-
 day.  But  I  earnestly  appeal  to  hon.
 Members  opposite  not  to  make  a
 politica]  capital  out  of  such  ghastly
 incidents.  That  will  bring  down
 social-economic  and  essentialiy  moral
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 (Shri  R.  K.  Mhalgi.)
 issue  to  the  level  of  political  pole-
 mic,

 MR.  SPEAKER:  You  are  making
 another  speech.

 SHRI  R.  छू.  MHALGI:  All  those
 who  are  genuinely  concerned  about
 the  continuing  atrocities  on  the  Hari-
 jans,  ought  to  joint  together  irrespec-
 tive  of  political  divisions  to  come  to
 grips  with  this  problem  rather  than  to
 exploit  each  atrocity  for  narrow  parti-
 san  ends.  Thig  ig  not  a  single  incident
 in  Bihar,  It  is  a  chain  of  sorrowful
 happenings  in  various  parts  of  the
 country,

 MR.  SPEAKER:  You  are  reading
 a  speech.

 SHRI  R.  K.  MHALGI:  The  whole
 House.  therefore,  is  very  anxious  and
 worried.  I,  therefore,  like  to  know
 whether  the  hon  Home  Minister
 would  accept  some  of  my  few  humble
 suggestions,  (l)  That  the  enquiry
 committee  on  Belchi  incident  arpoint-
 ed  by  Bihar  State  Assembly  be  a  ked
 to  publish  its  report  immediately  to
 assure  the  people  in  Bihar.  (2)  Hon.
 Prime  Minister  has  written  to  Chief
 Ministers  of  all  States  on  the  i5th
 August  last,  suggesting  that  the  Dis-
 trict  Magistrates  and  Superintendents
 of  Police  of  each  district  should  be
 made  personally  liable  for  the  safety
 and  security  of  Harijans.  Whether
 any  such  directives  have  been  issued
 by  State  Chief  Ministers  inchiding
 Bihar.  (3)  In  case  of  atrocities  on
 Harijans  and  tribals,  there  should  be
 closely  coordinated  efforts  both  by
 Central  and  State  Governments.

 It  is  not  simply  a  matter  of  law  and
 order  concerning  the  State  Govern-
 ments.  There  should  be  a  sy  ‘cial
 ceil  for  this  specific  purpose  in  “very
 district  directly  under  the  Chief  Mi-
 nister  and  its  working  to  be  reviewed
 every  quarter  and  the  report  to  be
 sent  to  the  Central  Government.
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 In  a  number  of  cases,  it  is  experi-
 enced  that  the  land  dispute  is  the  root
 cause  of  such  incidents  in  rural  areas,
 especially  in  Bihar,  landless  Harijans
 on  one  side  and  the  land-holding  rural
 rich  on  the  other.  These  disputes
 must  be  settled  as  early  as  possible
 keeping  social  justice  in  view.  The
 Government  must  see  that  the  guilty
 Persons  are  given  deterrent  punish-
 ment  in  such  inhuman  incidents  and
 See  that  there  is  an  effective  and  com-
 plete  implementation  of  the  provi-
 sions  of  the  Untouchability  Offences
 Act  of  ‘1955,

 On  non-governmental  social  plat-
 forms.  the  Prime  Minister  and  the
 Home  Minister  should  take  initiative
 to  call  a  national  convention  of  social.
 cultural  and  political  organisations  to
 discuss  this  issue  and  to  implement
 the  solutions  so  sorted  out.

 I  want  to  know  whether  my  him-
 ble  suggestions  are  acceptable  to  the
 Home  Minister.

 क्री  चरण  सिह:  'ध्यक्ष  महोदय,  माननीय
 मित्र  ने  सझाव  दिये  हैं  सबा।ल  नहीं  पूछ  है  ।

 SHRI  R.  K.  MHALGI:  I  put  the
 question  again.  I  want  to  know  whe-
 ther  the  suggestions  that  have  been
 made  by  me  are  acceptable  to  the
 Home  Minister.  That  is  my  question.
 (Interruption.  **

 MR.  SPEAKER:  Don’t  record.
 (Interruptions).

 SHRI  K.  LAKKAPPA:  In  protest,
 we  stage  a  walk  out...  (Interruptions)

 Shri  K.  Lakkappa  and  some  Other
 hon.  Members  then  left  the  House.

 SHRI  B.  SHANKARANAND:  The
 Home  Minister  has  to  reply  whether
 the  suggestions  mady  by  the  hon.
 Meinber  are  acceptable  to  him.

 SHRI  R.  K.  MHALGI:  Whether  my
 sug  .¢:  tions  are  acceptable  to  the  Home

 *Not  recorded.
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 Minister  That  is  my  question.  (In-
 terruptions).

 MR.  SPEAKER:  He  cannot
 straightway  say,  “I  accept  them.”  He
 will  have  to  examine  them

 SHRI  CHARAN  SINGH:  Sugges-
 tions  are  disallowed  in  the  course  of
 the  questions  simply  because  the  Gov-
 ernment  cannot  at  once  reply  to  those
 suggestions.  That  is  the  rule.  He  asks,
 whether  they  are  acceptable.  I  cannot
 say  just  at  once  today  whether  they
 will  be  acceptable  to  us  or  not.

 SHRI  R.  K.  MHALGI:  Whether  he
 will  apply  his  mind  to  the  suggestions
 made

 MR.  SPEAKER:  The  suggestions
 made  by  the  hon.  Members  have  to
 be  considered.

 3.49  hrs
 ESTIMATES  COMMITTEE

 SEVENTEENTH  REPORT  AND  MINUTES

 शलीमतो  मृणाल  गोरे  (बम्बई-उत्तर)  :
 अध्यक्ष  महोदय,  मैं  प्राकलनत  समिति  का

 निम्नलिखित  प्रतिवेदन  तथा  कार्यवाही  सारांश
 प्रस्तत  करती  हूं  es

 (1)  निर्माण  और  ग्रावास  मतालय--
 गदी  बस्तियां  हटाना  तथा  आवास
 योजनापों  पर  समिति  (पांचवीं
 लोक  सभा)  के  97वें  प्रतिवेदन  में
 दी  गईं  सिफारिशों  पर  सरकार
 द्वारा  की  गई  कार्यवाही  के  बारे  में
 17वीं  प्रतिवेदन।

 (2)  उपर्युक्त  प्रतिवेदन  से  सम्बन्धित
 समिति  की  बठक  #  कार्यवाही-
 सारांश

 33.50  hrs.

 CODE  OF  CRIMINAL  PROCEDURE
 (AMENDMENT)  BILL

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  CHARAN  SINGH):  I
 beg  to  move  for  leave  to  withdraw  a
 Bill  further  to  amend  the  Code  of
 Criminal  Procedure,  1973,

 SHRI  C.  M.  STEPHEN  (Idukki):=
 Well.  Sir,  I  wanted  to  highlight  cer-
 tain  aspects  certainly  because  the
 Government  is  bringing  forward  this
 proposition  that  they  may  be  permit-
 ted  to  withdraw  their  Code  of  Cri-
 minal  Procedure  (Amendment)  Bill
 with  an  air  of  some  great  achieve-
 ments.  And  the  way  in  which  my
 friends  on  the  Treasury  Benches  are
 reacting  to  it  and  clapping  it  would
 indicate  that  something  tremendous  is
 happening.  But  let  us  go  back  to  ano-
 ther  aspect  of  it.  Now  the  Preventive
 Detention  Act  hag  been  here  from
 950  onwards.  It  was  being  extended
 from  time  to  time  and  that  Preventive
 Detention  Act  was  in  force  upto  1969,
 In  1971,  this  Bill,  I  mean  MISA  was
 enacted  and  during  the  emergency,
 Section  16A,  was  amended.  By  _  that
 time,  this  Government  came  into  po-
 wer.  Then  Section  68  ceased  to  be
 there  and  what  remained  was  MISA
 which  is  just  a  copy  of  the  Preventive
 Detention  Act.

 Now,  this  Government.  before  it
 went  to  the  elections,  in  their  election
 manifesto,  had  made  a  very  definite
 commitment.  The  commitment  was  to
 take  immediate  steps  to  annul  the
 MISA.  After  that,  one  year  went  by.
 The  President  in  his  Address  earlier,
 last  year,  had  made  a  commitment
 that  there  will  be  no  preventive  de-
 tention  except  with  the  provision  for
 judicial  review.  Now  what  we  have
 got  is  the  introduction  of  ths  BilL
 What  the  original  Detention  Act  was,
 we  converted  it  into  a  permanent  Act
 and  you  put  it  as  a  part  of  the  Cri-
 minal  Procedure  Code.  the  most  ner-
 manent  statute  for  this  country.
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 (Shri  C,  M.  Stephen.)
 The  question  J  am  raising  is  this,

 that  there  is  a  dichtomy  in  thinking
 which  is  very  clear.  The  administra-
 tion,  the  Government,  the  authorities
 that  are,  the  power  that  be,  what  is
 their  attitude  to  the  commitment  made
 in  the  election  manifesto?  Well.  pre-
 viously,  when  the  compulsory  deposit
 scheme  was  there,  with  respect  to  that
 they  brought  forward  a  Bill  here  pro-
 viding  for....

 MR.  SPEAKER:  We  are  enlarging
 it.

 SHRI  C.  M.  STEPHEN:  It  has  got  to
 be,  They  want  to  withdraw  it.  (Inter.
 ruptions).  This  is  a  political  thing.
 That  aspect  will  have  to  be  spelt  out.
 If  you  are  going  to  disallow  me,  then
 I  have  nothing  to  say.  It  is  a  politi-
 cal  question.  A_  political  aspect  has
 got  to  be  highlighted.  Otherwise,  why
 should  I  be  here?  It  is  a  political
 question;  a  political  aspect  has  got  to
 be  highlighted,  I  do  support  the
 motion  for  the  withdrawal,  but  let  the
 world  be  not  deceived  by  this  sort  of
 action.  That  is  what  I  am  saying.
 Government  made  certain  commit-
 ment.  One  commitment  was  made  to
 the  workers  saying  that  the  compul-
 sory  deposit  scheme  will  be  quashed.
 ‘They  brought  forward  a  Bill  and  the
 Bill  said  what?  The  Bill  said  that  the
 amount  would  be  converted  into
 provident  fund.  They  had  ultimately
 to  take  it  back.  Why?  There  was  a
 resistance  here  and  the  Rajya  Sabha
 said,  nothing  doing.  They  had  to  take
 it  back.  That  was  the  attitude  with
 respect  to  that  commitment.  With
 regard  to  their  attitude  on  MISA,
 ‘what  is  their  attitude?  The  attitude
 ‘was  that  they  warned  to  incorporate

 ३६  in  the  Criminal  Procedure  Code,

 HRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  On  a  point  of  order
 under  rule  ll.  Mr.  Stephen  may
 please  be  asked  to  see  this.  What
 does  it  say?  It  says:

 “If  a  motion  for  leave  to  with-
 draw  a  Bill  is  or~nsed,  the  Speaker
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 may,  if  he  thinks  fit,  permit  the
 member  who  moves  and  the  mem-
 ber  who  opposed  the  motion  to
 make  brief  explanatory  statements
 and  may  thereafter.  without  further
 debate,  put  the  question.”

 Is  he  opposing  the  withdrawal  of  the
 Bill?  I  pose  this  question  to  the
 Chair.  You  ask  him  on  what  autho-
 rity  he  is  speaking.

 HRI  C.  M,  STEPHEN:  I  am  oppos-
 ing  it.  (Interruptions)  I  am  opposing
 to  this  extent  that  the  withdrawl  of
 the  Bill  will  mean  withdrawal  of  the
 proposition  to  amend  the  MISA  also.
 That  is  why  I  am  opposing....

 MR.  SPEAKER:  The  rule  is  very
 clear.  It  says:

 “If  a  motion  for  leave  to  with-
 draw  a  Bill  is  opposed,  the  Speaker
 may,  if  he  thinks  fit,  permit  the
 member  who  moves  and  the  mem-
 ber  who  opposes  the  motion  to
 make  brief  explanatory  statements
 and  may  thereafter,  without  further
 debate,  put  the  question,

 Unless  you  are  oposing  the  withdraw]
 of  the  Bill,  you  cannot  be  allowed.
 You  have,  in  your  very  first  state-
 ment,  said  that  you  are  not  opposing
 you  are  supporting  the  withdrewal.
 Therefore,  you  cannot  be  allowed.

 SHRI  C.  M.  STEPHEN:  I  wrote  to
 you.  You  permitted  me  to  take  the
 floor.

 MR.  SPEAKER:  Now  that  an  objec-
 tion  has  been  taken....

 SHRI  C.  M.  STEPHEN:  Did  you
 permit  me  or  not  to  take  the  floor?

 MR.  SPEAKER:  You  are  right;  did.
 But  now  that  a  point  of  order  has
 been  raised....

 SHRI  C.  M.  STEPHEN:  I  support
 the  spirit  of  the  proposition,  but  I
 oppose  the  contents....

 MR.  SPEAKER:  That  will  not  do.
 You  must  oppose  the  motion.  The  rule
 says  that  clearly.
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 SHRI  C.  M.  STEPHEN:  Sir,  you
 cannot  take  two  stands.  You  permit-
 te@  me  to  speak..

 MR.  SPEAKER:  Now  that  779
 attention  has  been  drawn  to  rule  0]
 anc  a  point  of  order  has  been
 raised....

 ‘SHRI  0.  M.  STEPHEN:  I  oppose  the
 motion  ag  it  38,  as  it  is  framed....

 MR.  SPEAKER:  The  motion  merely
 xefers  to  withdrawl  of  the  Bill.

 SHRI  C.  M.  STEPHEN:  I  am  oppos-
 ing,  I  will  say  why  I  am  opposing
 Piease  hear  me....  (Interruptions)

 MR.  SPEAKER;  He  has  made  up  his
 ming  to  oppose  the  motion.

 SHR]  C.  M.  STEPHEN:  ]  am  oppos-
 ing.  Please  hear  me  why  I  oppose.

 SHRI  JYOTIRMOY  ‘BOSU:  You
 ‘have  already  permitted  him,  Sir,  to
 make  a  speech.  Now  you  should  put
 the  motion  to  the  House  for  vote....

 MR.  SPEAKER:  He  is  entitled  to
 make  aa  brief  explanation.  Nothing
 more.

 SHRI  C  M.  STEPHEN:  Brief  expla-
 nation!  If  you  are  going  to  restrict
 me  like  that,  t  have  nothing  to  say.

 MR  SPEAKER:  I  have  got  to.

 SHRI  ०.  M  STEPHEN:  |  have  to
 spell  out  why  I  do.  What!  say  is  that
 it  is  the  intention  that  I  am  attacking.
 he  whole  purpose  is  completely  pol-
 tical.  That  is  what  I  say  because  the
 attitude  to  this  is  not  to  conform  to  the
 commitment  made  to  thecountry,  the
 commitment  made  to  the  people.  They
 wanted  to  make  it  a  part  of  the  Crimi.
 nal  Procedure  Code.  There  wa;  oppo-
 sition  here  and  there  was  opposition
 there  in  their  Party.  Therefore  they
 were,  against  thelr  own  initial  reac-
 tion,  compeled  to  come  forwarc  with
 this  motion....

 SHRI  JYOTIRMOY  8080:  On  a
 point  of  order....

 MR.  SPEAKESR;:  I  am  not  going  to
 allow  him  to  make  a  long  speech.  He
 wil]  make  only  ea  brief  explanation.
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 SHRI  JYOTIRMOY  BOSU:  On  a
 point  of  order,  Sir.  In  the  lst  of
 business,  the  item  reads;

 “Shri  Charan  Singh  to  move  for
 Jeave  to  withdraw  a  Bull  furiher  ६
 amend  the  Code  of  Criminal  Proce-
 dure,  I973.

 Also  to  withdraw  the  Bull.”
 Rule  qin  clearly  provides  that

 SHRI  VAYALAR  RAVI  (Chiayin-
 kil).  On  a  point  of  order.

 MR,  SPEAKER:  I  cannot  hear  two
 persons.  It  38  for  me  to  deciric.  Let
 him  finish.

 SHRI  JYOTIRMOY  8080:  In  the
 list  of  business,  there  ig  no  indication
 that  there  is,  simultaneously,  introdue-
 tion  of  another  Bill  to  amend  what
 Mr,  Stephen  78  telking  about  Let  us
 confine  ourselves  to  thig  item—if  you
 want  to  regulate  the  House.

 MR,  SPEAKER:  What  is  your  point
 of  order?

 SHRI  JYOTIRMOY  BOSU:  Let  us
 confine  ourselves  to  this  item  (Inter-
 rupteOns)  Sir,  I  am  trying  to  coope-
 rate  and  assist  you.
 400  hrs

 MR.  SPEAKER:  Quite  right

 SHRI  JYOTIRMOY  BOSU:  All  I  am
 saying  35  that  Mr.  Stephen  has  been
 allowed  to  make  a  statement  in  sup-
 port  of  the  stang  that  he  oppose.  the
 withdrawal  of  the  Bill.  It  5s  incom-
 bent  upon  you  to  put  the  motion  be-
 fore  the  House.

 MR.  SPEAKER:  After  hig  brief  ex-
 planation

 SHRI  JYOTIRMOY  8050:  How
 much  time?

 MR  SPEAKER:  4  would  not  allow
 more  than  two-three  manutes.

 SHRI  C  M  STEPHEN:  Sir,  it  is  a
 very  serious  proposition:  there  is  3
 pohtical  aspect  of  :f  The  reason  why
 I  say  that  this  rotion  is  something
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 (Shri  C.  M.  Stephen.)

 that  the  House  has  got  to  take  note  of
 ig  this.  When  gq  statement  was  made
 On  the  floor  of  the  House  by  Shri
 Charan  Singh  about  it  soine  time  ago,
 there  were  two  aspects  of  it;  one  the
 offer  to  withdraw  this  Bil)  and  two,
 the  offer  to  bring  forward  a  separate
 Bill  to  repecl  th®  MISA.  You  will
 kindly  see  that  in  the  Bill  before  the
 House,  there  is  2  Clause  which  says
 that  the  MISA  is  hereby  repeal-
 ed.  Now,  the  entire  Bill  is
 sought  to  be  taken  away,  which  means
 the  provision  for  annulment  of  the
 MISA  is  also  taken  away.  The
 moment,  this  is  taken  away,  the  MISA
 remains  and  there  is  no  simultaneous
 Bill  seeking  the  annulment  of  the
 MisA.  The  annu'ment  of  the  MISA
 was  the  prior  commitment.  Now  the
 Code  of  Criminal  Procedure  (Amend-
 ment)  Bill,  i977  is  taken  away;  along
 with  it,  the  provision  to  annul  the
 MISA  is  also  take  away;  there  is  no
 law  here.  no  Bill  here  seeking  to  annu}
 the  MISA.  To  thit  extenz,  this  pro-
 posal  is  mischievous.  The  Home
 Mimste:,  along  with  this  prooos.!  to
 withdraw  the  Bill,  should  have  come
 with  a  Bill,  one  ne  Bill,  annuling  the
 MISA.  The  Home  Minister  has  got  to
 explain  why  thot  has  not  happened.
 Is  it  their  intention  to  keep  the  MISA
 alive?  If  the  intention  is  io  kerp  the
 MISA  alive.  this  offer  is  wrong.  It
 will  have  to  be  epposed.  Jt  i53  in  that
 spirit  that  I  oppose  this  Bill.  If  the
 Home  Minister  gives  an  as-urance  that
 the  MISA  will  be  repealed,  ३  will  sup-
 port  the  motion  for  the  withdrawa:  of
 the  Bill.

 SHRI  VAYALAR  RAVI:  As  pointed
 out  by  Shri  Stepnen,  this  matter  has
 been  debated  on  the  floor  of  the  Hous
 earlie:,  This  is  a  very  serivus  matter.
 Wher.  the  Home  Minister  wants  fo
 withdraw  this  Rill.  it  is  absolutely
 necessary  for  him  to  make  a  statement
 tor  the  withdraw  गे  of  the  छाए

 MR.  SPEAKER:  He  has  sai}  that,
 probably  you  were  not  there,

 ‘SHI  VAYALAR  RAVI:  We  expect
 an  asturance  from  the  Home  Minister
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 that  the  repealing  of  the  MISA  will
 be  done  soon,

 MR.  SPEAKER:  He  has  said  that.

 SHRI  0,  M.  STEPHEN:  Where  ig  the
 Bill?

 SHRI  VAYALAR  RAVI:  He  has  not
 said  that.

 MR,  SPEAKER;  Probably  you  have
 not  seen  the  Ust  of  business,  This
 Bill  was  introduced  in  Lok  Sabha  on.
 the  23758  December,  (1977.  A  statement
 containing  the  teasong  for  the  with-
 drawal  of  this  Bill]  was  made  by  him
 in  the  House  as  also  circulated  to  the
 Members  on  the  28rd  March,  1978.  In
 this  statement,  he  has  specifically  sad
 that  the  MISA  -will  be  repealed.

 SHRI  ए.  M.  STEPHEN:  Where  is  the
 Bill?  (Interruptions)

 SHRI  VAYALAR  RAVI:  Let  him
 Zive  an  assurance  that  the  Bill  will  be
 introduced  during  the  Budget  session
 itself...  (Interruptions)

 श्री  चरण  सिह  एक  अंग्रेजी  का  वाक्य

 है--  Much  ado  about  nothing

 दरप्रसल  बात  यह  है  कि  मेरे  माननीय
 मित्र  श्री  स्टीफन  साहब  और  दूसरे  मित्र  जो
 उधर  बैठे  हैं,  उनको  जो  एक  बीमारी  कलर
 ब्लाइण्डनेस  की  होती  है,  बह  हो  गयी  मालूम
 होती  है।  कुछ  न  कुछ  उन्हें  दिखायी  देता  है
 इसमें  भी  उनको  मंशा  दिखायी  दे  रही  है  कि

 हम  मीसा  का  दुरुपयोग  करेंगे  जब  कि  साल
 भर  के  अन्दर  हमने  मीखा  का  दुरुपयोग  नहीं
 किया  है।  भ्रगर  मीसा  की  वापसी  का  कोई
 प्रस्ताव  हमारी  तरफ  से  नहीं  श्रा  रहा  है  तो
 उसका  माकूल  कारण  है।  वह  यह  है  कि

 कुछ  ऐसे  लोग  मीसा  के  अ्रन्दर  बंद  हैं  कि
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 ere  हमने  मीता  विदड्डा  कर  लिया  तो  फिर,
 उनको  जेल  में  रखने  की  एक  समस्या  पैदा  हो
 जाएगी  जब  तक  कि  हम  कोई  भप्राल्टरनेटिव
 प्रोविजन  नहीं  करते।  कुछ  विदेशी  लोग  हैं,
 अपने  देश  के  लोग  नहीं  हैं।  पोलिटिकल

 नहीं  है।  ऐसे  लोग  है  कुछ,  गय  उनकी

 तादाद  बहुत  ज्यादा  नहीं  है  जो  पोलिटिकल

 नहीं  है,  हमारे  देश  से  वास्ता  नहीं  रखते  हैं
 जिनके  मुताल्लिक  आल्टरनेटिव  ला  जब  क

 हम  न  सोच  लें,  तब  तक  मीसा  की  वापसी

 का  सवाल  नहीं  उठता।  वैसे  हमारा  इरादा
 मीसा  को  रिपील  करने  का  है।  स्टीफन  साहब
 हरे  एनैकगन  म॑निर्फस्टो  का  हवाला  नहीं
 दे  सकते  क्या कि  वह  हमारे  इलैक्शन  मं॑निफस्टो

 के  खिलाफ  थे।  वह  तो  मीसा  रखना  ही
 चाहते  थे  t

 SHRI  2.  M.  STEPHEN:  go,  they  are
 going  to  keep  it  on  the  statute  book.

 SHRI  VAYALAR-  RAVI:  He  hus
 gven  no  commitment,  The  hon  Minis.
 ter  has  said  that  ३०  far  as  there  is  no
 alternative  arrangement,  he  will  not
 repe  il  MISA.

 MR  SPEAKER.  /?e  has  g-ven  a  wnit-
 ter.  commitment  to  bring  forward  a
 sepacate  legislation  for  the  repeal  of
 the  Maintenance  of  Internal  Security
 Act  of  L974.

 SHRI  VAYALAR  RAVI:  Will  it  be
 In  this  session?

 MR  SPEAKER.  Yes,  in  this  session.

 SHRI  C  M.  STEPHEN:  He  sad  that
 because  of  certain  circumstances  pre-
 vailing  repeal  of  the  MISA  १3४  not  possi-
 ble.

 MR,  SPEAKER:  He  has  merely  ex-
 plained  the  delay.  All  that  he  has
 said  is  that  the  delay  is  because  of
 that  and  nothing  more.

 CHAITRA  9,  900  (SAKA)  Procedure  27s:
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 SHRI  Cc  M.  STEPHEN:  It  एड  for  him
 to  explain  the  Government  stand.

 MR.  SPEAKER:  Now,  the  question.
 is;

 “That  leave  be  granted  to  with
 draw  a  Bill  further  to  amend  the
 Code  of  Criminal  Procedure,  1973.”

 The  motion  was  adopted,

 SHRI  CHARAN  SINGH:  I  withdraw-
 the  BilL
 The  Bill  was.  by  leave  withdrawn.

 (Interruptions)

 SHRI  JYOTIRMOY  BOSU;  What  you:
 will  see,  Mr,  Stephen?  We  haye  bees.
 seeing  from  time  immemorial......*

 MR.  SPEAKER:  That  will  not  go  om
 record,

 44.07  hrs.

 [Surr  Ram  Murtt  in  the  Chair]

 SHRI  VAYALAR  RAVI:  Mr.  Chair.
 man,  Sir,  Shri  Jyotirmoy  Bosu  used.
 the  word’,....  etc.

 He  also  said—I  do  not  want  to  use
 the  word  but  that  was  something  that
 we  clean  in  the  morning.  We,  the
 Members  here,  are  expected  to  main-
 tain  a  ceratin  dignity  and  decorum
 and  can  an  hon.  Member  use  those
 words,  Sir?  (Interruptions)

 SHR;  JYOTIRMOY  BOSU.  Who  are
 you?

 SHRI  VAYALAR  RAVI:  We  know
 what  he  is.  We  respect  the  Janata
 Members  but  these  are  al]  cowards..
 (Interruptions)

 MR.  CIIJAIRMAN:  Order,  order,
 please  ...(Interruptions)  Mr  Ravi,
 please  sit  down.

 (Interruptions)  You  have  to  main-
 tain  the  decorum  of  the  House

 *Not  recorded.
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 MATTERS  \JNDER  RULE  377

 4i)  REporTED  FAILURE  OF  Coat  INDIA
 Lrp.  TO  ENSURE  ADEQUATE  SUPPLY

 or  COAL  TO  INDUSTRIES

 MR.  CHAIRMAN:  Now  we  take  up
 matters  under  Rule  377.  Shri  Bhagat

 .Ram.
 SHRI  BHAGAT  RAM  (Phillaur):

 ‘With  your  kind  permission  I  am  rais-
 ing  this  following  matter  of  urgent
 public  importance  under  Rule  377.

 The  Coal  India  Ltd.  has  padly  failed
 “to  ensure  an  adequate  supply  of  coal
 to  the  industries  in  fhe  smail  scale  and
 the  public  sector,  for  power  genera-

 “tion,  for  brick  kiln  industry  and  for
 domestic  consumption.  The  result  is
 that  the  many  factories  are  on  the

 ‘verge  of  closure  and  the  production  is
 hampering,  the  black  market  is  flouri-
 shing  ang  the  people's  suffering  are
 increasing.  Particularly  the  Brick
 Kiln  industry  in  Punjab,  Haryana  and

 ‘Delhi  is  facing  a  grave  crisis  due  to
 scarcity  of  coal.  In  Punjab,  90  per  cent
 ‘of  the  brick  kiln  industries  are  report-
 ed  to  be  closed.  Only  23  to  30  rakes

 ‘of  inferior  quality  coal  is  being  sup-
 plied  per  month  against  their  rsquire-
 ment  of  98  rakes  permonth.  This  has
 resulted  in  black  marketing  in  the  sup-
 ply  of  bricks  and  coal  and  thousands
 of  workers  are  facing  unemployment
 and  the  industry  is  ruined

 It  is  said  that  this  crisis  is  due  to
 lack  of  coordination  between  the  Coal
 India  ang  the  Railways.  I!  would  re-
 quest  both  the  concerned  Ministers  to
 assure  the  House  to  end  this  crisis
 immediately.

 (ii)  RepPoRTED  INCREASE  IN  PRICES  OF
 TYRES  AND  TUBES

 SHRI  JYOTIRMOY  BOSU  (Diamong
 Harbour):  The  tyre  manufacturers

 ‘have  raised  the  price  of  all  types  cf
 tyres  ang  tubes  and  consumers  will
 have  to  pay  in  all  6  to  8  per  cent
 more  compared  to  the  prevalent  price.
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 The  multinational  companies  like
 Firestone,  Good  Year,  Dunlop  and
 CEAT  have  increased  the  price  more
 than  compared  to  the  local  smaller
 manufacturers.

 This  marking  up  of  price  have  been
 done  by  the  multinationals  and  also
 by  their  smalley  counterparts  purely
 within  q  period  of  two  months  since
 the  last  increase  which  was  efiected
 by  the  industry  as  a  whole,  when  the
 Government’s  half-hearted  action
 encouraged  the  mto  stick  on  to  their
 attitude  The  average  increase  per
 piece  of  tyre  would  be  even  upto  as
 high  as  Rs.  2008.  which  will  ultimately
 spiral  on  the  consumer  seriously  and
 there  will  be  price  rise  in  every  com-
 modity  that  needs  to  be  transported.
 This  will  also  affect  small  traders  of
 tyres  whose  investment  in  industry  will
 go  up.  The  whole  conspiracy  was  hat~
 ched  on  18-3-1978  making  a  pretext  of
 excise  rise  which  is  only  around  2  per
 cent,  after  which  they  had  a  mecting
 with  the  Industry  Ministers  Shri
 Fernandes.  The  Government  must
 come  forward  with  a  heavy  hand  and
 freeze  the  price  of  the  tyres  as  on
 ‘1-3-1978,

 (iii)  SuPPLY  oF  INDANE  GAS  CYLINDERS
 TO  RE-ROLLING  INDUSTRY  IN  BHAV~
 NAGAR

 SHRI  PRASANNBHAI  MEHTA
 (Bhavnagar):  I  raise  the  following
 matter  of  public  importance  under
 Rule  377.

 Re-rolling  industry—small  scale
 units  located  at  Bhavnagar  h:adquar-
 ters  of  my  constituency  had  been  in-
 formed  by  the  Indian  Oil  Corporation,
 Bombay  Office.  some  time  back  that
 the  use  of  LPG  for  cutting  purpses
 has  been  stopped.  According  to  the
 information  available  this  action  has
 been  initiated  by  the  Ministry  of  Pet-
 roleum  and  Chemicals  at  the  instance
 of  All  India  Gas  Manufacturers’  Asso-
 ciation  by  the  previous  government  on
 considerations  other  than  merits.
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 I  appeal  to  the  hon  Minister  of  the
 concerned  Ministry  .e,  Petroleum  and
 Chemicals,  to  review  this  lecision  of
 the  previou,  Government

 So  far  as  Bhavnagar  is  converned

 (a)  Bhavnegar  has  the  largest  cen-
 centration  of  :e-,uling  mills  (22  units
 in  the  State  of  Gujarat

 (b)  Bhavnagar  has  been  declared  in-
 industrially  backwarg  distrit  by  the
 State  Government

 (c)  All  the  re-rolling  units  fall  under
 the  small  scale  category

 (d)  Most  of  these  re-rolling  units  are
 on  sick  List  of  the  Government  due  to
 unprecedented  and  continuous  crisis  In
 the  industry  for  the  last  three  years
 or  so

 (@  In  the  year  ‘1975,  when  this
 Ministry  had  imposed  restriction  for
 the  use  of  Indane  Gas  for  cutting  pur-
 poses  the  re-rolling  industry  wag  not
 mm  such  a  bad  shape

 The  cost  of  Acetylene  Gas  is  5
 time,  more  than  that  of  Indane  Gas.
 In  other  words  one  cylinder  of  Indane
 gas  costing  about  Rs  30  would  cut
 double  the  quantity  of  tne  material
 than  once  Acetylene  gas  cylinder  cost-
 ing  about  Rs  250  This  cost  fuctor  38
 impossible  to  be  absorbed  |,  the  1e=
 rolling  inc  4५७४०  in  their  present  Un-
 economical  working  when  thi  ndustry
 us  reid,  ficing  so  Many  ¢  ld

 In  tead  of  giving  protection  to  gas
 manufacturers  by  forcing  the:  costly
 products  on  small  scale  sick  units  the
 Government  should  think  in  terms  of
 reducing  the  price  of  Oxygcin  Gas,
 which  the  gas  manufacturers  have  been
 hiking  every  now  and  then  in  spite  of
 the  fact  that  the  cost  of  ther  raw
 material  that  is,  air,  is  zero

 The  protection  sought  to  be  given  to
 gas  manufacturers  at  the  cost  of  small-
 Scale  ie-rolierg  is  not  justified  as  by
 protecting  these  few  financially  well-
 off  gas  manufacturers,  Government’s
 Policy  ig  killing  large  number  of
 small-scale  re-rolling  andustry
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 The  total  present  consumption  of
 Indane  Gag  permonthin  Bhavnager
 (for  ull  purposes)  is  in  the  vicirity  of
 about  8000  cylinderg  out  of  which  the
 re-rolling  industry  requires  only  about
 200  cylinders  pe:  month  for  its  exist-
 ence

 I  would  not  read  more  be~ause  the
 Ministe;  assured  that  00  cylinders  per
 month  to  Bhavnagar  will  be  given

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H  N  Bahuguna).  If  it  is
 only  00  cylinders  per  month  ]  would
 have  this  arrangement  restored  8
 you  want  0l,  I  would  not  be  able  to
 make  any  commitment  Upto  100,
 Okay

 SHRI  PRASANNBHAI
 Thank  you  Sir

 कुमारी  सचियेत  वल्लभभाई  पटेल
 (मेहसाना)  सभापति  महोदय,  मै  भी

 इसके  बारे  मे  कहना  चाहती  ह  कि  हमारे
 श्रान्न्द  और  अ्हमदाताद  से  शिकायत  भाई
 है  ि  महीने-महीने'  तक  कुकिंग  गैस  नहीं
 मिलता  है,  तो  इसम  लोग  बया  करे?

 श्री  हेमबतो  नन्‍्दन  बहुगुणा  यह  श्रलग
 बात  है  स्वी  सूचता  १  क़्टठी  करूगा  |

 MEHTA:

 gat  मणिबेन  बलल्भभाई  पटेल  :
 अलग  नहीं,  सही  बात  है  1

 श्री  हेमबतो  नस्दन  बहुगुणा  श्रापकी  वात
 को  तो  में  कमी  गलत  कहता  ही  नहीं  हू  1

 समापति  महोदय  मंत्री  जी  दस  पर
 ध्यान  देगे।

 श्री  सुरेन्दर  विक्रम  (शाहजहांपुर)  :
 सभापति  महादय,  मरा  भो  नियम  377  के
 अ्रतर्गत  एक  विषय  था,  उसका  क्‍या  ह््श्ा  ?

 सभापति  महोदय  वह  आज  के  एजेन्डे
 मे  नहीं  है  उस  कल  दखिय।

 Now  Shri  Sathe—absent  Shri-
 Soma  undaram—absent  We  pass  om
 to  the  next  item

 ——  ¥
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 34.7  hrs.

 .DEMANDS  FOR  GRANTS,  978-'79—
 Contd,

 MINISTRY  OF  PETROLEUM,  CIIEMICALS
 AND  FERTILIZERS

 MR.  CHAIRMAN:  The  House  will
 now  take  up  discussion  and  voting

 “on  Demands  Nos.  69  to  7]  relating  to
 ‘the  Ministry  of  Petroleum,  Chemicals

 and  Fertilizers  for  which  five  hours
 -have  been  allotted.

 >  Hon.  Members  whose  cut  motions
 “to  the  Demands  for  Grants  have  been
 «circulated  may,  if  they  desire  to  move
 their,-cut  motions,  send  slips  to  the

 “Table  within  49  minutes  indicating
 the  serial  numbers  of  the  cut  motions

 vthey  would  like  to  move.
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 Motion  moved  :

 “That  the  respective  sums  not
 exceeding  the  amounts  on  Revenue
 Account  and  Capital  Account  shown
 in  the  fourth  column  of  the  Order
 Paper  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of

 Indiap  to  complete  the  sums  neces-
 sary  to  defray  the  charges  that  will
 come  in  course  of  payment  during
 tthe  year  ending  the  38  day  of
 March.  1979,  in  respect  of  the  heads
 of  demands  entered  in  the  second
 column  thereof  against  Demands
 Nos.  69  to  या  relating  to  the  Minis-
 try  of  Petroleum,  Chemicals  and
 Fertilisers.”

 Demands  for  Grants,  1978-79  in  res-
 pect  of  the  Ministry  of  Petroleum,
 Chemicals  and  Fertilizers  submitted
 to  the  vote  of  Lok  Sabha.

 Amount  of  Demand  for  Grant  sub- No.of  NameofDemand  Amount  of  Demand  for  Grant
 “Demand  on  account  voted  by  the  House  mitted  to  the  vote  of  the  House.

 on  16-3-1978

 I  2  3  4

 Revenue  Capital  Revenue  Capital

 Rs.  Rs.  Rs.  Rs.

 JMINISTRY  OF  PETROLEUM,  CHEMICALS
 AND  FERTILIZERS

 69  Ministry  of  Petroleum,
 Chemicals  and  Fertilizers  18,19,000  99,94,099

 yo  «Petroleum  and  Petro-.
 Chemicals  Industries  13,27,39,000  31,44,47,000,  66,36,93,000  157522,37,090°

 a  Chemicals  and  Fer-
 tilizers  Industries  20,52,44,000  685,06,96,000  402,62,23,000,  262,04,79,000

 SHRI  D.  D.  DESAI  (Kaira):  Sir,  I
 have  gone  through  the  Performance

 ‘Budget  of  the  Ministry  of  Petroleum,
 ‘Chemicals  and  Fertilizers  and  Drugs.
 I  must  express  my  regret  that.  it  does

 snot  reflect  the  Janata  philosophy
 which  we  had  so  much  expected  to

 fhe  reffected  in  the  new  budget.  We
 sare  ali  aware  that  if  this  sort  of  thing
 2goes  on,  the  economy  which  we  are

 now  generating  will  rather  develop  on
 the  lines  of  the  western  civilisation
 essentially  based  on  oil  and  we  know
 that  the-oil  situation  will  become
 difficult  from  the  year  2000  A.D.  on-
 wards.  In  fact  the  Economist  has
 recently  published  .an  article  saying
 that  by  2000  A.D.  millions  of  tractors
 and  farm  machines  will.be  idle  for
 want  of  petroleum  and  petroleum
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 based  fertilizers  and  agricultural
 operations  will  be  stranded.  Then,
 it  will  be  the  USA  which  would  look
 to  India  for  food.  In  fact,  it  is  suid,
 Indian  economy  at  that  time  will  be
 having  such  a  huge  store  of  foodgrains
 and  other  foodstuffs  that  it  will  ad-
 vance  loan  assistance  to  the  United
 States  sometime  early  in  2000  A.D.

 This  is  a  wonderful  picture.  Article
 by  Richard  Critchfield  was  given  to
 Me  by  Dr.  Swaminathan,  one  of  the
 greatest  scientists  in  India.  The  crux
 of  the  problem  is  that  the  reason  for
 India’s  development  wil]  be  basically
 on  the  grounds  that  India  will  not  be
 following  the  beaten  path  of  going  to
 ‘do  farm  operations  with  petroleum
 based  products  which  are  based  on  the

 -effluence  of  petroleum.  We  should
 take  the  petroleum,  fertiliser,  chemi-
 cals  drugs  and  other  things  manu-
 facture  as  feeder  industries  for  our
 agriculture  which  is  our  primary
 industry;  it  being  the  basic  industry.
 In  fact,  the  income  of  these  indus-
 tries,  namely,  fertilisers,  pesticides,  I
 would  say  even  drugs  substantially,
 petroleum  products  like  diesel  oi),
 kerosene  oil  and  so  on  come  from
 the  rural  sector.  If  that  is  so.  then
 we  have  to  see  that  we  are  catering
 to  the  needs  of  the  rural  people.  All
 Our  agencies  will  have  to  deal  with
 those  objectives.

 Sir,  fortunately,  Government  has
 announced  its  policy  on  rural  develop-
 ment.  National  priority  is  for  the
 agricultural  sector.  That  would  deter-
 mine  our  priority.  If  that  is  so,  I
 would  ask:  are  we  doing  that?  To-
 day,  our  prices  of  diesel  oil,  kerosene
 oil  and  a  large  number  of  things  which
 are  used  by  the  farmers  are  quite
 high.  I  am  telling  you  because  we
 have  the  case  for  reduction  of  farm
 produce—its  production  price  or  rather

 ate  not  giving  the  additional  price
 in  the
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 alternative  for  the  farmer  to-day  is  to
 reduce  prices  of  the  inputs.  The
 principal  inputs  come  from  the  petro-
 leum,  Fertilisers  and  Chemicals
 Ministry.  Therefore  for  production
 of  fertiliser,  pesticides,  petroleum  pro-
 ducts,  drugs  and  chemicals,  we  have  to
 go  for  cost  reduction.  Here  energy
 policy  comes  in.  All  of  them  use
 energy.  Most  of  our  energy  comes
 from  coal  but  a  substantial  part  of
 energy  comes  from  liquid  fuel.  And
 to  that  extent,  we  are  concerned  with
 the  ministry’s  better  operations.  We
 have  been  using  fertiliser  to  improve
 Our  agricuiture.  When  we  are  talk-
 ing  of  fertilisers,  we  give  them  for
 this  purpose.  Under  the  Agriculture
 Ministry  we  have  organic  fertilisers,
 but  inorganic  fertilisers  and  chemicals
 are  in  the  Ministry  of  Petroleum
 Chemicals.  This  gives  us  a  little  bit
 of  our  being  in  an  unfortunate  situa-
 tion.  We  cannot  have  a_  uniform
 policy  on  how  we  are  going  to  ferti-
 liser  our  land?  What  is  the  basis  of
 our  providing  appropriate  fertilisers
 relating  to  soil-testing,  water  testing,
 ९0०  pattern  and  a  host  of  other  things
 in  relation  to  which,  ultimately,  the
 fertilisers  are  being  used.  What  is  our
 basis  for  improving  our  soil  quality  in
 other  ways?  If  we  adopt  inorganic
 fertilisers  heavily,  we  are  going  to  and
 up  in  a  certain  amount  of  counter
 productive  situation.

 Thercfore,  again,  I  would  suggest  to
 the  hon,  Minister  to  have  uniform
 fertiliser  policy  in  relation  to  the
 organic  a»  well  ay  inorganic  ferti-
 lisers.  If  we  come  to  the  teal  subs-
 tance,  there  should  be  a  coorclation,
 There,  the  hon.  Minister  may  establish
 that  in  India  we  have  a  very  huge
 population  of  human  beings;  we  have
 a  very  huge  population  of  animals
 and  so  on.  Also  we  have  many  trees
 and  plants  which  are  shedding  leaves.
 Night-soil,  s¢wage  and  these  things
 coul@  be  utilised  an  the  farms  in
 proper  organised  way  by  near,  total
 calleetion,  processing  and  delivery
 systems  at  all  urban  and  village  sew-
 286  manure  centres.
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 [Shri  0.  0.  Desaij
 How  do  we  conserve  the  scarce

 resources  namely  crude  and  petroleum
 products?  Why  is  it  that  we  should
 keep  a  certain  amount  of  reserves?  Re-
 cently,  I  had  read  the  report  that  the
 Planning  Commission  has  restricted  the
 petroleum  production  to  9  million  ton-
 nes.  That  is  what  was  announced  in
 the  paper.  If  that  is  so,  as  it  is,  we
 have  crossed  the  target  and,  therefore,
 the  provision  made  in  the  budget  is,
 <  hope,  for  additional  expenditure  for
 the  exploration  and  not  production
 which  would  then  be  relevant  to  the
 Planning  Commission's  policy.  To  that
 extent,  the  hon.  Minister  might  again
 be  required  to  recast  his  budget.

 Do  we  have  today  the  pesticides
 policy?  Do  we  have  an  ecology  policy?
 I  would  say  no.  It  is  not  a  statement
 that  I  am  making  out  of  some  narrow
 thinking  but,  ultimately,  these  pestici-
 des,  leave  traces  in  the  food  and  at-
 mosphere  that  we  eat  and  _  breathe,
 and  several  of  our  problems  are  said
 to  have  been  on  account  of  those  pes-
 ticides  which  do  not  disintegrate  into
 the  organic  system.  It  is  equally  true
 about  our  petro-chemical  products;
 but  that  apart,  we  have  to  find  and
 adopt  a  system  whereby  organise  ma-
 terials  which  should  be  used  as  pesti-
 eides  is  capable  of  being  absorbed
 and  also  human  system  is  not  distii-
 buted  in  the  process.

 Sir,  ecology  policy  is  again  one  of
 the  things  on  which  we  are  very  much
 concerned.  Recently,  I  read  our  Prime
 Minister  had  refused  passing  of  the
 British  surer-jets,  viz.,  Concorde.  This
 also  shows  that  we  are  quite  conscious
 about  ecology.  Therefore,  our  Petro-
 leum  Ministry  may  concentrate  on
 this  aspect.  Recently  there  had  been
 a  lot  of  comments  about  the  Rewas
 fertilisers  plans  the  two  Bombay—-Ba-
 sin  Gas  based  plants  which  are  going
 to  be  put  up  near  Bombay.  We  are  all
 aware  of  the  reasons  for  putting  them
 up  there.  The  distance  between  Bom-
 bay  High  Field  and  Saurashtra  coast
 is  444  kms.  and  distance  to  Uran  is  238
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 kms.  The  sub-marine  pipeline  is  far
 too  costlier.  But  everybody  wants  to
 go  to  Bombay  for  obvious  reasons,  On
 the  one  hand  we  are  talking  of  rural
 development  and  on  the  other  hand
 we  arc  encouraging  building  up  cities.
 Most  of  the  people—whether  they  are
 bureaucrats  or  others—like  the  city
 life  because  it  provides  facilities  which
 do  not  exist  in  the  rural  side.  There-
 fore,  creating  of  infra-structure  in
 the  rural  areas  would  be  necessary  to
 attract  people  to  go  into  those  areas.

 Coming  to  petroleum  policy,  I  would:
 say  that  our  current  level  of  consump—
 ticn—last  year  we  processed  24.4  mil-
 lion  tonnes  crude  through  our  refine-
 ries  and  some  quantities  of  finished
 products  were  imported.  If  we  freeze:
 our  indigenous  production  to  9  million
 tonnes,  we  can  as  well  try  and  freeze
 the  import  to  the  current  level  which
 is  about  १4  million  tonnes  or  so.  There
 again  the  foreign  exchange  that  was.
 required  was  Rs.  1,300.  crores  for  the
 crude  and  about  Rs.  350  crores  for
 other  products.  This  comes  to  Rs.  1,600
 crores.  If  we  stabilise  at  that  amount
 and  adopt  photosynthesis  based  ualter-
 native  ways  of  working,  for  which  we
 are  most  eminently  placed,  We  will  be
 better  off,  in  the  long  run.

 Recently  we  had  read  in  the  papers
 and  the  hon'ble  Minister  had  made  an
 announcement  also  that  a  Reservoir
 Technology  Institute  is  being  built  at
 Akmedabad  and  that  will  come  in  ope-
 ration  early  this  year.  I  do  not  know
 the  progress.  Subsequently  much  has
 not  been  heard  about  it.  4  hope  the
 hon’ble  Minister  will  inform  us  about
 the  stage  of  progress  in  this  respect.
 Ultimately,  as  the  resources  dwindle
 down  we  and  the  world  have  to  rely
 on  that.

 Coming  to  refinery  operations,  I
 congratulate  the  Minister  for  having
 given  a  detailed  information  about
 refinery  operations.  It  is  very  obvious’
 that  out  of  all  the  refineries  that  exist’
 in  the  country—even  out  of  all  the’
 industries  which  operate  in  the’  Mf-
 nistry--Koyali,  a  Gujarat  refinery  by,
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 tar  stands  out  as  the  most  efficient
 unit  in  the  country.  This,  of  course,  is
 creditworthy  for  one  of  the  operations
 but  at  the  same  time  it  speaks  volu-
 més  about  lack  of  efficiency  in  other
 units.  If  that  is  so,  then  why  do  you
 want  to  make  investments  and  certain
 commitments  which  would  not  have  the
 same  efficiency  or  productivity  or
 same  saving  features.  For  example,  it
 is  amazing  that  the  yield  has  heen
 over  95  per  cent  in  one  refinery  as
 against  82  per  cent  in  another  refinery.
 This  is  a  fantastic  difference.  If  this
 difference  is  found  in  the  private  sec-
 tor,  nobody  wil]  put  up  an  industry  in
 that  area.  I  would  request  the  hon’
 ble  Minister  to  go  strictly  by  merit
 criteria  rather  than  the  idcologocial
 considerations.

 Sir,  there  are  some  institutes  like
 IIP,  Dehra  Dun.  I  do  not  want  to  go
 into  the  regional  consideration  or
 other  parochial  consideration  but  at
 the  same  time,  the  convenience  aspect
 of  it  and  the  utilisation  aspect  of  it
 have  to  be  taken  into  account.  We
 have  to  see  to  what  extent  such  devi-
 ous  distractions  are  discontinued  80
 that  transport  costs  difficulties  and
 certain  inconvenience  to  operations
 could  be  avoided.

 Coming  to  fertiliser  Corporation,  I
 have  to  say  a  lot.  Fertiliser  Corpora-
 tion  is  one  of  our  sick  babies.  It  is
 good  that  he  has  already  taken  a  deci-
 sion  to  divide  the  Fertiliser  Corpora-
 tign  of  India  into  four  units.  The  more
 the  competition,  probably  the  greater
 will  be  the  efficiency  and  greater  bene-
 fit  will  go  to  the  consumers  for  whose
 service  these  fertiliser  plants  ‘ave
 come  and  at  whose  expense,  a  large
 amounts  of  balances  have  been  built
 up  by  some  units.  One  of  the  comp-
 laints  from  the  farmers  has  been  that
 the  packings  do  not  have  all  the  mar-
 kings.  The  date  of  manufacture  is  not
 stated  and  the  potency  and  strength  of
 the  fertiliser  is  dropping.  They  are
 sent  out  and  there  is  no  guidance  at
 all.  When  the  fertiliser  is  sold,  it  is
 sold  as  if  it  is  one  of  the  commodities
 34  LS—i0.
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 which  one  has  to  look  for  himself  to
 Solve  the  problem.  Now,  I  do  agree
 that  there  are  facilities  for  proper  soil
 testing  and  water  testing  and  there
 are  some  guidance  classes  and  so  forth
 but  they  are  not  widely  provided.  The
 hon.  Minister  may  now  initiate  a  pro-
 gramme  whereby  all  over  India  these
 facilities  are  provided.  There  should
 be  some  sort  of  correlation  establish-
 ed,  between  soil,  crop,  the  fertiliser
 and  water  so  that  a  lot  of  waste  can
 be  avoided  and  the  farmers  made  to
 save  unnecessary  expenditure.  One
 more  thing  which  I  want  to  say  is
 that  before  the  season  starts,  say,
 three  months  before  the  season  starts,
 it  is  better  for  us  to  establish  some
 sort  of  fertiliser  and  pesticides  stocks
 at  consumption  centres  related  to  crop,
 soil  and  water  conditions,

 MR.  CHAIRMAN:  How  much  time
 will  you  take?

 SHRI  D.  0.  DESAI:  I  will  take
 another  35  minutes.  Sir,  the  hon.
 Minister  is  spending  fresh  amounts  in
 building  now  fertiliser  plants.  If  he
 spends  this  amount  for  the  collection
 and  treatment  of  sewage  and  the
 urban  areas  are  taken  care  of  from
 the  health  hazards  on  account  of
 fertiliser  plants,  then  there  will  be
 less  pollution  problem.  If  those  pro-
 cessed  sewage  materials  are  packed
 and  sold  in  a  systematic  way,  then
 that  would  be  a  lot  of  saving  for  our
 country.

 When  you  are  talking  about  new
 technologies.  we  are  only  concerned
 about  the  reduction  of  price  of  ferti-
 lisers  or  reduction  in  the  production
 cost  of  fertilisers.  Thc  hon.  Minister
 has  in  his  report  given  some  informa-
 tion  that  the  cost  reduction  process  1s.
 being  undertaken  and  certain  techno-
 logies  are  being  investigated,  I  know
 that  the  Kellog  process  is  still  valid
 for  manufacture  of  ammonia,  There  are
 other  possibilities  of  fixation  of  nitro-
 gen  in  other  manners  also.  The  hon.
 Minister  may  co-ordinate  in  this
 respect.  We  may  even  contract
 People  who  are  making  research  on.
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 [Shri  0.  0,  Desai]
 Algai  including  Israel.  The  develop-
 ment  of  cretain  amount  of  nodules  in
 the  plants  research  of  which  falls  under
 Agriculture  Ministry—ultimately
 Agriculture  and  Fertiliser  are  closely
 related—is  necessary  and  therefore  I
 can  say  that  the  hon.  Minister  must
 co-ordinate  the  research  with  the
 ICAR  for  fixing  nitrogen  or  grafting
 of  nodules  or  cells,  research  tor  which
 is  being  done  in  some  of  the  interna-
 tional  institutes.

 I  should  now’  come  to  pesticides.
 One  of  our  problems  is  spurious  pesti-
 cides  are  being  sold.  There  is  no
 control  over  it;  there  is  no  standard
 and  I  do  not  know  how  far  the  ISI
 would  succeed.  The  price  of  pesti-
 cides,  their  availability  their  strength
 and  their  efficacy  will  have  to  he
 taken  care  of  because  poor  farmers
 go  to  the  purchase  centres  and  pay
 whatever  is  asked  for  and  get  what  is
 sold  by  the  salesman.

 Coming  to  drugs,  I  should  say  that
 less  the  modern  drugs,  the  better  at
 will  be.  Not  that  I  am  a  faddist.  I
 have  information  here  which  I  want
 to  quote  from  the  latest  American
 Review;  it  says  the  Americans  are
 ‘over  medicalised.”  I  can  quote  more
 extensively  from  other  publications.
 It  is  pointedly  stated  that  during  the
 last  200  years  hardly  any  new  drug
 had  been  developed  in  the  real  sense.
 I  am  not  talking  something  like  re-
 achionary.  I  am  feeling  that  drug
 business  is  the  greatest  racket  that
 you  could  have.  Why  have  we  the
 multi-nationals?  The  hon.  Mim.ter
 may  ask:  why  did  we  have  in  clher
 spheres,  say,  tooth  paste  or  biscuits.
 In  tooth  paste  or  biscuits,  they  do  not
 do  much  harm  as  they  can  in  drugs.
 The  amount  of  damage  that  could  be
 done  to  an  ordinary  person  by  the  use
 of  new  drugs  is  considerable  Unfor-
 tunately  between  the  drug  manu-
 facturers  and  the  doctors  there  is  a
 silent  understanding;  this  is  not  secret,
 Since  you  have  curtailed  my  time,  I
 am  not  quoting  many  things.  In  drug
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 business  first  of  all  you  must  get  rid
 of  brands.  Even  ag  early  as  ‘1948s,
 Aneurin  Bevan  said:  brand  name  for
 a  drug  means  three  or  four  times
 more.  Why  should  we  have  brand
 name,  @ven  for  ordindry  medicines
 like  aspirin?  Once  jt  33  given  a  brand
 name  it  costs  more.  Soluble  aspirin
 and  other  products  are  readily  avail-
 able,  even  without  brand  names.  The
 hon.  Minister  should  take  care  of
 these  things  The  multinational  drug
 manufacturers  have  cheated  their
 own  countrymen  and  governments
 also;  they  are  not  cheating  Indians

 alone  If  you  see  the  prosecutions
 that  are  there  in  the  United  States,
 United  Kingdom  or  even  in  Europe,
 they  will  amply  justify  steps  to  get
 rid  of  multinational  corporations,  In
 fact,  I  do  not  take  new  drugs  perso-
 nally;  I  do  not  know  about  the  hon.
 Minister.  When  I  feel  that  I  have  any
 sickness,  I  take  ayurvedic  medicine
 which  38  less  harmful  and  more  Je-
 pendable  than  any  of  the  new  drugs
 which  are  sold  in  the  market.  Not
 that  I  am  a  faddist;  we  do  not  want
 to  take  something  which  is  likely  to
 damage  us  permanently.

 Nothing  is  mentioned  about  ayurve-
 dic  medicine  or  about  unani.  I  should
 think  that  they  have  better  longer
 and  wider  experience  in  the  remedies
 field.  Many  of  what  are  called  new
 wonder  drugs  are  not  so  wonderful
 or  new.  It  is  true  that  somehow  they
 defer  death  and  prolong  life.  But
 there  are  Hunzas  in  Kashmir,  Kozaks
 in  USSR  and  some  tribes  m  the  hills
 of  South  America  who  have  the  long-
 est  longevity  they  live  an  active  hfe
 for  00  years  and  they  take  no  drug;
 they  have  no  disease  or  sickness

 AN.  HON.  MEMBER:  Morarji
 desai’s  example  is  before  you.

 SHRI  D.  D.  DESAI:  You  have  the
 example  in  the  leader  of  the  Janata
 party  itself.  People  should  be  able  to
 lead  an  active  life.  Unfortunately,
 with  all  the  drugs  the  western  civili-
 sation  has  not  been  able  to  lengthen
 the  span  of  active  life  of  people.  By
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 the  use  of  the  present  day  medicines,
 death  ig  deferred  and  that  is  not  a
 very  creditable  proposition.  What  we
 really  need  is  healthy  persons  living
 Jong  and  who  can  do  work.

 When  we  are  talking  about  pricing,
 of  course,  the  hon.  Minister  has  sub-
 mitted  a  statement  yesterday  and  I
 think  it  is  a  very  creditable  statement
 except  that  I  do  not  agree  with  inany
 of  the  recommendations  he  has  made
 particularly  regarding  the  Hathi  Com-
 mittee  Of  course,  the  Hathi  Com-
 mittee  recommendations  fall  short  of
 our  expectations.  But  even  with
 minimum  commitment  to  the  party  or
 the  people,  it  may  be  implemented
 because  after  all  there  is  nothing  so
 much  in  it  which  I  would  say  is
 damaging  to  the  country.  Really
 speaking  a  majority  of  the  Members
 have  said  that  multi-nationals  are  not
 required.  When  the  majority  wanted
 nationalisation,  how  can  we  have  a
 unanimous  report.  Majority  contro-
 verts  unanimity.  I  see  there  is  some
 difficulty  in  logic,  which  I  do  not  want
 to  diJate  upon  now.

 It  is  a  misfortune  if  we  are  to
 further  carry  these  drugs.  It  is  amaz-
 ing  when  it  is  said  that  by  1982,  we
 will  require  Rs.  900  crores  worth  of
 formulations  and  about  Rs.  550  crores
 worth  of  bulk  drugs.  Between  these
 two,  it  makes  Rs.  2450  crores.  That
 much  of  money,  effort  and  investment
 igs  substantially  unnecessury.  We  can
 save  much  of  that,  because  every
 households  is  to  some  extent  a  phar-
 macy  and  in  India  it  is  more  so.  Re-
 ally  speaking  every  household  in  the
 world  is  some  sort  of  remedies  ma-
 nufacturer  or  has  some  knowledge  of
 cures.  I  would  request  the  hon.  Mi-
 muster  not  to  have  this  extra  burden
 on  Indian  economy  and  further  harm
 simple  people

 Now  there  has  been  a  lot  of  cla-
 mouring  about  LPG  shortage  in  sup-
 plies  and  weights  all  over  the  coun-
 try.  Somehow  or  other,  we  will  have
 to  solve  that  problem.  The  Ministry
 is  geferring  this  thing  for  one  reason
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 or  another.  I  think  one  shoulg  get
 across  this  problem  and  see  that  it  is
 solved.

 About  pricing,  I  have  stated  earlier
 that  we  have  overcharged  and  col-
 lected  a  lot  of  money  in  the  petro-
 leum  industry,  fertiliser  industry,
 drug  industry  and  pesticides  indus-
 try.  Most  of  this  money  has  been
 generated  on  the  farms  of  India.

 MR.  CHAIRMAN:  You  must  wind
 up  now.

 SHRI  D.  D.  DESAI:  What  is  the
 business  of  all  these  people?  Over-
 charge  the  poor  fellow  and  provide
 excellent  living  for  certain  selected
 group  of  people?  If  the  Government
 is  sympathetic  towards  rural  people,
 if  the  Government  is  sympathetic  to
 farm  sector  or  has  really  given  prio-
 ritiy  to  the  agricultural  sector,  I[
 would  earnestly  beseech  them  that
 they  should  see  that  these  monies  ere
 repaid  to  the  overcharged  people  and
 if  that  243  not  possible,  they  should  at
 least  see  that  they  are  utilised  for
 the  developmental  activities  of  these
 people  instead  of  pursuits  which
 would  be  further  hurting  those
 people.

 I  have  not  covered  many  points.
 Anyway  for  the  time  being,  I  con-
 clude  my  speech.

 SHRI  ANNASAHEB  GOTKHINDE
 (Sangli):  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Chemicals  and,  Fertilizers  In-
 dustries’  be  reduced  by  Rs,  100.”

 {Need  to  locate  the  proposed
 fertilizer  plant,  which  will  be
 Lased  on  natural  gas  from  Bom-
 bay  High.  on  the  Maharashtra
 Coast  (7)]

 SHRI  A.  K,  ROY  (Dhanbad):  I
 beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Petroleum,  Che-
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 [Shri  A.  K.  Roy]
 micals  and  Fertilizers’  be  reduced
 to  Re.  I.”

 [Failure  to  run  Rationalisation
 Project  in  Sindri,  Bihar  (8))
 “That  the  demand  under  the

 head  ‘Ministry  of  Petroleum,  Che-
 micals  and  Fertilibers'  be  reduced
 to  Re.  ww

 {Increased  dependence  on
 foreign  assistance—World  Bank
 etc.—in  fertiliser  industry  with-
 out  relying  on  indigenou,  exper-
 tise  available  in  Planning  and
 Development  Division  of  F.C.I.
 (9)  J
 “That  the  demand  under  the

 head  ‘Ministry  of  Petroleum,  Che-
 micals  and  Fertilizers’  be  reduced  to
 Re,  ww

 {Failure  to  reduce  the  price  of
 the  fertilizer  so  as  to  reach  the
 cultivators  widely  (10)  j
 “That  the  demand  under  the

 head  ‘Ministry  of  Petroleum,  Che-
 micals  and  Fertilizers’  be  reduced
 to  Re.  ww

 {Bifurcation  of  the  F.C.I.  be-
 hing  the  back  of  Parliament  (ily)
 “That  the  demand  under  the

 head  ‘Ministry  of  Petroleum,  Che-
 micals  und  Fertilizer  be  reduced  by
 Rs.  100.”

 [Neeq  for  construction  of  a
 fertilizer  factory  in  the  backward
 agricultural-cum-tea  garden  arca
 of  North  Bengal  (12)]
 “That  the  demand  under  the

 head  ‘Ministry  of  Petroleum,  Che-
 micals  and  Fertilizers’  be  reduced
 by  Rs.  100.”

 {Need  for  construction  of  mini
 fertilizer  plants  in  the  country
 (13)  ]
 “That  the  demand  under  the

 head  ‘Ministry  of  Petroleum,  Che-
 micals  and  fertilizers'  be  reduced
 by  Rs.  100.”
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 {Malpractices  prevalent  in  the
 construction  of  modernisation
 plant  at  Sindri  (147

 “That  the  demand  under  the
 head  ‘Ministry  of  Petroleum  and
 Chemicals  ang  Fertilizers’  be  reduc-
 ed  by  Rs,  100."

 (Neeq  to  look  into  the  demands
 of  the  technical  supervisors  of
 Sindri  who  are  on  hunger  strike
 in  support  of  their  long  pending
 demand  of  single  line  of  promo-
 tion  in  an  industry  (15) 7

 SHRI  K.  A.  RAJAN  (Trichur):  I
 beg  to  move:

 “That  the  demang  under  the
 head  ‘Petroleum  and  Petro-Che-
 micals  Industries’  be  ieduced  by
 Rs.  100.”"

 [Need  to  take  over  Bengal
 Immunity  Company  Limited
 (16)]
 “That  the  demand  under  the

 head  ‘Petroleum  and  Petro-Che-
 micals,  Industries’  be  reduced  by
 Rs.  100.”

 {Need  to  take  up  the  Cochin
 Refineries,  expansion  Project
 (I7)]
 “That  the  demand  under  the

 head  ‘Petroleum  and  Petro-Che-
 micals  Industries’  be  reduced  by
 Rs.  100.”

 {Neeg  to  set  up  a  Petro-Che-
 mica!  complex  at  Cochin  (8))
 “That  the  demand  under  the

 head  ‘Chemicals  and  Fertilizers  In-
 dustries’  be  reduced  by  Rs.  100.”

 [Need  to  set  up  Cochin  Phase
 It  Fertilizer  factory  (19) 1

 “That  the  demand  under  the
 head  ‘Chemicals  and  Fertilizers  In-
 dustries’  be  reduced  by  Rs.  100.”

 [Need  to  implement  Hathi
 Committee  Report  on  Drugs  In-
 dustry  without  delay  (20)]
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 SHRI  R.  P.  DAS  (Krishnager):  I
 beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Petroleum,  Che-
 micals  and  Fertilizers’  be  reduced
 to  Re,  ww

 {Failure  to  take  strong  measu-
 res  to  fight  multi-nationals  (25))

 “That  the  demand  under  the
 head  ‘Ministry  of  Petroleum,  Che-
 micals  and  Fertilizers’  be  reduced.
 to  Re.  1

 {Failure  to  implement  the  pric-
 ing  formula  of  the  essential  drugs
 as  suggested  by  the  Hathi  Com~
 mittee  (26)  ]
 “That  the  demand  under  the

 head  ‘Ministry  of  Petroleum,  Che-
 micals  and  Fertilizers’  be  reduced
 to  Re.  ww

 (Failure  to  set  up  a  Petro-Che-
 mica]  complex  at  Haldia  in  West
 Bengal  (27))
 “Phat  the  demand  under  the

 head  ‘Ministry  of  Petroleum,  Che-
 micals  and  Fertilzers’  be  reduced
 to  Re  ww

 }Faure  to  reduce  the  price  of
 kerosene  (28)]

 “That  the  demand  under  the
 head  ‘Ministry  of  Petroleum,  Che-
 micals  and  Fertilizers’  be  reduced
 to  Re  a

 {Failure  to  implement  the  re-
 commendations  of  the  Hathi  Com-
 mittee,  (29)]
 “That  the  demand  under  the

 head  ‘Ministry  of  Petroleum,  Che-
 micals  and  Fertilizers’  be  reduced
 to  Re.  1”

 {Failure  to  establish  a  National
 Drug  Authority  as  suggested  by
 the  Hathi  Committee  (30)]

 “That  the  demand  under  the
 head  ‘Ministry  of  Petroleum,  Che-
 micals  and  Fertilizers’  be  reduced
 to  Re.  ww
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 {Failure  in  production  and  dis-
 tribution  of  drugs  at  par  with
 food  (3i))

 “That  the  demand  under  the
 head  ‘Ministry  of  Petroleum,  Che-
 micals  and  Fertilizers’  be  reduced
 to  Re.  aw

 {Need  to  strengthen  the  R.  and
 D,  Laboratories  of  al]  the  public
 sector  drug  manufacturing  units
 by  liberal  allocations  in  men,
 equipment  and  materials  (32)  ]

 “That  the  demand  under  the
 head  ‘Ministry  of  Petroleum,  Che-
 micals  and  Fertilizers’  be  reduced
 by  Rs.  300.7

 {Need  to  allocate  low  priced
 indigenous  paraffin  wax  to
 medium  and  small  units  in  West
 Bengal  (34))

 “That  the  demand  under  the
 head  ‘Ministry  of  Petroleum,  Che-
 micals  and  Fertilizers’  be  reduced
 by  Rs.  100.""

 INeed  to  establish  the  proposed
 headquarters  of  the  Hindustan
 Fertilizers  Corporation  Limited,
 at  Caleutta  (35))

 “That  the  gemand  under  the
 head  ‘Ministry  of  Petroleum,  Che-
 micals  and  Fertilizers’  be  reduced
 by  Rs.  100."

 (Need  to  select  more  drilling
 locations  for  exploration  of  oil  in
 West  Bengal  off  the  shore  and  on
 the  shore  (36)]
 “That  the  de@mand  under  the

 head  ‘Ministry  of  Petroleum,  Che-
 micals  and  Fertilizers’  be  reduced
 by  Rs.  100.”"

 [Need  to  supply  kerosene  to
 the  remote  hilly  areas  ang  Tripura
 at  a  subsidised  rate  (37)

 “That  the  demand  under  the
 head  ‘Ministry  of  Petroleum,  Che-
 micals  and  Fertilizers’  be  reduced
 by  Rs.  100.”
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 {Shri  R,  P,  Das}

 [Failure  to  impose  drastic  curbs
 On  the  misuse  and  abuse  of  many
 useless  vitamins  and  tonics  con-
 taining  alcohol  (38)]

 “That  the  demand  under  the
 head  “Ministry  of  Petroleum,  Che-
 micals  and  Fertilizers’  be  reduced
 by  Rs.  100.”

 fNced  to  take  appropriate  mea-
 sure  against  the  disproportionate-
 ly  high  prices  charged  by  multi-
 national  companies  for  certain
 drugs  (39)  ]

 SHRI  K.  Ss.  CHAVDA  (Patan):
 Mr.  Chairman,  Sir,  while  speaking  on
 the  Demads  for  Grants  under  the
 coniro]  of  the  Ministry  of  Petroleum,
 Chemicals  and  Fertilizers,  I  would
 like  to  say  that  generally  speaking,
 the  performance  of  the  Ministry  is
 satisfactory.

 While  speaking  on  the  Demands  por
 Grants  under  this  Ministry,  my  hon
 fricnd,  Shri  0.  D.  Desai  has  suggested
 abolition  of  brand  names  of  drugs.  If
 he  has  gone  through  the  new  Drug
 policy,  he  will  fing  that  a  start  has
 been  made  regarding  the  abolition  of
 the  brand  names  of  five  drugs.  Even
 the  Hathi  Committee  has  recommend-
 ed  abolition  of  3  brand  names  ang  the
 Government  has  come  to  the  conclu-
 sion  that  at  the  very  beginning  the
 brand  names  of  five  drugs  should  be
 abolished.  So  a  very  good  start  has
 been  made  and  after  getting  the  ex-
 perience,  the  Government  may  consi-
 der  the  next  step.

 Sir,  I  would  like  to  confine  myself
 to  the  drugs  and  pharmaceuticals
 which  are  chemicals  also.  Yesterday,
 the  hon.  Minister,  Shri  Bahuguna  Ji
 laid  on  the  Table  of  the  House  the
 statement  consisting  of  the  decisions
 on  the  recommendations  of  the
 Hathi  Committee  contained  in  its
 Reports.  Sir,  I  have  the  honour  to  be
 the  member  of  that  Hathi  Committee
 Mr.  Stephen  and  Mr.  Sathe  were  also
 memberg  of  that  Committee.  What
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 wag  the  need  for  setting  up  this  Hathi
 Committee?  One  of  the  major  reasons
 for  setting  up  this  Committee  was
 because  of  the  strongest  feelings  ex-
 pressed  regarding  the  activities  of  the
 multinationals  and  foreign  firms  not
 only  in  this  House,  but  in  the  other
 House  also.  And  what  were  the
 activities  in  which  the  foreign  firms
 or  the  multinationals  were  indulging
 in?  They  were  guilty  of  violation  of
 Indian  laws,  for  example,  IDRA,  1951,
 the  Essential  Commodities  Act,  the
 Import  Trade  Control  Act  etc.  They
 were  only  making  formulations  and
 by  selling  them  they  were  making
 exhorbitant  profits  on  them  ang  from
 the  piofity  they  were  building  huge
 assets  in  our  country  and  repatriating
 huge  amounts  of  dividends  also  But
 they  never  invested  in  the  research
 and  development  of  the  drug  industry.
 They  were  only  doing  this  formula-
 tion  business.  That  is  why,  Sir.  the
 Commtitee  was  appointeg  muinly  to
 consider  and  to  regulate  the  activities
 of  the  foreign  firms.

 Sir,  the  new  policy  declared  by  the
 hon  Minister,  Shr:  Bahuguna  Jj  is
 sound  ang  reasonable  Inoking  to  the
 present  circumstances  No  doubt  the
 task  was  very  difficult  because  when
 the  Report  was  submitted  to  the  for-
 Mer  government  in  1975,  they  were
 not  in  a  position  to  take  the  decisions
 ang  the  credit  goes  to  the  Janata  Gov-
 ernment,  and  the  credit  goes  to  the
 Janata  Party,  in  that  they  have  arriv-
 ed  at  the  decisions  which  are,  as  I
 said  earlier,  good,  reasonable  and
 sound.  But  I  will  be  happier  if  the
 hon.  Minister  will  accept  the  sugges-
 tions  I  am  going  to  give.

 Looking  to  the  3  lists  given  in
 Appendix  I,  I  find  in  page  6  that  there
 are  items  reserved  for  small-scale
 sector,  eg.  items  like  Paracetamol.
 This  item  is  given  at  No.  5  in  the
 second  list.  Once  an  item  is  reserv-
 ed  for  the  small  scale  _  sector,  licence
 should  not  be  granted  to  the  DGTD
 units,  ie.  firms  affiliated  to  are  re-
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 cognized  by  the  DGTD.  Therefore,
 I  would  suggest  that  this  discrepancy
 should  be  removed;  and  the  items
 reserved  for  small-scale  sector  should
 be  appended  separately  and  put  in  the
 Ath  list.

 On  the  same  page,  under  item  6,  it
 is  mentioned  that  the  publie  sector
 wil]  be  permitted  to  obtain  the  best

 ‘technology  available,  to  improve  pro-
 ductivity.  It  ig  bearing  fruits.  But
 indiscriminate  import  of  this  techno-
 logy  should  not  be  allowed,  to  public
 sector  And  then,  in  regard  to  the
 technology  which  is  allowed  to  be
 imported,  the  progress  should  be
 watched.

 Regarding  item  VW,  the  proviso
 stipulating  a  ratio  of  2:l  between  the
 consumption  of  indigenous  bulk  drugs
 and  imported  and  canalized  bulk
 drugs  should  be  deleted.  The  reason
 why  I  say  so,  is  this  if  you  look  at
 the  5th  five  year  plan  provision  of
 Rs.  80  crores,  which  was  made  for
 this  private  sector,  you  will  find  that
 only  Rs  80  crores  were  invested  by
 this  private  sector.  Because  of  the
 difhculty  created  by  this  type  of  a
 restriction,  there  was  no  capital  for-
 mation.  That  is  why  they  were  un-
 able  to  invest  more.  Secondly,  this
 provisio  will  hinder  the  introduction
 of  new  drugs.  That  is  why  I  request
 the  hon.  Minister  to  see  that  this
 ratio  of  2:l  relating  to  the  Indian
 sector,  is  deleted.  If  this  is  done,
 item  33  at  page  7  will  not  be  neces-
 sary.

 Regarding  item  4  on  page  7,  the
 registration  is  going  to  be  deleted.
 This  benefit  of  registration  was  given
 only  to  the  Indian  sector.  The
 foreign  sector  was  excluded.  And,
 therefore,  it  igs  not  desirable  to  abolish
 this  scheme.  If,  however,  Govern-
 ment’s  intention  is  to  exercise  a
 measure  of  control,  bulk  drugs,  where
 there  is  enough  production,  should  be
 identified  and  the  formulations  based
 ny  these  bulk  drugs  should  be  de-
 canalized  for  this  sector,  including  the
 public  sector.
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 Coming  to  item  No.  4  on  page  8,
 I  would  say  that  by  throwing  open
 the  drug  intermediates  to  the  foreign
 sector,  they  will  once  again  loot  the
 country,  because  there  is  no  price  con-
 trol.  That  is  why  I  would  suggest  that
 all  the  intermediates  should  be  put
 under  price  control,

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  ता,  N  BAHUGUNA):
 Item  No  i4  channes  only  the  defini-
 tion.

 SHRI  K.  Ss.  CHAVDA.  Tlere  the
 intermediates  are  not  under  drugs  con-
 trol  So,  they  wit]  charge  very  high
 prices  tor  the  iutermediates.  So,  all
 the  inteamediates  which  you  have
 given  in  the  pohcy,  in  item  Nos  66,
 ७7  and  68,  they  should  come  under
 price  control  In  other  wards,  price
 control  should  apply  to  intermediates
 also

 ‘Then,  ,tem  No.  +15,  page  9,  the  legal
 impediment,  should  be  removed,  by
 providing  that  it  will  be  irrespective
 of  the  workers  employed  in  the  factory
 and  irrespective  of  the  investment  in
 plant  and  eguipment.  Then,  there
 will  not  be  any  legai  difficulty  which
 we  are  experiencing  now  regarding
 nine  foreign  firms,

 Coming  to  para  17,  this  is  not  cor-
 rect.  The  criteria  should  be  (a)  bulk
 supplied  to  non-associated  formulators
 plus  five  times  of  the  remaining  bulk
 drug  value.  Instead  of  “total”  bulk
 drug  production,  it  should  be  “remaim-
 ing”  bulk  drug  production.

 In  Para  18,  you  have  taken  the
 definition  of  “company”  as  having
 direct  and  indirect  foreign  equity
 above  40  per  cent  for  foreign  com-
 panies.  The  same  should  be  the  cri-
 terion  for  FERA.  There  you  now
 refer  only  to  direct  foreign  equity.
 Instead  of  that,  it  should  be  both
 “direct  and  indirect”  foreign  equity.

 Coming  to  para  27.3,  it  refers  to  two
 things;  firstly,  regularisation  of  illegal
 production  and,  secondly  taking  action
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 [Shri  K.  S.  Chavda]
 for  violation.  If  the  Government
 want  to  take  action  for  violation,
 what  is  the  need  for  regularisation  of
 excess  production?  It  is  difficult  to
 understand  this.  First  we  say  that
 excess  illegal  production  should  be
 regularised,  and  then  we  say  that
 action  should  be  taken  if  they  go  be-
 yond  the  licensed  production  capacity.
 There  is  no  need  of  regularisation,  if
 Government  wants  to  take  action  for
 excess  production  against  firms  who
 are  violating  our  laws

 25.00  hrs.

 Regarding  item  No.  28,  if  my  argu
 ment  is  accepted,  it  is  not  necessary,
 but  if  Government  does  not  accept  my
 argument,  the  words  “total  bulk  pro-
 duction”  should  be  substituted  by  “re-
 maining  bulk  production”,  so  that  it
 will  give  benefit  to  the  Indian  sector.

 Page  12,  item  38  reads
 “In  regard  to  lcences  where  the

 capacities  for  bulk  drugs  or  formu-
 lations  have  not  been  specified  so
 far,  capacities  will  be  fixed  depend-
 ing  on  the  nature  of  items  produced
 and  their  essentialities,  subject  to
 the  highest  production  achieved  in
 any  one  year  during  the  three  years
 ending  March  3h  197707

 Insteag  of  March,  1977,  I  want  it  to
 be  March,  i973.  It  should  be  fixed  at
 the  level  of  production  ot  1973,

 Regarding  prices,  I  have  said  that
 all  drugs  and  intermediates  should  be
 put  under  price  control.

 I  hope  and  trust  that  the  suggestions
 which  I  have  made  will  be  consider-
 ed  by  the  hon.  Minister.  I  know
 that  the  hon,  MinYster  1s  8  very
 dynamic  person.  I  have  been  in
 close  contact  with  him  so  far  as  the
 yuestions  of  drugs  are  concerned.  I
 have  great  hope  that  the  new  policy
 will  be  implemented  in  letter  and
 spirit.
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 aft  धर्मीसिह  भाई  बदेल  (पोरक्दर)  :
 सभापति  महोदय,  मैं  पेट्रोलियम,  रसामन  और
 'उबरक  मंत्रालय  की  करीब  630  करोड़
 रुपए  की  प्ननुदानों  की  मांगों  का  समर्थन  करता
 हूँ,  क्‍योंकि  ये  मांगें  बिल्कुल  मही  हैं।  देश
 के  लिए  पेट्रोलियम  श्रौर  फटिलाइजर  इन  दोनों
 का  बहुल  महत्व  है।  1976-77  भें  हमारे,
 देश  मे  98  लाख  टन  कर्ड  आयल  का  3त्पादन
 हुआ  था।  इस  वर्ष,  अर्थात्‌  1977-78  में,
 0  लाख  टन  का  उत्पादन  होने  बाला  है

 और  978-79  मे  27  लाख  टन  उत्पादन
 करने  का  मंत्री  महोदय  ने  फैसला  किया  है।
 एक  सोल  से  27  लाख  टन  कद  रायल  का
 उत्पादन  बेढ़ाना  बडी  सराहनीय  बात  है।
 पेट्रोलियम  विभाग  का  काम  20  कश्पनित्रों
 द्वारा  चलाया  जा  रहा  है।  उनमे  मे  3
 संगठन  सार्वजनिक  क्षेत्त  से  है,  5  संगठन
 इन  कम्पनियों  की  सबसिडियरीज  है,  2  जामंट
 सैक्टर  कम्पनी  है।

 जहां  तक  प्राकृतिक  गैस,  नैचुरल  बैस,
 का  सम्बन्ध  है,  676-77  4  उसका
 उत्पादन  682.06  लाख  घन  मीटर  हुआ,
 इस  साल  722  लाख  घन  मीटर  उत्त्पादन
 होगा  और  1978-79  में  1029,  88  लाख
 चन  मीटर  उत्पादन  होने  वाला  है।  बह  बड़े
 मंतोष  की  बात  है  कि  अगले  वर्ष  347  लाख
 घन  मीटर  अधिक  उत्पादन  होगा।

 जहां  तक  फर्थिलाइजर,  उर्वरक,  का  सम्बन्ध

 है,  976-77  में  नाइट्रोजनस  उ्बेरक  का
 उत्पादन  i9  लाख  मीट्रिक  टन  हना  हे।
 इस  वर्ष  म20  लाख  मीट्रिक  टन  होगा  भर
 अगले  वर्ष  में  24  लाख  मीट्रिक  टन  होने  बाला
 है  ।  फास्फेट  'उचंरक  का  976-77  से  4  लाख
 80  हजार  मीट्रिक  टन  उत्पादन  हुआ  भा,

 इस  वर्ष  6  लाख  70  हजार  मीट्रिक  टन

 होने  वाला  है  शौर  झागे  के  साल  में  करीब  &
 लाख  मीट्रिक  टन  से  ज्यादा  होने  वाला

 है।
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 सभापति  महोदव,  इण्डियन  स्‍भ्ायल  कार-
 चोरेशन  की  ओर  से  देश  में  पाइप-लाइनों  के
 संचालन  का  काम  हो  रहा  है।  उनके  द्वारा
 आयातित  तेलों  तथा  देश  मे  निकाले  गए  तेल  का
 परिशोधन  तथा  पेट्रो-रासायनिक  पदार्थों  सहित
 पेट्रोलियम  के  उत्पादनों  के  विषणन  का  काम  भी

 हो  रहा  है।  तेल  शोधन की  दृष्टि  में  इस
 समय  चार  का रखाने-भ्रासाम  से  गोहाटी,  बिहार
 में  बरौनी,  गुजरात  मे  कोयली  शौर  पश्चिमी
 जंगाल  में  हल्दिया  मे  चल  रहे  है।  एक  नया
 कारखाना  मथुरा  में  स्थापित  किया  जा  रहा

 है  कोयली  के  कारखाने  का  विस्तार  किया
 जा  रहा  है  तथा  कोयली-प्रहमदाबाद  पाइप-
 लाइन  को  सलाया-कं।यली  मथुरा  तक  पहुचाने
 का  पाइप  लाइन  का  तिर्माण  कार्य  हो  रहा  है,
 जिसके  ्रप्रैल,  .980  तक  पूरा  होने  की
 सम्धावता  है।

 सभाषित  महोदय,  मै  माननीय  मत्री  जी
 का  भ्पान  एक  विशेष  बात  की  श्रोर  दिलाना
 चाहता  हु  ।  इस  समय  कृषि  साधनों  के  भावों
 में  बहुत  वृद्धि  हो  रही  है  >  इसमे  विशेष  रूप

 के  खाद-फटिलाइज़र  का  भाव  बढ़  रहा  हे।
 उदाहरण  के  तौर  पर  शझ्रमोनियम  म  फेंट  का
 भाव  1963  भें  513  रुपए  प्रति  टन  था,
 लेकिन  971  में  वह  540  रुपए  प्रति  टन
 हो  गया  और  1-4-1977  को  उसका  भाव
 बढ़  कर  964  रुपए  प्रति  टन  हो  गया  ,  लेकिन
 जनता  सरकार  के  शाने  के  बाद  उसका  भाव
 बिल्कुल  नही  बढ़ा  है।  इसी  तरह  स  यूरिया
 का  भाव  963  में  860  रुपए  प्रति  टन  था,
 297  में  953  रुपए  प्रति  टन  हुभ्ा  और
 ४977  में  7697  रु०  प्रति  टन  हो  गया  |

 इसी  तरह  से  डी०  wo  पी०  का  भाव  1963,
 में  90  रुपए  था,  जो  97]  मे  बढ़  कर
 4440  रुपए  प्रति  टन  हुआ  ग्रोर  977  में
 2384  रुपए  प्रति  टन  हो  गया,  जिसमे  i00

 रुपए  के  फिलाइजर  की  कीमत  में  35  रुपया
 उत्पादन  कर  लगता  है।

 ऐसी  हो  स्थिति  डीजल  और  जूड  ग्रायलन
 की  हैं।  972  के  पहले  रूड  का  भाव
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 45  पैसे  प्रति  लीटर  था,  लेकिन  अब  बहु  बढ  कर
 रुपए  5  पैसे  हो  गया  है।  इसी  तरह

 से  डीजल  का  भाव  972  से  पहले  90  पैसे
 प्रति  लिटर  था,  लेकिन  द... क  वह  बढ  कर  ]  रुपया

 40  पैसे  लिटर  हो  गया  है  7  झ्रायल  का  972
 से  पहले  दो  रुपए  प्रति  लिटर  था,  लेकिन  अब
 वह  बढ़ो  कर  8  रुपए  प्रति  लिटर  हो  गया  है।
 हमारे  यहा  गुजरात  में  ७  लाख  काए  है,  जिसम
 से  2  लाख  कुआ  पर  क्ड-आयल-इजिन  चलते
 है।  बिजली  की  हमारे  यहा  बहत  कमी  है।
 इसलिए  में  आपसे  प्रार्थना  करूगा  कि  कड़
 शौर  डीजल  का  भाव  थोडा  कम  कीजिए  ny

 माननीय  सभापति  महांदय,  हमारी  गुजरात
 सरकार  ने  भारत  सरकार  को  प्रार्थना  पत्र  भेजा
 है  भौर  उसमे  यह  माग  की  है  कि  ग ूजगत  सरवा र
 को  क्रूड  आयल  पर  जो  42  रुपए  प्रति  टन  की
 रायलटी  मिलती  है,  उसको  बढ़ा  कर
 200  रुपए  प्रति  टन  किया  जाय।  इसको
 बढ़ाने  का  कारण  उन्हांने  अपन  पत्र  मे  बहुगणा
 साहब  को  भेजे  हे।  सरकार  को  इस  पर
 सहानभति  पूर्ण  विक्षार  करना  साहिए ।

 बम्ब्ई  हाई  शौर  बेसिन  स्ट्रक्चसं  मसे
 गुजरात  को  गैस  शौर  क्रड  दिए  जाने  के  क्षारे
 म॑  गुजरात  हकार  ने  केन्द्रीय  सरकार  का  लिखा
 हे  कि  वाम्बे  हाई  में  तारापुर  तक  समद्र  में
 लाइन  डालने  से  और  तारापर  से  साउथ  मे
 ट्राम्बे  शऔर  नार्थ  मे गुजगत  तक  समुद्र  के  तट
 पर  पादप  लाइन  डालन  से कुड  और  गैस  का
 ज्यादा  से  ज्याय  परिवहन  किया  जा  सकता
 है  इस  तरफ  भी  शीघ्र  ध्यान  दिया  जाना
 चाहिए  |

 गुजरात  सरकार  ने  झापसे  यह  भो
 निवेदन  किया  है  कि  रासायनिक  फर्टिलाइज़र
 के  कारखानो  के  लिये  गैस  देने  मे  बरीयता
 दी  जानी  चाहिए  तथा  भ्रन्न  और  ऊर्जा  जैसी
 राष्ट्रीय  श्रग्रीयताओं  का  ध्यान  में  रखते  हुए
 इस  काम  में  भी  हमारी  सहायता  की  जानी
 चाहिये।  गुजरात  सरकार  की  मागो  को
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 ध्यान  मे  रखते  हुए  हमारे  मानतीय  प्रधान  मत्री
 जी  ने  कह'  है  वि  गुजरात  क  हितों  की  रक्षा
 की  जायगी  और  गुजरात  की  गैस  की  जरूरतों
 की  i979  वे  मध्य  तक  पूति  की  जायगी।
 इसके  लिप  गुजरात  सरकार  न  अपनी  जरुस्ता
 की  सूची  उतना  कर  ग्यापक  पास  भेजी  है--
 जिसमे  उन्होंन  कटा  Fue  प्राजेक्टा  के
 लिये  हमें  ।  लाख  50  हजार  सी:  एमण्डी०
 गैप  की  जरूर।  है  गुजरात  स्टेंट  फदिलाइजर
 वम्पनी  और  गुर्राते  नत०  'फॉशिनाइज+  +म्पनी
 के  प्राजेक्टस  +  जिसे  2  लाख  ५००  हजार
 सीएएमल्‍्डा०  गैस  को  जररत  2  दा  नये
 फशि।उजए  ग्राजेजडस  के  तिये  3  नाख
 सी०एम०3०  गैस  का  जरूरत  7  सपर  थर्मल
 पावर  स्टेशन  के  लिए  ot  ra  0  हजार
 सीपएम  गी  गैस  की  जरूराा  .  और
 एुवसपार्ट  म्रारिणन्टेड  कामगर  केज  ते  जिय

 Y  लाख  30  हजार  टनसागएमण्डी  +  गैस का
 जरूरत  ३  |  स्स  तरह  से  0  नाय  1100  हार
 सो०गमल्‍्डोतल्गैंस  का  अर्रत  है।  हमार
 इन  जरूरता  को  पूरा  करन  की  तरफ  विशेष
 ध्यान  दिया  जाना  चाहिए  |  द:  मे  मैं
 निम्न  प्रकार  का  मागे  सक्षिप्त  स  मंत्री  जे  |
 सामने  रखना  चादता  हू

 (i)  सात  ज्या  पैदावार  कर  सा
 इसके  लिए  रक  फठिलाउजस  के
 दाम  कम  करन  की  जरूरत  7  आर
 इसके  लिए  कऊपादन-वर  जा  एक
 म्पय  पर  35  पैसे  के  करीब  है  बह
 बम  किया  जाय  |

 (2)  कूड,  डीजल  और  आयल  पर  लगाया
 गया  कर  कम  करके  इन्हें  सरता  जिया
 जाए,  ताकि  क्सानो  का  लाभ  हा  सके  ।

 (3)  जतुनाशक  शरीर  कीटनाशक  एय  रुपये
 की  दवाई  पर  करीब  40  वैसे  कर
 लगाया  गया  है।  ड्न्दे  कम  करके
 सस्ता  किया  जाए  ताकि  पविसान
 और  खास  कर  छाटे  फिसान  इनको
 इस्तेमाल  कर  मके  |
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 (4)  गुजरात  सरकार  को  फूड  भायल  पर
 रायलटी  अति  टन  42  रुपये  से
 बढा  कर  200  रुपये  कर  दी  लजाये  |

 (5)  क्रूड  और  डीजल  के  डीलरो  श्ौर
 ऐजेन्टो  को  क्रूड-्डीजल  गराधीधाम  के
 जनाए.  कोयला-साबरमती  से  कर्ड
 शौर  डीजल  मिले,  इसका  प्रबन्ध
 क्या  जाए.  |

 (6)  सवाया-मथुरा  पाइप  लाइन  बिछाने
 मे  जामनगर  जितने  के  ४  गायों  के
 किसानों  की  जा  खडी  फसल  के  साथ
 जमीन  ली  गई  है,  उन  सभी  को
 तूरन्त  कम्पेसेशन  दने  का  प्रबन्ध  करे
 ओर  इस  पाइप  लाइन  का  काम
 म्मैल  (978  तक  पर्ण  किया  जाए।

 (7)  बॉस  हाई  और  ब्ेसीन  स्ट्रक्चर्स  में  से
 गुजरात  का  गैस  ओर  क्रूड  निकालने
 के  बार  मे  गुजरात  सरकार  ने  पेटने
 दी  है  उनके  लिए  गैस  और  क्रूड  दानो
 जा  प्रबन्ध  करे।

 (8)  साराष्ट्र-कछ्छ  पेट्रोल  डीजल  एसो-
 सियेशन,  जूनागढ़  श्रीर  फेडरेशन
 आफ  आल  इन्डिया  पेट्रोलियम  ट्रेडर्स,
 कुडालार  (तमिलनाडु)  के  आ्रावेदन
 पत्ना  के  मुताबिक  पेद्रालियम  डीलस
 का  कमीशन  बढाया  जाये  |

 (9)  दि  फेडरेशन  श्राफ  गुजरात  स्टेंट
 कैमिस्ट्स  एण्ड  ड्गिस्ट्स  एसौसियेशन
 राजकोट  की  ओरसे  ता०  o-  9-77
 से  दवाओं  की  कीमत  के  बारे  मे
 आवेदन  पत्न  भेजा  है,  तो  इनकी
 मांगों  का  मजूर  किया  जाए।

 (10)  गुजरात  रिफाइनरी  के  विस्तार  के
 काम  श्रौर  कोयली  में  एफ  ०सी०सी ०
 एकक के काम के  काम  में  तेखी  लला  कर  उसे

 पूर्ण  किया  जाए।

 (11)  गजरात  को  978  के  खरीफ़  मौसम
 के  लिए  55,000  मि०  ठन  एमो-
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 नियम  सल्फेट  देने  का  प्रबन्ध  किया
 जाए

 ह: क  शब्दों  के  साथ  में  पना  प्रब उन
 प्माप्त  करता  ह6।

 SHRI  ए,  ए,  ७.  RAJU:  (Bobbil)  Mr,
 Chauman,  Sir,  we  are  discussing  to.
 day  about  petroleum  products  and
 the  search  for  petroleum  in  our  coun-
 try.  My  teeling  is  —of  course,  it  may
 be  personal—that  we  have  not  bee
 giving  as  much  emphasis  to  petroleum
 as  we  should  give  in  this  debate.  7
 um  not  against  the  discussion  on
 chemicals  and  fertiliser  But  I  feel
 that  petroleum  is  a  sine  qua  non  of
 this  dehate  becaus*  this  Ministry  5
 really  mterested  only  in  petroleum  as
 fai  us  ¢  understand.

 J  may  congratulate  the  Ministry  for
 the  good  work  that  is  being  done  on
 the  Bombay  High.  I  know  that  the
 Bombay  High  has  been  developed  to
 a  great  extent  during  the  last  one
 year  on  the  basis  of  earler  seismic
 Survey,  done  at  an  earler  stage.  This
 had  led  to  a  whole  process  of  develop-
 ment  of  the  Bombay  High  during  this
 year  We  all  know  that  we  arc  using
 about  10,500,000  tonnes  of  petroleum
 per  yeur  according  to  the  booklet  and
 nest  year,  we  are  expected  to  use
 12,700,000  tonnes  of  petroleum  in  the
 country.  But  this  is  not  more  than
 about  60  per  cent  of  the  requiremen‘
 of  our  country.  According  to  the
 booklet,  we  have  to  import  nearly
 Rs.  ‘1,600  crores  worth  of  oil  annually
 from  abroad.  This  is  a  sorry  plight
 for  the  whol:  of  our  country.  J
 would  lke  to  53४  that  we  should  have
 put  more  ecinphasis  on  seismic  sur-
 veys,  trying  to  find  oil  within  our
 country.  I  find  that  on  page  9  of
 your  Report  you  have  said  that  you
 have  made  omy  25  seismic  surveys
 during  the  year.  I  say  that  this  is
 very  limited.  |  am  not  a  Geologist,  [
 am  only  a  stident  of  Economics,  .  |
 can  only  get  information  from  the
 general  reading  cf  the  material.  |
 wag  told  that  the  old  portion  of  India
 as  a  geographical  entity,  is  deccan
 plateau  and  Himalayan  mountains,
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 between  the  daccan  plateau  and  the
 himalayan  mountains,  we  have  the
 Gangetic  belt  and  in  the  Gangetic
 belt,  the  soil  from  the  Himalaya  is
 supposed  to  have  gone  down  and
 formed  an  inner  Gangetic  belt  all  the
 way  from  Punjab  upto  Bengal  and
 also  in  Assam.  The  present  position
 is  that  Brahmaputra  is  bending  to-
 waids  India  from  Tibetan  area.  In
 Assam  area,  we  get  a  lot  of  oil  and
 the  whole  idea  is  that  oil  is  formed
 by  the  geological  pressure.  There-
 fore,  the  segmentary  basin  is  the  for-
 mation  of  oil  deposit.  Therefore,  the
 assumption  is  betweee  the  old  deccan
 plaieau  and  the  himalayan  mountains
 there  should  be  oil.  In  Rajasthan,  we
 should  get  deposits  of  segmentary  oil.
 As  a  matter  of  fact,  the  present
 seismic  survey  in  West  Bengal,  in
 Assam  and  in  Bangladesh  goes  to
 show  that  we  have  oil  deposits  and
 Za,  deposits  in  Bangladesh  and  West
 Bengal.  Therefore,  ए  the  same  pro-
 cuss,  petween  the  Gangetic  belt,  bet-
 ween  Punjab  and  Bengal,  I  find  that
 we  have  made  only  one  seismic  survey
 last  year.  But  J  am  afraid  one  seismic
 survey  is  too  small  a  number  for  a
 large  area  of  nearly  2000  miles  in
 length  area.  One  seismic  survey  should
 be  multiplied  and  made  into  one
 thousang  seismic  surveys;  one  thou-
 sand  scismic  surveys  is  too  little  in
 the  Gangetic  belt,  Therefore,  I  would
 suggest  that  emphasis  should  be  laid,
 as  far  as  seismic  surveys  are  concern-
 ed,  in  the  Gangetic  belt.

 I  was  told  that  in  Saudj  Arabia  and
 in  the  Middle  East  where  oil  has  been
 found,  great  depths  of  the  wells  have
 been  probed  into  there.  Oil  well  goes
 upto  about  25,000  ft.  I  fing  from  the
 Report  that  we  have  dug  only  59  wells
 last  year  and  the  total  depth  of  the
 well  is  1,11,869  metres.  That  means
 the  depth  of  the  well  in  terms  of  feet
 is  only  5991.62.  This  is  nothing  com-
 pared  to  what  has  been  done  in  the
 Middle  East  and  the  Saudi  Arabia.
 They  have  gone  upto  17,000  ft.,  18,000
 ft,  nearly  20,000  ft.  and  cover  in  depth
 for  drawing  of  oil.  Therefore,  I  feel



 377  Demands  for

 {Shri  P.  V.  G,  Raju]
 that  going  qown  only  upto  6000  ft.  is
 very  low,  aS  far  as  putting  wells  and
 extracting  oil  is  concerned.

 I  may  mention  here  that,  in  the
 whole  of  India,  which  is  geographi-
 cally  the  size  of  the  whole  of  Europe
 minus  Russia,  we  had  dug  only  59
 wells  last  year.  But  in  Europe,  in  the
 whole  of  the  Common  Market  area,
 last  year,  they  dug  up  608  wells.
 Where  is  ‘608  wells’  and  where  is  ‘59
 wells’?  J  am  surprised.  Of  course,
 the  hon.  Minister  may  say  thet  Europe
 can  afford  to  put  up  608  wells  and  we
 cannot  afford  to  put  up  more  than  59
 wells  per  year.  But  I  would  say  that
 if  in  Europe  which  is  really  importing
 oil  from  the  Middle  East  they  could
 put  up  600  and  odd  wells  last  year,
 there  is  no  reason  why  we  should  not
 increase  the  number  of  wells  here?
 We  should  increase  the  wells  to  e
 minimum  of  at  least  200  wells  per
 year,  if  not  more.  After  all,  200  wells
 are  nothing  for  a  country  which  is
 geographically  of  the  size  of  Europe
 minus  Russia.  If  they  could  put  up
 So  many  wells,  we  can  also  do  it.

 Your  report  says  that,  in  Gujarat,
 we  have  found  oil  and  natural  gas
 Of  course,  I  am  _  saying  something
 which  has  no  bearing  on  your  report
 but  is  based  onv  on  my  student  life.
 I  was  informed  that  the  whole  of
 Rajasthan  desert  was  above  a  sea
 about  25  million  years  ago.  That
 means,  if  you  are  prepared  to  bore
 down.  Rajasthan  desert  for  about
 15,000  to  20,009  ft  you  will  find  that
 the  whole  of  Raiasthan  desert  is  lying
 on  the  top  of  a  sca  belt  in  which  case
 we  have  any  amount  of  offshore  oil
 deposits  in  Rajasthan.  J  am  men-
 tioning  this  because  I  am  sirprised  to
 see  that  in  the  whole  of  last  year,
 out  of  25  seismic  surveys  mede  in  the
 country.  only  07९  survey  was  made  in
 Rajasthan.  I  am  shocked  and  sur-
 prised.  I  am  shocked  because  I  would
 think  that  the  essence  or  approach  of
 the  Petroleum  Ministry  should  be  one
 of  science  ang  technology  and  not
 emotionalism.  But  this  report  is  more
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 of  an  emotionalism  cocument  than
 science  and  technology  because  in
 Rajasthan  if  we  are  sitting  on  the
 top  of  an  old  submerged  sea  which  is
 about  20  or  25  mililon  years  ancient
 why  are  we  not  aware  of  this  fact,
 why  are  we  not  making  any  effort  to
 find  oftshore  sedimentary  basins?
 Because  Rajasthan  anc  Gujarat  are
 adjacent  to  each  other,  really  the
 geographic  hasis  ot  Rajasthan  and
 Gujarat  should  be  one  and  the  same;
 the  sea-coast  of  Gujarat  and  Rajas-
 than  should,  gevlogically.  be  one  and
 the  sume.  Thercfore.  I  feel  that  seis-
 mic  survey  jg  a  must  as  far  as  Rajas~
 than  is  concerned.  ]  may  point  out
 here  that.  when  we  take  a  ride  from
 here  to  Jaipur,  on  the  road-side  we
 find  beautiful  peacocks  running
 around.  Theretore,  I  say  that,  f
 such  beautiful  peacocks  can  be  in
 Rajasthan,  there  must  be  something  in
 the  occultist  sense.  Peacock  can
 only  mean  prosperity  us  far  as  Hindus
 are  concerned;  peacock  and  prosperity
 and  oi]  are  one  ४०१३  the  same  thing.
 Therefore,  Rajasthan  must  be  floating
 on  oil.  It  is  in  an  occultist  sense  that
 l  express  this  ..ew  More  money
 should  be  spent  as  fur  as  the  petroleum
 development  is  concerned.

 Now,  I  would  like  to  say  something
 personal  as  far  as  my  parliamentary
 constituency  is  concerned.  As  you
 know,  I  come  from  Vijanagram.  About
 twelve  miles  north  of  Vijanagram,
 there  is  a  temple,  Ramatirtham.  In
 3965  or  ‘1966.  there  was  an  earth  tre-
 mor,  an  earthquake.  I  mention  this
 tact  because  in  the  process  of  making
 studies  of  petroleum,  I  was  told  that
 whenever  petro!  exists  under  the
 earth,  sometimes  earth  tremors  take
 place.  Only  seism.c  surveys  can  prove
 whether  petroleum  cxists  there  or

 does  not  exist.  The  earthquakes  take
 place  because  of  geo  thermal  energy
 vibrations  or  because  of  existence  of
 petrol.  If  you  have  ४  seismic  survey
 of  that  area  at  least,  it  will  satisfy
 me.  If  the  survey  results  in  the  posi-
 tive,  I  am  sure,  the  whole  nation  will
 benefit.  We  may  find  the  oil  in  the
 northern  districts  of  Andhra  Pradesh,
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 why  not?  In  1965,  when  the  earth-
 quake  took  place  in  Ramatirtham,  I
 was  not  in  the  country,  I  was  abroad
 for  medical  treatmen!.  But  I  remem-
 ber  that  the  earth  tremors  did  take
 place  during  thet  year.  I  would,
 therefore,  urge  that  a  seismic  survey
 be  undertaken  in  that  area  also

 I  have  already  mentioned  the  fact
 that  in  the  West,  European  Common
 Market,  nearly  608  wells  have  been
 dug  last  year;  we  should,  in  the  same
 manner,  be  able  to  at  least  have  200
 wells  a  year  in  our  country  and  not
 only  59  as  the  report  says.

 I  thank  you,  Mr.  Chairman,  Sir,  for
 having  given  me  this  opportunity
 to  participate  in  this  debate

 SHRI  YASHWANT  BOROLE  (Jal
 gaon)'  Mr,  Chairman.  —  Sir,  I  would
 like  to  congratulate  our  hon.  Minister
 for  having  at  last  taken  out  of  the
 cold  storage  the  Hath:  Committee  Re-
 port  and  tried  to  implement  a  substan-
 tial  part  of  at.  The  broad  principles
 of  the  new  policy,  if  carried  through.
 will  defimtely  bring  about  a  change
 in  the  development  of  the  drug  indus-
 try.  The  broad  principles  are  that
 more  production  is  necessary  to  meet
 the  demands  of  the  country,  that
 these  shoulg  be  made  available  at  a
 reasonable  rate  with  an  cye  on  quality
 contro]  and  that  as  far  as  possible,
 there  should  be  achievement  of  selt-
 sufficiency,  giving  a  pioneering  posi-
 tion  to  the  public  sector.  If  these
 broad  prine:ples  are  implemented
 honestly,  certainly,  this  would  bring
 a  dynamic  change  in  this  respect.

 For  the  purpose,  certain  suggestions
 have  been  made  in  the  policy  state-
 ment.  Out  of  these  suggestions,  I
 will  deal  only  with  a  few  suggestions
 with  a  view  to  bring  to  the  notice  of
 the  hon.  Minister  as  to  whether  really
 the  proposed  suggestions  are  going  to
 better  the  situation  or  not.  For  the
 present,  I  will  deal  with  the  multi-
 nationals.  In  the  Hathi  Committee
 ‘Report,  the  majority  were  of  the  view
 that  the  foreign  firms  should  be  taken
 over.  However,  the  report  did  not,
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 in  explicit  terms,  mention  this.  They
 were  to  be  taken  over  for  various
 reasons.  If  we  find  out  their  develop-
 ment  and  how  they  have  increased
 their  capital,  you  will  see  that  the
 foreign  firms  which  had  Rs.  9  crore
 assets  are  now  having  assets  running
 into  hundreds  of  crores.  This  is  not
 by  investment  afresh.  This  is  not
 by  way  of  bringing  in  foreign  capital.
 This  is  not  even  by  bringing  in  techni-
 cal  know-how  of  any  new  drugs.  This
 is  merely  by  profiteering  in  the  great-
 est  possible  manner.  And  how  has
 this  become  possible?  How  did  the
 multi-national  multiply  their  capital
 investment  at  such  multiple  rate’
 What  are  the  reaSons  therefor?  The
 reasons  therefor  are  the  more  and
 more  facilities  given  to  them  at  the
 hands  of  the  officials.  I  will  point
 out.  Ths  75  merely  a  background  I
 am  giving.  In  fact  that  is  a  thing
 of  the  past.  it  is  dead  and  gone  and
 buried  also.  However,  the  way  in
 which  this  was  brought  about  has  a
 very  much  significance  to  the  remedial
 measures  that  you  are  suggesting  to
 be  implemented  for  a  better  control.
 This  is  trom  this  perspective  alone
 that  I  am  giving  these  details.

 These  foreign  firms  have  produced
 many  formulations  without  valid
 licences,  They  have  produced  more
 than  what  they  were  licensed  to  pro-
 duce,  There  was  monopolisation  also
 of  many  formulations  The  price
 fixation  also  hag  favoured  them  lot.
 For  example,  take  the  drug  metrani-
 dosal.  The  price  1s  16  paise  pez
 tablet  for  the  Gujarat  Pharmaceuti-
 cals  and  it  is  60  paise  for  May  &
 Baker.  There  is  so  much  difference—
 I6  paise  for  the  Indian  firm  and  60
 paise  for  the  foreign  firm.  Both  are
 using  foreign  imported  bulk  drugs.

 I  may  point  out  that  about  22-23
 items  of  formulations  have  been  denied
 to  the  Indian  firms—you  may  kindly
 note  it  on  the  simple  ground  that  no
 bulk  drug  proposal  has  been  given  by
 them  for  their  formulations.  This
 was  a  simple  denial.  At  the  very
 same  time,  I  may  point  out  that  60—70
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 diversifications  have  been  granted  in
 favour  of  these  multi-national  under
 your  permission  letters

 SHRI  H.  N.  BAHUGUNA:  ...during
 your  time,  Mr.  Rav.

 SHRI  YASHWANT  BOROLE,  Yes,
 during  the  former  regime.  And  they
 are  all  COB  licences.  This  is  all  in
 the  former  regime,  not  in  your  time.
 lam  just  putting  up  the  nexus  bet-
 ween  how  the  matters  were  carried
 and  how  the  matters  are  to  be  ad-
 justed.

 SHRI  II.  N.
 agree  with  you.

 BAHUGUNA:  I  only

 SHRI  YASHWANT  BOROLE;  Thank
 you.

 ir,  it  is  only  from  this  perspective
 I  am  speaking.  I  have  already  con-
 gratulated  of  the  hon.  Minister  for
 his  policy.  So  there  is  no  question  of
 putting  any  comments  on  that.

 Many  drugs  were  prepared  from  in-
 termediateg  spending  huge  foreign  ex-
 change.  For  example,  Roche  Pro-
 ducts,  May  &  Baker,  Ciba  Geigy  and
 a  number  of  them  are  there.  These
 were  all  against  the  rules.  I  would,
 therefore,  invite  your  attention  only
 to  one  fact.  Please  see  page  0  of
 your  own  recommendation—regulari-
 sation  of  the  capacity.  It  is  caption
 27.3—-.

 ‘Government  have  decided  that
 the  criterion  for  regularisation  of
 the  product  in  excess  of  the  hcenced
 capaciiy  based  on  ९.००  licence  and
 permission  Ietters,  etc.,  it  is  to  be
 regularised.”

 Now,  this  s  selfcontradictory  I
 want  ६0  submit,  whatever  violation  of
 the  law  has  been  done,  should  never
 be  regularised  in  this  manner.  They
 have  violated  FERA,  Import  Orders
 and  a  number  of  laws  and  in  spite  of
 that—their  increased  capacity  from  a
 period  973  to  974  or  prior  to  that
 again  ig  being  taken  against  them  on
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 the  same  lines  as  applicable  to  all
 companies  in  the  other  sectors  of  the
 industry.  If  this  is  so,  why  regularise
 the  product  which  had  been  there  and
 why  calculatedly  take  into  considera-
 tion,  to  be  a  maximum  product  with-
 in  three  years  before  1973,  why  not
 exclude  these  period  in  its  entirety  in
 order  to  regularise  their  capacities?
 That  must  be  carried  out  because  it
 is  self  contradictory  in  its  own  appli-
 cation.

 The  second-conditions
 been  given  in  28—

 which  have

 “In  case  of  foreign  drug  compa-
 mes,  regularisation  of  the  excess
 production  at  the  above  criterion
 will  96  done  on  their  making  over
 to  non-associated  formulation  50
 drugs  of  their  total  production  and
 some  including  the  regularised  and
 subject  further  to  their  restricting
 the  value  of  their  formulation  to
 five  times  the  value  of  their  total
 bulk  production.”
 In  this  case,  I  may  humbly  submit,

 do  we  need  these  foreign  companies
 also  to  function  in  order  to  meet  the
 growing  needs  of  the  population  in  the
 drugs  and  pharmaceuticals  still?  This
 much  restriction  which  hag  been
 given  would  not  be  an  adequate
 restriction  for  regularisation  of  the
 excess  production.  The  excess  pro-
 duction  which  has  been  made  in  the
 former  days  was  definitely  with  the
 connivance  of  our  officers.  It  was  a
 breach  of  the  rules  and  regulations.

 SHRI  H.  N.  BAHUGUNA:  Not  mere-
 ly  the  officers  but  the  Government  and
 the  Government  men  at  the  top  I
 want  to  he  fair  to  the  Government
 servants.  It  was  done  at  the  political
 level  connivance  at  the  political  level.

 SHRI  YASHWANT  BOROLE:  Men
 at  the  political  Jevel  dictated  the
 bureaucrats  to  function  in  a  particular
 way  which  hag  been  okayed  and  ohbey-
 ed  by  them  without  conscience  or
 any  offer  of  resistance  on  their  part.
 What  kind  of  connivance  does  it  show?
 Does  it  mean  every  time  they  were

 told  like  that?It  is  not  so.  There  are
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 innumerable  instances,  I  may  point
 out,  which  can  go  to  show  that  normal-
 ly  there  was  no  political  pressure

 which  was  brought  upon  them  to  func-
 tion  in  a  particular  way.  It  was  all
 the  usual  thing.

 I  have  pointed  out  on  the  floor  of
 ‘the  House  last  time  that  the  IDPL
 deal  wag  for  know-how  at  a  huge
 cost.  It  hag  been  carried  out.  In  spite
 of  deputation  having  gone  to  Italy,
 where  we  had  decided  not  to  purchase
 the  know-how,  still  at  a  fabulous  price
 that  know-how  has  been  purchased
 in  spite  of  the  instructions  to  the  con-
 trary  from  the  political  circles.  This
 is  what  I  could  gather  from  whatever
 l  have  read.  I  am  subject  to  correc-
 tion  by  you.  That  would  be  a  happy
 day  for  us.  There  is  no  doubt  about
 it,

 ‘We  apprehend  in  our  mind  that
 whatever  we  do  here,  lay  down  the
 policy,  that  should  be  implemented
 strictly  in  its  terms,  for  which  there
 is  an  absolute  necessity  of  forming
 those  committees.  For  example  we
 are  going  to  form:  a  committee  to
 know  85  to  what  is  the  technology
 involved  in  bulk  drugs?

 SHRI  H.  N.  BAHUGUNA:  High
 technology.

 SHRI  YASHWANT  BOROLE:
 Higher  technology.  On  this  basis  we
 are  giving  them  certain  concessions.
 My  impression  is  this.

 So,  I  want  to  know  as  to  what  safe-
 guards  are  going  to  be  provided.  No
 doubt  some’  technical  experts  will
 be  there,  But  the  important  question
 is  this:  Are  there  going  to  be  any
 effective  safeguards?  Of  course,  we
 have  had  technical  experts  in  the
 central  Government  and  yet  these
 things  are  going  on.  So,  I  request  the
 hon.  Minister  to  keep  an  eye  on  this
 matter  and  to  see  that  the  necessary
 safeguards  are  followed.  The  recom-
 mendation  made  by  them  should  be
 doubly  verified  by  an  independent
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 agency  so  that  these
 repeated.

 things  are  «ot

 About  fertilizers  I  would  urge  upen
 the  Minister  about  one  thing.  This
 is  something  which  falls  within  the
 purview  of  the  Agriculture  Ministry.
 But  it  is  something  which  is  connected
 with  the  Ministry  of  |  Chemicals  and
 Fertilizers  also.

 Constant  application  ot  fertiliser  to
 the  soil  year  after  year  is  Likely  to
 deteriorate  the  soil  qualify  and  tex-
 ture.  That  will  have  a  harmful!  effect
 on  crop  vield  after  340  OL  5  years
 period.  We  must  have  long  range
 point  of  view  in  the  matter  and  we
 should  examine  whether  we  should  go
 in  for  iarge  expansion  of  fertiLser
 production  in  the  country.  I  would
 urge  upon  the  Minister  in  coordina-
 tion  with  Agriculture  Ministry  to  .ee
 that  other  organic  materials  are  tied
 and  used  in  place  of  fertilisers  My
 hon.  friend  Mr.  D.  D.  Desai  has  po.nt-
 ed  out  certain  things  in  this  connee-
 tion.  In  my  last  speech  also  I  had
 pointed  out  that  certain  organic  mate-
 rials  should  be  developed  which  will
 enrich  the  soil  and  which  can  he  pro-
 duced  at  cheaper  rates.  We  should
 develop  the  bio-gas  and  also  the  ligu-
 minous  micro  bacteria  which  fixed
 natural  nitrogen  on  the  soil  and  en-
 riches  it,  instead  of  the  application  of
 fertihzers  from  outside.  So,  he*»re
 expansion  of  fertilisers  takes  place,
 we  should  take  proper  steps  to  ut.lise
 these  organic  manures  which  will
 enrich  the  soil.

 In  this  connection  I  would  like  to
 point  out  that  the  constant  application
 of  artificial  fertilisers  to  the  soil  would
 make  the  sojl  alkaline  —  or  acidic.
 Therefore  our  emphasis  should  be  on
 providing  organic  manure  rather  than
 fertilizers  In  these  things  we
 should  take  a  long  range  point  of  view
 and  we  should  not  do  anything  which
 will  be  detrimental  to  the  quality  of
 the  soil  by  large  scale  application  of
 fertilizers,  without  any  sort  of  techni-
 cal  regulation.  This  is  something
 which  will  be  very  harmful.  I  request
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 {Shr  Yashwant  Borole]

 the  hon  Minister  to  consider  this
 aspect

 With  these  words  I  conclude

 “SHRI  R  P  DAS  (Kurshnagar)
 Mi  Chanman  Sun,  at  long  last  the
 Goveinment  have  accepted  some  of
 the  :ecommendations  of  the  Hathi
 Committce  and  have  initiated  =  the
 step,  to  implement  them  I  must
 ofter  my  heart  felt  congratulations  to
 Shri  Bahuguna  the  Minister  incharge
 of  the  subject  for  this  decision  At
 the  same  tine  |  feel  little  disappointed
 because  the  Government  have  not  yet
 been  able  to  take  a  decision  to  natio-
 nalixe  the  toircign  diug  companies  and
 the  multinationals  operating  in  our
 country  |  feel  little  sad  about  at
 pecaust  our  experience  about  these
 mstitutions  is  very  bad  Yesterday
 one  of  the  Cabinet  Muinistcrs  of  the
 Government  while  replying  to  the
 debatc  had  stated  that  even  in  coun
 tri  like  USSR  and  Vietnam  the
 multinatitnals  are  operating  and  he
 was  tlymg  to  justify  the  continued
 funct!  ning,  of  the  multinationals  and
 the  40  ७5870  companies  in  India  In
 thr  onntction  I  would  Ihe  to  say
 that  it  would  not  be  proper  to  biackct
 Indi.  long  with  USSR  and  Vietnam
 becau.  we  have  vet  another  example
 of  Chile  where  the  multinationals  had
 a  complete  stranglehold  on  the  Gov-
 ernment  aud  finally  succecded  in
 overthrowing  it  Therefore  at  would
 not  bc  fan  t)  say  that  these  multi
 natin  is  ind  foreign  con  panies  will
 always  be  hive  well  and  we  have  uo
 justification  to  be  happy  about  it  Sir
 wf  these  companics  can  be  kept  unde:
 the  strict  vigilance  ind  contiol  of  the
 Government  than  the  situation  would
 be  different  and  I  would  therefore
 urg+  upon  the  Government  to  be  very
 vigilant  and  strict  with  these  com
 pamcs  to  ensure  that  they  behave
 within  the  parameters  of  the  laws  of
 this  country  and  the  function  fo.  the
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 betterment  of  our  country  and  not  in
 thei:  own  interest  The  earher  Gov-
 ernment  had  failed  to  keep  them  in
 check  but  I  hope  this  Government
 will  not

 Mr  Chairman  Sir,  I  would  also  lke
 to  congratulate  Mr  Bahuguna  for  the
 progress  that  his  Ministry  has  been
 able  to  record  during  the  last  few
 years  He  deserves  every  body's
 congratulations  for  he  has  kept  the
 progress  steady  and  that  is  a  matter
 of  great  satisfaction  A  perusal  of
 the  report  indicates  and  vindicates  the
 point  that  I  am  making  The  indige
 nous  production  of  crude  oil  in  ‘1977
 was  05  million  tons  and  this  was
 an  increase  of  about  4  million  tons
 over  the  previous  year  However
 during  1978-79,  the  Govt  proposes  to
 increase  this  production  to  270  mul-
 hon  tons  If  the  Governrrent  can
 really  achieve  this  and  I  hope  they
 will  at  would  be  a  progress  about
 which  every  one  would  feel  happy
 The  progress  77  Bombay  High  7७
 equally  good  In  less  than  two  yeais
 the  commercial  production  of  ciude
 oil  from  Bombay  High  off  shore  has
 ieacheg  80000  barrels  a  day  in  out
 put  and  the  value  og  this  production
 comes  to  one  million  dollars  a  day
 This  ws  a  figure  fo.  ‘1977-78  and  the
 Government  proposes  to  increase  this
 productior  by  May  499  to  140,000
 bariels  a  day  Not  only  this  in  the
 sphere  of  production  of  fertilizer  the
 Goveinment  have  made  a  headway
 During  the  last  one  year  they  have  in
 cicased  the  production  of  fertilizer
 which  in  terms  of  money  amounts  to
 Rs  4,600  crores  Coming  to  the  Drug
 industry  we  find  that  the  progress
 here  too  i3  quite  steady  During
 4977  78  the  indigenous  production  of
 medicines  has  gone  up  accounting  70
 crores  for  production  of  bulk  drugs
 and  Rs  850  crores  for  formulations
 The  working  group  on  drugs  and
 pharmaceuticals  has  drawn  up  a  five
 year  plan  covering  a  perlog  from
 197883  It  envisages  that  by  1982-83

 ‘The  original  speech  was  delivered  in  Bengal
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 the  estimated  requirements  of  bulk
 drugs  and  formulationg  would  be  of
 the  order  of  Rs.  550  and  i900  crores
 respectively.  The  working  group  has
 also  estimated  that  this  wil]  entail  an
 additional  investment  of  Rs.  400
 crores  (Rs,  250  crores  for  bulk  drugs
 and  50  crores  for  formulation)  and
 this  will  ensure  a  growth  rate  of  20
 per  cent  per  annum.  The  question
 that  arises  now  is  how  the  Govern-
 ment  is  going  to  make  this  invest-
 ment.  The  point  is  already  being  de-
 bated  in  the  press  and  I  do  not  think
 that  the  multinationals  and  the  mono-
 poly  houses  would  feel  enthused  to
 make  their  contribution  in  this  invest-
 ment  and  they  mav  not  be  interested
 because  of  the  recent  price  freeze
 and  cut  in  their  profitability.  We
 would,  therefore,  urge  upon  the  Gov-
 ernment  that  in  order  to  achieve  this
 objective  the  Government  should  not
 depend  on  the  merciful  contributions
 of  these  multinationals  and  the  mono-
 poly  houses  and  they  should  them-
 selves  come  forward  to  make  the
 entire  investment  of  400  crores.  I
 would  lke  to  impress  upon  the
 Government  that  investment  in  the  pro-
 duction  of  drugs  is  as  vital  for
 national  health  as  production  of  food-
 grains  and  I  would,  therefore,  urge
 upon  the  Government  that  investment
 for  production  and  distribution  of
 drugs  should  be  kept  at  par  with  the
 investment  made  for  production  and
 distribution  of  foodgrains  in  the
 country.  We  would,  therefore,  demand
 of  the  Government  that:

 3  The  participation  of  public
 sector  in  the  drug  industry  has  to
 be  augmented  substantially  and
 the  public  distribution  system  for
 drugs  has  to  be  strengthened;

 2.  The  foreign  drug  companies
 have  to  be  nationalised;

 3.  The  equity  shares  of  the  foreign
 companies  have  to  be  reduced  fur-
 ther;

 35  LS—il.
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 4.  No  new  multinational  compan-
 jes  should  be  permitteg  to  enter  the
 drug  industry.

 5.  Legal  safeguards  should  be
 provided  to  ensure  that  profits  made
 by  these  organisations  are  ploughed
 back  into  the  industry;  and

 6.  They  should  not  be  allowed  to
 enter  small  ang  medium  scale  in-
 dustries  which  are  given  financial,
 technical  assistance  by  the  Govern-
 ment.

 I  hope  the  hon.  Minister  would
 kindly  consider  these  suggestions  and
 in  national  interest  accept  them  for
 implementation.

 I  would  take  this  opportunity  to  say
 a  few  words  about  the  exploration  and
 grilling  work  now  being  done  by  the
 ONGC  in  the  country.  Two  thirds  of
 the  tota]  area,  which  are  believed  to
 be  productive  of  oil  resources  in  our
 country  comprise  of  off  shore  area.
 The  off  shore  belt  of  Bay  of  Bengal
 is  equally  rich  in  oil  deposits  ang  ex-
 plorations  done  in  this  area  would  go
 a  long  way  to  change  and  improve
 the  00  map  of  India.  Some  explora-
 tion  work  is  already  being  done  in
 this  area.  The  ONGC  has  already
 undertaken  seismic,  geological  and
 gravity,  magnetic  surveys  in  the  diff-
 erent  States  including  West  Bengal.

 In  West  Bengal  drilling  work  is
 being  done  in  Nadia,  Burdwan  and  24
 Parganas  and  one  drilling  each  is
 being  done  in  each  of  these  areas.  I
 would  like  to  submit  in  this  connec-
 tion  that  in  some  other  areas  the  dril-
 ling  work  has  been  abandoned  with-
 out  making  deep  drilling.  I  wnder-
 stand,  Sir,  at  least  5000  ft.  has  to  be
 drilled  before  one  can  finally  know
 whether  the  oil  deposits  in  the  area
 would  be  sufficient  for  commercial
 production  or  not.  but  it  was
 not  strictly  adhered  to  in  many
 places  of  West  Bengal  where  the
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 [Shri  R.  ्.  Das]
 drilling  work  was  abandoned  after  a
 shallow  drilling.  I  woulg  therefore,
 urge  upon  the  hon.  Minister  to  kindly
 see  that  drilling  is  done  to  the  re-
 quired  depth  in  all  the  areas  where
 the  drilling  work  is  already  jin  pro-
 gresg  and  I  would  also  request  him
 to  kindly  increase  the  number  of  dril-
 ling  locations  in  West  Bengal  which

 even  the  hon.  Minister  will  concede
 has  great  potential  for  oil  reserves.  I
 would  be  grateful  if  the  hon.  Minister
 informs  thig  House  during  the  course
 of  his  reply  that  different  spots  that
 will  be  taken  up  for  drilling  in  West
 Bengal  in  near  future  and  the  pro-
 gress  made  so  far  in  the  three  areas
 that  I  have  mentioned  a  little  while
 ago,

 Sir,  I  would  now  hurriedly  touch
 upon  a  few  points.  The  price  and  dis-
 tribution  policy  of  kerosene  needs  to
 be  looked  at  from  close  quarters.  It
 needs  no  elaboration  or  emphasis  to
 suggest  that  for  the  reral  people  jm
 the  far  off  villages  and,  in  the  hilly
 areas  kerosene  is  used  both  as_  the
 medium  of  lighting  and  also  for  cook-
 ing  food.  Unfortunately,  the  price  of
 kerosene  because  of  the  est  of  trans-
 port  keeps  mounting  high  and  by  the
 time  it  reaches  the  rural  poor  70  per
 cent  of  whom  live  under  poverty
 level,  it  becomes  go  high  that  he  can-
 not  afford  to  buy  it.  Not  only  this
 the  supply  of  kerosene  in  rural  areas
 is  so  insufficient  and  eratic  that  the
 benefit  hardly  reaches  the  interior
 and  the  farthest  corner  of  our  country
 where  people  Janguish  in  poverty.  It
 ig  very  essential  threfore  that  some-
 thing  should  be  done  keeping  these
 deprived  population  in  view  and  I
 woulq  lke  to  know  from  the  Minis-
 ter  haw  much  kerosene  oil  is  being
 produced  the  country,  how  much
 is  being  jmported  from  USSR  and
 other  countries  and  the  difference  in
 cost  of  kerosene  in  the  rural  and
 urban  areas.  I  would  particularly
 like  to  mention  that  the  people  in  the
 hilly  areas  and  in  Tripura  are  in  great
 plight  and  something  needs  to  be  done
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 urgently  for  them.  {I  would  also
 strongly  appeal  to  the  Government
 that  they  must  seriously  consider  to
 give  substantial  subsidy  to  kerosene
 so  that  millions  of  the  poverty  strick-
 en  people  of  our  country  who  live
 below  the  poverty  line  can  buy
 kerosene  and  make  use  of  it  which  is
 hitherto  remained  an  item  of  luxury
 and  I  hope  and  trust  that  Govern-
 ment  will  not  grudge  to  give  this
 subsidy  because  after  al]  it  will  go  to
 the  benefit  of  the  millions  of  our  bre-
 thren  who  are  poor  and  who  have  no
 voice  to  protest.

 A  few  words  about  the  happening
 in  Mathura  refinery.  Quite  a  few
 thousand  workers  are  now  engaged  in
 Mathura  refinery  construction  work.
 They  are  contract  labourers.  It  is
 understood  that  these  labourers  were
 brought  to  Mathura  from  different
 places  and  they  were  promised  wage
 worth  Rs,  I4  per  gay.  However,  when
 they  were  actually  employed  they
 were  given  Rs.  6  and  out  of  this
 meagre  amount  a  sum  of  Rs,  5  was
 deducted  as  food  charges  and  the
 poor  worker  was  ieft  with  Re.  l  as
 per  day.  Being  thus  harassed  the
 workerg  gradually  started  voicing
 their  demand  after  forming  the  work-
 ers’  union.  Their  main  demands  were
 wage  increase,  overtime,  weekly  rest,
 better  shelter  and  Hving  con  4  tions,
 In  order  to  crush  the  workers  union
 the  management  retrenched  some  of
 the  leaders  who  were  welders.  This
 retrenchment  of  workers’  leaders
 created  tension  and  the  entire  work
 force  in  Mathura  refinery  went  on
 strike  on  the  ‘17th,  8th  ang  20th
 March  (9th  March  was  Sunday)  and
 this  completely  paralyseg  the  working
 of  the  refinery.  The  most  regretable
 part  of  the  whole  episode  was  that
 far  from  trying  to  deal  with  the
 workers  demand  sympathetically  be-
 cause  all  their  demands  were  legiti-
 mate  and  reasonable,  the  project
 authorities,  the  civil  administration,
 the  labour  department’s  officials  sided
 with  the  contractors  to  victinrise
 workers  and  even  today  the
 tension  continues  and  the  labour
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 disaffection  remains  to  be  settled.  I
 ‘would  make  an  appeal  to  the  hon.
 Minister  that  he  should  take  personal
 interest  in  the  matter  and  try  to  re-
 s0lve  the  dispute  because  with  a  frus-
 trated  work  force  he  would  not  be
 able  to  make  such  headway  in  the
 construction  of  the  refinery  which  is
 a  vital  national  institution.  I  hope
 his  personal  intervention  would  be
 fruitful.

 I  would  briefly  say  something
 about  a  sensitive  issue.  In  order
 to  improve  efficiency  and  en-
 sure  better  and  effective  ad-
 ministrative  contro]  the  Gov-
 ernment  have  decided  to  reorganise
 the  Fertilizer  Corporation  of  India
 and  National  Fertilizers  Ltd.  into
 four  companies  based  on  regional  and
 feedstock  considerations.  One  of
 these  Companies  is  the  Hindustan  Fer-
 tilizer  Corporation  Ltd.  with  its  head-
 quarter  in  Calcutta.  There  is  how-
 ever  a  very  strong  rumour  that  the
 Government  is  being  pressurised  to
 shift  the  headquarter  from  Calcutta
 to  some  other  place.  Obviously  this
 has  created  concern  and  anxiety  in
 many  quarters.  I  may  mention  in  this
 connection  that  the  location  of  Cal-
 cutta  was  decided  upon  by  the  Ferti-
 lizer  Corporation  of  India  after  a
 careful  thought  and  on  the  basis  of
 necessary  studies  made  in  this  regard.
 I  would  like  to  quote  the  observa-
 tions  of  the  Working  Committee  of
 the  FCI  which  haq  suggested  Calcutta
 as  the  location  for  the  H.O.  I  quote:

 “A  working  group  of  the  experts
 of  FCI  including  M.  R.  Kelkar,  Jt.
 Secretary  of  Petroleum  gnd  Che-
 micals,  in  its  recommendations
 Suggested  that  Calcutta  would  be
 the  ideal  place  for  the  Headquarters
 of  Hindustan  Fertilizer  Ltd.  We  are
 at  a  lose  to  understand  how  the
 decision  has  been  changed.  At  the
 time  of  restructuring  FCI,  your
 Ministry  suggested  that  Hindustan
 Fertilizer  Ltd.,  should  consist  of  the
 units  at  Haldia,  Namrup,  Durgapur
 and  Barauni  and  the  groups  so  set
 up  located  at  Calcutta  as  the  Head
 Office  of  the  proposed  company.  ”
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 SHRI  R.  P.  DAS:  Sir,  I  will  take
 two  more  minutes.

 tt  हेमवतों  ह... अ  बहुगुणा  :  भापने

 बंगला  त्ोलना  बन्द  कर  दिया  है,  हमें
 तकली फ़  हो  रही  है  ।

 SHRI  R.  P.  DAS:  Sir,  I  would  like
 to  submit  that  the  Head  Office  of  this
 Company  should  not  be  shifted  from
 Calcutta  because  it  would  not  be
 commercially  prudent  to  do  so  because
 any  other  place  in  the  eastern  region
 cannot  offer  the  facilities  that  Calcutta
 can  offer  to  the  organisation  to  func-
 tion  more  effectively.

 Sir,  looking  to  the  needs  of  the
 eastern  region  it  is  very  essential  that
 the  fertilizer  complex  in  Durgapur
 should  be  expanded  and  I  hope  that
 the  Ministry  would  pay  their  urgent
 attention  in  this  regard  also.

 I  would  take  this  opportunity  to
 offer  my  sincere  thanks  to  Shri
 Bahuguna  for  his  sympathy  and  cour-
 age  that  he  hag  shown  in  taking  over
 the  oldest  pharmaceutical  organisation
 of  West  Bengal,  the  Bengal  Chemical
 Ltd.  But  for  his  timely  intervention
 this  noble  institutions  would  have
 been  lost  and  ruined.  At  the  time  of
 take  over  and  during  his  visit  to
 Calcutta  Shri  Bahuguna  had  given  an
 assurance  that  he  would  introduce  iu
 Lok  Sabha  during  the  budget  session
 a  Bill  to  nationalise  this  institution.  I
 would  like  to  remind  him  of  his  as-
 surance  and  would  trust  that  he
 would  complete  the  process  by  natio-
 nalising  this  institution.

 I  would  now  like  to  say  something
 about  the  Bengal  Immunity  Ltd.,
 which  has  turned  sick  because  of  the
 malpractices  of  the  management.  Sir,
 this  4s  another  noble  institution  which
 produces  vital  life  saving  drugs  and
 till  July  last  year  the  management
 were  somehow  running  this  organisa-
 tion  with  labour  participation  but
 latter  on  this  was  given  a  go  by  and
 the  Company  Management  served  a
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 [Shri  R.  है:  Das}
 notice  of  closure.  Though  this  ‘has
 been  deffered.  I  would  request  the
 hon.  Minister  to  nationalise  this  or-
 ganisation  88  he  haq  in  the  case  of
 Bengal  Chemicals.  This  is  a  Company
 which  is  doing  a  good  work  and  needs
 to  be  reserved.  Recently  the  Secre-
 tary  and  Directors  of  the  Company
 had  come  to  Delhj  to  ask  for  more
 loans.  But  I  say  Sir  that  mere  giving
 of  loans  cannot  help  because  the
 Management  has  no  intention  to  run
 it  on  proper  lines  ang  therefore  it
 must  be  nationalised.

 Finally  Sir  I  will  wind  up  by  say-
 ing  a  few  words  about  the  Haldia
 Petrochemical  Complex.  Sir  the
 question  of  desirability  of  locating  at
 Haldia  is  not  a  new  thing  because  the
 matter  is  before  the  Government  since
 3964  when  it  was  recommended  by  the
 Planning  Group  of  Petrochemicals  of
 the  Planning  Commission.  I  hardly
 need  to  enumerate  the  various  advan-
 tages  that  will  acrue  when  the  Petro-
 chemicals  is  located  at  Haldia,  Sir,
 apart  from  being  a  port  town  it  has
 got  all  the  infrastructural  facilities
 and  has  already  earmarked  an  area  of
 000  acres  of  land  adjacent  to  Haldia
 refinery,  This  refinery  would  provide
 naptha  which  is  the  basic  raw  mate-
 rial  for  the  proposed  industry.  This
 complex  will  have  a  very  big  hinter-
 Jand  of  West  Bengal,  Orissa,  Assam,
 U.P,  Tamilnadu  and  a  great  chunk  of
 Andhra  Pradesh  also  But  more  im-
 portant  than  al]  this  78  that  the  petro-
 chemical  complex  would  transform
 the  economic  backwarness  of  Midna-
 pur  which  has  been  declared  a  back-
 ward  area  by  the  Central  Government
 into  prosperity.  The  total  project  cost
 would  be  around  60  crores  of  which
 40  crores  would  be  in  foreign  ex-
 change.  Sir,  I  would  appeal  to  the
 Central  Government  that  they  must
 show  some  sympathy  ang  launch  this
 project  because  West  Bengal  :s  one
 single  State  which  has  a  highest  rate
 of  unemployed  people  in  the
 whole  country.  The  project  when  im-
 plemented  will  have  a  potency  for
 direct  employtrent  of  4000  persons  and
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 in  direct  employment  in  a  large  num-
 ber  in  down  stream  industries  of
 about  354  thousand.  Roughly  speak-
 ing  the  total  employment  potential  of
 this  project  would  be  160,000  and  this.
 will  go  a  long  way  to  help  solve  un-
 employment  question  not  only  of
 West  Bengal  but  also  of  the  adjoin-
 ing  areas  because  more  than  60  per-
 cent  of  the  work  force  employed  in
 West  Bengal  comes  from  outside  the
 State.  I  would  once  again  congratu-
 late  the  Minister,  and  all  the  workers
 who  afe  associated  with  him  who
 have  been  doing  good  work  and
 maintanded  a  steady  progress  in  all
 the  shares  of  activity  of  this  Ministry.

 tt  कह्याण  जन  (इन्दौर)  :  सभापति
 जो,  मैं  मांगों  का  समर्थन  करता  हूं  श्रौर  जिसके
 कि  मंत्री  श्री  बहुगुणा  जो  है  भौर  जिनका  कि
 नाम  हिन्दुस्तान  के  भावी  प्र०  मंत्रियों  में  लिया
 जाता  है।  मंत्री  महोदय  श्रपने  उत्तर  के  भ्रन्दर
 स्थिति  स्पष्ट  करने  की  कोशिश  करेंगे  कि  जो

 6  श्रप्नैल,  973  को  आपने  फ्रांस  की  कम्पनी
 से  बोम्बे  हाई  श्रौफ  शोर  ड्िलिंग  का  जो
 थर्ड  फ़ेज  का  कांट्रेक्ट  किया  था  वह  कितने  में
 किया ?  मेरी  जानकारी  में  आपने  वह  7
 मिलियन  यू०  एस०  डालर  में  किया  जब  कि
 बही.  काम  एक  दूसरी  कम्पती  4  मिलियन
 यू०  एस०  डालमं  के  पझ्रन्दर  करने  को  तैयार
 थी।  यह  दानों  कम्पनियों  ने  सेकन्ड  फ़ेज  में
 साथ-साथ  काम  किया  लेकिन  थर्ड  फेज  के
 अन्दर  जिसका  4  मिलियन  डालस  का  टेन्डर
 था  उसको  काद्रेक्ट  न  देते  हुए  7  मिलियन
 यू०  एस०  डालर्स  का  कांट्रेकट  फ्रांस  की  सी०
 एफ०  डी०  कम्पनी  को  दिया  जिससे  देश
 के  पव्िलक  ऐक्सचैकर  को  ii  करोड़  रु०  का,
 अर्थात्‌  .3  मिलियन  डालसे  का  नुकसान  हुआझा  ।
 शौर  भाप  यह  नहीं  कह  सकते  कि  यह  पुरानी
 सरकार  दूवारा  किया  हुझा  कांट्रेक्ट  था  ।
 क्योंकि  6  जैल,  973  को  वह  कांट्रेक्ट  हुआ
 जब  कि  भापने  मंत्रि  पद  की  शपथ  लेलीथी  a

 मुझे  उम्मीद  है  कि  श्राप  स्पष्ट  रूप  से  सदत
 को  इस  बारे  में  बतायेंगे  क्योंकि  सारे  देश  में
 इस  मामले  को  लेकर  भलग-पलग  तरह  की
 चर्चा  है  प्रौर  प्रप्रत्यक्ष  रूप  से  आपके  ऊपर



 339  Demands  for  CHAITRA  9,  900  (SAKA)
 r  ¥

 झादहेप  भी  लाये  जाते  हैं  if  मैं  उम्मीद  करता
 हैं  कि  ो  भी  ह... ह  कांद्रेक्ट  देंगे  उसके  लिये
 इंटरनेशनल  टेंडसे  मांयेंगें,  भौर  ऐसा  न  हो  कि
 दबाव  में  ot  कर  मोहब्बत  की  खातिर  उसको
 टेंडर  दे  दें  जिसका  कचा  हो  1  इसलिये  जहा
 साखों,  करोड़ो  ०  का  काम  होता  है  वहा
 पर  झापको  इटरनेशनल  टेंडर  जरूर  मागने
 चाहिए,  उसके  लियें  एक  निश्चित  समय  देना
 चाहिये  |

 अध्यक्ष  महोदय,  मल्टीनेशनल  कम्पनियों
 द्वारा  केश  के  प्न्दर  भारी  लूट  की  जा  रही  है
 दवाओं  के  शन्दर,  इस  जनता  पार्टी  की  सरकार
 के  झाने  के  बाद  भरी  और  उसके  पहले  भी  ।
 मैं  बिस्तुत  ब्यौरा  भी  दमा  |  मल्ठीनेशनल
 कम्पनिया  ओ  माल  शर  दबाए  बना  रही  हैं,
 यह  कै  पेसिटी  से  श्रधिक  बना  रही  हैं  भौर  साथ  ही
 साथ  यह  कम्पनिया  हिन्दुस्तान  मे  माल  स्मगल
 करती  है  t  इससे  ज्यादा  शर्म  की  क्‍या  बात
 हो  सकती  है  ?

 ये  कपनिया  विदेशों  से  माल  स्मगल  करती
 हैं  और  करोडो  रुपया  कमाती  है।  इस  जनता
 सरकार  ने  एक्सपोर्ट  हाउसेज  को  माल  मगवाने
 की  छूट  दे  दी  है।  बह  तमाम  प्राइटमे  जो
 रिस्ट्रीक्टेड  थी,  बैन  थी,  कैनेलाइज्ड  भी  उनको
 मंगवाने  की  छूट  दे  दी  गई  है  |  यह  तमाम
 चीजे  जो  कि  300,  भ्रौर  350  रुपये  किलो
 थी,  बहू  इन  एक्सपोर्ट  हाउसज्ञ  ने  छोटे  कारखाने
 वालों  को  800  शरीर  850  रुपये  किलो  में
 बेची  ।  यह  जनता  पार्टी  की  सरकार  झाने
 के  बाद  हुझा  ।+ जब  काफी  हल्ला  मचा  तो
 झापने  प्राइस  कंट्रोल  किया,  वह  भी  एक्सपोर्ट
 हाउसेज  की  मिली  भगत  के  द्वारा  आपके
 अधिकारियो  ने  किया  ।  इसके  बारे  मे  सावधानी
 से  देखता  चाहिये  ।

 यह  विदेशी  कंपनियां  भी  हिन्दुस्तान  मे
 नकली  भौर  झूठे  बिल  बनवाती  है,  भ्रधिक

 '  कीमत  के  बिल  बनाती  है  ।  इस  पर  भी  ध्यान
 देना  चाहिये  ।  मुझे  उम्प्रीद  है  मत्नी  महोदय
 जरूर  ध्यान  देंगे  ।
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 एक  कपती  फायज्षर  लिमिटेड  है  जो
 टैटरांसाहक्लिन  यगाती  है  ॥  उसकी  लाइसेंस
 कैपेस्चिटी  $  टन  पाउडर  की  है  लेकिन  वास्तत्रिक
 उत्पादन  जो  उसने  किया  वह  i975  7%  44  टन,
 76  में  46am  ate  77  मे  46  टन  है।  इसी

 प्रकार  से  974  के  उत्पादन  का  उनको  मालूम
 होगा  ।  इस  बस्तु  का  अन्तर्राष्ट्रीय  बाजार
 भाव,  जिसे  यह  मगवाते  हैं,  2  लाख  रुपये
 टम  है  भौर  उस  पर  75  प्रतिशत  ड्यूटी  सरकार
 लेती  है  जो  कि  डे  लाख  रुपये  टन  हुझा  प्र्थात्‌
 साढे  3  लाख  बपमे  टन  वह  माल  मगवाती  है  t
 लेकिन  मैं  समझता  हू  कि  इसका  बाजार  भाव
 8  लाख  रुपये  टन  है  t  इस  तरह  से  फायज़र
 लि०  ने  2  करोड  रुपया  प्रतिवर्ष  टैटरासाइक्ली
 में  मुनाफा  कमाया  ।  इतनी  कंपेसिटी  से
 ज्यादा  बनाया  |

 इसो  तरह  से  इसी  फायज़र  लि०  ने
 हाइड्रौलि-स्टेट  जिसकी  कैपेसिटी  थी  i20
 za,  वह  वास्तविक  रूप  से  240  टन  बनाया
 झौर  लाखो  रुपया  इसमे  भी  कमाया  t

 एक  कपनी  वायथ  लैबोरेटरीज़  लि०  हूँ
 जो  कि  हारमोन्स  मागाती  है।  उसकी  हारमोन्स
 की  720  किलो  की  कंपेसिटी  है,  लेकिन  वह
 87  किलो  का  उत्पादन  करती  है।  इसका

 अन्तर्राष्ट्रीय  बाजार  भाव  6  हजार  रुपये
 किलो  है  श्रौर  इस  पर  ड्य्टी  साढ़े  4  हजार
 रुपये  किलो  लगती  है  भ्रर्थात्‌  सादे  i0  हजार
 रुपये  किलो  t  लेकिन  उसका  यहा  बाजार
 भाव  है  22  हजार  रुपये  किलो  |  इसमे  !  करोड़
 32  लाख  रुपया  इन्होंने  ईमानदारी  से  कमाया  ।

 मैं  माग  करता  हू  कि  इनको  सी०  बी०  झाई०
 के  द्वारा  इन्कवायरी  हो,  एक  ससदीय  समिति
 बनाई  जाये  ।  इन  मल्टीनेशनल्स  के  द्वापा
 जो  कैपेसिटी  से  ज्यादा  माल  बनाया  जाता  है,
 जो  माल  स्मगल  किया  जाता  है  और  अधिक
 मूल्यो  पर  बेचा  जाता  है  उसकी  जाच  की  जाये
 झौर  जो  लाखो,  कराडो  रुपये  के  रैकेट  हो
 रहे  है,  उनको  निकाला  जाये  t  wat  at
 महोदय  इस  की  तरफ  ध्यान  नहीं  देंगे  तों  फिर
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 क्या  भ्रधिकारियों  भौर  दूसरों  को  हम  कहेंगे  ?
 सबसे  ज्यादा  जम्मेदारी  मंत्री  की  होती
 है।  मैं  उनसे  दरखवास्त  करूंगा  कि  इस  तरफ
 ध्यान  दें  ?  मंत्रों  जी  ने  दस्तखत  किये  या  मंत्री
 के  द्वारा  दस्तखत  करने  की  हमको  सूचना  मिली
 या  मंत्रालय  ने  दस्तखत  किये जो  4  मिलियन

 ममू०  एस०  डालर  में  काम  होता  था,  वह  झापने
 7  मिलियन  डालर  में  दिया  t  उसी  मंत्रालम

 के  अन्तर्गत  यह  मल्टी  नेशनल  कंपनी  दवाएं
 स्मगल  करती  है,  ऊंचे  भाव  में  बेचती  हैं  भौर
 क्षमता  से  ज्यादा  उत्पादन  करती  हैं  ।

 इसी  वायथ  लेबोटेरीज़  लि०  मे  सेक्‍स

 हारमोन्स  मंगाये  जो  कि  इसान  को  भी  बढ़ा
 रहा  है  -  इसकी  कैपेमिटी  भो  270  किलो  की
 थी  लेकिन  इसन  वास्तविक  उत्पादन  525
 किलो  किया  ।  इसकी  एक  किलो  की  कीमत
 44  हजार  रुपये  श्रन्तर्राष्ट्रीय  बाजार  भाव

 पर  ड्यूटी  चुकाने  के  बाद  पड़ती  है  लेकिन
 30  हजार  रुपये  किलो  बेचने  का  हिन्दुस्तान
 में  बाजार  भाव  है  ।  उस  हिसाब  से  इसने
 84  लाख  रुपये  कमाया  और  जो  इन्होने  स्मगल
 किया  उसके  हिसाब  से  लगाये  तो  डेढ  करोड़
 रुपया  इस  कंपनी  ने  हारमोन्स  मे  कमाया  t
 बिटामिन  बी  का  सप्रन्तर्राष्ट्रीय  बाज्ञार  भाव
 61,000  रुपये  किलो  है,  जबकि  हिन्दुस्तान
 में  उसका  बाज़ार-भाव  2  लाख  रुपये  है  t
 इसी  प्रकार  विटामिन  बी,  बी”  और  बी"
 का  भौसत  भन्‍्तर्राष्ट्रीयः  बाजार-भाव  200
 रुपये  किलो  है,  लेकिन  हिन्दुस्तान  में  वह
 700  रुपये  किलो  के  हिसाब  से  बिकता  है  t

 इन  आंकड़ों  से  ग्रन्दा्ञा  लगाया  जा
 सकता  है  कि  विदेशी  कम्पनियां  हिन्दुस्तान
 की  ग़रीब  जनता  को  खूब  लूट  रही  हैं  ।  मैं
 उम्मीद  करता  हूं  कि  युद्धिमान  मंत्री,  श्री

 बहुगुणा,  जिन  को  प्रशासन  और  राजनीति
 का  प्रनुभव  है,  हिन्दुस्तान  के  गरीब  लोगों  की

 लूट  करने  वालों  के  खिलाफ  सख्त  से  सख्त
 कार्मेवाही  करेंगे,  बजाय  इस  बात  को  हसी
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 में  उड़ान ेके  ।  मैं  चाहता हूं  कि झपती  क्षमता
 को  बढ़ाने  के  लिए  उनके  ख़िलाफ  कार्यवाही
 की  जाय  |  उन्हें  सजा  देने  के  लिए  सरकार

 के  पास  कानून  ौर  नियम  हैं  उन्हें जेल  में
 बन्द  किया  जा  सकता  है  t  यदि  सरकार  ने

 इन  में  से  किसी  को  भी  जेल  में  बन्द  किया
 होता,  तो  किसी  भर,  मल्टीनेशनल  कम्पनी  की

 यह  हिम्मत  न  होती कि  वह  प्रपनी  क्षमता  से
 ग्रधिक  उत्पादन  कर  ले  t

 ड्ग्श  के  बारे  में  मंत्री  महोदय  द्वारा
 घोषणा  किये  जाने  पर  मुझ  खुशी  है  1  वास्तव
 में  यह  घोषणा  बहुत  जल्दी  की  जानी  चाहिए
 थी  1  मंत्रि-मंडल  ने  इस  बारे  मे  निर्णय  लिया
 है,  जिसके  प्रनुसार  यह  घोषणा  की  गई  हैं  t
 मैं  इस  घोषणा  का  स्वागत  करता  हूं  ।  इस
 घोषणा  में  कहा  गया  है  कि  मल्टीनेशनल
 कम्पनियां  40  परसेंट  ईक्विटी  रखेंगी,  यह
 बात  स्वागत  योग्य  है  ।  केपेसिटी  भ्रौर

 फ़ार्मलेशन  पर  रेस्ट्रिकशन  भी  स्वागत-योग्य
 बात  है  t  यह  निर्णय  भी  स्वागत  योग्य  है  कि
 लोन-लाइसेंसी  बैन्ड  ड्रग्स  का  पांच  गुना
 फ़ार्मुलिशन  करेंगे  ।

 लेकिन  श्रमी  भी  बहुत  सी  ख़ामियां  है,
 जिन  को  मैं  गिनाना  चाहता  हूं  ।  मंत्री  महोदय
 ने  मल्टीनेशनल  कम्पनीज्ष  को  'रिसच  प्रोडक्ट
 की  छूट  देकर  बहुत  खराब  काम  किया  है  i
 भविष्य  मे  रिसर्च  प्रोडक्ट्स  के  नाम  पर  वे  तमाम
 आइटम्ज़  लायेंगी'  और  इस  प्रकार  करोड़ों  रुपये
 कमायेंगीं।  इस  लिए  उन  को  इस  की  इजाजत
 नहीं  देनी  चाहिए।  हम  ने  अपने  देश  में  यनानी,
 आयुर्वेद  श्र  होमियोपैथी  को  प्रोत्साहन  देना
 है,  भौर  दे  भी  रहे  हैं।  तो  फिर  इन  कम्पनियों
 को  रिसर्च  प्रोडक्ट्स  लाने  की  इजाजत  देने
 की  क्‍या  जरूरत  है  ?  ये  एक  एक  किलो  पर
 40,  50  हजार  और  एक  लाख  रुपयें  कमाती
 हैं।  जिस  प्रकार  इटली  ने  अमरीका  की  तमाम
 कम्पनियों  को  प्रतिस्पर्धा  में  पीछे  हटा  दिया
 है  भौर  उन  की  सब  जानकारी  हासिल  कर  ली
 है,  उसी  प्रकार  भारत  सरकार  को  भी  झाई  otto ०
 पी०  एल०  के  माध्यम  से  यह  कार्य  करता
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 चाहिए  ।  जिन  चीजो  की  रिसर्च  नहीं  हुई
 है,  उत  की  रिसर्च  झाई०  डी०  पी०  एल०  के
 हारा  होनी  चाहिए  ।  एन्टीबायाटिक्स  ौर
 विटामिन  भ्रादि  को  भी  झाई०  Fo  पी०  एल०
 को  झपने  हाथ  मे  लेना  चाहिए

 दवाइयों  के  सम्बन्ध  में  हमारे  देश  में
 विकल्प  मौजूद  है  |  अगर  यहा  नई  रिसर्च
 प्रोडक्ट्स  नही  झायेगी,  तो  कुछ  बिगडने  बाला
 नहीं  है।  लेकिन  रिचर्स  के नाम  पर  लोगो  भौर
 संसदू-सदस्यो  की  मनोभावनाशरों  को  'उभाड
 कर  इस  मत्रालय  द्वारा  मल्टीनेशनल  कम्पनियों
 को  बरोडो  रुपये  कमाने  की  छूट  दी  जा  रही
 है।

 मैं  हमेशा  से  सदन  मे  कहता  प्रा  रहा  हू  कि
 दवाइयों  के  काड  नेम्ज  नहीं  होने  चाहिए  1
 यह  स्वागत-यांग्य  बात  है  कि  पाच  ब्राड-नेम्ज
 की  बन्द  कया  गया  है।  लेक्नि  फिर  भी
 ऐसे  बहुत  से  ब्राड-नम््  है  जिन्ह  श्रासानी
 के  साथ  बन्द  किया  जा  सकता  है  ।  उन्हें  बन्द
 करना  चाहिए  साकि  पंटेन्टसे  के  बजय
 क्नटेन्टस  बिक  !

 मल्टीनेशनल  कम्पनियों  द्वारा  जो  लूट  हो
 रही  है  मैं  उस  का  एक  उदाहरण  देना  चाहता
 हू  ।  डाक्सीक्लीन  की  i00  मिलिग्नाम  की
 एक  कंपसूल  होती  है  और  उन  चार  कैपसूल्स
 की  कीमत  मल्टीनेशनल  कम्पनी  i2  रुपये
 लेती  है,  एक  भारतीय  कम्पनी  उसी  की  कीमत

 7  रुपये  लेती  है  श्लौर  एक  दूसरी  भारतीय
 कम्पनी  उस  की  कीमत  4  रुपये  लेती  है,
 जबकि  उस  का  लागत-मूल्य  केवल  0
 रुपये  है  V  उस  का  लागत-मूल्य  है  110
 रूपये  और  लिये  जाते  है  i2  रुपये  7  रुपये
 आर  4  रुपये  ।  हमारे  यहा  प्राइस  कट्रोल  है  v
 वे  लागत  मूल्य  के  75  परसेट  से  ज्यादा  मुनाफा
 नही  ले  सकती  है।  मैंने  ाप  को  उदाहरण  दिये
 है,  भ्राप  भ्रपने  मत्ालय  मे  दो-चार,  रोज़
 लग।[इये  भौर  दवा  के  नाम  पर  जो  करोडो  रुपये
 लटे  जा  रहे  हैं,  उनको  बन्द  कीजिये  t  भ्रगर

 CHAITRA  9,  3900  (SAKA)  Grants,  ‘1978-79  334

 ara  ऐसा  कर  सकेंगे  तो  हिन्दुस्तान  की  जनता
 शाप  को  दुभा  देगी  ।

 हमारे  मध्य  प्रदेश  मे  कोरबा  के  अझन्दर  एक
 खाद  का  कारखाना  बनाया  जा  रहा  है,  लेकिस
 सरकार  द्वारा  उस  का  काम  धीमा  कर  दिया
 गया  है।  इस  कारखाने  पर  20  करोड
 रुपया  खर्च  हो  चूका  है,  लेकिन  इस  साल  के
 बजट  में  उस  पर  खर्च  का  कोई  प्रावधान
 नहीं  है  भौर  एक  इशारा  कर  दिया  गया  है
 कि  इस  के  काम  को  धीमा  कर  दिया  जाय,
 रामगुण्डम  शौर  तालचर  के  कारखानों  को
 प्राथमिकता  दी  जा  रही  है।  जिस  कारखाने
 प्र  सरकार  का  20  करोड  रुपया  खर्च  हो
 चुका  है,  उस  को  पूरा  करने  के  बजाय  काम  को
 घीमा  कर  दिया  जाय,  यह  कहा  तक  उचित  है  t
 इस  सरकार  ने  यह  एक  भ्रच्छी  बात  तय  की  हैं  कि
 तमाम  प्रोजक्ट्स  को  एक  साथ  न  लेकर  जो
 प्रोजक्टस  हाथ  मे  हैं,  उन  को  पहले  पूरा  किया
 जाय  ताकि  रिटरन  जल्दी  मिल  सके  इस  दृष्टि
 स॑  मे  उम्मीद  करता  हु  कि  सरकार  इस
 कारखाने  को  जन्द  से  जल्द  पूरा  कराने  का
 प्रयास  करगी  ।  आज  काफी  उद्योग  सार्वजनिक
 क्षेत्र  के  श्रन्दर  है--रसायन  के,  पैट्रोल  के---
 पट्रोल  का  शायद  एक-भ्राध  बाकी  रह  गया  है  ny
 मैं  उम्मीद  करता  ह  कि  जनता  पार्टी  की  सरकार
 जौर  विशेषकर  हमारे  बहुगुणा  जी  जो
 लेफ्टिज्म  मे.  वामपथ  में  विश्वास  करते  हैं,
 प्रगतिशील  ताकतो  की  एकता  में  विश्वास
 करते  है--कम  से  कम  उवरक  के  कारखानो,
 मल्टीनेशनल  कम्पनियों  के  दवाझो  क ेकारखानो
 झौर  जो  एक  पेट्रोल  की  कम्पनी  रह  गई  है--
 आासाम  प्रायल  कम्पनी--इन  तमाम  उद्योगों
 का  राष्ट्रीयकरण  करेगे  झौर  इन  को  सार्वजनिक
 क्षेत्र  मे  लायेगे  1

 आज  गैस  के  'कनेक्शन्ज  जनता  को  नहीं
 मिल  ह  है।  जनता  पार्टी  की  सरकार  से
 जनता  को  उम्मीद  है  कि  एक  साल  के  भन्दर
 श्न्दर  ज्यादा  से  ज्यादा  जितने  कनेक्शन्श
 दिये  जा  सकते  है,  सरकार  देने  का  प्रयास
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 [श्री  कल्याण  जैन]

 क  रेगी  ताकि  लोगो  को  राहुत  मिल  सके
 झाज  ट्रास्फर  ठोकन  पर  मैस  नहीं  मिलती

 है।  मान  लीजिये  मेरा  तबादला  बगलौर  हो
 जाये,  वहा  पर  मेरे  पास  इन्डेन  की  गैस  है,
 लेकिन  बहा  पर  एच०  पी०  की  गैस  है,  तो

 एच०  पी०  बाले  द्रास्फर  टोकन  पर  गैस  नही
 देते  हैं।  मैं  चाहता  ह्  कि  सरकार  अपने
 तमाम  वितरकों  को  एक  सुकंलर  निकाले
 झौर  उन  से  कहा  जाय  कि वे  ट्रासफर  टोकन
 पर  गैस  सप्लाई  करे  ।  एक  बात  और--एक
 वितरक  के  पास  कितने  गैस  के  कनेक्शन्स
 दिये  जाने  चाहिये  ”  किसी  के  पास  चार

 हज़ार  है,  तो  किसी  के  पास  250  है  1  मैं

 यह  चाहता  हू  कि  एक  हज़ार  से  ज्यादा
 किसी  के  पास  नहीं  होना  चाहिये,  यदि  ज्यादा

 है  तो  भ्राप  नये  वितरक  नियुक्त  कीजिये,
 ताकि  ज्यादा  लोगो  को  रोज़गार  मिल  सके,
 ज्यादा  लोगो  में  मुनाफा  बट  सके  |

 एक  चीज  की  श्राप  जांच  कराइये

 हमारे  यहां  भोपाल  में  श्री  देवराज  झ्सै  के
 भतीजे  श्री  जसे  डायरेक्टर  थे  उन्होंने
 नियम  क  बगैर  बहुत  से  जुनियर  लोगों  का
 प्रोमोशन  कर  दिया-इस  की  तुरन्त  जांच

 होनी  चाहिये  ।

 महात्मा  गाधी  कहते  थे  कि  मिटटी  का
 तेल  सस्ता  हो  पोस्टकर्ड  सस्ता  हो  भौर
 मसमक  सस्ता  हो  ।  में  बहुगुणा  साहब  से
 उम्मीद  करता  हु-श्राप  चाहे  पैट्रोल  भौर
 डीजल  सस्ता  न  करे  लेकिन  मिटठी  का

 तेल  जरूर  सस्ता  करे  ।  लेकिन  अ्रफसोस  यह

 है  कि  वह  सस्ता  हाने  के  बजाय  महगा  होता
 जा  रहा  है  t

 श्री  हैमबती  नन्‍्दन  बहुगुणा  पोस्ट
 कार्ड  और  नमक  ry

 aft  कल्याण  जेन.  ठीक  हैं,  पोस्ट  कार्ड
 झौर  नमक  से  मिट्टी  का  तेल  भी  जोड  दीजिये  t
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 हम  गांधी  जी  की  भावना!  में  विश्वास  करते  हैं,
 समाजवाद  में  विश्वास  करते  हैं--इस  लिये
 हमे  इन  कार्मों  को  ज़रूर  करना  चाहिमे  |

 पैट्रोल  और  डीजल  बेचने  वालों  को,
 पेट्रोल  पम्पवालो  को  जो  कमीशन  दी  जाती  है,
 बहू  वर्षों  से  नहीं  बढ़ाई  गई  है  या  नाम-मात्र
 ही  बढ़ाई  गई  है,  जब  कि  पेट्रोल  भौर  डीजल
 की  कीमते  बहुत  ज्यादा  बढ़  गई  हैं  मैं  उम्मीद
 करता  ह  कि  इन  कीज़ो  पर  भी  धाप  ज्यान
 देगे  ।

 इस  के  साथ  हीं  ड्ग्श  के  नाम  पर
 इस्पेक्टोरल-यूनिट  होना  चाहिये.  ताकि
 नकली  दवायें  न  बिक  सके  7  आज  नकली
 दवाग्रो  के  नाम  पर  लोगों  को  बहुत  भडकाया
 जाता  है  ये  मल्टीनेशनल  कम्पनिया  नकली
 दवाझो  के  नाम  से  करोड़ो  रुपया  कमा  रही
 है--इस  तरफ  सरकार  को  तुरन्त  ध्यान  देना
 चाहिये  ।  इस  के  लिये  स्थिति  स्पष्ट  होनी
 चाहिए  कि  किन-किन  दवाझों  की  इजाजत
 हमने  दी  है  ।

 हमारे  मध्य  प्रदेश  मे  सरकार  द्वारा  दवा
 बनाने  की  इजाजन  दी  जाती  है  कि  तुम
 फला  टेबलेट  बनाझो,  लेकिन  वही  सरकार  फिर
 से  उस  को  बैन  कर  देती  है  कि  तुम  यह  नहीं
 बना  सकते  हो  ।  यह  कहा  तक  उचित  है  ?

 हमारे  यहा  एक  नाथ  नाम  के  ड्रग  कन्‍्ट्रोलर  है---
 उसने  इजाजत  दी  कि  तुम  यह  बना  सकते
 हो,  लेकिन  उन्ही  नाथ  साहब  ने  उस  को  बन्द
 कर  दिया।  मैं  उम्मीद  करता  हू  कि  झाप  इस
 और  ध्यान  देगे  शौर  अपने  भाषण  के  अन्दर
 जो  मुद्दे  मैंने  उठाये  है  उनकी  स्थिति  पर
 प्रकाश  डालेंगे  |

 SHRI  C  N  VISVANATHAN  (Tirup-
 pattur)  Mr  Chairman  Sir  on  behalf
 of  the  AIADMK  I  support  the  De-
 mands  for  Grants  of  the  Ministry  of
 Petroleum  Chemicals  and  Fertilizers
 I  would  request  the  Petroleum  Minis-
 ter,  who  is  a  friend  of  the  South  es-
 pecially  of  the  Chief  Minister  of  Tamil
 Nadu  that  he  must  give  some  con-
 sideration  to  the  south  He  has  stated
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 that  69  big  survey#  have  taken  place.
 Ido  not  know  how  many  were  con-
 ducted  in  Madras  or  in  the  Southern
 Stdtes.  When  I  put  a  specific  ques-
 tion  about  the  Cauveri  Delta,  he  said
 that  survey  was  made  three  or  four
 times  and  they  expect  some  machines
 to  be  imported  either  from  the  United
 States  or  other  countries  to  find  out
 whether  there  is  Petroleum  in  the
 Cauveri  delta.

 Here  I  want  to  point  out  that  India
 ig  now  importing  roughly  about  35
 million  tonnes  of  crude.  According
 to  the  Minister,  crude  costs  about
 Rs.  900  per  tonne.  So,  by  the  import
 of  i5  million  tonnes  of  crude,  we  are
 losing  foreign  exchange  to  the  extent
 of  Rs.  ‘1,350  crores.  At  the  same  time,
 what  is  the  amount  allotted  to  the
 O&NGC  in  the  Five  Year  Plan  for
 Surveys?  It  is  only  Rs.  2,550  crores  for
 five  years.  So,  it  38  very  much  less
 than  the  amount  they  are  going  to
 spend  on  the  import  of  5  million
 tonnes  of  crude.  In  fact,  we  can  com-
 pletely  stop  the  import  of  crude,  if
 we  have  more  of  seismic  surveys  and
 discover  oil.  In  Europe  nearly  600
 Such  surveys  have  been  conducted.
 Therefore,  I  would  plead  with  the
 Minister  that  the  seismic  surveys  in
 India  should  also  be  increased,  parti-
 ecularly  in  Ladakh,  NEFA  border  and
 other  areas  where  there  is  chance  of
 getting  oil.

 Fortunately,  after  the  Minister  has
 taken  charge  of  this  subject,  from
 Bombay  off-shore  drilling  we  are  get-
 ting  2  milhon  tonnes.  According  to
 the  Planning  Commission,  by  about
 1982-83  we  must  produce  9  million
 tonnes  by  off-shore  drilling.  We  are
 actually  getting  8  million  tonnes  ac-
 cording  to  the  NDC.  By  1982-83  our
 need  would  increase  from  25.64  million
 40  35.65  million  tonnes.  80,  even  after
 five  years,  we  would  be  depending  on
 foreign  countries  by  importing  3.:7
 million  tonnes  and  we  cannot  become
 self-sufficient.

 We  should  try  to  produce  more
 crude  and  become  self-sufficient  in  oil
 After  all,  India  is  a  big  nation  and  for
 a  country  everything  depends  on  oil
 Without  oil  our  industrial  policy  would
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 be  a  total  failure.  Fertilizers  also  de-
 pend  on  oil.

 The  hon.  Minister  made  a  statement
 about  the  establishment  of  i4  fertilizer
 factories.  If  we  look  from  Sindhri,
 Madras  Fertilizer,  Neyveli,  Cochin  and
 Rourkela  and  so  on,  there  are  hardly
 four  fertilizer  factories  in  the  south.
 So,  he  should  start  some  more  fer-
 tilizer  factories  in  the  south.  We  were
 told  recently  that  they  are  going  to
 have  two  projects,  one  in  Gujarat  and
 another  in  Madhya  Pradesh,  and  the
 investment  in  Gujarat  will  be  Rs.  50
 crores.

 I  hope  he  will  have  more  seismic
 surveys  in  South  India  and  also  start
 some  more  fertiliser  factories  there.

 SHRI  K.  MAYATHEVAR  (Din-
 digul):  I  rise  to  support  the  Demands
 for  Grants  of  the  Ministry.  Since
 my  learned  friend  has  concentrated  on
 petroleum,  I  shall  confine  myself  to  the
 other  aspects,

 We  attained  independence  in  1947,
 we  declared  ourselves  a  Republic  in
 +1950,  we  are  now  sitting  in  the  Six
 Sixth  Lok  Sabha,  we  have  conducted
 five  general  elections.  But,  in  spite
 of  the  Congress  regime  in  this  country
 for  the  last  30  years,  the  prices  of
 drugs  and  medicines  are  still  going
 up  every  day,  leaping  forward,  they
 have  never  declined.  Therefore,  it  is
 high  time  for  the  hon.  Minister  who
 us  able,  efficient,  honest  and  straight
 forward—I  know  him  _  personally—to
 reduce  their  prices,

 They  have  allowed  the  acquisition
 of  36.6  per  cent  of  the  shares  of  the
 foreign  drug  companies  by  Indian
 public  financial  institutions.  It  seems
 this  Government  was  not  in  a  position
 to  appreciate  the  recommendations
 made  by  the  Hathi  Committee.  I  ask
 why  they  have  failed  to  appreciate,
 welcome  and  accept  the  recommenda-
 tions  of  the  Hathi  Committee.  You
 have  accepted  40  per  cent  of  the  re-
 port,  the  rest  60  per  cent  you  have
 totally  rejected.  I  would  have  appreci-
 ated  it  if  you  had  accepted  all  the  re-
 commendations  of  the  Hathi  Com-
 mittee  cent  per  cent,  or  even  60  per
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 cent,  and  implemented  them.  I  am
 not  happy  to  note  that  you  have  not
 accepted  them  in  full

 In  respect  of  drugs  and  medicines,
 you  have  allowed  to  the  retailers  and
 wholesale  dealers  in  India  a  profit
 Margin  of  9  to  i5  per  cent  I  request
 the  Government  to  calculate  the  total
 cost  of  production,  cost  price,  of  every
 medicine  and  drug  and  then  allow  2)
 to  5  per  cent  That  will  be  sufficient,
 more  than  sufficient,  by  way  of  profit
 ३  hope  the  hon  Munister  will  consider
 reducing  the  margin  of  profit  because
 ours  is  a  poor  country

 In  hospitals  the  hon  Miunuister
 knows  we  all  know  that  doctors,
 nurses  and  staff  commit  theft  of  medi-
 cmes  and  drugs  I  request  the  hon
 Minister  to  bring  some  constitutional
 changes  to  give  serious  punishment  to
 those  who  commit  this  offence  Under
 Sections  379  and  380  of  the  IPC,  we
 are  giving  light  punishment  for  theft
 But  this  theft  38  a  special  theft  by
 educated  doctors  It  is  an  anti-social
 offence  It  is  a  national  offcence
 Theretore  those  people  should  be
 dealt  with  very  severely  and  they
 should  not  be  dealt  with  under  Section
 380  of  the  IPC

 Valuable  medicines  and  drugs  are
 Not  available  for  poor  men  in  the
 countryside  hospitals  and  other  such
 places  When  a  poor  man  goes  to  a
 private  clinic  or  a  Governemnt  hos-
 pital,  there  the  Medical  Officer  just
 prescribes  some  costly  medicine’  Be
 fore  he  arranges  money  for  purchas-
 ing  that  costly  medicine,  his  patient  or
 relative  dies  He  loves  his  wife  or
 family  members  or  friends  But  he-
 fore  he  gets  money  to  buy  the  medi-
 eine,  they  die  Therefore,  these  costly
 and  valuable  medicines  should  be  sup-
 pled  to  poor  men  free  of  cost

 Regarding  adulteration  of  drugs  and
 medicines,  this  is  a  very  heinous
 crime  It  38  a  crime  against  the  hu-
 manity  It  is  an  offence  It  is  kiling
 the  imnocent  human  beings  Under
 the  Adutteration  Act,  there  is  a  law
 which  gives  punishment  for  six
 months  This  78  not  sufficient  to
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 punish  the  adulterators,  There  are
 lots  of  lacunge  in  the  Act  and  these
 should  be  rectified.  The  Congress
 Government  introduced  a  legislation
 to  award  adulterators  upto  life  im-
 pnsonment  But  this  is  not  sufficient
 This  is  not  an  ordinary  offence.  If  is
 not  only  a  question  of  killing  one  per-
 Son  or  two  persons,  but  it  is  a  ques~
 tion  of  killing  the  entire  innocent
 society  Without  commiting  any
 offence,  the  public  is  dying  at  the
 hands  of  these  persons  who  are  com-
 muting  fhis  national  offence  for  the
 sake  of  meeting  their  petty,  selfish
 ends  of  making  huge  profits  Ths
 should  not  be  allowed  to  happen

 With  these  words  I  thank  the  Chair
 for  bearning  with  me

 पंद्रोलियम  तथा  रसायन  और  उबरक
 सन्नालय में  राज्य  मत्रो  (भो  जनेश्वर  मिश्र)  :
 सब  से  पहले  तो  मैं  उन  सभी  सदस्यों  को
 धन्यवाद  दगा  जिन्होंने  इस  मत्रालय  के  बारे  में
 विशेष  दिलचस्पी  ली  है  ।  ऐसे  मुझे  थोडी

 बहुत  निलराशा  भी  हुई  क्याकि  मै  यह  मान  कर
 चल  रहा  था  कि  जब  सदन  में  कल  हाथी
 कमेटी  की  रिपोर्ट  पेश  कर  दी  गयी  थी  तो
 ज्यादातर  सदस्य  उसी  हाथी  से  लिपट  जाएंगे
 और  उर्वरक  वगैरह  में  उन्तकीदिलचस्पी
 कम  रह  जाएगी  ।  माननीय  श्री  डी०  डी०
 देसाई  यहा  नहीं  हैं  ।  उन्होंने  कहा  कि  हिन्दु-
 स्तान  का  उर्वरक  उद्योग  एक  तरह  से  बीमार
 बच्चा  है  |  श्रगर  बह  यहा  हात  ता  &  उन  से
 कहता  कि  यह  बीमार  बच्चा  हम  लागा  की
 सरकार  के  घर  मे  पैदा  नहीं  हुभा  बल्कि
 आपके  घर  से  टहलता  टहलता  हम  लागो
 के  यहा  तक  झाया  है  भौर  शायद  बीमार
 इसलिए  हो  गया  कि  सारे  का  सारा  दूध
 जनता  पार्टी  की  सरकार  के  झाने

 के  पहल ेजा  लोग  देश  की  गद्दी  पर  थे
 उन  लॉगो  ने  पी  लिया  था।

 दूसरा  एक  सुझाव  माननीय  यशवन्त  बोरोले
 में  यह  दिया  कि  भ्रगर  उर्वेरक्त  का  विस्तार
 ज्यादा  किया  गया  शर  खेती  पर  भ्रप्तिक
 प्रयोग  किया  गया  तो  ज़मीन  की  उर्वरा  शक्ति

 समाप्त  हो  जायेगी  ।  यह  एक  विवाद  का
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 fara  है  ।  ठीक  ठीक  प्रभी  नहीं  कहा  जा
 सकता  क्‍योंकि  दोनों  तरह  की  बहस  इस
 बारे  में  चलती  है।  एक  तरफ़  तो  यह  कहा
 जाता  है  कि  जिस  जमीन  में  उ्बेरा  शक्ति  नहीं  है
 जहां  झगर  उर्वरक  डाला  जायेगा  तो  वह  जमीन
 उपजाऊ  होगी,  वीच  बीच  में  उसको  टैस्टिंग  की
 जरूरत  पडेगी।  और  दूसरी  बहस  यह  है  कि  जो
 उर्बरा  जमीन  है  उसमें  झगर  खाद  लगा  दी  गई
 तो  धीरे  घीरे  वह  मर  जायेगी  |  लेकिन
 देश  में  हुसके  विपरीत  होता  है  ।  अ्रपने  देश  में
 खाद  का  प्रयोग  कम  होता  है,  झौसतन  8
 किलोग्राम  प्रति  हैक्टेयर  जो  श्न्य  देशों  की

 तुलना  से  बहुत  ही  कम  है  ।  और  इतना  ही
 नहीं  अल्कि  उर्वरक  जो  झपने  देश  में  पैदा
 होता  है  उसका  40  से  कडा  केवल  55  जिलों  में
 खप  जाता  है  1  यह  जान  बूझ  कर  के  कृषि
 मंतज्ञालय  से  और  झपने  मित्नों  से  आंकड़े  मैने

 जुटाये  7  ठीक  ठीक  झाकडे  तो  नही  दिये  जा
 सकते  है,  लेकिन  एक  रफ़  आइडिया  है  कि

 हिन्दुस्तान  में  80  सँकड़ा  उर्वरक  केवल
 20  सैकडा  किसान  इस्तेमाल  करते  है  और
 20  सैकड़ा  बेचा  हुझा  उर्वरक  80  संकड़ा
 किसान  के  पास  जाता  है।  तो  इसलिये
 उबरा  शक्ति  का  बहुत  बड़ा  नुकसान  हो
 जायेगा  पभ्रभी  यह  दलील  नहीं  चल  पायेगी
 क्योंकि  अभी  देश  में  उर्वरक  जो  होता  है  वह
 ज्ञौथाई  खेतों  को  भी  देने  लायक  पैदा  नहीं
 हुआ  है  ।

 माननीय  कल्याण  जैन  ने  कोरबा  कारखाने
 के  बारे  में  कहा  है।  मैं  उसके  बारे  मे  बाद  मे
 बताऊंगा  ।  इसके  शग्रलावा  कोई
 खास  मांग  नहीं  श्ायी  ।  एक  माननीय
 मित्र  ने  मद्रास  मे  या  दक्षिण  मे  फटिलाइजर
 कारखाना  खोलने  की  मांग  की  है  |  इस
 समय  फ्टिलाइजर  के  जो  नये  कारखाने
 खुल  रहे  हैं  सरकार  की  नीति  है  कि  वह
 गैस  बेस्ड  होंगे  शर  दक्षिण  में  उस  नीति  के
 हिसाब  से  कोई  कारखाना  किट  नहीं  हो
 पा  रहा  है।  लेकिन  फिर  भी  सरकार  विधार
 करेगी  झगर  कहीं  संभावना  बढ़  गई  भौर  कही
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 से  कोई  गैस  या  इस  तरह  का  फ़ील्ड  स्टाक
 कोई  मिल  गया  जिसके  भ्राधार  पर  कारखाता
 खोला  जा  सके  तो  हम  जरूर  माननीय
 सदस्यों  की  इच्छा  की  पूति  करवायेंगे  सरकार
 की  तरफ़  से  ।  ;

 सभापति  महोदय,  झपने  देश  में  जैसे
 जैसे  जमीन  पर  झ्राबवादी  का  दबाव  बढ़  रहा
 है  वैसे  बसे  खेती  धौर  खाद  का  रिश्ता  भी
 बढ़ता  चला  जा  रहा  है  ।

 शी  कृष्ण  चला  हाल्दर  (दुर्गापुर)  :

 दुर्गापुर  फ़टिलाइजर  ऐक्सपेंशन  के  बारे  में

 कुछ  बोलें  ।

 श्री  जनेश्वर  मिश्र  :  दुर्गापर मे  तो  भ्रभी
 हड़ताल ही  चल  रही  थी  ।  दुर्गापुर  के  लोग
 फ़टिलाइजर  प्लाट  का  ऐक्सपेशन  हो  इसके
 पहले  बहां  के  माहौल  को  ऐसा  बनाये  क्‍योंकि
 लगातार  43  दिन  तक  हड़ताल  चली  है  t

 sit  कृष्ण  चन्द्र  हाल्वर :  प्रापने  ठीक
 से  इन्टरवीन  नहीं  किया  तो  क्‍या  होगा ।
 इसमें  किसका  कसूर  है  ?

 शो  जनेश्बर  मिशन :  मैं  कह  रहा  था
 कि  जनता  पार्टी  की  सरकार  खेती  और  ग्रामीण
 विकास  के  लिये  कृत  संकल्प  है  और  इसलिये
 कोशिश  करेगी  कि  ज्यादा  से  ज्यादा  खाद  का
 उत्पादन  हो  ताकि  खेती  का  विकास  हो  सके  ।
 खाद  एक  ऐसा  उद्योग  है  जिसमे  लम्बी  पूजी
 लगती  है  ।  इसलिये  इस  उद्योग  से  नौकरी
 की  बहुत  उम्मीद  नहीं  की  जा  सकती  t
 रोज़गार  के  सवाल  को  हल  कर  पायेंगे  उबेरक
 उद्योग  से  हम  समझते  है  कि  एक  तरह  से  एक
 भ्रसम्भव  उम्मीद  लेकर  चलना  है  t  ware
 खेती  की  तरक्की  होने  लगी  तो  उर्वरक  उद्योग
 बढ़ेगा  श्रौर  खेती  बढ  गई  तो  उससे  नौकरी
 बढ़  सकती  है  ।  लेकिन  उस  उद्योग  से
 झपने  आप  में  कोई  नौकरी  नहीं  बढ़ेगी,  क्योंकि
 इसमें  तो  बड़ी  बड़ी  मशीनें  ही  काम  करती  हैं  t
 उनका  प्रासेस,  नो-हाऊ  ज्यादातर  विदेशी
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 हैक्नोलाजी  पर  चलते  हैं  और  न  केवल  अपने
 देश  भें  बल्कि  दुनिया  के  सभी  देशो  में  तीन-
 शार  कम्पनिया  मुख्य  रूप  से  हैं,  यहा  तक  कि
 शस  में  36  प्लाट  एक  अमेरिकन  फर्म  के
 ब्रासेस  पर  बने  ।  इस  तरह  से  भाप  देखेंगे  कि
 ये  बड़े  पूजीवालें  कारखाने  नौकरी  के  मामले
 में  तो  बहुत  मददगार  नहीं  होगे  लेकिन  अ्रपने
 यहा  जो  प्लानिंग  और  डैवलपसेट  डिवीजन
 हैं,  जो  प्रप्रैल  से  एक  स्वतत्न  इजीनिर्यारिंग
 संगठन  होने  जा  रहा  है,  वह  भपनी  तकनीक
 विकसित  करने  के  लिए  स्वतत्र  होगा  t
 नये  सिरे  से  वह  हिन्दुस्तान  के  खाद  उद्योग
 को  तरक्की  दे  सकेगा,  इसकी  हम  उम्मीद
 करते  है  ।

 झपने  यहा  उर्वरक  का  उत्पादन  तीन
 रास्ते  से  होता  है--एक  सरकारी  रास्ता,
 दूसरा  सहकारी  रास्ता  श्रौर  तीसरा  निजी
 रास्ता  ।  इन  तीनो  रास्तो  से  जो  उत्पादन
 होता  है,  सरकार  उस  पर  गौर  करते  हुए
 योजना  बनाती  है  कि  कितनी  कमी  पड़  रही
 है  भोर  कितनी  आगे  जरूरत  पडेंगी  ।  उसी
 हिसाब  से  आयात  करती  है  भौर  वितरण  के
 बारे  में  सोचती  है  1

 उर्वरक  तीन  तरह  के  होते  है---
 एक  नाइट्रोजन  वाले,  दूसरा  फारफेटिक  और
 तीसरा  पॉटाश  ।

 पाटाश  के  लिए  हमारे  यहा  कोई  सडार
 नही  है  ।  सारा  यह  विदेशों  स ेमगवाना  पडता
 है।  977-78  में  यानी  इस  साल  हमको
 4  लाख  69  हजार  टन  पोटाश  विदेश  से
 मंगाना  पडा  है  t

 1977-78  में  नाइट्राजन  की  भाग
 28  लाख  8  हजार  टन  आकी  गई  थी  ।
 हम  लोग  उम्मीद  करते  थे  कि  22  लाख
 डन  के  करीब  उत्पादन  इसका  होगा,  लेक्नि
 बिजली  की  कुछ  कटौती  भौर  दूसरे  कारणों  से
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 इसका  उत्पादन  20  लाखे  टन  हुआ  है  !

 इस  तरह  से  इस  साल  उर्बरक  कारखानों  में
 8  लाख  88  हजार  टन  नाइट्रोजन  की
 कमी  पड़ी  है।  हमने  ऑ्पनी  क्षमता  के  हिसाव
 से  जो  उत्पादन  आका  और  जो  उसकी  मांग
 हुई,  उसको  लेकर  झभी  हमे  कुछ  उचरक
 विदेशों  से  मयवाना  पड़ेगा  1  फिर  भी  पिछले
 साल  9  लाख  टन  नाइट्रोजन  पदा  हुआ  था
 यानी  इस  साल  लाख  टन  नॉइट्रोजन  ज्यादा
 पैदा  हुआ  उस  पिछले  साल  के  मुकाबले
 मे  ।  तो  तरक्की  तो  यह  हुई
 लेकिन  जो  इस  साल  माग  थी  उसके  मुकाबले
 में  हम  पीछे  रहे  ।

 इसी  तरह  से  फास्फेटिक  उर्वरक  के  बारे  मे
 भी  40  प्रतिशत  को  तरक्की  हुई  है।  लेकिन
 इसके  बावजूद  हमारी  माग  के  मुकाबले  में
 यह  कम  पड  रहा  है  ।  इस  कमी  को  पूरा
 करने  के  लिए  हम  यह  विदेशों  से  श्रायात
 करते  हैं  ।

 कई  बार  यह  बहस  चली  है,  यहा  पर  ता
 भाई  लागों  ने  नहीं  छेड़ा,  लेकिन  कभी-कभी
 बातचीत  के  दौरान  कहते  है  कि  जो  विदेशों  से
 फॉटलाइजर  मगाते  हैं,  उसका  दाम  देशी
 फश्लाइजर  के  मुकाबले  मे  महगा  पडता  है  ।
 यह  सच  है,  लेकिन  देश  में  जो  फर्टिलाइजर  की
 मांग  है,  उसको  पूरा  करने  के  लिए  यह  जरूरी
 होता  है  कि  वह  महंगा  फटिलाइजर  खरीदा
 जाये  ।  इसके  भलावा  एक  ही  रास्ता  था
 कि  जा  देश  को  मांग  है,  उसका  सुना  छोड़
 दिया  जाये,  जिसको  हम  श्रच्छा  नही  मानते
 हैं  t

 ag  मैं  बहुत  साफ  कहना  चाहता  हू
 कि  हमारे  यहा  फटिलाइज्र  के  जितने  कारखाने
 है,  वे  ज्यादातर  श्रपनी  क्षमता  का  पूरा
 उपयोग  नही  कर  पाते  ।  फटिलाइज्षर  कारखाने
 के  बारे  मे  यह  माना  जाता  है  कि  झगर  89
 सैकडा  क्षमता  का  उपयोग  हो  गया  तो  स्थिति
 संतोषजनक  मानी  जायेगी  ।  हमारे  यहां
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 तीन  तरह  के  कारखाने  हैं।  जैसे|कि  पहले  एक
 को  बीमार  बच्चा  कहा  गया।  यह  बहुत

 पुराना  है  जो  कि  बिल्कुल  घाटे  में  चलता  है,
 जिसकी  सारी  की  सारी  मश्जीनरी  बेकार  हों
 गई  है,  सड़  कई  है  1  दूसरा  कारखाना

 स्टेबिलाइज्ड  है,  जो  कि  झपनी  क्षमता  का  करीब

 करोब  उपयोग  कर  लेता  है  ।  तीसरा  का रखाना

 नया  खुल  रहा  है,  जिसकी  मशीनरी  अभी

 ठीक  से  फिट  नहीं  हो  पायी  है,  या  जो  विदेशी

 क्‍्लीशियन  आते  हैं,  वे  श्रभी  ठीक  से  काम

 नहींकर  पाये  4  इसलिये  वह  अपनी'  क्षमता

 का  ठोक  उपयोग  नहीं  कर  पाता  ।  पिछले

 बरस  पुरामे  कारखानों  की  क्षमता  करीब

 48.8  परसेंट  थी  और  इस  साल  वह  घट  कर

 46.2  परसेंट  हो  गई  हैं  ।  स्टैबिलाइज्ड

 कारखानों  की  क्षमता  पिछले  बरस  79.4

 परसेंट  थी,  और  इस  साल  वह  क्षमता  83.  2

 परसेंट  रही  ।  नए  प्लांटों  की  क्षमता  का

 उपयोग  भी  26.  9  परसेंट  से  बढ़  कर  36.3

 परसेंट  हो  गया  |  इस  तरह  हम  त्तस्ककी  कर

 गये  हैं  फिर  भी  यह  मान  कर  चलना

 चाहिए  कि  अभी  हम  अ्रपनी  टोटल  क्षमता  का

 उपयोग  नहीं  कर  पा  रहे  हैं  ।  इसके  कुछ
 कारण  हैं  ।

 सब  से  बड़ा  कारण  यह  है  कि  नांगल,
 कानपुर,  भोरखपुर,  विशाखापत्तनम  यूनिटों
 में  समय-समय  पर  बिजली  की  बड़े  पैमाने  पर
 कटौती  हुई  है  ।  दूसरा  कारण  यह  है  कि
 नौवली  में  लेबर  प्राबलम  पैदा  हुई  और

 दुर्गापुर  में  43  दिन  तक  लगातार  हृड़ताल
 चली  ।  तीसरा  कारण  यह  है  कि  नांगल

 एक्सपेंशन  और  ट्रांबे  4  प्लांट  के  चालू  होने  में

 देरी  हुई  ।  कई  कारणों  से  हम  अपनी  क्षमता
 को  पूरा  इस्तेमाल  नहीं  कर  पाये  हैं  ।

 उत्पादन  को  बढ़ाने  के  लिए  समय-प्तमय

 पर,  कई  प्रश्नावी  कदम  उठाये  गये  हैं।  विश्व
 बैंक  से  एक  बार  .70  करोड़  डालर  और

 दूसरी  बार  0.5  करोड़  डालर  का  तऋग
 लिया  गया  है,  जिससे  गोरखपुर  वर्गरहू  के

 CHAITRA  9,  900  (SAKA)
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 कारखानों  में.  कैप्टिंव  पावर  प्लांट  लगाने  की

 योजना  बनाई  गई  है,  जिनमें  बिजली  की

 कटौती  के  कारण  उत्पादन  रुक  जाता  है ॥

 बहुत  से  कारखाने,  जिनमें  बिजली  की  कटौती

 के  कारण  उत्पादन  रुक  जाता  है  ,  अपने  अपने

 यहां  कैप्टिव  पावर  प्लांट  लगाने  की

 योजना  बना  रहे  हैं  और  हम  उम्मीद  करते  हैं
 कि  वे  इसमें  बहुत  ही  जल्दी  सफल  हो जायेंगे  ॥.

 अहापु्सकी  मैकेनिकल  ब्रेकडाउन्ज.  का

 सम्बश हैं  हतों  पहले  जब  कोई  मशीनरी

 क्  $।

 थी,  तो  उसकी  मेंटेनेन्स  का  अर्थ:
 जाता  था  कि  उसकी  मरम्मत  कर

 दी  जाये  1  लेकिन  अरब  यह  रास्ता  निकाला
 गया  है  कि  ्किंयल  मरम्मत  ही  न  की  जाये

 बल्कि  एक  स्टेंडिग  एक्सपर्ट  कमेटी  ऑझॉन
 मेनटिबेंस  कायम  की  गई  है  ।  यह  कमेटी
 प्रोडक्टिंव  और  प्रिवेंटिव  रोल  अदा  करती  है
 और  उसमें  बडे  बड़े  इंजीनियर  रखे  गये  हैं  ॥

 पहले  उर्वरक  उद्योग  में  इसकी  व्यवस्था  नहीं
 की  गई  थी  ।

 आने  वाला  वर्ष  खाद  उद्योग  के  लिए
 एक  महत्वपूर्ण  वर्ष  होगा  ।  इस  वर्ष  में,  अर्थात्‌
 1978-79  में,  सात  नये  कारखाने  काम
 करने  लगेंगे  ।  नंगल  ऐक्सपेंशन,  भंटिडा;
 पानीपत,  सिदरी  माड्डर्नाइजेशन,  तालचेरः,

 ट्राम्बे  4  और रामंगुंडम  ।  इन  सात  कारणखानों.
 की  सम्मिलित  क्षमता  2.9i  लाख  टन

 नाइट्रोजन  की  होगी  ।॥  978-79

 ईंधन  तेल  पर  आधारित  चार  कारखाने  भी

 चालू  किये  जायेंगे  |  तालचेर  और  राममुंडम
 में  कोयले  पर  आधारित  कारखाने  चालू  होने:
 से  हमें  कोयले  पर  आधारित  तकनीक  का

 अनुभव  मिल  सकेगा,  और  इसकी  सफलता

 सिद्ध  होने  पर  हम  कोरवा  के  कारखाने  का  काम:

 उठायेंगे  |

 छठी  योजना  के  मसौदे  में.  दिखाया  गया:

 है  कि  ये  सात  कारखाने  चालूः  हो  जाने  प्र



 347  Demands  for

 [त्रीजनेश्वर  मिश्र]

 हिन्दुस्तान  में  नलाइंट्रीजज  40  लाख  टन

 पैदा  होगी  और  1982-83  के  अंत  तक

 हिन्दुस्तान  में  52  लाख  टन  नाइट्रोजन  की

 जरूरत  पड़ेगी  ।  यानी  फिर  हमको  i2  लाख

 टन  की  कमी  रह  जाती  है,  इसके  लिये  नये

 सिरे  से  योजना  बनानी  पड़ेगी;  ।

 चौधरी  बलबोर  सिह  (क्लेशियहुछर)  :

 'भटिण्डा  के  बारे  में  आप  क्या  कहूं  जाके  हे  ?

 श्री  कृष्ण  चन्द्र  हाल्वर  (र
 वेस्ट  बंगाल  में  कोई  कोलबेस्ड

 हों प्लांट  बनाने  का  आप  का
 बार,

 श्री  जनेश्वर  मिश्र  :  अ्रभी  नहीं  है

 श्री  कृष्ण  चन्द्र  हाल्दर:  आप  सब  चीज़ों

 के  बारे  में  “न”  कहते  हैं  ।

 श्री  जनेश्वर  सिश्र  :  इस  2  लाख  टन

 नाइट्रोजज  खाद  की  कमी  को  पूरा  करने  के

 लिये  बम्बई  से  जो  एसोसियेटेड  गैस  मिलती

 है,  उस  के  आधार  पर  350  टन  अमोनिया
 पर  डे  कंपेसिटी  के  दो  कारबाने  खोलन  की

 महाराष्ट्र  ,में  योजना  बनाई  है  और  इसी  तरह  से

 गूजरात  में  बनाई  गई  है  इस  के  अलावा

 नामरूपमें  गैस  पर  ग्राधारित  600  टन  प्रतिदिन

 काला  एक  अमोनिय  प्लॉड  लगाने  की  योजना

 तेयार  की  जा  रही  है  ।  978-79  में

 महाराष्ट्र  की एतोसियटेड  गैस  पर  आधारित

 दोनों  प्राजेक्ट  चालू  किये  जा  सकेंगे  ।

 i979-80  में  गृजरात  के  दोनों  प्रोजेक्ट

 चालू  किये  जा  सकेंगे  ।

 प्राइवेट  सेक्टर  में  इंडियन  एक्सप्लोसिव्स
 लि०  कारखाने  के  विस्तार  के  प्रस्ताव  पर

 सरकार  ने  सहानुभूतिपू्वक  विचार  किया  है
 और  मेसर्स  नार्माजुन  फाटलाइजस  द्वारा

 काकानाडा  में  खाद  कारखाना  स्थापित  करने

 करने  के  सम्बन्ध  में  सरकार  ने  विदेशी  तकनीकी

 सहयोग  की  मंजूरी  दे  दी  है  ।

 MARCH  30,  978

 यदि  सब  प्रे  हो  गयें*तो  हिन्दुस्तान
 में  फर्टिलाइज़र  के  उत्पादन  में जी...  2  लाख

 टन  की  कम्मी  होगी  उसकी  तुलना  में  लगभग

 I4  लाख  टन  की  अतिरिक्त  क्षमता  स्थापित

 हो  जायेगी।  फिर  भी  हम  यह  मान  कर  चलते

 हैं  कि जितनी  कल्पना  हम  कर  रहे  हैं,  शायद

 हम  उतने  तक  न  पहुंच  पायें  ।  लेकिन  फिर
 भी  i982~83  तक  हिन्दुस्तान  फटिलाइज़र
 के  मामले  में  आत्मनिर्भरता  के  नज़दीक  पहुंच
 जायेगा  |  मैंने  जानबूझ  कर  ये  आंकड़े  आप

 के  सामने  रखे  हैं,  क्योंकि  कई  बार  यहां  पर

 चर्चा  चलती  हैं  कि  कितने  दिनों  में  हिन्दुस्तान
 आत्मनिर्भर  हो  जायेगा  ।  आज  तो  स्थिति

 फटिलाइज़र  उद्योग  की  हैं,  उसको  देखते

 हुए  हमें  लगता  हैं  कि  हम  इस  मामले

 में  बहुत  जल्दी  आत्मनिर्भेर  हो  जायेंगे  4

 हमारे  मंत्रालय  की  मांगों  पर  जो  कटमोशन्स

 आये  हैं--उनको  देखते  हुए  मैं  तो  यह  चाहता
 था  कि  उन  सभी  पर  चर्चा  करूं  |  लेकिन

 में  देख  रहा  हूं  कि  जो  कटमोशन  मूवर्ज  है,
 उन  में  से  ज्यादातर  इस  समय  गैर-हाज़िर

 हैं।  मैं  उ्न”पर  चर्चा  नहीं  करुंगा।  लेकिन

 उन  में  एक  प्वाइन्ट  जो  सब  से  ज्यादा  बहस
 में  आया  था,  वह  यह  था  कि  भारतीय

 उवेरक  निगम  में  जो  इन्जीनियस  और  गैर-

 इन्जीनियर्स  यानी  टैकनीकल  सुपरवाइजसे

 हैं--इन  दोनों  के  लिये  (सिंगल  चेनल  आफ़

 प्रमोशन”  के  आदेश  जारी  किये  जायें  ।  इस
 पर  बहुत  दिनों  से  विवाद  चल  रहा  था  ।

 फर्टविलाइजर  कोर्पोरेशन  के  बोडे

 के  सामने  यह  बात  विचाराधीन

 थी  और  बोर्ड  ने  यह  निर्णय  लिया

 है  कि  प्रमोशन  सिगल-चैनल  के  आधार  पर

 तय  होगा  7  I--978  से  यह  आदेश  प्रभावी

 हो  जायेगा  ।  यह  सही  है  कि  हमारे  फटिलाइजर
 कारपोरेशन  के  इन्जीनियर  भाई  इस  निर्णय

 के  बाद  थोड़े  से  दुखी  और  उदास  हैं,  लेकिन

 हम  समझते  हैं  कि  टेक्नीकल  सुपरवाइजूर्स
 भी  उन्हीं  के  समक्ष  काम  करते  हैं  और  वही
 काम  करते  हैं,  तो  यदि  उन्हें  उन्हीं  के  बराबर
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 तरक्की  दी  जाय,  तो  इस  पर  ऐतराज़  नहीं
 करना  चाहिये  ।

 मैं  पहले  ही  कह  चुका  हूं  कि  इस  मांग
 के  बारे  में  मुझे  बहुत  बोलने  की  जरूरत
 नहीं  थी,  लेकिन  में  जान-बूझ्ष  कर  भ्रपनी  तरफ़
 से  ज्यादा  बोलता  जा  रहा  था,  क्‍योंकि  में
 चाहता  था  .....

 शनी  कल्याण  ज॑ग  :  खाद  के  भाव  कम  कर
 दीजिये  t

 st  जनेश्वर  मिथ :  खाद  के  भाव  की
 कम  करने  के  लिये  जनता  पार्टी  की  सरकार  ने
 17  करोड़  रुपये  की  सब्सिडी  देकर  00  रुपये

 प्रति  टन  यूरिया  का  भाव  कम  किया  है  ।
 वर्तमान  बजट  में  कोयला,  बिजली  और  एसी
 सभी  चीज़ों  पर  लेबवी  बढ़ती  जा  रही  है,  तो  यह
 क्या  कम  है  कि  फटिलाइजस  मिनिस्ट्री  उस
 लेबी  के  बढ़ने  के  बाद  भी  भाव  नही  बड़ा
 रही  है  भौर  भाव  जैसे  के  तेसे  रखे  हुए  है  ।

 लोधरी  बलबोर  सिह  :  किसान  जो  पदा
 करता  है,  उस  को  उसकी  पैदा  की  हुई  चीज़
 की  पुरी  कीमत  मिलें,  यह  हमारा  कहना  है  1

 श्री  कल्याण  जंन  एक  रुपये  35
 पैसे  एक्साइज  ड्यूटी  ग्रभी  भी  है,  इसको
 कम  किया  जाए

 पेट्रोलियण  तथा  रसायन  झौर  उबरक
 संत्री  धी  हेमवती  नन्‍्दन  बहुगुणा)
 वह  तो  सब्सीडी  में  सब  वापस  हो  जाती  है।

 श्री  चतुर्भज  (झालावाड़)  जो  वर्तमान
 खाद  है,  इस  में  ऊर्जा  शक्ति  कम  हो  रही  है,
 इस  को  भी  भाप  देखिये  |

 शमी  जनेश्वर  मिञ्र  :  जो  वर्तमान  खाद  है,
 उस  की  ऊर्जा  शक्ति  कम  हो  रही  है,  यह  जो

 '  शाप  ने  कहा  है,  इस  के  बारे  सें  मैं  यह  कहूंगा
 कि  जो  खाद  कारखाने  से  निकलती  है,  वह  प्री
 टेस्ट  हो कर  निकलती  है।  इस  तरह  की  हमारे
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 पास  कोई  शिकायत  नहीं  धाई  है  लेंकित  भ्रगर
 इस  तरह  की  कोई  गलती  मिली  झर  उस  की
 रिपोर्ट  हमारे  पास  भ्राई,  तो  उस  के  बारे  में

 हम  [इक्वायरी  करवाएंगे  |

 बोधरी  बलथोर  सिह:  आहर  से  जो
 खाद  प्राती  है,  उसमें  मिलावट  होती  है
 और  वही  खाद  किसानों  की  दी  जाती  है।
 उसका  अ्रसर  बिल्कुल  खत्म  हो  चुका  है  लेकिन
 लोगों  से  पूरे  पैसे  लिये  जा  रहे  हैं  7  सें  चाहूंगा
 कि  इस  खाद  के  बारे  मे  श्राप  लोगों  को  कुछ
 सहूलियत  दें  झौर  मैं  यह  चाहुंगा  कि  उस  खाद
 के  बारे  में  शौर जो  दूसरी  खाद  है,  उस  को
 श्राप  के  जो  एक्सपटंस  है  वे  देखें  कि  इस  में
 कितनी  क्षमता  है  और  उस  क्षमता  को  देखते

 हुए,  उस  खाद  को  इस्तेमाल  किया  जाए  ny
 खाद  में  क्षमता  कम  होने  की  वजह  से  पैदावार
 भी  कम  होती  है।

 श्री  जनेश्वर  मिश्र:  यह  जो  खाद  झाई  थी
 वह  बाहर  से  आई  थी  शौर  हम  लोगों  की  सरकार
 बनने  से  पहले  शाई  थी  यह  सही  है  कि  उस
 की  जिन्दगी  खत्म  हो  गई  है।  किसी  में
 20  परसेन्ट  है  श्रौर  किसी  में  30  परसेन्ट
 लाइफ़  रह  गई  है  ।  हम  लोग  एग्रीकल्बर
 मिनिस्ट्री  स ेबात  कर  रहे  है  कि  यह  जो  खाद  है,
 इस  की  जांच  कराई  जाए  और  जितनी  जिन्दगी
 उस  खाद  की  रह  गई  है,  उस  को  बोरे  पर  लिख
 दिया  जाए  और  उसी  हिसाब  से  भाव  भी
 निर्धारित  किये  जाए  |  झभी  तक  उस  बारे
 में  कोई  कार्यवाही  नही  हुई  है  लेकिन  इस  पर
 कार्यवाही  बहुत  जल्दी  होगी,  इतना  भ्राश्वासन
 देते  है  v

 at  कृष्ण  चक  हाल्दर  :  हमारे  बारे  में
 तो  ना  बोल  दिया  है

 tt  हेसबतो  लन्दन  बहुगुणा  :  श्राप  के
 लिए  तो  जान  भी  दे  सकते  हैं  ।

 हो  कृष्ण  चना  हाल्दर  :  जान  नहीं  चाहिए
 हमें  तो  झाप  की  हैल्प  चाहिए  ।
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 SHRI  H  N  BAHUGUNA  Shri
 Chita  Basu  and  Shri  Krishna  Chandra
 Halder  are  the  guardians  to  even  my
 bie  Whatever  they  want  is  always
 done  Why  are  they  worried?

 st  दुर्गाचन्द  (कांगडा)  सभापति
 महोदय,  पहली  बात  तो  मैं  यह  कहना  चाहता
 हूं  कि  पेट्रोलियम  फटिलाइजर्स  पौर  केमिकल
 मिनिस्ट्रीज़  की  जो  हमे  रिपोर्टे  मिली  हैं
 ये  हमे  लेट  मिली  हैं  और  कम-प्रज़-कम
 i5  20  दिन  पहले  मिलनी  चाहिए  थी
 ताकि  इनको  हम  अच्छी  तरह  से  पढ़  सकते  ।
 जहा  तक  इनको  पढा  गया  है  उससे  मालूम
 होता  है  कि

 सभापति  स्होदय  आप  जरा  माइक
 के  नजदीक  झा  जाए  ।

 चौधरो  अलबोर  सिह  जब  ऊची  झभावाज
 में  बोलते  है  तो  यह  कहा  जाता  है  कि  बहुत
 ऊची  आवाज़  मे  बोलते  2  टौर  अगर  धीमी
 झावाज  में  बोलते  है  तो  श्राप  कहते  है  कि  कम
 झावाज  मे  बोलते  है  ।

 SHRI  VAYALAR  RAVI  (Chirayin-
 ku)  We  kecp  this  earphone  for
 Enghsh  translation  When  Hindi-
 speaking  people  hke  Choudhary  Bal-
 bir  Singh  start  speaking  the  sound
 that  comes  is  simply  damaging  our
 ears  I  request  that  the  translation
 channel  of  No  3  should  not  be  on  the
 floor  channel

 MR  CHAIRMAN  You  have  got  the
 control  switch

 where  weit  fag  यह  डालडा  की
 वैदाबार  है  इन  बचारों  का  क्‍या  कसूर  है  ।

 700  hrs
 sit  दुर्गाचन्द  सभापति  महोदय  इस

 रिपोर्ट  को  पढने  से  मालूस  हुन  कि  मत्तालय
 का  एक  बहुत  एम्बीशस  प्रोग्राम  है  1  उसने

 पेट्रोलियम  केसिकल्स  शझौर  ड्ग्स  बनाने  का
 काफी  बडा  प्रोग्राम  बनाया  है  |  इसमे  उसने
 अ्रश्नी  भी  काफी  तरक्की  की  है।  लेकिन  फिर

 भी  हमारी  जरूरत  के  मुवाबिक  जितना  तेल

 देश  में  पैदा  होना  चाहिए  था,  उतता  तेल

 MARCH  30,  798  Grants,  1978-79,  352

 देश  में  पैदा  नहीं  हुआ  है  ।  977  %  हमसे
 24025  मिलियन  टर्स  तेल  का  झायात  किया

 जिसकी  कीमत  6  सौ  करोड़  रुपया  बतायी
 गयी  है  ।  इतनी  भारी  रकम  का  तेल  हमें
 बाहर  से  मगवाता  पडा  है।  इसमे  कोई  शक
 नहीं  कि  हमने  इम्पोर्ट  भी  किया  है  लेकिन
 उसके  साथ  ही  एक्सपोर्ट  भी  किया  है  ।
 हमारा  एक्सपोर्ट  250  लाख  रुपये  का  है  |

 सभापति  महोदय,  जहा  तक  पेट्रोलियम
 का  सम्बन्ध  है,  इसके  सम्बन्ध  में  मैं  इतना  ही
 कहना  चाहता  हू  कि  झान  शोर  धौर  श्राफ
 शोर  दोनो  पर  ही  हमारा  काम  सराहुनीय
 रहा  है  इस  सम्बन्ध  भे  सरकार  ने  जो  भी  '
 कदम  उठाय  है  व  सराहनीय  हैं  a  हमारे
 हिमाचल  प्रदेश  मे  ज्लालामुखी  के  क्षेत्र  मे

 ड्िलिग  का  काम  हो  रहा  है  |  झ्राज  से  दस
 साल  पहले  भी  वहा  ड्िलिंग  हुआ  था  लेकित
 तब  वह  काम  अधूरा  छोड  दिया  गया  था  I
 जब  से  जनता  पार्टी  की  सरकार  आयी  है  तब  से

 वहा  ड्िलिंग  का  काम  फिर  शुरू  ह्च्ना  है  ।

 जहा  तक  आफ  शौर  ड्रिलिंग  का  सवाल  है
 वह  तो  सारा  एक  ही  जगह  होगा  भ्ौर  उसका

 एडमिनिस्ट्रेशन  भी  एक  जगह  ही  होगा  |
 लेकित  प्रान  शोर  डिलिंग  के  बारे  में  मेरा

 कहना  है  कि  इसको  झीर  भ्रधिक  चुस्त  बनाने
 की  जरूरत  है,  इसके  एडमिनिस्ट्रेशन  को
 झौर  अधिव  चुस्त  बनाने  की  जरूरत  है  t

 सभापति  महोदय  रान  शौर  डिलिग
 गावों  के  भन्दर  होता  है  कही  कही  जगलो
 में  ड्रलिंग  हो  रहा  है।  वहा  पर  जो  लोग

 काभ  करते  है  वे  दूर  दूर  से  भ्राकर  काम  करते

 हैं  और  उन्हे  वहा  शहरो  वाली  सुविधाएं
 नहीं  मिलती  7  जिस  जगह  वे  काम  करते
 है  वहा  के  लागो  से  भी  उनका  लगाव  नहौं
 होता  1  इस  कारण  से  उन  लोगो  में  एक
 रिजेन्टमेट  रहता  है।  इसलिए  मै  चाहूँगा
 कि  ऐसे  लोगो  का  सुपरविजन  करने  का  जो

 मुकाम  हो  वह  भी  वही  पर  हो।  भापके

 झफसर  इन  इलाको  में  जाते  रहते  हैं  लेकिन
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 मैं  मंत्री  महोदय  से  कहूंगा  कि  ये  भी  ऐसे
 क्षेत्रों  मे ंतशरीफ  ले  जा  कर  वहां  काम  करने
 बालों  की  कठिताइयों  से  झपने  को  सूचित
 करते  रहें।

 हमारे  हिमाचल  प्रदेश  के  कांगड़ा
 जिले  में  बहुत  सारे  ऐसे  प्वाएंट्स  को  एग्जामिन
 किया  गया  है  जहां  मे  गैस  भ्रौर  तेल  निकलने
 की  संभावना  हो  सकती  है।  हमारे  प्रदेश
 के  ज्वालामुखी  इलाके  में  जो  ड्रिलिंग  हो
 रही  है  वहां  से  पहले  गैस  निकलने  की  संभावना
 हुई  थी  लेकित  पता  नहीं  वह  निकली  या
 नहीं  निकली।  मैं  मंत्री  महोदय  से  कहना
 चाहता  हूं  कि  वे  हर  महीने  रिपोर्ट  मंगवाया
 करें  कि  ड्िलिंग  करने  की  वजह  से,  बमें
 के  गहराई  में  जाने  के  क्‍या  संभावना  हुई
 है।  इस  बात  की  मन्यली  रिपोर्ट  वहां  से
 जानी  चाहिए  ताकि  पता  लग  सके  कि  उस
 क्षेत्र  मे कितनी  प्रगति  हुई  है।  लेकिन  अक्सर
 यह  होता  है  कि  साल  भर  ड्रिलिग  होती  रहती
 है  और  बाद  में  कह  दिया  जाता  है  कि  गैस
 या  तेल  नहीं  निशला।  इसलिए  में  कहना
 चाहता  हूं  पेट्रोल  या  गैस  के  लिए  जो  भी

 प्वाएंट्स  आपने  सेलेक्ट  किए  है,  वहां  भी
 काम  जल्दी  ही  शुरू  होना  चाहिए  प्रौर  वहां
 से  भी  श्रापके  पास  मन्थली  रिपोर्ट  आनी
 चाहिए।  जल्दी  काम  श्रू  होने  से  देश  में
 जो  तेल  की  कमी  है,  गैस  की  कमी  है  वह
 दूर  हो  सकेगी।  हु

 दुनिया  में  श्राज  खुशहाल  मुल्क  वही  है
 जिनके  पास  साइंस  है,  टेक्नोलोजी  है।
 जिन  मुल्को  के  पास  यह  नहीं  है  वे  मुल्क
 तरक्की  नहीं  कर  सके  है।  यह  बेसिक
 चीज  है।  इसको  पूरा  करने  के  लिए  हर
 कदम  उठाने  की  जरुरत  है।  प्रमरीका
 में  पेट्रोल  डेढ़  दो  रुपए  लीटर  मिलता  है
 जबकि  यहां  साढ़े  तीन  रुपए  मिलता  है।
 इस  प्रकार  से  कैसे  गति  शौर  स्पीड  प्राएगी  ?

 नहीं  प्रा  सकेगी।  प्रापको  ज्यादा  सतके

 रहना  होगा,  ज्यादा  तेजी  के  साथ  काम  करना

 ड्लोगा ।
 335  LS—i2
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 झापने  रिपोर्ट  में  कहा  है  कि  झायल
 कम्पनीज'  का  रीस्ट्रक्वरिंग  किया  गया  है।
 मल्टीनैशनल  कम्पनीज  का  नैशनलाइजेशन
 किया  गया  है।  लेकिन  उन  का  आपस  में
 कम्पीटीशन  चल  रहा  है।  ये  कम्पनियां
 अपने  झपने  क्षेत्र  मे ंकाम  कर  रही  हैं।  इससे
 कहीं  कहीं  किस्ती  मुकाम  पर  शार्टेज  हो  जाती
 है।  श्रापको  इनका  एडमिनिस्ट्रेटिव  इंटेग्रेशन
 भी  कर  देना  चाहिए  ताकि  कही  भी  शार्टेज
 पैदा  न  हो  और  ख्वामख्वाह  का  कम्पीटीशन
 इनका  झापस  में  न  चले।

 रिसर्व  और  डिवेलेपमेंट  वर्क  के  लिए
 आपने  कहा  है  कि  आपने  काफी  प्राविद्धन
 किया  है।

 The  Institute  of  Petroleum  at  Dehra
 Dun  is  working  very  well.

 इसमे  कोई  शक  नही  है  कि  देहरादून  में
 काफी  तजुर्बात  किए  गए  है  भौर  उन  से  काफी
 लाभ  हुआ  है।  इसी  तरह  से  रिफाइनरीज़
 के  बारे  में  भी  आपने  कहा  है  ।  कैपेसिटी
 बढ़ाने  के  बारे  में  कहा  है।  गोहाटो,  बरौनी,
 गुजरात,  हल्दिया  के  बारे  मे  कहा  है।  मथुरा
 वाली  के  बारे  में  आपने  कहा  है  कि  r980  मे
 बहा  रिफाइनिंग  का  काम  होना  शुरू  हो
 जाएगा।  यह  बहुत  अच्छी  बात  है।

 फटिलाइजर  के  बारे  में  मनवरी  जी  ने
 उत्तर  दे  दिया  है।  मैं  इतना  ही  कहना  चाहता
 हूं  कि फटिलाइजर  हिन्दुस्तान  की  इकोनामी
 का  झाधार  है।  सरकार  इसके  बारे  में  काफी
 तेजी  से  काम  भी  कर  रही  है।  भ्रापने  बताया
 है  कि  982  शरीर  |  982  में  हम,रा  प्रोडक्शन

 would  be  around  40  lakhs  nitrogen
 and  l0  lakhs  phosphate

 प्नाभिंग  कमोशत  का  जा  टारगेट  हूं
 वह  983  झौर  l984  का  यह  है  कि  नाइट-
 रोजन  हमे  52  लाख  ह. ह  चाहिय  श्रौर  'फासफेट
 i6  लाख  टन  चाहिये।  श्व  जिम  गति  से

 काम  हो  रहा  है  उसको  देखते  हुए  उस  टारगेट
 तक  पहुंचता  मृश्किल  दिखाई  देता  है।
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 भरी  दुर्गाचन्द]
 ली  दुर्गा चन्द ;  बलबोर  सिंह  जी,

 होशियारपुर  पहले  पैदा  हुभा  था  ल्लौर  श्राप

 फिर  जिस  तरह  से  पेट्रोल की  कीमत  बहुत  बाद  में।  मैं  परज  कर  रहा  था  कि  एक  तो
 ज्यादा है  उसी  तरह  से  प्रगर एक  कट्टे  की  कीमत  सस्ती  मिलनी  चाहिये।  वितरण  का  जिस्मा

 जो  पचास  किलो  का  होता  है  90  है  80  हुई
 तो  किसान  किस  तरह  से  उसको  खरीद  कर

 इस्तेमाल  कर  सकेगा  यह  भी  भापकों  सोचना

 चाहिये।  हिन्दुस्तान  की  तरक्की  तभी  होगी
 जब  हमारे  किसान  को  खाद  सस्ती  मिलेगी,
 बिजली  सस्ती  मिलेगो।  भ्राज  बिजलो  महंगी
 है।  इस  की  भी  कमी  है।  इसका  असर  हमारी
 प्रोडक्शन  पर  पड  रहा  है।  फैक्ट्री  मे  चाहे
 मे  खाद  की  हो,  कपडे  की  हो  उस  पर  पड़

 रहा  है।  वहा  पैदा  होने  वालो  चीज़ें

 महंगी  होती  जा  रही  है।  हमारे  पास  बड़ा
 भारी  पोटेशल  है।  जो  बेसिक  जरूरियात
 है  उनको  पूरा  करने  के  लिए  चाहे  बल्डें  बैंक
 से  श्राप  पैसा  लें  चाहे  देश  के  शौर  रिसोसिस
 को  श्राप  डाइवर्ट  करे  लेकिन  इस  काम  को  तो
 प्रापको  कसी  न  किसी  तरह  से  करना  ही
 चाहिये।  भ्रगर  यह  नहीं  किया  तो  किसान
 बेचारा  मारा  जायेगा  खाद  के  बगैर  शौर
 हमारा  मोबिलाइजेशन  तेल  के  बगैर  नहीं  हो
 सकेगा।  श्राज  ही  बहस  हो  रही  थी  श्रौर  यह
 कहा  जा  रहा  था  कि  फला  प्लाण्ट  मे  बिजली
 की  पचास  परसेट  कटौती  की  गई  है  और
 फला  कारखाना  बिजली  न  मिलने  की  वजह
 से  बन्द  हो  गया  है  या  उस  मे  प्रोडक्शन  कम  हो
 गई  है।  हिन्दुस्तान  मे  बिजली  पैदा  करने  का
 बडा  भारी  पोटेशल  है।  हिमाचल  के  मुताल्लिक
 में  कह  सकता  हूं।  वहा  सर्वे  हुआ  था।
 प्रोजेक्ट  रिपोर्टट  बनी  है।  वहा  जो  सतलुज
 झौर  ब्यास  दरिया  है  उनके  मुताल्लिक  मैं
 कह  सकता  हू  कि  आठ  हजार  मेगावाट  बिजली
 वहा  तैयार  हो  सकती  है  जबकि  पाचवे  प्लान  मे
 झापने  कहा  है  कि  हमे  तीन  हजार  मंगावाट
 की  जरूरत  होगी।  लेकिन  उसके  लिए  रुपया
 चाहिए।

 शौधरी  बलबीर  सिह  बिजली  पहले
 आएगी  या  खाद  पहले  बनेगी  ?

 झाप  का  नहीं  है,  पैदा  करने  का  जिम्मा

 है।  इसलिये  आप  जितनी  एफीशियेंसी  के
 साभ  कर  रहे  है  वह  सराहुनीय  है।  लेकित
 इस  बेसिक  इण्डस्ट्री  को  जो  कि  फर्टिलाइजर
 की  है  इसको  झाप  देखे  प्रौर  इसके  लिये
 कोभाडिनेटड  एफटेंस  कीजिये।  बिजली
 तैयार  हो  श्लौर  फिर  खाद  के  कारबाने
 चले।

 इसमे  कोई  शक  नही  है  कि  i976  और
 977  में  हमने  ड्रग्स  का  इण्डीजिनस  प्रोडक्शन
 काफ़ी  बढ़ा  लिया  है।  भौर  रिपोर्टस  के  पढने
 से  भी  मालूम  होता  है  कि  पेस्टीसाइड्स  का
 प्रोडक्शन  बढ़ा  है।  976  में  जो  35  हजार
 टन  था  वह  i977  में  2  परमेट  और  बढ़
 गया  है  और  4  हजार  टन  कीडे  मारने  की
 दवाइयो  की  पैदावार  बढ़ी  है।  दूसरी  दवाझो
 के  कुछ  भाव  भी  कम  हुए  है  और  पैदावार
 भी  बढ़ी  है।  और  जो  मल्टी  नेशनल  फर्म्स
 थी  उन  पर  आपने  हाथी  रिपोर्ट  के  मुताबिक
 कष्ट्रोल  भी  कुछ  किया  है  जिससे  फर्क  पड़ेगा।
 उनकी  ईक्विटी  शेयर  40  परसेट  हो  जायेगी
 आर  60  परसेट  हमारे  हो  जायेगे  1  किसी  भी
 बेलफेयर  स्टेट  का  पहला  जिम्मा  यह  है  कि
 तालीम,  रोदी,  कण्डा,  ध्वाई  भौर  मकान
 की  सभस्‍्या  को  हल  करें।  जो  सरकार  इस
 समस्याधों  को  हल  कर  दे  मै  समझता  हु  कि  इससे
 सारी  समस्याये  हल  हो  जाती  है।  लेकिन
 जहा  तक  दवाभो  का  सवाल  है  हमने  डिस्पेंसरीज
 खोल  रखी  है,  आयुर्वेदिक  डिस्पेसरीज़  भी
 है।  लेकिन  हालत  यह  है  कि  वहा  मरीजों  को
 दवाई  नही  मिलती  है  -  खास  कर  गरीब  झावमी
 को  दवाई  नहीं  मिलती  हैं।  प्रमीर  ग्रादमी
 के  इलाज  का  सारा  इन्ताजाम  है  |  लेकिन  गरीब'
 के  लिये  भ्रस्पतालो  में  दवाये  नही  है।  इसलिये
 झ्रापको  ज्यादा  से  ज्यादा  दवायें  पैदा  करनी
 चाहियें  भौर  उनकी  कीमत  कम  होनी  चाहिये
 ताकि  गरीब्र  आदमी  उतसे  फायदा  उठा  सके  t
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 एक  बात  भोर  निवेदन  करनी  है  कि
 हिमाचल  प्रदेश  में  भाई०डी०पी०एल०  का
 एक  कारखाना  जरूर  लगाइये  क्योंकि  वहां
 झ्रापको  रा-मंटीरियल  भी  मिल  सकता  है,
 झौर  भी  सब  सुविधायें  मिल  सकती  हैं,  काम
 करने  वालों  को  भो  सुविधायें  मिलेंगी।
 इंसेक्टीस।इड  शर  पैस्टीसाइड  का  कारखाना
 भी  वहां  लगाना  चाहिये  और  उसके  लिये  मैं
 कांगड़ा  जिले  को  रिकमेण्ड  करता  हूं।  वहां  की
 जो  क्लाइमेट  है  वह  ऐसे  कारखाने  के  लिये
 बहुत  मौजू  है।

 इतना  कह  कर  मैं  सभापति  जी,  आपको
 धन्यवाद  देता  हू  श्रीर  मुझे  झाशा  है  कि
 मन्त्नी  महोदय  मेरे  विचारों  की  कंद्र  करेंगे
 शौर  हिमाचल  प्रदेश  की  तरक्की  के  लिये
 कुछ  न  कुछ  करेंगे  और  हम  लोग  फायदा
 उठा  सकेंगे  |
 SHRI  A.  K.  ROY  (Dhanbad):  Mr.

 Chairman,  Sir,  this  relaxed  House  is
 under  a  deception  that  all  is  well  with
 the  Ministry  ot  Petroleum  Chemicals
 and  Fertilisers.  J]  say,  and,  I  hke  to
 alert  our  already  alert  Minister  whose
 name  is  Bahuguna—it  means  many
 qualities—that  you  were  on  the  _  re-
 treat  and.  4  should  say,  you  retreat-
 ing  You  are  retreating  on  all  fronts.
 In  the  rate  of  progress  you  are  re-
 treating.  In  the  rate  of  self-reliance
 you  are  retreating.  You  are  retreat-
 ing  even  in  the  industrial  labour  re-
 lations.

 Mr.  Chairman,  I  was  just  listening
 to  the  Minister  of  State  as  to  how  his
 Ministry  has  progressed.  He  said  we
 have  produced  one  lakh  ton  of  more
 nitrogen.  Sir,  I  am  surprised  to
 find  that  a  Minister  can  take  pride
 of  5  per  cent  increase  in  production
 when  the  production  earlier  advanc-
 ed  by  20  per  cent.  If  in  one  year,  the
 rate  of  progress  which  was  20  per
 cent  could  be  reduced  to  5  per  cent
 you  can  well  imaging  what  will  be
 our  fate  next  year.  The  Law  of
 Diminishing  Returns  has  started
 operating  in  the  Ministry  of  Petro-
 leum  and  Chemicals.
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 Mr.  Chairman,  Sir,  sometime  back
 I  had  put  a  question  to  this  Ministry
 as  to  the  rate  with  which  we  are
 achieving  the  goal  of  self-reliance,
 They  have  provided  the  data  but  I
 being  from  Sindrj  have  got  inside
 knowledge  about  their  working.  We
 were  employed  as  Research  Engineer
 in  the  P&D  Unit  over  there  and  we
 know  the  anguish  and  anger  within
 the  young  engineers  and  technologists.
 They  were  not  being  given  the  proper
 opportunity  and  proper  role  in  build-
 ing  up  new  factories  to  serve  the
 nation.  Sir,  what  75  the  role  of  an
 engineer?  They  were  doing  nothing
 except  being  on-lookers  for  the  entire
 construction  work;  they  were  doing
 nothing  except  being  bargaining  agents
 or  sales-managers.  They  were  re-
 quired  to  go  abroad  or  within  the
 country  with  big  catalogues  in  their
 hands  and  just  inspect  whether  the
 proper  machines  are  being  supplied
 or  the  drawing  are  upto  the  mark.
 They  were  not  to  do  anything  else.
 Sir,  what  for  was  the  P&D  Division  for-
 med?  It  was  formed  to  make  this  coun-
 try  technologically  independent  in
 respect  of  production  of  fertiliser.  I
 can  say  with  a  challenge  that  it  is
 possible  even  today.  Let  there  be
 a  programme  of  swadeshi  fertiliser
 and  you  take  the  risk  of  spending
 Rs.  0  croreg  or  Rs,  20  crores  and  you
 will  find  a  nitrogen  synthetic  factory,
 an  ammonia  factory  and  a  urea  fac-
 tory  could  be  designed,  fabricated  and
 mstalled  by  our  own  Indian  en-
 gineers.  I  can  assure  the  House  that
 it  can  be  done.

 In  respect  of  the  fertiliser  plant  one
 important  advantage  is  there.  Its
 main  raw-material  is  nitrogen  which
 is  available  in  the  air.  In  India  you
 can  have  these  things.  In  India  you
 get  coal  somewhere  and  somewhere
 petroleum  and  somewhere  electricity.
 In  the  hill  area  you  can  get  electricity
 so  that  you  can  simply  utilise  and  get
 hydrogen  and  heavy  water  as  by-pro-
 ducts.  In  the  Bombay  High  and  other
 places  like  Haldia,  you  can  improve
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 and  you  can  get  petroleum  In  some
 other  places  within  the  heart  of  the
 country,  you  can  get  coal  and  with
 these  three  you  can  handle  the  atmos-
 pheric  nitrogen  You  can  produce  it
 and  what  is  needed  is  a  catalyst  and
 the  catalyst  has  been  developed  in
 the  Planning  and  Development  Divi-
 sion  A  pilot  plan  project  was  there
 and  it  appeared  that  as  if  we  were
 going  towards  self-reliance  But  sud-
 denly  during  the  Emergency  one  of
 the  woist  crimes  the  previous  Con-
 gress  Government  did  was  the  intru-
 sion  or  introduction  of  the  World  Bank
 and  all  those  American  agents  and  for-
 eign  firms  in  thiscountry  And  with  the
 coming  of  the  World  Bank  and  all
 other  projects  and  consultants  our
 pace  of  self-relance  was  _  retarded
 This  is  the  data  the,  gave  For  ex
 ample  in  Nangal  the  percentage  cf
 foreign  exchange  component  was  45
 per  cent  in  Trombay  it  was  47  per
 cent  and  in  Gorakhpur  it  was  4  per
 cent  It  remains  more  or  less  con-
 stant  There  is  a  fall  in  the  Sindn
 rationalisation  that  is  77  per  cent
 And  after  that  we  have  actually  gone
 to  45  per  cent  Now  slowly  we  are
 coming  to  17  per  cent  Then  there
 was  a  sudden  jump  in  Gorakhpur  ex-
 pansion-47  per  cent  again  You  can
 imagine  that  in  our  country  one  lakh
 technical  personnel  and  37  modern  re-
 search  institutes  are  there  Kindly
 see  our  neighbour  country  China  and
 compare  the  fertiliser  factor,  there
 I  read  an  article  in  the  Far  Eastern
 Review  There  they  are  comparing
 two  factories  one  is  the  Nangal  fac-
 tory  in  India  and  another  fictory  in
 China  They  say  that  in  India  the
 engineers  are  afraid  to  touch  someth
 ing  in  the  Nangal  complex  because  it
 contains  foreign  components  when-
 ever  there  is  any  difficulty  they  have
 to  inform  the  Embassy  and  the  specia-
 list  comes  and  makes  the  repair  In
 China  they  are  having  their  own  fac-
 tory  completely  designed  installed
 fabricated  etc  They  say  “All  right
 we  will  make  two  or  three  mustakes
 but  th  t  does  not  matter”  There  35
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 a  saying  in  Japan.  In  Japan,  when-
 ever  they  have  to  buy  a  macine  they
 have  to  use  three  pieces—one  to  run
 and  the  second  to  break  and  study
 and  the  third  is  to  compare  And
 within  that,  they  can  develop  and
 they  are  having  their  own  of  techno-
 logy  I  would  hke  to  know  that  if
 China  can  be  technically  independent
 for  fertiliser  Japan  can  be  indepen-
 dent  for  fertiliser  what  prevents
 India  to  become  technically  indepen-
 dent  in  this?  Have  you  ever  gave  a  call
 that  in  India  with  technical  expertise
 we  should  make  ourseives  completely
 independent  in  this  field?  You  did  not
 Can  you  challenge  this?  If  vou  do  not
 get  people  with  this  expertise  I  can  call
 them  and  place  their  services  at  your
 disposal  There  aie  people  who  are
 ready  to  respond  this  challenge

 They  are  talking  very  cleverly  and
 are  eloquently  giving  speeches  The
 Janata  Party  people  are  tilking  about
 the  rural  economy  agricultural  econo-

 17  24  hrs

 [Mr  SPEAKER  in  the  Chair]
 my  and  all  these  things  For  rural
 economy  and  for  agricultural  econo-
 mv  they  nced  a  solid  based  fertiliser
 factors  I  would  like  to  tell  the  hon
 Minister  thit  he  mav  himself  study  the
 pice  of  his  programme  and  ev  iluate
 where  and  in  which  direction  hes
 to  go  In  that  way  I  would  like  to
 suggest  a  pattern  to  the  hon  Minister

 Firstiy  you  try  for  mini  fertiliser
 plant  as  they  were  trying  for  muni-
 stecl  plants  I  will  advise  you  to  try
 for  muni-fertuiser  plants  because  in
 the  fertiliser  industry  the  rate  of
 growth  increases  after  production
 starts  The  raw  material  required
 are  oxygen  nitrogen  carbon  and  hy-
 drogen  All  these  are  more  or  less
 available  in  any  part  of  the  country
 and  our  country  Is  geographically  for-
 tunate  to  have  in  one  place  coal  in
 another  place  petroleum  and  in
 third  place  hydro-electricity  that  is
 in  the  nll  areas  80  I  suggest  that
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 you  try  to  construct  your  plants  with
 in  the  reach  of  these  raw  materials
 and  the  cost  would  be  nearly  200
 crores  of  rupees  You  should  try
 to  have  mim  fertihser  plant  costing
 Rs  25  crores  You  give  the  oppor-
 tunity  to  your  engineers  and  techn-
 cians  and  see  how  they  fare  Instead
 of  carrying  fertiliser  trom  one  place
 to  another  you  can  have  mini  fertili-
 ser  plants  in  different  parts  of  the
 country

 Today  everybody  is  talking  about
 petroleum  custure  and  Bombay  High
 Bombay  is  a  fashionable  place  and  it
 3s  fashionable  to  talk  about  Bombay
 High  and  petroluem  and  gas  every-
 body  is  faxinated  by  that  But
 kindly  look  to  the  interior  ot  the
 country  also  Neither  your  fertiliser
 problem  nor  your  eneigy  problem
 will  be  solved  by  Bombay  High  petio-
 leum,  you  will  have  to  go  tothe  lap
 ot  mother  India  you  will  have  to  go
 an  for  coal  India  is  having  one  ०
 the  largest  deposits  of  low  quality
 coal  You  call  it  low  quality  in  terms
 of  it,  use  In  steel  factories  but  it  35
 not  really  low  quality  for  making
 fertilisers  or  carbonisation  plants
 You  have  ne,lected  Korba  You  have
 shipped  big  pipes  Irom  Korba  and
 thcy  were  dumped  in  Sindn  P  &  D
 they  are  lying  there  for  I5  years
 Korba  plant  was  delayed  and  in  your
 scheme  there  is  no  placc  for  Korba
 whith  3५  situattcd  in  MP  within  the
 coal  kell  You  have  tiken  other  pro
 jects  Rimigundim  Talche:  ete  Now
 you  siy  there  is  Sindr:  modernisa-
 tion  plan  You  are  not  making  pro-
 gress  By  modermsation  they  want
 to  switch  ove:  to  petroleum  it  is  not
 Modernisation  it  is  retreat  You  are
 unable  to  face  the  challenge  and  so
 you  are  retreating  There  was  a
 rationalisation  plan  They  were  to
 use  Amjore  pyrites  They  started
 making  sulphuric  acid  Entire  all
 pollution  took  place  and  they  were
 unable  to  solve  the  problem  You  will
 be  surprised  to  know  that  the  project
 which  was  to  start  in  97]  48  still
 pending  and  it  will  remain  pending
 and  you  will  be  unable  to  run  it  im
 7978  You  are  retreating,  bringing
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 sulphur  and  making  sulphuric  acid
 What  38  the  fun  of  all  this?

 I  should  like  to  say  to  the  Minister
 take  some  bold  step  He  has  come
 and  started  bifurcating  fertuser
 Somebody  says  he  is  restructuring  the
 steel  industry  I  say  it  is  counterfeit
 radicalism  You  have  nothing  to  do,
 so  do  something  new  JI  remember
 Binodanand  Jha  was  Chief  Minister  of
 Bihar  and  in  a  speech  in  3967  on  the
 floor  of  the  Assembly  advised  his
 ministry  to  do  something  new  What-
 ever  you  do  do  something  new  If
 you  cannot  do  anything  beat  your
 wife  This  ministry  here  has  also
 started  lke  that  doing  something
 new  (Interruptions)  I  know  my
 Bihar  comrades  were  present  in  that
 Assembly  I  want  to  tell  them  do
 not  go  in  for  counterfeit  radicalism
 What  is  the  use  of  bifurcating  adding
 and  dividing  It  you  are  to  get  rid
 of  old  bosses  do  it  boldly  I  know
 you  are  to  get  rid  of  them  But  this  3s
 not  the  way

 MR  SPEAKER  Please  conclude
 now  there  are  several  speakers  want-
 ing  to  speak

 SHRI  A  K  ROY  He  has  sad  that
 he  has  divided  it  into  four  parts  |
 wish  that  he  should  have  come  with
 a  Bill  before  the  Parliament.  I  ob-
 jected  to  doing  all  those  things  where
 financial]  matter  is  involved  behind  the
 back  of  the  Parliament  and  I  gave  my
 dissent  here

 Thirdly  I  want  to  give  a  suggestion
 that  3५  about  Chakravarty  Commit-
 tees  report  on  making  fuel  oil,  -petro-
 leum  out  of  coal,  ie  by  Fisher  Tro-
 pach  Process  one  of  the  classical  pro-
 cesses  ang  persons  like  Dr  J  ©  Gosh
 and  others  made  research  and  ultpmate.
 ly  itg  practica)  feas  bility  wags  ana-
 lysed  and  they  felt  that  it  wa,  practi-
 cally  feasible  They  made  two  sug>
 gestions—one  petroleum  out  of  coal  by
 Fisher  Tropach  process  and  secondly
 low  temperature  carbonisation

 You  come  with  some  conciete  steps
 to  make  a  breakthrough  in  the  energy
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 problem,  in  the  problen:  of  making
 fertinzers  Last  ovoint,  at  the  same
 time  when  you  are  making  synthetic
 fertilizer,  start  also  a  wing  for  fer-
 mentation  fertilizer,  fertihzer  from
 organic  waste.  There  also  bio-chemi-
 cal  researches  are  going  on  In  many
 places  they  are  going  on,  You  are
 having  an  organisation,  a  research
 institution  and  your  factory  38  for
 making  synthetic  fertibzer  At  the
 same  time,  you  start  a  fermentation
 wing,  a  bio-chemical  wing  The  agri-
 cultural  waste,  animal  waste,  human
 waste  can  be  bio-chenucally  synthe-
 sised  and  it  can  be  done  and  a  good
 fertihzer  may  be  obtained  which  may
 be  applicable  to  our  soi]  With  these
 suggestions,  I  am  requesting  our  great
 Minister,  whose  name  igs  Buabuguna
 which  means  a  man  of  many  qualities,
 to  have  an  all-round  view  of  the  whole
 thing  and  take  some  concrete  steps,

 not  counter-feit  radicalism  ake  bifur-
 cation  and  restructuring  of  things  but
 bring  something  t.ew,  a  completely
 swadeshi  factory  a  mini-fertilizer  tac-
 tory  and  note  all  those  things  which  I
 have  mentioned

 sit  होरा  भाई  (बामवाड़ा)  माननीय
 अध्यक्ष  महोदय,  आज  पेट्रोलियम,  रसायन
 और  उर्वरक  मत्रालय  की  डिमाण्ड्स  पर
 चर्चा  हो  रही  है  भौर  दस  मतालय  के  सम्बन्ध
 मे  माननीय  मत्री  जी  ने  जो  कदम  भागे
 बढाया  है,  उसके  लिये  मैं  उन  को  धन्यवाद
 देता ह  -  लेकिन  इसके  साथ  ही  मैं  यह
 भी  निवेदत  करना  चाहता  हू  किये  सारे
 कदम  शहरो  मे  उठा  कर  या  जो  पहले  से
 पूजीवाद  को  बढावा  देने  का  काम  होता  रहा
 है,  उसी  तरह  से  हम  भी  करते  जायेगे  तथा
 देहात  वालो  के  श्रासु  पौछ  कर  हम  उन  को
 जिन्दा  रखना  चाहेंगे,  तो  यह  नहीं  चलेगा।
 झ्राप  ने  भ्रम  तक  जो  भी  कदम  उठाये  है,
 यह  बहुत  बढ़िया  है,  लेक्नि  भ्राज  के  युग  में
 जितना  होना  चाहिये,  या  जितने  उत्पादन
 की  जरूरत  है--उस  दृष्टि  से  भी  हम  को
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 देखता  होगा।  भाज  से  दस  साल  पहले
 झाप  के  खाद  में  जो  विटामिन  भे,  वे  विटामिन
 झाज  धीरे-धीरे  राख जैसे  होते  चले  जा  रहे
 है,  उन  की  शत  कमजोर  होती  च्ब्ली
 जा  रही  है,  दूसरी  तरफ  उन  के  भाव  प्रासमान
 तक  बढ  चले  जा  रहै  ।  इस  से  छोटे
 किसानो  और  उत्पादन  करने  वालो  को  कोई
 सहयोग  मिलने  वाला  नहीं  है।  यह  बात
 जहर  है  कि  बड़े-बड़े  कारखाने  चलायगे  या
 जो  चल  रहे  है,  उन  से  कही-कही  पर
 पैदावार  में  बढोत्तरी  हुई  है,  लेकिन  इसके
 साथ-साथ  आप  को  यह  भी  झाकना  चाहिये
 कि  देश  में  इन्सानों  की  पैदावार  भी  बढ़
 गई  है।  उस  के  श्राधार  पर  ता  हम  जहां
 थे,  यही  के  वही  है।  हम  सिर्फ  एक  ही
 तरह  के  झ्राकडे  देकर  जनता  को  खुश  कर  दें,
 यह  अ्रलग  बात  है,  लेकिन  यदि  उस  के  आधार
 पर  हम  चलेंगे  तो  काम  नहीं  चलेगा।
 सब  से  पहले  श्राप  का  यह  वत्तंव्य  है  कि  आप
 बड़े  बड़े  कारखानो  की  बजाए  छोटे  छोटे
 कारखानो  को  महत्व  दे  ताकि  लोग  महगाई
 के  शिकार  न  हो।

 दूसरी  बात  यह  है  कि  श्राज  हम  यह
 देखते  है  कि  जो  भी  कारखाने  लगाए  जाते
 है  वें  बड़े  बड़े  शहरों  जैसे  अम्बई  भादि  में
 लगाए  जाते  है  जबकि  माल  जो  किसान
 पैदा  करता  है,  वह  दूर  दूर  गावों  मे  पैदा
 क  ता  है।  बाहर से  जो  चीजे  श्राती है है
 उन  की  बात  तो  दूसरी  है  लेकिन  जो  देश
 को  पैदावार  गायों  में  होती  है  उस  के  लिए
 बडे  बडे  शहरो  में  ही  कारखाने  लगाए  जाते
 है  जिस  के  कारण  किसानो  को  झपने  खेतो
 से  माल  पहुचाने  मे  बहुत  कठिनाई  होती
 है  और  उस  का  पैसा  भी  बहुत  खर्च  होता
 है।  इस  से  किसान  को  अपना  उत्पादन
 बढाने  मे  मदद  नहीं  मिलती  है।

 एक  बात  मैं  यह  भी  कह  देना  चाहता  हू
 कि  किसान  को  श्ाज  खाद  का  दाम  बहुत
 ज्यादा  देना  पडता  है।  आज  से  दस  साल
 पहले  यूरिया  का  50  किलो  का  एक  थैला
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 88  या  67  रापये  में  मिलता  था  लेकिन
 ह. 6  उस के  दाम  काला  बाजार में में  i25
 रुपय  तक  पहुच  गयें हैं  जबकि  उस  का
 सरकारी  रेट  96  रुपये  है।  दूसरी  तरफ
 झाप  यह  देखें  कि  झज से  3  साल  पहले  गेहू
 का  भाव  200  रुपये  क्वीटल  था  लेकित
 आज  वह  गेहू न  सिक  ii0  या  i05  ea
 में  मिल  रहा है  बल्कि  कही  कही  उस  के
 भाव  80  रुपय  तक  पहुंच  गय  हैं।  इसका
 मतलब  यह  हुआ  कि  प्राप  कारखाने  वालो
 को  मदद  देने  के  लिए  उन  के  हिमायती  बन
 कर  चल  रहे  है  जबकि  झाप  को  प्रनाज  पैदा
 करने  वालो  की  मदद  करनी  चाहिए  t
 जब  तक  झाप  उन  की  मदद  नहीं  करेगे  तब  तक
 देश  मे  चाहे  जितनी  भी  पैदावार  हो  जाए,
 वे  लोग  ऊपर  नहीं  आ  सकते  है।  आप
 विदेशी  सभ्यत्ता  की  तरफ  ही  बढते  चले
 जा  रहे  है  श्र  स्थानीय  लोगों  की  इस  से
 काई  मदद  नहीं  हो  रही  है।  मरा  कहना
 यह  है  कि  स्थानीय  पैदावार  के  लिए  प्राप  को
 खाद  की  कीमते  गिरानी  होगी  1  एक
 तरफ  तो  अनाज  की  कीमते  गिरती  जा  रही
 है  भौर  दूसरी  तरफ  खाद  की  कीमते  बढती
 जा  रही  है।  खाद  की  कीमतो  की  गिरानी
 बहुत  जरूरी  है।  तभी  भ्राप  किसानो
 के  उत्पादन  मे  मदद  दे  सकते  है  और  उन
 से  अच्छी  तरह  से  उत्पादन  करवा  सकते
 है

 एक  बात  यह  भी  है  कि  लोग  अपनी  मांगो
 को  मनवाने  के  लिए  आन्दोलन  करते  है  भौर
 अपनी  मागो  को  पूरा  करवा  लेते  है  लेकिन
 किसान  भ्रपने  लिए  कुछ  नही  कर  पाता  है
 क्योवि  वह  हमेशा  की  तरह  बिखरा  हुआ  है
 झौर  किसानो  का  कोई  सगठन  नहीं  है।
 ज्न  किसानो  के  माल  की  कोमत  का  सवाल
 झाता  है  तो  झाप  भी  कुछ  नही  करते  है  लेकिन
 कारखाने  के  माल  की  कीमत  का  सवाल
 आता  है,  तो  ग्राप  भी  उन  के  समर्थक  बन  जाते
 हैं।  इस  तरह  की  स्थिति  श्रगर  र  हेगी,
 तो  श्राप  का  झ्  का  उत्पादन  बढ़ेगा  नहीं
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 धौर  जीरो  के  सिवाय  कोई  दूसरी  चीज़  नहीं
 होगी  !  इसलिए  मेरी  झाप  लोगों  से  भ्रपील
 है  कि  खाद  के  जो  कारबाने  है,  उन  को  मदद
 दीजिए  ताकि  किसानो  को  कुछ  लाभ  हो  ।  उन
 पर  झाप  टैक्स  मत  लगाइए  |  खाद  के  कारखानो
 को  बढ़ाया  देकर  किसानो  की  हर  पचायत
 समिति  में  भौर  जिले  के  हेडक्यार्टर  पर  खाद
 का  स्टाक  पहुचा  दीजिए  ताकि  किसानों  को
 खाद  लेने  मे  सहुलियत  हो  ।  डीजल  का

 जहा  तक  सवाल  है,  डीजल  श्राज  एक  रुपये
 40  पैसे  प्रति  लीटर  मिल  रहा  है  भौर  वह  भी

 शहरो  में  पेट्रोल  पप्प  पर  ही  मिल  रहा  है  लेकिन
 छोटे-छोटे  शहरो  शौर  कस्बो  में  दो  रुपये
 लीटर  भी  डीजल  नही  मिल  रहा  हैं।  भ्रव
 किसान  की  महंगाई  से  कमर  टूटने  के
 सिवाय  और  क्‍या  होगा  ।  इसलिए  डीजल
 झौर  खाद  के  बारे  में  श्राप  किसानो  को  कुछ
 सुविधा  देने  की बात  सोचे  ;  दवाइयों  का  जहा
 तक  सम्बन्ध  है,  मैं  यहू  कहना  चाहता  हु  कि
 पहले  जो  कीटनाशक  दवाइया  होती  थी,
 उनमे  कुछ  जान  होती  थी  लेकिन  झब  ऐसी
 बात  नही  है  t  मैं  खुद  किसान  ह्  धौर  जानता

 हू  कि  जहा  पहले  5  किलो  दवा  छिडकते  थे
 तो  काम  चल  जाता  था  लेकिन  आज  उसी
 जगह  क्वीटल  भी  दवा  छिड़क  "देते हैं
 लेकिन  कीटाणु  नही  मरते  हैं।  प्रब  तो  वही
 बात  हो  गई  जैसा  कहा  जाता  है  कि  पहले  लोग
 भ्रच्छी  खुराक  की  भ्रौलाद  हैं  शौर  भ्रभी  जैसा
 कहा  गया  कि  डालडा  की  भौलाद  हो  गये  है  ।
 इसी  तरह  की  हालत  दवाइयो  की  हो  गई  है
 मैं  चाहुगा  कि  इस  की  जाच  करवाने  के  लिए
 झाप  कोई  एक्सपर्ट  नियुक्त  करे  ध्लौर  ताकि
 किसानो  के  साथ  धौखा  न  हो  ।  वह  बहुत
 ऊचे  भाव  मे  बिक  रहा  है  जिससे  उसका  उपयोग

 नही  हो  पा  रहा  है।  इसमे  भी  किसानो
 के  साथ  धोखा  क्या  जा  रहा  है

 माननीय  सभापांत  मद्दोदय,  इसी  तरह
 से  दबाइयों  का  हाल  है।  जो  पढ़े  लिखे  लोग  हैं
 वे  तो  दवाझ्ो  की  कीमत  जानते  है  लेकित

 हिन्दुस्तान  के  80  प्रतिशत  गरीब  लोग  झनपढ़
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 (श्री  हीरा  भाई]  पार्टी  ने  यह  घोषणा  भी  की  थी  कि  यूरिया
 पर  जो'  87  रुपए  एक्साइज  ड्यूटी  लगती

 हैं।  उनको  दवा  के  भावों  का  पता  ही  नहीं
 है  1  वे  लोग  ज़रूरत  पडने  पर  ऊचे  दामों  पर
 दवाएं  खरीद  लेते  हैं।  इस  पर  सरकार  का
 किसी  तरह  का  कट्रोल  नही  है।  दवा  बचने
 वालो  को  ऊची  कीमत  पर  दवाए  बचने  पर  भी
 कोई  डर  नही  लगता  है।  गांवों  में  ऐसे  भी  डाक्टर
 हैं  जिनको  दवाएं  बेचने  का  लाइसेस  दिया
 जाता  है,  उन्हे  इस  तरह  से  दवाएं  बेचने  का
 झधिकार  मिल  जाता  है।  वें  लोग  मनमाने
 दाम  लेकर  गरीबों  को  लूटते  है  श्रगर  इसी
 तरह  से  हमारी  सरकार  चलती  रही  तो  इससे
 गरीबो  का  भला  नहीं  होगा  ।  इसलिए  मत्री
 महोदय  को  मेरा  सुझाव  है  कि  वे  इस  चीज़
 को  देखे  ।

 माननीय  सभापति  महोदय,  मैं  मत्री
 महोदय  से  निब  दन  करूगा  कि  खेती  की  पैदावार
 बढाने  में  भ्रगर  श्राप  सचमुच  में  विश्वास
 रखते  हैं  तो आप  खाद्य  का  भाव  एकदम  कम
 कर  दीजिए  इसी  तरह  से  डीजल  और
 मोबाइल  का  दाम  भी  झाप  कम  कर
 दीजिए।  क्योकि  इस  देश  के  60  से  80  परसेट
 सोग  खेती  करते  है।  इसलिए  ऐसे  लोगों  को
 फायदा  पहुचाने  की  श्रापको  चिता  करनी
 चाहिए  वरना  जा  लोग  खलिहान  मे  मेहनत
 करतें  है,  ओर  दूसरे  मेहनत  करने  वाले  लोग
 है  वे  हमारे  खिलाफ  हो  जाएंगे  ।  हमे  गरीबों
 की  सेवा  करनी  है।  इस  देश  में  80  प्रतिशत
 लोग  गरीब  है।  उनको  हमे  उठाना  है  1  श्रगर
 ये  80-90  प्रतिशत  लोग  खड़े  हो  गये  तो  हमको
 खा  जायगे  ।  इसलिए  इतके  लिए  श्रापको
 सारी  व्यवस्था  करनी  चाहिए  वरना  यह  हमारे
 लिए  बहुत  ही  भयकर  हो  सकते  हैं  ।

 ह । उ  राम  जीवन  सिह  (वलिया)  मान-
 नीय  प्रध्यक्ष  महोदय,  थोड़ी  देर  पहले  मैं
 माननीय  राज्य  मत्री  जी  का  भाषण  सुन  रहा
 था।  उन्होने  खाद  के  दाम  की  चर्चा  की  है।
 कुछ  माननीय  सदस्यों  ने  चर्चा  की  कि  यूरिया
 के  दाम  कम  किये  जाने  चाहिए।  जनता

 है,  उसको  दो  चरणों  मे  जा  कर  समाप्त  करेगी

 ऐसा  सरकार  ने  वायदा  किया  है  ।  माननीय
 मंत्री  ने  यह  बताया  कि  कोयले  के,  बिजली
 के  ऊपर  लेवी  लगी  है भौर  इससे  तो  मुझे
 यह  लगा  है  कि  पार्टी  के  वायदे  को  सरकार
 की  लेवी  तो  नहीं  लग  जाएगी।  मैं  सरकार
 से  कहना  चाहता  हु  कि  सरकार  को  पार्टी
 का  वायदा  झवश्य  पूरा  करना  चाहिए।
 जनता  की  माग  है  कि  यूरिया  के  दाम  अवश्य
 कम  किये  जाए।  झाज  किस  को  गल्‍ले  के
 उत्पादन  में  फायदा  नही  हो  रहा  है।  एक्साइज
 टैक्स  को  समाप्त  कर  देना  चाहिये।

 श्रभी  हमारे  राज्य  मत्ती  जी  ने  एक  बात
 की  श्रौर  चर्चा  की  |  हमारे  कारबानों  की  जो
 क्षमता  है,  जो  मशीनों  की  क्षमता  है,  उसका
 हम  पूरा  पूरा  उपयोग  नहीं  कर  पाते  हैं।
 कारण  बिजली  की  गडबडी  होती  है,  मशीन
 की  गडबडी  होती  है।  मैं  यह  मानता  हु  t
 लेकिन  मशीन  की  गडबडी  से  मन  की  गड़बडी
 ज्यादा  दोषी  है।  इसको  कौन  ठीक  करेगा  ?

 मैं  उदाहरण  देना  चाहता  हू  कि  हमारे  यहा
 वरौनी  में  एक  खाद्य  का  कारखाना  है।
 वहा  सिथेटिक  रिएक्टर  मेलगा  हुआ  कनवर्टर

 ट्यूब  है  वह  ट्ट  गया  है।  कारखाना
 इस  कारण  बन्द  हो  गया  है।  कारण  यही
 बताया  गया  कि  बिजली  म  बराबर  व्यवधान
 पैदा  होता  है  इस  कारण  से  यह  टूट  गया  है।
 लेकिन  जब  जाच  हुई  तो  पता  लगा  कि  दर  भ्रसल
 बिजली  की  गड़बड़ी  नही  थी  बल्कि  उस  में
 जो  वायलर  ट्यूब  लगा  हुझा  है  वह  चोक
 कर  गया  था।  मैं  यह  भी  बतलाना  चाहता
 हू  कि  जब  मशीन  की  आवाज  गड़बडाई  तो
 वहा  काम  करने  वाले  श्राप्रेटर  ने  दो  घट

 पहले  खबर  दे  दी  थी  कि  मशीन  की  आवाज

 कुछ  गडबडा  गई  है  और  वहा  दो  मकेनिकल
 चीफ  इजीनियर  थे  लेकिन  कोई  साइट  पर
 उपलब्ध  नही  था।  प्रगर  होता  तो  यह  लाखो
 की  मशीन  नहीं  टूटती  ।
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 29  wee  i978  से  कारकाना  बंद
 है  इससे  कई  करोड़  का  नुकसान  हुभा  है  झौर
 हो  रहा  है।  इस  नुकसान  को  बचाया  जा
 सकता  था।  यह  है  मन  की  गड़बड़ी  है।

 गत  वर्ष  उसी  कारखानेमें  यूरिया  कम्प्रेसर
 अाठ  कम्प्रेसर  8  जनवरी  को  दूट  गया  और
 जा  कर  1  मई  को  बना।  यह  भी  कोई
 सशीन  की  गड़बड़ी  नहीं  थी  1  यहां  भी  नग्लिजेंस
 के  कारण  ही  ऐसा  हुमा ।  तीन  चार  महीने

 बन्द  रहने  के  कारण  लगभग  पद्ह  करोड़
 का  लास  हा  I

 मैं  तीसरा  उदाहरण  देता  हुं।  बरौनी
 में  खाद  कारखाने  से  तीन  माइल  पर  झ्रायल
 रिफाइनरी  है।  वहां  पेट्रोलियम  कोक  जिस
 को  आपके  विभाग  की  भाषा  में  पेट्रोलियम
 डायमड  कहा  जाता  है,  वह  पिछले  कई  सालों
 से  करीब  L0  लाख  टन  बे  कार  हुआ  है।  इतना
 वल्यूएबल  सामान  जिसको  आपकी  भाषा  में
 डायमड  कहा  जाता  है  उससे  वहा  की  जमीन
 को  लेवल  किया  जाता  है  उसको  मिट्टी  के
 ननें  गाड़  दिया  गया  है  लेकिन  कोई  देखने
 वाला  नही  है।

 वहा  पर  जो  कल्सिनेशन  प्लाट  है  जिस
 की  क्षमता  दो  सौ  टन  प्रतिदिन  की  है  और  जो
 कोक  तंपार  होता  है  वह  चार  सौ  टन  है।
 उसके  बारे  भें  होना  यह  चाहिये  था  कि  उसकी
 क्षमता  को  बढ़ाया  जाता  या  उसके  लिए  एक
 दूसरी  मशीन  वहा  लगा  दी  जाती।  लेकिन
 यह  भी  नही  हुआ  v  are  दस  बरस  से  स्थिति
 यह  है  कि  वहां  सामान  बेकार  पड़ा  हुआ  है।
 अगर  कोई  गलतो  से  उस  पर  दिया  सलाई

 फैक  दे  तो  झाग  लग  सकती  है  भौ<  श्ररबों
 का  कारखाना  स्वाहा  हो  सक  ता  है  ।  रिफाइनरी
 के  कारण  ही  वहा  एक  बार  पानी  में  आग
 लगी  थी  प्रोर  श्रव  भगवान  न  करे,  मिट्टी  मे
 झाग  लग  सकती  है।

 वहां  पर  कई  एक  सैटेलर  टैंक  है।  वह  20-
 25  लाख  की  लागत  पर  बना  था।  कोक  डस्ट
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 बरबाद  न  हो  उसके  लिए  बनाया।  रूस  की
 मदद  से  यह  कारखाना  बना  था।  लेकिन
 श्राज  स्थिति  तह  है  कि  उसको  भी  पेट्रोलियम
 कोक  से  ढक  दिया  गया  है  और  वे  सभी  काम
 नहीं  कर  रही  है।  मैं  चाहता  हू  कि  इसकी
 जांच  झाप  करवाएं  और  वास्तविक  स्थिति
 का  जता  अगाए  |

 वहां  पर  एक  कनटेक्ट  फिलटरेशन  यूनिट
 है  जिस  को  कांटेक्ट  क्ले  यूनिट  कहा  जाता  है
 जो  ल्युत्रिकेटिंग  झायल  तैयार  करता  है  जिसका
 बाजार  में  काफी  मूल्य  है।  लेकिन  वह  भी
 बन्द  पड़ा  है।  इसको  पांच  छ:  बरस  हो  गए
 हैं।  पांच  यूनिट  छ  :  करोड़  से  यह  तैयार  हा
 था  96I-62  में  श्राज  उसका  मूल्य  क्‍या
 होगा  इसका  श्राप  अंदाजा  लगा  सकते  हैं।
 यह  भी  क्‍या  कोई  मशीन  की  गड़बड़ी  के  कारण
 बन्द  कर  दिया  गया  है,  यह  मैं  जानना  चाहता
 हुं।

 वहां  पर  एक  डी  वैक्सिंग  यूनिट  है  जो
 वैक्स  को  अलग  करता  है।  उसको  अलग
 करके  उससे  पराफीन  तैयार  होती  है।  इसको
 बिल्कुल  बन्द  कर  दिया  गया  है।  इसका  कारण
 क्या  है?  इनके  अश्रधिकांश  अधिकारी  जो
 वहां  पर  आए  हुए  हैं  वे  प्राइवे  ट  कम्पनियों  से
 शाए  थे,  कालटेक्स  से  एसो  से,  बर्माशेल
 से  वहां  आए  थे।  भौर  वह  लुब्रीकेटिंग  झायल
 बर्गरह  या  और  जो  सामान  तैयार  वहां  होता
 है,  वहा  तैयार  न  होने  पाये  और  प्राइबेट
 सेक्टर  वाले  यह  माल  सप्लाई  कर  सके,
 इसलिये  यह  सारी  धांधलियां  होती  हैं।

 इसी  प्रकार  एक  बिट्मन  यूनिट  है  जो
 कोल  तार  तैयार  करता  है  यह  भी  5,  6
 सालों  से  बन्द  पड़ा  हुआ  है  यह  करीब  5-6
 करोड़  का  बना  हुआ  है।  यह  करोड़ों  रुपया
 का  कोलतार  तैयार  कर  सकता  है।  तो  यह
 किसकी  गड़बड़ी  है?  इसी  प्रकार  किरोसिन
 ट्रीटिंग  यूनिट  है,  दो  यूनिट  वहां  बनायी
 गई  थीं  ताकि  जितनी  फैक्ट्री  की  क्षमता  है
 उसका  पूरा  पूरा  उपयोग  हो  सकेगा।  ये



 है:  ९९८  Demands  fer

 {aft  रामजीवन  सिंह]

 यूनिट  करीब  i0  करोड़  रुपये  की  लागत

 की  है।  लेकिन  उनमें  से  एक  यूनिट  बन्द

 पड़ी  हुई  है।  एक  तरफ  किरोसिन  तेल  शौर

 पेट्रोलियम  के  सिये  श्राप  देश  और  विदेशों

 से  साधनों  को  इकट्ठा  करते  फिरते  हैं  भौर

 दूसरी  तरफ  जो  मशीने  देश  में  लगी  हई  है
 वह  कई  सालों  से  बन्द  पड़ी  हुई  है,  उनका

 कोई  उपयोग  नही  हो  पाता  है।  मैं  चाहंगा  कि

 -मंत्री  महोदय  इस  तरफ  झवश्य  ध्यान  दें।

 और  उस  यूनिट  को  चाल  कराये।  श्रध्यक्ष

 महोदय  अगर  मैं  फहरिस्त  गिनाना  शुरू  करूं

 तो  झाप  मुझे  समय  नही  देगे।

 MR.  SPEAKER:  You  have  given
 enough  work  for  him?  Shall  we  sit
 for  a  longer  time?  There  are  a  num-
 ber  of  speakers.  We  wi!  sit  for  ore
 hour  more.

 SHRI  K,  GOPAL  (Karur):  We  can
 sit  today  and  the  Minister  can  reply,
 but  my  only  submissior,  ig  that  there
 are  two  Members  frum  our  party  and
 one  from  the  C.P.I.  If  they  are  acco-
 mmodated,  we  will  be  prepared,

 MR.  SPEAKER:  Tet  there  be  no
 bargaining.

 श्री  रामजीबन  सिह:  अध्यक्ष  महोदय,
 अभी  मैं  जब  माननीय  राज्य  मंत्री  जी  का
 भाषण  सुन  रहा  था  तो  माननीय  सदस्य  हाल्दर

 जी  की  बात  का  जवाब  देते  हुए  उन्होंने
 कहा  कि  हम  दुर्गापुर  मे  क्या  करें,  वहा  43

 दिन  तक  हडताल  चली,  हम  क्‍या  करे  हमको

 सहयोग  नही  मिलता  है।  लेकिन  हम  बरौनी

 में  सहयोग  देने  के  लिये  तैयार  हैं।  पिछली

 22  माचे  को  जब  तमाम  झ्राई०  ट्ो०  सी०
 में  काम  करने  वाले  प्रधिकारियों  ने  एक  दिन
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 की  कंजपल  लीव  लो  तो  बरौनी  के  मजदूरों
 में  कहा  कि  हम  कारखाने  को  चलायेंगे  भौर
 कारखाने  को  बन्द  मही  होने  देना  चाहते
 क्योकि  एक  दिन  जब  कारखाना  बन्द  हो
 जाता  है  तो  उसको  चलाने  के  लिये  कई  दिन
 लग  जाते  हैं।  लेकिन  झ्रापको  सुनकर  ताज्जब
 होगा  कि  नीचे  से  ऊपर  तक  यें  प्रफसर  नहीं
 चाहते  हैं  क्षि  यह  सरकार  ठीक  से  काम  करे
 जौर  उन्होने  मजदूरों  को  कारखाना  शलानें  के
 लिये  प्रादंश  नहीं  दिया  t  मैं  श्राज  भी  कहना
 चाहता  ह  कि  जब  मजदूर  स्ट्राइक  करता  है
 तब  तो  प्रबन्ध  भ्रफसर  का  दरवाजा  खटखटाते
 है  कि  सहयोग  करो।  लेकिन  जब  मजदूर
 सहयोग  करने  के  लिये  तैयार  था  तो  उनका
 सहयोग  नहीं  लिया  गया।  इसलिये  नीचे  से
 ऊपर  तक  जो  झाप  के  भ्रधिकारी  है  वहू  नहीं
 चाहते  कि  सरकार  ठीक  से  कामकर  पाये  ।  श्रभी
 माननीय  सदस्य  राव  साहब  कह  रह  थे  कि
 फ़टिलाइज़र  कारखाने  का  विकेन्द्रीकदरण  ठीक
 नहीं  किया  गया।  मैं  तो  इसके  लिये  झापकों
 धन्यवाद  देना  चाहता  ह  भ्रापने  ठीक  किया  है
 शौर  अगर  आप  इसकी  व्यवस्था  भर  कार्य-
 क्षमता  को  बढ़ाना  चाहते  है,  तो  आप  धन्यवाद
 के  पात्र  है।  ठीक  उमी  तरह  झ्ाई०  प्रो०  सी०
 में  विकेन्द्रीयकदरण  करे।  जब  फ़रोज  गाधी
 इसके  चयरमन  थे  तो  उन्होंन  सुझाव  दिया
 था  कि  दिल्ली  में  जो  सब  अ्रधिकारी  बैठे
 रहतें  है  उनके  साइट  पर  रहना  चाहिये
 ताकि  वह  मौके  पर  जा  कर  देखे  कि  क्‍या
 गड़बड़ी  होती  है।  मै  तो  मंत्री  महोदय  से  कहना
 चाहता  हुं  कि  जरा  इस  तरफ  भी  शाप  ध्यान
 दें।

 भारतीय  खाद्य  निगम  का  विभकती-
 करण  किया  गया,  इसे  पांच  हिस्सों  में  बांट
 दिया  है।  लेकिन  पांच  पांडव  तो  बना  दिये
 लेकिन  व्यवस्था  रूपी  द्रौपदी  कही  रोती  न
 रह  जाये  इसका  ध्यान  रखेंगे।  ्ापने  बिहार
 बालों  को  इस  सम्बन्ध  में  एक  झाश्वासन
 दिया  है।  भाशा  है  पूरा  करेंगे।  भौर  जो
 विभक्तीकरण  झापने  किया  है  अगर  फिर
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 सभी  का  हैडक्वार्टर  दिल्ली  में  रहेगा  तो  काम
 डीक  नहीं  चलेगा।  कोई  भअ्रपेक्षित  लाभ  न

 होगा।

 पेट्रोलियम  तथा  रसायम  झौर  उबरक
 मंत्री  (शी  हेमक्ती  स्वत  बहुगणा)  :  यहां
 नहीं  रहेगा।

 श्यो  रामओवनम  सिह:  भाप  यह  कर  तो
 देंगे,  लेकिन  माना  खाद  का  उत्पादन  बढ़ा
 दें,  दाम  भी  भ्राप  ठीक  कर  दें  फिर  भी  झगर
 वितरण  की  व्यवस्था  ठीक  न  हो  सकी,  तो

 कुछ  भी  लाभ  नही  हो  सकेगा  ।

 पिछले  बरसों  में  जितना  रुपया  खाद
 पर  को-प्रापरेटिव्ज़  के  माध्यम  से  बांटा  गया,
 आपको  सुनकर  ताज्जुब  होगा  कि  उसका  60
 प्रतिशत  हिन्दुस्तान  के  35  परसेंट  बड़े  किसानों
 के  हाथों  में चला  गया  शौर  जो  छोटे,  मझौले
 किसान  थे,  जिनको  वस्तत:  सहयोग  की
 श्राव दयकता  थी,  उनको  यह  सारी  चीजे
 नहीं  मिल  सकी  हैं  1  श्रतएव  वितरण  प्रणाली
 को  द्र्स्त  करें

 मैं  फिर  भी  कहता  हूं  कि  श्राप  लाख
 खाद  का  उत्पादन  बढ़ादे,  वितरण  को  भी  ठीक
 कर  दें,  लेकिन  झगर  मिलावट  को  नहीं  रोक
 सकेंगे  तो  कुछ  नही  हो  सकेगा  ।  स्थिति  यह  है
 कि  डीलर  यूरिया  और  प्रमोनिया  सल्फेट
 में  नमक  मिलाकर  किसानों  को  खाद  देते  हैं,
 जिससे  फसल  शौर  जमीन  दोनो  बरबाद  हो
 जाते  है  1  इसे  रोकने  के  लिये  मैं  सुझाव  दूगा
 कि  सफेद  रंग  की  जो  भ्रमोनियम  झौर  यूरिया
 खाद  है,  उसमें  किसी  तरह  का  रंग  डालने
 का  प्रयास  करें  जिससे  कम  से  कम  नमक  तो
 इनमें  न  मिलाया  जा  सके  जिससे  कि  खेतों
 शौर  फसलों  का  नुकसान  रुक  सके  ।

 सायल  टैस्टिग  के  लिये  आपकी  लैबोरेटरीज़
 हैं,  दूसरी  सारी  चीजें  हैं,  लेकिन  कुछ  हो
 नहीं  पाता  है।  बेचारा  किसान  खाद  भी  खरीद
 लेता  है  जिसे  वह  चाहता  है  लेकिन  किस  जमीन
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 में  इस्तेमाल  करे,  किस  जमीन  में  किस  खाद
 की  जरूरत  है,  यह  वहू  ठीक  प्रयोग  कर  नहीं
 पाता  है।  इसलिये  मेरा  सुझाव  है  कि  सायल
 टैस्टिंग  को  प्रभावकारी  बनाये  |

 इन्हीं  शब्दों  के साथ  मैं  यह  कहना  चाहूंगा
 कि  जो  यूनिट  बरौनी  में  बन्द  है,  उसको  झाप
 चालू  करें।  पिछने  i,  .2  साल  से  बिहार
 की  यह  मांग  रही  है  कि  बरौनी  में  पैट्रो  कै मिकल
 का  कारखाना  लगे  ।  झापने  इसके  लिये
 25  जुलाई  को  संसद  में  धोषणा  भो
 की  थी,  हम  आपसे  अनुरोध  करेंगे  कि  भ्रगर  उस
 कारखाने  को  वरौनी  मे  श्राप  दे  देते  है  तो
 यहां  जो  रा-मैटीरियज  बर्बाद  हो  रहा  है,  उसका
 उपयोग  वहां  हो  सकेगा  भौर  बिहार  जो  बहुत
 पिछड़ा  इलाका  है  उसका  पिछड़ापन  दूर  होगा,
 बेकारों  को  रोज़गार  मिल  सकेगा  ।

 नही  शब्दों  क ेसाथ  श्रापकी  डिमांडज
 का  मैं  पूरा  समर्थन  करता  हैं  भौर  मुझे  विश्वास
 है  कि  जिन  चीजों  का  मैंने  ज़िक्र  किया  है,  आप
 उनको  कर  सकेंगे  ।

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  Mr.  Speaker,  Sir,  I  wish  I  could
 have  congratulateq  the  Minister  but  I
 am  afraid  I  am  unable  te  do  it.  I  can.
 not  find  any  new  dimension  in  the
 speech  of  his  junior  Minister  who  also
 comes  from  Allahabad.

 Sir,  para  3  of  page  |  of  the  Report
 relates  to  hig  Ministry.  3  do  nct  call
 it  his  incapacity  or  his  ineffectiveness.
 Here  is  a  mention  of  the  name  of  his
 Secretary,  Mr.  Bohra.  It  is  you,  Mr.
 Minister,  who  is  answerable  to  this
 House.  to  this  couutry.  sire  you  not
 able  to  protect  your  own  officials?
 It  shows,  you  are  not.  Your  own
 Secretary  wag  completely  dis-honoured,
 arrested  and  put  ir  jail  and  there  is
 no  case  against  him  uptill  now.  Even
 if  your  Secretary  wag  wrong,  corrupt,
 you  could  have  cancelled  the  whole
 agreement  with  the  French  firm.  But
 you  admit  that  it  is  in  progress.  It  is
 all  right.  Does  jt  not  affect  the  senior
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 men  in  your  Mimistry?  The  adminis-
 trative  head  of  your  Ministry  war
 humilated.  Are  you  not  answersble
 to  this  House  and  to  the  whole  country
 for  this  demoralisat.on  umong  officers
 of  your  Minist:y?  Because  of  his
 dynamism  and  his  sincerity,  he  became
 the  casualty  a  lew  yeazs  ago  when  he
 was  the  Chief  Minister.  He  lost  that
 because  of  his  jynainism.  That  ghost
 of  fear  still  shadows  him  and  that  is
 why,  yesterday,  he  surrendered  before
 the  multi-nationals  We  got  only  a  few
 hours  to  study  the  Report  which  he
 has  presented  before  the  House.  Alter
 a  close  scrutiny  of  the  Report  I  and
 many  other  Members  get  the  :mpression
 that  the  policy  of  your  Ministry  or
 your  Government  was  a  complete  sur-
 render  before  the  multinationals  I
 know  the  multi-nationals  are  capable
 enough  to  throw  away  many  Ministers.
 During  the  previcus  regime  Shri  K
 R.  Ganesh  was  the  last  in  the  row.  AS
 you  do  not  want  to  foilow  ,guit,  veu
 surrendered,

 38.00  hrs,

 Let  me  quote  from  the  Hathi  Com-
 mittee’s  Report.  It  says:

 “Fears  that  technology  flow  will
 dry  up  ४  fore.zu  equity  is  discourag-
 ed  or  stopped  75  also  exaggerated.
 Countries  m  which  the  drug  Indust-
 Ty  1s  state-ow  i¢q  have  not  sutlered
 On  this  account.”

 So,  the  threat  of  the  multinationals
 that  they  will  take  awav  the  techno-
 logy  is  not  true.
 Further,  I  quote:

 “It  is  glaringly  obvious  that  the
 multi-national  umts  are  not  inter-
 ested  in  producing  bulk  drugs  in
 countries  like  India  In  Europe  and
 USA,  the  multi-national  units  pro-
 duce  bulk  aruzs  in  a  spit  of  colla-
 borative  re.ationship.  In  the  deve-
 loping  countcles,  such  produ*ticn  38
 avoided  by  them  and  where  this  18
 done,  the  host  country  pays  dearly
 for  such  drugs.”
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 This  ig  how  the  multi-national  units
 operate.  I  do  not  want  to  read  out  all
 these  things.  You  say  that  these
 multi-national  units  can  go  upto  40
 per  cent  equity  share.  But  the  Hath
 Committee  has  clearly  said  that,  gra-
 dually,  they  huve  to  reduce  it  to  26
 per  cent.  Can  you  give  an  assurance
 on  the  floor  of  the  House  that  within
 a  certain  period,  gradually,  in  one  or
 two  years,  the  equity  shore  partic*ne~
 tion  of  the  foreign  companies  will
 come  down  to  26  per  cent?  If  you
 give  that  assurance,  I  would  congratu-
 late  you  on  that.  The  equity  share  of
 the  foreign  comp.  १९९३3  must  come  cown
 to  26  per  cent.  Jf  you  can  give  that
 assurance,  I  would  say  that  you  are  a
 courageous  and  bold  person.

 Coming  to  production,  let  me  take
 only  the  Pfizer  case.  Their  production
 ig  more  than  their  instailed  capacity.
 There  is  exces>.ve  produc  ४09७  avd  the
 Government  .s_  inable  to  check  that
 Their  instalicd  capacity  ss  14  m‘then
 tonnes  but  they  are  producing  36.59
 million  tonnes  and  2.72  million  tones,
 It  might  have  gone  up  further.  It  is
 three  or  four  times  more  than  the  ins-
 talleqd  capacity,  Of  course,  the  Pfizer
 company  is  3  ;owerful  caumpany.  ir
 want  to  know  what  you  are  duing
 about  it.  These  multi-national  com-
 panies  are  producing  much  more  than
 their  installed  capicitv,  many  mony
 more  times  than  their  ins’atled  capa-
 city  Have  you  any  machinery  to
 check  that  and  to  eontrol  the  urautho-
 rised  product'on  of  these  companies?

 With  regard  to  fertiliser,  so  far  as
 the  fertiliser  production  is  concerned,
 you  have  mau?  the  FCI  into  feur
 units  Jt  38  not  a  new  thing  it  is  an
 old  proposal  I  would  like  to  mention
 One  basic  thiig.  Wher  ४043  fix  the
 price  of  fertiliser  according  to  certain
 raw  material  and  labour  cost,  have
 you  ever  taken  into  account  an  increase
 in  the  prices  of  agricultura]  products?
 That  should  be  one  of  the  main  factors
 in  fixing  the  price  of  fertiliser.  Un-
 fortunately,  not  only  you  but  even  the
 previous  regime  did  not  take  that  into
 account,  You  are  also  doing  the  same
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 thing.  So,  the  farmers  in  the  country
 are  suffering.  While  fixing  the  price
 of  fertiliser,  I  appeal  to  you  to  take
 into  account  the  prices  of  agricultural
 products.  Otherwise,  the  farmers
 will  curse  you  because  the  prices
 have  gone  up.

 Then,  you  have  said  about  the
 fertiliser  plants.  I  come  from  a  place
 where  there  is  a  fertiliser  plant,  name-
 ly,  the  F.A.C.T.  I  am  appealing  to
 you  to  please  come  and  visit  that
 place....

 SHRI  H.  N.  BAHUGUNA:  I  have
 been  there.

 SHRI  VAYALAR  RAVI:  The  F.A.C.T
 had  been  installed  during  the  regime
 ot  the  Maharaja  ol  Travancore,  about
 30  years  ago.  I  am  the  President  of
 the  union  there.  It  is  a  very  09  ma-
 chinery  which  has  not  yet  been  re-
 placed.  However  much  the  employees
 try  to  produce  more,  they  cannot  pro-
 duce  more  than  5  per  cent  of  the  in-
 stalled  capacity  because  the  machinery

 is  So  hopeless.  Yet,  we  could  have
 some  profix.  But  because  of  the  price
 control  that  you  have  imposed,  we  are
 running  at  a  loss.  The  problems  of
 the  F.ACT.  have  to  be  studied  sepata-
 tely.  You  must  have  a_  sympathetic
 look  at  the  problems  of  the  F.A.C.T.  at
 Udyog  Mandai  and  try  to  have  a  re-
 placement  of  the  old  machinery,  The
 question  of  Phase  I  and  Phase  II  is  a
 vers  \ery  damaging  ©  story.  lt  was
 installed  ten  years  ago.  It  is  not  func-
 tioning  so  far.  If  we  can  complete  the
 production  of  phase  I  and  phase  IT.  then
 Karnataka.  Andhra  Pradesh.  Kerala
 and  Tamil  Nadu  can  be  fed  tor  fertuh-
 ser  from  this  project.

 Unfortunately,  the  Minister  has  ad-
 mitted  on  page  l3  of  this  Report  that
 still  the  production  AS  not  upto  50  per

 cent.  So,  may  I  know  from  the  hon.
 Minister,  Shri  Bahugunaji,  what  is  the
 tate  of  Cochin  Phase  I  and  Phase  II  of
 the  F.A.C.T.,  because  in  your  Report
 on  page  13,  you  have  admitted  that
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 it  is  still  under  repair.  It  is  a
 that  it  is  still  under  repair.  It  is  a
 Project  of  Rs.  50  croreg  started  with
 the  help  of  the  World  Bank  and  it  is
 still  in  doldrums.  You  cannot  produce
 more  than  50  per  cent.  You  are
 making  a  to  z  tests;  the  tests  are  going on.  Please  tell  us  what  is  the  proposal
 to  make  full  production?

 Lastly,  F.E.D.O,  is  one  of  the  pres-
 tigious  institutions  of  the  F.A.C.T.
 F.E.D.0,  can  do  wonderful  work  and
 my  only  complaint  is  that  they  have
 lost  priority.  You  are  not  giving  pri-
 ority  for  their  contract  and  they  are
 to  complete  with  the  private  sector.
 Of  course,  after  the  new  management
 has  come,  they  have  got  some  con-
 tracts  in  their  hands.  Then  the
 Engineering  India  is  there,  Your
 P.  &  T.  Department  and  Engineering
 and  Desigation  Organisation  are  also
 there.  The  capacity  of  the  people  who
 are  working  there  is  very  great  and
 they  are  doing  a  wonderful  work.  I
 Wish  you  must  give  some  encourage-
 ment  to  F.E.D.O.  go  that  they  can  con-
 tribute  their  technology  which  is
 available  with  them,  which  they  can
 contribute  and  do  the  wonderful  work,

 As  tar  as  Bombay  High  is  concerned,
 I  am  sorry.  |  could  not  agree  with  Mr.
 Rat.  Bombay  High  is  a  pride  of  India
 and  I  am  proud  of  it.  The  only  thing  is
 because  of  your  politics,  you  should  not
 meddle  with  Bombay  High  and  des-
 troy  the  project.  This  only  I  am  ap-
 pealing  to  you.  As  tar  as  Mathura  Refi-
 nerv  is  concerned.  I  would  like  to  know
 from  the  hon  Minister  what  is  the
 vutcome  of  the  report  of  Dr.  Varada
 Rajan  because  there  are  some  mis-
 apprehensions  among  people  of  U.P.  in
 your  own  State  that  it  may  not  come
 cut  properly  Your  Report  says  that  in
 2980  i{  may  come  out.  But  this  Report
 shouid  not  come  in  their  way  and  the
 ambitions  of  the  people  of  U.P.,  I
 hope,  you  will  fulfil.

 As  far  ag  Bombay  crude  ts  concern-
 ed,  you  have  admitted  that  Cochin  Re-
 finery  is  only  meant  for  the  soft  crude,
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 of  Iranian  crude.  That  you  have  ad-
 mitted  in  the  Report.  It  is  true,  That
 decision  can  be  changed  a  little  and
 the  Bombay  crude  can  be  used.  Ac-
 cording  to  the  Report,  they  have  used
 only  2.2  million  tonnes  and  previously,
 it  was  9.l  million  tonnes  and  the  capa-
 city  of  the  Cochin  Refinery  is  today  8
 million  tonnes.  Why  can’t  you  supply
 full  production  of  crude?

 We  cannot  import  more  crude  and
 give  it  to  the  Cochin  Refinery  and  go
 in  for  fuil  production.  I  disagree  with
 your  Report.  You  say  that  crude  sup-
 ply  depends  upon  the  economic  viabili-
 ty  and  the  necessity  of  the  area.  I
 vouch  before  you  that  the  full  produc-
 tion  of  the  Cochin  Refinery  can  be
 consumed  by  South  alone.  So,  you
 must  consider  whether  you  can  supply
 Bombay  High  crude  to  the  Cuchin
 Refinery  which  enable  people  of  Kerala
 to  go  ahead,—which  you  very  much  Jove
 yourself,  I  know—so  that  the  petrojeum
 complex.  which  is  a  demand  hefore
 you,  can  be  established  in  Cochin  area.
 I  would  request  you  to  see  that  Cochin
 Refinery  should  be  redesigned  so  that
 it  can  use  Bombay  High  crude  and  the
 petroleum  complex  can  be  eStablished
 in  Cochin.  I  hope  the  Minister  will
 consider  this  matter  sympathetically.
 With  these  words,  I  conclude  my
 speech.

 *SHRI  KUDANTHAI  N.  RAMA-
 LINGAM  (Mayuram):  -Hon,  My
 Speaker,  Sir,  I  am  that.kful  to  you  for
 having  given  me  an  opportunity  to  say
 a  few  words  on  the  Demands  for
 Grants  of  the  Ministry  of  Petroleum
 and  Chemicals.  The  hon,  Members
 who  preceded....

 While  I  have  started  speaking  in
 Tamil,  the  hon,  Minister  is  going.

 MR,  SPEAKER:  He  has  heen  re-
 placed  }y  a  Tamil  speaking  Minister.

 SHRI  KUDANTHAI  N.  RAMALINGs
 AM:  The  Minister  of  State  is  there.

 MR.  SPEAKER:
 Minister  is  here.

 SHRI  KUDANTHAI  N.  RAMA-
 LINGAM:  The  hon,  Energy  Minister,
 Shri  P.  RAMACHANDRAN,  will  trans-
 late  my  points  to  him.

 J  would  not  like  to  take  the  time  of
 the  House  by  repeating  whatever  has
 been  mentioned  earlier.  [  would  con-
 fine  myself  to  a  very  few  pertinent
 points.  I  need  not  tell  you,  Sir,  that
 the  fertilisers  and  pesticides  are  the
 essential  ingredients  for  agricultural
 improvement  in  the  country.  Fortu-
 nately  major  portion  of  fertilisers  and
 pesticides  are  produced  in  the  public
 sector  in  our  country  and  all  the  raw
 materials  are  available  indigenously.
 Yet  we  are  in  such  a  sorry  state  of
 affairs  that  our  farmers  do  not  get
 fertilisers  and  pesticides  at  the  proper
 time  in  sufficient  quantity  at  reason-
 ably  minimum  price.  In  my  consti-
 tuency  in  Tanjore,  which  is  called  the
 granary  of  Tamil  Nadu,  there  are
 thousands  of  farmers  owning  less  than
 5  acres  of  land.  They  are  hard
 working  lot  and  they  are  helped  in
 their  endeavours  by  Cauvery  waters.
 Yet  they  are  handicapped  for  want  of
 fertilisers,  The  hon.  Minister  was  in
 the  Congress  Party  and  I  personally
 know  him.  He  is  a  man  of  action  with
 clear-cut  ideals.  I  am  gure  that  he
 will  not  forget  his  basic  ideals  in  his
 new  surroundings  inhabited  by  reac-
 tionary  forees.  J  have  every  hope  that
 he  will  vigorously  involve  himself  in
 the  fulfilment  of  his  own  cherished
 ideals.  He  will  ensure  ‘that  the  agri-
 culturists  who  are  the  backbone  of  our
 country’s  economy  are  given  the  re-
 quired  quantity  of  fertilisers  on  time
 at  reasonable  prices.

 We  have  got  installed  capacity  of  3!
 lakh  tonnes  so  far  as_  aitrogenous

 *The  original  speech  was  delivered  in  Tamil,
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 fertilisers  concerned.  We  are
 producing  only  20  lakh  tonnes  while
 our  requirement  is  about  45  lakb
 tonnes.  I  wonder  why  we  are  unable
 to  exploit  fully  the  installed  capacity
 80  that  the  farmers  are  not  left  high
 and  dry.  The  same  is  the  case  with
 phospatic  fertilisers.  Even  here,  as
 the  hon,  Minister  of  State  Shri  Gyan-
 eehwar  Mishra  pointed,  out,  80  per  cent
 of  the  fertilisers  is  appropriated  by
 20  per  cent  of  landlords  and  rich  far-
 mers  and  the  remaining  20  per  cent
 fertiliserg  igs  distributed  among  the
 remaining  80  per  cent  of  ordinary  and
 smal]  cultivators.  It  is  obvious  that
 there  is  something  inherently  wrong
 in  the  distribution  system  of  fertili-
 Sers.  ]  suggest  that  the  hon.  Minister
 should  bestow  his  personal  attention
 in  the  matter  of  distribution  of  fertili-
 sers.  He  should  also  ensure  that  the
 installed  capacity  is  fully  utilised.

 Sir,  there  is  the  Fertiliser  Prices
 Committee,  which  fixes  the  prices.
 The  overheads  in  the  public  sector
 units  are  mounting  day  oy  day.  The
 transportation  costs  are  going  up.  ‘fhe
 excise  duty  is  also  top  heavy.  The
 production  costs  are  also  going  up
 because  of  such  levies  on  electricity,
 coal  etc.  This  etc.  hinders  the  Gov-
 ernment  from  bringing  down  the  prices
 within  the  reach  of  our  farmers.  The
 hon.  Minister  should  orders  a  thorough
 Probe  in  the  matter  of  production  ccstg
 and  ensure  economy  so  that  the  prices
 are  brought  down  considerably  in  the
 interest  of  agriculture.

 As  if  these  things  are  not  enough
 the  hon,  Mimister  has  ordered  the  re-
 Organisation  of  fertiliser  production
 set-up.  He  has  created  four  units.
 This  hag  caused  some  problems.  Some
 Engineers  are  on  strike.  I  am  afraid
 that  this  will  also  curtail  production
 of  fertilisers  and  further  intensify  the
 scarcity.  The  laws  of  supply  and
 demand  are  not  considerate  to  small
 people.  The  hon  Minister  must  bear
 this  in  Ming  and  see  that  the  proposed
 reorganisation  of  fertiliser  units  does
 not  upset  the  production  schedule  in
 any  way,
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 Coming  now  to  drugs,  only  a  few
 drugs  are  produced  in  the  public  sec-
 tor  and  major  life-saving  drugs  are
 Produced  by  multinational  units.
 There  is  no  control  on  the  prices  of
 lite-saving  drugs.  The  rural  people
 do  not  get  life-saving  drugs  and  they
 die  in  sickness  because  of  dearth  of
 drugs.  The  prices  of  available  drugs
 ate  so  exorbitant  that  their  exit  from
 this  world  is  cheap.  The  statement
 from  the  Government  on  the  accept-
 ance  of  Hathi  Committee’s  recom-
 mendations  was  given  to  us  at  6.30
 PM.  yesterday  and  we  had  no  time  to
 go  into  it.  Whether  the  Hathi  Com-
 mittee  recommendationg  are  accepted
 and  implemented  or  not,  whether  Shri
 Bahuguna  takes  time  in  implementing
 the  accepted  policy  or  not,  immediately
 and  forthwith  the  prices  of  drugs  must
 be  controlled.  Some  medicines  in
 different  brand  names  are  sold  at  diffe-
 rent  prices.  The  life  of  the  natior,  is
 held  to  ransom  by  these  drug  manu-
 facturing  multinationals.  The  fore
 Most  concern  of  this  dynamic  Minister
 should  be  to  contro]  the  drug  prices
 and  also  reorganise  the  distribution
 system  of  drugs.

 In  1982-83  it  is  estimated  that  our
 requirement  of  drugs  would  be  of
 the  order  of  Rs.  2400  crores  and  now
 We  are  producing  drugs  worth
 Rs.  020  crores.  Unless  we  invest
 Rs,  400  crores  annually,  it  will  not
 be  possible  for  us  to  meet  the  re-
 quirement  of  drugs  in  1982-83.  I
 woulg  like  to  know  how  the  hon.
 Minister  proposes  to  go  about  in
 this  important  issue.  On  December
 27,  977  the  hon.  Minister  announc-
 ed  in  a  meeting  that  even  Analgin
 is  being  imported.  I  would  like  to-
 know  why  there  is  need  to  import
 analgin.  I  would  like  to  know  the
 steps  he  proposes  to  take  to  stop  such
 imports.

 The,  hon.  Minister  must  be  aware
 of  the  Petro-Chemical  Complex  com-
 ing  up  in  Baroda.  A  few  thousand
 tonnes  of  low-density  polythene  gran-
 ules  are  to  be  produced  by  this  unit,
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 [Shr;  Kudantha:  N  Ramalingam]
 which  will  go  a  long  way  in  helping
 hundreds  of  small  scale  umts  in  the
 country  But,  if  this  Umit  is  to  be-
 <ome  a  successful  unit,  the  hon
 Munster  must  see  that  the  umport  of
 polythene  granules  in  thousands  of
 tonnes  is  banned  If  this  ३38  not
 done  :mmediately,  the  Baroda  Petro-
 Chemical  Complex  may  have  to
 diversify  ;ts  production  of  low-den
 sity  polythene  granules  I  am  sure
 he  will  not  fail  to  look  unto  this
 important  issue

 Petrol  diesel,  kerosene  and  gas—
 the  basic  fuels  required  for  any  pro-
 ductive  activity—are  produced  m  the
 public  sector  in  our  country  The
 people  of  the  country  are  discontent-
 ed  and  disenchanted  with  the  distri-
 bution  ot  these  essential  fuels  and
 also  their  pricing  pattern  For  exam-
 Ple  cooking  gas  is  a  by-product  in
 the  process  of  refining  and  it  costs
 nothing  for  the  units  Yet  the  price
 of  gas  cylinder  has  gone  up  from
 Rs  6  to  Rs  34/  The  price  of  kero-
 sene  is  ‘boing  up  because  of  the  im
 port  levied  by  the  hon  Finance
 Minister  The  petrol  pump-stations
 are  given  to  rich  people  and  vested
 mterests  True  to  his  socialist  pro-
 fessions  the  hon  Minister  Shri
 Bahuguna  must  come  forward  with  a
 revolutionary  scheme  for  giving
 petrol  pump-stations  only  to  the
 educated  unemployed  of  the  country
 The  hon  Mnunister  has  the  knack  of
 reading  the  pulse  of  the  nation  J  am
 sure  he  wil]  reserve  the  petrol  pump-
 stations  only  to  the  educated  un-
 employed  in  the  country

 My  fiiends  from  All  India  Anna
 DMK  party  and  shri  Vayalar  Ravi
 referrcd  to  the  crying  needs  of  Sou-
 thern  States  I  am  sure  that  Shri
 Bahuguna  though  he  75  in  the  Janata
 Party  which  has  members  and  even
 Ministers  whose  antipathy  towards
 South  1s  known  to  all  will  not  fall
 a  victim  to  their  machinations  I
 know  that  he  78  not  easily  susceptible
 to  racial  or  linguistic  clams  He  38
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 concious  of  his  historic  role  in  deve-
 loping  the  country  and  for  him
 Kanyakumar  to  Himalayas  is  one
 nation  and  all  are  first  and  foremost
 Indians  We  in  the  Congress  Party
 are  acquainted  with  his  universal
 nationalism,  as  he  was  with  us  not
 long  ago  I  do  not  understand  why
 suddenly  there  has  been  some  slack-
 ness  in  oil  exploration  in  the  Cauvery
 Delta,  especially  when  an  Thittacherry
 ol  woith  a  lakh  of  rupees  wes
 brought  out  While  he  will  take
 steps  to  revive  the  oil  exploration  m
 Cauvery  Delta  I  hope  that  he  will
 also  order  ol  exploration  in  Cora-
 mandal  off-shore

 As  Shri  Bahuguna  has  come  back,
 I  will  once  again  reitcrate  that  he
 will  not  be  a  party  to  the  feeling  that
 the  Janata  Government  at  the  Cen-
 tre  35  not  interested  m  the  develop-
 ment  of  Southern  States  because  the
 people  there  had  not  exercised  their
 fianchise  in  then  favour  Shr
 Bahuguna  39  above  such  partisan  ap-
 proach  to  problems  of  the  nation  He
 is  nct  easy  to  be  submerged  in  the
 sectarian  and  regional  proclivities  of
 his  paitv-men  He  will  strive  his
 best  in  tie  interest  of  fulfilment  of
 his  ideals  and  principles  which  will
 further  the  economic  growth  of  the
 nation  |  appeal  tu  him  that  he
 should  order  the  ot]  exploration  in
 Cauvery  Delta  and  Coramandel  off-
 shore

 With  these  word,  I  conclude  my
 speech

 श्री  उप्रसेन  (देवरिया).  माननीय
 प्रध्यक्ष  महादय  माननीय  मत्री  जी  ने  जो  मांगे

 पैद्ो लयम  रसायन  भौर  थाद  के  सम्बन्ध
 में  सदन  ये  सामने  रखी  है  मैं  उन  का  समर्थन
 करता  हू  ।

 प्रध्यक्ष  महोदय  अभी  बेठे-बैठे  में  बहुत
 से  माननीय  सदस्यों  के  भाषण  सुन  रहा  था,
 तो  मैंने  बचपन  मे  एव  किताब  पढी  थी  मुझे
 उसकी  याद थ्रा  गई।  सात  च््थे  श्रादमी  हाथी
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 देखने  गये--फकिसी  ने  उसके  कान  को  पकड़ा
 तो  कहा  कि  यह  तो  सूप  जैसा  है।  किसी  ते
 उसकी  पूछ  को  पकडा  तो  कहा  कि  यह  रस्सी
 जैसा  है।  मतलब  पह  कि  जिस  ने  हाथी  की
 जिस  चीज़  को  पकड़ा,  उसको  उसी  तरह  से
 बतलाया,  लेकिन  हाथ!  के  पूरे  शरीर  को  देखते
 हुए,  वे  सब  के  सब  गलत  रास्ते  पर  थे  t  मैंने
 झभी  राय  साहब  शौर  वयालार  रवि  साहब  को
 सुना  पह  सही  है  कि  यह  विषय  बहुत  लम्बा
 चौडा  है  शौर  इसमे  ज्यादा  उन्नति  करने  की
 शुजाइश  है  श्रौर  उनति  होनी  भी  चाहिए
 मगर  इतना  तो  मैं  इन  मित्रों  स ेकहना  चाहता
 हूं  कि  वे  इतना  तो  मानें  कि  खाद  पिछले  3०  वर्षों
 में  जितना  बन  रहा  था,  उससे  ज्यादा  आज
 बन  रहा  है  i  यह  तथ्य  है  t

 जहा  तक  पेट्रोल  का  सवाल  है,  वहा
 तक  डीजल  पेट्रोलियम  और  गस  का  सवाल  है,
 उसका  भी  उत्पादन  बढ़ा  है,  ज्यादा  नहीं
 बढ़ा  है,  यह  कह  सकते  है  ले किन  जिस  हिसाब  से
 पहले  यहा  तेल  निकाला  जाता  था,  उससे  ज्यादा
 आज  निकाला  जाता  है  t

 मैं  दो  तीन  बातें  खाद  के  बारे  मे  कहना
 चाहता  हू  ।  पहली  बात  तो  मैं  मत्री  जी  से  यह
 कहगा  कि  पेट्रोलियम  की  यह  जो  रिपोर्ट  है
 यह  भाप  के  विभाग  को  ही  रिपोर्ट  है  ।

 थी  हेमबतोी  मन्दन  बहुगुणा  इसी  म
 दोनो  की  है  v

 श्री  उप्रसेन  भ्रगर  उस  की  पूरी  रिपोर्ट
 भलग  से  होती,  तो  बहुत  भ्रच्छा  होता  क्योकि
 हू  विषय  बहुत  लम्बा  चौडा  है  ।  सब  ने  माग
 की  है  कि  खाद  का  दाम  कम  होना  चाहिए  1
 हम  लोग  बेतिहर  से  है  म्रौर  खेती  के  इलाकों
 से भाते है  हम  भी  चाहते  है  कि  खाद
 सस्तो  होनी  चाहिए  ।  मेरे  यहा  एक  खाद
 का  कारखाना  गोरखपुर  मे  ह ैऔर  उस  का  मेरा

 कटु  झनुभव  है  ।  अब  किस  का  सुनाऊ  क्योकि
 सुनने  वाले  तो  उधर  चले  गये  है।  कारखाने
 की  जमीन  को  ले  कर,  जब  जनता  पार्टी  और
 हम  लोग  जेल  में  चले  गये  जौर  वहा  से  निकल
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 कर  प्राने  के  बाद  भी  जनता  पार्टी  की  सरकार
 भाई,  वहा  पर  कई  बार  लाठी  चार्ज  हुझा  शौर
 गोली  चली  जौर  झाज  तक  उन  लोगो  पर
 मुकदमे  चल  रहे  है  ।  मैं  मत्नी  जी  से  कहना
 चाहता  हू  कि  खाद  मज़दूर  पत्रायत  की  जो
 यूनियन  है,  उस  के  पचासों  कीयंकर्ताओ  पर
 मुकदमे  चल  रहे  है  भौर  उन  मुकदमों  को  झाप
 को  उठा  लेना  चाहिए  t  मैं  नाम  नहीं  लेना
 चाहता  ।  मैन  मत्नी  जी  को  एक  बड़े  झफसर
 के  बारे  से  लिखा  था  श्रौर  जो  रिपोर्ट  भाई  है,
 उस  मे  मत्री  जी  का  कोई  दोष  नही  है  ।  मैं
 इस  के  बारे  में  ज्यादा  नहीं  कहना  चाहता  मुझे
 इसके  बारे  में  पूरी  जानकारी  है  लेकिन  यें
 इतना  जरूर  कहना  चाहता  5  कि  हम  लोगो  से
 यह  कहा  गया  था  कि  जब  पूर्वांचल  में  कारखाना
 खुलेगा,  तो  उसमे  उत्तर  प्रदेश  झौर  पूर्वांचल
 के  जितने  लोग  है,  उनको  काम  दिया  जाएगा।
 झब  स्थिति  यह  है  कि  कारखाने  मे  हमारे
 लोगो  का  जो  प्रतिशत  है,  वह  बहुत  कम  है  ।
 सिन्दरी  मे  भले  ही  पूर्वांचल  के  लोग  झा  कर
 काम  करने  लगे  हो  लेकिन  वहा  पर  हमारे
 जितने  लोग  होने  चाहिए  थे  वे  नही  1  मैं  यह
 जरूर  कहूंगा  कि  कुछ  वर्षो  स ेउस  का  एक्सपेशन
 हुआ  है,  उसमे  कुछ  बढोतरी  हुई  है  भौर  उस  के
 बहुत  भ्रच्छे  नतीजे  निकले  है  |  उत्तर  प्रदेश,
 बिहार  और  दूसरे  पडोसी  प्रदेशों  मे  जो  हमारे
 गोरखपुर  के  कारखाने  का  यूरिया  जाता  है,
 वह  दूसरे  यूरिया  के  यूनिटस  से  क्या  ग्रच्छा
 नही  है  बल्कि  काफी  श्रच्छा  है  |  पहले  हमारे
 यहा  जापान  से  खाद  आती  थी  और  दो  साल
 पहले  तक  जब  हम  लोग  जेल  में  थ,  उस  समग्र
 तक  जापान  की  खाद  सप्लाई  होती  थी  लेकिन
 वह  खाद  छ  छ  महीने  पोर्ट  पर  पडी  रहती
 थी  शौर  हमारे  यहा  भाते  दाते  उसमे  दम  नही
 रहता  था  और  उस  खाद  को  खेतो  मे  डालने
 से  खती  का  नुकसान  हो  जाता  था  |  इसलिए.
 गोरखपुर  के  कारखाने  की  जो  बढ़ोत्तरी  हुई
 है,  उसके  श्रलावा  हमारे  यहा  लोगो  की  यह
 माग  है  कि  उस  के  सयन्न  को  और  बढ़ाया
 जाए  और  उस  शोर  और  ज्यादा  ध्यान  दिया
 जाए  t
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 मैं  माननीय  बहुगुणा जी  से  कुछ  निवेदन
 करना  चाहता  हू।  यह  जो  रपट है  मैं  उस
 मेसे  उन  को  पढ़  कर  सुनाता  चाहता  हूं।
 इस  रपट  मे  लिखा  हुभा है  कि  चेरोल  जो
 निकलता  है,  वह  तीन  जगहों  से  निकलता
 है।  एक  भूमि  क्षेत्र से  दूसरा  समुद्री  क्षेत्र
 से  और  तीसरा  विदेशों  मे  हम  तेल  निकालते
 हैं  7  भूमि  क्षेत्र  मे  मेरे  यहा  उत्तर  प्रदेश
 में  पुरनपूर  पुरवा  दो  जगह  है  आप  के  दो

 यूमिट  काम  कर  रहेहै।  मैं  चाहता  हुं  कि
 एक  फुलफ्लेज्ड  ौर  बडे  पैमाने  पर  हमारे
 उत्तर  प्रदेश  से  पेट्रोल  निकालने  के  लिए
 झौर  सर्वेक्षण  के  काम  के  लिए  यूनिट  बने
 और  इस  काम  को  झौर  बढाया  जाए।
 हमारे  यहा  जाच  का  काम  शुरू  किया  जाए
 ओर  सर्वेक्षण  का  काम  भी  हो  ॥
 झाप  ने  ज्यालामखी  मे  भी  कया  है  और
 झासाम  और  बगाल  मे  आप  बाफी  काम
 कया  है।  हमारे  यहा  कछ  बेसिन  में
 बगाल  बेसिन  भे  श्रौर  कावेरी  बेसिन  में
 विदेशी  कम्पनियों  का  सर्वेक्षण  का  काम
 दिया  गया  है  -  इनके  बारे  में  सदन  में
 सवाल  झायाथा  कि  वहा  क्तिना  सर्वेक्षण
 का  काम  हुआ  और  उसका  क्‍या  नतीजा
 निकला  वहा  पर  क्तिना  तेल  निकलने
 का  काम  हुआ  इसकी  जानकारी  मैं  चाहता
 ह  बोम्बहाईमे  तो  झा  एन0जी0  सी0
 काम  वर  रहा  है।  उसका  हेडक्वार्टर
 देहरादून  मे  है।  मत्री  जी  से  पहले  एक
 इण्डो-सोवियत  टीम  श्रायी  थी  और  उसने
 सर्वेक्षण  क्या  था  और  उसके  बाद  उसने
 रिपोर्ट  दी थी  कि  हम  i2  मीलियन  टन
 तेल  का  उत्पादन  करेगे  ।  6  मीजियन
 टन  समुद्र  से  निकालेगे  शौर  6  मीलियन
 टन  तेल  जमीन  से  निकालेगे  ।  मैं  जानना
 चाहता ह्‌  कि  उसकी  सिफारिशों  पर  क्तिना
 बाम हुआ ।  मैं  चाहताहू  कि  उन  सिफारिशो
 पर  पूरा-पुरा  काम  होता  चाहिए।  बोम्बे
 हाई  में  ्तो  बाम  बहुत  अच्छा  हां  रहा
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 है।  मंत्री  जी  से  पहले  मालवीप जी  ये
 जो  बड़े-बड़े  भाषण  किया  करते  थे  भौर  उस
 समय  हमको  लगता था  कि  हम  इसमें
 सफल  नहीं  हो  सकेंगे  t

 बगाल  की  खाड़ी  में  विदेशी  कम्पनी
 को,  एक  जापानी  कम्पनी  को  आपने
 डिस्टिलेशन  का  काम  दिया  था।  मगर
 वह  कम्पनी  वहा  से  काम  छोड  कर  चली
 गयी  1  उसमे  भ्रापको  भी  घाटा  हुभा
 और  कम्पनी  को  भी  घाटा  हुआ।  बोम्बे
 हाई  से  आपके  दो  प्लेटफार्म  काम  वर  रहे
 है,  तीसरा  भी  चाल  होने  वाला  है।  वहा
 पाच  प्लेटफार्म  होने  चाहिए।  मुझे  उम्मीद
 है  कि  तीसरा  प्लेटफार्म  चाजू  हो  जाने  पर
 कोचीन  रिफाइनरी  को  भी  वहा  से  बड़ें
 पैमाने  पर  तेल  मिलने  लगेगा  ।  वहां
 इस  समय  क्तिता  प्राठक्शन  हांता  है  यह
 मुझे  मालूम  नहीं  है।  बोम्बे  हाई  का
 जा  तेल  बन  कर  के  भ्रकलेश्वर  रिफाइनरी
 और  भारत  रसि्फाइनरी  से  साफ  हो  कर
 आता  है  उसका  कास्ट  श्राफ  प्रोडक्शन  क्या

 होगा  यह  भी  मुझे  मातम  नहीं।  मैं
 समझता  हू  कि  उसका  वास्ट  श्राफ
 प्रोडक्शन  कम  ही  होगा  ।  इसलिए  इस
 काम  को  मैं  सफल  ही  मानता ह

 इसके  साथ-साथ  ऑ्रण्डेमान  में  भी
 डिस्टिलिशन  वा  काम  होने  वाला  है।  मैं
 समझता  ह  ि  वहा  भी  तेल  और  गैस
 निकलेगा  ।  मगर  हसके  साथ-साथ  मैं
 बोम्बे  हाई  की  गैस  के  बारे  में  कहना  चाहता
 हु।  मैने  सुना है  कि  बोम्बे  हाई मे  जो  गैस
 निकली  है  उसका  रखने  के  लिए  उनके
 पास  कोई  जगह  नहीं  है  श्रभी  तक  प्रोपर
 मयत्र  खडे  नहीं  फि  गये  है।  मै  चाहता
 ढ़  ि  ये  सयत्र  जल्दी  खड़े  किये  जाए।
 प्राजजल  गैस  की  बहुत  कमी  है।  लोग
 आ्राधुनिकीकरण  करना  चाहते  हैं  लेकिन
 गैस  की  कमी है।  मै  मत्री  जी  से  निवेदन
 करना  चाहता  हु  कि  पांच  लाख  की
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 झाजादी  वाले  शहरों  में  भी  थे  गैस  के
 वितरण  की  व्यवस्था  को  चालू  करें।

 मंत्री  जी  पेट्रोल के  मंत्री है,  डीजल  के
 मंत्री  हैं,  मिट्टी के  तेल  के  मंत्री  हैं।  मै चाहता
 हूं  कि  वें  इस  बात  का  ध्यान  रखे  कि  इनके
 दामों  में  बढोतरी  न  हो।  ओपेक  वाले
 समय  समय  पर  अ्रपने  तेल  की  कीमत
 बढ़ाते  रहते  हैं।  मैंने  भ्रभी  एक  झखबार
 में  देखा  है  कि  वे  और  भी  दाम  बढाने  जा

 रहे  हैं।  मैं  मंत्री  जी को  भागाह  करना

 चाहता ह  कि वे  किसी  भी  तरीके से  इन
 चीज़ों  के  दामन  बढने दे  |

 इन  शब्दों  के  साथ  मैं  आपको  धन्यवाद
 देया  हूं  प्रौर  कहता  हूं  कि  श्रापके  जमाने
 में  बडी  प्रगति  हुई  है,  इसको  विरोधी
 दल  वाले  माने  यान  मानें।  एक  हमारे
 केशवदेव  मालवीय  जी  थे  जो  केवल  लपफ्कते
 किया  करते  थे।  बस  उन्होने  एक  बडा
 काम  देहरादून  में  हेड  बवार्टर  बनाने  का  किया
 था  बाकि  सभी  चीजें  कागजों  पर  थी  ।
 मैं  चाहता  ह  बि  श्रापके  जमाने  भे  ऐसा
 न  हो  और  मजदूरों  और  वर्मचारियों  का

 सूत्र  अ्ापके  हाथों  में  रहे  श्लौर  उनकी  जो
 छोटी-मोटी  मागे  हों  उनको  श्राप  ध्यान
 में  रखे  ।

 इन  शब्दों  के  साथ  मैं  आपकी  मागो
 का  समर्थन  करता  हू  |

 शी  राम  विलास  पासवान  (हाजीपुर):
 अध्यक्ष  महोदय,  ग्रभी  श्री  जनेश्वर  मिश्र
 जी  ने,  जो  हम  लोगो  के  नेता  है  भ्रौर  जो  इस
 मत्रालय  मे  राज्य  मत्री  भी  है,  कहा  कि
 बहुत  पजी  वाले  कारखानों  से  रोजगार
 को  बढावा  नहीं  मिलेगा  मैं  उनसे
 सौ  फीसदी  सहमत  है  1  लेकिन  इसी
 के  साथ  मैं  सरकार  के  सामने  यह  प्रश्न
 रखता  चाहता  ह  कि  फटिलाइजर  का
 उत्पादन  भी  बढ़ें  और  रोजगार  के  अवसर
 भी  बढ़े  इसके  लिए  सरकार  ने  क्या  सोचा
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 है?  अधिक  फटिलाइजर  पैदा  हो  और
 वह  सस्ते  दामों  पर  लोंगों  को  मिले  भौर
 इसके  साथ ही  लोगो  का  रोजगार  भी  बढ़े
 इसके  लिए  मंत्रालय  ने  कोई  योजना  बनायी
 2?  हम  महात्मा  गाधी  के  समय  से
 लडते  शा  रहे  है  कि  देहात  में जो  गोबर
 होता  है  वह  खाद्य  होता  है।  उसका
 उपयोग  खाद्य के  रूप मे  होना  चाहिए।
 लेकिन  क्‍या  सरकार  ने  इस  के  बारे  में  कोई
 कोशिश  जटी कै ?.  आप  दिल्‍ली  के  बगल  में

 ही  चले  जाइये।  दिल्ली  से  गाजियाबाद

 थोडी दूर  पर  ही  है।  वहां  पर  आप  देख
 लीजिए  कि  गोबर  को  जमा  करके  जलाने
 के  काम  मे  लिया  जाता  है।  झापने  कभी
 सोचा  हैकि  यह  जो  गोबर के  रूप में  सोना
 है,  इसका  किस  प्रकार  से  उपयोग  करे?
 सरकार  इस  मामले  में  थोडी  मी  दिलचस्पी
 ले  देहातो  मे  मैने  पहले  भी  कहा  था  कि
 कोयला  नही  पहुचता  है  ।  वहा  पर  जलाने
 के  लिए  आप  दूसरे  साधन  नही  दे  पाते  है।
 इसका  नतीजा  यह  होता  है  कि  लोगो  को  लाचार
 हो  कर  गोबर  जलाना  पचता  है  ।  मै  चाहता
 है  बि  लोगो  को  गोबर  जलाना  न  पड़े  और
 उसकी  कोई  वैकल्पिक  व्यवस्था  हो  जाए  तो
 यह  गोबर  जो  सोना  है  इसको  खाद  के  काम
 में  लाया  जा  सकता  है।  विदेशों  म  परीक्षण

 हुए  है।  वहा  पर  इस  प्रकार  के  वृक्ष  उगाए
 जाते  है  जी जमीन  मे  बहुत  नीचे  तक  चले  जात
 है  और  रस  खीच  लेते  हैं  वे  सीधे  पृथ्वी  के

 बहुत  नीचे  से  रस  लेते  है  जिससे  जमीन  की
 उर्बरा  शक्ति  बनी  रहती  है  भौर  उनका  जलाने
 के  काम  मे  लाया  जा  सकता  है  ।  आप  भी

 ऐसा  कुछ  कर  सकते  है।  इससे  गोबर  की
 बचत  की  जा  सकती  है  और  उससे  खाद  बनाया
 जा  सकता  है।

 मैने  भ्रापको  पहले  भी  सुझाव  दिया  था
 कि  श्राप  फटिलाइजर  ब्लाक  बनाये।  दिल्‍ली,
 बरौनी,  पटना  में  लगाने  से  मामला  नहीं  सुलझ
 सकेगा  ।  आप  देहातो  में  रोजगार  द्वेने  के
 लिए  छोटे  छोटे  उद्योग  धंधे  लगाना  चाहते
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 ,  [at  राम  बिलास  पासवान]

 हैं।  मैंने  पहले  भी  सुझाव  दिया  था  कि  ग्राम
 पंचायत  के  भाधार  पर  न  सही,  ब्लाक  स्तर  को
 भी  आप  छोड  दे  लेकित  दो  तीन  चार  ब्लाक्स
 बना  कर,  उनको  इकट्ठा  करके  श्राप  फटिला-
 इज़र  ब्लाक  बना  दे।  वहां  से  आप  शुरू
 करें  ।  ऐसा  आपने  किया  तब  जाकर  कोई
 निश्चित  योजना  बन  पाएगी  ।

 यहा  पर  हरित  क्रांति  की  बहुत-चर्चा
 पिछले  शासन  द्वारा  की  गई  थी  ।  लेकिन  धाप
 देखे  कि  जून  को  सरकार  द्वारा  90  परसेट
 खाद  के  दाम  बढा  दिए  गए  ।  मैं  झाश्चयं
 से  प्रेस  कटिंग  देख  रहा  था  हिन्दुस्तान
 अखबार  मे  25  मई  975  को  यह  निकला
 था  कि  खाद  की  खरीद  से  भारत  को  350
 करोड  की  विदेशी  मुद्रा  की  हानि  हुई  |
 विदेशी  मुद्रा  की  हानि  इसलिए  हुई  कि  पढद्रह
 लाख  टन  खाद  पहले  से  जमा  था  और  जब

 पंदरह  लाख  टन  झोर  खाद  विदेशों  से  खरीदा
 गया  तो  उसके  दाम  अन्तर्राष्ट्रीय  बाजार  में
 धट गए  जिस  के  कारण  350  करोड  की  हानि
 हुई।  दो  सौ  रुपए  दाम  वहा  नीचे  भ्रा  गए
 थे।

 श्री,राम  जीवन  सिह  ने  बरौनी  कारखाने
 के  सवाल  को  उठाया  है  ।  मेरे  पास  समय
 नही  है,  वहा  का  पूरा  पूरा  चिट्ठा  मेरे  पास
 है।  वहासे  एक  अखबार  निकलता  है  सर
 जमीन  ।  उस  में  जो  कुछ  निकला  है  उसको
 मैं  पढ़  कर  आपको  बता  सकता  था।  लेकिन

 मैं  उसके  हैडिग  ही  बता  दता  ह  उस  में
 यह  निकला  है

 उर्वरक  नगर  के  महाप्रबंधक  का  कथ्वा
 चिट्ठा

 बरौनी  खाद  निगम  में  प्रतिवर्ष  व  दस
 लाख  का  व्यय  व्यय

 बरौनी  खाद  कारखाना  रसातल  की  ओर

 बरौनी  उबे रक  के  गोदामों  से  छ
 सौ  मीद्रिक  टन  खाद  गायब
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 एक  सी  झाई  के  मामले  में  क्वाटर  निर्माण
 में  चौटाला

 पास  लगाझो,  धास  खाभो  |

 बरोनी  से  जो  घास  लगाई  जाती  है  कम्पाउड
 के  बाहुर  उस  में  एक  साल  में  एक  लाख  का
 पेमेंट  किया  गया  ।  वहा  पर  2  फ्ठ  ऊंची  एक
 फट  चौडी  दीवार  खडी  की  गई  और  उस  में
 35-40  हजार  रुपए  का  भुगतान  कर  दिया
 गया।  यह  जो  लूट  चल  रही  है  इसको  प्रापको
 बन्द  करना  चाहिए  ।

 मैं  कहना  चाहता  हू  कि  श्राप  एक  नीति
 बनाए  और  प्रपती  शक्ति  भर  उसके  पश्ननुसार
 झाप  काम  करे  ।  कसी  का  लूट  का  मौका

 नहीं  मिलना  चाहिए  हमारे  दक्षण  के  एक
 साथी  ने  कहा  कि  पक्षपात  झाप  ह. 3  करे  -  पिछली
 सरकार  ने  किया  है  इलाके  के  नाम  पर,  जोन  के
 नाम  पर,  क्षेत्र  क ेनाम  पर  ।  मै  आग्रह  करता

 हू  कि  आप  पक्षपात  न  करे  -  उसी  में  हमारी
 भलाई  हो  जाएगी  ।  कटिहार  में  जा  कर  एक
 घोषणा  की  गई  थी  कि  54  करोड़  की  लागत
 का  इडो  यू ०  के  ०  के सहयोग  से  वहा  पर  विदेशी
 सहायता  से  बल्ड  बैक  की  सहायता  से  कारखाना
 लगाया  जाएगा।  लेकिन  भ्राज  तक  उस  दिशा
 में  कोई  कार्रवाई  नही  हुई  है  -  बरीनी  का
 उदाहरण  आपको  दिया  गया  है  कि  वहा  एक
 फर्टिलाइजर  का  कारखाना  बन्द  है।  उस  से
 58  करोड़  की  लागत  भाई  थी।  पता  नहीं
 क्यों  बन्द  है।  क्‍या  उस  मे  नुकसान  हा  रहा  है  ?

 ये  सब  चीजे  है।  मै  कहना  चाहता  टू  कि  नीति
 आप  लाख  “ना  ले  उसको  इम्प्लेमेट  करने  वाले
 जब  त़क  पुराने  लोग  रहेगे,  पुराने  तौर  तरीके

 रहेगे  आपकी  कोई  पालिसी  काम  नहीं  करेगी  ।

 हमको  माननीय  बहुगुणा  जी  पर  नाज
 है  क्योकि  इन्होने  कहा  है  कि  जो  हरिजन
 हैं  उनके  लिए  अपने  विभाग  के  प्रत्येक  क्षेत्र  मे
 नौकरी  से  रेलेक  लाइसेस  तक  50  प्रतिशत
 लोगो  का  देंगे  ।  मैं  पूछता  चाहता  हू  कि
 झभी  तक  आपगे  क्या  प्रतिशत  दिया  है?
 एक्  साल  मे  5  प्रतिशत  भी  दिया  है?  नहीं
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 दिया  है।  आप  चाहते  भी  होंगे  तो  भी  भापके
 पदाधिकारी  उनको  धुसने  नहीं  देंगे  ।  रिजर्े-
 जन  के  बारे  में  भ्रापको  बताऊं  कि  एक  टीचर
 के  पद  के  लिए  विशापन  निकला  जो  शेड्यूल
 कास्ट  के  लिए  रिजर्व  था,  मैं  मंत्री  जी की  इस
 बारे  में  तारीफ  करता  हूं,  हमने  जनरल  मैनेजर
 को  चिट॒ठी  लिखी  कि  देखिए  पहले  की  सरकार
 में  हरिजन  की  बहाली  नहीं  हुई,  श्राप  ऐसा
 ल  करें  झौर  झगर  हरिजन  उम्मीदवार
 उपशब्ध  है  तो  उसको  प्रवश्य  ले  लीजिएगा  ।
 उस  पद  के  लिए  कोशल्या  देवी  नाम  की  एक
 महिखा  थी  जो  बी०  एब,  बी०  एड०  थी
 उसने  झावेदन  पत्र  दिया  था।  i5  दिन  के
 बाद  मुझे  जवाब  मिला  कि  इंटरव्यू  में  बह  योग्य
 सही  पायी  गई  v  दूसरी  बार  फिर  रिजवेंशन
 पोस्ट  के  लिए  विज्ञापन  निकला,  लेकिन  नहीँ
 लिया  ।  हमने  मंत्री  जी  को  लिखा  कि  इस
 श्र  कार  उसके  साथ  प्रन्याय  किया  जा  रहा
 है  1  मंत्री  महोदय  ने  कहा  कि  तीन  दिन  के
 झन्दर  उस  केंडीडेट  को खोज  कर  लाशों  अर
 जौइन  कराझो  -  तब  जा  कर  उस  को  नौकरी
 मिली  ।  इसके  लिए  मैं  मंत्नी  जी  को  बधाई
 देता  हूं  ;  श्रव  पांच  साल  के  बाद  तो  एकाएक
 2,  4,  5  हजार  केंडीडेट्स  को  आप  नौकरी  पर

 नही  ला  सकते,  उसके  लिए  भ्रापको  प्रति  महीने,
 प्रति  साल  सावधान  रहना  पड़ेगा  भौर  खोजना

 पड़ेगा  कि  हरिजन  कौन  हैं  श्रौर  उनको  कैसे
 बढावा  दे,  बहाली  करें  भौर  कैसे  लाइसेंस  दें  ।

 यह  झ्रापकोी  देखना  पडेगा।  श्राप  कानून  चाहे
 जितने  बना  दे  लेकित  जो  आपकी  मशीनरी
 है  उसका  वही  दृष्टिकोण  है  इसलिए  शेड्यूल्ड
 कास्ट  झौर  शैड्यूल्ड  ट्राइब्स  के  लोगो  के  साथ
 न्याय  नही  होते  है।  एक्ट  कुछ  होता  है  भौर

 फैक्ट्स  कुछ  होता  हैं।  तो  जो  मिनिस्टर  जितना

 टैक्टफूल  होता  है  उतना  ही  ऐक्ट  शौर  फैक्ट
 मे  से  सब  निकाल  लेता  है।  फर्थिलाइजर  का
 सम्बन्ध  कृषि  से  है,  आप  कम  से  कम  इतना
 कर  दीजिए  कि  जो  जीवनोपयोगी  चीजें  हैं
 बहु  सस्ती  मिले  ।  हम  लोग  नारा  लगाते  थे  1
 फरखलिया  चीजों  की  कीमत  लागत  खर्च  से

 रुयौढ़ी  हम  लोग  किसात  को  कहते  है,  उनकी
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 बुहाई  देते हैं  भोर  उसी  के  बल  पर  यहां  जीत  कर
 झ्ाति  हैं,  लेकित  उसके  काम  में  आने  वाली
 चीजें  सस्ते  दाम  पर  नहीं  देते  हैं।  किसान  गल्ला
 पैदा  करता  है,  यदि  भाप  खाद,  बीज,  किरोसित
 तेल  उसको  महंगा  देंगे  तो  हरित  क्रांति  कैसे
 होगी  ?  इस  देश  में  कभी  हरित  क्रांति  नहीं
 होगी  ।  इसलिए  आपको  खाद,  बीज  सस्ता
 करना  पड़ेगा,  गांव  गांव  में  छोटे  लधु  उद्योग
 बैठाने  पड़ेंगे,  फरटिलाइजर  के  कारखाने  बैठाने
 पड़ेंगे  7  हम  लोग  नारा  लगाते  थे  इन्दिरा
 गांधी  झायी  है  नई  रोशनी  लायी  है  t
 नई  रोशती  चली  गई।  आप  डिबिया  की
 रोशनी  झौर  किरोसिन  तेल  की  रोशनी  दीजिए
 और  जीवनोपयोगी  चीजों  को  सस्ता  कीजिए।
 छोटे  छोटे क/रखानों को  लगाइये।  बिहार  जैसे

 पिछड़े  इलाके  की  तरफ  ध्यान  दें  भौर  जो  वर्ल्ड
 बैंक  की  सहायता  से  कारलात!  खुलने  वाला  है
 कटिहार  में  उसको  खोलिए  झौर  बरौती  के
 कारबाने  को  चालू  कीजिए  और  फिर  लाखों
 लोगों  की  दुभ्नाएं  श्राप  लीजिए  ।

 न्हीं  शब्दों  के  साथ  मैं  आपको  बधाई
 देता  हूं  ny

 SHRI  S  R.  DAMANI  (Sholapur):
 Mr.  Speaker,  Sir,  I  am  very  grateful
 to  you  for  giving  me  this  apporturfity
 to  participate  m  this  important
 Ministry’s  discussion.

 All  the  itemg  which  ere  under  the
 charge  of  this  Ministry  are  important
 for  this  countiy.  Petroleum,  fertili-
 zers,  chemicals  and  drugs  are  all
 items  in  demand  and  they  are  in-
 creasing;  Our  production  is  also  in-
 creasing.  But,  still,  the  country  is
 not  self-sufficient  and  we  have  to
 spend,  the  country  hes  to  spend,  a
 huge  amount  of  foreign  exchange  in
 importing  of  these  items.

 Sir,  in  976  we  imported  crude  to
 the  tune  of  Rs.  2400  crores  whereas
 in  977  it  went  up  to  Rs.  600  crores.
 Similarly,  for  fertilisers  we  spent
 about  Rs.  53  crores;  for  drugs  about



 395  Demands  for

 {Shri  8.  है,  Damani]

 Rs,  48  crores  and  for  chemicals  jt  is
 more  than  Rs.  200  crores.  The  total
 import  outlay  on  all  the  four  items
 exceeds  Rs.  2,000  crores  which  is  45
 per  cent  of  the  total  import  value  of
 all  the  commodities.  In  view  of  this
 it  is  very  importan}  that  our  produc-
 tion  of  all  these  items  should  increase
 very  fast.

 Mr.  Speaker,  Sir,  ]  would  like  to
 congratulate  the  hon’ble  Minister  for
 the  action  he  has  taken  for  bringing
 about  increase  in  the  production  of
 crude  oil.  But  still  there  jg  more
 scope.  The  production  which  was
 only  80,000  barrels  per  day  has  now
 become  .40  lakh  barrels  per  day  and
 the  hon’ble  Minister  has  indicated
 that  it  will  go  up  to  2  lakh  barrels
 per  day.  Byt,  Sir,  the  production  of
 Iran  is  nine  hundred  mullion  tonnes.
 So,  Sir,  I  hope  there  is  great  scope  to
 expedite  the  production  of  crude  oil
 ayn  this  country.  You  have  put  your
 hand  in  the  right  place,  namely,  Bom-
 bay  High.  Two-third  of  the  resour-
 ces  he  in  off-shore  area.  Apart  from
 Bombay  High  we  have  North  Bassein
 and  South  Bassein  fields  ang  Cambay
 basin.

 r.  Speaker,  Sir,  in  this  connec-
 tion,  I  would  hke  to  say  that  our
 technicians  who  are  working  in
 foreign  countries  including  USA  in
 their  refineries  and  oil  producing
 fields  we  can  invite  them  and  ask
 them  to  discharge  the  work  of  ex-
 ploration  of  crude  0  in  the  country.
 Further,  there  is  no  difficulty  of
 foreign  exchange  these  days.  You
 have  emploved  only  two-three  rigs.
 You  can  inciease  the  number  of  rigs
 so  aS  to  exped  ite  the  production  of
 crude  oil  in  the  country  so  that  India
 may  become  self-sufficient.  At  pre-
 sent  we  are  spending  to  the  tune  of
 Rs.  600  crores  for  impoiting  crude
 oil.  Sir,  if  you  look  at  the  projected
 demand  by  983  given  in  the  Report,
 you  will  find  that  our  country  will
 not  be  self-sufficient  in  this  connec-
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 tion  and  we  will  be  required  to  com-
 tinue  to  import  crude  oii  as  well  ns
 fertilisers.  So,  my  first  suggestion:  te
 the  Minister  would  be  to  expedite
 exploration  as  far  as  possible  so  that
 Our  country  may  save  the  foreign
 exchange  end  also  become  self-suffi-
 cient  as  early  as  possible.

 Now,  I  come  to  fertilisers.  The
 production  of  fertilisers  has  increased
 but  not  to  the  required  extent,  One
 of  the  reasons  for  this  is  that  our
 fertibser  factories  are  running  below
 their  capacity.  I  would  give  you  an
 example.  You  can  note  down  the
 capacity  utilisation  of  these  plents.
 They  are  producing  below  the  capa-
 city.  For  example,  yn  ‘1976-77,  the
 efficiency  of  Sindri  was  40  per  cent.
 Now,  this  year,  that  is  in  April  1978,
 it  is  22.9  per  cent,  There  is  a  fall  of
 I8  per  cent  in  Sindri  alone.  In  Nan-
 gal,  for  the  same  period,  it  was  0.2
 per  cent  and  jit  has  come  down  te
 76.5  per  cent  this  year;  For  Trombay,
 it  was  123.1  per  cent  and  now  it  has
 come  down  to  191  per  cent  Im
 Gorakhpur,  it  was  84.5  per  cent  and
 now  it  has  come  down  to  62.4  per
 cent.  In  Namrup,  3६  was  203.2  pec
 cent  and  now  this  year  it  x5  00.0  per
 cent  and  in  Namrup  expansion,  it  was
 67.9  per  cent  and  this  year  it  is  39.6
 per  cent.  In  Barauni,  it  was  62  and
 now  this  year  it  328  42.6  per  cent.  In
 all  F.C.L  it  was  70.2  per  cent  im
 ‘1976-77,  and  now  this  year  it  i5  56.2
 Per  cent.  So,  there  is  a  fall  of  about
 4  per  cent  on  an  average,  with  the
 result  the  country  has  to  import  fer-
 tiliser  for  which  we  have  to  pay
 foregn  exchange.  I  would  request
 the  hon.  Minister  to  kindly  find  out
 what  are  the  reasons  for  this  short-
 fall.  The  causes  for  poor  perfor-
 mance  were  given  in  answer  to  my
 USQ.  09  dated  2l-2-978  and  they
 are:

 Old  ang  ageing  equipments  in
 some  cases  as  Sindri  ang  Udyog-
 mandal.

 2.  Inadequate  availability  of  feed
 stock  at  Rourkela.
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 3.  Obsolescence  of  technology
 and  difficult  feed  stock  at  Neyveli,
 and

 4.  Power  cut  and  unstable  power
 supply  at  Nangal  Durgapur  and
 Gorakhpur  ang  the  labour  troubles.

 Therefore,  my  submission  js  that
 here  you  have  to  improve  the  effi-
 ciency  of  these  units  so  that  produc-
 tion  can  be  increased.  I  am  very
 glad  to  know  that  you  are  putting  up
 5  or  6  units.  But  even  then  our  coun-
 try  will  not  be  self-sufficient.  In  our
 country,  raw  materials  are  available,
 technicians  ara  available,  plant  and
 machinery  can  be  manufactured  in
 our  country.  If  we  are  not  able  to
 utilise  all  these  facilities,  [  am  very
 much  doubtful  if  our  country  can  be-
 come  self-sufficient  in  five  years,  as
 far  as  fertiliser  is  concerned.  I  can
 understand  the  difficulty  faced  in
 petroleum  production,  But  as  far  as
 fertiliser  As,  concerned,  we  must  be-
 come  self-sufficient  and  if  you  make
 earnest  effort  in  this  direction,  we
 ean  become  _  self-sufficient  and  not
 only  self-sufficient  but  we  will  be
 able  to  export  this  product  and  earn
 foreign  exchange  also.  In  this  way,
 we  will  be  able  to  create  more  em-
 ployment  opportunities  in  our  coun-
 try.  We  are  depending  on  agricul-
 ture,  but  agriculture  ig  depending  on
 fertiliser.  Therefore,  jt  is  very  im-
 portant  that  we  should  give  special
 attention  to  this  problem.  J  am  glad
 to  note  the  achievements  during  the
 year,  but  at  the  same  time  I  would
 request  the  hon.  Minister  to  see  that
 there  3s  much  better  improvement
 next  year.

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTI-
 LISERS  (SHRI  H.  N.  BAHUGUNA):
 Mr.  Speaker,  Sir,  I  deem  it  a  matter
 of  great  privilege  that  I  present  my
 Demands  to  this  august  House  exact-
 ly  one  year  after  my  taking  over  as
 the  Minister  for  Petroleum  and
 Chemicals  and  Fertilisers  jn  the  Gov-
 ernment  of  India,  Sir,  I  look  back,
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 On  the  past  42  months,  with  a  degree
 of  humility;  but  somewhat  of  a  grie-
 vance,  if  I  may  say  so,  against  me
 that  all  that  was  perhaps  possible  in
 the  hands  of  a  still  better  person.
 could  not  be  achieved  by  a  smaller
 man  like  me.  I  am  quite  aware  of
 my  shortcomings  but  may  I  subanit
 to  the  august  House  that  during  the
 last  one  year  if  you  look  at  the  oil
 and  Natural]  Gas  Commission,  I  am
 happy  to  say  that  oil  production  in-
 creased  by  35  per  cent  over  the  last
 year,  not  g  small  thing....(An  Hon.
 Member:  We  appreciate  that).  I  am
 not  asking  for  appreciation  or  depre-
 ciation  on  that  score.  I  am  merely
 trying  to  put  the  record  straight.
 Not  only  that.  We  did  not  have  a
 day’s  unrest  in  that  big  organisation
 of  24,000  employees  and  could  keep
 labour  relations  all  right.  That  I  say
 with  a  degree  of  humility.  In  the
 last  2  months,  luck  did  help  me  for
 oil  is  more  luck  than  anything  else.
 New  structures  were  found  out,  as  I
 informeg  the  House.  the  structure
 called  B  87,  thirty  miles  southwest  of
 Bombay,  and  the  structure  called
 B  38,  35  miles  southwest  of  Bombay.
 It  is  a  matter  of  great  happiness  that
 Positive  gas  discovery  at  south  30  was
 there  where  a  well  has  flown  at  the
 rate  of  500,000  cubic  metres  a  day;
 again  qa  gas  recovery  ona  _  fault
 closure  to  southwest  8  38  which  is
 currently  under  test.  This  is
 offshore.

 On  shore  also,  luck  has  not  eluded
 Us  in  the  last  42  months.  We  were
 able  ६0  lorate  oj]  in  Jotana,  in  Padra,
 Motwane  and  Sisodra  in  the  western
 region.  In  the  eastern  region  work
 lias  gone  apace  in  Arunechal,  Naga-
 land  and  Tripura  opening  new  vistas
 and  new  horizons  if  we  succeed  there,
 for  the  people  of  that  region  and  for
 the  people  of  the  country  as  a  whole.

 It  was  in  this  year  that  we  wera
 privileged  to  have  the  first  Indian
 made  rig  from  the  Bharat  Heavy
 Electricals.  Not  that  it  was  the  crea-
 tion  of  one  year.  I  look  upon  the



 399  Demands  for

 {Shri  EE  N.  Bahuguna]

 reat  leader  of  the  Indian  nation
 Pandit  Nehru  whose  foresight  gave
 us  the  possibilities  of  the  utilities  be-
 ing  available.  But  I  do  feel  that  the
 @peed  with  which  work  was  done
 @uring  the  last  42  months  js  some-
 thing  on  which  one  can  be  a  little
 proud.  J  look  upon  the  past  with  a
 @egree  of  satisfaction  to  that  extent,

 A  complaint  was  made  by  Shri
 ्,  फ  G.  Raju.  I  have  great  respect
 for  his  great  will  to  do  public  service.
 But  he  was  under  a  number  of  mis-
 apprehensions.  He  was  sorry  that  I
 ‘waa  not  knowing  the  simple  proposi-
 tion,  ७  geological  proposition,  that
 wherever  tremour  took  place,  oil  was
 aaying:  I  am  here,  please  come  near
 me  Geologists  do  not  contribute  to
 that  thesis.  He  was  also  of  the  view
 that  Europe  had  put,  600  wells  a  year
 while  we  put  in  only  59  or  so  a  year.
 What  a  comparison.  The  poverty
 level  of  our  country  compered  to
 Europe  will  be  visible  if  you  go
 through  the  consumption  of  energy,
 oil  and  oil  products  and  petroleum
 and  petroleum  products.

 France  consumes  2,442  kg.  per
 capita  as  compared  to  4]  kg.  of  India.
 A  poor  country  like  ours’  cannot
 afford  to  bore  a  hole  costing  million
 of  rupees  and  more;  so,  because  bor-
 ing  the  hole  is  not  the  only  problem,
 the  question  is  we  have  to  have
 about  seven  first  steps  before  we  re-
 lease  @  location  for  boring  a  hole,  not
 knowing  fully  well  then  taking
 out  the  material,  working  that  out.
 Let  us  see  the  infrastructure  which
 we  have  today.  We  have  strained
 every  nerve.  I  can  say  this  and  I
 congratulate  our  Engineers,  Scientists
 and  the  workmen  of  ONGC  because
 they  have  strained  every  nerve  and
 they  have  utilised  every  bit  of  the
 equipment  available  and  done  their
 utmost  ang  more  could  not  have  been
 achieved.  I  am  more  than  convinced.
 Look  at  our  own  rigs;  nineteen  of  our
 rigs  need  change.  They  are  suffer-
 ing  from  obsolescence,  we  cannot  make
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 use  of  them.  He  talked  about  seis-
 mic  survey.  After  ell,  the  capabili-
 ties  in  terms  of  human  material  and
 the  processing  of  tha  information
 collected  by  the  seismic  team,  the
 whole  complex,  the  computer  system,
 which  is  stil)  available,  has  been  in-
 stalled,  is  not  capable  of  doing  more
 than  what  it  has  rendered.  There-
 fore,  J  must,  while  congratulating  the
 ONGC  for  ell  these  things  and  doing
 an  excellent  job  during  the  last  one
 year,  admit  that  more  could  not  have
 been  done  with  the  resources  and
 equipment  available.

 The  second  point  is,  generally  the
 hon.  Members  were  happy  about  the
 Bombay  High.  Some  hon.  Members
 were  critical  that  Bombay  High  eup-
 horia  should  not  overtake  us.  I  am
 absolutely  with  them.  In  fact,  this  is
 the  word  which  was  used  by  me  in
 one  of  my  notes  within  three  months
 of  my  taking  over  this  Ministry  say-
 ing  that  we  have  had  enough  of
 the  Bombay  High  cuphoria;  let  us  do
 our  work  both  on-shore  and  off-shore
 at  the  same  speed.  I  may  assure
 you  that  our  work,  both  on-shore  and
 off-shore,  is  going  at  the  same  speed.
 But  in  the  Bombay  High  one  thing  is
 of  great  importance  end  this  matter
 may  be  Of  some  interest  to  the  House,
 when  I  say  this.  Bombay  High  has
 been  a  very  prosperous  proposition
 So  far  as  the  investment  and  return
 on  Bombay  High  is  concerned.

 In  Bombay  High,  in  the  first  phase
 and  second  phase  we  have  so  far  in-
 vested  about  Rs.  50  crores  and  in
 One  year,  we  have  got  back  at  inter-
 national  rate,  crude  worth  Rs.  770
 crores.  Bombay  High  is  therefore
 not  an  cuphoria,  it  is  very  much  of
 reality  and  an  excellent  reality  to
 this  country.  The  only  misfortune  is
 that  Mr.  Damani  is  talking  of  the
 Kuwait  oil  fields  and  Iranian  oil
 fields.  I  wish  I  can  import  one  of  the
 oil  fields  down  here.  But  nature  does
 not  permit  import  of  these  fields.  We
 have  to  find  our  fields.  I  was  in
 United  Kingdom  and  I  told  the
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 Minister  for  Energy  there  that  UK
 hag  one-sixth  of  our  population,  but
 883  ten  times  more  oii  in  the  North
 Sea  alone  than  we  have  in  the  Bom-
 bey  High.  They  have  00-million
 tonne  capability  per  year.  It  is
 nature’s  gift.  But  that  nature  has
 been  unkind  to  India  is  not  my
 charge.  I  am  more  than  sure  that
 the  bowels  of  Nother  India  are  full
 with  oil.  Prognastic  studies  indicate
 that  we  have  more  oij  than  we  have
 been  able  to  locate.  We  have  there-
 fore  stretched  aggressively  both  on-
 shore  and  off-shore  work  from
 the  shores  of  Andaman,  that  island
 af  great  memory  and  great  terror  and
 great  reputation  and  of  great  lone-
 liness,  from  the  shores  of  that  island
 right  to  the.  West  Coast  in  Kutch,
 we  have  a  lot  of  oil-fields  both  on-
 shore  and  off-shore.

 39.00  hrs.
 The  Himalayan belt,  weare  trying,

 but  the  basin  is  of  a  particular  type
 and  the  sediment  is  of  a  particular
 type.  It  has  not  beenhandled  by  any

 one  with  great  success  so  far  as  the
 Gangetic  basin  is  concerned  except  by
 the  Rumanians,  and  I  took  the  oppor-
 tunity,  while  in  Rumania,  to  invite
 two  Rumanian  experts  and  thanks  to
 the  Rumanian  Government,  the  three
 experts  are  willing  to  come  down  to
 India  to  assist  us,  to  do  the  whole
 assessment  of  this  basm,  but  the  spud-
 ding  has  already  started  in  Puranpur
 m  Pihbhit,  and  we  are  trying  to  do
 our  job  here  also.  So  are  we  down
 South.  It  is  true  that  the  Cauveri
 basin  work  was  being  looked  after  by
 Asamera  with  whom  we  have  35  per
 cent  oil  sharing  contract,  but  we  have
 given  time  to  Asamera  to  make  up
 its  mind  up  to  June.  Should  Asamera
 fail,  I  shall  make  a  commitment  m
 this  House  that  the  Cauveri  basin
 will  be  explored  by  ONGC  on  its
 own,

 So  far  as  Kerala  is  concerned,  to
 me  every  part  of  India  has  a  fascina-
 tion.  South  is  not  merely  a  piece  of
 land  for  me,  it  is  a  treasure  chest  of
 Endieon  culture.  Poverty  will  go
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 together  with  that  beautiful  part  of
 the  country.  I  am  trying  my  best  to
 do  what  I  can  with  my  limited  resour~
 ces,  West  Coast  of  Kerala  is  right
 now  under  investigation  and  we  will
 be  soon  drilling  a  hole  there  in  the
 high  seas  to  find  out  whether  oil  is.
 available  there  or  not.  But  whether
 or  not  oil  is  available  in  a  particular
 area  does  not  bar  Cochin  Refinery
 working,  does  not  bar  Bombay  High
 oil  going  to  Cochin.  I  fact,  Bombay
 High  oil  is  committed  to  Cochin,  but
 you  must  remember  that  down  South
 we  have  Madras  Refinery  also.  I  am
 least  bothered  about  Mathura.  Let
 me  tell  you,  I  was  a  little  hurt  my
 colleague  and  valued  friend.  Mr.  Va-
 yalar  Ravi  said.  “Your  State  and  your
 Mathura.”  But  let  me  tell  him  that
 for  me  Trivandrum  is  as  much  mine
 as  Mathura  and  he  was  trying  to  limit
 me  to  Mathura.  My  grievance  is  that
 he  should  not  have  done  it.  It  is  less
 than  fair,  unfriendliest  cut.

 Su.  Mathura  would  have  its  own  oil
 supply  from  Salaya.  There  is  a  pipe-
 lune.  Of  course,  smported  crude  will
 also  come  and  Bombay  High  will  also
 come,  but  the  point  is  that  Cochin...

 SHRI  8.  SHANKARANAND:  I
 only  wish  some  of  your  Ministers  also
 felt  like  this.

 SHRI  H.  N.  BAHUGUNA:  Well,
 everybody  feels  like  this.  It  is  oniy
 a  question  of....

 SHRI  VAYALAR  RAVI:  Mathura
 belongs  to  India

 SHRI  H.  एप.  BAHUGUNA:  Thank
 you  very  much.  At  long  last  you  are
 right.

 Therefore,  on  this  particular  side
 of  oil  we  are  alert.  I  am  very  short
 of  time  and  I  realise  that.  Otherwise
 I  can  speak  chapter  and  verse  on  what
 we  have  done  to  the  workers  also.
 If  a  worker  died  of  accident,  I  heave
 increased  the  compensation  to  bet-
 ween  Rs,  50,000  and  Rs.  100,000
 depending  on  the  category  of  the
 person,  Welfare  activities  have  been
 taken  up.  We  have  increased  the
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 {Shri  H.  N.  Bahugunaj
 educationa)  allowance  for  children  of
 our  employees  going  for  technical
 education  ete.  ete.  There  is  no  trouble
 on  bonus.  Every  thing  has  been  sort-
 ed  out.  I  am  very  happy  they  are
 doing  excellent  work.  Those  Members
 of  this  august  House  who  were  kind
 enough  to  go  with  me  to  Bombay  High
 have  seen  for  themselves  the  way
 the  boys  are  working  on  our  high seas  and  the  way  things  are  being
 done  there  and  achieved  there.

 ‘There  is  a  lot  of  talk  about  the  Bom-
 bay  High.  One  of  the  beauties  of
 democracy  is  that  rumour  can  float
 faster  than  truth.  That  is,  you  see,
 democracy's  basic  characteristic.
 Falsehoods  will  go  half  the  world
 while  truth  puts  its  pants  on.  There-
 fore,  a  lot  of  untruth  has  prevailed
 about  Bombay  High.

 respect  for  Mr.  D.D
 Desai’s  intellectual  and  educational
 attainments  and  for  the  poise  and
 composure  with  which  he  deals  with
 any  question.  whether  in  the  House
 or  outside;  but  I  have  to  say  that  I
 offered  to  many  friends  trom  many
 States—Maharashtra.  Gujarat  and
 other  areas--to  discuss  with  them  the
 whole  question  of  alignment  of  these
 two  lines;  and  on  calculation,  :t  was
 proved  that  oil  coming  to  Bombay
 was  cheaper  and  has  proved  to  he
 cheaper.  because  the  con-
 tract  has  been  given,  lower
 than  what  was  _  stipulated  by
 others.  But  for  me,  Gujarat  is  equal-
 ly  xmportant  And  Bombay  cannot
 absorb  all]  the  gas.  Moreover,  I  am
 not  going  to  put  up  any  plant  any-
 where,  about  any  town,  if  it  causes
 any  pollution  near  about.

 SHRI  K.  LAKKAPPA:  It  is  a  good
 decision.  Save  Bombay.

 SHRI  H.  N.  BAHUGUNA:  There-
 fore,  Mandwa  and  Rewas  or  anything
 connected  therewith—the  fear  necd
 not  be  there.  I  can  go  anywhere;  but
 I  must  not  destroy  the  ecological
 conditions,  That  is  a  simple  proposi-
 tion  which  I  accept.  We  are  com-
 mitted  to  bring  gas  to  Gujarat  also,

 I  have  great
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 especially  in  view  of  the  Tapti  find of  this  gas  now.  The  gas  available
 towards  Gujarat  because of  Tapti  find

 is  going  to  be  much  more  than  the
 Bas  available  on  the  Bombay  side.
 Moreover,  from  the  manifold  plat- form,  we  are  connecting  both  and
 making  arangements  for  switching  on
 and  switching  off  the  Bombay  High
 Bas,  both  towards  Gujarat  and  to-
 wards  Bombay,  so  that  Gujarat  also
 will  be  prosperous.  The  Gujarat
 alignment  is  currently  under  invest:
 gation.  We  will  have  to  see  how  to
 operate  the  Tapti  find  and  also  one
 more  structure—I  shall  not  name  it
 just  now—ie.  whether  we  can  do  all
 that,  is  under  consideration.

 But  as  my  coleague  and  my  fellow-
 worker  in  this,  Mr.  Janeshwar  Mishra
 said,  the  time-frame  for  puttting  up the  fertilizer  plant  in  Gujarat—and
 again  you  wil)  have  to  avoid  areas
 where  there  will  be  pollution  --५,  and
 shall  be  kept  in  mind.

 In  fact,  when  I  came  to  this  Ministry
 —it  is  very  difficult  for  me  to  say  ‘I’
 ~—because  ‘I’  is  an  awful  word:  and
 using  ‘we’  means  ‘royal.’  Therefore,
 I  am  always  between  Scylla  and  Char-
 bydis.  I  don’t  know  what  to  do  about
 it.  By  the  time  this  Ministry  was
 entrusted  to  me,  Bombay  High  had
 been  found  out  long,  long  ago  I
 don’t  blame  anybody  of  the  past.  Let
 the  past  bury  its  dead.  But  there  are
 plenty  of  ‘deads’  to  be  buried.  That
 is  the  only  point  Nobody  had  hother-
 ed  in  the  Government  of  India  as  to
 what  is  going  to  happen  for  the  util-
 zation  of  Bombay  High  gas.  I  consti-
 tuted  different  working  groups  for
 Maharashtra  and  Gujarat  in  the
 Board.  Thesg  groups  have  given  their
 reports  only  the  other  day  There-
 fore,  there  will  be  no  question  of  any
 partiality  to  any  area;  for.  to  me,  any
 piece  of  India  is  as  good  as  any  other
 piece.  Justice  will  be  done;  and
 justice  alone  will  be  done.

 Every  Member  wants  cheap  ferti-
 lizer;  every  Member  wants  cheaper
 fertilizer;  and  every  Member  wants
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 the  cheapest  fertilizer.  So,  wherever
 it  can  be  the  cheapest,  I  will  fix  it  up
 on  that  point  subject,  of  course,  to
 human  safety.  Therefore,  if  4  plants
 come  to  Gujarat  or  3  go  to  particular
 areas,  say  Maharashtra,  I  am  not  going
 to  quarrel  with  them;  but  I  am  going
 to  see  whether  in  agriculture,  Assam
 is  served  well,  Tamil  Naidu  ig  served
 well  and  Andhra  is  served  well—or
 not;  and  if  I  can  produce,  on  the
 philosophy,  any  fertilizer  plant.

 I  must  say  that  I  heard  with  rapt
 attention,  Shri  A.  K.  Roy.  I  am  sorry—
 and  I  must  confess  my  guilt—-I  did
 not  have  the  privilege  of  his  acquain-
 tance  before  I  heard  him  to-day.  I  do
 propose  to  establish  more  rapport
 with  him.  for  he  happens  to  be  a  per-
 son  of  science  and  technology.  And
 there  are  a  number  of  Members  in  this
 House.  I  propose  to  have  a  group  of
 these  people  who  are  technologists
 and  technocrats  to  sit  around  with  me
 if  possible  every  month  and  review
 everything;  because  I  am  not  the  only
 man  with  wisdom.  In  fact.  I  have  no
 wisdom;  and  the  best  thing  in  me  is
 that  I  know  that  I  don’t  possess  wis-
 dom.  So,  1  can  borrow  on  it  from
 somewhere.  I  heard  him  with  rapt
 attention.  He  was  talking  of  mini
 steel  plants.  I  am  wiling  to  discuss
 it  with  him.  The  backyard  steel
 production  of  China  has  come  to  grief
 and  China  itseli  is  running  away  from
 that  point.

 I  have  had  that  experience  of  mini
 steel  plants  as  the  Chief  Minister  of
 UP.  People  have  been  destroyed
 by  putting  up  mini  steel  plants.  A
 number  of  families  were  just  ruined
 and  they  do  not  know  what  to  do
 about  it.  If  Mr.  Roy  could  tell  us
 about  it  and  if  the  P.&D.  Section
 could  tell  us  something  about  it,  I
 am  willing  to  hear.  I  never  close  my
 mind.  ,

 But  his  one  wish  has  been  fulfilled.
 He  said:  let  there  be  some  fertilizer
 plant  hundred  per  cent  Indian.  The
 Namrup  600-ton  plant,  based  on  gas,
 is  completely  Indian,  the  process,  the
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 design,  engineering,  everything.  It  is
 a  company  now.  They  will  do  every-
 thing  from  the  detailed  engineering.
 processing,  know-how,  everything.
 and  if  they  succeed  with  600  tonnes,
 it  is  in  consultation  with  them  that
 we  will  set  up  other  plants.

 In  the  fertilizer  sector,  FEDO,  FIL
 and  P&D,  these  three  have  got  to
 work  together,  In  concert  and,  of
 course,  in  competition  also.  I  admit,
 Mr.  Roy  drew  my  attention  to  the
 process  and  design  section  of  FEDO.
 It  is  one  of  the  oldest.  If  you  want
 to  go  to  a  fertilizer  plant  and  if  you
 do  not  go  to  Udyog  Mandal,  well,  I
 can  assure  you,  you  have  not  seen  a
 fertilizer  plant.  After  all,  the  Udyog
 Mandal  man  is  everywhere.  If  I  may
 say  so,  this  is  due  to  the  vision  of
 the  ex-Maharaja  of  Travancore.
 FEDO  will  be  made  use  of  every-
 where.  Someone  was  telling  me.  I
 think  Mr.  Roy  was  a  little  critical
 that  we  are  fiddling,  shifting  and
 shuffling  staff.  You  will  have  ६०
 shuffle  to  re-organise  and  re-structure
 to  make  these  people  clear  the  ar-
 rears  and  delinate  the  areas  where
 they  had  been  working.  They  have
 been  left  for  long  in  anarchy.  There-
 fore,  it  is  a  question  of  sorting  out
 and  settling  the  house.  We  are  doing
 that.

 A  lot  of  things  were  said  about
 fertilizer  plants  and  Barauni.  I  nave
 great  respect  for  the  hon.  Member,
 Shr  Ramjiwan  Singh  or  Shri  Pas-
 wan,  But,  as  soon  as  the  break-
 down  came  in  the  Barauni  fertilizer
 plant,  contrary  to  the  previous  prac-
 tice,  I  sent  a  man  whe  is  the  Chair-
 man  of  IFCO,  who  did  not  belong  to
 this  section,  Mr.  Pa)  Pothen,  to  make
 an  enquiry.  And  what  does  he  say?
 After  an  enquiry  he  says:

 “From  the  observation  of  the
 failure  of  the  tube,  it  can  be  said
 unequivocally  that  it  is  an  occurrcne
 Over  which  the  plant  people  have
 no  control  and  is  not  the  result  of *  any  failure  of  negligence  on  any-
 body’s  part.”
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 [Shri  H.  N.  Bahuguna]
 Let  us  understand  one  thing.  If  a

 man  becomes  an  officer,  rather  than
 a  Minister,  he  does  not  become  less
 important  than  a  Minister.  My  philo-
 sophy  of  life  is  we  are  all  equal  and
 nobody  is  “plus  something”  compar-
 ed  to  others.  I  cannot  hang  any  offi-
 cer,  if  an  enquiry  result  is  like  that.

 I  am  no  engineer  to  say  whether
 the  metallic  fatigue  could  have  been
 detected  or  prevented.  My  only  ans-
 wer  is  we  are  alert  and  when  the
 thing  came  to  my  notice,  I  sent  my
 man  there.  Unfortunately,  in  these
 complicated  plants  like  fertilizer
 plants,  these  modern  plants,  like  mo-
 dern  ladies,  are  very  delicate,  and
 you  cannot  fiddle  with  them.

 AN  HON.  MEMBER:  You’  know
 that.

 SHRI  H.  N.  BAHUGUNA:  Thank
 you,  very  much.

 MR.  SPEAKER:  It  is  definitely  a
 very  delicate  subject.

 SHRI  H.  N.  BAHUGUNA:  Intrigu-
 ingly  delicate  These  modern  plants,
 life  fertilizer  plants,  are  very  deli-
 cate.

 Now,  Shri  Damani  was  telling  me
 “you  produced  so  much  less,  so  much
 less”.  I  expected,  as  an  industrialist
 Shri  Damani  to  do  it  one  shade  bet-
 ter  than  a  layman  like  me.  I  am  afraid
 he  left  me  no  wiser.  He  merely
 tolq  me  that  I  produce  less,  he  never
 told  me  how  I  could  have  produced
 more  If  I  were  he.  I  would  have
 taken  only  one  fertiliser  plant.  I  in-
 vite  him,  through  you,  openly  today
 to  become  the  Adviser  of  one  of  our
 plants,  any  one  of  our  plants,  and
 I  will  follow  his  advice.

 SHRI  B.  SHANKARANAND  (Chik-
 kodi):  Only  for  textiles,

 SHRI  H,  N.  BAHUGUNA;  Then,  he
 should  have  committed  himself  to
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 speak  on  textiles.  die  has  entered
 dangerous  ground,  I  am  offering  Ad-
 visership  to  him.  to  please  join  us.

 SHRI  S.  R.  DAMANI:  Thank  you
 very  much,

 SHRI  H.  N.  BAHUGUNA:  I  tell
 you  the  reasons  for  the  shortfall.  It
 is  not  that  I  am  not  conscious  of  the
 shortfall,  I  have  gone  into  the  rea-
 sons  thereof,  You  have  to  see  all  the
 factors.  If  a  change  in  the  Minister
 will  do  better,  I  am  prepared  and
 willing  for  that  also.

 Twenty-four  thousand  tonnes  of
 nitrogen  fell  short  because  of  short-
 age  of  power  supply  from  the  Nangal,
 Gorakhpur,  Kanpur  and  Vizag  units.
 Even  my  colleague,  the  Minister  of
 Energy,  really  has  no  control  over
 it,  it  is  the  State  Electricity  Boards.
 Then,  I2,000  tonnes  due  to  labour
 problems,  36,000  tonnes  due  to  delay
 in  commissioning  Nangal  expansion.
 A  person  of  his  stature  should  have
 known  whether  the  plant,  whose  ca-
 pacity  was  taken  into  accounts,  had
 come  into  being  or  not.  He  did  not
 bother  himself.  Then,  10,000  tonnes
 due  to  shortage  of  coke  oven  gas  at
 Rourkela.  We  depend  on  the  Rour-
 kela  steel  plant  for  this.  If  the  raw
 materials  do  not  come  in,  I  am  not
 going  to  produce,  I  cannot  produce
 just  out  of  air.  Mr.  Roy  was  right,
 but  the  philosophy  of  this  production
 depends  so  much  on  so  many  other
 factors,  what  am  I  to  do?

 Then,  I  must  admit,  113,000  tonnes
 due  to  mechanical  breakdowns,  equip
 ment  failure,  process  problems,  main-
 ly  in  the  new  plants  like  Namroop,
 Barauni.  Mangalore,  Cochin  Second
 Plant.  This  disposes  of  the  question
 raised  by  my  hon.  friend  Shri  Vaya-
 Jar  Ravi  It  istruethat  we  are  hav-
 ing  mechanical  problems,  and  we

 have  not  been  able  to  get  over  them.
 I  have  asked  our  friends,  those  who
 supplied  the  plants,  to  come  down
 here  and  sort  out  the  difficulties.  We
 are  doing  our  best,  I  hope  we  will
 succeed.
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 There  was  a  great  debate—I  will
 take  only  a  few  minutes—regarding
 agriculture  versus  industry.  Unfor-
 tunately,  the  debate  was  raised  on  a
 very,  very  wrong  day.  What  happen-
 ed?  Take  the  contribution  of  this  en-
 tire  Ministry,  leaving  aside  drugs,  in
 chemicals  and  _  fertilisers.  Where
 do  they  go  in?  And  even  kerosene  oil
 Where  does  it  go  in?  Ninety  percent
 is  going  to  the  rural  areas.  There  are
 statistics.  I  will  not  bother  the  House
 with  them,  but  I  can  say  that  whe-
 ther  it  is  pesticides  or  weedicides  or
 fertilisers  and  many  other  chemicals,
 it  goes  as  input  to  the  rural  areas.
 And  if  you  do  not  want  fertilisers.
 please  have  a  vote  on  that.  I  am  wil-
 ling  to  have  a  referendum  on  that.  If
 any  body  suggests  it.  I  am  willing  to  go

 to  his  constituency  and  have  a  refer-
 endum.  If  the  people  say  that  I  should
 step  producing  fertilisers,  I  will  stop it.

 A  young  friend,  I  have  great  res-
 pect  for  his  courageous  ways,  Shri
 Paswan,  wants  me  to  set  up  fertiliser
 plants  at  two  or  three  plants  for
 every  four  or  five  taluks.  I  do  not
 know  what  type  of  plant  he  has  con-
 ceived.

 MR.  SPEAKER:  Out  of  cow  dung he  said.

 SHRI  H.  N,  BAHUGUNA:  Gobar  gas
 plant  is  already  a  matter  which  the
 Agriculture  Ministry  ig  handling,  the
 National  Extension  Plan  is  handhng, the  Khad:  Commission  is  handling.  I
 would  like  my  colleague,  Shri
 Paswan,  to  really  go  to  his  consti-
 tuency  und  produce  people  who  will
 be  able  ty  put  up  such  plants.  It  is  the
 rich  men  who  will  be  able  to
 invest  that  much  money.  Today  the
 poor  man  cannot  invest  that  much
 money.  And  the  poor  man  does  not
 have  that  number  of  cows  to  have
 a  particular  size  of  gobar  gas

 plant  going.  All  these  are  the  pho-
 bias  from  which  the  previous  Govern-
 ment  suffered.  creating  a  situation  and
 anomaly  in  which  30  per  cent  of  the
 rural  rich  owned  82  per  cent  of  the
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 rural  assets,  while  another  30  per  cent
 of  the  rural  poor  have  oniy  two  per
 cent  of  the  rural  assets.  I  do  not  want
 create  that  situation.  I  think  this  is
 a  matter  which,  I  hope.  Mr.  Paswan
 will  raise  with  the  Minister  of
 Energy,  Minister  of  Industry,  Ministry
 of  Agriculture  so  that  gobar  gas  plants
 in  the  country.  My  Ministry  does  not
 have  any  say  over  it.

 So  far  as  garbage  and  bio-gas  are
 concerned  you  know,  the  other  day,
 the  Delhi  Municipal  Corporation  start-
 ed  a  plant.  In  this  country,  there  are
 talks  of  Centre-State  relations.  This
 is  the  job  of  a  muncipality.  If  every-
 thing  is  going  to  be  done  by  a  mons-
 ter  sitting  here  as  Minister  for
 Petroleum  &  Fertilisers,  what  will
 the  municipalities  do?  Every  munici-
 Pality  should  run  a  garbage  plan.
 Calcutta  should  have  done  it.
 Ahamdabad  should  have  done  it.
 Allahabad  should  have  done  it.  So
 much  of  re-cyling  of  human  waste,  50
 much  of  garbage  dirtying  the  whole
 town.  we  could  convert  it  into  wealth
 of  the  nation.  But  what  will  the
 municipalities  do?  In  a  democracy,
 you  cannot  run  the  country  sitting
 from  Delhi.  This  is  too  vast  a  country, too  complex  a  country  and  too  complex
 an  effort  to  nibble  at.  Therefore,  so
 far  as  that  goes,  I  have  nothing  to  add.

 Lot  has  been  said  about  Hathi  Com-
 mittee.  Like  the  name  of  the  Com-
 mittee,  it  moved  so  slow.  It  was
 constituted  in  February,  1974,  It  gave
 the  report  in  April,  1975.  Mr.  Vaya-
 lar  Ravi  is  very  angry  with  me,  calls
 me  name  for  joining  some  reaction-
 ary  gang.  I  am  happy  for  the  myopia,

 SHRI  VAYALAR  RAVI:  I  never
 Said  so.

 SHRI  प्र.  N.  BAHUGUNA:  Oh!  it  is
 somebody  else.  He  thinks  I  am  stick-~
 ing  to  the  chair  for  the  love  of  it.
 I  can  assure  Mr,  Vayalar  Ravi  that
 the  fire  in  me  is  still  burning.  It  can
 never  extinguish  and  no  amount  of
 fiddling  with  me  in  that  manner  by
 anybody  can  sway  me  from  my  path.
 But  I  would  like  to  ask  one  thing.  The
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 (Shri  H.  N.  Bahuguna.]
 Hathi  Committee's  recommendations
 came  to  the  Government.  What  were
 they  doing  all  these  years?  I  was  not
 in  Parliament  at  that  time.  I  was  far
 away  being  chased  and  founded.
 When  I  was  hounded,  he  was  laugh-
 ing  at  me.  Today,  he  was  laughing
 at  me  for  some  other  reason.

 SHRI  VAYALAR  RAVI;  I  support
 it.

 SHRI  H.  N.  BAHUGUNA:  He  will
 support  me  here  also.  Mr.  Sathe.
 Mr.  Stephen  were  the  members  of
 that  Committee.  Both  of  them  have
 not  come  to  the  House  in  the  after-
 noon.  May  I  know,  while  Mr.  Chavda
 was  putting  questions  on  the  Hathi
 Committee  everyday.  how  many
 questions  were  put  by  these  gentle-
 men  that  its  recommendations  were

 mot  accepted?  I  do  not  want  to  let
 out  a  secret.  But  the  outgoing  Gov-
 ernment  was  not  doing  half  of  what
 I  have  done,  not  even  25  per  cent  of
 what  I  have  done.  They  were  giving
 a  long  rope  to  the  multinationals.
 Thank  God  that  they  were  over-
 thrown.  There  was  a  Sub-committee’s
 recommendation  which  indicates  that
 they  were  not  doing  even  one  bit  of
 whnt  I  have  done,  this  Government
 hag  done,  Morarji  Desai’s  Government
 has  done,  Janata  Government  has
 done.  Records  are  proof  of  that.  I  do
 not  want  to  read  out;  this  will  be
 wrong  for  me  to  divulage  a  Cabinet's
 secret.  But  I  will  tel)  you  that  they
 were  not  willing  to  go  to  any  length
 with  the  Hathi  Committce  except  on
 minor  matters.  We  have  gone  with
 the  Hathi  Committee  a  long  way.
 After  all,  I  do  not  think,  any  com-
 mittee  for  that  purpose  is  the  reposi-
 tory  of  the  last  word  in  wisdom.
 Committees  are  constituted  only  to
 advise,  to  open  the  doors  of  wisdom.
 Hathi  Committee  did  very  good  job  of
 it.  Mr.  Chavda  gave  a  not  of  dissent
 which  did  not  figure

 It  is  being  talked  that  multinationals
 are  fleecing  this  country.  May  I  know
 if  multinationals  are  only  in  drug
 industry  in  thig  country?  What  about
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 biscuits,  processing  prawns.  food,  sea
 food.  cosmetics,  oil  and  soap?  I  do
 not  want  to  repeat  the  arguments  of
 my  friend,  Shri  George  Fernandes.  I
 merely  try  to  sal  that  I  am  not  humi-
 liating  them.  But  this  is  the  only
 Ministry,  this  ig  the  only  Department
 which  has  come  forward  and  the  Gov-
 ernment  has  accepted  their  views  that
 multinationals  in  this  country  will
 at  once  have  to  come  to  40  per  cent
 if  they  are  not  having  high.
 technology  and  we  will  decide  and'
 determine  whether  or  not  they  are
 having  high  technology.  What  is  high
 technology  we  know;  what  is  low
 technology  we  know  an  what  is  no
 technology  we  know.

 What  was  the  recommendation  of
 the  Hathi  Committee?  The  majority
 says,  ‘“Nnationalise  multi-nationals.”
 But  there  is  the  next  paragraph
 immediately  following  that.  I  have  no
 time  to  read  it  out.  My  good  friend,
 Mr.  Chavada,  has  signed  that  Report.

 SHRI  K.  S.  CHAVADA:  But  I  have
 given  a  note  of  dissent  also.

 SHRI  H.  N.  BAHUGUNA:  I  have
 said  that;  you  are  the  only  person  to
 five  a  note  of  dissent.  Others  have
 merely  signed  the  Report.  Now,  that
 part  is  unanimous,  that  progressively
 they  must  come  down  to  26  per  cent.
 The  Hathi  Committee’s  recommenda-
 tion  75  to  bring  them  down  to  40  per
 cent  and,  progressively.  to  26  per
 cent.  How  and  when?  It  says,  it
 should  be  biought  down  to  26  per
 cent  progressively.  ‘“Progressively”
 was  a  very  lovely  word  used  again
 and  again.

 What  have  we  done?  Here,  I  would
 like  to  take  some  time  of  the  House.
 We  have  gone  far  ahead  of  the  Hathi
 committee  Report.  I  say  that  with
 due  deference  to  my  good  friend  and
 colleague  Mr.  Chavda—in  many
 spheres.  The  Hathi  Committee  said:

 “Foreign  undertakings  producing
 formulations  using  imported  bulk
 drugs  should  start  and  complete
 manufacture  within  a  period  of
 three  years  from  the  basic  stage.”
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 ‘We  have  brought  it  down  to  a  period
 of  two  years.  Further,  I  will  be  look-
 ing  at  them  ag  to  what  they  have
 done.  In  six  months  from  the
 announcement  of  the  policy  yesterday,
 they  have  to  come  with  a  proposal,
 with  ascheme,  and  Imust  know  what
 they  are  doing,  whether  they  are
 doing  something.  If  it  is  found  that
 they  are  not  doing  anything,  they
 have  to  go  flack,  stock  end  barrel.
 They  cannot  be  allowed  to  go  on  like
 this.  The  Hathi  Committee  never  put
 it  in  any  srecific  terms  that  way.

 Then,  we  have  said  that  new  formu-
 lation  licences  to  existing  foreign
 companies  will  be  given  only  if  link-
 ed  with  productior;  of  high  technology
 bulk  drugs  from  the  basic  stage.
 Earlier.  the  Hathi  Committee  had  said
 that  expansion  in  the  existing  capaci-
 ties  may  be  given  in  the  formulations
 also  subject  to  a  certain  stipulation.
 We  have  said,  no.  We  have  said,  if
 they  start  production  of  basic  drugs
 on  which  the  formulation  is  hased,
 then  and  then  alone.  Otherwise  no

 Further,  the  IC.I.  was  taking  loan
 licence  from  the  Smith  Stanistreet,
 Calcutta.  There  is  a  special  loan
 licence.  Suppose  Mr.  Mavalankar
 wants  a  foan  licence.  He  does  not  do
 any  job;  he  takes  the  work  from
 others  and  he  calls  himself  u  producer.
 The  product  will  be  known  as
 “Mavualankar”

 PROF.  P.  G.  MAVALANKAR:  Why
 do  you  use  my  name?

 SHRI  मर.  N.  BAHUGUNA:  There  is
 no  dearer  name  to  be  used.

 MR.  SPEAKER:  As  a  good
 name.

 SHRI  H.  N.  BAHUGUNA;  A  preat
 mame  _  which  brought  lustre  to  the
 Chair  on  which  you,  Sir,  are  sitting.

 trade

 In  any  case,  we  have  abolished  the
 loan  licences.  The  Hathi  Committee
 hag  not  uttered  a  word  about  it.

 Another  recommendation  of  the
 Hathi  Committee  was.  for  regularisa-
 tion  of  excess  production,  50  per  cent
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 of  the  bulk  has  to  be  passed  on  to
 non-associated  formulaters.  We  have
 put  an  additional  condition  that  bulk
 formulation  ratio  shall  not  exceed
 l:  5.  We  have  imposed  it.

 Then,  the  Hathi  Committee  recom-
 mended:

 “Penal  action  should  be  taken
 against  branches  of  foreign  compa-
 nies  or  00  per  cent  foreign  equity
 units  manufacturing  drugs  without
 authority.”

 What  did  I  do?  A  more  comprehen-
 sive  provision  has  been  made,  includ-
 ing  action  for  excess  production  and
 other  acts  in  violation  of  condition
 or  in  violation  of  laws,  It  applies  to
 everybody  Not  only  00  per  cent,  but
 also  74  per  cent,  84  per  cent,  99  per
 cent  would  not  escape.  No  escape
 door  for  anybody,  whether  it  is  30
 per  cent  or  whatever  it  is.  Any  viola-
 tion  of  the  import-export  policy  wil)
 be  taken  note  of.  In  regard  to  an
 industrial  licence,  any  violation  of  the
 Industrial  Development  and  Regula-
 tion  Act  will  be  taken  note  of.

 There  is  another  recommendation,
 a  genelal  recommendation  to  encou-
 rage  R&D  has  been  made  apart,  of
 course,  from  the  public  sector  where
 5  per  cent  of  turnover  was  recom-
 mended  to  be  earmarked.  I  have  put
 a  stringent  condition  on  the  foreign
 sector  of  20  per  cent  of  the  net  block
 and  4  per  cent  on  a  recurring  basis
 The  foreign  companies,  these  multi-
 nationals  have  to  put  on  like  that.

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  The  research  and  development
 fund  which  youare  stipulating,  could
 you  allaw  it  to  go  out  of  the  country
 for  head  office  or  utilise  it  in  India?

 SHRI  H.  N.  BAHUGUNA:  It  will
 depend  on  the  terms  and  needs  of
 this  country.  We  will  accept  it;  we
 will  put  the  conditions  of  export  uf  we
 do  not  need  something;  if  we  need
 something  we  will  let  it  go.  It
 depends  on  whether  we  need  it  or  not,
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 [Shri  H.  N.  Bahuguna]
 Then  there  are  provisions  for  the

 consolidation  of  all  licences.  So  far,
 there  are  a  large  number  of  licences.
 Mr.  Chavda  was  pleading  for  DGTD
 registration  business.  It  creates  a
 situation  in  which  this  Ministry  does
 not  know  what  is  happening  in  the
 world.  I  have  abolished  it  and  we
 have  said,  no.  Everybody  has  got  to
 come  here.  This  licence  registration
 business  will  be  over.  Everybody  is
 registered.

 MR.  SPEAKER:  It  is  already  7.30.

 SHRI  H.  N.  BAHUGUNA:  I  will
 finish  it.  We  have  similarly  the  R&D.
 Eight  critical  drug  mtermediaries  will
 soon  be  brought  under  price  control.
 Someone  felt  for  intermediaries,  there
 will  be  no  price  control.  We  have
 said  that  we  are  doing  it  for  one  year,
 and  we  have  put  pricing.  For  the
 present,  for  price  structure,  the  guide-
 line  has  been  approved  by  the  Cabinet.
 Raw-material,  conversion  charge  and
 packing  are  the  three  elements  which
 are  only  accepted;  raw-material  and
 conversion  charges  include  labour.
 stores,  etc,  working  capital  and  pack-
 ing  charges.  No  advertisement  and  on
 that,  we  have  given  different  markups.
 But  all  these  things  will  come
 a  year  after.  For  the  present,  what
 have  you  done?  We  have  said  that
 we  will  find  out  for  medicines  which
 are  under  price  control—one-third.
 What  does  the  average  rate  come  to?
 Those  that  are  charging  higher  than
 the  average  will  come  down  to  the
 average  and  those  that  are  charging
 lower  than  the  average  shall  continue
 to  sell  at  the  lower  rate.  That  means
 we  are  not  only  trying  to  bring  down
 the  prices.  We  have  decided  to  do
 it.

 Earlier,  my  friend  Mr.  Ravi  said
 that  a  Minister  lost  his  job  because  he
 tried  to  implement  the  recommenda-
 tions  of  the  Hath:  Committee.  I  am
 one  piece  standing  before  you  and  I
 say  that  t  have  implemented  Hathi
 Committee’s  recommendations.  That
 means  the  Janata  Government  is  not
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 sold  out  to  any  muliti-nationals;  might
 be  in  the  previous  Government;  there
 was  somebody  who  was  sold  to  multi-
 nationals,  who  could  be  the  hangman
 of  the  Minister  in  this  country.

 MR.  SPEAKER:  You  are  sitting  om
 the  “Hathi”.

 SHRI  H.  N.  BAHUGUNA:  Thank
 you.  A  lot  has  been  said  about  IOC.
 I  am  sorry,  the  time  does  not  permit
 me  to  deal  with  it.  In  the  end,  I
 should  like  to  congratulate  the  work-
 ers  of  the  IOC  for  doing  a  good  job;
 they  did  go  on  strike.  But  I  am  one
 who  never  gets  upset  with  the
 strikes.  Shall  I  tell  you  why?  In
 America,  there  was  a  strike  for  80
 days  in  the  coalmine.  American  is  80
 energy  conscious.  In  England,  there
 is  always  a  strike  one  way  or  the
 other.  Strike  means  dissent  and  dis-
 sent  is  the  life  of  democracy.  But  I
 only  hope  that  workers  will  realise
 their  duty  to  the  nation  and  will
 never  go  on  strike  for  no  reason.
 There  are  good  reasons  currently  in
 this  country  about  recognition  of
 unions.  There  is  an  old  recognition,
 The  situation  has  chaged.  New  men
 have  come  up  now.  But  under  it,  I
 cannot  do  anything  I  am  depending
 and  waiting  for  my  friend.  Shri
 Ravindra  Varma,  the  Minister  of  Par-
 liamentary  Affairs  and  Labour  to
 bring  forward  a  labour-relation  Bill
 so  that  al]  this  will  be  over.  I  should
 like  to  caution  a  warning  to  every-
 body,  my  officers,  and  I  am  happy
 that  nobody  in  the  House
 stood  for  them.  I  am  happy  that
 the  officers  have  to  behave  and  under-
 stand  that  they  cannot  function
 as  a  trade  union.  Their  association  will
 be  recognised  ag  long  as  they  behave
 like  a  responsible  officers’  association.
 Should  they  behave  in  a  trade  union
 manner  while  getting  a  salary  upto
 Rs.  1600?  A  poor  ploughman  cannot
 get  two  meals  a  day.  These  people
 who  are  drawing  a  salary  of  Rs.  2200
 should  go  on  strike.  This  is  not  a
 sector.  segment  which  can  be  allowed
 to  go  hay-wire.  And  I  am  very  happy
 that  in  the  House  nobody  has  taken
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 Notice  of  them;  I  am  happy  about  it;
 and  I  thank  hon.  Members  for  this.

 But  Sir,  about  kerosene  oil  reaching
 certain  areas  and  other  things,  I  am
 doing  exercises.  Before  the  close  of
 the  session,  I  will  give  a  statement  in
 this  House  on  three  things.  My
 Proposal  to  restructure  assets  in
 this  industry,  that  is,  the  middle  man.
 What  am  I  going  to  do  about  it?  Then
 I  will  give  a  statement  in  this  House
 before  the  closure  of  this  session  and
 in  that  process  Mr.  Paswan's  question
 sould  be  taken  care  of.  I  will  say:
 hundred  agencies  will  be  made  two
 hundred  agencies  in  Bihar.  Then
 out  of  200,  eight  will  be  at  Muzaffar-.
 pur,  so  many  will  be  at  a,  b,  c,  d  and
 other  places  and  so  on  [I  will  go  to
 that  detail,  It  will  be  reserved  for
 harijans;  it  will  be  reserved  for..
 CUnterruptions)

 Ceiling  has  lo  be  put.  I  do  not  say,
 no.  There  are  complaints  about  Har
 jans.  I  am  informed  that  Harijan
 has  been  given  an  agency.  My  res-
 pected  colleague  and  leader,  Mr.
 Tiwari,  tells  me  that,  in  Gopalgan;,
 in  his  constituency,  four  Harijan  boys
 collected  together  tor  a  petrol  pump.
 l  wrote  him  letter  saying  ‘Yes;  they
 have  been  given’  because  that  was  the
 information  given  to  me  Till  to-date,
 he  tells  me  and  I  hang  my  head  down
 in  shame,  that  the  petro]  pump  is
 nowhere  to  be  seen.  I  must  apologize
 to  those  four  young  boys  with  an  open
 heart  and  say  that  the  officers  res-
 ponsible  for  this  shall  be  taken  to
 task.

 One  word  about  officers  before  I
 close.  One  of  our  friends—I  do  not
 know;  perhaps  he  was  in  a  hurry  —had
 said  something  very  serious  about  the
 CFP  business.  I  am  sorry,  Mr
 Speaker,  Sir,  you  will  have  to  bear
 with  me  for  another  ten  minutes.  He
 had  said  something  about  me  also.
 He  said,  ‘You  signed  the  agreement’.
 First  of  all.  I  am  not  afraid  of
 owning  anything  which  I  do.  I  must
 say  one  thing  to  this  House:  if  the
 case  were  not  in  the  court,  2  would
 have  come  out  and  opened  my  heart
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 and  said  what  I  felt  about  the  whole
 thing.

 On  the  24th,  the  Morarj:  Desai’s
 Government  comes  into  power.  I
 became  the  Minister  on  the  29th.  On
 3rd  or  4th,  the  Chairman,  ONGC....

 SHRI  D.  N.  TIWARY  (Gopalganj):
 Why  did  you  delay?

 SHRI  H.  N.  BAHUGUNA:  Under
 your  advice.  I  have  the  habit  of  acting
 under  your  advice  and  I  will  con-
 tinue  to  do  so,  signing  the  egreement.

 I  must  say  one  thing  at  the  outset.
 Perhaps,  1  am  treading  on  very  dan-
 gerous  grounds  when  |  say  this.  One
 mistake  which  we  committed,  the  new
 Government  committed,  was  this.  On
 the  very  first  day  when  the  new  Gov-
 ernment  came  into  being,  the  new
 Government  should  have  issueq@  a
 blanket  directive.  ‘No  agreement  shall
 be  signed  which  was  finalised  by  the
 outgoing  Government,  and  all  officers
 are  informed  accordingly’.  Now,  are
 we  to  run  after  these  officers  after
 not  having  done  this?  I  will  not  stop
 then:  because  it  something  wrong
 has  been  done  by  somebody,  he  will
 face  the  consequences.  But  Govern-
 ment  did  not  give  that.  I  came  on
 the  29th;  maybe,  I  did  not  have  the
 wisdom,  But  before  me,  the  Petro-
 Jeum  portfoho  was  with  the  Prime
 Minister  himself.  I  cannot,  in  the
 very  first  instance,  know  what  the
 particular  department  is  doing,  Before
 {  joined  the  Ministry,  the  only  thing
 I  knew  about  petroleum  was—you  put
 it  into  the  car  and  it  works.  I  was
 not  an  expert.  Take  it  from  me,  Sir,
 now  I  am  finding  my  feet  with  the
 help  of  sometimes  Mr.  Chavda,  some-
 things  somebody  else;  I  am  trying  to
 get  the  help  of  all  these  experts—all
 these  people  who  pass  M.  Sc.  or
 technology.  Now  there  is  one  more  ad-
 dition—Mr.  A.  K.  Roy:  certainly  I  am
 going  to  bother  him  more  and  more.

 But  my  point  is  this.  About  CFP,
 the  only  thing  that  was  brought  to  my
 notice  was  by  the  Chairman  of  the
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 {Shr  HW)  N  Bahugunaj
 ONGC  He  came  to  me  and  told  me
 that  the  French  were  not  signing  a
 particular  agreement  because  he  want-
 ed  a  change  in  the  agreement  which
 was  otherwise  good  I  called  the
 Secretary  Mr  Vohra,  and  the  ONGC
 Chairman  and  it  was  agreed  that  the
 French  should  be  told  Either  they
 make  the  amendment  or  they  go  And
 what  was  that’  The  advice  was  being
 paid  for  at  a  particular  rate  tor  a
 particular  type  of  job  I  will  not
 today  enter  into  the  argument  whether
 the  two  offers  are  comparable  or  not
 comparable  the  court  will  decide  this
 and  punish  the  people  or  hang  the
 people  if  they  hke  But  I  have  nothing
 to  do  with  that  good  or  bad  decision
 है  am  not  commenting  even  on  the  na
 ture  of  that  decision  obviously  —  be-
 cause  it  is  in  court  I  cannot  do  any
 thing  ahout  it  I  cannot  give  my  views
 But  the  point  is  very  simple  so  tar
 as  that  agreement  goes  that  was  the
 only  thing  that  was  brought  to  my
 notice  and  that  was  corrected  And
 when  the  Fiench  came  to  me  this
 time  I  met  them  under  direction  and
 I  told  them  plainly  that  they  must
 understand  that  their  agreement  was
 with  the  ONGC  and  not  with  the  Gov-
 ernment  of  India  therefore,  they
 must  sort  out  their  business  with  the
 ONGC  and  if  they  found  any  fault
 with  anything  in  the  ONGC  they  must
 go  naturally  to  the  clauses  of  the
 Agreement  to  soit  out  business  I
 have  refused  to  intervene  or  inter-
 fere  m  any  way  with  that  because  the
 CFP  wants  to  run  away  from  their
 commitment  to  give  advice  in  anv
 particular  area  for  the  same  man-
 hours  Thev  say  that  these  men  hours
 are  committed  only  to  Bomba}  High
 Thcy  want  to  put  two  men  in  Bombay
 and  another  man  to  supervise  them
 and  many  other  things  But  my  point
 39  that  our  ONGC  is  quite  capable  of
 taking  out  every  penny  worth  of  work
 from  them  and  |  have  no  doubt  in  my
 mind  about  that  We  need  not  fall
 into  the  trap  of  big  international
 compaties  hke  Geomen  I  am  sorry
 my  colleague  and  frend  डील  Kalyan
 Jain  is  not  here  I  would  lke  to
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 tell  the  House  that  Geomen  has  a  his
 tory  of  itself  It  figures  in  the  books
 of  many  countries  and  is  known  for
 its  meidents  in  the  Far  East  and
 Korea

 1  do  not  want  to  say  more’  I  must
 merely  stop  by  saying  that  it  is  wrong
 to  say  that  I  have  not  been  doing  it
 there  As  a  process  undexs  which  the
 Government  runs  The  Prime  Mims-
 ter  has  brought  back  Vohra  and  he
 was  sent  to  the  Ministry  of  Petroleum
 There  is  a  policy  that  after  so  many
 vears  the  officers  will  go  Even
 Krishnaswamy  28  going  much  to  my
 regret  but  what  can  I  do  because
 it  35  a  policy?

 SHRI  D  N  FIWARY  It  is  good  that
 he  is  going

 SHRI  H  N  BAHUGUNA  Pandit:
 says  that  at  is  good

 Now  there  was  a  lot  of  talk  about
 big  plants  or  small  plants  ete  I  pro-
 pose  to  do  one  thing  Certain  members
 have  raised  cut  motions’  I  propose  to
 follow  the  old  practice  ag  27  did  last
 vear  I  have  not  been  able  to  answer
 them  here  I  will  be  writing  letters  to
 them  on  the  basis  of  information
 available  with  me  so  that  therefore,
 l  hope  they  will  excuse  me  for  not
 having  been  able  to  reply  to  them  in
 the  House  In  the  end  I  would  once
 again  thank  the  hon  Members  for

 SHRI  ANNASAHEB  GOTKHINDE
 (Sangli)  I  have  tabled  one  cut  motion
 about  the  need  to  locate  the  proposed
 fertilizer  {plant  on  the  Maharashtra
 Coast  You  have  not  rephed  to  that

 SHRI  H  N  BAHUGUNA_  I  said
 ibout  that  at  the  outset  I  will  re-

 peat  it  I  will  not  put  up  a  plant
 anywhere  if  it  disturbs  the  ecology
 and  the  matter  is  for  experts  to  de-
 cide  not  for  me  Therefore  the  ques
 tion  of  location  of  REWASA  plant  78
 ps  open  as  anything

 SHRI  ANNASAHEB  GOTKHINDE
 The  feeling  is  that  Maharashtra  is
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 being  deprived  of  that
 plant.

 particular

 MR.  SPEAKER:  He  has  said  that  no
 decision  has  been  taken.

 SHR)  33.  N.  BAHUGUNA:  I  will  not
 deprive  Maharashtra  of  anything.
 Maharashtra  will  always  have  my  ser-
 vices  and  the  Maharashtra  Govern-
 ment  of  yesterday  and  of  today  knows
 it  very  well,  and  for  thet  purpose,
 an:  Government  knows  it  very  well
 that  I  have  no  axe  to  grind.

 In  the  end,  I  must  thank  the  hon.
 Members  for  their  patience.  I  only
 hope  that  they  will  not  press  their  cut
 motions  with  regard  to  a  Ministry
 which  is  doing  such  essential  services
 to  the  nution.

 MR  SPEAKER.  Certain  cut-motions
 have  been  moved.  Is  any  hon.  Member
 pressing  any  particular  cut  motion?

 SHRI  ANNASAHEB  GOTKHINDE:
 I  seek  leave  of  the  House  to  withdraw
 my  cut  motion  No.  7.

 Cut  motion  No.  7  was,  by  leave,
 withdrawn.

 SHRI  A  K.  ROY:  I  seek  leave  of
 the  House  to  withdraw  my  cut  motions
 8  to  15.

 Cut  motions  Nos.  8  to  5  were,  by
 leave,  withdrawn.

 MR.  SPEAKER  Is  Shri  K.  A.  Rajan
 there?  Jie  is  not  there.  [  shall  now  put
 cut  motions  16  to  20  moved  by  Shri
 K.  A.  Rajan  to  the  vote  of  the  House.
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 Cut  motions  Nos.  6  to  20  were  put
 and  negatived.

 SHRI  R.  P.  DAS:  I  seek  leave  of
 the  House  to  withdraw  my  _  cut
 motions  25  to  32  and  34  to  39.

 Cut  motiong  Nos.  25  to  32  and  34  to
 39  were,  by  leave,  withdrawn.

 MR.  SPEAKER:  Now,  the  question
 is:

 “That  the  respective  sums  not
 exceeding  the  amounts  on  Revenue
 Account  and  (Capital  Account
 shown  in  the  fourth  column  of  the
 Order  Paper  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund
 of  India  to  complete  the  sums  neces-
 sary  to  defray  the  charges  that  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of
 March,  ‘1979,  in  respect  of  the  heads
 of  demands  entered  in  the  second
 column  thereof  against  Demands
 Nos.  69  to  7  relating  to  the  Minis-
 try  of  Petroleum,  Chemicals  and
 Fertilisers.”

 The  motion  was  adopted.

 SHRI  प्र.  N.  BAHUGUNA:  I  am
 thankful  for  your  patience.

 MR.  SPEAKER:  Now.  the  House
 stands  adjourned  till  AL  a.m.  tomorrow

 9.46  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Friday,  March
 3l,  978/Chaitra  10,  900  (Saka),


